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AGREEMENT BETWEEN THE GOVERNMENT OF BELGIUM AND
THE GOVERNMENT OF MALAYSIA FOR THE AVOIDANCE OF
DOUBLE TAXATION AND THE PREVENTION OF FISCAL EVA-
SION WITH RESPECT TO TAXES ON INCOME

The Government of Belgium and the Government of Malaysia,
Desiring to conclude an Agreement for the avoidance of double taxation and

the prevention of fiscal evasion with respect to taxes on income;
Have agreed as follows:

Article L This Agreement shall apply to persons who are residents of one or
both of the Contracting States.

Article IL 1. This Agreement shall apply to taxes on income imposed by
each Contracting State, irrespective of the manner in which they are levied.

2. There shall be regarded as taxes on income all taxes imposed on total in-
come, or on elements of income, including taxes on gains from the alienation of
movable or immovable property and taxes on the total amounts of wages or salaries
paid by enterprises.

3. The existing taxes to which the Agreement shall apply are:
(a) in Malaysia:

(i) the income tax;
(ii) the supplementary income tax, that is, the development tax, tin profits tax

and timber profits tax; and
(iii) the petroleum income tax
(hereinafter referred to as "Malaysian tax");

(b) in Belgium:
(i) the individual income tax (l'imp6t des personnes physiques);

(ii) the corporate income tax (l'imp6t des socidtds);
(iii) the income tax on legal entities (l'imp6t des personnes morales);
(iv) the income tax on non-residents (l'imp6t des non-residents);
(v) the prepayments and additional prepayments (les precomptes et com-

pldments de prudcomptes); and
(vi) the surcharges (ddcimes et centimes additionnels) on any of the taxes re-

ferred to in (i) to (v) above including the communal supplement to the indi-
vidual income tax (taxe communale additionnelle 6 l'imp6t des personnes
physiques)

(hereinafter referred to as "Belgium tax").
4. The Agreement shall also apply to any identical or substantially similar tax

which is imposed after the date of signature of this Agreement in addition to, or in
place of, the existing taxes.

5. The competent authorities of the two Governments shall notify regularly to
each other any significant changes which have been made in their respective taxation

I Came into force on 14 August 1975, i.e., the 15th day after the date of the exchange of the instruments of ratifica-
tion, which took place on 30 July 1975, in accordance with article xxviI1 (2).
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laws. In case of substantial changes in the system of taxation in a Contracting State,
the competent authorities of the two Governments shall consult each other with a
view to adapting the Agreement to such changes.

6. The provisions of the Agreement in respect of the taxation of income or
profits shall likewise apply to the development tax computed other than on the basis
of income.

Article Il1. 1. In this Agreement, unless the context otherwise requires:
(a) the term "Malaysia" means the Federation of Malaysia and includes any

area adjacent to the territorial waters of Malaysia which in accordance with interna-
tional law has been or may hereafter be designated under the laws of Malaysia con-
cerning the Continental Shelf as an area within which the rights of Malaysia with
respect to the sea bed and sub-soil and their natural resources may be exercised;

(b) the term "Belgium" means the Kingdom of Belgium; it includes any area
outside the Belgian national sovereignty which has been or may hereafter be desig-
nated, under the Belgian laws concerning the Continental Shelf and in accordance
with international law, as an area within which the rights of Belgium with respect to
the sea bed and sub-soil and their natural resources may be exercised;

(c) the terms "a Contracting State" and "the other Contracting State" mean
Malaysia or Belgium, as the context requires;

(d) the term "tax" means Malaysian tax or Belgian tax, as the context requires;
(e) The term "person" comprises an individual, a company and any other

body of persons; in the case of Malaysia it also includes a corporation sole and a
Hindu Joint Family but does not include a partnership;

(f) the term "company" means any body corporate or any other entity which is
treated as a body corporate for tax purposes;

(g) the terms "enterprise of a Contracting State" and "enterprise of the other
Contracting State" mean respectively an enterprise carried on by a resident of a Con-
tracting State and an enterprise carried on by a resident of the other Contracting
State;

(h) the term "competent authorities" means in the case of Malaysia, the
Minister of Finance or his authorized representative, and in the case of Belgium, the
competent authority according to Belgian legislation.

2. As regards the application of the Agreement by a Contracting State, any
term not otherwise defined shall, unless the context otherwise requires, have the
meaning which it has under the laws of that Contracting State relating to the taxes
which are the subject of the Agreement.

Article IV. 1. In this Agreement
(a) the term "resident of Malaysia" means

(i) an individual who is ordinarily resident in Malaysia, or
(ii) a person other than an individual who is resident in Malaysia,
for the basis year for a year of assessment, for the purposes of Malaysian tax;

(b) the term "resident of Belgium" means any person who is a resident of
Belgium for the purposes of Belgian tax;

(c) the terms "resident of a Contracting State" and "resident of the other Con-
tracting State" mean a resident of Malaysia or a resident of Belgium, as the context
requires.
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2. Where by reason of the provisions of paragraph 1, an individual is a resi-
dent of both Contracting States, then his case shall be determined in accordance
with the following rules:
(a) he shall be deemed to be a resident of the Contracting State in which he has a

permanent home available to him. If he has a permanent home available to him
in both Contracting States, he shall be deemed to be a resident of the Contract-
ing State with which his personal and economic relations are closer (centre of
vital interests);

(b) if the Contracting State in which he has his centre of vital interests cannot be
determined, or if he has not a permanent home available to him in either Con-
tracting State, he shall be deemed to be a resident of the Contracting State in
which he has an habitual abode;

(c) if he has an habitual abode in both Contracting States or in neither of them, he
shall be deemed to be a resident of the Contracting State of which he is a na-
tional;

(d) if he is a national of both Contracting States or of neither of them, the compe-
tent authorities of the Contracting States shall settle the question by mutual
agreement.
3. Where by reason of the provisions of paragraph 1, a person other than an

individual is a resident of both Contracting States, then it shall be deemed to be a
resident of the Contracting State in which its place of effective management is
situated.

Article V. 1. For the purposes of this Agreement, the term "permanent es-
tablishment" means a fixed place of business in which the business of the enterprise
is wholly or partly carried on.

2. The term "permanent establishment" shall include especially:
(a) a place of management;
(b) a branch;
(c) an office;
(d) a factory;
(e) a workshop;
(1) a farm or plantation;
(g) a mine, oil well, quarry or other place of extraction of natural resources;
(h) a building site or construction or assembly project which exists for more than six

months;
(i) a place of extraction of timber or forest produce.

3. The term "permanent establishment" shall not be deemed to include:
(a) the use of facilities solely for the purpose of storage, display or delivery of

goods or merchandise belonging to the enterprise;
(b) the maintenance of a stock of goods or merchandise belonging to the enterprise

solely for the purpose of storage, display or delivery;
(c) the maintenance of a stock of goods or merchandise belonging to the enterprise

solely for the purpose of processing by another enterprise;
(d) the maintenance of a fixed place of business solely for the purpose of purchas-

ing goods or merchandise, or for collecting information, for the enterprise;
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(e) the maintenance of a fixed place of business solely for the purpose of advertis-
ing, for the supply of information, for scientific research or for similar activities
which have a preparatory or auxiliary character, for the enterprise.
4. An enterprise of a Contracting State shall be deemed to have a permanent

establishment in the other Contracting State if it carries on supervisory activities in
that other Contracting State for more than six months in connection with a con-
struction, installation or assembly project which is being undertaken in that other
Contracting State.

5. A person acting in a Contracting State on behalf of an enterprise of the
other Contracting State (other than an agent of an independent status to whom
paragraph 6 applies) shall be deemed to be a permanent establishment in the first-
mentioned State if
(a) he has, and habitually exercises in the first-mentioned State, an authority to

conclude contracts in the name of the enterprise, unless his activities are limited
to the purchase of goods or merchandise for the enterprise; or

(b) he maintains in the first-mentioned State a stock of goods or merchandise
belonging to the enterprise from which he regularly fills orders on behalf of the
enterprise.
6. An enterprise of a Contracting State shall not be deemed to have a perma-

nent establishment in the other Contracting State merely because it carries on
business in that other State through a broker, general commission agent or other
agent or an independent status, where such persons are acting in the ordinary course
of their business.

7. The fact that a company which is a resident of a Contracting State controls
or is controlled by a company which is a resident of the other Contracting State, or
which carries on business in that other Contracting State (whether through a perma-
nant establishment or otherwise) shall not of itself constitute either company a per-
manent establishment of the other.

Article VI. 1. Income from immovable property may be taxed in the Con-
tracting State in which such property is situated.

2. The term "immovable property" shall be defined in accordance with the law
and usage of the Contracting State in which the property in question is situated. The
term shall in any case include property accessory to immovable property, livestock
and equipment used in agriculture and forestry, rights to which the provisions of
general law respecting land property apply, usufruct of immovable property and
right to variable or fixed payments as consideration for the working of, or the right
to work, mineral deposits, sources and other natural resources; ships, boats and air-
craft shall not be regarded as immovable property.

3. The provisions of paragraph 1 shall apply to income derived from the direct
use, letting, or use in any other form of immovable property.

4. The provisions of paragraphs I and 3 shall also apply to the income from
immovable property of an enterprise and to income from immovable property used
for the performance of professional services.

Article VIL 1. The income of an enterprise of a Contracting State shall be
taxable only in that State unless the enterprise carries on busines in the other Con-
tracting State through a permanent establishment situated herein. If the enterprise
carries on business as aforesaid, the income of the enterprise may be taxed in that
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other Contracting State but only so much of that income as is attributable to that
permanent establishment.

2. Without prejudice to the application of paragraph 3, where an enterprise of
a Contracting State carries on business in the other Contracting State through a per-
manent establishment situated herein, there shall in each Contracting State be at-
tributed to that permanent establishment the income which it might be expected to
make if it were a distinct and separate enterprise engaged in the same or similar ac-
tivities under the same or similar conditions and dealing wholly independently with
the enterprise of which it is a permanent establishment.

3. In the determination of the income of a permanent establishment, there
shall be allowed as deductions all expenses, including executive and general ad-
ministrative expenses, which would be deductible if the permanent establishment
were an independent enterprise in so far as they are reasonably allocable to the per-
manent establishment, whether incurred in the Contracting State in which the per-
manent establishment is situated or elsewhere.

4. No income shall be attributed to a permanent establishment by reason of
the mere purchase by that permanent establishment of goods or merchandise for the
enterprise.

5. Where any item of income is dealt with separately in another Article of this
Agreement, the provisions of that other Article shall not be affected by the provi-
sions of this Article.

Article VIII. 1. Income of an enterprise of a Contracting State derived
from the other Contracting State from the operation of ships or aircraft in interna-
tional traffic may be taxed in that other Contracting State to the extent of one half
of such income and the other half of such income shall be taxable only in the first-
mentioned Contracting State.

2. Such income shall be the portion of the world income as computed by the
first-mentioned Contracting State, which bears to that world income the same pro-
portion as the receipts from the transportation of passengers, livestock or goods
shipped from ports in that other Contracting State bear to the world receipts from
the operation of ships or aircraft.

Article IX. Where
(a) an enterprise of a Contracting State participates directly or indirectly in the

management, control or capital of an enterprise of the other Contracting State
or

(b) the same persons participate directly or indirectly in the management, control or
capital of an enterprise of a Contracting State and an enterprise of the other
Contracting State, and in either case conditions are made or imposed between
the two enteprises in their commercial or financial relations which differ from
those which would be made between independent enterprises, then any income
which would, but for those conditions, have accrued to one of the enterprises,
but, by reason of those conditions, has not so accrued, may be included in the
income of that enterprise and taxed accordingly.

Article X. 1. Dividends paid by a company which is a resident of Belgium
to a resident of Malaysia may be taxed in Belgium according to its laws but the tax so
charged shall not exceed 15 per cent of the gross amount of the dividends.

This paragraph shall not affect the taxation of the company in respect of the
profits out of which the dividends are paid.
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2. Dividends paid by a company which is a resident of Malaysia to'a resident
of Belgium shall be exempt from any tax in Malaysia which is chargeable on divi-
dends in addition to the tax chargeable in respect of the profits or income of the
company:

Provided that nothing in this paragraph shall affect the provisions of the Ma-
laysian law under which the tax in respect of a dividend paid by a company resident
in Malaysia from which Malaysian tax has been, or has been deemed to be, deducted
may be adjusted by reference to the rate of tax appropriate to the Malaysian year of
assessment immediately following that in which the dividend was paid.

3. If after the date of signature of the Agreement the system of taxation in
Malaysia applicable to the income and distributions of companies is altered by the
introduction of corporation tax (for which no credit is given to the shareholders)
and further dividend tax, then Malaysian tax chargeable on dividends paid to a resi-
dent of Belgium shall not exceed 15 per cent of the amount of the dividends.

4. Where a company which is a resident of a Contracting State derives profits
or income from sources within the other Contracting State, there shall not be im-
posed in that other Contracting State any form of taxation on dividends paid by the
company outside that other Contracting State to persons who are not residents
thereof, or any tax in the nature of an undistributed profits tax on undistributed
profits of the company, whether or not those dividends or undistributed profits
represent, in whole or in part, profits or income so derived.

5. The provisions of paragraphs 1, 2 and 3 shall not apply if the recipient of
the dividends, being a resident of a Contracting State, has in the other Contracting
State, of which the company paying the dividends is a resident, a permanent estab-
lishment with which the holding by virtue of which the dividends are paid is effec-
tively connected. In such a case, the dividends may be taxed in the Contracting State
where the permanent establishment is situated.

6. For the purpose of this Article, a dividend shall be deemed to be paid by a
company resident of Malaysia where
(a) in the case of a company which is resident both in Malaysia and Singapore, the

Directors' meeting at which the dividend was declared was held in Malaysia; or
(b) in the case of a company resident in Singapore, it declares itself when paying the

dividend to be a resident of Malaysia pursuant to Article VII of the Agreement
for the Avoidance of Double Taxation and the Prevention of Fiscal Evasion
with respect to taxes on income between Singagpore and Malaysia signed in
Singapore on 26th December, 1968.

Article XI. 1. Subject to the provisions of paragraphs 2 and 4, interest aris-
ing in a Contracting State and paid to a resident of the other Contracting State may
be taxed in the first-mentioned Contracting State according to the law of that Con-
tracting State.

2. However, the tax so charged on such interest shall not exceed 10 per cent of
the interest, if the loan or indebtedness (excluding indebtedness in respect of con-
sumer goods) in respect of which the interest is paid, is made to, or incurred by, an
enterprise of that first-mentioned Contracting State engaged in an industrial under-
taking.

3. For the purposes of paragraph 2, the term "industrial undertaking" means
an undertaking falling under any of the classes mentioned below
(a) manufacturing, assembling and processing;
(b) construction, civil engineering and ship building;
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(c) electricity, hydraulic power, gas and water supply;
(d) plantation, agriculture, forestry and fishery; and
(e) any other undertaking which may be declared to be an "industrial undertaking"

for the purposes of this Article by the competent authority of the Contracting
State in which the undertaking is situated.
4. The Government of a Contracting State shall be exempt from tax in the

other Contracting State with respect to interest derived by such Government from
that other Contracting State. For the purposes of this paragraph, the term "Govern-
ment"
(a) in the case of Malaysia means the Government of Malaysia and shall include

(i) the Governments of the States;
(ii) the local authorities;

(iii) the Bank Negara, Malaysia; and
(iv) such institutions, the capital of which is wholly owned by the Government

of Malaysia or the Governments of the States or the local authorities, as
may be agreed from time to time between the two competent authorities;

(b) in the case of Belgium means the Government of Belgium and shall include
(i) any political subdivision or local authority of Belgium;

(ii) the National Bank of Belgium (Banque Nationale de Belgique); and
(iii) such institutions the capital of which is wholly owned by the Government of

Belgium or the political subdivisions or local authorities of Belgium as may
be agreed from time to time between the two competent authorities.

5. The provisions of paragraph 2 shall not apply if the recipient of the in-
terest, being a resident of a Contracting State, has in the other Contracting State in
which the interest arises a permanent establishment with which the debt-claim from
which the interest arises is effectively connected.

6. Interest shall be deemed to arise in a Contracting State when the payer is
that Contracting State itself, a political subdivision, a local authority or a resident of
that Contracting State. Where, however, the person paying the interest, whether a
resident of a Contracting State or not, has in a Contracting State a permanent estab-
lishment in connection with which the indebtedness on which the interest is paid was
incurred, and such interest is directly borne by such permanent establishment, then
such interest shall be deemed to arise in the Contracting State in which the perma-
nent establishment is situated.

Article XII. 1. Subject to the provisions of paragraph 2, royalties arising in
a Contracting State and paid to a resident of the other Contracting State may be
taxed in the first-mentioned Contracting State according to the law of that Contract-
ing State.

2. However, the tax so charged on such royalties as defined in paragraph 3 (a)
shall not exceed 10 per cent of the amount of the royalties.

3. The term "royalty" as used in this Article means
(a) a payment of any kind received as consideration for the use of, or the right to

use, copyright of scientific work, patent, trademark, design or model, plan,
secret formula or process or for the use of, or the right to use, industrial, com-
mercial or scientific equipment or for information concerning industrial or
scientific experience; and
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(b) a payment of any kind received as consideration for the use of, or the right to
use, copyrights of literary or artistic work, motion picture films or tapes for
radio or televisions broadcasting.
4. The provisions of paragraph 2 shall not appy if the recipient of the roy-

alties, being a resident of a Contracting State, has in the other Contracting State in
which the royalties arise a permanent establishment with which the right or property
giving rise to the royalties is effectively connected.

5. Royalties shall be deemed to arise in a Contracting State when the payer is
that Contracting State itself, a political subdivision, a local authority or a resident of
that Contracting State. Where, however, the person paying the royalties, whether a
resident of a Contracting State or not, has in a Contracting State a permanent estab-
lishment in connection with which the liability to pay the royalties was incurred, and
such royalties are directly borne by such permanent establishment, then such
royalties shall be deemed to arise in the Contracting State in which the permanent es-
tablishment is situated.

6. Where, owing to a special relationship between the payer and the recipient
or between both of them and some other person, the amount of the royalties paid,
having regard to the use, right or information for which they are paid, exceeds the
amount which would have been agreed upon by the payer and the recipient in the ab-
sence of such relationship, and dealing with each other at arm's length, the provi-
sions of paragrpah 2 shall apply only to the last-mentioned amount.

Article XIII. 1. Gains from the alienation of immovable property, as de-
fined in paragraph 2 of Article VI, may be taxed in the Contracting State in which
such property is situated.

2. Gains from the alienation of movable property forming part of the business
property of a permanent establishment which an enterprise of a Contracting State
has in the other Contracting State or of movable property pertaining to a fixed base
available to a resident of a Contracting State in the other Contracting State for the
purpose of performing professional services, including such gains from the aliena-
tion of such a permanent establishment (alone or together with the whole enterprise)
or of such a fixed base, may be taxed in that other Contracting State. However,
gains from the alienation of ships and aircraft operated in international traffic and
of movable property pertaining to the operation of such ships and aircraft shall be
taxable only in the Contracting State of which the operator of such ships or aircraft
is a resident.

3. Gains from the alienation of any other property shall be taxable only in the
Contracting State of which the alienator is a resident.

Article XIV. 1. Income derived by a resident of a Contracting State in
respect of professional services or other independent activities of a similar character
shall be taxable only in that Contracting State, unless such services or activities are
rendered or performed in the other Contracting State. If such services or activities
are so rendered or performed, the income derived therefrom may be taxed in that
other Contracting State.

2. The term "professional services" includes, especially, independent scien-
tific, literary, artistic, educational or teaching activities as well as the independent
activities of physicians, lawyers, engineers, architects, dentists and accountants.

Article XV. 1. Subject to the provisions of Articles XVI, XVIII, XIX, XX
and XXI, salaries, wages and other similar remuneration derived by a resident of a
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Contracting State in respect of an employment shall be taxable only in that Con-
tracting State unless the employment is exercised in the other Contracting State. If
the employment is so exercised, such remuneration as is derived therefrom may be
taxed in that other Contracting State.

2. Notwithstanding the provisions of paragraph 1, remuneration derived by a
resident of a Contracting State in respect of an employment exercised in the other
Contracting State shall be taxable only in the first-mentioned Contracting State, if
(a) it relates to an activity exercised in that other Contracting State during a period

or periods (including the duration of normal work interruptions) not exceeding
in the aggregate 183 days in the calendar year, and

(b) any period for which he is present within that other Contracting State does not
form part of a continuous period of more than 183 days throughout which he is
present within that other Contracting State, and

(c) the remuneration is paid by, or on behalf of, an employer who is not a resident
of that other Contracting State, and

(d) the remuneration is not borne as such by a permanent establishment which the
employer has in that other Contracting State.
3. Notwithstanding the provisions of paragraphs 1 and 2, remuneration in re-

spect of an employment exercised aboard a ship or aircraft in international traffic
operated by an enterprise of a Contracting State may be taxed in that Contracting
State.

Article XVL 1. Directors' remuneration derived by way of fees, tantiemes
and similar payments by a director who is a resident of a Contracting State in his
capacity as a member of the board of directors of a company which is a resident of
the other Contracting State may be taxed in that other Contracting State.

2. The provisions of Article XV shall apply in relation to directors' remunera-
tion derived from a company by a director in respect of the discharge of day-to-day
functions of a managerial or technical nature as if that remuneration were the
remuneration of an employee in respect of an employment.

Article XVII. 1. Notwithstanding the provisions of Article XV, income de-
rived by public entertainers, such as theatre, motion picture, radio or television ar-
tistes and musicians, and by athletes, from their personal activities as such may be
taxed in the Contracting State in which these activities are exercised, but tax may be
imposed only on that proportion of the income as may be reasonably attributed to
such personal activities exercised in that State.

2. The provisions of paragraph 1 shall not apply if the income is derived from
a Contracting State by a resident of the other Contracting State whose visit to that
first-mentioned Contracting State is supported, wholly or substantially, from the
public funds of the Government of that other Contracting State.

3. Where the services of public entertainers and athletes are provided in a
Contracting State by an enterprise of the other Contracting State, then the income
derived from providing those services by such enterprise may be taxed in the first-
mentioned Contracting State, unless the enterprise is supported, wholly or substan-
tially, from the public funds of the Government of that other Contracting State in
connection with the provision of such services.

4. For the purposes of this Article, the term "public funds" shall include funds
belonging to the Contracting State or any political subdivision or local authority
thereof.
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Article XVIII. 1. Any pension other than a pension or annuity within the
scope of Article XIX or any annuity derived from sources within a Contracting State
by an individual who is a resident of the other Contracting State shall be exempt
from tax in the first-mentioned Contracting State.

2. The term "pension", as used in this Article, means periodical payments
made, whether voluntarily or otherwise, in consideration for services rendered or by
way of compensation for injuries received.

3. The term "annuity" means a stated sum payable periodically at stated
times, during life or during a specified or ascertainable period of time, under an
obligation to make the payments in return for adequate and full consideration in
money or money's worth.

Article XIX. 1. Remuneration paid out of public funds of a Contracting
State to any individual in respect of services rendered to that Contracting State in the
discharge of functions of a governmental nature shall be exempt from tax in the
other Contracting State.

This provision shall not apply if the recipient of this income is a national of the
other Contracting State without being a national of the first-mentioned Contracting
State.

2. The provisions of paragraph 1 shall not apply to remuneration in respect of
services rendered in connection with any trade or business carried on by a Contract-
ing State.

3. Any pension paid out of public funds of a Contracting State to any in-
dividual in respect of past services rendered to that Contracting State in the
discharge of functions of a governmental nature may be taxed in that Contracting
State.

Article XX. An individual, who is a resident of a Contracting State im-
mediately before making a visit to the other Contracting State, and who makes such
visit at the invitation of a university, college, school or other recognised educational
institution in that other Contracting State, solely for the purpose of teaching or
research at such educational institution for a period not exceeding two years shall be
exempt from tax in that other Contracting State on his remuneration for such
teaching or research.

Article XXI. 1. An individual who is a resident of a Contracting State im-
mediately before making a visit to the other Contracting State and is temporarily
present in the other Contracting State solely as a student at a recognized university,
college, school or other similar recognised educational institution in that other Con-
tracting State or as a business or technical apprentice therein, for a period not ex-
ceeding three years from the date of his first arrival in that other Contracting State
in connection with that visit, shall be exempt from tax in that other Contracting
State on
(a) all remittances from aboard for the purposes of his maintenance, education or

training; and
(b) any remuneration not exceeding 60,000 Belgian francs or the equivalent in

Malaysian currency during any calendar year in respect of service rendered in
that other Contracting State with a view to supplementing the resources avail-
able to him for such purposes.
2. An individual who is a resident of a Contracting State immediately before

making a visit to the other Contracting State and is temporarily present in the other
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Contracting State for the purposes of study, research or training solely as a recipient
of a grant, allowance or award from the Government of either of the Contracting
States or from a scientific, educational, religious or charitable organisation or under
a technical assistance programme entered into by the Government of either of the
Contracting States for a period not exceeding two years from the date of his first ar-
rival in that other Contracting State in connection with that visit shall be exempt
from tax in that other Contracting State on
(a) the amount of such grant, allowance or award;
(b) all remittances from abroad for the purposes of his maintenance, education or

training; and
(c) any remuneration not exceeding 100,000 Belgian francs or the equivalent in

Malaysian currency during any calendar year in respect of services rendered in
that other Contracting State if such services are performed in connection with
his study, research, training or incidental thereto.
3. An individual who is a resident of a Contracting State immediately before

making a visit to the other Contracting State and is temporarily present in that other
Contracting State solely as an employee of, or under contract with, the Government
or an enterprise of the first-mentioned Contracting State solely for the purpose of
acquiring technical, professional or business experience for a period not exceeding
twelve months from the date of his first arrival in that other Contracting State in
connection with that visit shall be exempt in that other Contracting State on
(a) all remittances from abroad for the purposes of his maintenance, education or

training; and
(b) any remuneration not exceeding 100,000 Belgian francs or the equivalent in

Malaysian currency during any calendar year in respect of services rendered in
that other Contracting State if such services are in connection with his studies or
training or incidental thereto.

Article XXII. Items of income of a resident of a Contracting State which are
not specifically dealt with in the foregoing Articles of this Agreement may be taxed
in both Contracting States.

Article XXIII. 1. The laws in force in either of the Contracting States shall
continue to govern the taxation of income in the respective Contracting States except
where express provision to the contrary is made in this Agreement. Where income is
subject to tax in both Contracting States relief from double taxation shall be given in
accordance with the following paragraphs of this Article.

2. Subject to the existing provisions of the law of Malaysia regarding the
allowance as a credit against Malaysian tax of tax payable in any country other than
Malaysia and to any subsequent modification of those provisions, which, however,
shall not affect the principle thereof, Malaysia shall allow as a credit against Malay-
sian tax, Belgian tax payable, whether directly or by deduction, in respect of income
from sources within Belgium which is also liable to Malaysian tax.

Where such income is a dividend paid by a company which is a resident of Bel-
gium to a company which is a resident of Malaysia and which controls directly or in-
directly not less than 25 per cent of the voting power in the former company, the
credit shall take into account, in addition to any tax appropriate to the dividend, the
Belgian tax payable by the company in respect of its income.

3. In the case of income derived from sources in Malaysia which has been
taxed in Malaysia in accordance with this Agreement, whether directly or by deduc-
tion, and which is liable to tax in Belgium according to Belgian law.
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(a) (i) When a company which is a resident of Belgium owns shares in a company
which is a resident of Malaysia, the dividends paid thereon to the first-
mentioned company and to which paragraph 5 of Article X does not apply
shall be exempted in Belgium from the tax referred to in paragraph 3 (b) (ii)
of Article II to the extent that exemption would have been accorded if the
two companies had been residents of Belgium.

(ii) A company which is a resident of Belgium and which owns directly shares in
a company which is a resident of Malaysia during the whole of the account-
ing period of the latter company shall likewise be exempted or granted relief
from the prepayment on income from movable property (prdcompte
mobilier) chargeable in accordance with Belgian law on the net amount of
the dividends referred to under (i) above which are paid to it by the said
company which is a resident of Malaysia and is liable to the tax referred to
in paragraph 3 (a) (i) or (iii) of Article II, provided that it so requests in
writing not later than the time limited for the submission of its annual
return, on the understanding that, on redistribution to its own shareholders
of dividends not charged to the said prepayment, the income then distri-
buted and chargeable to the said prepayment shall not be reduced by the
amount of such dividends notwithstanding Belgian law. This exemption
shall not apply when the first-mentioned company has elected that its prof-
its be charged to the individual income tax.
However, the application of this provision will be limited to dividends paid
by a company which is a resident of Malaysia to a company which is a resi-
dent of Belgium which controls directly or indirectly not less than 25 per
cent of the voting power in the first-mentioned company, in cases where, in
regard to the exemption the tax referred to in paragraph 3 (b) (ii) of Arti-
cle II, a similar limitation would be imposed by Belgian legislation in respect
of dividends paid by companies not residents of Belgium.

(iii) In cases not covered by sub-paragraph (a) (i), when a resident of Belgium
receives from Malaysia dividends, interest or royalties which have been
taxed there in accordance with this Agreement and to which paragraph 5 of
Article X, paragraph 5 of Article XI or paragraph 4 of Article XII does not
apply, Belgium shall grant to that resident a credit against the Belgian tax
chargeable thereon in respect of the Malaysian tax. This credit shall be the
fixed proportion of the foreign tax for which provision is made in Belgian
law.
However, notwithstanding Belgian law, as regards income to which para-
graph 2 of Article XI or paragraph 2 of Article XII applies, the credit shall
be allowed at the rate of 20 per cent of the gross amount of such income
which is included in the taxable basis in Belgium; it shall also be granted in
respect of such income, being chargeable to Malaysian tax in accordance
with this Agreement and the general principles of Malaysian law as well as
for dividends to which paragraph 5 of Article X does not apply, if such in-
come or dividends have been temporarily exempted from tax in Malaysia by
virtue of the Investment Incentives Act, 1968 or of any other provisions
which may subsequently be made granting relief which are agreed by the
competent authorities of both Contracting States to be of a substantially
similar character.

(b) (i) When a resident of Belgium receives income other than that mentioned in
sub-paragraph (a) above which is chargeable to tax in Malaysia in accord-
ance with the provisions of this Agreement, Belgium shall exempt such in-
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come from tax, but may in calculating the amount of the tax on the remain-
ing income of that resident apply the rate of tax which would have been ap-
plicable if the income in question had not been exempted. This provision
shall not apply to items of income mentioned in Article XXII.

(ii) Notwithstanding sub-paragraph (b) (i) above, Belgian tax may be charged
on income chargeable in Malaysia to the extent that this income has not
been charged in Malaysia because of the set-off of losses also deducted, in
respect of any accounting period, from income taxable in Belgium

4. For the purposes of this Article profits or remuneration for personal (in-
cluding professional) services performed in a Contracting State shall be deemed to
be income from sources within that Contracting State, and the services of an in-
dividual whose services are wholly or mainly performed in ships or aircraft operated
by a resident of a Contracting State shall be deemed to be performed in that Con-
tracting State.

Article XXIV. 1. The nationals of a Contracting State shall not be sub-
jected in the other Contracting State to any taxation or any requirement connected
therewith which is other or more burdensome than the taxation and connected re-
quirements to which nationals of that other State in the same circumstances are or
may be subjected.

2. For the purposes of this Agreement, the term "nationals of a Contracting
State" means
(a) in the case of Malaysia, all individuals possessing the citizenship of Malaysia

and all legal persons, partnerships, associations and other entities deriving their
status as such from the law in force in Malaysia; and

(b) in the case of Belgium, all individuals possessing the nationality of Belgium and
all legal persons, partnerships, associations and other entities deriving their
status as such from the law in force in Belgium.
3. The taxation on a permanent establishment which an enterprise of a Con-

tracting State has in the other Contracting State shall not be less favourably levied in
that other Contracting State than the taxation levied on enterprises of that other
Contracting State carrying on similar activities.

This provision shall not be construed as preventing Belgium from charging the
total amount of profits of a permanent establishment in Belgium of a company be-
ing a resident of Malaysia or of an association having its place of effective manage-
ment in Malaysia at the rate of tax provided by the Belgian law, but this rate may not
(before the surcharges referred to in paragraph 3(b) (vi) of Article II) exceed the
maximum rate applicable to the whole or a portion of the profits of companies
which are residents of Belgium.

4. Enterprises of a Contracting State, the capital of which is wholly or partly
owned or controlled, directly or indirectly, by one or more residents of the other
Contracting State, shall not be subjected in the first-mentioned Contracting State to
any taxation or any requirement connected therewith which is other or more burden-
some than the taxation and connected requirements to which other similar enter-
prises of that first-mentioned Contracting State are or may be subjected.

5. Nothing in this Article shall be construed as obliging Malaysia to grant to
nationals of Belgium not resident in Malaysia those personal allowances, reliefs and
reductions for tax purposes which are by law available on the date of signature of
this Agreement only to citizens of Malaysia or to such other persons as may be
specified therein who are not resident in Malaysia.
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Article XXV. 1. Where a resident of a Contracting State considers that the
actions of one or both of the Contracting States result or will result for him in dou-
ble taxation not in accordance with this Agreement, he may, independently of the
remedies provided by the national laws of those States, address to the competent au-
thority of the State of which he is a resident an application in writing stating the
grounds for claiming revision of his taxation. The said application must be submit-
ted before the expiry of a period of two years from the notification of liability to, or
the deduction at source of, the second charge to tax which gives rise to such double
taxation.

2. Such competent authority shall endeavour, if the objection appears to it to
be justified and if it is not itself able to arrive at an appropriate solution, to resolve
the case by mutual agreement with the competent authority of the other Contracting
State, with a view to the avoidance of double taxation not in accordance with the
Agreement.

3. The competent authorities of the Contracting States shall endeavour to
resolve by mutual agreement any difficulties or doubts arising as to the application
of the Agreement.

4. The ministers of Finance of the Contracting States or their authorized rep-
resentatives may communicate with each other directly for the purpose of reaching
an agreement in the sense of the preceding paragraphs or for the purpose of giving
effect to the provisions of the Agreement.

Article XXVI. 1. The competent authorities of the Contracting States shall
exchange such information as is necessary for carrying out the provisions of this
Agreement or for the prevention of fraud or for the administration of statutory pro-
visions against legal avoidance in relation to the taxes which are the subject of the
Agreement.

Any information so exchanged shall be treated as secret and shall not be dis-
closed to any persons other than the taxpayer or his authorized representative and
those concerned with the assessment or collection of the taxes which are the subject
of the Agreement or the determination of appeals in relation thereto or the enforce-
ment of the laws relating to those taxes.

2. In no case shall the provisions of paragraph 1 be construed so as to impose
in a Contracting State the obligation

(i) to carry out administrative measures at variance with the laws or the ad-
minstrative practice of that or of the other Contracting State;

(ii) to supply particulars which are not obtainable under the laws or in the normal
course of the administration of that or of the other Contracting State;

(iii) to supply information which would disclose any trade, business, industrial,
commercial or professional secret or trade process, or information the
disclosure of which would be contrary to public policy.

Article XXVII. 1. Nothing in this Agreement shall affect the fiscal
privileges of diplomatic or consular officials under the general rules of international
law or under the provisions of special agreements.

2. As regards a company which is a resident of Belgium, the provisions of this
Agreement shall not limit its taxation in accordance with the Belgian law in the event
of the repurchase of its own shares or in the event of the distribution of its assets.
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3. The provisions of this Agreement shall not limit the rights and benefits
which the laws of a Contracting State grant to residents of the other Contracting
State in respect of the taxes which are the subject of Article II.

Article XXVIII. 1. This Agreement shall be ratified and the instruments of
ratification shall be exchanged at .......... as soon as possible.

2. This Agreement shall enter into force on the 15th day after the date of the
exchange of the instruments of ratification and shall have effect
In Malaysia:

as respects Malaysian tax for the year of assessment beginning on the 1st day of
January in the calendar year next following that in which the Agreement enters into
force, and for subsequent years of assessment;
In Belgium:

(a) as respects all tax due at source on income credited or payable on or after
the 1st day of January in the calendar year next following that in which the Agree-
ment enters into force;

(b) as respects all tax other than tax due at source, on income of any account-
ing period ending on or after the 31 st day of December in the calendar year in which
the Agreement enters into force.

Article XXIX. This Agreement shall remain in force indefinitely but either of
the Contracting States may denounce the Agreement through diplomatic channels,
by giving to the other Contracting State, written notice of termination not later than
the 30th June of any calendar year from the fifth year following that in which the in-
struments of ratification were exchanged. In such event the Agreement shall cease to
have effect
In Malaysia:

as respects Malaysian tax for the year of assessment next following that in
which such notice is given and subsequent years of assessment;
In Belgium:

(a) as respects all tax due at source on income credited or payable on or after
the 1st day of January in the calendar year next following that in which the notice of
termination is given;

(b) as respects all tax other than tax due at source, on income of any account-
ing period ending on or after the 31 st day of December in the calendar year in which
the notice of termination is given.

IN WITNESS WHEREOF the undersigned, duly authorized thereto, have signed this
Agreement.

DONE in duplicate at Kuala Lumpur on the twenty fourth day of October of the
year one thousand nine hundred and seventy three in the English language.

[Signed] [Signed]
Baron DE VLEESCHAUWER TAN SIEW SIN

For the Government For the Government
of Belgium of Malaysia
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PROTOCOL

At the time of signing the Agreement between the Government of Belgium and
the Government of Malaysia for the Avoidance of Double Taxation and the Preven-
tion of Fiscal Evasion with respect to Taxes on Income, the undersigned have agreed
that the following provisions shall form an integral part of the Agreement:

1. As regards income derived from a Contracting State by a resident of the
other Contracting State from the operation of ships or aircraft in international traf-
fic the competent authority of the first-mentioned Contracting State shall accept the
certificate of assessment issued by the competent authority of that other Contracting
State for the purpose of ascertaining the portion of the world income referred to in
paragraph 2 of Article VIII of the Agreement.

2. Where after the signature of this Agreement Malaysia concludes an Agree-
ment for the Avoidance of Double Taxation under which tax exemption is granted
to a resident of a country of Europe or North America in respect of income derived
from Malaysia from the operation of aircraft in international traffic, the Govern-
ment of Malaysia will reconsider the case of Belgian airline companies with a view to
granting, on the basis of reciprocity, a similar treatment to residents of Belgium with
respect to income derived from Malaysia from the operation of aircraft in interna-
tional traffic.

IN WITNESS WHEREOF the undersigned, duly authorized thereto, have signed this
Protocol.

DONE in duplicate at Kuala Lumpur on the twenty fourth day of October of the
year one thousand nine hundred and seventy three in the English language.

[Signed] [Signed]
Baron DE VLEESCHAUWER TAN STEW SIN

For the Government For the Government
of Belgium of Malaysia
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[TRADUCTION - TRANSLATION]

CONVENTION' ENTRE LE GOUVERNEMENT DE LA BELGIQUE ET

LE GOUVERNEMENT DE LA MALAISIE TENDANT A 8VITER
LA DOUBLE IMPOSITION ET A PRI VENIR L'8VASION
FISCALE EN MAT18RE D'IMPOTS SUR LE REVENU

Le Gouvernement de la Belgique et le Gouvernement de la Malaisie,
D6sireux de conclure une convention tendant A 6viter la double imposition et A

pr6venir l'6vasion fiscale en mati~re d'imp6ts sur le revenu,
Sont convenus des dispositions suivantes :

Article premier. La pr6sente Convention s'applique aux personnes qui sont
des r6sidents d'un Etat contractant ou de chacun des deux Etats.

Article I. 1. La pr6sente Convention s'applique aux imp6ts sur le revenu
pergus pour le compte de chacun des Etats contractants, quel que soit le syst~me de
perception.

2. Sont consid6r6s comme imp6ts sur le revenu les imp6ts sur le revenu total
ou sur des 6lments du revenu, y compris les imp6ts sur les gains provenant de
l'ali6nation de biens mobiliers ou immobiliers et les imp6ts sur le montant des
salaires pay~s par les entreprises.

3. Les imp6ts actuels auxquels s'applique la pr~sente Convention sont
a) En ce qui concerne la Malaisie :

i) L'imp6t sur le revenu (income tax);
ii) Les imp6ts additionnels A I'imp6t sur le revenu, A savoir l'imp6t pour le

d~veloppement (development tax), l'imp6t sur les revenus des exploitations
de mines d'6tain (tin profits tax) et I'imp6t sur les revenus des exploitations
foresti~res (timber profits tax); et

iii) L'imp6t sur les revenus des entreprises p6trolikres (petroleum income tax);
(ci-apris d~nomm6s < l'imp6t malaisien>);

b) En ce qui concerne la Belgique :
i) L'imp6t des personnes physiques;
ii) L'imp6t des soci6t6s;

iii) L'imp6t des personnes morales;
iv) L'imp6t des non-r6sidents;
v) Les pr6comptes et compl6ments de pr6comptes; et

vi) Les d6cimes et centimes additionnels A chacun des imp6ts vis6s sous i A v ci-
avant, y compris la taxe communale additionnelle A l'imp6t des personnes
physiques;

(ci-apr~s d6nomm6s (('imp6t belge ).
4. La Convention s'appliquera aussi aux imp6ts futurs de nature identique ou

analogue qui seraient 6tablis post6rieurement A la date de sa signature et qui
s'ajouteraient aux imp6ts actuels ou qui les remplaceraient.

I Entr6e en vigueur le 14 ao0t 1975, soit le quinzieme jour apr/s la date de l'6change des instruments de ratification,

qui a eu lieu le 30 juillet 1975, conform6ment A I'article 28, paragraphe 2.
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5. Les autorit6s comp6tentes des deux gouvernements se communiqueront
r6guli~rement les modifications importantes apport6es A leurs I6gislations fiscales
respectives. En cas de modifications substantielles dans le syst~me fiscal d'un Etat
contractant, les autorit~s comptentes des deux gouvernements se concerteront en
vue d'y adapter la Convention.

6. Les dispositions de la Convention relatives A l'imposition des revenus ou des
b6n~fices s'appliqueront 6galement A l'imp6t pour le d6veloppement calcul6 autre-
ment que sur la base du revenu.

Article 111. 1. Au sens de la pr6sente Convention, A moins que le contexte
n'exige une interpr6tation diff6rente :

a) Le terme oMalaisie> d~signe la F~d6ration de Malaisie et comprend toute
r6gion adjacente aux eaux territoriales de la Malaisie qui, conform6ment au droit in-
ternational, a &6 ou serait ultrieurement d6sign6e, en vertu de la 16gislation de la
Malaisie sur le plateau continental, comme une r6gion A l'int6rieur de laquelle peu-
vent etre exerc6s les droits de la Malaisie aff~rents au lit de la mer et au sous-sol des
regions sous-marines ainsi qu'A leurs ressources naturelles;

b) Le terme (<Belgique> d6signe le Royaume de Belgique; il inclut toute r6gion
en dehors de la souverainet6 nationale de la Belgique qui a 6 ou serait ult~rieure-
ment d6sign6e, en vertu de la 16gislation beige sur le plateau continental et conform6-
ment au droit international, comme une region A l'int~rieur de laquelle peuvent etre
exerc6s les droits de la Belgique aff~rents au lit de la mer et au sous-sol des regions
sous-marines ainsi qu'A leurs ressources naturelles;

c) Les expressions oun Etat contractant >et ol'autre Etat contractant> d~si-
gnent, suivant le contexte, la Malaisie ou la Belgique;

d) Le terme -impCt > d~signe, suivant le contexte, l'imp6t malaisien ou l'imp6t
beige;

e) Le terme opersonne>comprend les personnes physiques, les soci6t6s et tous
autres groupements de personnes; en ce qui concerne la Malaisie, il comprend 6gale-
ment les socit~s d'une personne (corporation sole) et les groupements familiaux hin-
dous (Hindu Joint Family) mais ne comprend pas les soci~t~s de personnes (partner-
ship);

f) Le terme <societ6 d~signe toute personne morale ou toute entit6 qui est
consid~r~e comme une personne morale aux fins d'imposition;

g) Les expressions -entreprise d'un Etat contractant>et <entreprise de l'autre
Etat contractant>>d~signent respectivement une entreprise exploit~e par un resident
d'un Etat contractant et une entreprise exploit~e par un resident de l'autre Etat con-
tractant;

h) L'expression (autorites comp~tentes d~signe, en ce qui concerne la
Malaisie, le Ministre des finances ou son repr6sentant autoris, et, en ce qui concerne
la Belgique, I'autorit& comp(tente suivant la I6gislation beige.

2. Pour I'application de la Convention par un Etat contractant, toute expres-
sion qui nest pas autrement d~finie a le sens qui lui est attribu6 par la legislation
dudit Etat r~gissant les imp6ts qui font I'objet de la Convention, A moins que le con-
texte n'exige une interpretation diff~rente.

Article IV. 1. Au sens de la pr~sente Convention
a) L'expression or~sident de la Malaisie)) dsigne :

i) Toute personne physique qui est ordinairement r~sidente en Malaisie; ou
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ii) Toute personne autre qu'une personne physique qui est r~sidente en Malaisie,
pendant I'ann~e servant de base A l'exercice d'imposition, pour l'application de
l'imp6t malaisien;
b) Le terme <r~sident de la Belgique))d6signe toute personne qui est un r6si-

dent de la Belgique pour I'application de l'imp6t beige;
c) Les expressions orgsident d'un Etat contractant))et <r6sident de l'autre Etat

contractant) d~signent, suivant le contexte, un resident de la Malaisie ou un r6sident
de la Belgique.

2. Lorsque, selon les dispositions du paragraphe premier, une personne physi-
que est consid6r6e comme r~sidente de chacun des Etats contractants, le cas est
rgsolu d'aprbs les r~gles suivantes :
a) Cette personne est consid6r6e comme r~sidente de I'Etat contractant oi elle

dispose d'un foyer d'habitation permanent. Lorsqu'elle dispose d'un foyer
d'habitation permanent dans chacun des Etats contractants, elle est considgrge
comme r6sidente de l'Etat contractant avec lequel ses liens personnels et
6conomiques sont les plus troits (centre des int~r&ts vitaux);

b) Si l'Etat contractant ofi cette personne a le centre de ses int6rts vitaux ne peut
pas etre d6termin6 ou qu'elle ne dispose d'un foyer d'habitation permanent dans
aucun des Etats contractants, elle est consid6r6e comme r6sidente de l'Etat con-
tractant o/i elle sgjourne de faqon habituelle;

c) Si cette personne s6journe de faqon habituelle dans chacun des Etats contrac-
tants ou qu'elle ne s6journe de faion habituelle dans aucun d'eux, elle est con-
sid6r6e comme rgsidente de l'Etat contractant dont elle poss~de la nationalit6;

d) Si cette personne poss~de la nationalit6 de chacun des Etats contractants ou
qu'elle ne possde la nationalit d'aucun d'eux, les autoritgs compgtentes des
Etats contractants tranchent la question d'un commun accord.
3. Lorsque, selon les dispositions du paragraphe premier, une personne autre

qu'une personne physique est consid6r6e comme r6sidente de chacun des Etats con-
tractants, elle est rgput6e r6sidente de l'Etat contractant oi se trouve son siege de
direction effective.

Article V. 1. Au sens de la prgsente Convention, 1'expression ((tablissement
stable > dgsigne une installation fixe d'affaires oft l'entreprise exerce tout ou partie de
son activit6.

2. L'expression o tablissement stable> comprend notamment
a) Un sifge de direction;
b) Une succursale;
c) Un bureau;
d) Une usine;
e) Un atelier;
.') Une exploitation agricole ou une plantation;
g) Une mine, un gisement p6trolif~re, une carri~re ou tout autre lieu d'extraction de

ressources naturelles;
h) Un chantier de construction ou de montage dont la dur~e d6passe six mois;
i) Un lieu d'exploitation de fort ou d'extraction de produits forestiers.

3. On ne considre pas qu'iI y a 6tablissement stable si :
a) I est fait usage d'installations aux seules fins de stockage, d'exposition ou de

livraison de marchandises appartenant A l'entreprise;
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b) Des marchandises appartenant A l'entreprise sont entrepos~es aux seules fins de
stockage, d'exposition ou de livraison;

c) Des marchandises appartenant A l'entreprise sont entrepos6es aux seules fins de
transformation par une autre entreprise;

d) Une installation fixe d'affaires est utilis~e aux seules fins d'acheter des marchan-
dises ou de r~unir des informations pour l'entreprise;

e) Une installation fixe d'affaires est utilis~e pour l'entreprise aux seules fins de
publicit6, de fourniture d'informations, de recherches scientifiques ou d'activit~s
analogues qui ont un caract~re pr~paratoire ou auxiliaire.
4. Une entreprise d'un Etat contractant est r~pute poss~der un 6tablissement

stable dans I'autre Etat contractant si elle exerce pendant plus de six mois dans cet
autre Etat contractant des activit~s de surveillance relatives A un chantier de con-
struction, d'installation ou de montage ouvert dans ledit autre Etat.

5. Une personne, autre qu'un agent jouissant d'un statut ind~pendant vis6 au
paragraphe 6, qui agit dans un Etat contractant pour le compte d'une entreprise de
l'autre Etat contractant est considre comme constituant un 6tablissement stable
dans le premier Etat si :
a) Elle dispose dans ce premier Etat des pouvoirs qu'elle y exerce habituellement lui

permettant de conclure des contrats au nom de i'entreprise, A moins que l'ac-
tivit6 de cette personne ne soit limit~e rachat de marchandises pour l'en-
treprise; ou si

b) Elle dispose dans ce premier Etat d'un stock de marchandises appartenant A l'en-
treprise, au moyen duquel elle execute r6gulirement des commandes pour le
compte de cette entreprise.
6. On ne considre pas qu'une entreprise d'un Etat contractant a un 6tablisse-

ment stable dans l'autre Etat contractant du seul fait qu'elle y exerce son activit6 par
l'entremise d'un courtier, d'un commissionnaire g~n6ral ou de tout autre in-
term6diaire jouissant d'un statut ind~pendant, fi condition que ces personnes agis-
sent dans le cadre ordinaire de leur activit6.

7. Le fait qu'une soci6t6 r~sidente d'un Etat contractant contr6le ou est con-
tr61ke par une soci~t6 r~sidente de l'autre Etat contractant ou qui y exerce son ac-
tivit6 (que ce soit par l'interm6diaire d'un 6tablissement stable ou non) ne suffit pas,
en lui-m~me, A faire de l'une quelconque de ces soci~t~s un 6tablissement stable de
l'autre.

Article VI. 1. Les revenus provenant de biens immobiliers sont imposables
dans l'Etat contractant oii ces biens sont situ~s.

2. L'expression (<biens immobiliers>>est d6finie conform~ment au droit et A la
coutume de l'Etat contractant o6i les biens consid6r6s sont situ~s. L'expression
englobe en tout cas les accessoires, le cheptel mort ou vif des exploitations agricoles
et foresti~res, les droits auxquels s'appliquent les dispositions du droit priv6 concer-
nant la proprit6 fonci~re, l'usufruit des biens immobiliers et les droits A des
redevances variables ou fixes pour I'exploitation ou la concession de l'exploitation de
gisements min~raux, sources et autres richesses du sol; les navires, bateaux et
a~ronefs ne sont pas consid6r6s comme biens immobiliers.

3. La disposition du paragraphe premier s'applique aux revenus provenant de
i'exploitation ou de la jouissance directes, de la location ou de l'affermage, ainsi que de
toute autre forme d'exploitation de biens immobiliers.
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4. Les dispositions des paragraphes ler et 3 s'appliquent 6galement aux revenus
provenant des biens immobiliers d'une entreprise ainsi qu'aux revenus des biens im-
mobiliers servant A l'exercice d'une profession iib6rale.

Article VII. 1. Les revenus d'une entreprise d'un Etat contractant ne sont
imposables que dans cet Etat, A moins que l'entreprise n'exerce son activit6 dans
l'autre Etat contractant par l'interm6diaire d'un 6tablissement stable qui y est situ6.
Si l'entreprise exerce son activit6 d'une telle fa on, les revenus de l'entreprise sont im-
posables 'dans cet autre Etat contractant mais uniquement dans la mesure oi ils sont
imputables audit 6tablissement stable.

2. Sans pr6judice de l'application du paragraphe 3, lorsqu'une entreprise d'un
Etat contractant exerce son activit6 dans I'autre Etat contractant par l'interm6diaire
d'un tablissement stable qui y est situ6, il est imput6 dans chaque Etat contractant A
cet 6tablissement stable les revenus qu'il aurait pu r6aliser s'il avait constitu6 une
entreprise distincte et s6par6e exergant des activit6s identiques ou analogues dans des
conditions identiques ou analogues et traitant en toute ind~pendance avec I'entreprise
dont il constitue un 6tablissement stable.

3. Dans le calcul des revenus d'un tablissement stable sont admises en d6duc-
tion toutes les d~penses, y compris les d6penses de direction et les frais g6n~raux d'ad-
ministration, qui seraient d6ductibles si l'6tablissement stable constituait une entre-
prise ind6pendante, dans la mesure oii elles peuvent raisonnablement etre imput6es A
cet 6tablissement stable, qu'elles soient expos6es dans l'Etat contractant oil est situ6
l'tablissement stable ou ailleurs.

4. Aucun revenu n'est impute A un 6tablissement stable du fait que cet 6tablis-
sement stable a simplement achet6 des marchandises pour l'entreprise.

5. Lorsque des 616ments de revenu sont trait6s s6par6ment dans un autre article
de la pr6sente Convention, les dispositions de cet autre article ne sont pas affect6es
par les dispositions du present article.

Article VIII. 1. Les revenus r6alis6s par une entreprise d'un Etat contractant
clans l'autre Etat contractant et provenant de l'exploitation, en trafic international, de
navires ou d'a6ronefs sont imposables dans cet autre Etat contractant A concurrence
de la moiti6 de ces revenus, l'autre moiti6 n'6tant imposable que dans le premier Etat
contractant.

2. Ces revenus correspondent A la fraction du revenu mondial, d6termin6 par
le premier Etat contractant, qui est obtenue en appliquant audit revenu mondial le
rapport existant entre les recettes provenant du transport de passagers, d'animaux ou
de marchandises embarqu~s dans les ports de cet autre Etat contractant et les recettes
mondiales provenant de l'exploitation de navires ou d'a6ronefs.

Article IX. Lorsque :
a) Une entreprise d'un Etat contractant participe directement ou indirectement A la

direction, au contr6le ou au capital d'qne entreprise de l'autre Etat contractant,
ou que

b) Les m~mes personnes participent directement ou indirectement & la direction, au
contr6le ou au capital d'une entreprise d'un Etat contractant et d'une entreprise
de l'autre Etat contractant.

et que, dans l'un et l'autre cas, les deux entreprises sont, dans leurs relations commer-
ciales ou financiires, lies par des conditions accept6es ou impos6es, qui different de
celles qui seraient conclues entre des entreprises indfpendantes, les revenus qui, sans
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ces conditions, auraient &6 obtenus par l'une des entreprises mais n'ont pu I'etre en
fait A cause de ces conditions peuvent etre inclus dans les revenus de cette entreprise et
imposes en consequence.

Article X. 1. Les dividendes attribu6s par une socit6 r6sidente de la Belgique
A un r6sident de la Malaisie sont imposables en Belgique conform6ment A sa 16gislation,
mais l'imp8t ainsi 6tabli ne peut excider 15 p. 100 du montant brut des dividendes.

Ce paragraphe ne concerne pas l'imposition de la soci~t& pour les b6n6fices qui
servent au paiement des dividendes.

2. Les dividendes attribu6s par une soci~t6 r~sidente de la Malaisie A un r~si-
dent de [a Belgique sont exempt~s en Malaisie de tout impOt dO sur les dividendes en
susde l'imp6t dO sur les b6n~fices ou revenus de la socit6.

Toutefois, les dispositions du present paragraphe n'affectent pas les dispositions
de la 16gislation de la Malaisie en vertu desquelles l'imp6t aff6rent aux dividendes at-
tribu6s par une soci~t6 risidente en Malaisie sur lesquels l'imp6t malaisien a 6t6 ou
est cens6 avoir &6 retenu peut etre ajust6 compte tenu du taux d'imp6t en vigueur
pour 'exercice d'imposition malaisien suivant imm6diatement celui au cours duquel
les dividendes ont 6 attribu6s.

3. Dans l'ventualit6 oil, post6rieurement A la date de signature de la Conven-
tion, le syst~me d'imposition en Malaisie applicable aux revenus et aux distributions
des sociit6s serait modifi6 par l'introduction d'un imp6t des socits qui ne donnerait
pas lieu A imputation dans le chef des actionnaires et en outre d'un imp6t sur les
dividendes, l'imp6t malaisien afferent aux dividendes attribu(s A un r6sident de la
Belgique ne pourra exc6der 15 p. 100 du montant des dividendes.

4. Lorsqu'une socikt6 r6sidente d'un Etat contractant tire des b6n6fices ou des
revenus de sources situ~es dans l'autre Etat contractant, cet autre Etat ne peut
percevoir aucun impt sur les dividendes attribu6s par la socit6 en dehors de cet
autre Etat A des personnes qui n'en sont pas r6sidentes ni pr61ever aucun imp6t au
titre de l'imposition des b6n6fices non distribu6s sur les b6n~fices non distribu6s de la
socit6, m~me si ces dividendes ou ces b6n~fices non distribu6s consistent en tout ou
en partie en b~n6fices ou revenus provenant de cet autre Etat.

5. Les dispositions des paragraphes ler, 2 et 3 ne s'appliquent pas lorsque le
b~n~ficiaire des dividendes, resident d'un Etat contractant, a, dans I'autre Etat
contractant dont la socit6 qui attribue les dividendes est un resident, un 6tablisse-
ment stable auquel se rattache effectivement la participation gin6ratrice des
dividendes. Dans ce cas, les dividendes sont imposables dans l'Etat contractant oil
est situ6 l'tablissement stable.

6. Pour l'application du present article, les dividendes sont consid6r6s comme
attribu~s par une soci6t6 r~sidente de la Malaisie lorsque :
a) Dans le cas d'une soci6t6 qui est & la fois r~sidente en Malaisie et A Singapour, la

reunion des administrateurs au cours de laquelle les dividendes ont 6 d6crt s
s'est tenue en Malaisie; ou lorsque

b) Dans le cas d'une soci6t6 r~sidente bL Singapour, cette socit6 s'est, lors de l'at-
tribution des dividendes, dclar~e r~sidente de la Malaisie en vertu de l'article
VII de la Convention entre Singapour et la Malaisie tendant A 6viter la double
imposition et A pr6venir 1'Nvasion fiscale en matire d'imp6ts sur le revenu,
sign6e A Singapour le 26 dcembre 1968.

Article XL 1. Sous reserve des dispositions des paragraphes 2 et 4, les
intir&s provenant d'un Etat contractant et attribu~s A un resident de I'autre Etat
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contractant sont imposables dans le premier Etat contractant conform~ment A
la 16gislation de cet Etat.

2. Toutefois, l'imp6t ainsi 6tabli sur ces int6rets ne peut exc6der 10 p. 100
des int~rets, si le pret g~n6rateur des int6rets est consenti A une entreprise du
premier Etat contractant exergant une activit6 industrielle ou si la dette donnant
lieu A l'attribution des int&ts ( l'exclusion d'une dette relative A des biens de
consommation) est contract~e par une telle entreprise.

3. Pour l'application du paragraphe 2, l'expression oactivit6 industrielle
d~signe une activit6 se rangeant dans l'une des cat6gories mentionn6es ci-aprs.
a) Fabrication, assemblage et transformation;
b) Construction, g6nie civil et construction de navires;
c) Fourniture d'61ectricit , de force hydraulique, de gaz et d'eau;
d) Plantation, agriculture, sylviculture et pche; et
e) Toute autre activit6 qui, pour l'application du present article, serait d~clar6e

<activit6 industrielle) par l'autorit6 comp6tente de l'Etat contractant oi l'ac-
tivit6 est exerc6e.
4. Le gouvernement d'un Etat contractant est exon6r6 d'imp6t dans l'autre

Etat contractant sur les int6rEts qu'il recueille dans cet autre Etat contractant. Pour
l'application du pr6sent paragraphe, le terme <gouvernement) :
a) En ce qui concerne la Malaisie, d6signe le Gouvernement de la Malaisie, et com-

prend :
i) Les gouvernements des Etats;
ii) Les collectivit6s locales;

iii) La banque Negara, Malaysia; et
iv) Les institutions dont le capital est d6tenu en totalit6 par le Gouvernement de

la Malaisie, par les gouvernements des Etats ou par les collectivit6s locales et
qui sont reconnues priodiquement d'un commun accord par les autorit6s
comp~tentes des deux Etats;

b) En ce qui concerne la Belgique, d6signe le Gouvernement de la Belgique, et com-
prend :

i) Toute subdivision politique ou collectivit6 locale de la Belgique;
ii) La Banque nationale de Belgique; et
iii) Les institutions dont le capital est d6tenu en totalit6 par le Gouvernement de

la Belgique, par les subdivisions politiques ou par les collectivit6s locales de
la Belgique et qui sont reconnues p6riodiquement d'un commun accord par
les autorit6s comptentes des deux Etats.

5. Les dispositions du paragraphe 2 ne s'appliquent pas lorsque le b6n6ficiaire
des int6rets, r6sident d'un Etat contractant, a dans l'autre Etat contractant d'ofi pro-
viennent les int~r~ts un 6tablissement stable auquel se rattache effectivement la
cr6ance g6nratrice des int6r~ts.

6. Les int6rets sont consid~r6s comme provenant d'un Etat contractant lors-
que le d6biteur est cet Etat lui-m~me, une subdivision politique, une collectivit6
locale ou un r6sident de cet Etat. Toutefois, lorsque le d6biteur des intrEts, qu'il soit
ou non r6sident d'un Etat contractant, a dans un Etat contractant un 6tablissement
stable pour lequel i'emprunt g~n~rateur des intr ts a W contract6 et qui supporte
directement la charge de ces intr&s, lesdits int6rets sont r6put6s provenir de l'Etat
contractant oOi l'6tablissement stable est situ6.
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Article XII. 1. Sous reserve des dispositions du paragraphe 2, les redevances
provenant d'un Etat contractant et attributes A un r6sident de 1'autre Etat contractant
sont imposables dans le premier Etat contractant conform6ment A la 16gislation de
cet Etat.

2. Toutefois, l'imp6t ainsi &tabli sur ces redevances telles qu'elles sont d6finies
au paragraphe 3, a, ne peut exc~der 10 p. 100 du montant des redevances.

3. Le terme "redevances>employ6 dans le present article d6signe :
a) Les r~mun6rations de toute nature pay6es pour l'usage ou la concession de

l'usage d'un droit d'auteur sur une ceuvre scientifique, d'un brevet, d'une marque
de fabrique ou de commerce, d'un dessin ou d'un modle, d'un plan, d'une for-
mule ou d'un procd6 secrets ou pour l'usage ou la concession de l'usage d'un
6quipement industriel, commercial ou scientifique ou pour des informations
ayant trait A une experience acquise dans le domaine industriel ou scientifique; et

b) Les r~mun6rations de toute nature r~tribuant I'usage ou la concession de l'usage
de droits d'auteur sur une euvre litt6raire ou artistique, de films cin~matographi-
ques ou de bandes d'6missions pour la radio ou la t616vision.
4. Les dispositions du paragraphe 2 ne s'appliquent pas lorsque le b6n6ficiaire

des redevances, resident d'un Etat contractant, a dans l'autre Etat contractant d'of6
proviennent les redevances un 6tablissement stable auquel se rattache effectivement le
droit ou le bien gn6rateur des redevances.

5. Les redevances sont consid6r6es comme provenant d'un Etat contractant
lorsque le d6biteur est cet Etat lui-m~me, une subdivision politique, une collectivit6
locale ou un resident de cet Etat. Toutefois, lorsque le d6biteur des redevances, qu'il
soit ou non r6sident d'un Etat contractant, a dans un Etat contractant un 6tablisse-
ment stable pour lequel le contrat donnant lieu au paiement des redevances a W
conclu et qui supporte directement la charge de celles-ci, ces redevances sont
r6put6es provenir de l'Etat contractant o6i est situ6 l'6tablissement stable.

6. Si, par suite de relations sp6ciales existant entre le d6biteur et le cr6ancier
ou que l'un et l'autre entretiennent avec des tierces personnes, le montant des
redevances, compte tenu de la prestation pour laquelle elles sont attribu6es, exc~de
celui dont seraient convenus, en l'absence de pareilles relations, le d~biteur et le
cr6ancier traitant entre eux en toute ind~pendance, les dispositions du paragraphe 2
ne s'appliquent qu'A ce dernier montant.

Article XIII. 1. Les gains provenant de rali6nation des biens immobiliers
tels qu'ils sont d6finis A l'article VI, paragraphe 2, sont imposables dans l'Etat con-
tractant ofi ces biens sont situ6s.

2. Les gains provenant de l'ali6nation de biens mobiliers faisant partie de l'ac-
tif d'un 6tablissement stable qu'une entreprise d'un Etat contractant a dans l'autre
Etat contractant, ou de biens mobiliers constitutifs d'une base fixe dont un resident
d'un Etat contractant dispose dans l'autre Etat contractant pour l'exercice d'une pro-
fession lib~rale, y compris de tels gains provenant de l'ali6nation de cet 6tablissement
stable (seul ou avec l'ensemble de rentreprise) ou de cette base fixe, sont imposables
dans cet autre Etat contractant. Toutefois, les gains provenant de l'alination de
navires ou d'a6ronefs exploit~s en trafic international, ainsi que des biens mobiliers
affect6s bt l'exploitation de tels navires ou a6ronefs, ne sont imposables que dans
l'Etat contractant dont l'exploitant des navires ou a6ronefs est un resident.

3. Les gains provenant de i'ali~nation de tous autres biens ne sont imposables
que dans l'Etat contractant dont le c~dant est un r6sident.
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Article XIV. 1. Les revenus qu'un resident d'un Etat contractant tire d'une
profession librale ou d'autres activit~s ind6pendantes de caractre analogue ne sont
imposables que dans cet Etat contractant, A moins clue cette profession ou ces ac-
tivit~s ne soient exerc6es dans I'autre Etat contractant. Si cette profession ou ces ac-
tivit6s sont exerc6es dans cet autre Etat, les revenus requs A ce titre sont imposables
dans ledit autre Etat.

2. L'expression (professions lib6rales>> comprend, en particulier, les activit6s
ind6pendantes d'ordre scientifique, litt6raire, artistique, 6ducatif ou p6dagogique,
ainsi que les activit6s ind6pendantes des m6decins, avocats, ing6nieurs, architectes,
dentistes et comptables.

Article XV. 1. Sous reserve des dispositions des articles XVI, XVIII, XIX,
XX et XXI, les salaires, traitements et autres r6mun~rations similaires qu'un r6sident
d'un Etat contractant regoit au titre d'un emploi salari6 ne sont imposables que
dans cet Etat, A moins que l'emploi ne soit exerc6 dans l'autre Etat contractant. Si
remploi y est exerc6, les r(munrations reques A ce titre sont imposables dans cet
autre Etat.

2. Nonobstant les dispositions du paragraphe premier, les r6mun6rations
qu'un r6sident d'un Etat contractant reqoit au titre d'un emploi salari6 exerc6 dans
l'autre Etat contractant ne sont imposables que dans le premier Etat contractant si
a) Les r6mun6rations r6tribuent l'activit6 exerc6e dans rautre Etat contractant pen-

dant une p~riode ou des p~riodes (y compris la dur6e des interruptions normales
du travail) n'exc~dant pas au total 183 jours au cours de l'ann6e civile, et

b) Aucune des priodes pendant lesquelles le b6n6ficiaire s6journe dans l'autre Etat
contractant n'est comprise dans une p6riode de s6jour ininterrompue de plus de
183 jours dans l'autre Etat contractant, et

c) Les r6mun6rations sont pay6es par un employeur ou au nom d'un employeur qui
n'est pas r6sident de I'autre Etat contractant, et

d) La charge des r6mun6rations n'est pas support6e comme telle par un 6tablisse-
ment stable que l'employeur a dans l'autre Etat contractant.
3. Nonobstant les dispositions des paragraphes ler et 2, les r6mun6rations au

titre d'un emploi salari6 exerc6 A bord d'un navire ou d'un a6ronef exploit6 en trafic
international par une entreprise d'un Etat contractant sont imposables dans cet Etat
contractant.

Article XVI. 1. Les r6mun6rations telles que tanti mes, jetons de pr6sence
et autres r6tributions similaires qu'un administrateur r6sident d'un Etat contractant
regoit en sa qualit6 de membre du conseil d'administration ou de surveillance d'une
soci6t6 r6sidente de l'autre Etat contractant sont imposables dans cet autre Etat con-
tractant.

2. Les dispositions de l'article XV s'appliquent aux r6mun6rations qu'un ad-
ministrateur regoit d'une soci6t6 dans l'exercice d'une activit6 journalire de direc-
tion ou de caractre technique, comme s'il s'agissait de r6mun&rations obtenues par
un employ6 au titre d'un emploi salari6.

Article XVII. 1. Nonobstant les dispositions de l'article XV, les revenus que
les professionnels du spectacle, tels les artistes de th6fttre, de cin6ma, de la radio ou
de la t616vision et les musiciens, ainsi que les sportifs, retirent de leurs activit6s per-
sonnelles en cette qualit6 sont imposables dans l'Etat contractant oil ces activit6s sont
exerc6es, mais I'imp6t ne peut y Etre 6tabli que sur la fraction du revenu qui peut
raisonnablement 8tre imput~e auxdites activit~s personnelles exerc~es dans cet Etat.
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2. Les dispositions du paragraphe premier ne s'appliquent pas lorsque les
revenus sont tir6s d'un Etat contractant par un r6sident de I'autre Etat contractant
dont le s&jour dans le premier Etat est financ6 entirement ou pour une large part au
moyen des fonds publics du gouvernement de cet autre Etat contractant.

3. Lorsque les services des professionnels du spectacle et des sportifs sont
fournis dans un Etat contractant k l'intervention d'une entreprise de l'autre Etat con-
tractant, les revenus que cette entreprise tire de cette intervention sont imposables
dans le premier Etat contractant A moins que, pour son intervention dans la presta-
tion de tels services, l'entreprise ne soit finance, entirement ou pour une large part,
au moyen des fonds publics du gouvernement de cet autre Etat contractant.

4. Pour l'application du present article, l'expression (fonds publibso com-
prend les fonds appartenant A un Etat contractant ou A une de ses subdivisions
politiques ou collectivit~s locales.

Article XVII. 1. Les pensions autres que les pensions ou rentes vis6es A Far-
ticle XIX, ainsi que les rentes provenant de sources situ6es dans un Etat contractant
qui sont recueillies par une personne physique r6sidente de l'autre Etat contractant
sont exon6r6es d'imp6t dans le premier Etat contractant.

2. Le terme <pension>>, employ6 dans le pr6sent article, d6signe des paiements
p6riodiques effectu6s, spontan~ment ou autrement, en consid6ration de services ren-
dus ou en compensation de dommages subis.

3. Le terme <rente>> d~signe une somme pr6dtermin~e, payable p~riodique-
ment A 6ch6ances fixes, la vie durant ou pendant un laps de temps d~termin6 ou
d6terminable, en vertu d'Un engagement d'effectuer les paiements en 6change d'une
pleine et ad6quate contre-valeur en argent ou appr6ciable en argent.

Article XIX. 1. Les r~mun~rations verses A une personne physique par
pr61vement sur les fonds publics d'un Etat contractant, au titre de services rendus A
cet Etat contractant dans l'exercice de fonctions de caractre public, sont exon6r~es
d'imp~t dans l'autre Etat contractant.

Cette disposition ne s'applique pas lorsque le b6n6ficiaire de ces revenus possde
la nationalit6 de l'autre Etat contractant sans poss6der en m~me temps la nationalit6
du premier Etat contractant.

2. Les dispositions du paragraphe premrier ne s'appliquent pas aux r~mun6ra-
tions vers6es au titre de services rendus dans le cadre d'une activit6 commerciale ou
industrielle exerc6e par un Etat contractant.

3. Les pensions vers6es A une personne physique par pr~l~vement sur les fonds
publics d'un Etat contractant, au titre de services ant~rieurs rendus A cet Etat con-
tractant dans l'exercice de fonctions de caractre public, sont imposables dans ledit
Etat contractant.

Article XX. Une personne physique qui est un r6sident d'un Etat contractant
imm6diatement avant son depart pour I'autre Etat contractant et qui se rend dans cet
autre Etat A l'invitation d'une universit6, d'un college, d'une 6cole ou d'une autre ins-
titution d'enseignement reconnue dudit autre Etat, A seule fin d'y enseigner ou de s'y
livrer A des recherches pendant une p6riode n'exc6dant pas deux ans, est exempt6e
d'imp6t dans cet autre Etat contractant sur les r6mun6rations provenant de cet
enseignement ou de ces recherches.

Article XXI. 1. Une personne physique qui est un resident d'un Etat con-
tractant imm6diatement avant son d6part pour l'autre Etat contractant et qui
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sjourne temporairement dans cet autre Etat, pendant une p~riode n'exc~dant pas
trois ans A partir de la date de sa premiere arriv6e dans ledit autre Etat en vue de ce s&
jour, uniquement en qualit6 d'6tudiant dans une universit6, un co1Ibge, une 6cole
reconnue ou dans une autre institution d'enseignement similaire reconnue de cet
autre Etat ou en qualit6 de stagiaire ou d'apprenti technicien, est exempt6e d'imp6t
dans cet autre Etat contractant :
a) Sur les sommes que cette personne reqoit de 1'Ntranger pour couvrir ses frais d'en-

tretien, d'6tudes ou de formation; et
b) Sur les r6munerations n'exc~dant pas par ann6e civile 60 000 francs belges ou

I' quivalent de cette somme en monnaie de la Malaisie, perques en contrepartie
de services que cette personne rend dans cet autre Etat contractant en vue d'aug-
menter ses ressources pour faire face aux frais susvis~s.
2. Une personne physique qui est un resident d'un Etat contractant imm6diate-

ment avant son d6part pour i'autre Etat contractant et qui sjourne temporairement
dans cet autre Etat, pendant une priode n'exc6dant pas deux ans A partir de la date
de sa premiere arriv6e dans ledit autre Etat en vue de ce s6jour, pour poursuivre ses
6tudes, ses recherches ou sa formation uniquement en qualit6 de b6n6ficiaire d'une
bourse, d'une allocation ou d'un prix octroy6 par le gouvernement de 'un des Etats
contractants ou par une institution scientifique, 6ducative, religieuse ou philan-
thropique ou dans le cadre d'un programme d'assistance technique mis sur pied par le
gouvernement de l'un des Etats contractants, est exempt6e d'imp6t dans cet autre
Etat contractant :
a) Sur le montant de cette bourse, de cette allocation ou de ce prix;
b) Sur toutes les sommes que cette personne reqoit de l'6tranger pour couvrir ses

frais d'entretien, d'6tudes ou de formation; et
c) Sur les r6mun6rations n'exc6dant pas par ann6e civile 100 000 francs belges ou

1'6quivalent de cette somme en monnaie de la Malaisie, que cette personne regoit
en contrepartie de services rendus dans cet autre Etat contractant, lorsque de
telles prestations sont connexes ou accessoires aux 6tudes, aux recherches ou A la
formation de cette personne.

3. Une personne physique qui est un r6sident d'un Etat contractant imm&
diatement avant son d6part pour I'autre Etat contractant et qui s6journe temporaire-
ment dans cet autre Etat pendant une p6riode n'exc6dant pas 12 mois A partir de la
date de sa premi&e arriv6e dans cet autre Etat en vue de ce s6jour, uniquement en
qualit6 d'employ6 du gouvernement ou d'une entreprise du premier Etat contractant
ou en qualit6 d'employ6 sous contrat avec ce gouvernement ou cette entreprise et A
seule fin d'acqu~rir une exp6rience technique professionnelle ou commerciale, est
exempt6e d'imp6t dans cet autre Etat contractant :
a) Sur toutes les sommes que cette personne reqoit de I'6tranger pour couvrir ses

frais d'entretien, d'6tudes ou de formation; et
b) Sur les r6munrations n'exc6dant pas par ann6e civile 100 000 francs belges ou

l'quivalent de cette somme en monnaie de la Malaisie, que cette personne regoit
en contrepartie de services rendus dans ledit autre Etat contractant, lorsque de
telles prestations sont connexes ou accessoires aux 6tudes ou A la formation de
cette personne.

Article XXII. Les 616ments du revenu d'un r6sident d'un Etat contractant qui
ne sont pas spcifiquement mentionn6s dans les articles pr6c6dents de la pr6sente
Convention sont imposables dans les deux Etats contractants.
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Article XXIII. 1. Sauf dispositions contraires expresses de la pr(sente Con-
vention, l'imposition des revenus dans chacun des Etats contractants reste r6gie par
la 16gislation en vigueur dans cet Etat. Lorsque des revenus sont passibles de l'impt
dans les deux Etats contractants, il est rem~di6 A la double imposition conform6ment
aux paragraphes suivants du present article.

2. Sous reserve des dispositions existantes de la 16gislation de la Malaisie,
relatives A l'imputation sur l'imp6t malaisien de l'imp6t dQi dans un pays autre que la
Malaisie et de toute modification ult6rieure de ces dispositions qui n'en affecterait pas
le principe, la Malaisie impute sur l'imp6t malaisien l'imp6t da en Belgique soit
directement, soit par voie de retenue, sur les revenus de sources situ6es en Belgique
qui sont 6galement passibles de l'imp6t malaisien.

Lorsque ces revenus sont des dividendes attribu6s par une socit6 r6sidente de la
Belgique L une soci~t6 r~sidente de la Malaisie qui contrfle directement ou indirecte-
ment au moins 25 p. 100 des droits de vote dans la premiere socit6, l'imputation tient
compte non seulement de l'impft applicable aux dividendes, mais aussi de l'imp6t
beige dfO par la soci6t6 en raison de ses revenus.

3. En ce qui concerne les revenus ayant leur source en Malaisie qui, conform&-
ment A la pr6sente Convention, ont W impos6s en Malaisie soit directement, soit par
voie de retenue et qui sont passibles de l'imp6t beige suivant la legislation beige,
a) i) Lorsqu'une soci6t6 r6sidente de la Belgique a la propri6t6 d'actions ou parts

d'une soci6t6 r6sidente de la Malaisie, les dividendes affrents A ces actions
ou parts, attribu~s k la premiere soci6t6 et non soumis au regime pr6vu A l'ar-
ticle X, paragraphe 5, sont exon~r6s en Belgique de l'imp6t vis6 ; 'arti-
cle II, paragraphe 3, b, ii, dans la mesure oiO cette exon6ration serait ac-
cord~e si les deux soci6t6s 6taient r~sidentes de la Belgique;

ii) Une socit r~sidente de la Belgique ayant la propri~t6 exclusive d'actions ou
parts d'une sociWt r~sidente de la Malaisie pendant toute la dur~e de l'exer-
cice social de cette dernire soci&6t est 6galement exempt6e ou obtient le
d6gr~vement du pr6compte mobilier exigible suivant la 16gislation beige, sur
le montant net des dividendes vis6s sous i ci-dessus qui lui sont attribu~s par
ladite soci~t6 r~sidente de la Malaisie et soumise A i'imp6t vis6 A I'article II,
paragraphe 3, i ou ii, A la condition d'en faire la demande par 6crit au plus
tard dans le d6lai prescrit pour la remise de sa d6claration annuelle; il est
cependant entendu que, lors de la redistribution A ses propres actionnaires
de ces dividendes non soumis au pr6compte mobilier, ceux-ci ne peuvent par
d6rogation A la legislation beige Etre d6duits des dividendes distribu6s
passibles du pr6compte mobilier. Cette exoneration ne s'applique pas dans
le cas oO la premiere socit6 a opt6 pour I'assujettissement de ses b6n6fices A
l'imp6t des personnes physiques. Toutefois, l'application de cette disposi-
tion sera limit~e aux dividendes attribu~s par une socit& r6sidente de la
Malaisie A une soci~t6 r6sidente de la Belgique qui contr6le directement ou
indirectement au moins 25 p. 100 des droits de vote dans la premiere socit6,
dans 1'6ventualit6 oii, pour I'exemption de l'impft vis6 0 l'article II,
paragraphe 3, b, ii, une limitation similaire serait pr6vue par la igislation
beige en ce qui concerne les dividendes distribu~s par des soci~t~s qui ne sont
pas r6sidentes de la Belgique;

iii) Lorsque, en dehors des cas pr~vus au sous-paragraphe a, i, un resident de la
Belgique regoit des dividendes, des int~rets ou des redevances ayant leur
source en Malaisie et qui y ont 6 imposes conform~ment A la pr6sente Con-
vention, mais qui ne sont pas soumis au regime pr~vu A l'article X,
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paragraphe 5, A larticle XI, paragraphe 5, ou b I'article XII, paragraphe 4,la
Belgique accorde A ce resident sur l'imp6t beige affdrent A ces revenus une
d6duction tenant compte de l'imp6t malaisien. Cette d6duction correspond A
la quotit6 forfaitaire d'imp6t 6tranger pr6vue par la 16gislation beige.
Toutefois, en ce qui concerne les revenus soumis au regime pr6vu A l'arti-
cle XI, paragraphe 2, ou A I'article XII, paragraphe 2, la d6duction sera, par
d6rogation A la legislation beige, accordde au taux de 20 p. 100 du montant
brut des revenus compris dans la base imposable en Belgique; cette ddduc-
tion sera 6galement accord6e pour lesdits revenus passibles de l'imp6t malai-
sien conformdment A la prdsente Convention et aux principes gdndraux de la
16gislation de la Malaisie, ainsi que pour les dividendes non soumis au r6gime
pr6vu A l'article X, paragraphe 5, lorsque ces revenus ou ces dividendes ont
6 exempt~s temporairement de l'imp6t en Malaisie en vertu de la loi d'en-

couragement aux investissements (Investment Incentives Act) de 1968 ou en
vertu de toutes autres dispositions de d6grvement qui pourraient tre prises
ultdrieurement et auxquelles les autoritds comptentes des deux Etats con-
tractants reconnaitraient un caract&re analogue en substance.

b) i) Lorsqu'un resident de la Belgique regoit des revenus autres que ceux vis6s au
sous-paragraphe a ci-dessus, qui sont imposables en Malaisie conform6-
ment aux dispositions de la prdsente Convention, la Belgique exempte de
l'imp6t ces revenus mais elle peut, pour calculer le montant de l'imp6t sur
le reste du revenu de ce r6sident, appliquer le m~me taux que si les revenus
en question n'avaient pas W exemptds. Cette disposition ne s'applique pas
aux 61ments de revenu mentionnds A l'article XXII.

ii) Par derogation au sous-paragraphe b, i, ci-dessus, l'imp6t beige peut tre
6tabli sur des revenus imposables en Malaisie, dans la mesure oil ces revenus
n'ont pas &6 imposes en Malaisie, parce qu'ils y ont W compensds avec des
pertes qui ont 6galement &6 ddduites pour un exercice comptable quelcon-
que de revenus imposables en Belgique.

4. Pour l'application du present article, les profits ou rdmundrations pour ser-
vices personnels (y compris ceux des professions librales) accomplis dans un Etat
contractant sont consid6rs comme des revenus ayant leur source dans cet Etat con-
tractant, et les services qu'une personne physique accomplit enti~rement ou prin-
cipalement sur des navires ou des adronefs exploitds par un resident d'un Etat con-
tractant sont considdrds comme accomplis dans cet Etat contractant.

Article XXIV. 1. Les nationaux d'un Etat contractant ne sont soumis dans
l'autre Etat contractant A aucune imposition ou obligation y relative qui est autre ou
plus lourde que celle A laquelle sont ou pourront tre assujettis les nationaux de cet
autre Etat se trouvant dans la m~me situation.

2. Pour I'application de la prdsente Convention, l'expression <<nationaux d'un
Etat contractant>> ddsigne :
a) En ce qui concerne la Malaisie, toutes les personnes physiques qui possdent la

citoyennet6 de la Malaisie et toutes les personnes morales, socidtds de personnes,
associations et autres entitds constitu6es conform~ment A la lgislation en
vigueur en Malaisie;

b) En ce qui concerne la Belgique, toutes les personnes physiques qui possdent la
nationalit6 beige et toutes les personnes morales, soci6tds de personnes, associa-
tions et autres entit6s constitudes conformdment A la I6gislation en vigueur en
Belgique.
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3. L'imposition d'un 6tablissement stable qu'une entreprise d'un Etat contrac-
tant a dans l'autre Etat contractant n'est pas 6tablie dans cet autre Etat contractant
d'une faqon moins favorable que l'imposition des entreprises dudit autre Etat con-
tractant qui exercent une activit6 analogue.

Cette disposition ne peut Etre interprte comme empchant la Belgique d'im-
poser le montant total des b6n6fices d'un 6tablissement stable beige d'une socit6
r~sidente de la Malaisie ou d'une association ayant son sifge de direction effective en
Malaisie au taux pr6vu par la legislation beige, pour autant que ce taux ne d6passe
pas (avant application des additionnels mentionn(s A l'article II, paragraphe 3, b, vi)
le taux maximal applicable i l'ensemble ou A une fraction des b6n(fices des socit(s
r6sidentes de la Belgique.

4. Les entreprises d'un Etat contractant dont le capital est en totalit6 ou en par-
tie, directement ou indirectement, d~tenu ou contr61M par un ou plusieurs r6sidents
de l'autre Etat contractant ne sont soumises dans le premier Etat contractant A
aucune imposition ou obligation y relative qui est autre ou plus lourde que celle A la-
quelle sont ou pourront etre assujetties les autres entreprises de meme nature de ce
premier Etat.

5. Aucune disposition du present article ne peut 8tre interpr6t6e comme
obligeant la Malaisie A accorder aux nationaux de la Belgique qui ne sont pas des
r6sidents de la Malaisie les d6ductions personnelles, abattements et r6ductions d'im-
p6ts qui, suivant la loi en vigueur A la date de signature de la pr6sente Convention, ne
sont accord6es qu'aux citoyens de la Malaisie et aux autres personnes y sp6cifi6es qui
ne sont pas des r6sidents en Malaisie.

Article XXV. 1. Lorsqu'un r6sident d'un Etat contractant estime que les
mesures prises par un Etat contractant ou par chacun des deux Etats enfrainent ou
entraineront pour lui une double imposition non conforme A la pr~sente Conven-
tion, il peut, ind6pendamment des recours pr~vus par la l6gislation nationale de ces
Etats, adresser A l'aut6rit6 comp~tente de l'Etat dont il est un r6sident une demande
crite et motiv~e de rvision de son imposition. Cette demande doit etre pr6sent6e

avant l'expiration d'un d6lai de deux ans A compter de la notification ou de la percep-
tion A la source de la seconde imposition qui donne naissance A la double imposition.

2. Cette autorit6 comptente s'efforce, si la r6clamation lui parait fond6e et si
elle n'est pas elle-m~me en mesure d'apporter une solution satisfaisante, de r6gler la
question par voie d'accord amiable avec l'autorit6 comptente de l'autre Etat con-
tractant en vue d'6viter une double imposition non conforme A la Convention.

3. Les autorit6s comp(tentes des Etats contractants s'efforcent, par voie d'ac-
cord amiable, de r6soudre les difficult(s ou de dissiper les doutes auxquels peut don-
ner lieu l'application de la Convention.

4. Les ministres des finances des Etats contractants ou leurs repr6sentants
autoris6s peuvent communiquer directement entre eux en vue de parvenir A un ac-
cord comme il est indiqu6 aux paragraphes pr6c6dents ou de mettre A ex6cution les
dispositions de la Convention.

Article XXVI. 1. Les autorit6s comp6tentes des Etats contractants
6changent les renseignements n6cessaires pour appliquer les dispositions de la
pr6sente Convention, pour 6viter la fraude ou pour mettre A ex6cution des disposi-
tions l6gales contre l'6vasion fiscale en ce qui concerne les imp6ts vis6s par la Conven-
tion.

Tout renseignement ainsi 6chang& doit &tre tenu secret et ne peut etre communi-
qu6 en dehors du contribuable ou de son mandataire qu'aux personnes charg6es de

VI. 982, 1-14312



34 United Nations - Treaty Series 0 Nations Unies - Recueil des Traitks 1975

1'Ntablissement ou du recouvrement des imp6ts vis6s par ia Convention ou de I'exa-
men des recours y relatifs ou de I'application de la 16gislation r~gissant ces imp6ts.

2. Les dispositions du paragraphe premier ne peuvent en aucun cas etre inter-
pr(tes comme imposant A un Etat contractant l'obligation :

i) De prendre des mesures administratives d6rogeant A sa propre 16gislation ou & sa
pratique administrative ou A celle de I'autre Etat contractant;

ii) De fournir des renseignements qui ne pourraient Etre obtenus sur la base de sa
propre I6gislation ou dans le cadre de sa pratique administrative normale ou de
celles de l'autre Etat contractant;

iii) De transmettre des renseignements qui r6v61eraient un secret commercial, indus-
triel, professionnel, ou un produit commercial ou des renseignements dont la
communication serait contraire A I'ordre public.

Article XXVII. 1. Les dispositions de la pr6sente Convention ne portent pas
atteinte aux privileges fiscaux dont b~n6ficient les fonctionnaires diplomatiques ou
consulaires en vertu soit des r~gles g6n6rales du droit des gens, soit des dispositions
d'accords particuliers.

2. Les dispositions de la pr~sente Convention ne limitent pas l'imposition
d'une soci6t6 r6sidente de la Belgique, conform6ment A la 16gislation beige, en cas de
rachat de ses propres actions ou parts A l'occasion du partage de son avoir social.

3. Les dispositions de la pr6sente Convention ne limitent pas les droits et avan-
tages que la 16gislation d'un Etat contractant accorde aux residents de l'autre Etat
contractant en ce qui concerne les impfts vis~s A I'article II.

Article XXVIII. 1. La pr6sente Convention sera ratifi6e et les instruments
de ratification seront 6changes A aussit6t que possible.

2. La pr6sente Convention entrera en vigueur le quinzi~me jour suivant celui
de 1'Nchange des instruments de ratification et elle s'appliquera
En Malaisie :

Aux impfts malaisiens dus pour l'anne d'imposition commen ant le 1er janvier
de l'anne civile suivant imm~diatement celle de l'entr6e en vigueur de la Convention
ainsi que pour les ann6es d'imposition ult6rieures;
En Belgique :

a) A tous les imp6ts dus A la source sur des revenus attribu6s ou mis en paie-
ment A partir du Ie r janvier de l'ann6e civile suivant imm6diatement celle de l'entr~e
en vigueur de la Convention;

b) A tous les imp6ts autres que ceux qui sont dus A la source afftrents A des
revenus d'exercices comptables prenant fin A partir du 31 d6cembre de l'ann~e civile
pendant laquelle la Convention est entr6e en vigueur.

Article XXIX. La pr6sente Convention restera ind6finiment en vigueur mais
chaque Etat contractant pourra, jusqu'au 30 juin inclus de toute ann6e civile A partir
de la cinqui~me ann6e suivant celle de l'change des instruments de ratification, la
d6noncer par 6crit et par la voie diplomatique de l'autre Etat contractant. Dans ce
cas, la Convention cessera d'etre applicable
En Malaisie :

Aux imp6ts malaisiens dus pour l'ann6e d'imposition suivant imm6diatement
celle au cours de laquelle la d6nonciation a W notifi6e et pour les ann~es d'imposition
ult~ieures;
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En Blelgique :
a) -A tous les imp6ts dus A ia source sur des revenus attribu~s ou mis en paie-

ment A partir du I er janvier de I'ann6e civile suivant imm6diatement celle au cours de
laquelle la d6nonciation aura W notifi(e;

b) A tous les imp~ts autres que ceux qui sont dus A la source, aff6rents A des
revenus d'exercices comptables prenant fin A partir du 31 dcembre de l'ann~e civile
au cours de laquelle la d6nonciation aura &6 notifi6e.

EN FOI I)E QUOI, les soussign~s, dtiment autorises A ce effet, ont sign6 la pr~sente
Convention.

FAIr A Kuala Lumpur, le 24 octobre 1973, en double exemplaire, en langue
anglaise.

Pour le Gouvernement Pour le Gouvernement

de la Belgique de la Malaisie

[Signf] [Signe]
Baron DE VLEESCIIAUWER TAN SlEW SIN

PROTOCOLE

Au moment de proc6der A la signature de la Convention entre le Gouvernement
de la Belgique et le Gouvernement de la Malaisie tendant A 6viter la double imposi-
tion et A pr~venir l'6vasion fiscale en mati~re d'imp6ts sur le revenu, les soussign~s
sont convenus des dispositions suivantes qui forment partie int~grante de la Conven-
tion :

1. En ce qui concerne les revenus provenant d'un Etat contractant qu'un r6si-
dent de I'autre Etat contractant tire de l'exploitation en trafic international de navires
ou d'a6ronefs, l'autorit6 competente du premier Etat contractant acceptera le cer-
tificat d'imposition d6livr6 par l'autorit6 comp(tente de cet autre Etat contractant A
1'effet de fixer la fraction du revenu mondial vis6e A l'article VIII, paragraphe 2, de la
Convention.

2. Dans l'6ventualit6 oi, post~rieurement A la signature de la pr6sente Con-
vention, la Malaisie conclurait une convention pr6ventive de la double imposition
accordant A un resident d'un pays d'Europe ou d'Am6rique du Nord l'exemption
fiscale des revenus qui proviennent de la Malaisie et sont tir6s de l'exploitation
d'a6ronefs en trafic international, le Gouvernement de la Malaisie r6examinera la
situation des compagnies a6riennes belges A l'effet d'accorder, sur base de
r6ciprocit6, un traitement similaire aux residents de la Belgique en ce qui concerne
les revenus qui proviennent de la Malaisie et sont tires de 1'exploitation d'a6ronefs en
trafic international.

EN FOI DE QUOI, les soussign~s, dfiment autoris6s A cet effet, ont sign6 le pr6sent
Protocole.

FAIT A Kuala Lumpur, le 24 octobre 1973, en double exemplaire, en langue
anglaise.

Pour le Gouvernement Pour le Gouvernement
de la Belgique : de la Malaisie

[Signd] [Signe]
Baron DE VLEESCHAUWER TAN SIEW SIN
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LONG TERM AGREEMENT' ON THE DEVELOPMENT OF ECO-
NOMIC, INDUSTRIAL, SCIENTIFIC AND TECHNICAL CO-
OPERATION BETWEEN THE GOVERNMENT OF THE KING-
DOM OF DENMARK AND THE GOVERNMENT OF THE POLISH
PEOPLE'S REPUBLIC

The Government of the Kingdom of Denmark and the Government of the
Polish People's Republic,

desiring of strengthening the friendly relations between the two countries;
desiring of supporting and facilitating the continued development and strength-

ening of economic, industrial, scientific and technical co-operation between the two
countries to their mutual advantage;

recalling the development of the economic co-operation within the framework
of the Long Term Trade Agreement 2 and the Protocol concerning Economic and In-
dustrial Co-operation both signed at Copenhagen on 3rd December 1970 and the
participation of both Contracting Parties in the General Agreement of Tariffs and
Trade;4

recognizing the value of undertaking long-term measures aimed at the creation
of firm and lasting perspectives for co-operation,

have agreed as follows:

Article 1. The Contracting Parties shall continue their efforts aimed at
creating conditions advantageous to the dynamic and harmonious development of
economic, industrial, scientific and technical co-operation, and shall undertake all
arrangements which are necessary in this context in the most liberal spirit and in ac-
cordance with their international obligations and in particular with those referred to
in the preamble of this Agreement.

Article 2. The Contracting Parties shall define the fields in which they con-
sider the broadening of co-operation to be useful. Sectors of particular interest are
listed in Annex I attached hereto but other fields of interest may be mutually agreed
upon by the Joint Commission established according to Article 10 of this Agree-
ment.

Article 3. Both Contracting Parties will endeavour to encourage, promote
and facilitate co-operation between interested enterprises, institutions, associations
and organisations in the two countries i.e.
- direct contacts, between enterprises and institutions concerned;
- joint feasibility studies, planning and implementations of projects of common

interest;
- joint research and development of new technological processes with the view to

modernize production;

I Came into force on 20 November 1974 by signature, in accordance with article 11.
2 United Nations, Treaty Series, vol. 833, p. 17.
3 Ibid., vol. 833, p. 9.
4 Ibid., vol. 55, p. 187.
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- joint treatment of problems within applied science with the view to application
of the results in industrial production;

- arrangements of conferences, symposiums and exhibitions;
- exchange of specialists;
- exchange of technical documentation and information.

Article 4. The Contracting Parties have agreed to utilize all available means
to facilitate industrial co-operation between interested enterprises in the two coun-
tries i.e.
- exchange of parts and sub-assemblies of machines and equipment for the pur-

pose of joint production and sales of an end product, possibly under a common
trade mark, in the two countries or on third markets;

- delivery of assemblies or individual parts produced by one of the partners on the
basis of licences, technical specifications and drawings provided by the other
partner, with the latter selling the end product;

- transactions in the field of product refining in which both Contracting Parties
are interested;

- exchange of experience in the field of standardization and quality of produc-
tion, organization of work, introduction of inventions, innovations and tech-
nical improvements into the production process, exchange of technical informa-
tion;

- exchange of patents, licences and technological know-how or the transfer of the
former and latter on terms agreed to by the interested institutions and enter-
prises. The Contracting Parties shall not restrict the transmission of im-
provements and innovations to a basic licence being the object of a contract
concluded between the partners in a transaction of industrial co-operation when
in accordance with the laws and regulations of either country;

- building of complete industrial plants, which are in the interest of the economies
of both countries and where, exceptionally, a part of the production will be im-
ported into the supplier's country, especially for complementary production or
production to be sold on third markets by firms or enterprises of the supplier's
country in order to secure the necessary means for the other country to pay for
deliveries of capital goods and services rendered.

Article 5. The Contracting Parties confirm their interest in the development
of all forms of cooperation in the fields of industry, agriculture, technology and
science and shall encourage and support the undertaking of this co-operation, taking
advantage of joint possibilities in the sphere of co-operation, marketing and market
research techniques. In this connection the Contracting Parties shall encourage the
conclusion of long-term agreements aimed at establishing lasting cooperative links
between firms and enterprises and other appropriate organizations in the two coun-
tries. The long-term agreements may involve deliveries of raw-materials, energy,
semi-manufacture, parts and components and the processing operations of any
kind, including manufacture or incorporation into other products.

Article 6. To ensure the appropriate conditions for the establishment of
cooperative undertaking, the Contracting Parties shall facilitate the application of
various forms of co-operation within the territories of both countries, third markets
and the creation of mixed enterprises in third countries, making use for this purpose
of the capacities and experience of the enteprises of both countries.
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Article 7. The Contracting Parties confirm their interest in facilitating for the
enterprises and organizations of their countries the broadest use of the possibilities
created within the framework of any long-term plans of both countries. As regards
the detailed implementation of these plans, the appropriate authorities shall con-
tinue to strengthen their contacts in order better to acquaint themselves with their
aims and methods and in this way to deepen the links between the economies of both
countries.

Article 8. The Contracting Parties agree that to facilitate the implementation
of jointly agreed cooperative undertakings they will accord to each other the most
favourable treatment possible, within the framework of existing laws and regula-
tions applicable in the respective countries.

Article 9. The Contracting Parties are aware of the significance that ap-
propriate financing conditions have for the establishment of investment and cooper-
ative undertakings. They recommend that the aims of this Agreement should be
taken into consideration in the relevant financial and credit arrangements which will
be concluded between interested financial and banking institutions, in order that the
most favourable credit conditions possible may be made available. The cooperative
undertakings may be arranged on self-financing basis.

Article 10. The Contracting Parties establish a Joint Commission on
economic, industrial, scientific and technical co-operation of representatives of the
two Governments.

The Joint Commission shall:
- supervise the implementation of this Agreement and to that end conduct

periodic analysis of the development of economic, industrial, scientific and
technical co-operation;

- coordinate the economic, industrial, scientific and technical co-operation be-
tween the two countries;

- examine programmes and proposals aimed at supporting and developing the
economic, industrial, scientific and technical co-operation between the two
countries;

- make recommendations for measures to be taken for the successful implementa-
tion of this Agreement including questions referred to in Article 8.
The Rules Procedure of the Joint Commission are annexed to this Agreement as

Annex II.

Article 11. This Agreement shall enter into force on the day of signature and
shall remain valid for a period of 10 years from that date. Thereafter it shall con-
tinue in force subject to the right of either of the Contracting Parties to give to the
other at any time six months' written notice of termination. A termination shall have
no effect of the fulfilment of contracts and arrangements concluded under the provi-
sions of the present Agreement.

This Agreement shall replace the Agreement on Economic, Industrial and
Technical Co-operation signed in Copenhagen on 15 November 1967,' between the
Kingdom of Denmark and the Polish People's Republic.

I United Nations, Treaty Series, vol. 643, p. 383.
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DONE in duplicate in Warsaw, this 20th day of November 1974 in the English
language.

For the Government of the Kingdom of Denmark:
OVE GULDBERG

For the Government of the Polish People's Republic:
H. KiszEi.

ANNEX I

PRIMARY FIELDS OF CO-OPERATION ACCORDING TO ARTICLE 2
Agriculture including mechanization, buildings, plant production, livestock breeding

and related research
Fishery
Food-and beverage processing
Chemical and pharmaceutical industries
Textile machinery
Electronic industry
Shipbuilding, marine and port equipment
Building and building material industries
Environmental control and public utility services
Energy

ANNEX II

RULES OF PROCEDURE FOR THE DANISH-POLISH JOINT COMMISSION ESTABLISHED UNDER THE

AGREEMENT ON ECONOMIC, INDUSTRIAL, SCIENTIFIC AND TECHNICAL CO-OPERATION

SIGNED IN WARSAW ON THE 20TH NOVEMBER 1974

Article 1. The scope of work by the Joint Commission provided for under Article 10 of
the Agreement covers the whole field of economic, industrial, scientific and technical relations
between the Kingdom of Denmark and the Polish People's Republic.

Article 2. 1. The Joint Commission will be composed of two Delegations representing
the Kingdom of Denmark and the Polish People's Republic.

2. Each Delegation will be composed of Chairman, a Deputy Chairman, Secretary and
other members.

3. Chairman of the Delegation are in the rank of Ministers or their deputies, or they are
appointed as Chairman by the respective Ministers.

4. Both Parties will notify the other in writing of the names of the members of its
Delegation.

Article 3. 1. The Joint Commission meets at ordinary and extraordinary sessions.
2. Ordinary sessions are held alternately in Warsaw and in Copenhagen, at a date to be

agreed mutually, in principle once a year.
3. Extraordinary sessions are called at the request of either of the two Chairmen who

proposes the agenda for this session.

Article 4. The Joint Commission is empowered to establish branch subcommittees and
working groups for which it will determine the terms, of reference and which will submit
reports on their activities.
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Article 5. Protocols shall be drawn up from sessions of the Joint Commission, branch
sub-committees and working groups, containing the conclusions.

Article 6. Matters concerning mutual relations arising at times when the Commission is
not in session may be settled by direct contacts and exchange of correspondance between the
Chairmen of the two Delegations and also between the Chairmen of branch sub-committees
and working groups.

Article 7. The two delegations will, as far as possible, inform each other about any ar-
rangements between institutions, associations and enterprises of the two countries within the
fields covered by the Agreement.
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[TRADUCTION - TRANSLATION]

ACCORD' A LONG TERME RELATIF AU D13VELOPPEMENT DE LA
COOP1tRATION 8CONOMIQUE, INDUSTRIELLE, SCIENTI-
FIQUE ET TECHNIQUE ENTRE LE GOUVERNEMENT DU
ROYAUME DU DANEMARK ET LE GOUVERNEMENT DE LA
RIPUBLIQUE POPULAIRE DE POLOGNE

Le Gouvernement du Royaume du Danemark et le Gouvernement de la R~pu-
blique populaire de Pologne,

DEsireux de consolider les relations amicales entre les deux pays,
D~sireux de soutenir et de faciliter la poursuite du d~veloppement et de la con-

solidation de ia cooperation 6conomique, industrielle, scientifique et technique entre
les deux pays, dans leur intr& mutuel,

Prenant note du d~veloppement de la cooperation 6conomique intervenu dans
le cadre de l'Accord commercial i long terme2 et du Protocole relatif A la coopera-
tion 6conomique et industrielle, sign~s A Copenhague le 3 d~cembre 1970', ainsi que
de la participation des deux Parties contractantes A I'Accord g~n~ral sur les tarifs
douaniers et le commerce',

Reconnaissant l'int~r& que pr~sente l'adoption de mesures A long terme visant i
crier des perspectives de cooperation solides et durables,

Sont convenus de ce qui suit :

Article premier. Les Parties contractantes poursuivront leurs efforts pour
crier des conditions favorables A un d~veloppement dynamique et harmonieux de la
coop&ration 6conomique, industrielle, scientifique et technique et prendront toutes
les dispositions n~cessaires A cette fin dans l'esprit le plus liberal et conform~ment A
leurs obligations internationales, en particulier celles qui sont mentionn~es dans le
Pr~ambule du present Accord.

Article 2. Les Parties contractantes d~finiront les domaines dans lesquels elles
jugent utile d'6iargir la cooperation. Les domaines pr~sentant un intfrtr particulier
sont 6numr s dans l'annexe I au present Accord, mais d'autres domaines d'intret
pourront etre choisis d'un commun accord par la Commission mixte institute en
vertu de l'article 10 du present Accord.

Article 3. Les Parties contractantes s'efforceront d'encourager, de pro-
mouvoir et de faciliter la cooperation entre les entreprises, institutions, associations
et organisations intress~es des deux pays par les moyens suivants :
- Contacts directs entre les entreprises et les institutions concern~es;
- Etudes de faisabilit6, planification et r~alisation en commun de projets d'int~r&

mutuel;
- Recherche et d~veloppement en commun de nouveaux proc~d~s techniques en

vue de moderniser la production;

I Entre en vigueur le 20 novembre 1974 par la signature, conform~ment A 'article 1I.
2 Nations Unies, Recueil des Traitds, vol. 833, p. 17.
3 Ibid., vol. 833, p. 9.
4 Ibid., vol. 55, p. 187.
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- Traitement en commun de probl~mes de science appliqu~e en vue d'une applica-
tion des r6sultats A la production industrielle;

- Organisation de conferences, colloques et expositions;
- Echange de sp6cialistes;
- Echange de documentations et de renseignements techniques.

Article 4. Les Parties contractantes sont convenues d'utiliser tous les moyens
A leur disposition pour faciliter la coop6ration industrielle entre les entreprises in-
t6ress6es des deux pays, par les moyens suivants :
- Echange de pices et de sous-ensembles de machines et de mat6riel en vue de la

production et de la vente en commun d'un produit fini, 6ventuellement sous une
marque commune, dans les deux pays ou sur des march6s tiers;

- Livraison d'ensembles ou de pieces d6tach6es, fabriqu6s par l'un des partenaires
sur la base de licences de sp6cifications techniques et de plans fournis par I'autre
partenaire, lequel sera charg6 de la vente du produit fini;

- Transactions dans le domaine du perfectionnement d'un produit, int6ressant les
deux Parties contractantes;

- Echange de donn6es d'exp6rience dans le domaine de la normalisation et de la
qualit6 de la production, de lorganisation du travail et de l'introduction d'in-
ventions, d'innovations et d'am61iorations techniques dans le processus de pro-
duction et 6change de renseignements techniques;

- Echange de brevets, de licences et de savoir-faire technologique ou transfert de
technologie A des conditions convenues entre les institutions et entreprises in-
t6ress6es. Les Parties contractantes ne pr6voiront pas de restrictions A la
transmission des ameliorations et innovations relatives A une licence de base fai-
sant l'objet d'un contrat conclu entre les Parties A une transaction de coop6ra-
tion industrielle, pour autant que soient respect6s les lois et r~glements de cha-
que pays;

- Construction d'installations industrielles compltes conques dans l'int6r~t de
l'6conomie des deux pays et dont, exceptionnellement, une part de la production
sera export~e dans le pays du fournisseur, notamment s'il s'agit d'une produc-
tion compl6mentaire ou destin6e A Etre vendue sur des marches tiers par des
soci~t6s ou des entreprises du pays du fournisseur, afin d'assurer A l'autre pays
les ressources n6cessaires pour payer les livraisons de biens d'6quipement et les
services rendus.

Article 5. Les Parties contractantes confirment I'intr&et qu'elles portent au
d6veloppement de toutes les formes de coop6ration dans les domaines de l'industrie,
de la technologie et des sciences appliqu6es, et soutiendront et encourageront l'exer-
cice de cette cooperation en profitant des possibilit6s d'action commune dans le do-
maine de la cooperation, de la commercialisation et des techniques d'6tudes de mar-
ch6. Les Parties contractantes encourageront A cette fin la conclusion d'accords A
long terme visant A 6tablir des liens de coop6ration durables entre les soci6t6s et en-
treprises et les autres organisations appropri~es des deux pays. Les accords A long
terme pourront concerner la livraison de matires premieres, d'6nergie, de produits
semi-manufactures, d'6lments et de pikes d~tach~es, et les operations de transfor-
mation de toute nature, y compris la fabrication ou l'incorporation dans d'autres
produits.
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Article 6. Pour crier les conditions favorables A ia r~alisation d'op~rations de
caractre coop&atif, les Parties contractantes favoriseront la mise en ceuvre de
diverses formes de cooperation dans leurs pays respectifs ou sur des marches tiers et
la creation d'entreprises mixtes dans des pays tiers, mettant A profit b cette fin les
capacit~s et l'exp~rience des entreprises des deux pays.

Article 7. Les Parties contractantes confirment l'int~ret qu'elles portent A
faciliter aux entreprises et organisations de leurs pays l'utilisation la plus large possi-
ble des possibilit~s cr6es dans le cadre des plans A long terme des deux pays. En ce
qui concerne le detail de 'ex~cution de ces plans, les autorit~s comp&entes con-
tinueront renforcer leurs contacts afin de mieux se familiariser avec leurs buts et
m~thodes, et, par ce moyen, de consolider les liens unissant les 6conomies des deux
pays.

Article 8. Les Parties contractantes conviennent que, pour faciliter l'ex~cu-
tion d'op~rations de caract~re coop~ratif convenues d'un commun accord, elles s'ac-
corderont mutuellement le traitement le plus favorable possible, dans le cadre des
lois et r~glements en vigueur dans leurs pays respectifs.

Article 9. Les Parties contractantes sont conscientes de rimportance que
revet l'6tablissement de conditions de financement appropri~es pour la r~alisation
d'investissements et d'op6rations de caractre coop6ratif. Elles recommandent que
les buts du pr6sent Accord soient pris en consid6ration dans les arrangements de
financement et de cr6dit pertinents qui seront conclus entre les institutions finan-
cibres et bancaires int6ress6es, de faion que les conditions de cr6dit soient les plus
avantageuses possibles. Les op6rations de caract~re coop6ratif pourront atre fond6es
sur le principe de 'autofinancement.

Article 10. Les Parties contractantes instituent une Commission mixte de
cooperation conomique, industrielle, scientifique et technique, compos~e de repr6-
sentants des deux Gouvernements.

La Commission mixte :
- Surveillera l'application du pr6sent Accord et, A cette fin, proc6dera A une

analyse p6riodique de 1'Nvolution de la coop6ration 6conomique, industrielle,
scientifique et technique;

- Coordonnera la coop6ration 6conomique, industrielle, scientifique et technique
entre les deux pays;

- Examinera les programmes et propositions visant A soutenir et d6velopper la
coop6ration 6conomique, industrielle, scientifique et technique entre les deux
pays;

- Pr6sentera des recommandations sur les mesures A adopter pour assurer le
succbs de l'application du pr6sent Accord, y compris pour ce qui est des ques-
tions mentionn6es i'article 8.
Le R~glement int6rieur de la Commission mixte est joint au present Accord (an-

nexe II).

Article 11. Le pr6sent Accord entrera en vigueur ds sa signature et restera en
vigueur pour une priode initiale de 10 ans. II demeurera ensuite en vigueur sous r6-
serve du droit de chacune des Parties contractantes de le d6noncer & tout moment
par 6crit, moyennant un pr6avis de six mois donn6 t l'autre. Cette d6nonciation sera

VA. 982, 1-14313



46 United Nations - Treaty Series 9 Nations Unies - Recueil des Trait~s 1975

sans effet sur l'ex~cution des contrats et arrangements qui auront W conclus en vertu
des dispositions du present Accord.

Le present Accord remplacera l'Accord sur ia cooperation &conomique, in-
dustrielle et technique sign6 A Copenhague le 15 novembre 1967', entre le Royaume
du Danemark et la Rpublique populaire de Pologne.

FAIT en double exemplaire A Varsovie, le 20 novembre 1974, en langue anglaise.

Pour le Gouvernement du Royaume du Danemark:
OVE GULDBERG

Pour le Gouvernement de la R~publique populaire
de Pologne :

H. KISIEL

ANNEXE I

PRINCIPAUX DOMAINES DE COOPERATION VIStS A L'ARTICLE 2
Agriculture, y compris la m~canisation, les constructions, la production v~g~tale,

l'6levage et les recherches connexes
Pche
Industrie alimentaire et fabrication de boissons
Industries chimique et pharmaceutique
Machines textiles
Industrie 6lectronique
Construction navale, 6quipement maritime et portuaire
Construction et industrie des mat~riaux de construction
Protection de renvironnement et services d'utilit6 publique
Energie.

ANNEXE II

RtGLEMENT INTERIEUR DE LA COMMISSION MIXTE DANO-POLONAISE INSTITUEE EN VERTU DE L'Ac-
CORD DE COOPERATION 12CONOMIQUE, INDUSTRIELLE, SCIENTIFIQUE ET TECHNIQUE SIGNE A
VARSOVIE LE 20 NOVEMBRE 1974

Article premier. Le champ d'activit6 de la Commission mixte pr~vue A l'article 10 de
I'Accord comprend tout le domaine des relations 6conomiques, industrielles, scientifiques et
techniques entre le Royaume du Danemark et la R~publique populaire de Pologne.

Article 2. 1. La Commission mixte se compose de deux d~l~gations repr~sentant le
Royaume du Danemark et la Rpublique populaire de Pologne.

2. Chaque d~lkgation se compose du president, de son adjoint, du secr~taire et des autres
membres.

3. Les d~lkgations sont pr~sid~es par un ministre ou vice-ministre, ou par une personne
d~sign~e par le ministre.

4. Les deux Parties se communiqueront par &crit le nom des membres de leur d~lkgation.

Nations Unies, Recueji des Traites, vol. 643, p. 383.
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Article 3. 1. La Commission mixte se r6unit en sessions ordinaires et extraordinaires.
2. Les sessions ordinaires se tiennent alternativement A Varsovie et t Copenhague bi une

date convenue d'un commun accord, en principe une fois par an.
3. Les sessions extraordinaires sont convoqu~es A la demande du pr6sident de l'une ou

l'autre d6lgation, qui propose un ordre du jour pour la session.

Article 4. La Commission mixte est habilit~e A instituer des sous-comit~s sp6ciaux et des
groupes de travail dont elle fixe le mandat et qui lui soumettent des rapports sur leurs activit(s.

Article 5. I1 est tabli des Protocoles des sessions de la Commission mixte, des sous-
comit(s sp6ciaux et des groupes de travail, 6nonqant leurs conclusions.

Article 6. Les questions concernant les relations entre les Parties qui se poseraient dans
l'intervalle des sessions de la Commission peuvent tre r6gl6es par des contacts et 6changes de
correspondance directs entre les presidents des deux d&16gations, ainsi qu'entre les presidents
des sous-comit6s sp~ciaux et des groupes de travail.

Article 7. Les deux d616gations s'informent dans la mesure du possible de tout arrange-
ment conclu entre des institutions, associations et entreprises des deux pays dans les domaines
vis~s par 'Accord.
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AGREEMENT' BETWEEN THE GOVERNMENT OF DENMARK AND
THE PRESIDENT OF ISLAMIC REPUBLIC OF PAKISTAN ON A
DANISH GOVERNMENT LOAN TO PAKISTAN

The Government of Denmark and the Islamic Republic of Pakistan desiring to
strengthen the traditional cooperation and cordial relations between their countries,
have agreed that, as a contribution to the economic development of Pakistan, a
Danish Government Loan will be extended to Pakistan in accordance with the
following provisions of this Agreement and the attached Annexes, which are con-
sidered an integral part of the Agreement:

Article . THE LOAN

The Government of Denmark (hereinafter called the Lender) will make avail-
able to the Islamic Republic of Pakistan (hereinafter called the Borrower) a Loan in
an amount of 40 (forty) million Danish Kroner for the purposes described in Arti-
cle VI of this Agreement.

Article II. LOAN ACCOUNT

Section 1. An account designated "Islamic Republic of Pakistan Loan Ac-
count No. 3" (hereinafter called "Loan Account") will, at the Borrower's request, be
opened with Danmarks Nationalbank (acting as agent for the Lender) in favour of
the National Bank of Pakistan (acting as agent for the Borrower). The Lender will
ensure that sufficient funds are always available in the Loan Account to enable the
Borrower to effect punctual payment for procurement within the amount of the
Loan.

Section 2. The Borrower (or the National Bank of Pakistan) shall be entitled,
subject to the provisions of this Agreement, to withdraw from the Loan Account
amounts needed for payment of capital goods or services procured under the Loan.

Article IlL RATE OF INTEREST

The Loan will be free of interest.

Article IV. REPAYMENTS

Section 1. The Borrower will repay the Loan in fifty semi-annual instalments
of 800,000 Danish Kroner each, commencing on April 1, 1985 and ending on Octo-
ber 1, 2009.

Section 2. If the Loan is not fully utilized in accordance with the provisions of
Article VI, Section 8, a revised schedule of repayment shall be established by mutual
consent.

Article V. PLACE OF PAYMENT

The Loan shall be repaid by the Borrower in Danish Kroner to Danmarks Na-
tionalbank to the credit of the current account of the Ministry of Finance with
Danmarks Nationalbank.

Came into force on 14 March 1975 by signature, in accordance with article X, (1).
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Article VI. USE OF THE LOAN

Section 1. The Borrower will use the Loan to finance imports from Denmark
(including costs of transport from Denmark to Pakistan) of such Danish capital
goods as are to be used for the economic development of Pakistan. An indicative list
of such goods is contained in Annex II.

Section 2. The Loan may also be used to pay for Danish services required for
the implementation of development projects in Pakistan including, in particular,
pre-investment studies, preparation of projects, provision of consultants during the
implementation of projects, assembly or construction of plants or buildings and
technical and administrative assistance during the initial period of undertakings es-
tablished by means of the Loan.

Section 3. All contracts to be financed under the Loan shall be subject to ap-
proval by the Borrower and the Lender.

Section 4. The approval by the Lender of a contract for financing under the
Loan shall not imply any responsibility for the proper performance of such con-
tracts.

The Lender also disclaims responsibility for the efficient use of supplies and ser-
vices financed under the Loan and for the proper operation of the projects, etc. to
which such supplies have been made and such services have been rendered.

Section 5. A contract under the Loan shall contain no clauses involving any
special credit facilities from the Danish Party to the contract.

Section 6. The proceeds of the Loan may be used only for payment of capital
goods and services contracted for after the entry into force of the Agreement, unless
otherwise agreed by the Borrower and the Lender.

Section 7. The proceeds of the Loan shall not be used for payment to the Bor-
rower of any import duty, tax, national or other public charge such as import sur-
charges, duties to compensate for domestic excise taxes, charges or deposits in con-
nection with the issuance of payments licenses or import licenses.

Section 8. Withdrawals from the Loan Account may take place in fulfilment
of contracts which are approved within a period of three years after the entry into
force of the Agreement or such other date as may be mutually agreed upon by the
Borrower and the Lender.

Article VII. NON-DISCRIMINATION

Section 1. In regard to the repayment of the Loan, the Borrower undertakes
to give the Lender no less favourable treatment than that accorded to other foreign
creditors.

Section 2. All shipments of capital goods covered by this Agreement shall be
in keeping with the principle of free circulation of ships in international trade in free
and fair competition.

Article VIII. MISCELLANEOUS PROVISIONS

Section 1. Prior to the first drawing against the Account referred to in Arti-
cle II, the Borrower will satisfy the Lender that all constitutional and other re-
quirements laid down by statute in the Borrower's home country have been met, so
that this Loan Agreement will constitute an obligation binding on the Borrower.

Section 2. The Borrower will inform the Lender of persons who are author-
ized to take any action on behalf of the Borrower, and supply authenticated speci-
men signatures of all such persons.
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Section 3. Any notices, requests or agreements under this Agreement shall be
in writing.

Article IX. PARTICULAR COVENANTS

The Loan shall be repaid without deduction for, and free from, any taxes and
charges, and free from all restrictions imposed under the laws of the Borrower. This
Agreement shall be free from any present and future taxes imposed under existing or
future laws of the Borrower in connection with the issue, execution, registration, en-
try into force of the Agreement, or otherwise.

Article X. DURATION OF THE AGREEMENT

Section 1. This Agreement shall come into force on the date of signature.
Section 2. When the Loan has been repaid, the Agreement shall terminate

forthwith.

Article XI. SPECIFICATION OF ADDRESSES

The following addresses are specified for the purposes of this Agreement:
For the Borrower:

Economic Affairs Division
Ministry of Finance, Planning and Economic Affairs
Islamic Republic of Pakistan
Islamabad

Cablegrams:
Economic Islamabad

For the Lender with respect to disbursements:
Ministry of Foreign Affairs
Danish International Development Agency
Copenhagen

Cablegrams:
Etrangeres Copenhagen

For the Lender with respect to servicing of the Loan:
Ministry of Finance
Copenhagen

Cablegrams:
Finans Copenhagen

IN WITNESS WHEREOF the Parties hereto, acting through their representatives du-
ly authorized for this purpose, have caused this Agreement to be signed in two
copies in the English Language in Islamabad on this 14th day of March, 1975.

For the Government of Denmark:
C. J. LIEBE

For the President
Islamic Republic of Pakistan:

AFTAH AHMAD KHAN
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ANNEX I
The following provisions shall govern the rights and obligations under this Agreement be-

tween the Government of Denmark and the President of Islamic Republic of Pakistan relating
to a Danish Government Loan to Pakistan (hereinafter called the Agreement), of which they
are considered an integral part with the same force and effect as if they were fully set forth
therein.

Article . CANCELLATION AND SUSPENSION

Section 1. The Borrower may, by notice to the Lender, cancel any amount of the Loan
which the Borrower shall not have withdrawn.

Section 2. In the event of default by the Borrower in the fulfilment of any commitment
or arrangement under the Agreement, the Lender may suspend, in whole or in part, the right
of the Borrower to make withdrawals from the Loan Account.

If the default which entitled the Lender to suspend the Borrower's right to draw against
the Loan Account persists beyond a period of sixty days after the Lender's notice to the Bor-
rower of the suspension, the Lender may at any time claim immediate repayment of all
withdrawals made from the Loan Account, notwithstanding anything in the Agreement to the
contrary, unless the basis on which the suspension was made has ceased to exist.

Section 3. Notwithstanding any cancellation or suspension all the provisions of the
Agreement shall continue in full force and effect except as is specifically provided in this Arti-
cle.

Article II. SETTLEMENT OF DISPUTES

Section 1. Any dispute between the Parties arising out of the interpretation or ad-
ministration of the present Agreement, which has not been settled within six months through
diplomatic channels, shall, at the request of either Party, be submitted to a tribunal of arbitra-
tion consisting of three members. The chairman of the tribunal shall be a citizen of a third
country and shall be appointed by common consent of the Parties. Should the Parties fail to
agree on the appointment of the chairman of the tribunal, either Party may request the Presi-
dent of the International Court of Justice to make the appointment. Each Party appoints its
own arbitrator; if a Party abstains from appointing an arbitrator, the latter may be appointed
by the chairman of the tribunal.

Section 2. Each Party will observe and carry out awards given by the tribunal.

ANNEX II
This Agreement is applicable to Danish supplies to Pakistan of the following machinery

and equipment:
Electrical equipment
Machinery and equipment for the Cement Industry
Road building machinery
Equipment for Liquefaction of gas
Machinery and equipment for the Dairy Industry
Machinery and equipment for Slaughterhouses
Other items to be mutually agreed upon.
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EXCHANGE OF LETTERS

Islamabad, 14th March, 1975

Sir,
With reference to the Agreement of today's date between the Government of

Denmark and the President of Islamic Republic of Pakistan I have the honour to
propose that the following provisions shall govern the implementation of Article VI
of the Agreement.

Payment out of the Loan Account shall be effected in the following manner:
(1) The Danish exporter or consultant and the Pakistani importer or prospective investors

shall negotiate a contract, subject to the final approval of the Pakistani and the Danish
authorities. No contract below 200,000 Danish Kroner, except for utilization of any final
balance below that amount, shall be eligible for financing under the Agreement.

(2) The Islamic Republic of Pakistan will make available to the Danish Ministry of Foreign
Affairs copies of the contracts concluded under this Agreement. The latter will ascertain,
inter alia, that
(a) the commodities or services contracted for fall within the framework of the Agree-

ment;
(b) the capital equipment involved has been manufactured in Denmark, or the services

to be rendered will be performed by persons carrying on business in Denmark,
and inform the Islamic Republic of Pakistan of its findings.

(3) When the contracts have been approved, the Islamic Republic of Pakistan may draw on
the Loan Account to effect payment of the consignment referred to in the contract.
Payments out of this account to Danish exporters or consultants shall be subject to presen-
tation of the necessary documents when Danmarks Nationalbank has ascertained that the
conditions for effecting such payments have otherwise been complied with.
If the foregoing provisions are acceptable to the Islamic Republic of Pakistan, I

have the honour to suggest that this letter and Your reply to it constitute an agree-
ment between our two Governments on this matter.

Please accept, Sir, the assurance of my highest consideration.

For the Government of Denmark:
C. J. LIEBE

Mr. Aftah Ahmad Khan
Secretary
Economic Affairs Division
Ministry of Finance, Planning

and Economic Affairs
Islamic Republic of Pakistan
Islamabad
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II

Islamabad, 14th March, 1975

Sir,
I have the honour to acknowledge receipt of your letter of to-day which reads as

follows:

[See letter I]

I have the honour to inform you that my Government is in agreement with the
foregoing.

Please accept, Sir, the assurance of my highest consideration.

For the President of Islamic Republic
of Pakistan:

AFTAH AHMAD KHAN

Mr. Carl Johan Liebe
Charg6 d'Affaires a.i. of Denmark
Islamabad

VoI. 982, 1-14314
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DANOIS ET LE PRtSIDENT
DE LA R8PUBLIQUE ISLAMIQUE DU PAKISTAN RELATIF A
UN PRIET DU GOUVERNEMENT DANOIS AU PAKISTAN

Le Gouvernement danois et la Rpublique islamique du Pakistan, d~sireux de
renforcer la cooperation traditionnelle et les relations cordiales entre leurs deux
pays, sont convenus qu'A titre de contribution au d~veloppement 6conomique du
Pakistan un Pr~t du Gouvernement danois sera consenti au Pakistan conform~ment
aux dispositions ci-apris du present Accord et de ses annexes, lesquelles sont con-
sid~r~es comme en faisant partie int~grante.

Article premier. LE PRET
Le Gouvernement danois (ci-apr~s d~nomm6 le (<Pr~teur))) consentira A la R&

publique islamique du Pakistan (ci-apr~s d~nomm~e '"(Emprunteur)) un Prt d'un
montant de 40 (quarante) millions de couronnes danoises en vue de la r6alisation des
objectifs vis6s A l'article VI du pr6sent Accord.

Article IL COMPTE DU PRtT
Paragraphe 1. A la demande de l'Emprunteur, un compte intitul6 <Compte

du pret no 3 >>A la R6publique islamique du Pakistan (ci-apr~s d6nomm6 le (< Compte
du pr~t>)) sera ouvert A la Danmarks Nationalbank (agissant en qualit6 d'agent du
Preteur) en faveur de la National Bank of Pakistan (agissant en qualit6 d'agent de
I'Emprunteur). Le Pr~teur veillera A ce que le Compte du pret soit toujours approvi-
sionn6 en fonds suffisants pour permettre A I'Emprunteur de proc6der ponctuelle-
ment au paiement des achats effectu~s dans les limites du montant du Pr~t.

Paragraphe 2. Sous r6serve des dispositions du present Accord, l'Emprunteur
(ou la National Bank of Pakistan) sera autoris6(e) A retirer du Compte du pret les
sommes n6cessaires au paiement des biens d'6quipement ou des services achet6s dans
le cadre du Pret.

Article II. TAUX D'INTERtT
Le Pr~t ne portera pas int6r~t.

Article IV. REMBOURSEMENT
Paragraphe 1. L'Emprunteur remboursera le Prt en 50 versements semes-

triels de 800 000 couronnes danoises chacun, A partir du 1er avril 1985 et jusqu'au
i er octobre 2009.

Paragraphe 2. Si le Pr~t n'est pas int~gralement utilis6 conform6ment aux
dispositions du paragraphe 8 de I'article VI, un calendrier de remboursement r6vis6
sera arr~t6 d'un commun accord.

Article V. LIEU DE PAIEMENT
Le Pret sera rembours6 par I'Emprunteur A la Danmarks Nationalbank en cou-

ronnes danoises, au cr6dit du compte courant du Ministre des finances aupr~s de la
Danmarks Nationalbank.

I Entr6 en vigueur le 14 mars 1975 par la signature, conform~ment & l'article X, paragraphe I.
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Article VI. UTILISATION DU PRtT
Paragraphe 1. L'Emprunteur utilisera le Prt pour financer l'importation

(y compris le transport) du Danemark au Pakistan de biens d'6quipement danois qui
serviront au d~veloppement 6conomique du Pakistan. Une liste indicative de ces
biens figure A !'annexe II.

Paragraphe 2. Le Pret pourra 6galement Etre utilis6 pour payer les services
danois requis pour l'ex6cution de projets de d~veloppement du Pakistan, notamment
pour les 6tudes de pr~investissement, la preparation de projets et les services de con-
sultants pendant la r~alisation des projets, le montage ou la construction d'installa-
tions ou de bfitiments, et l'assistance technique et administrative requise lors de la
mise en route des entreprises crg6es A l'aide du Pr~t.

Paragraphe 3. Tous les contrats qui doivent etre finances darts le cadre du Pret
devront Wre soumis A 'approbation de l'Emprunteur et du Preteur.

Paragraphe 4. Le fait que le Preteur approuve un contrat aux fins de finance-
ment dans le cadre du Pret ne sera pas interprgt6 comme entrainant une respon-
sabilit6 quelconque en ce qui concerne Ia bonne exgcution dudit contrat.

Le Preteur dgcline 6galement toute responsabilit6 en ce qui concerne la bonne
utilisation des biens et services financ6s dans le cadre du Pret ainsi qu'en ce qui con-
cerne la bonne ex6cution des projets, etc., pour lesquels les biens et services auront
6 fournis.

Paragraphe 5. Les contrats pass6s dans le cadre du Pret ne contiendront au-
cune clause prgvoyant l'octroi de facilitgs de cr6dit particulires par la Partie danoise
auxdits contrats.

Paragraphe 6. Les fonds provenant du Pr~t ne pourront etre utilis~s que pour
payer des biens d'quipement et des services fournis en vertu de contrats onclus
apr~s 'entrge en vigueur de l'Accord, A moins que I'Emprunteur et le Preteur n'en
conviennent autrement.

Paragraphe 7. Les fonds provenant du Pret ne pourront en aucun cas etre
utilisgs pour payer A I'Emprunteur un droit A l'importation, un imp6t, une taxe na-
tionale ou autre telle qu'une surtaxe A l'importation, un droit destin6 A compenser un
imp~t indirect int6rieur, ou des frais ou d~p6ts lis A la d~livrance d'autorisations de
paiement ou de licences d'importation.

Paragraphe 8. L'Emprunteur pourra effectuer des tirages sur le Compte du
pret pour executer des contrats approuv~s par les Parties pendant une p~riode de
trois ans A compter de l'entrge en vigueur de I'Accord ou A compter de toute autre
date dont le Preteur et I'Emprunteur pourront convenir.

Article VII. NON-DISCRIMINATION
Paragraphe 1. Pour le remboursement du Prt, I'Emprunteur s'engage A ac-

corder au Preteur un traitement non moins favorable qu'A ses autres cr6gnciers
6trangers.

Paragraphe2. Le transport des biens d'6quipement vis6s par le present Accord
s'effectuera conform~ment au principe de la libre participation des navires au com-
merce international dans des conditions de concurrence libre et loyale.

Article VIII. DISPOSITIONS DIVERSES
Paragraphe 1. Avant d'effectuer le premier tirage sur le Compte du pret men-

tionn6 A I'article II, I'Emprunteur fournira au Preteur la preuve que toutes les condi-
tions d'ordre constitutionnel ou autres conditions r~glementaires en vigueur dans le
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pays de I'Emprunteur ont &6 remplies de sorte que le present Accord de pret cons-
titue pour I'Emprunteur une obligation d6finitive.

Paragraphe 2. L'Emprunteur fera connaitre au Pr~teur le nom des personnes
habilit6es A agir en son nom, et il lui remettra des sp6cimens certifi6s de la signature
de chacune de ces personnes.

Paragraphe 3. Toute notification, demande ou convention entrant dans le
cadre du present Accord se fera par 6crit.

Article IX. ENGAGEMENTS PARTICULIERS

Le remboursement du Prt sera franc et net de taxes ou d'imp6ts quels qu'ils
soient et ne sera soumis A aucune restriction impos6e en vertu de la 16gislation de
I'Emprunteur. Le pr6sent Accord sera franc de tout imp6t pr6sent ou futur lev6 en
vertu de la 16gislation pr6sente ou future de l'Emprunteur pour ce qui est de l'6mis-
sion, de I'Ntablissement, de l'enregistrement et de I'entr6e en vigueur du pr6sent Ac-
cord, ou de toute autre mani re.

Article X. DURtE DE L'AcCORD

Paragraphe 1. Le present Accord entrera en vigueur A la date de sa signature.
Paragraphe 2. Le pr6sent Accord prendra fin lorsque le Pr&t aura 6 enti re-

ment rembours6.

Article XI. ADRESSES SPtCIFIEES

Les adresses ci-apr~s sont sp~cifi6es aux fins du pr6sent Accord
Pour l'Emprunteur :

Economic Affairs Division
Ministry of Finance, Planning and Economic Affairs
Islamic Republic of Pakistan
Islamabad
Adresse t6l graphique

Economic Islamabad
Pour le Preteur (questions relatives aux d6caissements)

Ministre des affaires 6trangres
Agence danoise pour le d6veloppement international
Copenhague

Adresse t6l graphique:
Etrangeres Copenhagen

Pour le Pr&eur (questions relatives au service du Prt)
Ministbre des finances
Copenhague

Adresse t6l graphique
Finans Copenhagen

EN FOI DE QUOI les Parties, agissant par leurs repr~sentants, A ce dfiment
autoris~s, ont fait signer le present Accord en deux exemplaires en langue anglaise, A
Islamabad, le 14 mars 1975.

Pour le Gouvernement danois
C. J. LIEBE

Pour le President de la R6publique islamique du Pakistan:
AFTAH AHMAD KHAN
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ANNEXE I

Les droits et obligations d~coulant de I'Accord entre le Gouvernement danois et le Presi-
dent de la R~publique islamique du Pakistan relatif A un Pr~t du Gouvernement danois au
Pakistan (ci-apr~s d~nomm6 1'<Accord>) sont regis par les dispositions suivantes, qui sont
consid~r~es comme faisant partie intgrante dudit Accord et ont la meme force et les memes
effets que si elles y 6taient express(ment 6nonc~es.

Article premier. ANNULATION ET SUSPENSION

Paragraphe 1. L'Emprunteur pourra, par voie de notification au Preteur, annuler
toute partie du Pret qu'il n'aura pas tire.

Paragraphe 2. Dans le cas d'un manquement de ia part de I'Emprunteur dans I'excu-
tion de tout engagement ou arrangement dcoulant de I'Accord, le Preteur pourra suspendre
en totalit6 ou en partie le droit de I'Emprunteur d'effectuer des tirages sur le Compte du pret.
Si le manquement en raison duquel le Pr~teur a suspendu le droit de I'Emprunteur d'effectuer
des tirages sur le Compte du pret se prolonge au-delA d'une p6riode de 60 jours aprs que le
Preteur aura notifi6 cette suspension A I'Emprunteur, le Preteur pourra, A tout moment,
rclamer le remboursement imm~diat de toutes les sommes pr~leves sur le Compte du pret,
nonobstant toute disposition contraire de I'Accord, A moins que le motif de la suspension n'ait
cess6 d'exister.

Paragraphe 3. Nonobstant toute annulation ou suspension, toutes les dispositions de
I'Accord resteront en vigueur et continueront d'avoir leurs pleins effets, sauf pour ce qui est
express(ment pr~vu dans le present article.

Article I. REGLEMENT DES DIFFERENDS

Paragraphe 1. Tout diff6rend surgissant entre les Parties au sujet de l'interpr~tation ou
de l'application du pr6sent Accord qui n'aura pas &6 r~gl6 dans un dlai de six mois par la voie
diplomatique sera, A la demande de l'une ou l'autre des Parties, port6 devant un tribunal d'ar-
bitrage de trois membres. Le president du tribunal sera un ressortissant d'un pays tiers et sera
d6sign6 d'un commun accord par les Parties. Si les Parties ne parviennent pas A s'accorder au
sujet de la dsignation du president du tribunal, l'une ou I'autre des Parties pourra demander
au President de la Cour internationale de Justice de proc6der A la d6signation. Chaque Partie
d6signe son propre arbitre; si une Partie s'abstient de le faire, cet arbitre pourra etre d6sign6
par le president du tribunal.

Paragraphe 2. Chacune des Parties s'engage A respecter et A excuter les d6cisions prises
par le tribunal.

ANNEXE II

Les dispositions du prsent Accord s'appliquent b la fourniture au Pakistan de l'outillage
et du materiel danois indiqu6 ci-aprs

Mat6riel ,lectrique
Mat~riel et outillage de cimenterie
Matriel de construction routire
Matriel de liquffaction du gaz
Machines et materiel pour l'industrie laiti&e
Machines et materiel d'abattoir
Autres articles A d6terminer d'un commun accord.
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18CHANGE DE LETTRES

Islamabad, le 14 mars 1975

Monsieur le Secr~taire,
Me ref6rant A I'Accord conclu ce jour entre le Gouvernement danois et le Pr6si-

dent de la R~publique islamique du Pakistan, j'ai I'honneur de proposer que l'appli-
cation de 'article VI de I'Accord soit r6gie par les dispositions ci-apr~s.

Les pr61ivements sur le Compte du prt seront effectu6s de la mani~re suivante
I. L'exportateur ou consultant danois et l'importateur ou investisseur 6ventuel pakistanais

n6gocieront un contrat, sous r6serve de l'approbation finale des autorit6s pakistanaises et
danoises. Aucun contrat d'un montant inf~rieur A 200 000 couronnes danoises ne pourra
etre financ6 dans le cadre de I'Accord, sauf s'il s'agit d'utiliser un solde final inf6rieur A ce
montant.

2. La R6publique islamique du Pakistan adressera copie des contrats conclus dans le cadre
de I'Accord au Ministre danois des affaires trangres, qui s'assurera notamment
a) Que les biens ou services commandos entrent dans le cadre de l'Accord;
b) Que les biens d'6quipement dont il est question ont W fabriqu~s au Danemark ou que

les services pr~vus seront rendus par des personnes exerqant leur activit6 profession-
nelle au Danemark;

et informera la R6publique islamique du Pakistan du r6sultat de ses verifications.
3. Lorsque les contrats auront W approuv6s, la R6publique islamique du Pakistan pourra

effectuer des tirages sur le Compte du pret afin de payer les biens ou services mentionn6s
dans le contrat. Les sommes pr6lev6es sur ce compte ne seront vers6es aux exportateurs
ou aux consultants danois que sur pr6sentation des documents n6cessaires, apr~s que la
Danmarks Nationalbank se sera assur6e que les conditions requises pour effectuer ces
paiements ont 6 remplies par ailleurs.
Si les dispositions qui pr&dent rencontrent I'agr6ment de la R6publique islami-

que du Pakistan, je propose que la pr6sente lettre et votre r6ponse confirmative cons-
tituent un accord en la matire entre nos deux Gouvernements.

Veuillez agr~er, etc.

Pour le Gouvernement danois
C. J. LIEBE

Monsieur Aftah Ahmad Khan
Secr~taire
Division des affaires 6conomiques
Minist~re des finances, de la planification

et des affaires 6conomiques
R~publique islamique du Pakistan
Islamabad

V. .982, 1-14314



1975 United Nations - Treaty Series * Nations Unles - Recuell des Traitts 61

II

Islamabad, le 14 mars 1975

Monsieur le Charg6 d'affaires,
J'ai 'honneur d'accuser r6ception de votre lettre en date de ce jour, dont la

teneur est la suivante :

[Voir lettre 1]

Je tiens A vous informer que les propositions qui pr&dent ont I'agr~ment de
mon Gouvernement.

Veuillez agr~er, etc.

Pour le President de la R~publique islamique
du Pakistan :

AFTAH AHMAD KHAN

Monsieur Carl Johan Liebe
Charg6 d'affaires du Danemark par interim
Islamabad
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF DENMARK AND THE GOV-
ERNMENT OF KENYA CONCERNING DANISH ASSISTANCE
TOWARDS FINANCING OF SIX SEWERAGE STUDIES IN
KENYA

17th March, 1975

104.Ken.4/60

Sir,
I have the honour to refer to the Agreed Minutes of September 20, 1974 on the

negotiations in Nairobi between representatives of the Government of Denmark and
the Government of Kenya regarding future official Danish development assistance,
and to the letter of January 7, 1975 from the Ministry of Finance and Plan-
ning - Ref. DV88/78/01 -regarding Danish assistance towards financing of 6 sew-
erage studies.

The Government of Denmark is willing to make available within its present financial year
an amount of up to KShs. 840,000 towards financing of sewerage studies for Nyahururu,
Wandanyi, Eldama Ravine, Busia, Homa Bay and Lamu on the following conditions:
1. Immediately upon receipt of the transfer a duly signed receipt voucher shall be forwarded

to the Danish International Development Agency (DANIDA) through this Embassy.
2. By December 31st, 1975 and when the grant has been fully utilized a detailed statement of

accounts duly certified and audited shall be forwarded to DANIDA through this Embassy.
3. If the grant has not been fully utilized for the above purpose the balance must be

transferred to DANIDA together with the above-mentioned final accounts.
4. If the total costs of the 6 studies exceed the allocated amount of KShs. 840,000 the

balance shall be covered by the Government of Kenya.
5. By October I st, 1975 and when the grant has been fully utilized a progress report shall be

forwarded to DANIDA through this Embassy.
If the foregoing is acceptable to the Government of Kenya I have the honour to

suggest that this note together with your reply in the affirmative shall constitute an
agreement between our two Governments to enter into force on the date of your
note in reply.

Please accept, Sir, the assurances of my highest consideration.

H. KUHNE
Danish Ambassador

Mr. N. Nganga
Permanent Secretary
Ministry of Finance and Planning
Nairobi

I Came into force on 21 March 1975, the date of the note in reply, in accordance with the provisions of the said
notes.
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II

REPUBLIC OF KENYA

MINISTRY OF FINANCE AND PLANNING

THE TREASURY
NAIROBI, KENYA

21st March, 1975

Ref. No. DV 88/78/01

Your Excellency,
I have the honour to refer to your letter No. 104. Ken. 4/60 dated 17th March,

1975 which reads as follows:

[See note I]

It is the understanding of the Government of Kenya that this letter, together
with your letter under reference, shall constitute an agreement between our two
Governments to enter into force on the date of this letter.

Please accept, Your Excellency, the assurances of my highest consideration.

[Signed]
N. NGANGA

Permanent Secretary to the Treasury

H. E. Mr. E. Kuhne
Danish Ambassador
Royal Danish Embassy
Nairobi
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[TRADUCTION - TRANSLATION]

8CHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DANOIS ET LE GOUVERNEMENT KtNYEN
RELATIF A UNE ASSISTANCE DU DANEMARK POUR LE
FINANCEMENT DE SIX 8TUDES SUR LE R8SEAU D'AS-
SAINISSEMENT AU KENYA

Le 17 mars 1975

104.Ken.4/60

Monsieur le Secrtaire permanent,
J'ai I'honneur de me r6f6rer aux proc~s-verbaux approuv6s, en date du 20 sep-

tembre 1974, des n~gociations tenues A Nairobi par les repr6sentants du Gouverne-
ment danois et du Gouvernement k~nyen concernant l'aide publique au d6veloppe-
ment que le Danemark doit accorder au Kenya, ainsi qu'A la lettre du 7 janvier 1975
du Ministre des finances et de la planification (r6f.DV 88/78/01) relative A
l'assistance du Danemark pour le financement de six 6tudes sur le r~seau d'assainisse-
ment au Kenya.

Le Gouvernement danois est dispos6 A d gager, pendant rexercice financier en cours, un
montant de 840 000 shillings k6nyens pour le financement des &tudes sur le r6seau d'assainisse-
ment A Nyahururu, Wandanyi, Eldama Ravino, Busia, Homa Bay et Lamu aux conditions ci-
apr~s
1. D~s r6ception des fonds, un requ en bonne et due forme sera adress6 A l'Agence danoise de

d~veloppement international (DANIDA) par l'interm6diaire de l'Ambassade du Danemark a
Nairobi.

2. Le 31 d6cembre 1975, et A nouveau lorsque le don aura &6 enti~rement utilis6, un 6tat
d6taiIl6 des comptes, dfment certifi6 et v6rifi, sera adress6 A la DANIDA par Pin-
term~diaire de I'Ambassade.

3. Si le don n'a pas 6te entierement utilis6 pour financer les six 6tudes, le solde devra etre
remis A la DANIDA et en m~me temps que le compte final susmentionn6.

4. Si le coOt total des six 6tudes excide le montant allou6 de 840 000 shillings k6nyens, la
difference sera prise en charge par le Gouvernement knyen.

5. Le Ie octobre 1975, et A nouveau lorsque le don aura 6t6 entirement utilis6, un rapport
sur I'6tat d'avancement des travaux sera communiqu6 A la DANIDA, par l'interm6diaire de
l'Ambassade.

I Entr, en vigucur le 21 mars 1975, date de la note de r~ponse, conform6ment aux dispositions desdites notes.
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Si la proposition ci-dessus rencontre l'agr~ment du Gouvernement kdnyen, je
propose que la pr~sente note et votre r~ponse confirmative constituent entre nos
deux Gouvernements un accord qui entrera en vigueur A la date de ladite rdponse.

Veuillez agrder, etc.

L'Ambassadeur du Danemark,
H. KUHNE

Monsieur N. Nganga
Secrdtaire permanent
Ministire des finances et de la planification
Nairobi

II

REPUBLIQUE DU KENYA
MINISTERE DES FINANCES ET DE LA PLANIFICATION

DEPARTEMENT DES FINANCES

NAIROBI (KENYA)

Le 21 mars 1975

RMf. no DV 88/78/01

Monsieur I'Ambassadeur,
J'ai I'honneur de me rdfdrer A votre lettre n° 104.Ken.4/60 du 17 mars 1975 dont

la teneur suit

[Voir note I]

Le Gouvernement k~nyen consid&re que ladite lettre et la pr~sente r~ponse cons-
tituent entre nos deux Gouvernements un accord qui entrera en vigueur A la date de ce
jour.

Veuillez agrder, etc.

Le Secr6taire permanent,

[Signd]
N. NGANGA

Son Excellence Monsieur H. Kiihne
Ambassadeur du Danemark
Ambassade royale du Danemark
Nairobi
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE
TWEEN THE GOVERNMENT OF DENMARK AND THE GOV-
ERNMENT OF KENYA ON DANISH ASSISTANCE TO A
KENYAN VILLAGE POLYTECHNIC PROGRAMME

21st March, 1975

Ref. No. DV 88/78/01

104.Ken. 4/40

Sir,
I have the honour to refer to the application of the Government of Kenya dated

17th December, 1974-Ref. EPD/SB-388/01 -for Danish assistance to the Kenyan
Village Polytechnic Programme.

The Government of Denmark is willing to support the programme by making available
within its present fiscal year, ending on 31st March, 1975, an amount of K.Shs. 3.000.000 as a
contribution to the programme within the Kenyan fiscal year 1974/75.

The Danish assistance shall be made under the following conditions:
1. The grant shall be utilized according to the budget in the above application.
2. Immediately upon receipt of the transfer a duly signed receipt voucher shall be forwarded

to the Danish International Development Agency (DANIDA) through this Embassy.
3. By December 3 1st, 1975, and when the grant has been fully utilized a detailed statement

of accounts duly certified and audited shall be forwarded to DANIDA through this Em-
bassy.

4. Each year by October 1 st until the grant has been fully utilized a report on the progress of
the Village Polytechnic Programme as a whole shall be forwarded to DANIDA through this
Embassy.

5. Kenya shall permit representatives of Denmark to visit centres and institutions within the
programme and to inspect all relevant works, goods, records and documents.

If the foregoing is acceptable to the Government of Kenya, I have the honour to
suggest that this note and your reply to that effect be regarded as constituting an
agreement between the Government of Denmark and the Government of Kenya con-
cerning Danish assistance to the Kenyan Village Polytechnic Programme.

H. KC1INE
Danish Ambassador

Mr. N. Nganga
Permanent Secretary
Ministry of Finance and Planning
Nairobi

I Came into force on 24 March 1975 by the exchange of the said notes.
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II

REPUBLIC OF KENYA
MINISTRY OF FINANCE AND PLANNING

THE TREASURY

NAIROBI, KENYA

24th March, 1975

Ref. N*. DV 88/78/01

Your Excellency,
I have the honour to refer to your letter No. 104. Ken. 4/40 of 21st March, 1975

which reads as follows:

[See note I]

I have the honour to confirm that the contents of your letter are acceptable to
the Kenya Government and that your letter and my reply be regarded as constituting
an agreement between the Government of Denmark and the Government of Kenya
concerning Danish assistance to the Kenya Village Polytechnic Programme.

Please accept, Your Excellency, the assurances of my highest consideration.

[Signed]
N. NGANGA

Permanent Secretary to the Treasury

H. E. Mr. H. Kiihne
Danish Ambassador
Royal Danish Embassy
Nairobi

A REQUEST FROM THE GOVERNMENT OF KENYA TO THE GOVERNMENT OF DENMARK (DANISH IN-
TERNATIONAL DEVELOPMENT AGENCY) FOR ASSISTANCE TO THE VILLAGE POLYTECHNIC
PROGRAMME OF THE YOUTH DEVELOPMENT DIVISION, DEPARTMENT OF SOCIAL SERVICES,
MINISTRY OF HOUSING AND SOCIAL SERVICES. NAIROBI, KENYA, DECEMBER 17, 1974

I. Background to the request
The following facts serve as a background to this request:
1) The request is made following an informal offer of KShs. 3 million from DANIDA if a

viable proposal could be developed.
2) This proposal aims to fit DANIDA'S offer into an existing, planned programme

development and to use the money to make improvements to the Village Polytechnic
Programme as proposed by a recent (Jan-Feb. 1974) International Evaluation Mission.

3) Since 1971 the Ministry of Housing and Social Services and the Ministry of
Commerce and Industry have been discussing and testing out relationships between the Village
Polytechnic (V.P) Programme and the Rural Industrial Development Programme (RIDP).
The importance of this relationship was emphasized in the Village Polytechnic Evaluation
Mission Report.
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4) This proposal for the use of DANIDA Assistance therefore seeks to further the rela-
tionship between the RIDP and the Village Polytechnic Programme by concentrating primari-
ly on assistance to the Village Polytechnic leaver and on practical means of creating local work
opportunities in areas where Rural Industrial Development Centres (RIDCs) can be of
assistance. At present there is something of a resource gap between the local V.P. and the
RIDC operating on a District basis. This proposal is intended to allow for initiatives in closing
this gap.

5) The Youth Development Division in the Department of Social Services, which op-
erates the V.P. Programme, has three sections:

a) Administration: Grants to Projects (V.Ps).

b) Training, and
c) Research: an advisory service to V.Ps in specialized fields.

This proposal seeks assistance within the total programme framework for special areas within
the three sections mentioned above.

6) This proposal is related to a total V.P. programme cost (Development and Recurrent)
in Kenya's financial year 1974/75 of KE542,930 for which a contribution of K140,000 has been
promised from NORAD and to which the Government of Kenya will contribute K152,930
(i.e. All recurrent costs of K40,930 and K.-1 12,000 of Development costs) and the local people
of Kenya (by payment of fees, gift of land, self-help contributions etc.) KL100,000.

The total programme will involve assistance to 100 Village Polytechnics, as specified in
Kenya's Development Plan 1974-78 (rising to 250 projects by 1978). This involves grants-in-
aid in 1974/75 to 100 Manager/Instructors and 400 Instructors recruited by local Management
Committees, and the development of work opportunities for approximately 6,000 young peo-
ple.

7) The Government of Kenya places a high priority on this request due to the success of
Village Polytechnics in developing work opportunities for almost 90% of known past trainees.
It is also of note that Kenya's Village Polytechnic Programme has attracted the direct interest
of at least 14 other countries (mainly in Africa) due to the fact that it is tackling in an in-
novative manner one of the world's major problems -namely the difficulty rural primary
school leavers face in finding employment, and the importance of solving this problem in an
overall rural development strategy.

II. Details of the request

The request is in three parts: Assistance to projects; Assistance to Training; and Assist-
ance to Research.

A. Assistance to Projects

The V.P. Programme assists Projects by means of Grants-in-Aid. These grants-in-aid are
for specific purposes. Some assistance is requested for each of the purposes except Grants for
Workshops and staff houses. Other project needs have to be met, under the V.P. Programme
Policy, by local fund raising, fees and contract work by the project (which provides valuable
work experience for trainees).

The following are the areas where DANIDA's Assistance to the Grants to projects system is
requested:

K£

1) Grants for salaries for Instructors and Managers ...................... 20,000

The total amount of such grants in 1974/75 is Kf195,000. DANIDA'S

contribution would be used for instructors teaching bookkeeping (in-
cluding costing and estimating) which is essential for successful small
business development by V.P. leavers.

2) Grants for Equipment ............................................ 50,000
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K£

This is the total amount required for equipment and training mater-
ials and has been increased over last years allocation as a result of a recom-
mendation by the Evaluation Mission and rising equipment costs. A later
section of this proposal will make provision for meeting longer term needs
in this area by tool production at the project level (an obvious area for
VP/RIDP collaboration).

3) Equalization Grants for Remote Areas .............................. 10,000
These grants are only for projects in Northern Kenya where the lack

of local funds and positive community action prohibit project develop-
ment. A grant of this kind allows for the equitable distribution of projects
throughout Kenya and again it was recommendation of the Evaluation
Mission that this provision should be increased.

4) Grants for loans for V.P. leavers ................................... 25,000
A new loan scheme has been developed to assist V.P. leavers in-

dividually or in work groups to set up in business, or to purchase tools.
This was recommended by the Evaluation Mission.

There are several requests outstanding for assistance of this kind,
which could be followed up by RIDC's.

5) Grants for Follow-up on V.P. leavers and trainees on contract work ..... 5,000
A standard grant of £50 per project is allowed for V.P. staff to

follow-up on ex-trainees. As the number of leavers increases more assist-
ance in this field is being sought from RIDCS.

6) Grants for Purchase Transport .................................... 14,000
After due experimentation in this field it has been found that larger

projects need a vehicle to undertake contract work which in turn gives ac-
tual work experience. This amount will allow for the purchase of seven
vehicles for priority projects one in each Province of Kenya.

Sub-total of assistance to Projects Kf124,000

B. Assistance to Training
Training offered by the Youth Development Division to the staff of V.Ps is in the follow-

ing main fields:
1) Introductory Training to explain the work-oriented purpose of the V.P. Programme.
2) Training in Instructional Techniques related to preparing young people to work.
3) Management training.
4) Skill upgrading for V.P. Instructors.
5) Skill broadening for Instructors e.g. Carpentry for Maseno, Blacksmithing and Welding

for Tinsmiths, to make instruction more closely related to rural work opportunities.
6) Agricultural training, largely to introduce new methods and crops.
7) Re-training of domestic science instructresses in skills more closely related to the needs of

rural women i.e. income saving (e.g. food preservation) and income earning (e.g.
vegetable growing).
Most of this training is done at existing institutions (e.g. the National Industrial Voca-

tional Training Centres for skil! upgrading) and a closer liaison in this field could also be
established with RIDC's.

The amount requested to assist the training programme is K£10,000.
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C. Assistance to Research
The V.P. Programme has Norwegian and Kenyan Research specialists in:

- Occupational Surveying

- Agricultural Education
- Village Technology
- Women's and Girls Training
- Instructor Training
- Curriculum Development, and
- Community Education

DANIDA'S Assistance is sought mainly for assistance to the action-research in Village
Technology development as this area has the greatest potential for a tie-in with the RIDP.

There are three main activities in our Village Technology action-research:
1) The training of instructors with the skills necessary to produce their own

workshop tools (often now prohibitively costly cf. section II. A. 2 of this
request) and useful local equipment e.g. ploughs, carts, windmills,
wheelbarrows, hand operated forges, beehives, and ladders.

2) The purchase and develoment of prototypes for experimentation-using
locally available material and existing prototypes wherever possible, and

3) The purchase of materials and parts necessary for Production.
The amount requested from DANIDA would be used for the construction and equipping of

a workshop (planned for the Centre for Research and Training of the Youth Development
Division) to undertake the necessary development in this field. The amount is K116,000.

III. Summary of the request
In summary this request is for:

a) Assistance to projects ................................. K£124,000
b) Assistance to Training ................................ K£ 10,000
c) Assistance to Research ................................ K£ 16,000

TOTAL K£l 50,000

It will be seen that the amount requested will, if granted, not only further the Village
Polytechnic Programme itself, but will also assist in effecting a closer, working liaison be-
tween the Village Polytechnic and Rural Industrial Development Programmes-thus tying
Assistance to DANIDA'S longer term investments.

DANIDA'S sympathetic consideration of this request, which very much assists an ongoing
and effective programme, will be very much appreciated, as is the Government of Denmark's
total programme of assistance to Kenya.
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[TRADUCTION - TRANSLATION]

ECHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DANOIS ET LE GOUVERNEMENT KENYEN
RELATIF A UNE ASSISTANCE DU DANEMARK AU PRO-
GRAMME D'ENSEIGNEMENT TECHNIQUE EN MILIEU RURAL
AU KENYA

Le 21 mars 1975

RM. n" DV 88/78/01
104.Ken.4/40

Monsieur le Secr~taire permanent,
J'ai i'honneur de me rfrer A la demande pr~sent~e par le Gouvernement k~nyen

le 17 dcembre 1974 - ref. EPD/SB-388/01 - en vue d'une assistance du Danemark
au Programme d'enseignement technique en milieu rural au Kenya.

Le Gouvernement danois est pr~t A d~gager, durant i'exercice en cours qui prendra fin le
31 mars 1975, un montant de 3 millions de shillings k~nyens A titre de contribution audit pro-
gramme pour l'exercice k~nyen 1974/75.

L'assistance danoise sera fournie aux conditions suivantes
1. Le don sera utilis conform~ment au budget figurant dans la demande susmentionn~e.

2. D~s reception du virement, un requ en bonne et due forme sera adress6 A la Danish Inter-
national Development Agency (DANIDA) par l'interm~diaire de l'Ambassade du Danemark
A Nairobi.

3. Le 31 dcembre 1975, et A nouveau lorsque le don aura &6 entirement utilis&, un d6-
compte dtaillk des d~penses, dfiment certifi6 et v~rifi, sera adress6 A la DANIDA par 'in-
term~diaire de I'Ambassade.

4. Le Ier octobre de chaque anne, jusqu'A ce que le don ait &6 enti~rement utilis6, un rap-
port sur l'6tat d'avancement du Programme d'enseignement technique en milieu rural dans
son ensemble sera adress6 A la DANIDA par l'interm6diaire de I'Ambassade.

5. Le Kenya autorisera des repr~sentants du Danemark A se rendre dans les centres et insti-
tutions relevant du programme et A examiner tous les travaux, biens, registres et docu-
ments correspondants.
Si la proposition ci-dessus rencontre l'agr~ment du Gouvernement k~nyen, je

propose que la pr~sente note et votre r~ponse confirmative constituent entre le Gou-
vernement danois et le Gouvernement k~nyen un accord relatif h une assistance du
Danemark au Programme d'enseignement technique en milieu rural au Kenya.

L'Ambassadeur du Danemark,
H. KOFINE

Monsieur N. Nganga
Secr~taire permanent
Minist~re des finances et de la planification
Nairobi

I Entr6 en vigueur le 24 mars 1975 par I'V&change desdites notes.

Vol. 982,1-14316



76 United Nations - Treaty Series * Nations Unies - Recueil des Trait~s 1975

I

REPUBLIQUE DU KENYA
MINISTERF DES FINANCES ET DE LA PLANIFICATION

I)EPARTEMENT DES FINANCES

NAIROBI (KENYA)

Le 24 mars 1975

Monsieur I'Ambassadeur,
J'ai l'honneur de me r6f6rer A votre lettre no 104.Ken.4/40 du 21 mars 1975, dont

[a teneur est la suivante :

[ Voir note I]

J'ai l'avantage de confirmer que le contenu de votre lettre rencontre l'agr6ment
du Gouvernement k6nyen et que votre lettre et la pr6sente r6ponse constituent entre
le Gouvernement du Danemark et le Gouvernement du Kenya un accord relatif A une
assistance du Danemark au Programme d'enseignement technique en milieu rural au
Kenya.

Veuillez agr~er, etc.

Le Secr6taire permanent,

[Signd]
N. NGANGA

Son Excellence Monsieur H. Kfihne
Ambassadeur du Danemark
Ambassade du Royaume de Danemark
Nairobi

DEMANDE D'ASSISTANCE ADRESSEE AU GOUVERNEMENT DU DANEMARK (AGENCE DANOISE DE

DEVELOPPEMENT INTERNATIONAL) PAR LE GOUVERNEMENT DU KENYA, AU TITRE DU
PROGRAMME D'ENSEIGNEMENT TECHNIQUE EN MILIEU RURAL EXECUTE PAR LE SECRtTARIAT
A LA JEUNESSE, DEPARTEMENT DES SERVICES SOCIAUX, MINISTtRE DU LOGEMENT ET DES
SERVICES SOCIAUX. NAIROBI (KENYA), LE 17 DECEMBRE 1974

I. Renseignements gdndraux concernant la demande
1. La demande est pr6sentee A la suite d'une offre officieuse de la DANIDA qui a indiqu6

son intention de fournir 3 millions de shillings k~nyens au cas off une proposition viable serait
mise au point.

2. Le but de la pr6sente proposition est d'int~grer l'offre de la DANIDA dans le cadre d'un
programme de dveloppement d~jA organis6 et d'utiliser les fonds pour apporter au Pro-
gramme d'enseignement technique en milieu rural les am6liorations sugg6r6es par une r6cente
Mission internationale d'6valuation (anvier-f~vrier 1974).

3. Depuis 1971, le Ministare du logement et des services sociaux et le Minist~re du com-
merce et de l'industrie analysent les liens qui existent entre le Programme d'enseignement
technique en milieu rural (VP) et le Programme de d~veloppement industriel en milieu rural
(RIDP), s'efforqant d'en d6gager la valeur sur le plan pratique. L'importance de ces liens a &6
soulign6e dans le rapport de la Mission d'6valuation du Programme d'enseignement technique
en milieu rural.
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4. La proposition faite ici quant A l'utilisation de I'assistance de la DANIDA vise donc A
resserrer encore les liens entre le RIDP et le VP concentrant I'assistance sur les jeunes frais
6moulus des 6tablissements d'enseignement technique en milieu rural et sur les moyens prati-
ques de crier des possibilit~s locales d'emploi L oi l'on peut s'appuyer sur les Centres de
d~veloppement industriel en milieu rural. Du point de vue des ressources, il existe actuellement
un certain d~s~quilibre entre I'tablissement local d'enseignement technique en milieu rural et le
centre de d~veloppement industriel en milieu rural, operant A I'chelon du district. Le but de la
proposition est de permettre des initiatives propres A combler I'cart sur ce plan.

5. Le Secretariat A la jeunesse (Dpartement des services sociaux), qui assure la mise en
oeuvre du Programme d'enseignement technique en milieu rural, comprend trois sections, A
savoir :
a) Administration au titre des dons-projets (6tablissement d'enseignement technique en

milieu rural);
b) Formation;
c) Recherche : services consultatifs aux tablissements d'enseignement technique en milieu

rural, dans des domaines specialists.
La proposition implique l'octroi, dans le cadre g~nral du programme, d'une assistance en
faveur des secteurs particuliers relevant des trois sections mentionnes ci-dessus.

6. Cette proposition entrainera, pour l'exercice k~nyen 1974/75, un total de 542 930
shillings k~nyens de d~penses (d~penses de d~veloppement et d6penses ordinaires) au titre du
Programme d'enseignement technique en milieu rural pour lequel NORAD doit fournir une
contribution de 140 000 livres k~nyennes, le Gouvernement k~nyen 152 930 livres k~nyennes
(somme qui couvrira la totalit6 des d~penses ordinaires, soit 40 930 livres k~nyennes, et les
d~penses de d~veloppement A concurrence de 112 000 livres k6nyennes) et la population locale
100 000 livres k~nyennes (paiement de droits, dons de terres, contributions au titre de I'auto-
assistance, etc.).

Le Programme permettra d'aider au total 100 etablissements d'enseignement technique en
milieu rural, comme pr~vu dans le Plan de d~veloppement du Kenya pour les ann~es 1974-1978
(le nombre de projets atteignant 250 en 1978). Cela implique, en 1974-1975, l'octroi de subven-
tions A 100 directeurs/instructeurs et A 400 instructeurs recrut6s par les Comit6s locaux de ges-
tion, ainsi que la cr6ation de possibilit6s d'emploi pour 6 000 jeunes environ.

7. Le Gouvernement k~nien accorde un rang 6lev6 de priorit6 A la pr6sente demande
6tant donn6 le succ~s enregistr par les 6tablissements d'enseignement technique en milieu rural
qui ont pu assurer des possibilit6s d'emploi A pros de 90 p. 100 de leurs anciens 61ves connus.
On sait en outre que le Programme k6nyen d'enseignement technique en milieu rural a suscit6
l'int6r& direct d'au moins 14 autres pays (africains pour la plupart), qui y voient une tentative
pour aborder dans une optique novatrice l'un des graves problmes se posantA l'Achelon mon-
dial - A savoir la difficult6 de trouver du travail pour les anciens &1 ves d'6coles primaires en
milieu rural - problme dont la solution s'impose dans le cadre d'une strat~gie globale du
d6veloppement rural.

II. DL4tails de la demande
La demande comporte trois parties : assistance aux projets, assistance A la formation, et

assistance A la recherche.
A. Assistance aux projets

Dans le cadre du Programme VP, les projets b6n~ficient de subventions octroy6es en vue
d'objectifs spcifiques. Une part de l'assistance demand6e sera allou6e A chacun de ces objec-
tifs, A l'exception des dons aux ateliers et habitations du personnel. Les autres besoins des pro-
jets doivent etre couverts, selon les principes directeurs du programme VP, au moyen de col-
lectes locales, de redevances et de travaux excut6s sous contrat au titre du projet consider6 (ce
qui permet aux stagiaires d'acqu6rir une pr6cieuse experience concrete).
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Les domaines dans lesquels on demande l'assistance de la DANIDA pour les subventions au
titre des projets sont les suivants

Livres
kenyennes

I . Traitements des instructeurs et directeurs .............................. 20 000

Le montant total des subventions est ici de 195 000 livres k6nyennes pour
1974-1975. La contribution de la DANIDA servirait A r6mun6rer les instruc-
teurs en comptabilit& (y compris le calcul des cofits et les estimations), dont la
connaissance est indispensable pour monter une petite entreprise viable au
sortir de l'tablissement d'enseignement technique.

2 . M ateriel .......................................................... 50 000

Ce chiffre repr6sente la somme totale n6cessaire pour le materiel, y com-
pris le mat6riel de formation; l'allocation de ces derni~res ann6es a W releve
sur la recommandation de la Mission d'6valuation et en raison de la hausse
des prix du mat6riel. Comme on le verra plus loin, un autre aspect de la pro-
position vise A r6pondre aux besoins A plus long terme en pr~voyant la
fabrication d'outils au niveau du projet (domaine qui, A I'Nvidence, se
pr~terait particuli~rement bien A une collaboration VP/RIDP).

3 . P~r~quation en faveur des r6gions 6loignes ............................ 10 000
Les subventions A ce titre ne concernent que des projets A excuter au

Kenya septentrional, o4i le manque de ressources financi~res locales et
I'absence d'initiative communautaire font obstacle A la mise en place de pro-
jets. Une subvention de cette nature permet une plus juste r6partition des pro-
jets dans tout le pays; la Mission d'6valuation avait d'ailleurs fait une recom-
mandation en ce sens.

4 . Prts aux Nkves de l'enseignement technique en milieu rural parvenus au
terme de leur scolarit6 .................. ......................... 25 000

Un nouveau programme de prets a 6t& mis au point pour aider les in-
t~ress~s, individuellement ou en groupes, A monter une petite entreprise ou A
acheter des outils. Cette mesure a &6 recommand~e par la Mission d'6valua-
tion.

On a 6 saisi de plusieurs demandes d'assistance de cette nature, aux-
quelles les centres de dveloppement industriel en milieu rural pourraient
donner suite.

5 . Assistance complkmentaire aux anciens 61kves et stagiaires de l'enseignement
technique en milieu rural travaillant sous contrat ........................ 5 000

Une subvention uniforme de 50 dollars par projet est pr~vue pour
permettre au personnel de l'enseignement technique en milieu rural de
-suivre> les anciens stagiaires. A mesure qu'augmente le nombre de jeunes
ayant bn6fici6 de cet enseignement, les centres de d(veloppement industriel
en milieu rural sont appel~s A fournir un concours accru dans ce domaine.

6. Achat de mat6riel de transport .............................. ....... 14 000
Les experiences faites dans ce domaine ont montr6 que, dans le cadre des

projets plus importants, il faut disposer d'un v6hicule pour entreprendre des
travaux sous contrat, lesquels permettent d'acqu6rir une experience concrete.
La somme indiqu6e permettra d'acheter sept v6hicules destines aux projets
prioritaires (un pour chaque province du Kenya).

Total partiel de 'assistance aux projets 124 000
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B. Assistance 6 la formation
Le Secretariat A la jeunesse offre au personnel de I'enseignement technique en milieu rural

les principaux types de formation ci-apr~s :
I. Formation pr~liminaire visant A montrer que les objectifs du Programme d'enseignement

technique en milieu rural sont axes sur l'emploi.
2. Formation aux techniques de pr6paration des jeunes A l'emploi.
3. Formation A Ia gestion.
4. Relvement des qualifications des instructeurs de l'enseignement technique en milieu rural.
5. Elargissement des comptences des instructeurs (on donnera, par exemple, des notions de

menuiserie aux instructeurs en maqonnerie ou une certaine connaissance du travail de
forge et de soudure aux instructeurs en ferblanterie), afin de mieux adapter l'enseignement
aux possibilit6s d'emploi en milieu rural.

6. Formation agricole, surtout en vue d'introduire de nouvelles m6thodes et de nouvelles
cultures.

7. En ce qui concerne l'enseignement m~nager, recyclage des instructrices dans des domaines
plus 6troitements lis aux besoins des femmes en milieu rural, l'accent 6tant mis sur la
ngcessit6 d'6conomiser (pr6servation des aliments, par exemple) et de s'assurer un revenu
(cultures potagres, par exemple).
Cette formation est donnge le plus souvent dans des institutions existantes (ce sont, par

exemple, les Centres nationaux de formation industrielle en ce qui concerne le relkvement des
qualifications) et des rapports plus &roits pourraient 6galement etre 6tablis dans ce domaine
avec les Centres de dgveloppement industriel en milieu rural.

La somme demand6e pour I'aide au programme de formation s'&lve A 10 000 livres k6-
nyennes.
C. Assistance & la recherche

Dans le cadre du Programme VP, on dispose de sp~cialistes de la recherche norv6giens et
k~nyens, dans les domaines suivants :

- Enqute sur les professions
- Enseignement agricole
- Technologie A 'chelon du village
- Formation des jeunes filles et des femmes
- Formation des instructeurs
- Mise au point de programmes d'enseignement
- Enseignement communautaire.

L'assistance de la DANIDA est demand6e principalement pour la recherche en vue d'une ac-
tion pour le d~veloppement technologique A l'chelon du village, puisque c'est dans ce secteur
que les possibilit~s de liaison avec le RIDP sont les meilleures.

Cette recherche englobe trois grandes activit~s :
I. La formation d'instructeurs poss6dant les comptences voulues pour assurer la fabrication

des outils n~cessaires A leur propre atelier (ces outils atteignent souvent aujourd'hui un
prix prohibitif : cf. sect. II, A, 2, de la pr~sente demande) et de materiel utile A l'Achelon
local, par exemple charrues, carrioles, oliennes, brouettes, forges A main, ruches et
6chelles;

2. L'achat et la mise au point de prototypes aux fins d'exp6rimentation - en utilisant autant
que possible des mat6riaux disponibles sur place et des prototypes existants;

3. L'achat des mat~riaux et des pices d~tach6es n6cessaires A la production.
La somme demand6e A la DANIDA servirait A construire et 6quiper un atelier (pour le Cen-

tre de recherche et de formation du Secretariat A la jeunesse) afin d'entreprendre les activit~s A
pr6voir dans ce domaine. Elle s'6lve A 16 000 livres k6nyennes.

Vi. 982,1-14316
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III. Rdsumd de la demande

Livres
En r~sum6, cette demande couvre kinyennes

a) Assistance aux projets ............................... 124 000

b) Assistance A la formation ............................. 10000
c) Assistance A la recherche ............................. 16 000

TOTAL 150000

Il sera fait en sorte que, si elle est accord6e, la somme demand&e serve, non seulement A

promouvoir le Programme d'enseignement technique en milieu rural lui-meme, mais aussi A

6tablir concr~tement un lien plus 6troit entre ce programme et les Programmes de d6veloppe-

ment industriel en milieu rural, de faqon A rattacher I'assistance aux investissements A plus long

terme de la DANIDA.

Conscients de la valeur du programme d'assistance danoise au Kenya, dans son ensemble,

nous esp~rons que la DANIDA examinera avec bienveillance la pr~sente demande dont l'accepta-

tion faciliterait beaucoup la poursuite d'un programme qui a d6j fait ses preuves.
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DENMARK
and

KENYA

Exchange of notes constituting an
Danish assistance to Survey of
list). Nairobi, 24 March 1975

Authentic text: English.

Registered by Denmark on 17 September 1975.

DANEMARK
et

KENYA

agreement regarding
Kenya (with annexed

Echange de notes constituant un accord relatif A une assis-
tance du Danemark pour i'ex6cution de ievks au Kenya
(avec liste annex6e). Nairobi, 24 mars 1975

Texte authentique : anglais.

EnregistrJ par le Danemark le 17 septembre 1975.
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF DENMARK AND THE GOV-
ERNMENT OF KENYA REGARDING DANISH ASSISTANCE TO
SURVEY OF KENYA

24th March, 1975

104. Ken.4/51

I have the honour to refer to the agreed minutes of September 20, 1974 on the
negotiations in Nairobi between representatives of the Government of Denmark and
the Government of Kenya regarding future official Danish development assistance,
and to the letter of December 3, 1974 from the Ministry of Finance and Planning-
Ref. DV 88/78/01- regarding Danish assistance to Survey of Kenya.

The Government of Denmark is willing to make available to the Government of Kenya
within the Danish fiscal year which ends on March 31, 1975 an amount of 2,7 mill. D.kr. for
the purchase of surveying equipment.

The Danish support shall be made under the following conditions:

1. The grant shall be used in accordance with the attached equipment list.
2. Immediately upon receipt of the transfer a duly signed receipt voucher shall be forwarded

to the Danish International Development Agency (DANIDA) through this Embassy.
3. By December 31, 1975 and when the grant has been fully utilized, a detailed statement of

accounts, duly certified and audited shall be forwarded to DANIDA through this Embassy.
If the foregoing is acceptable to the Government of Kenya, I have the honour to

suggest that this note and your reply to that effect be regarded as constituting an
agreement between the Government of Denmark and the Government of Kenya con-
cerning Danish assistance to Survey of Kenya.

H. KUHNE
Danish Ambassador

Mr. A. Vienna
Under Secretary
Ministry of Finance and Planning
Nairobi

EQUIPMENT REQUESTED FROM DANISH AID

33 180 metre steel bands @ ......................... 900/- 29,700/-
30 Metallic ranging rods @ ......................... 100/- 3,000/-
50 Chainage tripods and plumbobs @ ................ 270/- 13,500/-
10 7 Kg.-Spring balance(@ ......................... 200/- 2,000/-
10 Triangular Scale (Metric) @ ...................... 50/- 500/-
17 Camp-chairs @ ................................ 80/- 1,360/-

I Came into force on 24 March 1975 by the exchange of the said notes.
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17 Camp-beds and mattresses@ .....................
17 Cam p-tables @ ................................
20 Jerry-cans @ ..................................
17 Officers tents, inners @ .........................
17 O fficers tents, outers @ .........................
60 Porters tents @ ............................

5 "Pocket" programmable computers @ .............
4 Short range E.D.M . @ ..........................
I Orthophotomapper (for attachment to A8 plotters) .

Accessories for existing H.P. 9810 Desk-top com-
p u ter ............................... .........

1 9830 H.P. type Desk-top Computer ...............
I Self-Reducing Techeometer .....................
I Electronic contact Photoprinter (10" x 10" format)
1 Automatic Guillotine (installed). Size minimum

115 x 115cm s . ................................
I Horizontal enlarger (5 x Minimum) [9 'A" x 250 ft.

film carrier] ...................................
I Photocopier, to copy colour .....................
I Diaso Plan Printer (min. 40" width) ...............
I M icro filming Unit Complete ....................
4 Pantographs ..................................
3 Rotary trim m ers ...............................
I Impulse heat sealer (for plastic map pockets) .......
4 P lanim eters ...................................
2 Grant Projectors@ .............................
I Epidiascope @ .................................

10 Land Rovers @ ................................
4 L orries @ .....................................

Funds for placing survey work out to contract by
private surveyors ...............................

200/-
100/-
70/-

1,600/-
I ,050/-
1,600/-

10,000/-
95,000/-

30,000/-
10,000/-
50,000/-each
90,000/-

GRAND TOTAL

II

REPUBLIC OF KENYA

MINISTRY OF FINANCE AND PLANNING

THE TREASURY

NAIROBI, KENYA

3,400/-
1,700/-
1,400/-

27,200/-
17,850/-
96,000/-
50,000/-

380,000/-
620,000/-

96,000/-
121,000/-
40,000/-
65,000/-

130,000/-

140,000/-
15,000/-
61,000/-

320,000/-
13,000/-
5,000/-
2,000/-
7,000/-

60,000/-
10,000/-

500,0001-
360,000/-

200,000/-
3,392,610/-

24th March, 1975

Ref. No. DV 88/78/01

Your Excellency,
I have the honour to acknowledge with thanks receipt of your letter

No. 104.Ken.4/51 of March 24, 1975, which states the following:

[See note !]

VoI 982, 1.14317



84 United Nations - Treaty Series e Nations Unles - Recueil des Traitks 1975

I have pleasure in confirming that the foregoing is acceptable to the Government
of Kenya, and that your note referred to herein and my reply hereto shall be regarded
as constituting an agreement between the Government of Kenya and the Government
of Denmark concerning Danish assistance to the Survey of Kenya.

Please accept, Your Excellency, the assurances of my highest consideration.
Yours sincerely,

[Signed]
ALFRED VIENNA

H.E. Mr. H. Kuhne
Ambassador
Royal Danish Embassy
Nairobi
cc: The Permanent Secretary

Ministry of Lands and Settlement
Nairobi

The Director of Survey
Survey of Kenya
Nairobi
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[TRADUCTION - TRANSLATION]

I-CHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DANOIS ET LE GOUVERNEMENT KINYEN
RELATIF A UNE ASSISTANCE DU DANEMARK POUR L'EX-
CUTION DE LEVES AU KENYA

Le 24 mars 1975

104.Ken.4/SI

Monsieur le Sous-Secr6taire,
J'ai I'honneur de me r6f6rer au proc~s-verbal approuv6, en date du 20 septem-

bre 1974, relatif aux n6gociations men6es A Nairobi par les repr~sentants du Gouver-
nement danois et du Gouvernement k6nyen concernant I'aide publique au d6velop-
pement que le Danemark doit accorder au Kenya, ainsi qu'A la lettre du 3 d6cembre
1974 du Ministare des finances et de la planification (rf. DV 88/78/01) relative A
I'assistance du Danemark pour l'ex6cution de levis au Kenya.

Le Gouvernement danois est pr& A fournir au Gouvernement k6nyen, au cours de I'exer-
cice danois prenant fin le 31 mars 1975, la somme de 2,7 millions de couronnes danoises pour
l'achat de mat6riel d'arpentage.

L'aide danoise sera fournie aux conditions suivantes
I. Le don servira A 'achat du materiel figurant sur la liste annexe.
2. D~s rception des fonds, un requ en bonne et due forme sera adress6 A I'Agence danoise

pour le d~veloppement international (DANIDA), par l'interm6diaire de I'Ambassade du
Danemark au Kenya.

3. Le 31 d6cembre 1975, et A nouveau Iorsque le don aura 6 enti~rement utilis6, un 6tat
d6taill des comptes diment certifi6 et v~rifi6 sera adress6 A la DANIDA par l'interm6diaire
de I'Ambassade du Danemark au Kenya.
Si les propositions ci-dessus rencontrent I'agr6ment du Gouvernement k6nyen,

je propose que la pr6sente note et votre r6ponse confirmative constituent un accord
entre le Gouvernement danois et le Gouvernement k6nyen relatif A une assistance du
Danemark pour I'ex~cution de levis au Kenya.

L'Ambassadeur du Danemark,
H. KOHNE

Monsieur A. Vienna
Sous-Secr~taire
Ministate des finances et de la planification
Nairobi

I Entre en vigueur le 24 mars 1975 par l'6change desdites notes.
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MATiRIEL A ACQU.RIR AVEC L'AIDE DU DANEMARK

33 Rubans d'acier de 180 m @ .................... 900 29 700
30 Jalons m~talliques @ ........................ 100 3 000
50 Tr~pieds d'arpenteur et fils A plomb @ .......... 270 13 500
10 Balances A ressort de 7 kg @ .................. 200 2 000
10 Equerres gradu~es (m~triques) @ .............. 50 500
17 Chaises pliantes @ ................................ 80 1 360
17 Lits et matelas de camp @ .......................... 200 3 400
17 Tables de camp @ ................................ 100 1 700
20 Jerrycans @ ..................................... 70 1 400
17 Tentes pour les arpenteurs, partie int~rieure @ ........ 1 600 27 200
17 Tentes pour les arpenteurs, partie ext6rieure @ ........ 1 050 17 850
60 Tentes pour les porteurs @ ......................... 1 600 96 000

5 Calculatrices de poche programmables @ ............. 10000 50000
4 EDM A courte port6e @ ............................ 95 000 380 000
1 Appareil d'orthophotocartographie (accessoires pour les

traceurs A 8) ..................................... 620 000
Accessoires pour I'ordinateur de bureau H. P. 9810 deja
en service ....................................... 96 000

1 Ordinateur de bureau 9830 H.P ..................... 121 000
I Tach~omtre autor6ducteur .............. 40 000
1 Tireuse Nectronique d'6preuves par contact (format

25 x 25 cm ) .................................... 65 000
1 Guillotine automatique (installe). Taille minimale

115 x 115cm .................................... 130 000
1 Agrandisseur horizontal (grossissement minimale 5 x )

[magasin de film de 24,1 cm x 75 m) ................ 140000
1 Photocopieur couleurs ............................ 15 000
1 Appareil de diazotypie (largeur minimale: 101,6 cm) ... 61 000
1 Unit6 complete de microfilmage ..................... 320 000
4 Pantographes .................................... 13 000
3 Ebarbeuses ...................................... 5 000
I Appareil A thermoscellement (pour les pochettes de

cartes en matire plastique) ........................ 2 000
4 Planimtres ..................................... 7 000
2 Projecteurs de Grant @ ............................ 30 000 60 000
I Epidiascope @ ................................... 10000 10 000

10 Whicules Land Rover @ ........................... 50000 500000
4 Camions @ ...................................... 90000 360000

Fonds pour la passation de contrats d'ex~cution de levis
par des g6omtres-topographes du secteur priv6 ....... 200 000

TOTAL GENERAL 3 392 610
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II

REPUBLIQUE DU KENYA

MINISTERE DES FINANCES ET DE LA PLANIFICATION
DEPARTEMENT DES FINANCES

NAIROBI, KENYA

Le 24 mars 1975

RWf. no DV 88/78/01

Monsieur l'Ambassadeur,
J'ai I'honneur d'accuser r6ception de votre note no 104.Ken.4/51 en date de ce

jour, dont la teneur est la suivante :

[ Voir note I]

J'ai le plaisir de confirmer que les dispositions contenues dans la note pr~cit6e
ont I'agr6ment du Gouvernement k6nyen, lequel considre ladite note et la pr6sente
r~ponse comme constituant entre le Gouvernement k~nyen et le Gouvernement
danois un accord relatif A une assistance du Danemark pour I'ex6cution de levis au
Kenya.

Veuillez agr6er, etc.

[Signe]
ALFRED VIENNA

Son Excellence Monsieur H. Kuihne
Ambassadeur du Royaume du Danemark
Nairobi

cc : Le Secr~taire permanent
Ministre des terres et de I'implantation
Nairobi

Le Directeur des lev6s
Direction des lev6s du Kenya
Nairobi
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DENMARK
and

UNITED REPUBLIC OF TANZANIA

Exchange of notes constituting an agreement concerning
Danish assistance to the "Primary Education Pro-
gramme" in Tanzania. Dar es Salaam, 24 March 1975

Authentic text: English.

Registered by Denmark on 17 September 1975.

DANEMARK
et

REPUBLIQUE-UNIE DE TANZANIE

Jtchange de notes constituant un accord relatif A une assis-
tance du Danemark pour i'execution du iProgramme
d'education primaire, de la Tanzanie. Dar es-Salam,
24 mars 1975

Texte authentique : anglais.

Enregistrid par le Danemark le 17 septembre 1975.
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF DENMARK AND THE GOV-
ERNMENT OF THE UNITED REPUBLIC OF TANZANIA
CONCERNING DANISH ASSISTANCE TO THE "PRIMARY
EDUCATION PROGRAMME" IN TANZANIA

I

ROYAL DANISH EMBASSY

Dar es Salaam, March 24, 1975

Ref. No. 104. Tanz. 4/42

Excellency,
I have the honour to refer to the Agreed Minutes of September 31, 1974, on the

negotiations in Dar es Salaam between representatives of the Government of Den-
mark and the Government of Tanzania on future official Danish development as-
sistance to Tanzania and to the letter of July 22, 1974, from the Treasury of
Tanzania-Ref. TYC/E/450/27/10/23-regarding Danish assistance to the "Pri-
mary Education Programme".

The Government of Denmark is willing to support the programme by a grant of nine mil-
lion Danish Kroner (9 million D.Kr.) as a contribution towards purchases of technical equip-
ment for the technical education at primary level on the following conditions:

1) The grant will be transferred in 3 annual instalments the size of which will be determined
at annual consultations.

2) Immediately upon receipt of a transfer a duly signed receipt voucher shall be forwarded
to the Danish International Development Agency (DANIDA) through this Embassy.

3) Each year by December 31st and when the grant has been fully utilized a detailed state-
ment of accounts duly certified by the Auditor General of Tanzania shall be forwarded to
DANIDA through this Embassy.

4) Each year by October 1st, until the grant has been fully utilized, reports on the progress
of the programme shall be forwarded to DANIDA through this Embassy.

If the foregoing proposal is acceptable to the Government of Tanzania, I have
the honour to suggest that this note and your reply to that effect shall constitute an
agreement between our two Governments to enter into force on the date of your
note in reply.

Please accept, Excellency, the assurance of my highest consideration.

H. A. BIERING

Ambassador

Hon. C. D. Msuya, M.P
Minister for Finance
Dar es Salaam

I Came into force on 24 March 1975, the date of the note in reply, in accordance with the provisions of the said

notes.
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II

THE TREASURY
THE MINISTER FOR FINANCE

THE UNITED REPUBLIC OF TANZANIA

Dar es Salaam, 24th March, 1975

Ref. No. TYC/E/450/27/10

Your Excellency,
I have the honour to refer to your letter of today's date which reads as follows:

[See note I]

I have the honour to confirm to you that the foregoing proposal is acceptable to
the Government of Tanzania and that your note and this reply to that effect con-
stitute an agreement between our two Governments.

I avail myself of this opportunity to renew to Your Excellency the assurance of
my highest consideration.

[Signed]
C. D. MSUYA

Minister for Finance

His Excellency Mr. H. A. Biering
Royal Danish Embassy
Dar es Salaam
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[TRADUCTION - TRANSLATION ]

I CHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DU DANEMARK ET LE GOUVERNEMENT
DE LA RIPUBLIQUE-UNIE DE TANZANIE RELATIF A UNE
ASSISTANCE DU DANEMARK POUR L'EXICUTION DU PRO-
GRAMME D'IDUCATION PRIMAIRE DE LA TANZANIE

AMBASSADE DU ROYAUME DU DANEMARK

Dar es-Salam, le 24 mars 1975

Rkf. n0 104.Tanz.4/42

Monsieur le Ministre,
J'ai I'honneur de me r6f~rer au procbs-verbal approuv6, en date du 31 septembre

1974, concernant les n~gociations de Dar es-Salam entre les repr6sentants du Gouver-
nement danois et du Gouvernement tanzanien, relatives a I'aide publique au d6velop-
pement que le Danemark accordera A la Tanzanie, ainsi qu'A la lettre du 22 juillet
1974 du D~partement des finances de la Tanzanie (r6f. TYC/E/450/27/10/23) con-
cernant I'assistance danoise au ((Programme d'6ducation primaire>.

Le Gouvernement danois est pr~t A fournir, au titre de ce programme, un don de neuf
(9) millions de couronnes danoises pour I'achat de materiel technique destin6 A i'Nducation
technique primaire, aux conditions suivantes :
1) Le transfert de fonds se fera en trois versements annuels dont le montant sera d6termin&

lors de consultations annuelles.
2) D~s rception d'un virement, un requ en bonne et due forme sera adress6 A 'Agence

danoise pour le d~veloppement international (DANIDA), par l'interm~diaire de l'Am-
bassade du Danemark A Dar es-Salam.

3) Le 31 d6cembre de chaque ann6e, et lorsque le don aura t6 entiirement utilis, un 6tat
d(tailI6 des comptes, d~ment certifi6 par le Vrificateur g6n6ral des comptes de Tanzanie,
sera adress& A la DANIDA par l'interm6diaire de I'Ambassade du Danemark.

4) Le jer octobre de chaque ann6e, jusqu', ce que le don ait 6t& entiirement utilis6, un rap-
port sur I'6tat d'avancement du programme sera adress6 A la DANIDA par l'interm~diaire
de i'Ambassade.
Si la proposition ci-dessus rencontre I'agr6ment du Gouvernement tanzanien, je

propose que la pr6sente note et votre r~ponse confirmative constituent un accord en-
tre nos deux Gouvernements, qui entrera en vigueur a la date de votre r6ponse.

Veuillez agr~er, etc.
L'Ambassadeur,

H. A. BIERING

Son Excellence Monsieur C. D. Msuya
Ministre des finances
Dar es-Salam

I Entr6 en vigueur le 24 mars 1975, date de la note de r~ponse, conform~ment aux dispositions desdites notes.
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II

DEPARTEMENT DES FINANCES
CABINET DU MINISTRE

REPUBLIQUE-UNIE DE TANZANIE

Dar es-Salam, le 24 mars 1975

RWf. no TYC/E/450/27/10

Monsieur I'Ambassadeur,
J'ai I'honneur de me r~f~rer & votre lettre de ce jour, dont la teneur est la suivante:

[ Voir note I]

J'ai I'avantage de confirmer que la proposition ci-dessus rencontre I'agr~meht du
Gouvernement tanzanien et que votre note et la pr~sente r~ponse constituent un ac-
cord entre nos deux Gouvernements.

Je saisis cette occasion, etc.

Le Ministre des finances
[Signf]
C. D. MSUYA

Son Excellence Monsieur H. A. Biering
Ambassade du Royaume du Danemark
Dar es-Salam
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DENMARK
and

MALTA

Agreement for the avoidance of double taxation (with pro-
tocol). Signed at Copenhagen on 26 March 1975

Authentic text: Danish and English.

Registered by Denmark on 17 September 1975.

DANEMARK
et

MALTE

Convention tendant a eviter la double imposition (avec pro-
tocole). Signke A Copenhague le 26 mars 1975

Textes authentiques : danois et anglais.

Enregistrde par le Danemark le 17 septembre 1975.
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[DANISH TEXT - TEXTE DANOIS]

OVERENSKOMST MELLEM DANMARK OG MALTA TIL UND-

GAELSE AF DOBBELTBESKATNING.

Regeringen i Danmark og regeringen i Malta,
der onsker at afslutte en overenskomst til undgAelse af dobbeltbeskatning,

er blevet enige om folgende:

Artikel 1. DE AF OVERENSKOMSTEN OMFATrEDE PERSONER

Denne overenskomst skal finde anvendelse pA personer, som er hjemmehorende
i en eller begge de kontraherende stater.

Artikel 2. DE AF OVERENSKOMSTEN OMFATTEDE SKATTER

(1) Denne overenskomst skal finde anvendelse pA indkomst- og formueskat-
ter, der udskrives pA hver af de kontraherende staters, deres politiske underafdelin-
gers eller lokale myndigheders vegne uden hensyn til, hvorledes de opkraeves.

(2) Som indkomst- og formueskatter anses alle skatter, der pAlignes pA grund-
lag af hele indkomsten, hele formuen, eller dele af indkomsten eller formuen, her-
under skatter pA fortjeneste ved afhendelse af losore eller fast ejendom, savel som
skatter pA formueforogelse.

(3) De gaeldende skatter, pA hvilke overenskomsten finder anvendelse, er:
(a) i Danmark:

(i) ordinaer indkomstskat til staten
(ii) formueskat til staten

(iii) kommunal indkomstskat
(iv) folkepensionsbidrag
(v) somandsskat

(vi) szerlig indkomstskat
(vii) kirkeskat

(viii) amtskommunal indkomstskat

(ix) bidrag til dagpengefonden
(x) udbytteskat

(herefter omtalt som ,,dansk skat");
(b) i Malta:

- indkomstskat (income tax) og tillaegsskat (surtax), herunder forudbetalte
skatter, hvad enten betaling sker ved fradrag ved kilden eller pA anden
mAde,

(herefter omtalt som ,,maltesisk skat").
(4) Overenskomsten skal ogsA finde anvendelse pA alle skatter af samme eller

vaesentlig samme art, der efter datoen for denne overenskomsts underskrivelse mAtte
blive pAlagt som tilig til eller i stedet for de gw1dende skatter. De kompetente myn-
digheder i de kontraherende stater skal give hinanden underretning om vaesentlige
aendringer, som er blevet foretaget i deres respektive skattelove.
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(5) Hvor det i overenskomsten er bestemt, at indtaegt, der hidrorer fra en af de
kontraherende stater, helt eller delvis skal fritages for beskatning i denne stat, og
hvor en sAdan indtaegt i henhold til den gaeldende lovgivning i den anden kontraher-
ende stat beskattes f. s. v. angAr den del deraf, sor overfores til eller modtages i den
anden stat, og ikke af det fulde indtaegtsbelob, skal den fritagelse, der skal
indrommes i den forstnavnte stat, kun gxlde for sA stor en del af indtTgten, som
overfores til eller modtages i den anden stat.

Artikel 3. ALMINDELIGE DEFINITIONER

(1) Hvis ikke andet fremgAr af sammenhaengen, skal i denne overenskomst:
(a) udtrykket ,,Danmark" betyde Kongeriget Danmark herunder ethvert

omrAde, hvorover Danmark ifolge sin lovgivning og i overensstemmelse med inter-
national ret kan udove suveraenitetsrettigheder med hensyn til udforskning og ud-
nyttelse af kontinentalsoklens naturforekomster; udtrykket omfatter ikke Faeroerne
og Gronland;

(b) udtrykket ,,Malta" betyde Republikken Malta og omfatte foruden oen
Malta oen Gozo og de ovrige oer i det maltesiske arkipelag, herunder dettes ydre ter-
ritorialfarvand, samt ethvert omrAde uden for Maltas ydre territorialfarvand, som, i
overensstemmelse med international ret, ifolge maltesisk lovgivning vedrorende
kontinentalsoklen er blevet eller mAtte blive betegnet som et omrAde, hvorover
Maltas rettigheder med hensyn til havbunden og undergrunden og disses natur-
forekomster kan udoves;

(c) udtrykkene ,,en af de kontraherende stater" og ,,den anden kontrahe-
rende stat" betyde Danmark eller Malta, alt efter sammenhaengen;

(d) udtrykket ,,person" omfatte en fysisk person, et selskab og enhver anden
sammenslutning af personer;

(e) udtrykket ,,selskab" betyde enhver juridisk person eller enhver sammen-
slutning, der i skattemaessig henseende behandles som en juridisk person;

(I) udtrykkene ,,foretagende i en af de kontraherende stater" og ,,foreta-
gende i den anden kontraherende stat" betyde henholdsvis et foretagende, der drives
af en person, som er hjemmehorende i en af de kontraherende stater, og et foreta-
gende, der drives af en person, som er hjemmehorende i den anden kontraherende
stat;

(g) udtrykket ,,statsborger" betyde:
(i) for Danmarks vedkommende alle fysiske personer, der har statsborgerret i Dan-

mark, og alle juridiske personer, interessentskaber eller foreninger, der bestAr i
kraft af den gaeldende lovgivning i Danmark;

(ii) for Maltas vedkommende alle statsborgere i Malta som omhandlet i kapitel III i
Maltas forfatning og i den maltesiske statsborgerlov (Citizenship Act) af 1965,
og alle juridiske personer, interessentskaber og foreninger, der bestAr i kraft af
den gaeldende lovgivning i Malta;
(h) udtrykket ,,international trafik" betyde enhver transport med skib eller

luftfartoj, der drives af et foretagende, hvis virkelige ledelse har sit saede i en af de
kontraherende stater, bortset fra tilfeelde hvor skibet eller luftfartojet udelukkende
drives mellem pladser i den anden kontraherende stat;

(i) udtrykket ,,kompetent myndighed" betyde:
(i) for Danmarks vedkommende finansministeren eller hans befuldmaegtigede sted-

fortrader;
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(ii) for Maltas vedkommende den for finansvaesenet ansvarlige minister eller hans
befuldmaegtigede stedfortraeder.
(2) Ved anvendelsen af denne overenskomst i en af de kontraherende stater

skal, medmindre andet folger af sammenhengen, ethvert udtryk, som ikke pA anden
mAde er defineret, tillaegges den betydning, som det har i henhold til de i denne
kontraherende stat gaeldende love om de skatter, hvorpA overenskomsten finder an-
vendelse.

A rtikel 4. SKATTEMtESSIGT HJEMSTED

(1) I denne overenskomst anvendes udtrykket ,,hjemmehorende i en af de
kontraherende stater" pA enhver person, som i henhold til lovgivningen i denne stat
er skattepligtig d~r pA grund af hjemsted, bopel, ledelsens saede eller et andet lig-
nende kriterium. Udtrykket omfatter ikke en person, som er skattepligtig i denne
kontraherende stat udelukkende af indkomst fra kilder i eller formue anbragt i den-
ne stat.

(2) Hvor en fysisk person efter bestemmelserne i stk. (1) er hjemmehorende i
begge de kontraherende stater, fastsoettes hans skattemaessige hjemsted efter
folgende regler:
(a) han skal anses for at vaere hjemmehorende i den kontraherende stat, i hvilken

han har en fast bolig til sin rAdighed. SAfremt han har en fast bolig til sin rAdig-
hed i begge kontraherende stater, skal han anses for at were hjemmehorende i
den kontraherende stat, med hvilken han har de stzerkeste personlige og okono-
miske forbindelser (midpunkt for sine livsinteresser);

(b) kan det ikke afgores, i hvilken af de to kontraherende stater han har midtpunk-
tet for sine livsinteresser, eller har han ikke en fast bolig til sin rAdighed i nogen
af de kontraherende stater, skal han anses for at vaere hiemmehorende i den
kontraherende stat, hvori han saedvanligvis opholder sig;

(c) opholder han sig soedvanligvis i begge de kontraherende stater, eller har han
ikke sAdant ophold i nogen af dem, skal han anses for at vaere hjemmehorende i
den kontraherende stat, hvori han er statsborger;

(d) er han statsborger i begge de kontraherende stater, eller er han ikke statsborger i
nogen af dem, skal de kompetente myndigheder i de kontraherende stater
afgore sporgsmAlet ved gensidig aftale.
(3) Hvor en ikke-fysisk person efter bestemmelserne i stk. (1) anses for hjem-

mehorende i begge de kontraherende stater, skal den anses for at vere
hjemmehorende i den kontraherende stat, hvori dens virkelige ledelse har sit saede.

(4) Med henblik pA beskatning i Danmark skal et dodsbo betragtes som hjem-
mehorende i den kontraherende stat, hvori den afdode var hjemmehorende pA tids-
punktet for dodsfaldet i overensstemmelse med bestemmelserne i stk. (1) og stk. (2).

Artikel 5. FAST DRIFTSSTED

(I) I denne overenskomst betyder udtrykket ,,fast driftssted" et fast forret-
ningssted, hvor foretagendets virksomhed helt eller delvis udoves.

(2) Udtrykket ,,fast driftssted" skal navnlig indbefatte:
(a) et sted, hvorfra foretagendet ledes;
(b) en filial;
(c) et kontor;
(d) en fabrik;
(e) et varksted;
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(f) en grube, et stenbrud eller et andet sted, hvor naturforekomster udvindes,
herunder et borested ud for kysten;

(g) stedet for et bygnings-, anlgs- eller monteringsarbejde af mere end
12 mAneders varighed.
(3) Et foretagende i en af de kontraherende stater skal anses for at have et fast

driftssted i den anden stat, hvis det udover tilsynsforende virksomhed i denne anden
stat i mere end 12 m~neder i forbindelse med et anlags- eller monteringsarbejde.

(4) Udtrykket ,,fast driftssted" skal ikke indbefatte:
(a) anvendelsen af indretninger udelukkende til oplagring, udstilling eller udleve-

ring af varer tilhorende foretagendet;
(b) opretholdelsen af et varelager, tilhorende foretagendet, udelukkende til oplag-

ring, udstilling eller udlevering;
(c) opretholdelsen af et varelager, tilhorende foretagendet, udelukkende til bear-

bejdelse hos et andet foretagende;
(d) opretholdelsen af et fast forretningssted udelukkende for at foretage indkob af

varer eller fremskaffe oplysninger til foretagendet;
(e) opretholdelsen af et fast forretningssted udelukkende i reklameojemed, til

indsamling af oplysninger, til videnskabelig forskning eller til udovelse af lig-
nende virksomhed, der for foretagendet er af forberedende eller hjelpende art.
(5) En person, som udforer virksomhed i en af de kontraherende stater for et

foretagende i den anden kontraherende stat - med undtagelse af en sAdan uaf-
hangig reprxsentant, som omhandles i stk. (6) - skal anses for at vare et fast
driftssted i den forstnovnte stat sAfremt han i denne stat har og sodvanligvis udover
en fuldmagt til at indgA aftaler i foretagendets navn, medmindre hans virksomhed er
begrzenset til indkob af varer for foretagendet.

(6) Et foretagende i en af de kontraherende stater anses ikke for at have et fast
driftssted i den anden kontraherende stat, alene fordi det driver forretning i denne
stat gennem en mxgler, kommissionar eller anden uafhangig reprxsentant, sAf-
remt disse personer handler inden for rammerne af deres sxdvanlige forretnings-
virksomhed.

(7) Den omstendighed, at et selskab, hjemmehorende i en af de kontraheren-
de stater, behersker eller beherskes af et selskab, som er hjemmehorende i den anden
kontraherende stat, eller som (enten gennem et fast driftssted eller pA anden mAde)
udover forretningsvirksomhed i den anden stat, skal ikke i sig selv bevirke, at et af
de to selskaber anses for et fast driftssted for det andet.

Artikel 6. FAST EJENDOM

(1) Indkomst af fast ejendom kan beskattes i den kontraherende stat, hvori
ejendommen er beliggende.

(2) Udtrykket ,,fast ejendom" skal forstAs overensstemmelse med lovgivnin-
gen i den kontraherende stat, hvori ejendommen er beliggende. Udtrykket skal i alle
tilfelde omfatte tilbehor til fast ejendom, rettigheder pA hvilke den almindelige lov-
givning om fast ejendom finder anvendelse, sAvel som rettigheder til varierende eller
faste ydelser, der betales for udnyttelsen af eller retten til at udnytte mineralfore-
komster, kilder og andre naturforekomster; skibe og luftfartojer anses ikke for fast
ejendom.

(3) Bestemmelsen i stk. (1) finder anvendelse pA indkomst, der hidrorer fra di-
rekte brug, udlejning eller fra enhver anden form for udnyttelse af fast ejendom.
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(4) Bestemmelserne i stk. (1) og (3) finder ogsA anvendelse pA indkomst af fast
ejendom, der tilhorer et foretagende, og pA indkomst af fast ejendom, der anvendes
ved udovelsen af frit erhverv.

Artikel 7. FORTJENESTE VED FORRETNINGSVIRKSOMHED

(1) Fortjeneste indvundet af et foretagende i en af de kontraherende stater kan
kun beskattes i denne stat, medmindre foretagendet driver virksomhed i den ande
kontraherende stat gennem et d~r beliggende fast driftssted. SAfremt foretagendet
driver sAdan virksomhed, kan dets fortjeneste beskattes i den anden stat, men dog
kun for sA vidt angAr den del deraf, som kan henfores til det faste driftssted.

(2) NAr et foretagende i en af de kontraherende stater driver virksomhed i den
anden kontraherende stat gennem et d6r beliggende fast driftssted, skal der i hver af
de kontraherende stater til dette faste driftssted henfores den fortieneste, sor det
kunne forventes at have opnAet, hvis det havde vaeret et uafheangigt foretagende,
som udovede den samme eller lignende virksomhed pA samme eller lignende betin-
gelser, og som under fuldstzndig frie forhold handlede med det foretagende, hvis
faste driftssted det er.

(3) Ved fastseettelsen af et fast driftssteds fortjeneste skal det vaere tilladt at
fradrage udgifter, som er afholdt til gavn for det faste driftssted, herunder udgifter
til ledelse og almindelig administration i ovrigt, hvad enten de afholdes i den stat,
hvori det pAgeeldende faste driftssted er beliggende, eller andre steder.

(4) For sA vidt det har varet saedvane i en af de kontraherende stater at fast-
saette den fortjeneste, der kan henfores til et fast drifssted, pA basis af en fordeling
af foretagendets samlede fortjeneste mellem dets forskellige dele, skal intet i stk.
(2) udelukke den pAgaeldende kontraherende stat fra at fastseette den skattepligtige
fortjeneste pA basis af en sAdan saedvanemaessig fordeling. Den anvendte fordelings-
metode skal imidlertid vacre af en sAdan art, at resultatet er i overensstemmelse med
de principper, der er fastlagt i denne artikel.

(5) Ingen fortjeneste skal kunne henfores til et fast driftssted, blot fordi det
faste driftssted har foretaget vareindkob for foretagendet.

(6) Ved anvendelsen af de foregAende stykker skal den fortjeneste, der skal
henfores til det faste driftssted, fastsaettes efter samme metode Ar for Ar, medmindre
der er gode og fyldestgorende grunde for en anden fremgangsmAde.

(7) Bestemmelserne i denne artikel berorer ikke bestemmelser i de kontrahe-
rende staters lovgivning vedrorende beskatning af indkomst fra forsikrings-
virksomhed.

(8) Hvor en fortjeneste indeholder indkomster, som er omhandlet serskilt i
andre artikler i denne overenskomst, skal bestemmelserne i disse andre artikler ikke
berores af bestemmelserne i denne artikel.

Artikel 8. SKIBS- OG LUFTFART

(1) Fortjeneste ved skibs- eller luftfartsvirksomhed i international trafik kan
kun beskattes i den kontraherende stat, i hvilken foretagendets virkelige ledelse har
sit seede.

(2) SAfremt den virkelige ledelse for et foretagende, der driver skibsfartsvirk-
somhed, har sit saede om bord pA et skib, skal foretagendet anses for at have sit saede
i den kontraherende stat, i hvilken det pAgaeldende skib har sit hjemsted, eller sAf-
remt et sAdant ikke findes, i den kontraherende stat, i hvilken den, som driver ski-
bet, er hjemmehorende.
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(3) Bestemmelserne i stk. (1) skal ogsA finde anvendelse pA fortjeneste opnAet
ved deltagelse i en pool, i et konsortium eller i en international trafikorganisation.

(4) Med hensyn til fortjeneste hidrorende fra det danske, svenske og norske
luftfartsselskab Scandinavian Airlines System (SAS) skal bestemmelserne i stk.
(1) kun finde anvendelse pA den del af fortjenesten, som svarer til den del af aktierne
i selskabet, som ejes af den danske partner i Scandinavian Airlines System (SAS),
Det danske Luftfartsselskab (DDL).

Article 9. INDBYRDES AFHENGIGE FORETAGENDER

(1) I tilfelde, hvor
(a) et foretagende i en af de kontraherende stater direkte eller indirekte deltager i le-

delsen, kontrollen eller finansieringen af et foretagende i den anden kontrahe-
rende stat, eller

(b) samme personer direkte eller indirekte deltager i ledelsen, kontrollen eller
finansieringen af sAvel et foretagende i den ene af de kontraherende stater som
et foretagende i den anden kontraherende stat,

og der i noget af disse tilfbelde mellem de to foretagender er aftalt eller fastsat vilkAr
vedrorende deres kommercielle eller finansielle forbindelser, som afviger fra de vil-
kAr, som ville vaere blevet aftalt mellem uafh~engige foretagender, kan enhver fort-
jeneste, som, hvis disse vilkAr ikke havde foreligget, ville vaere tilfaldet et af disse
foretagender, medregnes til dette foretagendes fortjeneste og beskattes i overens-
stemmelse hermed.

(2) I tilf~elde, hvor fortjeneste, oppebAret af et i en kontraherende stat hjem-
mehorende foretagende og undergivet beskatning i denne stat, ogsA er medregnet til
fortjenesten for et foretagende i den anden kontraherende stat og beskattet i over-
ensstemmelse hermed, og den sAledes medregnede fortjeneste er fortjeneste, som
ville vare henfort til foretagendet i den anden stat, hvis vilkArene mellem foretagen-
derne havde vaeret de samme, som ville vxre blevet aftalt mellem uafhengige fore-
tagender, skal den forstnaevnte stat foretage en passende regulering af det
skattebelob, der er beregnet af fortjenesten i denne forstnaevnte stat. Ved beregning
af en sAdan regulering skal hensyn tages til de andre bestemmelser i denne overen-
skomst med hensyn til indkomstens art, og med henblik herpA skal de kontraherende
staters kompetente myndigheder om nodvendigt rAdfore sig med hinanden.

Artikel 10. UDBYTTER

(1) Udbytte, som udbetales af et selskab, der er hjemmehorende i en af de
kontraherende stater, til en person, som er hjemmehorende i den anden kontra-
herende stat, kan beskattes i denne anden stat.

(2) SAdant udbytte kan imidlertid beskattes i den kontraherende stat, hvori
det selskab, der udbetaler udbyttet, er hjemmehorende og i overensstemmelse med
lovgivningen i denne stat efter folgende regler:
(a) nAr udbytte udbetales af et selskab, der er hjemmehorende i Danmark, til en

person, der er hjemmehorende i Malta, mA den skat, der pAlaegges, ikke
overstige:
(i) 5 pct. af bruttoudbyttet, hvis modtageren er et selskab (bortset fra et inte-

ressentskab), som direkte ejer mindst 25 pct. af kapitalen i det selskab, som
udbetaler udbyttet.

(ii) i alle andre tilfxlde 15 pct. af bruttoudbyttet;
(b) nAr udbytte udbetales af et selskab, der er hjemmehorende i Malta, til en per-

son, der er hjemmehorende i Danmark:
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(i) mA den maltesiske skat ikke overstige den skat, der pAlignes det selskab, der
udbetaler udbyttet, af den sAledes udloddede fortjeneste;

(ii) uanset bestemmelsen under stk. (i) mA maltesisk skat ikke overstige 15 pct.
af udbyttet, nAr udbyttet udbetales af fortjeneste, oppebAret i indkomstAr,
for hvilke selskabet har modtaget begunstigelser i henhold til bestemmelser
om hjalp til industrier i Malta, og aktionaren indgiver selvangivelse og
regnskab til Maltas skattemyndigheder over den til Malta skattepligtige ind-
komst for vedkommende ligningsAr.

De kompetente myndigheder i de kontraherende stater skal ved gensidig aftale
fastsette de narmere regler for anvendelsen af denne begransning.

Bestemmelserne i dette stykke medforer ingen begransninger i adgangen til at
beskatte selskabet af den fortjeneste, hvoraf udbyttet er udbetalt.

(3) Udtrykket ,,udbytte" betyder i denne artikel indkomst af aktier eller andre
rettigheder (bortset fra galdsfordringer), andel i fortjeneste, sAvel som indkomst fra
andre selskabsrettigheder, der er genstand for samme skattemassige behandling
som aktier i henhold til skattelovgivningen i den stat, i hvilken det selskab, der fore-
tager udlodningen, er hjemmehorende.

(4) Bestemmelserne i stk. (1) og (2) finder ikke anvendelse i tilfalde, hvor
udbyttet oppebares af en person, hjemmehorende i en af de kontraherende stater,
som i den anden kontraherende stat, i hvilken det selskab, der udbetaler udbyttet, er
hjemmehorende, driver naring eller forretning gennem et d6r beliggende fast drifts-
sted eller i denne anden stat udforer erhvervsmassig virksomhed fra et d~r beliggen-
de fast sted, og de rettigheder, der ligger til grund for udlodningen har direkte for-
bindelse med det faste driftssted eller det faste sted. I sA fald skal bestemmelserne
henholdsvis i artikel 7 og i artikel 14 finde anvendelse.

(5) Hvor et selskab, som er hjemmehorende i en af de kontraherende stater,
oppebarer fortjeneste eller indkomst fra den anden kontraherende stat, kan denne
anden stat ikke pAl1egge nogen skat pA udbytte, som udbetales af selskabet til perso-
ner, der er hjemmehorende i den forstnovnte stat, eller underkaste selskabets ikke-
udloddede indkomst nogen skat pA ikke-udloddet indkomst, selv om det udbetalte
udbytte eller den ikke-udloddede indkomst helt eller delvis bestAr af fortjeneste eller
indkomst fra kilder i denne anden stat. Bestemmelserne i dette stykke er ikke til hin-
der for, at den anden stat beskatter udbytte, der udbetales til en person,
hjemmehorende i denne anden stat, eller udbytte fra rettigheder, der er direkte knyt-
tet til et fast driftssted eller et fast sted, som i denne anden stat opretholdes af en i
den forstnaevnte stat hjemmehorende person.

Artikel 11. RENTER

(1) Renter, der hidrorer fra en af de kontraherende stater og betales til en i den
anden kontraherende stat hjemmehorende person, kan beskattes i denne anden stat.

(2) SAdan rente kan imidlertid beskattes i den kontraherende stat, hvorfra den
hidrorer, og i overensstemmelse med lovgivningen i denne stat, men den skat, der
pAlagges, mA ikke overstige 10 pct. af rentebelobet. De kompetente myndigheder i
de kontraherende stater skal ved gensidig aftale fastsatte de narmere regler for an-
vendelsen af denne begrensning.

(3) Uanset bestemmelserne i stk. (2) i denne artikel:
(a) skal renter, der hidrorer fra Malta og betales til den danske regering, Danmarks

Nationalbank eller Industrialiseringsfonden for udviklingslandene, fritages for
maltesisk skat;
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(b) skal renter, der hidrorer fra Danmark og betales til den maltesiske regering,
Maltas centralbank (Central Bank of Malta) eller den maltesiske udviklingssam-
menslutning (Malta Development Corporation), fritages for dansk skat;

(c) skal den i dette stykke indrammede fritagelse ogsA gaelde alle andre lovfxstede
organer af offentlig karakter i begge kontraherende stater, hvis sAdanne organer
er selvstandige juridiske personer.
(4) Udtrykket ,,rente" betyder i denne artikel indkomst af fordringer af enh-

ver art, hvad enten de er sikret ved pant eller ikke, og hvad enten de indeholder en
ret til andel i debitors fortjeneste eller ikke, og specielt indkomst af statsgaelds-
beviser og indkomst af obligationer eller forskrivninger, herunder kursgevinster og
gevinster pA obligationer eller forskrivninger. Straftillaeg for for sen betaling anses
ikke som rente i denne artikel.

(5) Bestemmelserne i stk. (1) og (2) finder ikke anvendelse i tilfelde, hvor ren-
ten oppebaeres af en person, hjemmeharende i en af de kontraherende stater, som i
den anden kontraherende stat, hvorfra renten hidrorer, driver naering eller forret-
ning gennem et d6r beliggende fast driftssted eller i denne anden stat udfarer erh-
vervsmaessig virksomhed fra et d6r beliggende fast sted, og den fordring, der ligger
til grund for den betalte rente, har direkte forbindelse med det faste driftssted eller
det faste sted. I sA fald skal bestemmelserne henholdsvis i artikel 7 og i artikel 14
finde anvendelse.

(6) Renter skal anses for at hidrore fra en af de kontraherende stater, sAfremt
de betales af den pAgaeldende stat selv, af en politisk underafdeling deraf, af en lokal
myndighed deri eller af en i den pAgxldende stat hjemmeharende person. SAfremt
den person, der betaler renten, hvad enten den pAgeldende er hjemmehorende i en
af de kontraherende stater eller ej, imidlertid i en af de kontraherende stater har et
fast driftssted, i forbindelse med hvilket den gaeld, hvoraf renten betales, blev
stiftet, og renteudgiften afholdes af det pAgaeldende faste driftssted, skal en sAdan
rente anses for at hidrore fra den kontraherende stat, i hvilken det faste driftssted er
beliggende.

(7) I tilfalde, hvor en saerlig forbindelse mellem den, der erlaegger, og den,
der modtager renten, eller mellem disse og en tredje person, har bevirket, at den er-
lagte rente set i forhold til den gxldsfordring, hvorfor den er betalt, overstiger det
belab, som ville vaere blevet aftalt mellem parterne, sAfremt den neevnte forbindelse
ikke havde foreligget, skal bestemmelserne i denne artikel alene finde anvendelse pA
det sidstnaevnte belob. I sA fald skal det overskydende belob kunne beskattes i over-
ensstemmelse med lovgivningen i hver af de kontraherende stater under beharig hen-
syntagen til de avrige bestemmelser i denne overenskomst.

Artikel 12. ROYALTIES

(1) Royalties, der hidrorer fra en af de kontraherende stater og betales til en
person, som er hjemmeharende i den anden kontraherende stat, kan kun beskattes i
denne anden stat, hvis sAdanne royalties bestAr af betalinger af enhver art, der mod-
tages som vederlag for anvendelsen af eller retten til at benytte enhver ophavsret til
et littereert, kunstnerisk eller videnskabeligt arbejde, herunder spillefilm og film eller
bAnd til fjernsyns- eller radioudsendelser.

(2) Royalties, der hidrorer fra en af de kontraherende stater og betales til en
person, som er hjemmehorende i den anden kontraherende stat, kan beskattes i
denne anden stat, hvis disse royalties bestAr af betalinger af enhver art, der modtages
som vederlag for anvendelsen af eller retten til at benytte ethvert patent, varemaerke,
monster, model, tegning, hemmelig formel eller fremstillingsmetode, industrielt,
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kommercielt eller videnskabeligt udstyr, eller oplysninger om industrielle, kom-
mercielle eller videnskabelige erfaringer. Sidanne royalties kan imidlertid ogsA bes-
kattes i den kontraherende stat, hvorfra de hidrorer, og i overensstemmelse med lov-
givningen i denne stat, men den skat, der pAlagges, mA ikke overstige 10 pct. af
bruttobelobet.

(3) Bestemmelserne i stk. (1) finder ikke anvendelse i tilfbelde, hvor naevnte
royalties oppebacres af en person, hjemmehorende i en af de kontraherende stater,
som i den anden kontraherende stat, hvorfra de nevnte royalties hidrorer, driver
naering eller forretning gennem et d6r beliggende fast driftssted eller i denne anden
stat udforer erhvervsmaessig virksomhed fra et d~r beliggende fast sted, og den ret-
tighed eller ejendom, som ligger til grund for betalingen af de naevnte royalties, har
direkte forbindelse med det faste drifssted eller det faste sted. I sA fald skal bestem-
melserne henholdsvis i artikel 7 og i artikel 14 finde anvendelse.

(4) Royalties skal anses at hidrore fra en af de kontraherende stater, sAfremt
de betales af den pAgaeldende stat selv, af en politisk underafdeling deraf, af en lokal
myndighed deri eller af en i denne stat hjemmehorende person. SAfremt den person,
der betaler royaltyydelserne, hvad enten den pAg~eldende er hjemmehorende i en af
de kontraherende stater eller ej, imidlertid i en af de kontraherende stater har et fast
driftssted, i forbindelse med hvilket den aftale, i henhold til hvilken royalties beta-
les, er stiftet, og sAdanne royalties afholdes af det pAgaldende faste driftssted, skal
sAdanne royalties anses for at hidrore fra den kontraherende stat, i hvilken det faste
driftssted er beliggende.

(5) I tilfalde, hvor en saerlig forbindelse mellem den, der erlaegger, og den,
der modtager navnte royalties, eller mellem disse og en tredje person, har bevirket,
at de erlagte royalties set i forhold til den anvendelse, rettighed eller oplysning, for
hvilken de erlbgges, overstiger det belob, som ville vaere blevet aftalt mellem parter-
ne, sAfremt den naevnte forbindelse ikke havde foreligget, skal bestemmelserne i
denne artikel alene finde anvendelse pA det sidstnevnte belob. I sA fald skal det
overskydende belob kunne beskattes i overensstemmelse med lovgivningen i hver af
de kontraherende stater under behorig hensyntagen til de ovrige bestemmelser i
denne overenskomst.

Artikel 13. FORTJENESTE VED AFSTAELSE AF FORMUEGENSTANDE

(1) Fortjeneste ved afstAelse af fast ejendom - som defineret i artikel 6,
stk. (2) - kan beskattes i den kontraherende stat, i hvilken ejendommen er belig-
gende.

(2) Fortieneste ved afstAelse af aktiver, som ikke bestAr i fast ejendom, og
som udgor en del af erhvervsformuen i et fast driftssted, som et foretagende i en af
de kontraherende stater har i den anden kontraherende stat, eller ved afstAelse af ak-
tiver, der ikke bestAr i fast ejendom, og som horer til et fast sted, som en person
hjemmehorende i en af de kontraherende stater anvender til udovelse af frit erhverv i
den anden kontraherende stat, herunder ogsA fortjeneste ved afstAelse af selve det
faste driftssted (serskilt eller sammen med hele foretagendet), eller af et sAdant fast
sted, kan beskattes i den anden stat. Fortjeneste ved afstAelse af aktiver, der ikke
bestAr i fast ejendom, og som er af den i artike 22, stk. (3) omhandlede art, kan dog
kun beskattes i den kontraherende stat, der i henhold til den naevnte artikel har bes-
katningsretten til sAdanne aktiver.

(3) Fortjeneste ved afstAelse af alle andre aktiver end de i stk. (1) og (2) om-
handlede, kan kun beskattes i den kontraherende stat, hvori afhaenderen er hjem-
mehorende.
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Artikel 14. FRIT ERHVERV

(1) Indkomst ved frit erhverv eller ved andet selvst~endigt arbejde af lignende
karakter oppebAret af en person, som er hjemmehorende i en af de kontraherende
stater, kan kun beskattes i denne stat, medmindre den pAgaeldende til udovelse af sin
virksomhed har et fast sted, der til stadighed stAr til hans rAdighed i den anden kon-
traherende stat. SAfremt den pAgaeldende har et sAdant fast sted, kan den del af ind-
komsten, der kan henfores til dette faste sted, beskattes i den anden kontraherende
stat.

(2) Udtrykket ,,frit erhverv" omfatter isaer selvstaendig videnskabelig, litte-
raer, kunstnerisk, opdragende eller undervisende virksomhed samt selvstaendig virk-
somhed som laege, advokat, ingenior, arkitekt, tandlaege og revisor.

A rtikel 15. PERSONLIGE TJENESTEYDELSER
(1) SAfremt bestemmelserne i artiklerne 16, 18, 19 og 20 ikke finder anvendel-

se, kan gage, Ion og andet lignende vederlag for personligt arbejde, oppebAret af en
person, som er hjemmehorende i en af de kontraherende stater, kun beskattes i den-
ne stat, medmindre arbejdet er udfort i den anden kontraherende stat. Er arbejdet
udfort d~r, kan vederlaget herfor beskattes i denne anden stat.

(2) Uanset bestemmelserne i stk. (1) kan vederlag, som en person, der er hjem-
mehorende i en af de kontraherende stater, oppebaerer for tjenesteydelser, udfort i
den anden kontraherende stat, kun beskattes i den forstnaevnte stat i tilfaelde, hvor
(a) modtageren opholder sig i den anden stat i en eller flere perioder, der tilsammen

ikke overstiger 183 dage inden for vedkommende kalenderAr, og
(b) vederlaget betales af eller for en arbejdsgiver, der ikke er hjemmehorende i den

anden stat, og
(c) vederlaget ikke afholdes af et fast driftssted eller et fast sted, som arbejdsgive-

ren har i den anden stat.
(3) Uanset de foranstAende bestemmelser i denne artikel kan vederlag for per-

sonligt arbejde, der udfores om bord pA et skib eller et luftfartoj i international tra-
fik, beskattes i den kontraherende stat, i hvilken foretagendets virkelige ledelse har
sit saede. NAr en i Danmark hjemmehorende person modtager vederlag for person-
ligt arbejde, udfort pA et af Scandinavian Airlines System (SAS) i international tra-
fik drevet luftfartoj, kan et sAdant vederlag kun beskattes i Danmark.

Artikel 16. BESTYRELSESHONORARER

Bestyrelseshonorarer og lignende vederlag, som oppebares af en person, der er
hjemmehorende i en af de kontraherende stater, i hans egenskab af medlem af besty-
relsen for et selskab, der er hjemmehorende i den anden kontraherende stat, kan
beskattes i denne anden stat.

A rtikel 17. KUNSTNERE OG SPORTSFOLK

(1) Uanset bestemmelserne i artiklerne 14 og 15 kan indkomst, som erhverves
af professionelle kunstnere, sAsom teater-, film-, radio- eller fjernsynskunstnere og
musikere saint af sportsfolk, for deres i denne egenskab udovede virksomhed, be-
skattes i den kontraherende stat, i hvilken denne virksomhed er udovet.

(2) I tilfelde, hvor indkomst ved personligt arbejde, som udfores af en kunst-
ner eller en sportsmand, ikke tilfalder kunstneren eller sportsmanden selv, men en
anden person, kan denne indkomst, uanset bestemmelserne i artiklerne 7, 14 og 15,
beskattes i den kontraherende stat, hvori kunstneren eller sportsmanden udforer ar-
bejdet.
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Artikel 18. PENSIONER OG LIVRENTER

(1) Medmindre bestemmelserne i artikel 19, stk. (2), finder anvendelse, kan
pensioner og andre lignende vederlag og livrenter, der udbetales til en i en af de kon-
traherende stater hjemmehorende person, kun beskattes i denne stat.

(2) Uanset bestemmelserne i stk. (1) kan udbetalinger, der finder sted i hen-
hold til et socialt sikringssystem eller en national forsikringsordning i en af de kon-
traherende stater, kun beskattes i denne stat.

(3) I denne artikel betyder:
(a) ,,pensioner og andre lignende vederlag" periodiske ydelser, der efter frat-

r~eden betales som vederlag for tidligere tjenesteydelser eller som erstatning for ska-
der p~draget under tidligere udfort tjeneste;

(b) udtrykket ,,livrente" en fastsat sum, der udbetales periodisk til fastsatte
tidspunkter enten for livstid eller for et bestemt angivet eller forud beregneligt tids-
rum, i henhold til en forpligtelse til at proestere disse betalinger mod rimelig og fuld
modydelse i penge eller penges vaerdi.

Artikel 19. OFFENTLIGT HVERV

(1) (a) Vederlag, bortset fra pensioner, der betales af en af de kontraherende
stater eller af en politisk underafdeling eller en lokal myndighed til en fysisk person
for varetagelse af hverv for denne stat eller underafdeling eller lokale myndighed,
kan kun beskattes i denne stat.

(b) Et sddant vederlag beskattes imidlertid kun i den anden stat, hvis hvervet
udfores i denne stat, og modtageren er hjemmehorende i denne anden kontraherende
stat, og
(i) er statsborger i denne stat; eller

(ii) ikke har bopael i denne stat alene med det formAl at varetage hvervet.
(2) (a) Enhver pension, der udbetales direkte af, eller af fonds oprettet af en

af de kontraherende stater eller af en politisk underafdeling eller en lokal myndighed
til en fysisk person for varetagelse af hverv for denne stat eller underafdeling eller lo-
kale myndighed, kan kun beskattes i denne stat;

(b) en sAdan pension kan imidlertid kun beskattes i den anden kontraherende
stat, hvis modtageren er statsborger og hjemmehorende i denne stat.

(3) Bestemmelserne i artiklerne 15, 16 og 18 finder anvendelse pA vederlag og
pensioner, der udbetales for hverv i forbindelse med forretning, der drives af en af
de kontraherende stater eller af en politisk underafdeling eller en lokal myndighed.

(4) Bestemmelserne i stk. (1) (a) finder ogsA anvendelse pA vederlag, der i hen-
hold til et udviklingsbistandsprogram, ivaerksat af en af de kontraherende stater, en
politisk underafdeling eller en lokal myndighed i denne, betales af midler, der ude-
lukkende ydes af denne stat, disse politiske underafdelinger eller lokale myndighe-
der, til specialister eller frivillige, der udsendes til stotte for den anden kontrahe-
rende stat med denne anden stats samtykke.

Artikel 20. LkERERE, STUDERENDE OG PRAKTIKANTER

(1) Vederlag, som en professor eller laerer, som er eller som umiddelbart for et
besog i den anden kontraherende stat var hjemmehorende i en af de kontraherende
stater, og som aflaegger besoget for et tidsrum af ikke over to Ar med henblik pA vi-
deregAende studier eller forskning eller for at undervise pA et universitet, en lerean-
stalt, skole eller anden undervisningsanstalt, modtager for et sAdant arbejde, kan
ikke beskattes i denne anden stat, i det omfang sAdant vederlag tilfalder ham fra kil-
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der uden for denne anden stat og beskattes i den stat, hvor han er eller var hjem-
mehorende som ovenfor anfort.

(2) En fysisk person, som var hjemmehorende i en af de kontraherende stater
umiddelbart for besoget i den anden kontraherende stat, og sor midlertidigt
opholder sig i denne anden stat udelukkende som studerende ved et universitet, en
laereanstalt, skole eller anden lignende undervisningsanstalt i denne anden stat eller
som lerling, skal fra datoen for sin forste ankomst til den anden stat i forbindelse
med besoget vaere fritaget for beskatning i denne anden stat;
(a) af alle belob modtaget fra udlandet til sit underhold, uddannelse og oplaering;

og
(b) i en periode pA ikke over 3 Ar af vederlag pA i alt hojst 15.000 kr. eller modvaer-

dien i maltesisk mont for hvert kalenderAr, ydet for personligt arbejde udfort i
denne anden kontraherende stat med henblik pA supplering af de midler, der
stAr til rAdighed for ham til disse formAl.
(3) En fysisk person, sor var hjemmehorende i en af de kontraherende stater

umiddelbart for besoget i den anden kontraherende stat, og som er midlertidigt til
stede i denne anden stat udelukkende med henblik pA studier, forskning eller uddan-
nelse, som nyder af et stipendium, en understottelse eller en belonning fra en viden-
skabelig, undervisningsmaessig, religios eller velgorende organisation eller som led i
et teknisk bistandsprogram, hvori regeringen i en af de kontraherende stater
deltager, skal fra datoen for sin forste ankomst til den anden stat vacre fritaget for
beskatning i denne anden stat;
(a) af sAdant stipendium, sAdan understottelse eller belonning; og
(b) af alle belob modtaget fra udlandet til sit underhold, undervisning eller uddan-

nelse.

Artikel 21. INDKOMST, DER IKKE UDTRYKKELIGT ER OMTALT

(1) Indkomster, der oppeberes af en i en af de kontraherende stater
hjemmehorende person, og som ikke er omtalt i de forudgAende artikler i denne
overenskomst, kan, uanset hvorfra de hidrorer, kun beskattes i denne stat.

(2) Bestemmelserne i stk. (1) finder ikke anvendelse, sAfremt en i en af de kon-
traherende stater hjemmehorende modtager af indkomsten driver virksomhed i den
anden kontraherende stat gennem et d~r beliggende fast driftssted, eller udforer frit
erhverv fra et d6r beliggende fast sted, og den rettighed eller ejendom, der ligger til
grund for indkomsten, har direkte forbindelse med det faste driftssted eller det faste
sted. I sA fald skal bestemmelserne henholdsvis i artikel 7 og i artikel 14 finde anven-
delse.

Artikel 22. FORMUE

(1) Formue bestAende i fast ejendom-som defineret i artikel 6, stk. (2)- kan
beskattes i den kontraherende stat, hvori ejendommen er beliggende.

(2) Formue bestAende i aktiver, bortset fra fast ejendom, som udgor en del af
erhvervsformuen i et fast driftssted, eller som horer til et fast sted, der anvendes til
udovelse af frit erhverv, kan beskattes i den kontraherende stat, hvori det faste
driftssted eller det faste sted er beliggende.

(3) Skibe og luftfartojer, der benyttes i international trafik, og aktiver, der
ikke bestAr i fast ejendom, som anvendes i sAdan skibs- og luftfartsvirksomhed, kan
kun beskattes i den kontraherende stat, i hvilken foretagendets virkelige ledelse har
sit sacde.
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(4) Alle andre arter af formue tilhorende en person, som er hjemmehorende i
en af de kontraherende stater, kan kun beskattes i denne stat.

Artikel 23. DODSBOER
(1) Indkomst eller formue i et dodsbo, som i overensstemmelse med lovgivnin-

gen i Danmark betragtes som hjemmehorende i Danmark, og som d~r behandles som
en juridisk person, kan beskattes i Danmark, uanset om en eller flere af de arveberet-
tigede er hjemmehorende i denne stat.

(2) De arveberettigede i boet kan dog beskattes i Malta pA grundlag af den
dem tilkommende anpart i den fra dodsboet hidrorende indkomst i overensstem-
melse med Maltas, lovgivning, hvis de er hjemmehorende i denne stat. I sA fald skal
den dertil svarende del af den af dodsboet i Danmark erlagte skal betragtes som skat
betalt af den forholdsmaessige anpart i det nevnte bo, som beskattes hos de
arveberettigede i Malta.

Artikel 24. OPHEVELSE AF DOBBELTBESKATNING

(1) I Danmark skal dobbeltbeskatning ophaves sAledes:
(a) I tilfelde, hvor en person, der er hjemmehorende i Danmark, oppebaerer ind-

tegt eller ejer formue, som i overensstemmelse med bestemmelserne i denne
overenskomst kan beskattes i Malta, skal Danmark tillade som et fradrag i
denne persons indkomstskat eller formueskat et belob lig med den i Malta
erlagte indkomstskat eller formueskat. Dette fradrag skal imidlertid ikke kunne
overstige den del af skatten, sAledes som den er beregnet, inden fradraget er
givet, sor svarer til indkomsten fra eller formuen i Malta. Bestemmelserne i
dette stykke skal ogsA finde anvendelse, nAr den maltesiske skat er blevet helt
frafaldet eller nedsat for en begrenset tidsperiode, som om ingen sAdan frita-
gelse eller nedsetelse var blevet indrommet.

(b) Udbytte, der udbetales af et selskab, der er hjemmehorende i Malta, til et
selskab, der er hjemmehorende i Danmark, skal imidlertid fritages for dansk
skat i det omfang, udbyttet ville have vaeret fritaget for skat i henhold til dansk
lovgivning, hvis begge selskaber havde veret hjemmehorende i Danmark.

(c) For sA vidt angAr afsnit (a) betragtes maltesisk skat af renter og royalties som
betalt med mindst 25 pct. af det nettoindkomstsbelob, der beskattes i Danmark.
(2) I Malta skal dobbeltbeskatning ophoeves sAledes:

- Under iagttagelse af bestemmelserne i maltesisk lovgivning vedrorende tilladelse
af fradrag i maltesisk skat for udenlandsk skat, skal, nAr der i overensstemmelse
med bestemmelserne i denne overenskomst i en maltesisk skatteansaettelse in-
dgAr indtaegter fra kilder i Danmark eller formuedele, der befinder sig i Dan-
mark, den danske skat pA sAdanne indtaegter eller formuedele tillades fradraget i
den dertil svarende del af den maltesiske skat.

Artikel 25. IKKE DISKRIMINERING

(1) Uanset bestemmelserne i artikel 1 skal statsborgere i en af de kontrahe-
rende stater, hvad enten de er hjemmehorende i en af de kontraherende stater eller
ej, ikke i den anden kontraherende stat kunne underkastes nogen beskatning eller
dermed forbundne krav, som er anderledes eller mere byrdefulde end den beskat-
ning og dermed forbundne krav, som statsborgere i den anden stat under samme
forhold er eller mAtte blive underkastet.

(2) Beskatningen af et fast driftssted, som et foretagende i en af de kontrahe-
rende stater har i den anden kontraherende stat, mA ikke vaere mere byrdefuld i den-
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ne anden stat end beskatningen af foretagender i denne anden stat, der udover sam-
me virksomhed.

Denne bestemmelse skal ikke kunne fortolkes sor forpligtende en af de kontra-
herende stater til at tilstA personer, som er hjemmehorende i den anden kontraheren-
de stat, de personlige skattemeessige begunstigelser, lempelser og nedsaettelser, som
den indrommer de personer, der er bosat inden for dens eget omrAde som folge af
personlig stilling eller forsorgerpligt over for familie eller andre personlige forhold.

(3) Med undtagelse af de tilfelde, hvor bestemmelserne i artikel 9, stk. (1),
artikel 11, stk. (7), eller artikel 12, stk. (5), finder anvendelse, skal renter, royalties
og andre betalinger fra et foretagende i den ene kontraherende stat til en person,
hjemmehorende i den anden kontraherende stat, kunne fratraekkes ved opgorelsen
af den skattepligtige indkomst for et sAdant foretagende under samme betingelser,
som ville finde anvendelse, hvis betalingerne var sket til en person hjemmehorende i
den forstnovnte stat.

Tilsvarende skal enhver gqeld, som et foretagende i en af de kontraherende sta-
ter har til en person hjemmehorende i den anden kontraherende stat, kunne fratrack-
kes ved opgorelsen af den skattepligtige formue for et sAdant foretagende pA samme
mAde, som hvis gaelden var blevet stiftet over for en person hjemmehorende i den
forstnaevnte stat.

(4) Foretagender i en af de kontraherende stater, hvis formue helt eller delvis
ejes eller kontrolleres, direkte eller indirekte, af en eller flere personer
hjemmehorende i den anden kontraherende stat, skal ikke i den forstnaevnte kontra-
herende stat kunne underkastes nogen beskatning eller dermed forbundne krav, som
er anderledes eller mere byrdefulde end den beskatning og dermed forbundne krav,
som andre tilsvarende foretagender i denne forstnaevnte stat er eller mAtte blive un-
derkastet.

(5) Udtrykket ,,beskatning" betyder i denne artikel skatter af enhver art og
betegnelse.

Artikel 26. FREMGANGSMADEN VED INDGAELSE AF GENSIDIG AFTALE

(1) SAfremt en i en af de kontraherende stater hjemmehorende person mener,
at foranstaltninger trufne af en eller af begge de kontraherende stater for ham
medforer eller vil medfore beskatning, som ikke er i overensstemmelse med denne
overenskomst, kan han-uanset hvilke fremgangsmAder der mAtte vaere fastsat i
disse staters interne lovgivning-indbringe sin sag for den kompetente myndighed i
den kontraherende stat, i hvilken han er hjemmehorende.

(2) Den kompetente myndighed skal, hvis indsigelsen synes at vaere begrun-
det, og hvis den ikke selv kan nA til en rimelig losning, soge at lose sagen ved en gen-
sidig aftale med den kompetente myndighed i den anden stat i den hensigt at undgA
en beskatning, der ikke er i overensstemmelse med denne overenskomst.

(3) De kompetente myndigheder i de kontraherende stater skal soge ved gensi-
dig aftale at lose vanskeligheder eller tvivlssporgsmAl, der mAtte opstA med hensyn
til forstAelsen eller anvendelsen af overenskomsten. De kan ogsa rAdfore sig med
hinanden for at undgA dobbeltbeskatning i tilfeelde, der ikke omhandles i overen-
skomsten.

(4) De kontraherende staters kompetente myndigheder kan traede i direkte
kontakt med hinanden med henblik pA anvendelsen af bestemmelserne i denne over-
enskomst.
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Artikel 27. UDVEKSLING AF OPLYSNINGER

(1) De kontraherende staters kompetente myndigheder skal udveksle sAdanne
oplysninger, som er nodvendige for gennemforelsen af denne overenskomst og den
interne lovgivning i de kontraherende stater vedrorende skatter, der omfattes af den-
ne overenskomst, i det omfang den stedfindende beskatning er i overensstemmelse
med denne overenskomst. Alle oplysninger, der sAledes udveksles, skal behandles
som hemmelige og mA ikke meddeles til andre personer eller myndigheder, herunder
domstole, end de, der er beskwftigede, med pAligningen, opkrovningen, tvangsind-
drivelsen eller sogsmAl med hensyn til skatter, som omfattes af denne overenskomst.

(2) Bestemmelserne i stk. (1) skal i intet tilfaelde kunne fortolkes sAledes, at
der pAlagges nogen af de kontraherende stater pligt til:
(a) at foretage forvaltningsakter, der strider mod dens egen eller den anden kontra-

herende stats lovgivning eller forvaltningspraksis;
(b) at meddele enkeltheder, hvorom oplysning ikke kan forlanges ifolge dens egen

eller den anden kontraherende stats lovgivning eller normale forvaltnings-
praksis;

(c) at meddele oplysninger, som ville robe nogen erhvervsmessig, forretnings-
massig, industriel, kommerciel eller faglig hemmelighed, eller fremstillings-
metode, eller oplysninger, hvis offentliggorelse ville kunne stride mod almene
interesser.

Artikel 28. DIPLOMATISKE OG KONSULkRE BEGUNSTIGELSER

(1) Denne overenskomst berorer ikke diplomatiske og konsulaere begunstigel-
ser i henhold til folkerettens almindelige regler eller saerlige overenskomster.

(2) I det omfang beskatning af indkomst og formue pA grund af sAdanne be-
gunstigelser, som i kraft af folkerettens almindelige regler eller saerlige overenskom-
ster indrommes en person, ikke finder sted i modtagerstaten, forbeholdes beskat-
ningsretten udsendelsesstaten.

(3) Ved anvendelsen af denne overenskomst anses fysiske personer, der er
medlemmer af en af de kontraherende staters diplomatiske eller konsulaere mission i
den anden kontraherende stat eller i en tredie stat, sAvel som fysiske personer tilk-
nyttet disse, og som er statsborgere i udsendelsesstaten, for at vaere hjemmehorende
i udsendelsesstaten, hvis de d~r er undergivet de samme forpligtelser med hensyn til
indkomst- og formueskatter som personer hjemmehorende i denne stat.

Artikel 29. TERRITORIAL UDVIDELSE
Denne overenskomst kan enten i sin helhed eller med de nodvendige aendringer

udvides til enhver del af Danmarks territorium, der s~erligt er blevet holdt uden for
overenskomstens anvendelse, og som pAlaegger skatter af vacsentlig samme karakter,
som de skatter, overenskomsten finder anvendelse pA. Enhver sAdan udvidelse skal
have virkning fra det tidspunkt og under de betingelser, herunder med hensyn til op-
sigelse, som mAtte blive fastsat og aftalt mellem de kontraherende stater i noter, der
skal udveksles ad diplomatisk vej.

Artikel 30. IKRAFTTREDEN

(1) De kontraherende staters regeringer skal underrette hinanden, nAr de for-
fatningsmaessige betingelser for denne overenskomsts ikrafttreeden er opfyldt.

(2) Denne overenskomst skal trade i kraft 30 dage efter datoen for den
seneste af de i stk. (1) omhandlede underretninger, og dens bestemmelser skal have
virkning:
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(a) i Danmark for sA vidt angAr skatter, der opkreves for alle ligningsperioder, der
begynder den 1. januar 1974, eller senere;

(b) i Malta for sA vidt angAr skatter, der opkreves for ethvert ligningsAr, der
begynder den 1. januar 1975, eller senere;

(c) i begge kontraherende stater for sA vidt angAr skatter, der opkreves ved kilden
efter 31. december 1973.

Artikel 31. OPSIGELSE

Denne overenskomst skal forblive i kraft pA ubestemt tid, men hver af de kon-
traherende stater kan senest den 30. juni i ethvert kalendertr, som begynder efter
forlobet af et tidsrum pA tre Ar fra den dag, den trAdte i kraft, ad diplomatisk vej
give den anden kontraherende stat en skriftlig opsigelse, og i sa fald skal denne over-
enskomst ophore med at have gyldighed:
(a) i Danmark for sA vidt angAr skatter, der opkreves for alle ligningsperioder, der

folger efter den, i hvilken opsigelsen er givet;
(b) i Malta for sA vidt angAr skatter, der opkroeves for alle ligningsAr, begyndende

med det andet ligningsAr, der folger efter det, i hvilket opsigelsen er givet;
(c) i begge kontraherende stater for sA vidt angAr skatter, der opkreves ved kilden

af udbytter, renter og royalties betalt efter 31. december i det Ar, i hvilket opsi-
gelsen er givet.
TIL BEKR&FTELSE HERAF har de undertegnede dertil af deres regeringer behorigt

befuldmaegtigede underskrevet denne overenskomst.
UDF.ERDIGET i Kobenhavn, den 26. marts 1975 i to eksemplarer, pA dansk og en-

gelsk, sAledes at begge tekster har lige gyldighed.

For Danmarks regering:
K. B. ANDERSEN

For Maltas regering:
J. A. KINGSWELL

PROTOKOL

Samtidig med undertegnelsen af overenskomsten til undgAelse af dobbelt-
beskatning mellem Danmark og Malta har de undertegnede aftalt, at folgende be-
stemmelser skal udgore en integrerende del af overenskomsten:

Artikel 8.
(1) Uanset bestemmelserne i overenskomstens artikel 8 skal et i Malta hjem-

mehorende selskabs fortjeneste ved skibsfartsvirksomhed i international trafik, hvis
selskabets kapital for mere end 25 pct.s vedkommende direkte eller indirekte ejes af
personer, der ikke er hjemmehorende i Malta, kunne beskattes i Danmark, med-
mindre selskabet beviser, at fortienesten af denne skibsfartsvirksomhed er
undergivet maltesisk beskatning uden nogen lempelse heri, som omhandlet i afsnit 86
af Merchant Shipping Act af 1973 eller nogen anden tilsvarende bestemmelse.
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Artikel 20.
(2) Bestemmelserne i artikel 20, stk. (1), skal forst~s sledes, at nAr en

besogende professor eller 1rer faktisk opholder sig i en af de kontraherende stater i
en periode af mere end to Ar, skal han vaere pligtig at svare skat til denne stat fra
begyndelsen af sit besog. Endvidere skal en professor eller lerers fravaer fra den stat,
som han besoger, ikke betragtes som afbrydelse af besoget, hvis fravaeret efter denne
stats kompetente myndigheds opfattelse er af midlertidig karakter.

UDFERDIGET i Kobenhavn, den 26. marts 1975 i to eksemplarer pA dansk og
engelsk, sAledes at begge tekster har lige gyldighed.

For Danmarks regering:
K. B. ANDERSEN

For Maltas regering:
J. A. KINGSWELL
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AGREEMENT' BETWEEN DENMARK AND MALTA FOR THE
AVOIDANCE OF DOUBLE TAXATION

The Government of Denmark and the Government of Malta,
Desiring to conclude an Agreement for the Avoidance of Double Taxation,
Have agreed as follows:

Article 1. PERSONAL SCOPE

This Agreement shall apply to persons who are residents of one or both of the
Contracting States.

Article 2. TAXES COVERED

(1) This Agreement shall apply to taxes on income and on capital imposed on
behalf of each Contracting State or its political subdivisions or local authorities, ir-
respective of the manner in which they are levied.

(2) There shall be regarded as taxes on income and on capital all taxes im-
posed on total income, on total capital, or on elements of income or of capital, in-
cluding taxes on gains from the alienation of movable or immovable property as well
as taxes on capital appreciation.

(3) The existing taxes to which this Agreement shall apply are:
(a) in Denmark:

(i) the ordinary income tax to the State (ordincer indkomstskat til staten)
(ii) the capital tax to the State (formueskat til staten)

(iii) the communal income tax (kommunal indkomstskat)
(iv) the old age pension contributions (folkepensionsbidrag)
(v) the sailors' tax (somandsskat)

(vi) the special income tax (scerlig indkomstskat)
(vii) the church tax (kirkeskat)

(viii) the income tax to the county municipalities (amtskommunal indkomst-
skat)

(ix) the contribution to the sickness "per diem" fund (bidrag til dagpenge-
fonden)

(x) the tax on dividends (udbytteskat)
(hereinafter referred to as "Danish tax");

(b) in Malta:
- the income tax and surtax, including prepayments of tax whether made

by deduction at source or otherwise,
(hereinafter referred to as "Malta tax").
4. This Agreement shall also apply to any identical or substantially similar

taxes which are imposed after the date of signature of this Agreement in addition to,
or in place of, the existing taxes. The competent authorities of the Contracting

I Came into force on 14 June 1975, i.e. 30 days after the date of the last of the notifications by which the Govern-
ments of the two States had informed each other that their constitutional requirements had been complied with, in ac-
cordance with article 30.
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States shall notify to each other any significant changes which have been made in
their respective taxation laws.

5. Where the Agreement provides that income arising in a Contracting State
shall be relieved from tax in that State, either in full or in part, and, under the law in
force in the other Contracting State, such income is subject to tax by reference to the
amount thereof which is remitted to or received in that other State and not by refer-
ence to the full amount thereof, then the relief to be allowed in the first mentioned
State shall apply only to so much of the income as is remitted to or received in the
other State.

Article 3. GENERAL DEFINITIONS

(1) In this Agreement, unless the context otherwise requires:
(a) the term "Denmark" means the Kingdom of Denmark including any area

within which, under the laws of Denmark and in accordance with international law,
the sovereign rights of Denmark with respect to the exploration and the exploitation
of the natural resources of the continental shelf may be exercised; the term does not
comprise the Faroe Islands and Greenland;

(b) the term "Malta" means the Republic of Malta and includes in addition to
the Island of Malta the Island of Gozo, the other islands of the Maltese archipelago
together with the territorial waters thereof, and any area outside the territorial sea of
Malta which in accordance with international law, has been or may hereafter be de-
signated, under the laws of Malta concerning the Continental Shelf, as an area
within which the rights of Malta with respect to the sea bed and subsoil and their
natural resources may be exercised;

(c) the terms "a Contracting State" and "the other Contracting State" mean
Denmark or Malta as the context requires;

(d) the term "person" comprises an individual, a company and any other body
of persons;

(e) the term "company" means any body corporate or any entity which is
treated as a body corporate for tax purposes;

(I) the terms "enterprise of a Contracting State" and "enterprise of the other
Contracting State" mean, respectively, an enterprise carried on by a resident of a
Contracting State and an enterprise carried on by a resident of the other Contracting
State;

(g) the term "national;" means:
(i) in respect of Denmark, any individual possessing the nationality of Denmark

and any legal person, partnership or association deriving its status as such from
the law in force in Denmark;

(ii) in respect of Malta, any citizen of Malta as provided for in Chapter III of the
Constitution of Malta and in the Maltese Citizenship Act, 1965, and any legal
person, partnership and association deriving its status as such from the law in
force in Malta;
(h) the term "international traffic" means any transport by a ship or aircraft

operated by an enterprise which has its place of effective management in a Contract-
ing State, except when the ship or aircraft is operated solely between places in the
other Contracting State;

(i) the term "competent authority" means:
(i) in the case of Denmark, the Minister of Finance or his authorized represen-

tative;
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(ii) in the case of Malta, the Minister responsible for finance or his authorized re-
presentative.
(2) In the application of this Agreement by a Contracting State, any term not

otherwise defined shall, unless the context otherwise requires, have the meaning
which it has under the laws of that Contracting State relating to the taxes which are
the subject of this Agreement.

Article 4. FISCAL DOMICILE

(1) For the purpose of this Agreement, the term "resident of a Contracting
State" means any person who, under the law of that State, is liable to taxation
therein by reason of his domicile, residence, place of management or any other
criterion of a similar nature. The term does not include any person who is liable to
tax in that Contracting State in respect only of income from sources therein or
capital situated in that State.

(2) Where by reason of the provisions of paragraph (1) an individual is a resi-
dent of both Contracting States, then his status shall be determined as follows:
(a) He shall be deemed to be a resident of the Contracting State in which he has a

permanent home available to him. If he has a permanent home available to him
in both Contracting States, he shall be deemed to be resident of the Contracting
State with which his personal and economic relations are closest (centre of vital
interests).

(b) If the Contracting State in which he has his centre of vital interests cannot be
determined, or if he has no permanent home available to him in either Contract-
ing State, he shall be deemed to be a resident of the Contracting State in which
he has an habitual abode.

(c) If he has an habitual abode in both Contracting States or in neither of them, he
shall be deemed to be a resident of the Contracting State of which he is a na-
tional.

(d) If he is a national of both Contracting States or of neither of them, the compe-
tent authorities of the Contracting States shall settle the question by mutual
agreement.
(3) Where by reason of the provisions of paragraph (1) a person other than an

individual is a resident of both Contracting States, then it shall be deemed to be a
resident of the Contracting State in which its place of effective management is
situated.

(4) For the purposes of taxation in Denmark, an estate of a deceased person
shall be deemed to be a resident of the Contracting State of which the deceased was a
resident at the time of his death in accordance with the provisions of paragraphs (1)
and (2).

Article 5. PERMANENT ESTABLISHMENT

(1) For the purpose of this Agreement the term "permanent establishment"
means a fixed place of business in which the business of the enterprise is wholly or
partly carried on.

(2) The term "permanent establishment" shall include especially:
(a) a place of management;
(b) a branch;
(c) an office;
(d) a factory;
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(e) a workshop;
(J) amine, quarry or other place of extraction of natural resources, including an

offshore drilling site;
(g) a building site or construction or assembly project which exists for more than

twelve months.
(3) An enterprise of a Contracting State shall be deemed to have a permanent

establishment in the other State if it carries on supervisory activities in that other
State for more than twelve months in connection with a construction or assembly
project.

(4) The term "permanent establishment" shall not be deemed to include:

(a) the use of facilities solely for the purpose of storage, display or delivery of
goods or merchandise belonging to the enteprise;

(b) the maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of storage, display or delivery;

(c) the maintenance of a stock of goods or merchandise belonging to the enterprise
solely for the purpose of processing by another enterprise;

(d) the maintenance of a fixed place of business solely for the purpose of purchas-
ing goods or merchandise, or for collecting information, for the enterprise;

(e) the maintenance of a fixed place of business solely for the purpose of advertis-
ing, for the supply of information, for scientific research or for similar activities
which have a preparatory or auxiliary character for the enterprise.

(5) A person acting in a Contracting State on behalf of an enterprise of the
other Contracting State-other than an agent of an independent status to whom
paragraph (6) applies - shall be deemed to be a permanent establishment in the first-
mentioned State if he has, and habitually exercises in that State, an authority to con-
clude contracts" in the name of the enterprise, unless his activities are limited to the
purchase of goods or merchandise for the enterprise.

(6) An enteprise of a Contracting State shall not be deemed to have a perma-
nent establishment in the other Contracting State merely because it carries on
business in that other State through a broker, general commission agent or any other
agent of an independent status, where such persons are acting in the ordinary course
of their business.

(7) The fact that a company which is a resident of a Contracting State controls
or is controlled by a company which is a resident of the other Contracting State, or
which carries on business in that other State (whether through a permanent estab-
lishment or otherwise), shall not of itself constitute either company a permanent
establishment of the other.

Article 6. IMMOVABLE PROPERTY

(1) Income from immovable property may be taxed in the Contracting State in
which such property is situated.

(2) The term "immovable property" shall be defined in accordance with the
law of the Contracting State in which the property in question is situated. The term
shall in any case include property accessory to immovable property, rights to which
the provisions of general law respecting immovable property apply, and rights to
variable or fixed payments as consideration for the working of, or the right to work,
mineral deposits, sources and other natural resources; ships and aircraft shall not be
regarded as immovable property.
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(3) The provisions of paragraph (1) shall apply to income derived from the
direct use, letting, or use in any other form of immovable property.

(4) The provisions of paragraphs (1) and (3) shall also apply to the income
from immovable property of an enterprise and to income from immovable property
used for the performance of professional services.

Article 7. BUSINESS PROFITS

(1) The profits of an enterprise of a Contracting State shall be taxable only in
that State unless the enterprise carries on business in the other Contracting State
through a permanent establishment situated therein. If the enterprise carries on
business as aforesaid, the profits of the enterprise may be taxed in the other State
but only so much of them as is attributable to that permanent establishment.

(2) Where an enterprise ofa Contracting State carries on business in the other
Contracting State through a permanent establishment situated therein, there shall in
each Contracting State be attributed to that permanent establishment the profits
which it might be expected to make if it were a distinct and separate enterprise
engaged in the same or similar activities under the same or similar conditions and
dealing wholly independently with the enterprise of which it is a permanent
establishment.

(3) In the determination of the profits of a permanent establishment, there
shall be allowed as deductions expenses which are incurred for the purposes of the
permanent establishment including executive and general administrative expenses so
incurred, whether in the State in which the permanent establishment is situated or
elsewhere.

(4) In so far as it has been customary in a Contracting State to determine the
profits to be attributed to a permanent establishment on the basis of an apportion-
ment of the total profits of the enterprise to its various parts, nothing in paragraph
(2) shall preclude that Contracting State from determining the profits to be taxed by
such an apportionment as may be customary. The method of apportionment
adopted shall, however, be such that the result shall be in accordance with the prin-
ciples embodied in this Article.

(5) No profits shall be attributed to a permanent establishment by reason of
the mere purchase by that permanent establishment of goods or merchandise for the
enterprise.

(6) For the purposes of the preceding paragraphs, the profits to be attributed
to the permanent establishment, shall be determined by the same method year by
year unless there is good and sufficient reason to the contrary.

(7) The provisions of this Article shall not affect the provisions of the law of
either Contracting State regarding the taxation of income from the business of in-
surance.

(8) Where profits include items of income which are dealt with separately in
other Articles of this Agreement, then the provisions of those Articles shall not be
affected by the provisions of this Article.

Article 8. SHIPPING AN) AIR TRANSPORT

(1) Profits from the operation of ships or aircraft in international traffic shall
be taxable only in the Contracting State in which the place of effective management
of the enterprise is situated.

(2) If the place of effective management of a shipping enterprise is aboard a
ship, then it shall be deemed to be situated in the Contracting State in which the
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home harbour of the ship is situated, or, if there is no such home harbour, in the
Contracting State of which the operator of the ship is a resident.

(3) The provisions of paragraph (1) shall also apply to profits derived from
the participation in a pool, in a joint business or in an international operation
agency.

(4) With respect to profits derived by the Danish, Swedish and Norwegian air
transport consortium known as the Scandinavian Airlines System (SAS), the provi-
sions of paragraph (1) shall only apply to such part of the profits as corresponds to
the shareholding in the consortium held by Det Danske Luftfartselskab (DDL), the
Danish partner of Scandinavian Airlines System (SAS).

Article 9. ASSOCIATED ENTERPRISES

(1) Where
(a) an enterprise of a Contracting State participates directly or indirectly in the

management, control or capital of an enterprise of the other Contracting State,
or

(b) the same persons participate directly or indirectly in the management, control or
capital of an enterprise of a Contracting State and an enterprise of the other
Contracting State,

and in either case conditions are made or imposed between the two enterprises in
their commercial or financial relations which differ from those which would be
made between independent enterprises, then any profits which would, but for those
conditions, have accrued to one of the enterprises, but, by reason of those condi-
tions, have not so accrued, may be included in the profits of that enterprise and
taxed accordingly.

(2) Where profits on which an enterprise of a Contracting State have been
charged to tax in that State are also included in the profits of an enterprise of the
other Contracting State and taxed accordingly and the profits so included are profits
which would have accrued to that enterprise of the other State if the conditions
made between the enterprises had been those which would have been made between
independent enterprises, then the first-mentioned State shall make an appropriate
adjustment to the amount of tax charged on those profits in the first-mentioned
State. In determining such an adjustment due regard shall be had to the other provi-
sions of this Agreement in relation to the nature of the income, and for this purpose
the competent authorities of the Contracting States shall if necessary consult each
other.

Article 10. DIVIDENDS
(1) Dividends paid by a company which is a resident of a Contracting State to

a resident of the other Contracting State may be taxed in that other State.
(2) However, such dividends may be taxed in the Contracting State of which

the company paying the dividends is a resident, and according to the law of that
State, as follows:
(a) where dividends are paid by a company resident of Denmark to a resident of

Malta, the tax so charged shall not exceed:
(i) 5 per cent of the gross amount of the dividends if the recipient is a company

(excluding a partnership) which holds directly at least 25 per cent of the
capital of the company paying the dividends;

(ii) in all other cases, 15 per cent of the gross amount of the dividends;
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(b) where dividends are paid by a company resident of Malta to a resident of Den-
mark:
(i) Malta tax shall not exceed that chargeable on the company paying the divi-

dends in respect of the profits so distributed;
(ii) notwithstanding the provisions of sub-paragraph (i) hereof, Malta tax shall

not exceed 15 per cent of the dividends if such dividends are paid out of
gains or profits earned in any year in respect of which the company is in
receipt of any benefit under the provisions regulating aids to industries in
Malta, and the shareholder submits returns and accounts to the taxation au-
thorities of Malta in respect of his income liable to Malta tax for the relative
year of assessment.

The competent authorities of the Contracting State shall by mutual agreement
settle the mode of application of this limitation.

This paragraph shall not affect the taxation of the company in respect of the
profits out of which the dividends are paid.

(3) The term "dividends" as used in this Article means income from shares or
other rights, not being debt-claims, participating in profits, as well as income from
other corporate rights which is subjected to the same taxation treatment as income
from shares by the taxation law of the State of which the Company making the dis-
tribution is a resident.

(4) The provisions of paragraphs (1) and (2) shall not apply if the recipient of
the dividends, being a resident of a Contracting State, carries on business in the
other Contracting State of which the company paying the dividends is a resident,
through a permanent establishment situated therein or performs in that other State
professional services from a fixed base situated therein and the holding in respect of
which the dividends are paid is effectively connected with such permanent establish-
ment or fixed base. In such case, the provisions of Article 7 or Article 14, as the case
may be, shall apply.

(5) Where a company which is a resident of a Contracting State derives profits
or income from the other Contracting State, that other State may not impose any tax
on dividends paid by the company to residents of the first-mentioned State or sub-
ject the company's undistributed profits to a tax on undistributed profits even if the
dividends paid, or the undistributed profits consist wholly or partly of profits or in-
come arising in that other State. The provisions of this paragraph shall not prevent
that other State from taxing dividends paid to residents of that State or dividends
relating to a holding which is effectively connected with a permanent establishment
or fixed base maintained in that other State by a resident of the first-mentioned
State.

Article 11. INTEREST

(1) Interest arising in a Contracting State and paid to a resident of the other
Contracting State may be taxed in that other State.

(2) However, such interest may be taxed in the Contracting State in which it
arises, and according to the law of that State, but the tax so charged shall not exceed
10 per cent of the amount of the interest. The competent authorities of the Contract-
ing States shall by mutual agreement settle the mode of application of this limita-
tion.

(3) Notwithstanding the provisions of paragraph (2) of this Article:
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(a) interest arising in Malta and paid to the Government of Denmark, the National
Bank of Denmark or the Industrialisation Fund for Developing Countries of
Denmark shall be exempt from Malta tax;

(b) interest arising in Denmark and paid to the Malta "Government, the Central
Bank of Malta or the Malta Development Corporation shall be exempt from
Danish tax;

(c) the exemption granted by this paragraph shall also apply to any other statutory
body of a public character of either Contracting State if such a body possesses a
distinct legal personality.
(4) The term "interest" as used in this Article means income from debt-claims

of every kind and whether or not secured by mortgage and whether or not carrying a
right to participate in the debtor's profits, and, in particular, income from Govern-
ment securities and income from bonds or debentures, including premiums and
prizes attaching to bonds or debentures. Penalty charges for late payment shall not
be regarded as interest for the purpose of this Article.

(5) The provisions of paragraphs (1) and (2) shall not apply if the recipient of
the interest, being a resident of a Contracting State, carries on in the other Contract-
ing State in which the interest arises a trade or business through a permanent estab-
lishment situated therein, or performs in that other State professional services from
a fixed base situated therein and the debt-claim in respect of which the interest is
paid is effectively connected with such permanent establishment or fixed base. In
such a case, the provisions of Article 7 or Article 14, as the case may be, shall apply.

(6) Interest shall be deemed to arise in a Contracting State when the payer is
that State itself, a political subdivision, a local authority or a resident of that State.
Where, however, the person paying the interest whether he is a resident of a Con-
tracting State or not, has in a Contracting State a permanent establishment in con-
nection with which the indebtedness on which the interest is paid was incurred, and
such interest is borne by such permanent establishment, then such interest shall be
deemed to arise in the Contracting State in which the permanent establishment is
situated.

(7) Where, owing to a special relationship between the payer and the recipient
or between both' of them and some other person, the amount of the interest paid,
having regard to the debt-claim for which it is paid, exceeds the amount which
would have been agreed upon by the payer and the recipient in the absence of such
relationship, the provisions of this Article shall apply only to the last-mentioned
amount. In that case, the excess part of the payments shall remain taxable according
to the law of each Contracting State, due regard being had to the other provisions of
this Agrepment.

Article 12. ROYALTIES
(1) Royalties qrising in a Contracting State and paid to a resident of the other

Contracting State shall be taxable only in that other State if such royalties consist of
payments of any kind received as consideration for the use of, or the right to use,
any copyright of literary, artistic or scientific work, including cinematographic films
or tapes for televisions or broadcasting.

(2) Royalties arising in a Contracting State and paid to a resident of the other
Contracting Slate may be taxed in that other Contracting State if the royalties con-
sist of payments of any kind received as a consideration for the use of, or the right to
use, any patent, trade mark, design, model, plan, secret formula or process, in-
dustrial, commercial or scientific equipment, or information concerning industrial,
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commercial or scientific experience. However, such royalties may also be taxed in
the Contracting State in which they arise, and according to the law of that State, but
the tax so charged shall not exceed 10 per cent of the gross amount of such royalties.

(3) The provisions of paragraph (1) of this Article shall not apply if the reci-
pient of the royalties, being a resident of a Contracting State, carries on in the other
Contracting State in which the royalties arise a trade or business through a perma-
nent establishment situated therein, or performs in that other State professional ser-
vices from a fixed base situated therein, and the right or property in respect of which
the royalties are paid is effectively connected with such permanent establishment or
fixed base. In such a case, the provisions of Article 7 or Article 14, as the case may
be, shall apply.

(4) Royalties shall be deemed to arise in a Contracting State when the payer is
that State itself, a political subdivision, a local authority or a resident of that State.
Where, however, the person paying the royalties, whether he is a resident of a Con-
tracting State or not, has in a Contracting State a permanent establishment in con-
nection with which the contract under which the royalties are paid was concluded,
and such royalties are borne by such permanent establishment, then such royalties
shall be deemed to arise in the Contracting State in which the permanent establish-
ment is situated.

(5) Where, owing to a special relationship between the payer and the recipient
or between both of them and some other person, the amount of the royalties paid,
having regard to the use, right or information for which they are paid exceeds the
amount which would have been agreed upon by the payer and the recipient in the
absence of such relationship, the provisions of this Article shall apply only to the
last-mentioned amount. In that case, the excess part of the payments shall remain
taxable according to the law of each Contracting State, due regard being had to the
other provisions of this Agreement.

Article 13. CAPITAL GAINS

(1) Gains from the alienation of immovable property, as defined in para-
graph (2) of Article 6, may be taxed in the Contracting State in which such property
is situated.

(2) Gains from the alienation of movable property forming part of the busi-
ness property of a permanent establishment which an enterprise of a Contracting
State has in the other Contracting State or of movable property pertaining to a fixed
base available to a resident of a Contracting State in the other Contracting State for
the purpose of performing professional services, including such gains from the
alienation of such a permanent establishment (alone or together with the whole
enterprise) or of such a fixed base, may be taxed in the other State. However, gains
from the alienation of movable property of the kind referred to in paragraph (3) of
Article 22 shall be taxable only in the Contracting State in which such movable prop-
erty is taxable according to the said Article.

(3) Gains from the alienation of any property other than those mentioned in
paragraphs (1) and (2) shall be taxable only in the Contracting State of which the
alienator is a resident.

Article 14. INDEPENDENT PERSONAL SERVICES

(1) Income derived by a resident of a Contracting State in respect of profes-
sional services or other independent activities of a similar character shall be taxable
only in that State unless he has a fixed base regularly available to him in the other
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Contracting State for the purpose of performing his activities. If he has such a fixed
base, the income may be taxed in the other Contracting State but only so much of it
as is attributable to that fixed base.

(2) The term "professional services" includes, especially, independent scien-
tific, literary, artistic, educational or teaching activities as well as the independent
activities of physicians, lawyers, engineers, architects, dentists, and accountants.

Article 15. DEPENDENT PERSONAL SERVICES

(1) Subject to the provisions of Articles 16, 18, 19 and 20, salaries, wages and
other similar remuneration derived by a resident of a Contracting State in respect of
an employment shall be taxable only in that State unless the employment is exercised
in the other Contracting State. If the employment is so exercised, such remuneration
as is derived therefrom may be taxed in that other State.

(2) Notwithstanding the provisions of paragraph (1), remuneration derived by
a resident of a Contracting State in respect of an employment exercised in the other
Contracting State shall be taxable only in the first-mentioned State if:

(a) the recipient is present in the other State for a period or periods not exceeding in
the aggregate 183 days in the calendar year concerned, and

(b) the remuneration is paid by, or on behalf of, an employer who is not a resident
of the other State, and

(c) the remuneration is not borne by a permanent establishment or a fixed base
which the employer has in the other State.

(3) Notwithstanding the preceding provisions of this Article, remuneration in
respect of an employment exercised aboard a ship or aircraft in international traffic
may be taxed in the Contracting State in which the place of effective management of
the enterprise is situated. Where a resident of Denmark derives remuneration in
respect of an employment exercised aboard an aircraft operated in international
traffic by the Scandinavian Airlines System (SAS) consortium, such remuneration
shall be taxable only in Denmark.

Article 16. DIRECTORS' FEES

Directors' fees and similar payments derived by a resident of a Contracting
State in his capacity as a member of the board of directors of a company which is a
resident of the other Contracting State may be taxed in that other State.

Article 17. ARTISTES AND ATHLETES

(1) Notwithstanding the provisions of Articles 14 and 15, income derived by
entertainers, such as theatre, motion picture, radio or television artistes, and musi-
cians, and by athletes, from their personal activities as such may be taxed in the
Contracting State in which these activities are exercised.

(2) Where income in respect of personal activities as such of an entertainer or
athlete accrues not to that entertainer or athlete himself but to another person, that
income may, notwithstanding the provisions of Articles 7, 14 and 15, be taxed in the
Contracting State in which the activity of the entertainer or athlete is exercised.

Article 18. PENSIONS AND ANNUITIES

(1) Subject to the provisions of paragraph (2) of Article 19, pensions and other
similar remuneration, and annuities paid to a resident of a Contracting State shall be
taxable only in that State.
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(2) Notwithstanding the provisions of paragraph (1), payments made under a
social security or a national insurance scheme of a Contracting State shall be taxable
only in that State.

(3) As used in this Article

(a) the term "pensions and other similar remuneration" means periodic
payments made after retirement in consideration of past employment, or by way of
compensation for injuries received in connection with past employment;

(b) the term "annuity" means a stated sum paid periodically at stated times
during life, or during a specified or ascertainable period of time, under an obligation
to make the payments in return for adequate and full consideration in money or
money's worth.

Article 19. GOVERNMENT SERVICE

(1) (a) Remuneration, other than a pension, paid by a Contracting State or a
political subdivision or a local authority thereof to any individual in respect of serv-
ices rendered to that State or subdivision or local authority thereof shall be taxable
only in that State;

(b) however, such remuneration shall be taxable only in the other Contracting
State if the services are rendered in that State and the recipient is a resident of that
other Contracting State who:
(i) is a national of that State; or

(ii) did not become a resident of that State solely for the purpose of performing the
services.

(2) (a) Any pension paid by, or out of funds created by, a Contracting State
or a political subdivision or a local authority thereof to any individual in respect of
services rendered to that State or subdivision or local authority thereof shall be tax-
able only in that State;

(b) however, such pension shall be taxable only in the other Contracting State
if the recipient is a national of and a resident of that State.

(3) The provisions of Articles 15, 16 and 18 shall apply to remuneration and
pensions in respect of services rendered in connection with any business carried on
by a Contracting State, a political subdivision or a local authority thereof.

(4) The provisions of paragraph (1) (a) shall likewise apply in respect of re-
muneration paid, under a development assistance programme of a Contracting
State, a political subdivision or a local authority thereof, out of funds exclusively
supplied by that State, those political subdivisions or local authorities thereof, to a
specialist or volunteer seconded to the other Contracting State with the consent of
that other State.

Article 20. TEACHERS, STUDENTS AND TRAINEES

(1) Remuneration which a professor or teacher who is, or immediately before
was, a resident of a Contracting State and who visits the other Contracting State for
a period not exceeding two years for the purpose of carrying out advanced study or
research or for teaching at a university, college, school or other educational institu-
tion receives for such work shall not be taxed in that other State, to the extent that
such remuneration is derived by him from outside that other State and is taxed in the
State of which he is, or was, a resident as aforesaid.

(2) An individual who was a resident of a Contracting State immediately
before visiting the other Contracting State and is temporarily present in that other
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State solely as a student at a university, college, school or other similar educational
institution in that other State or as a business apprentice shall, from the date of his
first arrival in that other State in connection with that visit, be exempt from tax in
that other State:
(a) on all remittances from abroad for purposes of his maintenance, education or

training; and
(b) for a period not exceeding in the aggregate three years, on any remuneration not

exceeding 15000 Danish Crowns, or the equivalent in Malta currency, for each
calendar year for personal services rendered in that other Contracting State with
a view to supplementing the resources available to him for such purposes.
(3) An individual who was a resident of a Contracting State immediately

before visiting the other Contracting State and is temporarily present in that other
State solely for the purpose of study, research or training as a recipient of a grant,
allowance or award from a scientific, educational, religious or charitable organisa-
tion or under a technical assistance programme entered into by the Government of a
Contracting State shall, from the date of his first arrival in that other State in con-
nection with that visit, be exempt from tax in that other State:
(a) on the amount of such grant, allowance or award; and
(b) on all remittances from abroad for the purposes of his maintenance, education

or training.

Article 21. INCOME NOT EXPRESSLY MENTIONED

(1) Items of income of a resident of a Contracting State, wherever arising, not
dealt with in the foregoing Articles of this Agreement shall be taxable only in that
State.

(2) The provisions of paragraph (1) shall not apply if the recipient of the in-
come, being a resident of a Contracting State, carries on business in the other Con-
tracting State through a permanent establishment situated therein, or performs in
that other State professional services from a fixed base situated therein, and the
right or property in respect of which the income is paid is effectively connected with
such permanent establishment or fixed base. In such a case, the provisions of Arti-
cle 7 or Article 14, as the case may be, shall apply.

Article 22. CAPITAL

(1) Capital represented by immovable property, as defined in paragraph (2) of
Article 6, may be taxed in the Contracting State in which such property is situated.

(2) Capital represented by movable property forming part of the business prop-
erty of a permanent establishment of an enterprise, or by movable property pertaining
to a fixed base used for the performance of professional services, may be taxed in the
Contracting State in which the permanent establishment or fixed base is situated.

(3) Ships and aircraft operated in international traffic, and movable property
pertaining to the operation of such ships and aircraft, shall be taxable only in the
Contracting State in which the place of effective management of the enterprise is
situated.

(4) All other elements of capital of a resident of a Contracting State shall be
taxable only in that State.

Article 23. ESTATES OF DECEASED PERSONS

(1) Income or capital of an estate of a deceased person which, according to the
law of Denmark, is deemed to be a resident of Denmark and is there treated as a
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juridical entity may be taxed in Denmark, whether or not one or more of the benefi-
ciaries are resident in that State.

(2) However, the beneficiaries from the estate may be taxed in Malta on their
relative share of the income arising from the estate according to the law of Malta if
they are resident in that State. In such a case, the appropriate part of the tax paid by
the estate in Denmark shall be deemed to be the tax paid on the relative share of the
said estate which is charged in the hands of the beneficiaries in Malta.

Article 24. ELIMINATION OF DOUBLE TAXATION

(1) In the case of Denmark, double taxation shall be eliminated as follows:
(a) Where a resident of Denmark derives income or owns capital which in accord-

ance with the provisions of this Agreement, may be taxed in Malta, Denmark
shall allow as a deduction from the income tax or capital tax of that person an
amount equal to the income tax or capital tax paid in Malta. Such deduction
shall not, however, exceed that part of the tax, as computed before the deduc-
tion is given, which is appropriate to the income derived from or capital owned
in Malta. The provisions of this paragraph shall also apply when the Malta tax
has been wholly relieved or reduced for a limited period of time as if no such
relief had been given or no such reduction had been allowed.

(b) However, dividends distributed by a company which is a resident of Malta to a
company which is a resident of Denmark shall be exempt from Danish tax to the
extent that the dividends would have been exempt from tax under Danish law if
both companies had been residents of Denmark.

(c) For the purposes of sub-paragraph (a), Malta tax paid in respect of interest and
royalties shall be deemed to have been paid at a minimum rate of 25 per cent of
the amount of the net income charged with tax in Denmark.
(2) In the case of Malta, double taxation shall be eliminated as follows:

- Subject to the provisions of the law of Malta regarding the allowance of a credit
against Malta tax in respect of foreign tax, where, in accordance with the provi-
sions of this Agreement there is included in a Malta assessment income from
sources within Denmark or elements of capital situated in Denmark, the Danish
tax on such income, or elements of capital, as the case may be, shall be allowed
as a credit against the relative Malta tax payable thereon.

Article 25. NON-DISCRIMINATION

(1) Notwithstanding the provisions of Article 1, the nationals of a Contracting
State, whether or not they are residents of one of the Contracting States, shall not be
subjected in the other Contracting State to any taxation or any requirement con-
nected therewith which is other or more burdensome than the taxation and con-
nected requirements to which nationals of that other State in the same circumstances
are or may be subjected.

(2) The taxation on a permanent establishment which an enterprise of a Con-
tracting State has in the other Contracting State shall not be less favourably levied in
that other State than the taxation levied on enterprises of that other State carrying
on the same activities.

This provision shall not be construed as obliging a Contracting State to grant to
residents of the other Contracting State any personal allowances, reliefs and reduc-
tions for taxation purposes on account of civil status or family responsibilities or
any other personal circumstances which it grants to its own residents.
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(3) Except where the provisions of paragraph (1) of article 9, paragraph (7) of
article 11, or paragraph (5) of article 12 apply, interest, royalties and other
disbursements paid by an enterprise of a Contracting State to a resident of the other
Contracting State shall, for the purpose of determining the taxable profits of such
enterprise, be deductible under the same conditions as if they had been paid to a resi-
dent of the first-mentioned State.

Similarly, any debts of an enterprise of a Contracting State to a resident of the
other Contracting State, shall, for the purpose of determining the taxable capital of
such enterprise, be deductible as if they had been contracted to a resident of the first-
mentioned State.

(4) Enterprises of a Contracting State, the capital of which is wholly or partly
owned or controlled, directly or indirectly, by one or more residents of the other
Contracting State, shall not be subjected in the first-mentioned Contracting State to
any taxation or any requirement connected therewith which is other or more burden-
some than the taxation and connected requirements to which other similar enter-
prises of that first-mentioned State are or may be subjected.

(5) In this Article the term "taxation" means taxes of every kind and descrip-
tion.

Article 26. MUTUAL AGREEMENT PROCEDURE

(1) Where a resident of a Contracting State considers that the actions of one
or both of the Contracting States result or will result for him in taxation not in ac-
cordance with this Agreement, he may, notwithstanding the remedies provided by
the national laws of those States, present his case to the competent authority of the
Contracting State of which he is a resident.

(2) The competent authority shall endeavour, if the objection appears to it to
be justified and if it is not itself able to arrive at an appropriate solution, to resolve
the case by mutual agreement with the competent authority of the other Contracting
State, with a view to the avoidance of taxation not in accordance with this Agree-
ment.

(3) The competent authorities of the Contracting States shall endeavour to
resolve by mutual agreement any difficulties or doubts arising as to the interpreta-
tion or application of this Agreement. They may also consult together for the
elimination of double taxation in cases not provided for in this Agreement.

(4) The competent authorities of the Contracting States may communicate
with each other directly for the purpose of applying the provisions of this Agree-
ment.

Article 27. EXCHANGE OF INFORMATION

(1) The competent authorities of the Contracting States shall exchange such
information as is necessary for the carrying out of this Agreement and of the
domestic laws of the Contracting States concerning taxes covered by this Agreement
insofar as the taxation thereunder is in accordance with this Agreement. Any infor-
mation so exchanged shall be treated as secret and shall not be disclosed to any per-
sons or authorities, including courts, other than those concerned with the assess-
ment, collection, enforcement or prosecution in respect of taxes which are the
subject of the Agreement.

(2) In no case shall the provisions of paragraph (1) be construed so as to im-
pose on one of the Contracting States the obligation:
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(a) to carry out administrative measures at variance with the laws or the ad-
ministrative practice of that or of the other Contracting State;

(b) to supply particulars which are not obtainable under the laws or in the normal
course of the administration of that or of the other Contracting State;

(c) to supply information which would disclose any trade, business, industrial,
commercial or professional secret or trade process, or information, the
disclosure of which would be contrary to public policy.

Article 28. DIPLOMATIC AND CONSULAR PRIVILEGES

(1) Nothing in this Agreement shall affect diplomatic or consular privileges
under the general rules of international law or under the provisions of special
agreements.

(2) Insofar as, due to such privileges granted to a person under the general
rules of international law or under the provisions of special international agree-
ments, income or capital are not subject to tax in the receiving State, the right to tax
shall be reserved to the sending State.

(3) For the purposes of this Agreement, persons who are members of a diplo-
matic or consular mission of a Contracting State in the other Contracting State or in
a third State, as well as persons connected with such persons, and who are nationals
of the sending State, shall be deemed to be residents of the sending State if they are
subjected therein to the same obligations in respect of taxes on income and capital as
are residents of that State.

Article 29. TERRITORIAL EXTENSION

This Agreement may be extended, either in its entirety or with any necessary
modifications, to any part of the territory of Denmark which is specifically excluded
from the application of the Agreement and which imposes taxes substantially similar
in character to those to which the Agreement applies. Any such extension shall take
effect from such date and subject to such modifications and conditions, including
conditions as to termination, as may be specified and agreed between the Contract-
ing States in notes to be exchanged through diplomatic channels.

Article 30. ENTRY INTO FORCE

(1) The Governments of the Contracting States shall notify to each other that
the constitutional requirements for the entry into force of this Agreement have been
complied with.

(2) This Agreement shall enter into force 30 days after the date of the later of
the notifications referred to in paragraph (1) and its provisions shall have effect:
(a) in Denmark, in respect of taxes which are levied for any assessment period

beginning on or after January 1, 1974;
(b) in Malta, in respect of taxes which are levied for any year of assessment begin-

ning on or after January 1, 1975;
(c) in both Contracting States, in respect of taxes withheld at source after Decem-

ber 31, 1973.

Article 31. TERMINATION

This Agreement shall continue in effect indefinitely, but either of the Contract-
ing States may, on or before the thirtieth day of June in any calendar year beginning
after the expiration of a period of three years from the date of its entry into force,
give to the other Contracting State, through diplomatic channels, written notice of
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termination and, in such event, this Agreement shall cease to be effective:
(a) in Denmark in respect of taxes which are levied for any assessment period

following that during which the notice of termination is given;
(b) in Malta in respect of taxes which are levied for any year of assessment com-

mencing with the second year of assessment following that during which the
notice of termination is given;

(c) in both Contracting States in respect of taxes withheld at source on dividends,
interest and royalties paid after December 31 of the year during which the notice
of termination is given.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto by their
respective Governments, have signed this Agreement.

DONE at Copenhagen this 26th day of March 1975 in duplicate in the Danish
and English languages, both texts being equally authentic.

For the Government of Denmark:
K. B. ANDERSEN

For the Government of Malta:
J. A. KINGSWELL

PROTOCOL
At the signing of the Agreement between Denmark and Malta for the Avoid-

ance of Double Taxation, the undersigned have agreed that the following shall form
an integral part of the Agreement:

Article 8.
(1) Notwithstanding the provisions of Article 8 of the Agreement, profits

from the operation of a ship in international traffic derived by a company which is a
resident of Malta having more than 25 per cent of its capital owned, directly or in-
directly, by persons not residents of Malta, may be taxed in Denmark unless the
company proves that the profits derived from the operation of such ship are subject
to Malta tax without regard to any relief therefrom as provided for in section 86 of
the Merchant Shipping Act, 1973, or in any identical or similar provisions.

Article 20.
(2) The provisions of paragraph (1) of Article 20 shall be interpreted to mean

that if a visiting professor or teacher actually stays in a Contracting State for a
period in excess of two years, he will be liable to the tax of that State as from the
commencement of his visit. Furthermore, absences from the State which a professor
or teacher is visiting shall not be deemed to interrupt such visit if these absences, in
the opinion of the competent authority of that State, are of a temporary nature.

DONE at Copenhagen this 26th day of March 1975 in duplicate in the Danish
and English languages, both texts being equally authentic.

For the Government of Denmark:
K. B. ANDERSEN

For the Government of Malta:
J. A. KINGSWELL
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[TRADUCTION - TRANSLATION]

CONVENTION' ENTRE LE DANEMARK ET MALTE TENDANT A
IVITER LA DOUBLE IMPOSITION

Le Gouvernement du Danemark et le Gouvernement de Malte,
D6sireux de conclure une convention tendant A 6viter la double imposition,
Sont convenus de ce qui suit :

Article premier. PERSONNES AUXQUELLES LA CONVENTION S'APPLIQUE
La Convention s'applique aux personnes qui sont des r6sidents d'un des Etats

contractants ou des deux.

Article 2. IMP6TS QUI FONT L'OBJET DE LA CONVENTION
1. La Convention s'applique aux imp~ts sur le revenu et aux imp6ts sur la for-

tune lev6s, de quelque mani&e que ce soit, pour le compte de l'un ou l'autre des Etats
contractants, de ses subdivisions politiques ou de ses collectivit6s locales.

2. Sont consid6r6s comme imp~ts sur le revenu ou imp6ts sur la fortune tous
imp6ts frappant le revenu global ou la fortune globale, ou certains 6lments du
revenu ou de la fortune, y compris les imp6ts sur les gains provenant de I'ali6nation
de biens mobiliers ou immobiliers et les imp~ts sur les plus-values.

3. Les imp6ts auxquels la Convention s'applique sont notamment
a) S'agissant du Danemark :

i) L'imp6t ordinaire d'Etat sur le revenu (ordinaer indkomstskat til staten);
ii) L'imp6t d'Etat sur la fortune (formueskat til staten);
iii) L'imp6t communal sur le revenu (kommunal indkomstskat);
iv) La contribution au titre de la pension de vieillesse (folkepensionsbidrag);
v) L'imp6t des gens de mer (sJmandsskat);

vi) L'imp6t special sur le revenu (saerlig indkomstskat);
vii) La contribution eccl6siastique (kirkeskat);

viii) L'imp6t de comt6 sur le revenu (amtskommunal indkomstskat);
ix) Les cotisations au titre des prestations journali~res du fonds d'assurance

maladie (bidrag til dagpengefonden);
x) L'imp6t sur les dividendes (udbytteskat);

(ci-apr~s d6nomm6s <(l'imp6t danois>));
b) A Malte :

- L'imp6t additionnel sur le revenu, y compris l'imp6t anticip6, perqus par
retenue A la source ou autrement pr6lev~s;

(ci-apr~s d6nomm6s <l'impbt maltais,).
4. La Convention s'applique, en outre, A tous imp6ts de nature identique ou

analogue qui pourraient ult6rieurement, aprs sa signature, s'ajouter ou se substituer
aux imp6ts actuels. Les autorit6s comptentes des deux Etats contractants se com-

I Entree en vigueur le 14 juin 1975, soit 30 jours apr~s la date de [a dernire des notifications par lesquelles les Gou-
vernements des deux Etats s'taent inform~s que les formalit~s constitutionnellement requises avaient &6 accomplies,
conform~ment A I'article 30.
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muniqueront toute modification importante qui serait apport~e A la legislation
fiscale de l'un ou l'autre Etat.

5. Si la Convention stipule qu'un revenu produit dans l'un des Etats contrac-
tants est exonr6, en totalit6 ou en partie, de l'impbt dans cet Etat, et qu'en vertu de
[a 16gislation en vigueur dans l'autre Etat contractant ce m~me revenu est soumis A
l'imp6t pour le montant qui en est d~posd ou re u dans cet autre Etat et non pour son
montant total, l'exon~ration autoris~e dans le premier Etat ne s'applique alors qu'A
la partie du revenu d~pos6 ou requ dans l'autre Etat.

Article 3. DEFINITIONS GENERALES
1. Aux fins de la Convention, A moins que le contexte ne s'y oppose:
a) Le terme < Danemark>> d6signe le Royaume du Danemark, y compris tout

territoire sur lequel, en vertu de la 16gislation danoise et conform~ment au droit inter-
national, le Danemark peut exercer ses droits souverains d'exploration et d'exploi-
tation des ressources naturelles du plateau continental. Ii exclut les tles Fro6 et le
Groenland;

b) Le terme <<Malte>>d6signe la R6publique de Malte, c'est-A-dire, outre l'ile de
Malte, I'le de Gozo, les autres ties de I'archipel maltais et leurs eaux territoriales, ain-
si que toute zone ext6rieure aux eaux territoriales maltaises qui, conform~ment au
droit international, est consid6r6e ou pourrait 8tre consid6r6e, selon les lois maltaises
relatives au plateau continental, comme territoire sur lequel Malte peut exercer ses
droits quant aux fond et tr~fonds de la mer et A leurs ressources naturelles;

c) Les expressions ol'un des Etats contractants>> et ol'autre Etat contractant>
d(signent, suivant le contexte, le Danemark ou Malte;

d) Le terme opersonne>> d6signe une personne physique, une soci6t6 ou tout
autre groupement de personnes;

e) Le terme <socit6>d6signe une personne morale ou un sujet de droit qui est
assimil6 A une personne morale aux fins de l'imp6t;

f) Les expressions <<entreprise de 'un des Etats contractants>>et <<entreprise de
l'autre Etat contractant>> d~signent respectivement une entreprise exploit~e par un
r6sident de l'un des Etats contractants et une entreprise exploit6e par un r6sident de
l'autre Etat contractant;

g) Le terme <(ressortissant>d signe
i) S'agissant du Danemark, toute personne physique poss&dant ia nationalit6

danoise et toute personne morale, soci~t& de personnes ou association dont le
statut en tant que telle est r6gi par la legislation en vigueur au Danemark;

ii) S'agissant de Malte, tout citoyen maltais au sens des dispositions du chapitre III
de la Constitution maltaise et de la loi de 1965 sur la citoyennet& maltaise, et
toute personne morale, soci~t6 de personnes ou association dont le statut en tant
que telle est r~gi par [a l6gislation en vigueur A Malte;
h) L'expression "(trafic international ) d~signe un transport par navire ou

a~ronef effectu6 par une entreprise dont la direction effective est sise dans l'un des
Etats contractants, sauf si le navire ou I'a~ronef servent exclusivement au transport
d'un point A un autre de l'autre Etat contractant;

i) L'expression <<autorit6 comp~tente>>d~signe
i) S'agissant du Danemark, le Ministre des finances ou son repr~sentant autoris6;

ii) S'agissant de Malte, le Ministre responsable des finances ou son repr~sentant
autoris6.
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2. Pour l'application de la Convention par l'un des Etats contractants, tout
terme ou expression qui n'est pas autrement d~fini a, A moins que le contexte ne s'y
oppose, le sens qui lui est donn6 dans la 16gislation de cet Etat en mati~re d'impots
faisant l'objet de la Convention.

Article 4. DOMICILE FISCAL
1. Aux fins de [a Convention, l'expression -resident de l'un des Etats contrac-

tants>>d~signe toute personne qui, en vertu de [a Igislation de cet Etat, y est assujet-
tie A l'imp6t A raison de son domicile, de sa residence, de son sifge social ou de tout
autre critre du meme ordre. Elle exclut toute personne qui n'y est assujettie A l'im-
p6t qu'au regard de revenus produits ou d'6l6ments de fortune sis dans cet Etat.

2. Si, par application des dispositions du paragraphe 1, une personne physi-
que se trouve etre un resident des deux Etats contractants, les r~gles applicables sont
les suivantes :
a) Cette personne est r~put~e resident de I'Etat contractant dans lequel elle a un

domicile permanent. Si elle a un domicile permanent dans les deux Etats con-
tractants, elle est r~put~e resident de l'Etat contractant auquel l'unissent les liens
personnels et 6conomiques les plus 6troits (centre des inttr&s essentiels);

b) S'il ne peut Etre d~termin6 quel Etat contractant est le centre de ses int& ts
essentiels, ou si elle n'a un domicile permanent dans aucun des deux Etats con-
tractants, la personne est r~put~e resident de I'Etat contractant dans lequel elle a
sa residence habituelle;

c) Si la personne a sa residence habituelle dans les deux Etats contractants ou ne i'a
dans aucun des deux, elle est r~put~e resident de I'Etat contractant dont elle a lanationalit6;

d) Si la personne a la nationalit6 des deux Etats contractants, ou n'a celle d'aucun
des deux, les autorit6s comp~tentes des deux Etats contractants r~gleront la
question d'un commun accord.
3. Si, par application des dispositions du paragraphe 1, une personne autre

qu'une personne physique est resident des deux Etats contractants, elle est r~put~e
resident de l'Etat contractant dans lequel elle a son sifge.

4. Aux fins de l'imp6t danois, la succession d'une personne d~c~d~e est r~pute
sise dans I'Etat contractant dont cette personne 6tait, au moment de son d~cs, r~si-
dent au sens des dispositions des paragraphes I et 2.

Article 5. ETABLISSEMENT STABLE
I. Aux fins de la Convention, l'expression -etablissement stable>>d~signe un

centre d'affaires fixe obi s'exerce totalement ou en partie I'activit6 d'une entreprise.
2. Est consid6r& notamment comme -tablissement stable :

a) Un sifge de direction;
b) Une succursale;
c) Un bureau;
d) Une usine;
e) Un atelier;
J) Une mine, une carrire ou tout autre lieu d'extraction de ressources naturelles, y

compris une plate-forme de forage en mer;
g) Un chantier de construction, d'installation ou de montage en place pendant plus

de 12 mois.
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3. Une entreprise de l'un des Etats contractants est r~put~e avoir un 6tablisse-
ment permanent dans I'autre Etat si elle exerce pendant plus de 12 mois dans cet
autre Etat des activit6s de surveillance d'un chantier d'installation ou de montage.

4. La notion d'<6tablissement stable>> exclut :
a) L'usage d'installations aux seules fins d'entreposage, d'exposition ou de livraison

de biens ou marchandises appartenant A l'entreprise;
b) Le stockage de biens ou marchandises appartenant A l'entreprise aux seules fins

d'entreposage, d'exposition ou de livraison;
c) Le stockage de biens ou marchandises appartenant A I'entreprise aux seules fins

de transformation, par une autre entreprise;
d) L'utilisation d'une installation d'affaires fixe aux seules fins d'acheter des biens

ou marchandises ou de r6unir des renseignements pour l'entreprise;
e) L'utilisation d'une installation d'affaires fixe aux seules fins de publicit6, d'infor-

mation, de recherche scientifique ou d'activit6s analogues ayant un caractre
pr6paratoire ou accessoire pour le compte de l'entreprise.
5. Une personne agissant dans l'un des Etats contractants pour le compte

d'une entreprise de l'autre Etat contractant - A moins qu'il ne s'agisse d'un agent in-
d6pendant vis6 au paragraphe 6 - est r6put6e 6tablissement stable dans le premier
Etat contractant si elle y dispose de pouvoirs qu'elle exerce habituellement lui
permettant de conclure des contrats au nom de l'entreprise, A moins que son activit6
ne soit limit6e A l'achat de biens ou marchandises pour I'entreprise.

6. Une entreprise de l'un des Etats contractants n'est pas r~put6e avoir un
6tablissement stable dans l'autre Etat contractant du seul fait qu'elle y exerce son ac-
tivit par l'entremise d'un courtier, d'un commissionnaire g6n6ral ou de tout autre
interm~diaire ind6pendant, si ces personnes agissent A ce titre dans l'exercice normal
de leur profession.

7. Le fait qu'une soci6t6 qui est r6sident de l'un des Etats contractants ait le
contrOle ou soit sous le contr6le d'une socit6 qui est r6sident de I'autre Etat contrac-
tant ou qui y exerce son activit6 (par l'interm6diaire d'un 6tablissement stable ou
autrement) ne suffit pas en lui-m8me A faire de l'une de ces soci6t6s un tablissement
stable de l'autre.

Article 6. BIENS IMMOBILIERS
1. Le revenu de biens immobiliers est imposable dans l'Etat contractant oil ces

biens sont sis.
2. L'expression ((biens immobiliers s'entend dans le sens que lui donne la

16gislation de l'Etat contractant ofi ces biens sont sis. Elle englobe en tout cas les ac-
cessoires de biens immobiliers, les droits auxquels s'appliquent les dispositions du
droit ordinaire en mati~re de biens immobiliers et les droits de perception de
redevances variables ou fixes vers6es en contrepartie de l'exploitation ou de la con-
cession de l'exploitation de gisements min6raux, sources et autres ressources
naturelles; les navires et les a6ronefs ne sont pas consid6r6s biens immobiliers.

3. Les dispositions du paragraphe I s'appliquent au revenu produit par
I'exploitation directe, la location ou toute autre forme d'exploitation de biens im-
mobiliers.

4. Les dispositions des paragraphes I et 3 s'appliquent aussi au revenu de biens
immobiliers d'une entreprise et au revenu de biens immobiliers servant A l'exercice
d'une profession lib~rale.
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Article 7. BENtFICES INDUSTRIELS OU COMMERCIAUX

1. Les btnfices d'une entreprise de l'un des Etats contractants ne sont im-
posables que dans cet Etat, A moins que l'entreprise n'exerce son activit6 dans l'autre
Etat contractant par l'interm6diaire d'un 6tablissement stable qui y est sis. Si l'en-
treprise exerce ainsi son activit6, ses b~n~fices peuvent re imposes dans I'autre Etat
mais seulement pour autant qu'ils sont imputables A cet 6tablissement stable.

2. Si une entreprise de l'un des Etats contractants exerce son activit6 dans
I'autre Etat contractant par l'interm~diaire d'un 6tablissement stable qui y est sis, il
est imput6 dans chacun des Etats contractants A cet 6tablissement stable les b~n~fices
qu'il aurait pu r~aliser s'il avait &6 une entreprise distincte et s~par~e exerqant la
m~me activit6 ou une activit6 analogue dans des conditions identiques ou corn-
parables et traitant en toute ind~pendance avec I'entreprise dont il est un 6tablisse-
ment stable.

3. Sont deductibles du calcul des b~n~fices d'un 6tablissement stable les
d~penses encourues aux fins poursuivies par cet 6tablissement stable, y compris les
d~penses de direction et les frais g~nraux d'administration encourus soit dans I'Etat
contractant oii I'tablissement stable est sis, soit ailleurs.

4. S'il est d'usage, dans l'un des Etats contractants, de d6terminer les b~n~fices
imputables A un 6tablissement stable suivant une repartition des b~n~fices totaux de
l'entreprise entre ses diverses parties, aucune disposition du paragraphe 2 n'empache
cet Etat contractant de determiner les b~n~fices imposables selon la repartition en
usage. Le mode de repartition adopt6 doit cependant etre tel que le r~sultat obtenu
soit conforme aux principes 6nonc~s dans le present article.

5. Aucun b~n~fice n'est imput6 A un &ablissement stable pour la seule raison
que cet 6tablissement stable a achet6 des biens ou des marchandises pour l'entreprise.

6. Aux fins des paragraphes prcedents, les b~n~fices A imputer A l'6tablisse-
ment stable sont calculks selon la meme m~thode d'ann~e en annie, A moins qu'il
n'existe une raison valable et suffisante de les calculer autrement.

7. Les dispositions du present article sont sans effet sur les dispositions de la
Ikgislation de chacun des Etats contractants en matire d'imposition du revenu
d'oprations d'assurances.

8. Si les b~n~fices comprennent des 6l6ments de revenu trait~s s~par~ment
dans d'autres articles de la Convention, les dispositions du present article sont sans
effet sur celles de ces autres articles.

Article 8. TRANSPORT MARITIME ET TRANSPORT AERIEN

I. Les b~n~fices de l'exploitation de navires ou d'aeronefs en trafic interna-
tional ne sont imposables que dans I'Etat contractant ofi est sise la direction effective
de l'entreprise.

2. Si la direction effective d'une entreprise de transport maritime est sise A
bord d'un navire, elle est r~put(e sise dans I'Etat contractant oi le navire a son port
d'attache ou, A defaut d'un port d'attache, dans I'Etat contractant dont l'exploitant
du navire est resident.

3. Les dispositions du paragraphe I s'appliquent aussi aux b~n~fices de la par-
ticipation A une entente, A une entreprise d'exploitation en commun ou A un
organisme d'exploitation international.

4. S'agissant des b~n~fices du consortium dano-su~do-norv~gien de transport
a~rien d~sign6 sous l'appellation Scandinavian Airlines System (SAS), les disposi-
tions du paragraphe I ne s'appliquent qu'. la part de b~n~fice qui correspond aux ac-
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tions du consortium d~tenues par le partenaire danois de SAS, Det Danske Luft-
fartselskab (DDL).

Article 9. ENTREPRISES ASSOCIEES

1. Si:
a) Une entreprise de l'un des Etats contractants participe, directement ou indirecte-

ment, A la direction, au contr6le ou au capital d'une entreprise de I'autre Etat
contractant, ou si

b) Les m~mes personnes participent, directement ou indirectement, A la direction,
au contr6le ou au capital d'une entreprise de I'un des Etats contractants et d'une
entreprise de I'autre Etat contractant,

et si, dans l'un ou l'autre cas, ii est 6tabli ou impos6 les deux entreprises, dans leurs
relations commerciales ou financires, des conditions diff6rentes de celles qui
seraient 6tablies entre des entreprises ind~pendantes, les bm6nfices que, n'6taient ces
conditions, l'une des entreprises aurait r6alis~s, mais que, du fait de ces conditions,
elle n'a pas r6alis6s, peuvent Etre compris dans ses b6n6fices et imposes en cons6-
quence.

2. Si les b6n6fices au titre desquels une entreprise de P'un des Etats contrac-
tants est impos~e dans cet Etat sont compris aussi dans les b(n~fices d'une entreprise
de I'autre Etat contractant et impos6s en cons6quence, et s'iI s'agit des b6n~fices
qu'aurait r~alis~s cette seconde entreprise si les conditions 6tablies entre les deux en-
treprises avaient &6 celles dont seraient convenues des entreprises ind~pendantes, le
premier Etat contractant proc~dera A I'ajustement n6cessaire du montant de l'imp6t
qu'il perqoit au titre de ces b~n6fices. 11 sera dfment tenu compte dans cet ajustement
des autres dispositions de ia pr~sente Convention quant A la nature du revenu, et les
autorit~s comp~tentes des deux Etats contractants se consulteront, s'iI y a lieu, A
cette fin.

Article 10. DIVIDENDES

I. Les dividendes qu'une soci~t6 qui est resident de l'un des Etats contractants
verse A un r6sident de l'autre Etat contractant sont imposables dans cet autre Etat
contractant.

2. Toutefois, ces dividendes peuvent tre imposes dans l'Etat contractant dont
la socit6 qui les distribue est r6sident, conform&ment A la 16gislation de cet Etat et
suivant les modalit6s ci-aprbs :
a) Si les dividendes sont vers6s A un resident de Malte par une socit6 qui est r6si-

dent du Danemark, I'impCft per~u n'exc~dera pas :
i) Cinq pour cent du montant brut des dividendes, si le b~n6ficiaire est une

soci~t6 (A l'exclusion des soci6t6s de personnes) qui d~tient directement au
moins 25 p. 100 du capital de la socit6 distributrice;

ii) Dans tous les autres cas, 15 p. 100 du montant brut des dividendes;
b) Si les dividendes sont verses A un r6sident du Danemark par une soci&t6 qui est

resident de Malte :
i) L'imp6t maltais ne d&passera pas celui qui peut frapper la soci6t6

distributrice au titre des b~n~fices ainsi r6partis;
ii) Nonobstant les dispositions du point i du present paragraphe, l'imp6t

maltais ne d6passera pas 15 p. 100 des dividendes si ces derniers proviennent
de gains ou de b~n6fices r~alis~s au cours d'un exercice pendant lequel ia
socie6t a re~u une subvention dans le cadre de la r~glementation des aides
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aux entreprises industrielles de Malte et si l'actionnaire 6tablit, A l'intention
des autorit~s fiscales de Malte, des dclarations et 6tats relatifs aux revenus
per:us par lui pendant l'exercice pour lequel il est imposable dans cet Etat.

Les autorit~s comp6tentes de l'Etat contractant fixeront d'un commun accord
les modalit~s d'application de cette restriction.

Les dispositions du pr6sent paragraphe sont sans effet sur la taxation des
b~n6fices de la soci~t6 g6n~rateurs des dividendes.

3. Le terme ,dividendes>>d6signe, dans le present article, le revenu d'actions
ou d'autres parts b~n~ficiaires, hormis des cr~ances, ainsi que le revenu d'autres parts
sociales assujetties dans ia legislation fiscale de l'Etat dont la soci6t6 distributrice est
r6sident au m~me regime fiscal que le revenu d'action.

4. Les dispositions des paragraphes I et 2 ne s'appliquent pas si le b~n~ficiaire
des dividendes, r6sident de l'un des Etats contractants, r6alise des op6rations dans
l'autre Etat contractant dont la socit&6 distributrice des dividendes est resident, par
l'interm6diaire d'un 6tablissement stable qui y est sis, ou y exerce une profession
lib&rale dans une installation fixe et si le holding auquel se rapportent les dividendes
se rattache effectivement A cet 6tablissement stable ou A cette installation fixe. En
pareil cas, les dispositions applicables sont celles de l'article 7 ou celles de l'article 14,
suivant le cas.

5. Si une soci6t6 qui est r6sident de l'un des Etats contractants tire des
b~n6fices ou un revenu de l'autre Etat contractant, cet autre Etat contractant ne peut
percevoir aucun impbt sur les dividendes que la soci6t& verse A des r6sidents du
premier Etat ni frapper les b6n6fices non distribu~s de la soci6t6 d'un imp~t A ce titre,
m~me si les dividendes vers6s ou les b6n6fices non distribu~s consistent, en totalit6 ou
en partie, en b(n~fices ou revenus provenant de cet autre Etat contractant. Les
dispositions du pr6sent paragraphe n'interdisent pas A cet autre Etat contractant de
frapper d'un imp6t les dividendes vers6s A ses residents ou les dividendes se rappor-
tant A un holding auquel se rattache effectivement un 6tablissement stable ou A une
installation fixe qu'un resident du premier Etat a dans cet autre Etat.

Article 11. INTRET

1. L'int ret produit dans l'un des Etats contractants et vers6 A un r6sident de
l'autre Etat contractant est imposable dans cet autre Etat contractant.

2. Toutefois, cet intret peut tre impos6 dans l'Etat contractant off il est pro-
duit, conformement A la l6gislation de cet Etat, mais l'imp6t ainsi pr~lev& ne peut
d6passer 10 p. 100 du montant brut de I'int&t. Les autorit~s comp6tentes des deux
Etats contractants fixeront d'un commun accord les modalit~s d'application de cette
restriction.

3. Nonobstant les dispositions du paragraphe 2
a) L'int6r&t produit A Malte et pay6 au Gouvernement danois, A la Banque na-

tionale du Danemark ou au Fonds danois d'industrialisation pour les pays en
dveloppement est exon6re de l'impt maltais;

b) L'int~r~t produit au Danemark et pay& au Gouvernement maltais, A la Central
Bank of Malta ou A la Malta Development Corporation est exonere de l'imp't
danois;

c) L'exon6ration susvis6e s'applique 6galement A tout autre organisme officiel et
public des Etats contractants s'il possbde une personnalit6 juridique distincte.
4. Le terme -int&rt>d~signe, dans le pr6sent article, le revenu de cr6ances de

toute nature, assorties ou non de garanties hypoth6caires ou d'une clause de par-
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ticipation aux b6n6fices, et, en particulier, le revenu de fonds d'Etat ou d'obligations,
y compris les primes et profits attach6s At ces obligations. Les amendes encourues
pour retard de paiement ne sont pas consid6r6es comme intr t aux fins du present ar-
ticle.

5. Les dispositions des paragraphes I et 2 ne s'appliquent pas si le bn6ficiaire
de I'intrEt, r6sident de 'un des Etats contractants, r6alise dans l'autre Etat contrac-
tant oii I'intr& est produit des operations, commerciales ou autres, par I'n-
term~diaire d'un 6tablissement stable qui y est sis, ou y exerce une profession lib~rale
dans une installation fixe, et si la cr~ance g~nratrice de I'intr t se rattache effective-
ment A cet 6tablissement stable ou A cette installation fixe. En pareil cas, les disposi-
tions applicables sont celles de I'article 7 ou celles de I'article 14, suivant le cas.

6. L'int~r~t est r~put6 produit dans l'un des Etats contractants si le d~biteur est
cet Etat contractant lui-meme, une de ses subdivisions politiques ou de ses collectivi-
t~s locales ou un de ses residents. Toutefois, si le d~biteur de I'int6rt, qu'il soit ou
non resident de l'un des Etats contractants, a dans 'un de ces Etats un 6tablissement
stable pour le compte duquel 'emprunt productif d'intret a &6 contracte et qui sup-
porte la charge de cet inter&t, ledit inter&t est r~put& produit dans I'Etat contractant
oi l'tablissement stable est sis.

7. Si, du fait de relations sp~ciales qui existent entre le d~biteur et le cr~ancier
ou que l'un et I'autre entretiennent avec une tierce personne, le montant de 'intr&
vers6, eu 6gard A la cr~ance au titre de laquelle il est vers6, exc~de celui dont le
d(biteur et le cr~ancier seraient convenus n'eussent &6 lesdites relations, les disposi-
tions du present article ne s'appliquent qu'A ce dernier montant. En pareil cas, la part
de versement qui est exc~dentaire reste imposable conform~ment A la lkgislation de
chacun des Etats contractants et compte dfiment tenu des autres dispositions de la
Convention.

Article 12. REDEVANCES

1. Les redevances produites dans l'un des Etats contractants et vers6es A un
r6sident de l'autre Etat contractant ne sont imposables que dans cet autre Etat con-
tractant si elles consistent en r~mun6rations de toute nature vers~es en contrepartie
de l'usage ou de la concession de l'usage d'un droit d'auteur sur une euvre litt~raire,
artistique ou scientifique, y compris les films cin6matographiques et les enregistre-
ments destin6s A la radiodiffusion ou A la t61kvision.

2. Les redevances produites dans l'un des Etats contractants et verses b un r6-
sident de l'autre Etat contractant sont imposables dans cet autre Etat si elles consis-
tent en paiements de toute nature effectu~s en contrepartie de l'usage ou de la conces-
sion de l'usage d'un brevet, marque de fabrique ou de commerce, dessin, modble,
plan, formule ou proc~d6 secret, materiel industriel, commercial ou scientifique, ou
d'une information concernant une op6ration industrielle, commerciale ou scientifi-
que. Toutefois, ces redevances peuvent &re impos~es aussi dans l'Etat contractant
ofi elles sont produites, conform~ment A la 16gislation de cet Etat, mais l'imp6t ainsi
pr6lev6 ne peut d~passer 10 p. 100 du montant brut desdites redevances.

3. Les dispositions du paragraphe I ne s'appliquent pas si le b~n6ficiaire des re-
devances, resident de 'un des Etats contractants, r6alise dans l'autre Etat contractant
o6 les redevances sont produites des operations, commerciales ou autres, par I'n-
term~diaire d'un 6tablissement stable qui y est sis, ou y exerce une profession lib6rale
dans une installation fixe, et si le droit ou le bien g~nrateur des redevances se rat-
tache effectivement A cet 6tablissement stable ou A cette installation fixe. En pareil
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cas, les dispositions applicables sont celles de I'article 7 ou celles de I'article 14, sui-
vant le cas.

4. Les redevances sont r6put~es produites dans l'un des Etats contractants si le
d~biteur est cet Etat contractant lui-meme, une de ses subdivisions politiques ou de
ses collectivit6s locales ou un de ses r6sidents. Toutefois, si le d6biteur des redevan-
ces, qu'il soit ou non r6sident de l'un des Etats contractants, a dans l'un de ces Etats
un 6tablissement stable auquel se rattache le contrat r6gissant les redevances et qui en
supporte effectivement la charge, lesdites redevances sont r6put~es produites dans
I'Etat contractant oii l'6tablissement stable est sis.

5. Si, du fait de relations sp&iales qui existent entre le payeur et le b6n~ficiaire
ou que l'un et l'autre entretiennent avec une tierce personne, le montant des redevan-
ces vers6es, eu 6gard A l'usage, au droit d'usage ou A l'information en contrepartie
desquels elles sont vers~es, d~passe celui dont le d6biteur et le cr6ancier seraient con-
venus n'eussent 6t6 lesdites relations, les dispositions du pr6sent article ne s'appli-
quent qu'A ce dernier montant. En pareil cas, la part de versement qui est exc~den-
taire reste imposable conform~ment A la 16gislation de chacun des Etats contractants
et compte dfment tenu des autres dispositions de la Convention.

Article 13. GAINS DE CAPITAL

I. Les gains produits par l'ali~nation de biens immobiliers, au sens du paragra-
phe 2 de 'article 6, sont imposables dans l'Etat contractant oi ces biens sont sis.

2. Les gains produits par l'ali6nation de biens mobiliers faisant partie d'un ta-
blissement stable qu'une entreprise de l'un des Etats contractants a dans i'autre Etat
contractant ou de biens mobiliers faisant partie d'une installation fixe dont un rtsi-
dent de 'un des Etats contractants dispose dans l'autre Etat contractant aux fins de
'exercice d'une profession librale, y compris les gains produits par I'ali~nation dudit
tablissement stable (que celui-ci soit ali~n6 isol6ment ou en meme temps que 'en-

treprise tout entire) ou de ladite installation fixe, peuvent etre impos6s dans cet autre
Etat. Toutefois, les gains produits par l'ali6nation des biens mobiliers vis6s au para-
graphe 3 de 'article 22 ne sont imposables que dans l'Etat contractant oil ces biens
mobiliers sont imposables aux termes dudit article.

3. Les gains produits par I'ali6nation de tous biens autres que ceux qui sont vi-
s~s aux paragraphes I et 2 ne sont imposables que dans I'Etat contractant dont l'ali&
nateur est r6sident.

Article 14. Acrivrrs LUCRATIVES INDEPENDANTES

1. Le revenu qu'un resident de l'un des Etats contractants tire de I'exercice
d'une profession lib6rale ou d'une activit6 lucrative ind6pendante de nature analogue
n'est imposable que dans cet Etat, A moins que l'int6ress6 n'utilise, pour ladite profes-
sion ou activit6, une installation fixe qui se trouve habituellement A sa disposition
dans I'autre Etat contractant. En pareil cas, ce revenu ne peut etre impos6 dans
I'autre Etat que pour autant qu'il est attribuable A ladite installation fixe.

2. Constituent notamment des -professions librales les activit6s ind~pen-
dantes de nature scientifique, litt~raire, artistique, 6ducative ou p6dagogique, ainsi
que les activit6s ind6pendantes des m~decins, avocats, ing6nieurs, architectes, den-
tistes et comptables.

Article 15. AcrivrrES SALARII.F.S

1. Sous reserve des dispositions des articles 16, 18, 19 et 20, les traitements,
salaires ou remunerations analogues qu'un r~sident de l'un des Etats contractants
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reqoit au titre d'un emploi salari6 ne sont imposables que dans cet Etat, A moins que
I'emploi ne soit exerc6 dans I'autre Etat contractant. En pareil cas, les r~munrations
perques A ce titre peuvent etre impos~es dans cet autre Etat.

2. Nonobstant les dispositions du paragraphe 1, la r~munration qu'un r~si-
dent de 'un des deux Etats contractants reqoit au titre d'un emploi salari6 exerc6 dans
I'autre Etat contractant n'est imposable que dans le premier Etat :

a) Si la dur~e du sjour ou des sjours de l'int6ress6 dans l'autre Etat contractant
n'exc~de pas 183 jours au total au cours de l'ann~e civile consid~r~e;

b) Si en outre la r~mun~ration est vers~e par un employeur, ou au nom d'un
employeur, qui n'est pas resident de I'autre Etat contractant;

c) Et si la r~mun&ration n'est pas A la charge d'un 6tablissement stable ou d'une ins-
tallation fixe que l'employeur possde dans cet autre Etat.
3. Nonobstant les dispositions pr~c~dentes du present article, la r~mun~ration

d'un emploi salari exerc6 A bord d'un navire ou d'un a~ronef exploit6 en trafic inter-
national peut tre impos~e dans l'Etat contractant ob est sise la direction effective de
l'entreprise. Si un resident du Danemark tire une r~mun~ration d'une activit6 salari~e
exerc~e h bord d'un aronef exploit6 en trafic international par le consortium Scan-
dinavian Airlines System (SAS), cette r~mun~ration n'est imposable qu'au
Danemark.

Article 16. R'rRIBUTIONS DES MEMBRES I)E CONSEILS D'ADMINISTRATION

Les tantibmes, jetons de pr6sence ou autres r6tributions analogues qu'un r~si-
dent de l'un des Etats contractants perqoit en sa qualit6 de membre du conseil d'ad-
ministration d'une soci6t6 qui est resident de l'autre Etat contractant peuvent Etre
impos6s dans cet autre Etat contractant.

Article 17. ARTISTES ET SPORTIFS

1. Nonobstant les dispositions des articles 14 et 15, le revenu que les profes-
sionnels du spectacle, tels qu'artistes de la scene, de l'cran, de la radio ou de la
t6l6vision et musiciens, ou les sportifs tirent de l'activit6 qu'ils exercent en cette
qualit6 peut 8tre impos6 dans I'Etat contractant ohi cette activit6 est exerc~e.

2. Si le b~n~ficiaire du revenu de l'activit d'un desdits professionnels du spec-
tacle ou desdits sportifs n'est pas l'artiste ou le sportif lui-meme, mais est une autre
personne, ce revenu peut etre impos6, nonobstant les dispositions des articles 7, 14
et 15, dans l'Etat contractant oi l'activit6 dudit artiste ou sportif est exerc~e.

Article 18. PENSIONS FT RENTES

1. Sous reserve des dispositions du paragraphe 2 de l'article 19, les pensions et
autres prestations analogues, ainsi que les rentes, vers~es A un resident de 'un des
Etats contractants ne sont imposables que dans cet Etat.

2. Nonobstant les dispositions du paragraphe 1, les prestations vers~es au titre
d'un regime de s~curit6 sociale ou d'un regime national d'assurances de l'un des Etats
contractants ne sont imposables que dans cet Etat.

3. Aux fins du present article :
a) L'expression opensions et autres prestations analogues>> d~signe les

paiements p~riodiques effectu~s apr~s cessation de services dans un emploi salari6 et
en contrepartie de ces services, ou A titre de reparation d'un prejudice corporel
survenu au cours d'un emploi ant~rieur;
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b) Le terme <rente>>d~signe une somme d~termin~e payable priodiquement A
date fixe, la vie durant ou pendant une p6riode qui est sp6cifi~e ou qui peut etre
6tablie, en vertu d'une obligation contract~e en contrepartie du versement d'un
capital suffisant et int6gralement vers& en espces ou en valeurs appr6ciables en
especes.

Article 19. FONCTION PUBLIQUE
1. a) La r~munration autre qu'une pension vers~e A une personne physique

par l'un des Etats contractants ou l'une de ses subdivisions politiques ou de ses col-
lectivit~s locales, en contrepartie de la prestation de services A cet Etat ou A cette sub-
division ou collectivit6, n'est imposable que dans cet Etat.

b) Toutefois, cette r~mun6ration n'est imposable que dans I'autre Etat con-
tractant si les services sont rendus dans cet Etat et si son b6n6ficiaire est un r6sident
de cet autre Etat contractant qui :
i) a la nationalit6 de cet Etat; ou

ii) n'est pas devenu r6sident de cet Etat A seule fin de fournir ces prestations de ser-
vices.
2. a) Une pension vers6e A une personne physique par l'un des Etats contrac-

tants ou l'une de ses subdivisions politiques ou de ses collectivit~s locales, directe-
ment ou par un fonds qu'il ou elle a cr66, en contrepartie de la prestation d'un service
effectu6 pour le compte de cet Etat ou de cette subdivision ou collectivit&, n'est im-
posable que dans cet Etat;

b) Toutefois, cette pension n'est imposable que dans 'autre Etat contractant si
le pensionn6 est ressortissant et r6sident de cet Etat.

3. Les dispositions des articles 15, 16 et 18 s'appliquent aux r6mun6rations ou
pensions vers6es en contrepartie de services fournis A l'occasion d'une activit6 in-
dustrielle ou commerciale exerc~e par l'un des Etats contractants ou l'une de ses sub-
divisions politiques ou de ses collectivit6s locales.

4. Les dispositions de l'alin6a a du paragraphe I s'appliquent 6galement . la
r6mun6ration vers6e, au titre d'un programme d'aide au d6veloppement de l'un des
Etats contractants ou de l'une de ses subdivisions politiques ou collectivit6s locales,
par un fonds aliment& exclusivement par cet Etat ou par une de ses subdivisions
politiques ou collectivit6s locales A un sp6cialiste ou A un volontaire d6tach dans
l'autre Etat contractant avec I'assentiment de cet autre Etat.

Article 20. ENSEIGNANTS, ETUDIANTS ET STAGIAIRES

1. Si un professeur ou un enseignant qui est r~sident de l'un des Etats contrac-
tants ou l'6tait au moment de se rendre dans l'autre Etat contractant s~journe dans
cet autre Etat pendant une p~riode n'exc~dant pas deux ans pour y faire des 6tudes ou
des recherches avanc~es ou enseigner dans une universit6, un collkge, une 6cole ou un
autre 6tablissement d'enseignement, la r~mun~ration qu'il perqoit A ce titre est exon6-
r~e d'imp6t dans cet autre Etat pour autant qu'elle lui vient d'une source ext6rieure et
elle est assujettie A l'imp6t de I'Etat dont il est ou 6tait resident.

2. Si une personne physique qui 6tait resident de 'un des Etats contractants au
moment de se rendre dans i'autre Etat contractant sjourne temporairement dans cet
autre Etat contractant uniquement comme tudiant d'une universit6 ou 6lkve d'un
college, d'une 6cole ou d'un autre 6tablissement d'enseignement de cet autre Etat, ou
comme stagiaire dans une entreprise commerciale ou industrielle, elle est, A compter
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de la date initiale de son sjour, exon~r~e des imp6ts per~us par cet autre Etat en ce
qui concerne :
a) Les sommes d'argent qui lui sont vers6es de 1'6tranger pour son entretien, ses

6tudes ou sa formation;
b) Et, pendant une p6riode ne d6passant pas trois ann6es au total, toute r6mun6ra-

tion ne d~passant pas 15 000 couronnes danoises, ou l'6quivalent en monnaie
maltaise, par ann6e civile, vers6e en contrepartie de services effectu6s par le
b6n~ficiaire lui-m~me dans cet autre Etat contractant pour suppl6er les
ressources dont il dispose A ces fins.
3. Si une personne physique qui 6tait r6sident de l'un des Etats contractants

imm~diatement avant de se rendre dans l'autre Etat contractant s6journe tem-
porairement dans cet autre Etat contractant uniquement pour y faire des 6tudes ou
des recherches ou y recevoir une formation en b6n6ficiant d'une subvention, d'une
allocation ou d'une bourse d'organisation scientifique, 6ducative, religieuse ou
charitable, ou au titre d'un programme d'assistance technique entrepris par le Gou-
vernement de l'un des Etats contractants, elle est, A compter de la date initiale de son
s~jour, exon~r~e des impfts perqus par cet autre Etat en ce qui concerne
a) Le montant de cette subvention, allocation ou bourse; et
b) Les sommes d'argent qui lui sont vers~es de rNtranger pour son entretien, ses

6tudes ou sa formation.

Article 21. REVENUS QUI NE SONT PAS EXPRESSEMENT MENTIONNES
DANS LA CONVENTION

1. Les 616ments de revenu d'un r6sident de l'un des Etats contractants, d'ofi
qu'ils viennent, qui ne sont pas vis6s dans les articles ci-dessus ne sont imposables que
dans cet Etat.

2. Les dispositions du paragraphe I ne s'appliquent pas si le b6n6ficiaire du
revenu, r6sident de l'un des Etats contractants, exerce des activit6s dans l'autre Etat
contractant par l'interm6diaire d'un 6tablissement stable qui y est sis ou y exerce une
profession lib6rale dans une installation fixe, et si le droit ou le bien qui est g6n6rateur
de ce revenu se rattache effectivement A cet 6tablissement stable ou a cette installation
fixe. En pareil cas, les dispositions de l'article 7 ou celles de l'article 14, suivant le cas,
sont applicables.

Article 22. FORTUNE
1. Les biens immobiliers, au sens du paragraphe 2 de l'article 6, qui sont cons-

titutifs de la fortune sont imposables dans I'Etat contractant oij ils sont sis.
2. Les biens mobiliers, qui sont constitutifs de la fortune et font partie des

avoirs d'un 6tablissement stable d'une entreprise, ou d'une installation fixe servant a
I'exercice d'une profession lib6rale, peuvent tre imposes dans l'Etat contractant oil
l'tablissement stable ou l'installation fixe sont sis.

3. Les navires ou a6ronefs exploit~s en trafic international et les biens
mobiliers affect6s A leur exploitation ne sont imposables que dans l'Etat contractant
o~i se trouve le sifge de la direction effective de i'entreprise.

4. Tous les autres 616ments de la fortune d'un r6sident de l'un des Etats con-
tractants ne sont imposables que dans cet Etat.

Article 23. SUCCESSION D'UNE PERSONNE DECIDIE

1. Le revenu ou la fortune provenant de la succession d'une personne d6c~d6e
qui, en droit danois, est r6put~e r6sident du Danemark et y est dot~e de la person-
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nalit6 juridique peut etre impos6 au Danemark, que les b~n~ficiaires, ou l'un d'entre
eux, soient ou non residents de cet Etat.

2. Toutefois, les b6n~ficiaires de la succession peuvent etre impos6s en droit
maltais sur leur part du revenu de la succession s'ils sont residents de Malte. En
pareil cas, la part correspondante d'imp6t sur la succession pay6e au Danemark est
riput6e &re I'imp6t qui frappe la part de la succession revenant aux b6n6ficiaires A
Malte.

Article 24. M-THODE APPLICABLE POUR EVITER LA DOUBLE IMPOSITION

1. S'agissant du Danemark, il est proc6d6 comme suit pour 6viter la double
imposition :
a) Si un r6sident du Danemark a un revenu ou possde une fortune qui, suivant les

dispositions de la Convention, est imposable A Malte, un montant 6quivalant &
l'imp6t sur le revenu ou A I'imp6t sur la fortune que ce resident paie A Malte est
deductible de l'imp6t danois sur le revenu ou sur la fortune. Toutefois, le mon-
tant d~duit ne peut pas d~passer la part de I'imp6t - calcul~e avant la d6duction
- qui correspond au revenu produit ou A la fortune poss6d6e ;h Malte. Les
dispositions du pr6sent paragraphe s'appliquent 6galement s'il y a eu pendant
une certaine priode exoneration totale ou reduction de I'imp6t maltais de la
meme faqon que s'il n'y avait pas eu exon6ration ou reduction;

b) Toutefois, les dividendes distribu~s par une socit( qui est resident de Malte A
une socit qui est resident du Danemark sont exon6r~s de I'imp6t danois pour
autant qu'ils l'auraient W en droit danois si les deux soci~t~s avaient 6
r6sidents du Danemark;

c) Aux fins de l'alin6a a, l'imp6t maltais pay6 au titre d'int&&s et de redevances est
r~put6 acquitt6 au taux minimal de 25 p. 100 du revenu net impos6 au
Danemark.
2. S'agissant de Malte, il est proc~d6 comme suit pour 6viter la double imposi-

tion :
- Sous r6serve des dispositions de la I6gislation maltaise en matire d'avoir fiscal

au titre d'un imp6t 6tranger, si conform~ment aux dispositions de la pr6sente
Convention une d&claration de revenus 6tablie A Malte fait apparaitre des
revenus produits ou des 6lments de fortune sis au Danemark, l'imp6t danois
sur ce revenu ou sur ces 616ments de fortune, suivant le cas est considr6 comme
avoir fiscal aux fins de l'imp6t maltais correspondant.

Article 25. NON-DISCRIMINATION

1. Nonobstant les dispositions de 'article premier, aucun ressortissant de l'un
des Etats contractants, qu'il soit ou non resident de l'un de ces Etats, n'est assujetti
dans rautre Etat contractant h une imposition ou A une obligation s'y rapportant qui
serait autre ou plus lourde que l'imposition et les obligations s'y rapportant auxquelles
est ou peut tre assujetti dans les memes circonstances un ressortissant de cet autre
Etat.

2. Si une entreprise de 'un des Etats contractants a un 6tablissement stable
dans I'autre Etat contractant, cet 6tablissement stable ne peut &re assujetti, dans cet
autre Etat, A une imposition moins favorable que celle qui frappe une entreprise de
cet autre Etat exerqant la meme activit6.

La pr6sente disposition ne sera pas interprte comme faisant obligation A Fun
des Etats contractants d'accorder aux r6sidents de I'autre Etat contractant, en raison
de leur situation personnelle ou de leurs charges de famille, ou pour toute autre cir-
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constance particulire, les abattements, d~gr~vements ou reductions qu'il accorde A
ses propres residents.

3. Sauf dans les cas ofi les dispositions du paragraphe I de l'article 9, du
paragraphe 7 de l'article 11 ou du paragraphe 5 de I'article 12 s'appliquent, les in-
t~rts, redevances et autres versements effectu(s par une entreprise de l'un des Etats
contractants A un r6sident de l'autre Etat contractant sont d6ductibles du montant
des b~n6fices imposables de cette entreprise qu'il s'agit de d6terminer, dans les
m~mes conditions que s'ils avaient &6 effectu6s A un resident du premier Etat.

De m~me, une dette contract6e par une entreprise de l'un de ces Etats A l'gard
d'un r6sident de l'autre Etat contractant est deductible du montant imposable des
616ments de fortune de cette entreprise qu'il s'agit de d6terminer, de la m~me faqon
que si elle avait 6 contract6e A l'gard d'un resident du premier Etat.

4. Aucune entreprise de l'un des Etats contractants dont le capital est, en
totalit6 ou en partie, d6tenu ou contr616, directement ou indirectement, par un ou
plusieurs r6sidents de l'autre Etat contractant n'est assujettie, dans le premier Etat, A
une imposition ou A une obligation s'y rapportant qui serait autre ou plus lourde que
I'imposition et les obligations s'y rapportant auxquelles est ou peut etre assujettie
une entreprise analogue du premier Etat.

5. Aux fins du pr6sent article, le terme .oimposition>>d6signe tout imp6t, quelle
que soit sa nature ou sa d6nomination.

Article 26. PROCtDURE AMIABLE

1. Si un r6sident d'un Etat contractant estime que les mesures prises par l'un
des Etats contractants ou par les deux entrainent ou entraineront pour lui une dou-
ble imposition non conforme A la pr~sente Convention, il peut, sans prejudice des
voies de droit internes, soumettre son cas A l'autorit6 comp~tente de l'Etat contrac-
tant dont ii est resident.

2. L'autorit6 comp~tente s'efforce, si la reclamation lui parait fond~e et si elle
n'est pas elle-m~me en mesure d'apporter une solution, de r~gler l'affaire par voie
d'accord amiable avec l'autorit6 comp~tente de l'Etat contractant, en vue d'6viter
une double imposition qui serait incompatible avec la Convention.

3. Les autorit6s comp~tentes des deux Etats contractants s'efforcent, par voie
d'accord amiable, de r~soudre les difficult~s ou de dissiper les doutes que pourrait
susciter l'interpr~tation ou l'application de la Convention. Elles peuvent aussi se con-
sulter en vue d'6viter la double imposition dans les cas que la Convention ne pr6voit
pas.

4. Les autorit~s comp6tentes des deux Etats contractants peuvent se mettre
directement en rapport aux fins d'appliquer les dispositions de la Convention.

Article 27. ECHANGE DE RENSEIGNEMENTS

1. Les autorit~s comp6tentes des deux Etats contractants se communiquent les
renseignements n6cessaires A l'ex~cution de la Convention et des lois de chacun de
ces Etats, relatives aux impfts qui font l'objet de la Convention, dans la mesure o6
l'imposition qu'elles pr~voient est compatible avec la Convention. Les
renseignements ainsi 6chang~s sont consid6r~s comme confidentiels et ne peuvent
tre communiqu6s qu'aux personnes ou administrations, y compris les tribunaux,

qui s'occupent du calcul du recouvrement des impfts faisant l'objet de la Conven-
tion, de l'application des dispositions fiscales ou des poursuites engag6es A cet 6gard.

2. Les dispositions du paragraphe I ne seront en aucun cas interpr~tes corn-
me faisant obligation ; l'un des Etats contractants
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a) De prendre des mesures administratives qui seraient incompatibles avec sa
legislation ou sa pratique administrative ou avec ia 16gislation ou la pratique ad-
ministrative de l'autre Etat contractant;

b) De transmettre des renseignements auxquels sa legislation ou celle de l'autre Etat
contractant, ou leurs voies administratives normales, ne peuvent donner acc~s;

c) De transmettre des renseignements qui divulgueraient un secret commercial, in-
dustriel ou professionnel, ou un proc~d6 de fabrication, ou dont la divulgation
serait contraire A l'ordre public.

Article 28. PRIVILEGES DIPLOMATIQUES ET CONSULAIRES

1. La Convention est sans effet sur les privilges diplomatiques ou consulaires
garantis par les r gles g~n~rales du droit international ou les dispositions de conven-
tions particuli~res.

2. Dans la mesure o6x les revenus ou ia fortune d'une personne, en raison de
privilges diplomatiques ou consulaires dont elle b~n~ficie en vertu des r gles
g,6nrales de droit international ou de conventions internationales particulires, ne
sont pas soumis A l'imp6t dans I'Etat de residence, le droit d'imposition est r~serv6 A
l'Etat d'envoi.

3. Aux fins de la Convention, les membres d'une mission diplomatique ou
consulaire de Pun des Etats contractants en poste dans l'autre Etat contractant ou
dans un Etat tiers ressortissants de l'Etat d'envoi, ainsi que les personnes qui les ac-
compagnent sont r~put6s r6sidents de cet Etat s'ils y sont assujettis aux memes
obligations que les residents de cet Etat en ce qui concerne l'imp6t sur le revenu et
l'imp6t sur la fortune.

Article 29. EXTENSION DU CHAMP D'APPLICATION

La Convention peut re 6tendue, dans son int~gralit6 ou avec les modifications
n6cessaires, A toute partie du territoire du Danemark qui est express~ment exclue de
son champ d'application et oit sont lev6s des imp6ts tr~s similaires A ceux qui en font
I'objet. Cette extension prendra effet A la date et sous r6serve des modifications ou
conditions - y compris les conditions de d~nonciation - qui pourront etre pr6cis~es
et convenues par les deux Etats contractants dans des notes 6chang~es par la voie
diplomatique.

Article 30. ENTREE EN VIGUEUR

1. Les Gouvernements des deux Etats contractants s'informeront qu'ils ont ac-
compli chacun les formalit~s constitutionnellement pr~vues pour l'entr6e en vigueur
de la Convention.

2. La Convention entrera en vigueur 30 jours aprbs la date de la seconde des
notifications vis6es au paragraphe 1 et ses dispositions seront applicables :
a) Au Danemark, aux imp6ts perqus pour une p~riode quelconque A partir de

l'exercice commengant le ler janvier 1974;
b) A Malte, aux imp6ts perqus pour une p6riode quelconque A partir de l'exercice

commenqant le ler janvier 1975;
c) Dans les deux Etats contractants, aux imp6ts retenus lia source apr~s le

31 d6cembre 1973.

Article 31. DENONCIATION

La Convention demeurera en vigueur ind~finiment; toutefois, l'expiration d'un
d~lai de trois ans A compter de son entree en vigpeur, chacun des deux Etats contrac-
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tants peut la d~noncer en adressant h I'autre par la voie diplomatique, le
30 juin de chaque annie civile ou avant cette date, une notification 6crite A cet effet.
En pareil cas, la Convention cesse d'&re applicable :
a) Au Danemark, aux imp6ts pergus pour un exercice fiscal quelconque suivant

celui au cours duquel la d~nonciation a 6 notifi6e;
b) A Malte, aux impfts perqus pour un exercice fiscal quelconque A compter du

deuxi~me exercice qui suit celui au cours duquel la d6nonciation a W notifi~e;
c) Dans les deux Etats contractants, aux impfts retenus A la source sur les

dividendes, les intrets et les redevances vers6s apr~s le 31 d6cembre de l'ann6e au
cours de laquelle la d6nonciation a 6 notifie.
EN FOI DE QUOI les soussign6s, A ce dfiment autoris~s par leurs Gouvernements,

ont sign6 la pr6sente Convention.
FAir Copenhague le 26 mars 1975, en deux exemplaires en langues danoise et

anglaise, les deux textes faisant 6galement foi.
Pour le Gouvernement du Danemark

K. B. ANDERSEN
Pour le Gouvernement de Malte

J. A. KINGSWELL

PROTOCOLE

Lors de la signature de la Convention entre le Danemark et Malte tendant A
6viter la double imposition, les soussign~s sont convenus que le Protocole suivant est
partie int6grante de la Convention :

Article 8.
1. Nonobstant les dispositions de l'article 8 de la Convention, les b6n6fices

qu'une socit6 qui est r6sident de Malte et dont plus de 25 p. 100 du capital est
d6tenu, directement ou indirectement, par des personnes qui ne sont pas r6sidents de
Malte tire de l'exploitation d'un navire en trafic international sont imposables au
Danemark, A moins que la socit n'6tablisse la preuve que ces b6n6fices sont soumis
it l'imp6t maltais, ind6pendamment de tout d6gr~vement pr6vu l'article 86 du Mer-
chant Shipping Act de 1973 ou dans une disposition identique ou analogue.

Article 20.
2. Les dispositions du paragraphe 1 de 'article 20 seront interpr6t6es de telle

fagon que si un professeur ou un enseignant s6journe effectivement, sur invitation,
dans l'un des Etats contractants pendant plus de deux ans, il est assujetti A l'imp6t de
cet Etat A compter du d6but de son s6jour. En outre, les p6riodes pendant lesquelles
ce professeur ou cet enseignant est absent de 'Etat ne sont pas consid6r6es comme
des interruptions de s6jour si, de l'avis de l'autorit comptente de cet Etat, ces
absences ont un caract~re temporaire.

FAIT A Copenhague le 26 mars 1975, en deux exemplaires en langues danoise et
anglaise, les deux textes faisant galement foi.

Pour le Gouvernement du Danemark
K. B. ANDERSEN

Pour le Gouvernement de Malte
J. A. KINGSWELL

V.I. 984,1-14319
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DENMARK

and

BANGLADESH

Exchange of notes constituting an agreement concerning a
Danish grant of fertilizer to Bangladesh (with annex).
Dacca, 14 July 1975

Authentic text: English.

Registered by Denmark on 17 September 1975.

DANEMARK
et

BANGLADESH

l9change de notes constituant un accord relatif i un don en
engrais du Danemark au Bangladesh (avec annexe).
Dacca, 14 juillet 1975

Texte authentique : anglais.

EnregistrJ par le Danemark le 17 septembre 1975.
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF DENMARK AND THE GOV-
ERNMENT OF BANGLADESH CONCERNING A DANISH
GRANT OF FERTILIZER TO BANGLADESH

I

ROYAL DANISH EMBASSY
DACCA

July 14, 1975

Sir,
With reference to previous discussions and correspondence regarding a grant of

fertilizer by the Government of Denmark to the Government of the People's Repub-
lic of Bangladesh, I have the honour to propose that the following provisions shall
govern the transfer of the grant:

I. Subject to the following provisions and such other provisions as may be agreed upon
between the parties, the Government of Denmark shall make available to the Government of
the People's Republic of Bangladesh a grant of triple superphosphat to a value of 10 million
Danish Kroner.

II. The specifications of the consignment are mentioned in the attached enclosure.
III. The Danish International Development Agency will purchase the fertilizer and

deliver the same c.i.f. at Chittagong and/or Chalna port. The consignment will be addressed
to:

Bangladesh Agricultural Development Corporation, Dacca.
At least one month prior to the arrival of the goods, the Danish International Develop-

ment Agency will forward the sets of non-negotiable shipping documents including insurance
certificates to:

Manager (Shipping)
Bangladesh Agricultural Development Corporation
100 A Palm View
Agrabad Commercial Area
Chittagong
Telegram Agricoship.

Negotiable shipping documents shall be sent to Sonali Bank, Dacca.
IV. The Ministry of Agriculture will undertake all expenses involved in the clearance of

the goods and their transport inside Bangladesh. It will also make arrangement for the prompt
delivery and distribution of the goods.

V. At the completion of the distribution the Ministry of Agriculture will submit a report
to the Danish International Development Agency regarding the utilization of the equipment
supplied by the Government of Denmark.

If the foregoing provisions are acceptable to the Government of the People's
Republic of Bangladesh, I have the honour to suggest that this letter and Your reply
to it constitute an Agreement between our two Governments on this matter.

I Came into force on 14 July 1975 by the exchange of the said notes.
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Please accept, Sir, the assurances of my highest consideration.

For the Government of Denmark:

[Signed]
BENT KIILERICH

Charg6 d'Affaires a.i.

Mr. A. M. Anisuzzaman
Secretary
Ministry of Agriculture
Government of the People's Republic

of Bangladesh
Dacca

SPECIFICATION OF FERTILIZER TO BE DELIVERED FROM DENMARK

UNDER THE DANISH GRANT OF JULY 14, 1975

Specifications:
"Physical condition ..................
Phosphorus content, available ........

Water soluble P2 0, (0 of available P, 0,)

Free acid content ....................
M oisture ...........................
Screen size (Tyler) ...................

Packing:
C apacity: ..........................
D escription: ........................

Specification of overbags: ............

Specification of liners: ...............

Marking:
The bags shall be marked as follows:

Granular - free flowing
46% as P 2 0,, minimum

750%6 minimum
4,0016 as H, PO,, maximum
4,00o as H2 0, maximum
85%07 -6 + 16 mesh, minimum"

50 kilos net
Polythelene tubular liner of 4 mil. thickness

with 10 oz. new jute over bag. The loose
liner will be heat sealed at the bottom and
sewn to the outer jute on top at time of
closure with acid resistant thread

Overbags made from new jute cloth of 10 oz.
quality

In accordance with Federal specification
LP 37B, type I class 1, grade A, Finish I
plastic strip (polyfin)

Documentation and correspondence to be addressed to BADC, Dacca, attention Manager
(Purchase).
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II

Dacca, dated, 14th July, 1975

D.O. No. PP-26/72/ViII

Dear Mr. Kiilerich,
I have the honour to acknowledge the receipt of the letter sent with your D.O.

No. 104 Bangl. 12 dated 14-7-75 concerning the Danish grant of fertilizer which
reads as follows :

[See note I]

I have the honour to inform you that my Government is in agreement with the
foregoing.

Please accept, Sir, the assurance of my highest consideration.

For the Government of the People's Republic
of Bangladesh:

[Signed]
A. M. ANISUZZAMAN

Secretary
Ministry of Agriculture

Government of the People's Republic
of Bangladesh

V-I. 982, 1-14320
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[TRADUCTION - TRANSLATION]

t-CHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DU DANEMARK ET LE GOUVERNEMENT
DU BANGLADESH RELATIF A UN DON EN ENGRAIS DU
DANEMARK AU BANGLADESH

I

AMBASSADE DU ROYAUME DU DANEMARK

Dacca, le 14 juillet 1975

Monsieur le Secr~taire,
Me rfrant aux entretiens que nous avons eus et aux notes que nous avons

6chang6es concernant un don en engrais du Gouvernement danois au Gouvernement
de la R6publique populaire du Bangladesh, j'ai l'honneur de proposer que les
dispositions suivantes r6gissent le transfert des marchandises faisant l'objet du don :

I. Sous r6serve des dispositions suivantes et A moins que les deux parties n'en convien-
nent autrement, le Gouvernement danois mettra A la disposition de la R6publique populaire
du Bangladesh du superphosphate triple A concurrence d'une valeur de 10 millions de couron-
nes danoises.

II. Les sp6cifications du chargement sont indiqu6es A I'annexe ci-jointe.
III. L'Association danoise de d6veloppement international ach~tera l'engrais et le livrera

c.a.f. dans les ports de Chittagong ou de Chalna. Le chargement sera adress6 A
Bangladesh Agricultural Development Corporation, Dacca.

Un mois au moins avant que les marchandises arrivent A destination, 'Association danoise
de d6veloppement international fera parvenir 'ensemble des documents d'exp6dition non
n6gociables, y compris les certificats d'assurance, A l'adresse ci-apr~s

Manager (Shipping)
Bangladesh Agricultural Development Corporation
100 A Palm View
Agrabad Commercial Area
Chittagong

Adresse t16graphique : Agricoship
Les documents d'exp6dition n6gociables seront adress~s A la Sonali Bank, Dacca.
IV. Le Minist~re de l'agriculture prendra A sa charge toutes les d6penses aff~rentes au

d~douanement des marchandises et A leur transport l'int6rieur du Bangladesh. II prendra
6galement des dispositions pour assurer la prompte livraison et distribution des marchandises.

V. Lorsque la distribution sera achev6e, le Ministre de I'agriculture pr~sentera A
'Association danoise de d~veloppement international un rapport sur l'utilisation des articles

fournis par le Gouvernement danois.
Si ces dispositions rencontrent I'agr~ment du Gouvernement de la R~publique

populaire du Bangladesh, j'ai I'honneur de proposer que la pr~sente lettre et votre
r~ponse constituent un accord entre nos deux Gouvernements en la matire.

Entr en vigueur le 14 juillet 1975 par I'6change desdites notes.
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Veuillez agr~er, etc.

Monsieur A. M. Anisuzzaman
Secr~taire
Minist&e de l'agriculture
Gouvernement de la Rpublique populaire

du Bangladesh
Dacca

Pour le Gouvernement danois
[Signd]
BENT KIILERICH

Charg6 d'affaires par int6rim

SPtCIFICATIONS DES ENGRAIS FOURNIS PAR LE DANEMARK

AU TITRE DU DON DU 14 JUILLET 1975

Spdcifications :
A spect ............................
Teneur en phosphore disponible ......
P2 0, soluble dans I'eau (Pourcentage de
P20, disponible) ....................
Teneur en acide libre ...............
H um idit6 ..........................
Taille de tamis (Tyler) ...............

Emballage :
Capacit6 : ..........................
D escription : .......................

Sacs ext&rieurs : .....................
Revtements : ......................

Granuleux friable
46 p. 100 au minimum de P 20s

75 p. 100 au minimum
4 p. 100 au maximum de H 3PO,
4 p. 100 au maximum de H 20
85 p. 100, - 6 + 16 maille, au minimum

50 kg net
Revatement tubulaire en polyth~ne d'une

6paisseur de 4 mm, recouvert d'un sac de
jute neuf (10 onces). Le rev~tement ldche
sera scell A la chaleur, A la base, et cousu
avec du fil r6sistant A I'acide au rev~tement
ext~rieur de jute, en haut, au moment de la
fermeture

Toile de jute neuve, qualit& 10 onces
Conformes A la specification f~d~rale LP 37B,

type 1, classe 1, qualit6 A. Finition : une
bande de plastique (polyfin)

Marquage :
Les sacs seront marqu6s comme indiqu6 ci-dessous

La documentation et la correspondance devront Etre envoy~es 5 l'adresse suivante

attention Manager (Purchase), BADC, Dacca.
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II

Dacca, le 14 juillet 1975

D.O. n0 
PP-26/72/VIII

Monsieur le Charg6 d'affaires,
J'ai I'honneur d'accuser reception de la lettre en date de ce jour, concernant le

don en engrais du Danemark, qui accompagnait votre D.O. no 104 Bangl, 12 et dont
le texte est le suivant :

[ Voir note 1]

J'ai I'honneur de vous faire savoir que les dispositions susmentionndes rencon-
trent I'agrdment de mon Gouvernement.

Veuillez agrder, etc.

Pour le Gouvernement de la Rdpublique populaire
du Bangladesh:

[Signel
A. M. ANISUZZAMAN

Secrdtaire
Minist~re de l'agriculture

Gouvernement de la Rdpublique populaire
du Bangladesh

Vol. 982, 1-14320





No. 14321

INDIA
and

PORTUGAL

Treaty on recognition of India's sovereignty over Goa,
Daman, Diu, Dadra and Nagar Haveli and related mat-
ters (with an exchange of letters dated 14 March 1975,
constituting an understanding in respect of article V of
the Treaty). Signed at New Delhi on 31 December 1974

Authentic texts of the Treaty: Hindi, Portuguese and English.

Authentic text of the exchange of letters: English.
Registered by India on 17 September 1975.

INDE
et

PORTUGAL

Traite relatif ' Ia reconnaissance de ia souverainete indienne
sur Goa, Daman, Diu, Dadra et Nagar Haveli et aux
questions connexes (avec kchange de lettres en date du
14 mars 1975, constituant un arrangement A l'gard de
'article V du Traite). Signk 'a New Delhi le 31 d6cembre

1974

Textes authentiques du Traiti: hindi, portugais et anglais.

Texte authentique de l'6change de lettres : anglais.

Enregistr par l'Inde le 17 septembre 1975.
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[HINDI TEXT-TEXTE HINDI]
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[PORTUGUESE TEXT- TEXTE PORTUGUAIS]

TRATADO ENTRE A fNDIA E PORTUGAL RELATIVO AO RE-
CONHECIMENTO DA SOBERANIA DA fNDIA SOBRE GOAi
DAMAO, DIU, DADRA E NAGAR-AVELI E ASSUNTOS CORRE-
LATIVOS

0 Presidente da Reptiblica da India e o Presidente da Repiblica Portuguesa,
Reportando-se ao Communicado conjunto assinado em Nova Iorque, em 24 de

Setembro de 1974, pelo Ministro dos Assuntos Exteriores do Governo da india e pelo
Ministro dos Neg6cios Estrangeiros do Governo de Portugal, no qual se declarava,
entre outras coisas, que o Governo Portugues estava pronto a reconhecer a plena
soberania da fndia sobre os antigos territ6rios portugueses de Goa, Damao, Diu,
Dadrd e Nagar-Aveli, que se tornaram partes integrantes do territ6rio da fndia,

Tomando nota que a Lei Constitucional n. 9/74, de 15 de Outubro de 1974, pu-
blicada no Didrio do Governo de Portugal, autoriza o Presidente da Reptiblica Por-
tuguesa a concluir urn Acordo entre Portugal e a India pelo qual Portugal reconhece
a plena soberania da fndia sobre os territ6rios de Goa, Damao, Diu, DadrA e Nagar-
Aveli, e que este reconhecimento implicaria a derrogagdo da parte correspondente do
Art 1. da Constituigdo Portuguesa de 1933,

Tendo em mente o desejo dos povos da india e de Portugal de iniciarem urea no-
va era de amizade e cooperaqio,

Decidiram concluir um Tratado entre embos os paises para dar execugao ao en-
tendimento expresso no referido communicado conjunto e tomar medidas para o re-
stabelecimento de relag6es normais entre ambos os paises corn base na igualdade de
soberania e reciprocidade de beneficios, e designaram para este efeito coffio plenipo-
tencidrios:
O Presidente da Reptiblica da India:

Sua Excelncia Senhor Y. B. Chavan, Ministro dos Assuntos Exterioreg

O Presidente da Repfiblica Portuguesa:
Sua Excelencia Dr. Mdrio Soares, Ministro dos Neg6cios Estrangeiros

os quais acordaram no seguinte:

Artigo I. Portugal reconhece que os territ6rios de Goa, Damao, Diu, Dadrd e
Nagar-Aveli se tornaram jd parte da India, e reconhece por este meio a plena sobera-
nia da fndia sobre estes territ6rios corn efeito a partir das datas em que se tornaram
partes da India nos termos da Constituiqao da India.

Artigo I. As relaq6es diplomdticas entre a fndia e Portugal serfo imnediata-
mente restabelecidas.

Artigo III. Ambas as Partes Contratantes acordam em resolver por meio de
negociag6es bilaterais todas as quest6es entre elas, incluindo as respeitantes A
propriedade, bens ou reclamagbes dos cidadfos dos respectivos paises, bern como as
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questbes relativas A propriedade estadual e aos bens de cada urn dos Estados nos
territ6rios do outro Estado.

Ambas as Partes acordam tamb~m em resolver por meio de negociaq6es bilate-
rais os direitos e as reclamag6es de cidad~os indianos e outros individuos que tive-
ram que regressar A India de territ6rios sob administragdo portuguesa, no que res-
peita A sua propriedade e bens.

Artigo IV. Serd concluido o mais brevemente possivel um Acordo Cultural
entre Portugal e a fndia. As Partes Contratantes acordam em tomar medidas para
desenvolver contactos no campo cultural e, em particular, na promoi:do da lingua e
cultura portuguesas e na conservaq o de monumentos hist6ricos e religiosos em
Goa, Damdo, Diu, Dadrd e Nagar-Aveli.

Artigo V. Portugal concorda em principio na entrega A fndia de todos os
arquivos, registos, pap6is, documentos e outros materiais que digam respeito aos
territ6rios mencionados no Artigo I, incluindo aqueles que possam ter sido transfe-
ridos para qualquer lugar fora destes territ6rios. De igual modo, a india concorda
em principio na transfer~ncia para Portugal de todos os arquivos, registos, pap6is,
documentos e outros materiais que se possarn encontrar nos territ6rios mencionados
no Artigo I e que ndo digam respeito principalmente a esses territ6rios.

As modalidades da sua entrega, acesso, passagem de certid6es e consulta m6-
tuas ser~o estabelecidas pelas vias diplom~ticas.

Artigo VL Qualquer quest.o de interpretagdo ou aplicag:o deste Tratado se-
rd solucionada entre ambos os paises por meio de negociag6es bilaterais.

Artigo VIL 0 presente Tratado serd sujeito a ratificaq.o e entrard em vigor
na data da troca dos instrumentos de ratificaqdo, a qual terd lugar em Lisboa.

EM Ft DO QUE os respectivos plenipotenciirios assinaram este Tratado e nele
apuseram os respectivos selos.

FEITO em duplicado em Nova Delhi, aos 31 dias do ms de Dezembro de 1974,
nas linguas hindi, portuguesa e inglesa, sendo todos os textos igualmente autenticos.

Pela Reptiblica Pela Repuiblica
da fndia: Portuguesa:

[Signed - Signo]' [Signed - Signe]

Signed by Y. B. Chavan-Sign6 par Y. B. Chavan.
2 Signed by Mario Soares-Sign& par Mario Soares.
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TREATY' BETWEEN INDIA AND PORTUGAL ON RECOGNITION
OF INDIA'S SOVEREIGNTY OVER GOA, DAMAN, DIU, DADRA
AND NAGAR HAVELI AND RELATED MATTERS

The President of the Republic of India and the President of the Republic of
Portugal,

Recalling the Joint Communique signed in New York on 24 September, 1974 by
the Minister of External Affairs, Government of India and the Minister of Foreign
Affairs, Government of Portugal stating, inter alia, that the Government of Por-
tugal was ready to recognise the full sovereignty of India over the former Portuguese
territories of Goa, Daman, Diu, Dadra and Nagar Haveli, which had become in-
tegral parts of the territory of India,

Noting that the Constitutional Law No.9/74 of 15 October 1974 published in
the State Gazette of Portugal authorises the President of the Republic of Portugal to
conclude an agreement between Portugal and India by which Portugal recognises
the full sovereignty of India over the territories of Goa, Daman, Diu, Dadra and
Nagar Haveli and that this recognition would imply the abrogation of the corres-
ponding part of Article I of the Portuguese Constitution of 1933,

Bearing in mind the desires of the peoples of India and Portugal to usher in a
new era of friendship and cooperation,

Have decided to conclude a treaty between their two countries to implement the
understanding expressed in the aforementioned Joint Communique and to take
steps to reestablish normal relations between their two countries on the basis of
sovereign equality and mutual benefit, and have appointed for this purpose as pleni-
potentiaries:
The President of the Republic of India:

His Excellency Shri Y. B. Chavan, Minister of External Affairs
The President of the Republic of Portugal:

His Excellency Dr. Mario Soares, Minister of Foreign Affairs
who have agreed as follows:

Article L Portugal acknowledges that the territories of Goa, Daman, Diu,
Dadra and Nagar Haveli have already become parts of India and hereby recognises
the full sovereignty of India over these territories with effect from the dates when
they became parts of India under the Constitution of India.

Article II. Diplomatic relations between India and Portugal will be resumed
immediately.

Article IIL The two Contracting Parties agree to settle through bilateral
negotiations all questions between them including those concerning the property,
assets or claims of citizens of their respective countries, as well as questions concern-
ing the State property and assets of either State in the territories of the other State.

The two Parties also agree to settle through bilateral negotiations rights and
claims of Indian citizens and other persons who had to return to India from ter-
ritories under Portuguese administration concerning their property and assets.

I Came into force on 3 June 1975 by the exchange of the instruments of ratification, which took place at Lisbon, in
accordance with article VII.
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Article IV. A cultural Agreement between India and Portugal will be con-
cluded as soon as possible. The Contracting Parties agree to take steps to develop
contacts in the cultural field and in particular in the promotion of the Portuguese
language and culture and the preservation of historical and religious monuments in
Goa, Daman, Diu, Dadra and Nagar Haveli.

Article V. Portugal agrees in principle to return to India all archives, records,
papers, documents and other materials relating mainly to the territories mentioned
in Article I including those which may have been transferred to any place outside
these territories. Similarly, India agrees in principle to transfer to Portugal all ar-
chives, records, papers, documents and other materials which may be maintained
within the territories mentioned in Article I and which do not relate mainly to these
territories.

The modalities of their return, mutual access, supply of copies and consultation
will be settled through diplomatic channels.

Article VL Any question of interpretation or application of this Treaty shall
be resolved between the two countries through bilateral negotiations.

Article VIL The present Treaty shall be subject to ratification and shall enter
into force on the date of exchange of instruments of ratification which shall take
place at Lisbon.

IN WITNESS WHEREOF, the respective Plenipotentiaries have signed this Treaty
and affixed thereto their seals.

DONE in duplicate at New Delhi this the 31st day of December 1974 in Hindi,
Portuguese and English languages, all texts being equally authentic.

For the Republic For the Republic
of India: of Portugal:

[Signed - Sign6]' [Signed - Sign6]2

EXCHANGE OF LETTERS

MINISTRY OF EXTERNAL AFFAIRS

NEW I)ELI

14th March, 1975

Excellency,
I have the honour to refer to Article V of the Treaty between India and Portugal

on recognition of India's sovereignty over Goa, Daman, Diu, Dadra and Nagar
Haveli and related matters, which was signed in New Delhi on the 31 st of December,
1974.

Insofar as the archives, records, papers, documents and other materials origi-
nating in the territories mentioned in Article I of the Treaty and other territories in

i Signed by Y. B. Chavan-Sign6 par Y. B. Chavan.

2 Signed par Mario Soares-Sign6 par Mario Soares.
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India are concerned, they may be retained in India even if they relate to other Por-
tuguese territories.

Conversely archives, records, papers, documents and other materials origi-
nating in Portugal may be retained by Portugal even if they relate to the territories
mentioned in Article I of the Treaty and other territories in India.

This principle will enable both India and Portugal to maintain the organic unity
of their respective archives as well as to protect the interests of historical research
and science.

I shall be grateful if you will kindly confirm that the above sets out correctly the
understanding reached between our two Governments and that Article V of the
Treaty thus stands modified to the extent of this understanding.

Accept, Excellency, the assurances of my highest consideration.

[Signed]
Y. B. CHAVAN

Minister of External Affairs
Government of India

His Excellency Dr. Mario Soares
Minister of Foreign Affairs
Government of Portugal

II

MINISTERIO DOS NEGOCIOS ESTRANGEIROS

GABINETE DO MINISTRO'

Lisbon, 14th March 1975

Excellency,
I have the honour to acknowledge the receipt of your Note of to-day's date, the

contents of which read as follows:

[See letter I]

I wish to confirm that the aforementioned Note sets out correctly the under-
standing reached between our two Governments and that Article V of the Treaty ac-
cordingly stands modified.

Accept, Excellency, the assurances of my highest consideration.

[Signed - Sign] 2

Minister for Foreign Affairs of Portugal

His Excellency Y. B. Chavan
Minister for Foreign Affairs

of the Republic of India
New Delhi
India

I Ministry of Foreign Affairs, Office of the Minister.
2 Signed by Mario Soares-Sign6 par Mario Soares.
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[TRADUcTION - TRANSLATION]

TRAIT' ENTRE L'INDE ET LE PORTUGAL RELATIF A LA RECON-
NAISSANCE DE LA SOUVERAINETt INDIENNE SUR GOA,
DAMAN, DIU, DADRA ET NAGAR HAVELI ET AUX QUES-
TIONS CONNEXES

Le Pr6sident de la R~publique indienne et le President de la R6publique por-
tugaise,

Rappelant le communiqu commun sign6 A New York le 24 septembre 1974 par
le Ministre des affaires ext~rieures du Gouvernement indien et le Ministre des affaires
6trang~res du Gouvernement portugais, oi il 6tait dit, notamment, que le Gouverne-
ment portugais 6tait dispos6 A reconnaitre la pleine souverainet6 de l'Inde sur les an-
ciens territoires portugais de Goa, Daman, Diu, Dadra et Nagar Haveli, qui 6taient
devenus parties int~grantes du territoire indien,

Notant que la loi constitutionnelle no 9/74 du 15 octobre 1974 publi6e au Jour-
nal officiel du Portugal autorise le Pr6sident de la R6publique portugaise A conclure
entre le Portugal et l'Inde un accord aux termes duquel le Portugal reconnaitrait la
pleine souverainet6 de l'Inde sur les territoires de Goa, Daman, Diu, Dadra et Nagar
Haveli, et que ladite reconnaissance entranerait I'abrogation de la partie correspon-
dante de l'article premier de la Constitution portugaise de 1933,

Gardant pr6sent A 'esprit le d6sir des peuples de l'Inde et du Portugal d'inau-
gurer une nouvelle 6poque d'amiti6 et de coop6ration,

Ont d6cid6 de conclure un trait6 entre leurs deux pays en vue de concr6tiser l'ac-
cord 6nonc6 dans le communiqu6 commun susmentionn6 et de prendre des mesures
pour r6tablir des relations normales entre leurs deux pays sur la base de l'6galit6
souveraine et de l'avantage mutuel et, A cette fin, ont d6sign6 pour leurs pl6nipoten-
tiaires :
Le Pr6sident de la R6publique de l'Inde:

Son Excellence Shri Y. S. Chavan, Ministre des affaires ext6rieures;
Le Pr6sident de la R6publique portugaise :

Son Excellence Monsieur Mario Soares, Ministre des affaires 6trang~res,
Qui sont convenus des dispositions ci-apr~s :

Article premier. Le Portugal reconnait que les territoires de Goa, Daman,
Diu, Dadra et Nagar Haveli font d6jA partie int6grante de l'Inde et reconnait par le
pr6sent Trait6 la pleine souverainet de l'Inde sur ces territoires A compter des dates
auxquelles ils ont 6 incorpor6s A I'Inde en vertu de la Constitution indienne.

Article II. L'Inde et le Portugal r6tablissent imm6diatement leurs relations
diplomatiques.

Article II. Les Parties contractantes sont convenues de r6gler, au moyen de
n6gociations bilat6rales, toutes les questions pendantes entre elles, notamment celles
qui concernent les biens, avoirs ou r~clamations des ressortissants de leurs pays

I Entre en vigueur le 3 juin 1975 par l',change des instruments de ratification, effectu6 A Lisbonne, conformkment a
larticle VII.
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respectifs, ainsi que toutes les questions qui ont trait aux biens et avoirs de l'un des
deux Etats dans le territoire de l'autre.

Les deux Parties sont 6galement convenues de r~gler au moyen de n~gociations
bilat~rales les droits et rclamations concernant les biens et avoirs des ressortissants
indiens et des autres personnes qui ont d6 quitter les territoires sous administration
portugaise pour retourner en Inde.

Article IV. Un accord culturel entre l'Inde et le Portugal sera conclu ds que
possible. Les Parties contractantes conviennent de prendre les mesures ncessaires
pour d~velopper les contacts dans le domaine culturel et en particulier pour favoriser
la langue et la culture portugaises et preserver les monuments historiques et religieux
A Goa, Daman, Diu, Dadra et Nagar Haveli.

Article V. Le Portugal accepte en principe de retourner A l'Inde toutes les ar-
chives et tous les dossiers, documents, papiers et autres pi&es qui concernent essen-
tiellement les territoires visas A l'article premier, y compris ceux qui ont pu 8tre
transf(r6s en tout lieu extrieur A ces territoires. De m~me, l'Inde accepte en principe
de transfdrer au Portugal toutes les archives et tous les dossiers, documents, papiers
et autres pi&es qui seraient conserves dans les territoires vis6s it I'article premier et
qui ne concernent pas essentiellement lesdits territoires.

Les modalit6s du transfert des documents susmentionn6s, de i'acc~s mutuel A ces
derniers et de la communication de copies, ainsi que les modalit6s des consultations,
seront r6gl6es par les voies diplomatiques.

Article VI. Toute question li~e A l'interpr&tation ou A l'application du pr6sent
Trait6 sera r6gl6e entre les deux pays au moyen de n~gociations bilat6rales.

Article VII. Le present Trait6 sera soumis A ratification et entrera en vigueur
la date de I'6change des instruments de ratification, qui aura lieu A Lisbonne.

EN FOI DE QUOI, les plknipotentiaires ont sign6 le present Trait& et y ont appos&
leurs sceaux.

FAIT en double exemplaire A New Delhi, le 31 d~cembre 1974, en hindi, en por-
tugais et en anglhis, les trois textes faisant &galement foi.

Pour la R~publique de l'Inde Pour la Rgpublique portugaise
[Signd] [Signd]

[Y. B. CHAVAN] [MARIO SOARES]

1CHANGE DE LETTRES

I

MINISTERE DES AFFAIRES EXTERIEURES

NEW DELHI

Le 14 mars 1975

Monsieur le Ministre,
J'ai l'honneur de me r6f~rer h l'article V du Trait entre l'Inde et le Portugal

relatif A la reconnaissance de la souverainet6 de l'Inde sur Goa, Daman, Diu, Dadra
et Nagar Haveli et aux questions connexes, sign6 A New Delhi le 31 d6cembre 1974.
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S'agissant des archives, dossiers, papiers, documents et autres pieces 6tablis dans
les territoires vis6s A l'article premier du Trait6 et d'autres territoires de l'Inde, ils
pourront etre conserves en Inde, meme lorsqu'ils concernent d'autres territoires por-
tugais.

De m~me, les archives, dossiers, papiers, documents et autres pices 6tablis au
Portugal pourront etre conserv6s par le Portugal, meme s'ils concernent les ter-
ritoires vis6s A I'article premier du Trait. et d'autres territoires de l'Inde.

Ce principe permettra tant A l'Inde qu'au Portugal de maintenir l'unit6 organi-
que de leurs archives respectives et de prot6ger les intrts de la recherche et de la
science historiques.

Je vous serais oblig6 de bien vouloir confirmer que les dispositions qui prc~dent
constituent une interpretation correcte de I'Accord auquel nos deux Gouvernements
sont parvenus et que l'article V du Trait6 est modifi6 en cons6quence.

Veuillez agrer, etc.

Le Ministre des affaires ext6rieures
du Gouvernement indien,

[Signd]
Y. B. CHAVAN

Son Excellence Monsieur Mario Soares
Ministre des affaires 6trangbres

du Gouvernement portugais

II

MINISTERE DES AFFAIRES FTRANGERES

CABINET I)U MINISTRE

Lisbonne, le 14 mars 1975

Monsieur le Ministre,
J'ai l'honneur d'accuser r6ception de votre Note en date de ce jour, dont le texte

suit

[Voir lettre I]

Je tiens A confirmer que la Note pr~cit6e constitue une interpretation correcte de
I'Accord auquel nos deux Gouvernements sont parvenus et que l'article V du Trait6
est modifie en cons6quence.

Veuillez agr6er, etc.
Le Ministre des affaires trangres

du Portugal,
[MARIO SOARES]

Son Excellence Monsieur Y. B. Chavan
Minist~re des affaires 6trangbres

de la R~publique de l'Inde
New Delhi
Inde

V.I. 982, 1-14321
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FINLAND
and

HUNGARY

Agreement on the development of economic, industrial and
scientific-technological co-operation. Signed at Buda-
pest on 2 September 1974

Authentic text: English.

Registered by Finland on 22 September 1975.

FINLANDE
et

HONGRIE

Accord relatif au developpement de la coopkration kco-
nomique, industrielle et scientifico-technique. Signe 'a
Budapest le 2 septembre 1974

Texte authentique : anglais.
Enregistr par la Finlande le 22 septembre 1975.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF FINLAND AND THE GOVERNMENT OF THE HUNGARIAN
PEOPLE'S REPUBLIC ON THE DEVELOPMENT OF ECONOMIC,
INDUSTRIAL AND SCIENTIFIC-TECHNOLOGICAL COOPERA-
TION

The Government of the Republic of Finland and the Government of the Hun-
garian People's Republic;

Recalling the Long-term Trade Agreement signed at Budapest on 22 October
1968, and noting the results achieved in the field of economic and technical co-
operation within the framework of the Agreement concerning economic, industrial
and technical co-operation signed at Budapest on 1 October 1969;2

Desiring to strengthen the economic, industrial and scientific-technological co-
operation between their countries to their mutual advantage, and being convinced
that such co-operation can make a substantial contribution to the development of
their economic relations;

Willing to utilise the possibilities offered by the Agreement on the Reciprocal
Removal of Obstacles to Trade, signed at Helsinki on 2 May 1974, also in the field of
economic, industrial and scientific-technological co-operation;

Taking into account the desire of both countries to encourage the development
of co-operation in Europe;

Recognising the importance of long-term measures to provide a firm basis for
the successful expansion of co-operation between the two countries in the future;

have agreed as follows:

Article 1. The Contracting Parties shall continue their efforts to encourage
the development and strengthening of economic, industrial and scientific-
technological co-operation which is of mutual benefit to both countries.

To this end, the Contracting Parties shall encourage and facilitate the co-
operation of their respective institutions, economic organisations and enterprises in
the execution of existing and future development plans and programmes of the other
country.

The Contracting Parties shall grant to each other in the field of economic, in-
dustrial and scientific-technological co-operation the most favourable treatment
allowed by the laws and regulations applicable in their respective countries.

Article 2. Contracts on exchange of goods and services within the scope of
this Agreement will be concluded between Finnish legal and physical persons and
Hungarian foreign trade organisations or other legal persons authorized to enter into
economic, industrial and scientific-technological co-operation.

Article 3. The Contracting Parties recognise the need to identify those fields
and forms where the expansion of economic and industrial co-operation is especially

I Came into force on 1 June 1975, i.e., the first day of the second month that followed the exchange of instruments of
ratification, effected on 14 April 1975, tn accordance with article 9.

2 Untted Nations, Treaty Series, vol. 729, p. 59.
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desirable. The Joint Commission to be established under the terms of Article 7 will
indicate the fields in which the co-operation contracts to be concluded will enjoy
priority. The Joint Commission shall study and encourage the realization of appro-
priate forms of co-operation between Finnish and Hungarian institutions, economic
organisations and enterprises in the two countries as well as in third markets.

Article 4. The Contracting Parties will endeavour to encourage, promote and
facilitate scientific-technological co-operation between interested institutions, or-
ganisations, and enterprises, i.a.:
a) identifying and carrying out of scientific-technological co-operation projects of

common interest;
b) exchange of scientific and technological information;
c) arranging symposia, courses and conferences for experts and other interested

persons;
d) exchange of experts and trainees, including post-graduate training of specialists;
e) joint research within applied science with a view to the application of the results

in industrial production.

Article 5. The Contracting Parties are aware of the significance of appro-
priate financing conditions for co-operative undertakings. They point out that the
aims of this Agreement should be taken into consideration in the relevant financial
and credit arrangements which will be concluded between financial and banking in-
stitutions, in order to ensure that the most favourable credit conditions possible may
be made available for such undertakings.

Article 6. The conditions governing particular projects of economic, indus-
trial and scientific-technological co-operation shall be agreed between the respective
institutions, economic organisations and enterprises of the two countries, in accord-
ance with the laws and regulations in force in each country.

Article 7. For the implementation and supervision of the functioning of this
Agreement the Contracting Parties shall establish a Joint Commission which shall
meet at least once annually or at the request of either Party, alternately in Finland
and Hungary.

The Joint Commission shall:
- examine appropriate measures and make recommendations for the implemen-

tation of co-operation projects to be carried out within the scope of this Agree-
ment,

- review periodi- "ly progress made in co-operation and work out programmes for
further development of economic, industrial and scientific-technological co-
operation,

- coordinate the whole field of economic, industrial and scientific-technological
co-operation between the two countries,

- explore and consider proposals which are suitable for the promotion of the deve-
lopment of co-operation between the two countries.
In both countries permanent Secretariates will be set up by the competent au-

thorities with the task to organize the work of the Joint Commission and the working
groups.

The Joint Commission may establish working groups with the aim of considering
specific matters.

Vol. 982. 1-14322
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Article 8. This Agreement does not affect the validity of any other agreement
concluded and in force between the two countries.

Article 9. This Agreement shall replace the Agreement on economic, indus-
trial and technical co-operation signed at Budapest on 1 October 1969 between the
Republic of Finland and the Hungarian People's Republic. The replacement shall
have no effect on decisions, arrangements and contracts made under that Agree-
ment.

This Agreement will be subject to ratification by the Contracting Parties in ac-
cordance with their own constitutional procedures.

The instruments of ratification are to be exchanged through diplomatic channels.
The Agreement shall enter into force on the first day of the second month fol-

lowing the exchange of instruments of ratification, and shall remain in force for a
period of ten years. Thereafter, the Agreement shall be automatically extended for a
period of one year at a time unless either Contracting Party gives a written notice of
termination six months prior to the expiration.

DONE at Budapest this 2nd day of September, 1974 in two original copies in the
English language.

For the Government of the Republic of Finland:
JERMU LAINE

For the Government of the Hungarian People's Republic:
JOZSEF BIRO

V., 982, 1-14322
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA R1tPUBLIQUE DE
FINLANDE ET LE GOUVERNEMENT DE LA RIPUBLIQUE
POPULAIRE HONGROISE RELATIF AU D8VELOPPEMENT DE
LA COOPIRATION tCONOMIQUE, INDUSTRIELLE ET
SCIENTIFICO-TECHNIQUE

Le Gouvernement de ia R6publique de Finlande et le Gouvernement de la
Rpublique populaire hongroise,

Rappelant l'Accord commercial A long terme sign6 A Budapest le 22 octobre
1968, et prenant note des r6sultats accomplis en matire de coop6ration 6conomique
et technique dans le cadre de l'Accord de coop6ration 6conomique, industrielle et
technique sign6 A Budapest le ler octobre 1969',

D6sireux de renforcer ia coop6ration 6conomique, industrielle et scientifico-
technique entre leurs pays sur la base de l'avantage mutuel et convaincus que cette
coop6ration peut grandement contribuer au d6veloppement de leurs relations 6cono-
miques,

D6sireux d'6tendre les possibilit~s offertes par 'Accord relatif A l'61imination
r6ciproque des obstacles au commerce sign6 A Helsinki le 2 mai 1974 au domaine de la
cooperation 6conomique, industrielle et scientifico-technique,

Tenant compte du d6sir des deux pays de favoriser le d6veloppement de la
coop6ration en Europe,

Reconnaissant I'importance de mesures A long terme pour donner une base
solide A l'expansion fructueuse de la coop6ration entre les deux pays,

Sont convenus de ce qui suit :

Article premier. Les Parties contractantes poursuivront leurs efforts tendant A
favoriser le d6veloppement et le renforcement de la coop6ration economique, in-
dustrielle et scientifico-technique, profitable aux deux pays.

A cette fin, les Parties contractantes encourageront et faciliteront la coop6ration
entre leurs institutions, organisations 6conomiques et entreprises respectives, pour
l'ex6cution des plans et programmes de d~veloppement existants et futurs de chacun
des deux pays.

Les Parties contractantes s'accorderont r&iproquement, dans leur coop6ration
economique, ind.. rielle et scientifico-technique, le traitement le plus favorable
autoris6 par les lois et r~glements des deux pays.

Article 2. Les contrats d'6change de biens et services entrant dans le cadre du
pr6sent Accord seront conclus entre, du c6t6 finlandais, des personnes morales ou
physiques et, du c6t6 hongrois, des organismes de commerce extrieur ou d'autres
personnes morales habilit~es A participer A la coop6ration 6conomique, industrielle et
scientifico-technique.

I Entr en vigueur le jer juin 1975, soit le premier jour du deuxieme mois qui a suivi 1'change des instruments de
ratification, effectu le 14 avril 1975, conform~ment A I'article 9.

2 Nations Unies, Recuei des Traits, vol. 729, p. 59.
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Article 3. Les Parties contractantes reconnaissent la ncessit6 d'identifier les
domaines et les formes de coop6ration 6conomique et industrielle oi une expansion
est particuli rement souhaitable. La Commission mixte qui doit etre cr 6e en vertu de
l'article 7 fixera les domaines dans lescfuels la conclusion de contrats de coop6ration
est prioritaire. La Commission mixte 6tudiera et favorisera ia mise en euvre de
formes de coop6ration appropri~es entre les institutions, organisations 6conomiques
et entreprises finlandaises et hongroises, tant dans les deux pays que sur des marches
tiers.

Article 4. Les Parties contractantes s'efforceront d'encourager, de pro-
mouvoir et de faciliter la cooperation scientifico-technique entre les institutions,
organisations et entreprises intress~es, notamment par les moyens suivants :
a) Identification et ex6cution de projets de cooperation scientifico-technique d'in-

t~r& commun;
b) Echange d'informations scientifiques et techniques;
c) Organisation de colloques, cours et conferences A l'intention d'experts et d'autres

personnes int6ress6es;
d) Echange d'experts et de stagiaires, y compris une formation du troisi~me cycle

pour sp6cialistes;
e) Recherches communes de la science appliqu~e, en vue de l'application des

r~sultats dans la production industrielle.

Article 5. Les Parties contractantes reconnaissent l'importance de conditions
de financement appropries pour les activit~s A mener en cooperation. Elles souli-
gnent que les objectifs du pr6sent Accord devront tre pris en consid6ration dans les
arrangements de financement et de cr6dit qui seront conclus A cet &gard entre 6tablis-
sements financiers et bancaires, afin que les activit6s en question b6n6ficient des con-
ditions de credit les plus favorables possibles.

Article 6. Les conditions applicables A des projets de coop6ration &conomi-
que, industrielle et scientifico-technique particuliers seront convenues entre les insti-
tutions, organisations 6conomiques et entreprises des deux pays, conform6ment aux
lois et r~glements en vigueur dans chaque pays.

Article 7. Pour assurer la mise en oeuvre et la surveillance du fonctionnement
du pr6sent Accord, les Parties contractantes cr6eront une Commission mixte qui se
r~unira au moins une fois par an, ou A la demande de l'une ou l'autre Partie, alterna-
tivement en Finlande et en Hongrie.

La Commission mixte:
- 6tudiera des mesures appropri6es et formulera des recommandations en vue de la

mise en ceuvre de projets de cooperation dans le cadre du present Accord;
- fera p6riodiquement le point des progr~s de la coop6ration et 61aborera des pro-

grammes visant A d6velopper davantage la cooperation 6conomique, industrielle
et scientifico-technique;

- coordonnera toutes les activit6s de cooperation 6conomique, industrielle et
scientifico-technique entre les deux pays;

- &tudiera et examinera des propositions susceptibles de promouvoir le d~veloppe-
ment de la cooperation entre les deux pays.
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Dans l'un et l'autre pays, les autorit~s comp~tentes constitueront des secretariats
permanents qui seront charges d'organiser les travaux de ia Commission mixte et des
groupes de travail.

La Commission mixte pourra cr6er des groupes de travail charg6s d'6tudier des
questions particulires.

Article 8. Le present Accord ne porte pas atteinte at la validit6 de tout autre ac-
cord conclu et en vigueur entre les deux pays.

Article 9. Le pr6sent Accord remplace I'Accord de cooperation 6conomique,
industrielle et technique sign6 At Budapest le ler octobre 1969 entre la Rpublique de
Finlande et la R~publique populaire hongroise. Ce remplacement est sans effet sur les
d6cisions, arrangements et contrats d6coulant dudit Accord.

Le presentAccord est soumis At ratification par les Parties contractantes con-
form6ment A leurs proc6dures constitutionnelles.

Les instruments de ratification seront 6chang6s par ia voie diplomatique.
L'Accord entrera en vigueur le premier jour du deuxi~me mois suivant l'6change

des instruments de ratification et restera en vigueur pendant une p6riode de 10 ans.
Par la suite, il sera automatiquement reconduit d'ann6e en ann6e, A moins que l'une
des Parties contractantes ne le d6nonce par 6crit six mois avant la date d'expiration.

FArr At Budapest, le 2 septembre 1974, en deux exemplaires originaux en langue
anglaise.

Pour le Gouvernement de la R6publique de Finlande
JERMU LAINE

Pour le Gouvernement de la Rpublique populaire hongroise:
JOZSEF BIRO

Vol. 982. 1-14322
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Registered ex officio on 23 September 1975.

ORGANISATION DES NATIONS UNIES
(FONDS D'EQUIPEMENT DES NATIONS UNIES)

et
ITHIOPIE

Accord relatif it un don en especes - Routes rurales (avec
annexes). Signe A Addis-Abeba les 20 et 23 septembre
1975
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GRANT AGREEMENT'BETWEEN ETHIOPIA (The Government)
AND UNITED NATIONS CAPITAL DEVELOPMENT FUND (The
UNCDF)

Project Number: ETH/74/C32
Project Title: RURAL ROADS

Approved:

[Signed]
SHIMELIS ADUGNA

Chief Commissioner
For the Government

Date: 20 September 1975

[Signed - Signe]2

For the UNCDF

Date: 23 September 1975

Article L THE GRANT
Section 1.01. The UNCDF agrees to make a grant (hereinafter called the

Grant) available to the Government, upon the terms and conditions set forth or
referred to in this Agreement, in an amount of One Million Seven Hundred Ninety-
three Thousand United States dollars (US$1,793,000), as a financial contribution
to the rural roads project (hereinafter called the Project) described in Annex I of the
present Agreement.

Section 1.02. (a) The UNCDF shall open a grant account (hereinafter called
"The Grant Account") on its books in the name of the Government and shall credit
thereto the amount of the Grant.

(b) The table below sets forth the Categories of items to be financed out of the
proceeds of the Grant and the allocation of the amounts of the Grant to each
Category:

t

Category

(1) D um p Truck ....................................
(2) G raders .........................................
(3) Tractors ................................
(4) Tanker Trailer ...................................
(5) L oader .........................................
(6) T ruck ..........................................
(7) Station W agons ..................................
(8) O ther Equipm ent .................................
(9) Spare Parts ......................................

(10) Provision for Inflation - 25% ......................
TOTAL

Came into force on 23 September 1975 by signature, in accordance with section 6.01

2 Signed by John Phillips-Sign& par John Phillips.

V,4. 982.1 -14323

Amount of
he Grant Allocated
(in United States

Dollars)

$ 552,000
$ 183,000
$ 225,000
$ 71,000
$ 53,000
$ 35,000
$ 31,000
$ 45,000
$ 239,000
$ 359,000

$1,793,000
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(c) Disbursement shall be made from the Grant Account and from the pro-
ceeds of the Grant and the Project shall be administered in accordance with the pro-
visions and by the organizations set forth or referred to in an Administration Agree-
ment to be agreed to and signed by UNCDF, the Government and the organizations
carrying out the Project. A draft Administration Agreement, marked Annex II, is
attached to this Agreement.

(d) Notwithstanding the provisions of paragraph (c) of this Section no
disbursements shall be made in respect of:

(i) any expenditures prior to the date of this Agreement;
(ii) payments for taxes and other charges imposed under the laws of the Govern-

ment or laws in effect in its territories on the sale or transfer of goods or ser-
vices, or on the importation, manufacture, procurement, supply or ownership
thereof; and

(iii) any expenditures unless the conditions precedent referred to in paragraph (e) of
this Section 1.02 are satisfied.
(e) The conditions precedent to the initial disbursement from the Grant Ac-

count are set forth in Annex III to this Agreement. UNCDF may, upon notification
to the Government declare this Agreement to be null and void if the said conditions
precedent are not satisfied on or before December 31, 1975.

Section 1.03. If the UNCDF has reasonably estimated that the amount of the
Grant then allocated to any Category will be insufficient to finance the expenditures
in that Category, the UNCDF may, by notice to the Government, reallocate to such
Category such amounts then allocated to another Category as in the opinion of the
UNCDF are not needed to meet other expenditures.

Section 1.04. The UNCDF may by notice to the Government terminate dis-
bursement of funds from the Grant any amount not disbursed by January 1, 1979,
or by such other date as shall be agreed between the Government and the UNCDF.

Article IL GENERAL PROVISIONS CONCERNING

THE EXECUTION OF THE PROJECT

Section 2.01. The Government shall carry out the Project or, if another
Organization is designated for this purpose in Annex II to this Agreement, cause the
Project to be carried out by such Organization, with due diligence and efficiency and
in conformity with appropriate administrative, technical and financial practices,
and shall provide, promptly as needed, all funds, facilities, services and other
resources required therefor.

Section 2.02. (a) Contracts for the goods and services required for the Proj-
ect and to be financed out of the proceeds of the Grant shall be awarded under pro-
cedures agreed to between the Government and the UNCDF, or, if the Government
shall so agree, between the Organization referred to in Section 2.01 of the Agree-
ment and UNCDF.

Section 2.03. Except as the Government and the UNCDF shall otherwise
agree, the Government shall cause all goods and services financed out of the pro-
ceeds of the Grant to be used exclusively for the Project.

Section 2.04. The Government shall: (a) maintain separate records adequate
to record the progress of the Project (including the cost thereof) and to identify the
goods and services financed out of the proceeds of the Grant, and to disclose the use
thereof in the Project; (b) have such records audited every year and furnish to the
UNCDF such records and the report of the audit thereof not later than six months
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after the end of the fiscal year of the Government; (c) enable the UNCDF's represen-
tatives to visit the facilities and construction sites included in, or relevant to, the
Project, and to examine the goods financed out of such proceeds and any relevant
records and documents; and (d) furnish to the UNCDF all such information as the
UNCDF shall reasonably request concerning the Project, the expenditure of the pro-
ceeds of the Grant and the goods and services financed out of such proceeds.

Section 2.05. Except as the Government and the UNCDF shall otherwise
agree, the Government shall not create or permit to be created, any encumbrance,
mortgage, pledge, charge, lien or priority of any kind on the goods financed by the
proceeds of the Grant, provided, however, that the foregoing provisions of this Sec-
tion shall not apply to any lien created on property, at the time of purchase thereof,
solely as security for the payment of the purchase price of such property.

Article III. COOPERATION AND INFORMATION

Section 3.01. COOPERATION AND INFORMATION. (a) The Government and the
UNCDF shall cooperate fully to assure that the purpose of the Grant will be ac-
complished. To that end, the Government and the UNCDF shall from time to time,
at the request of any one of them:
(i) exchange views through their representatives with regard to the progress of the

Project, the benefits derived therefrom and the performance of their respective
obligations under this Agreement and other matters relating to the purposes of
the Grant; and

(ii) furnish to the other party all such information as it shall reasonably request with
regard to the progress of the Project, the benefits derived therefrom and the
general status of the Grant.
(b) The Government and the UNCDF shall promptly inform each other of

any condition which interferes with, or threatens to interfere with, the progress of
the Project, the accomplishment of the purposes of the Grant, or the performance
by any one of them of its obligations under this Agreement.

(c) After the completion of the Project, the Government shall make available
to the UNCDF all such information as UNCDF may reasonably request with regard
to the benefits derived from the Project including information necessary or appro-
priate for the UNCDF to evaluate the Project or its assistance to the Government.

Article IV. SUSPENSION OR TERMINATION OF ASSISTANCE

Section 4.01. The UNCDF may by written notice to the Government suspend
its assistance under this Agreement if in the judgment of the UNCDF any circum-
stance arises which interferes with or threatens to interfere with the successful com-
pletion of the Project or the accomplishment of its purposes. The UNCDF may, in
the same or in a subsequent written notice, indicate the conditions under which it is
prepared to resume its assistance under this Agreement. Any such suspension shall
continue until such conditions are accepted by the Government and the UNCDF
shall have given written notice to the Government that it is prepared to resume its as-
sistance under this Agreement.

Section 4.02. If any situation referred to in Section 4.01 shall occur and con-
tinue for a period of fourteen days after notice thereof shall have been given by the
UNCDF to the Government, then at any time thereafter during the continuance
thereof, the UNCDF may by written notice to the Government terminate its assist-
ance under this Agreement and require that the Government reimburse to the UNCDF
the amount of the Grant disbursed from the Grant Account. The Government shall
promptly reimburse such amount to the UNCDF upon receipt of such request.
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Section 4.03. The provisions of this Article shall be without prejudice to any
other rights or remedies that UNCDF may have in the circumstances, whether under
general principles of law, the laws in effect in the territories of the Government or
otherwise.

Section 4.04. No delay in exercising, or omitting to exercise, any right or
remedy of the UNCDF under this Agreement shall be construed as a waiver thereof.

Article V. INTERPRETATION AND SETTLEMENT OF DISPUTES

Section 5.01. The provisions of this Agreement shall be interpreted in keeping
with the relevant resolutions and decisions of the appropriate organs of the United
Nations and any relevant matter for which no provision is made in this Agreement
shall be settled by the Parties thereto in keeping with the said resolutions and deci-
sions, each Party giving full and sympathetic consideration to any proposal ad-
vanced by the other Party under this Section.

Section 5.02. Any dispute between the Government and the UNCDF arising
out of or relating to this Agreement which is not settled by negotiation or other
agreed mode of settlement shall be submitted to arbitration at the request of either
Party. Each Party shall appoint one arbitrator, and the two arbitrators so appointed
shall appoint a third arbitrator, who shall be the chairman of the arbitration tri-
bunal. If within thirty days of the request for arbitration either Party has not ap-
pointed an arbitrator or if within fifteen days of the appointment of the two ar-
bitrators, the third arbitrator has not been appointed, either Party may request the
President of the International Court of Justice to appoint such as yet unappointed
arbitrators, and the expenses of the arbitration shall be borne by the Parties as as-
sessed by the arbitrators. The arbitral award shall contain a statement of the reasons
on which it is based and shall be accepted as binding by the Parties to the dispute.

Article VI. ENTRY INTO FORCE, TERMINATION

Section 6.01. This Agreement shall enter into force on the date of signature by
the Parties hereto.

Section 6.02. The obligations of the Parties under this Agreement except
under Article III and except as provided in Annex II shall terminate on a date three
years after the date set forth in Section 1.04 of this Agreement or three years after
such later date as shall be agreed between the Government and the UNCDF in ac-
cordance with provisions of the said Section.

Article VIL REPRESENTATIVES OF THE PARTIES; ADDRESSES

Section 7.01. Shimelis Adugna, Chief Commissioner is designated as repre-
sentative of the Government for the purpose of taking any action required or per-
mitted to be taken under this Agreement on behalf of the Government.

Section 7.02. The UNCDF may by notice to the Government designate a per-
son or persons as representative of the UNCDF for the purpose of receiving any doc-
umentation which is to be furnished to the UNCDF or of performing any act re-
quired or permitted to be performed by the UNCDF in accordance with the terms of
this Agreement.
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Section 7.03. The following addresses are specified for the purpose of trans-
mitting any notice or request required or permitted to be given or made under this
Agreement.

For the Government:

[Signed]
SHIMELIS ADUGNA

Chief Commissioner
20 September 1975

For the UNCDF:
United Nations Capital Development Fund

c/o Resident Representative
of the United Nations Development Programme

[Signed - Signe]'

IN WITNESS WHEREOF the Parties hereto, acting through their representatives
thereunto duly authorized, have caused this Agreement to be signed in their respec-
tive names and on the respective dates first written above.

ANNEX I
The Project will finance, jointly with the Government and USAID, four rural trunk

roads, totaling about 900 kilometres in the South and Southeast of Ethiopia where drought
conditions are currently most serious. The roads will progressively connect about 940,000 peo-
ple to relief supplies from arterial roads, and will eventually serve to bring local agricultural
products to markets. The construction will combine labour-intensive techniques (employing
3600 persons)with rapid mechanized construction, to advance the delivery of the relief sup-
plies.

UNCDF will finance dump trucks, tractors, graders and other construction and ancillary
equipment, spare parts, and up to 25o inflationary cost increases.

ANNEX II

ADMINISTRATION AGREEMENT

This Agreement, among the Parties whose names appear below, is made pursuant to Arti-
cle I, Section 1.02 (c) of the Grant Agreement between Ethiopia ("the Government") and the
United Nations Capital Development Fund (UNCDF) for a rural roads project (Project), and
in furtherance of the purposes of that Agreement. The responsibilities and procedures for ex-
ecution of the Project are agreed to by the Parties as set forth herein.

A. UNCDF
UNCDF (headquarters) shall disburse the funds from the Grant Account as directed by

the United Nations Development Program (UNDP) after determination by the Resident
Representative (Res. Rep.) of UNDP that the conditions precedent specified in Annex III to
the Grant Agreement have been satisfied and that all other provisions of the Grant Agreement
relating to disbursement have been met.

I Signed by John Phillips-Sign6 par John Phillips.
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B. ETHIOPIAN HIGHWAY AUTHORITY (EHA)

1. Responsibilities
EHA will construct rural road segments linking the following communities in the South

and Southeast:
(i) Arba Minch - Konso - Jinka (approximately 270 kilometers)

(ii) Negele - Wachelle - Mega (approximately 200 kilometers)
(iii) Ginir - Imi (approximately 180 kilometers)
(iv) Gode - Imi - Elkerre (approximately 240 kilometers)
(v) Other priority rural roads as agreed between the EHA and UNCDF.
EHA shall make available to UNCDF upon request, all books, records and documents

relating to the Project.
2. Reports

The following reports shall be made to the Res. Rep.
a) Schedules of procurement and construction, semi-annually within 30 days after the

end of each six month period until the Project is completed.
b) Repor'ts showing procurement and construction completed, semi-annually within

30 days after each six month period through December, 1977.
C. UNDP

UNDP shall procure items to be financed by the Grant with due consideration to range
and type of equipment acceptable to the EHA.
Approved:

Ethiopia:

[Signed]
By SHIMELIs ADUGNA

Chief Commissioner
Date: 20 September 1975

United Nations Capital Development Fund:
By [Signed - Sign']

Date: 23/4/75

United Nations Development Programme:

By [Signed - Signl']
Date: 23/4/75

Ethiopian Highway Authority (EHA):
By [Signed- Signi]

Date: 22/9/75

ANNEX III
The conditions precedent to disbursement from the Grant Account, referred to in Arti-

cle I, Section 1.02 (e) which shall be met to the satisfaction of the Resident Representative of
UNDP are:
1. Annex II will have been approved by all the Parties.
2. Budgetary allocations are assured, totaling $1 million (E$2 million) for three years, to

cover POL, operating costs and maintenance of the equipment financed by UNDP.

Signed by John Phillips - Sign6 par John Phillips.

2 Signed by Hailu Shawl -Sign par Hailu Shawl.
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[TRADUCTION - TRANSLATION]

ACCORD' RELATIF A UN DON EN ESPtCES ENTRE L'tTHIOPIE (le
Gouvernement) ET LE FONDS D'IQUIPEMENT DES NATIONS
UNIES (FENU)

Numdro du projet: ETH/74C32
Ddsignation du projet : ROUTES RURALES

Approuv6':

Pour le Gouvernement
Le Commissaire principal,

[Signf]
SHIMELIS ADUGNA

Date : le 20 septembre 1975

Pour le FENU:
[JOHN PHILLIPS]

Date : le 23 septembre 1975

Article premier. LE DON

Paragraphe 1.01. Le FENU consent au Gouvernement, aux clauses et condi-
tions stipules ou vis6es dans le pr6sent Accord, un don en esp~ces (ci-apr~s
d6nomm6 le «don>>) d'un montant equivalant A un million Sept cent quatre-vingt-
treize mille (1 793 000) dollars des Etats-Unis comme contribution au financement
du projet de routes rurales (ci-aprs d6nomm6 le ((projet>>), d6crit A l'annexe I.

Paragraphe 1.02. a) Le FENU ouvrira dans ses livres, au nom du Gouverne-
ment, un compte (ci-aprs d~nomm6 le ocompte du don>>) qu'il cr6ditera du montant
du don.

b) Le tableau ci-dessous indique les cat6gories de d6penses devant Etre
financ6es par le don et le montant du don affect6 A chaque cat6gorie :

Montant affecte

(exprimg en
Catdgorie dollars E. -U.)
1) Camions Abascule .................................... 552 000
2) N iveleuses ........................................... 183 000
3) Tracteurs ............................................ 225 000
4) Cam ions-citernes ..................................... 71 000
5) Chargeuses ........................................... 53 000
6) Cam ions ............................................ 35 000
7) Breaks .............................................. 31 000
8) M ateriel divers ....................................... 45 000
9) Pieces de rechange .................................... 239 000

10) R6serve pour inflation - 25% .......................... 359 000
TOTAL 1 793 000

Entr& en vigueur le 23 septembre 1975 par la signature, conform~ment au paragraphe 6.01.
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c) Les pr61lvements sur le compte du don et sur les fonds provenant du don
seront effectu6s et le projet sera g6r6 par les agences et suivant les dispositions
stipul6es ou vis6es dans un accord d'administration qui sera conclu et sign6 par le
FENU, le Gouvernement et les agences charg6es de 'ex~cution du projet. Un projet
d'accord d'administration est joint en annexe II au pr6sent Accord.

d) Nonobstant les dispositions de 'alin6a c ci-dessus, il ne sera effectu6 aucun
tirage :

i) Pour r6gler des d6penses ant6rieures A la date du pr6sent Accord;
ii) Pour acquitter des imp6ts ou d'autres droits perqus en vertu de la 16gislation du

Gouvernement ou des lois en vigueur sur ses territoires A l'occasion de la vente
ou du transfert de marchandises ou de services ou de leur importation, de leur
fabrication, de leur achat, de leur fourniture ou de leur possession;

iii) Pour r6gler des d6penses quelconques si les conditions vis6es A l'alin6a e ci-
dessous ne sont pas remplies.
e) Les conditions de pr61 vement initial sur le compte du don sont stipul6es A

I'annexe III. Le FENU peut, par notification au Gouvernement, d6clarer le pr6sent
Accord nul et non avenu si ces conditions ne sont pas remplies au 31 d6cembre 1975.

Paragraphe 1.03. S'il a des raisons de penser que le montant du don affect6 A
une cat6gorie sera insuffisant pour financer les d6penses au titre de cette cat6gorie, le
FENU peut, en en avisant le Gouvernement, virer A cette cat6gorie les montants
alors affect~s d'autres cat6gories qui, selon lui, ne sont pas n~cessaires pour faire
face A d'autres d6penses.

Paragraphe 1.04. Le FENU peut, en en avisant le Gouvernement, mettre fin
au tirage de fonds sur le don pour toute somme non pr61ev6e au Ier janvier 1979 ou A
toute autre date dont le Gouvernement et le FENU sont convenus.

Article H1. DISPOSITIONS GtNERALES RELATIVES A L'EXECUTION DU PROJET

Paragraphe 2.01. Le Gouvernement ex6cutera le projet ou le fera ex6cuter par
une agence, s'il en est d6sign6 une A cette fin A I'annexe II du present Accord, avec la
diligence et l'efficacit6 voulues suivant les r~gles de l'art et les principes d'une saine
gestion administrative et financi~re, et il fournira sans retard, au fur et A mesure des
besoins tous les fonds, moyens materiels, services et autres ressources ncessaires A
cette fin.

Paragraphe 2.02. Les march6s de marchandises ou de services n6cessaires A
'ex6cution du projet et devant Etre financ6s par le don seront adjug6s conform~ment

aux dispositions convenues entre le Gouvernement et le FENU ou, si le Gouverne-
ment 'accepte, entre I'agence vis6e au paragraphe 2.01 ci-dessus et le FENU.

Paragraphe 2.03. Sauf convention contraire entre le Gouvernement et le
FENU, le Gouvernement veillera A ce que toutes les marchandises et tous les services
financ6s par le don soient utilis6s exclusivement aux fins du projet.

Paragraphe 2.04. Le Gouvernement : a) tiendra des livres distincts permettant
de suivre la marche du projet (notamment d'en connaitre le cofit), d'identifier les
marchandises et les services financ6s par le don et d'en justifier remploi dans le pro-
jet; b) fera v6rifier ces livres tous les ans et les communiquera au FENU ainsi que le
rapport de v6rification correspondant, six mois au plus aprs la cl6ture de 'exercice
fiscal du Gouvernement; c) donnera aux repr6sentant du FENU la possibilit6 de visi-
ter les installations et les chantiers du projet ou relevant du projet, d'inspecter les
marchandises financ6es par le don et d'examiner tous les livres et documents s'y rap-
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portant; et d) communiquera au FENU tous les renseignements qu'il pourra raison-
nablement demander au sujet du projet, de l'emploi des fonds provenant du don et
des marchandises et services finances par ces fonds.

Paragraphe 2.05. Sauf convention contraire entre le Gouvernement et le
FENU, le Gouvernement ne constituera ni ne permettra que soit constitu6 aucune
servitude, hypoth~que, charge ou sfiret6 ni aucun gage d'aucune sorte sur des mar-
chandises financ~es par le don; toutefois les dispositions ci-dessus ne s'appliqueront
pas A des sfiret~s constitu6es sur des biens, au moment de leur achat, uniquement
pour garantir le paiement du prix d'achat de ces biens.

Article III. COOPItRATION ET INFORMATION

Paragraphe 3.01. COOPtRATION ET INFORMATION. a) Le Gouvernement et le
FENU coop~reront pleinement A la r~alisation des fins du don. A cet effet, A la
demande de l'un ou de 'autre :
i) Ils conf6reront de temps A autre, par l'interm6diaire de leurs repr~sentants, sur

I'tat d'avancement du projet et les avantages de celui-ci et sur l'ex6cution des
engagements qu'ils ont souscrits dans le pr6sent Accord, et sur toute autre ques-
tion relative aux fins du don;

ii) Chacun communiquera A l'autre tous les renseignements que celui-ci pourra rai-
sonnablement demander quant A l'6tat d'avancement du projet, A ses avantages
et A la situation g6n6rale du don.
b) Le Gouvernement et le FENU s'informeront sans retard de toute situation

qui generait ou menacerait de g8ner ravancement du projet, la r~alisation des fins du
don ou 'ex~cution par l'une des parties des engagements qu'elIe a souscrits dans le
present Accord.

c) Apris l'achvement du projet, le Gouvernement communiquera au FENU
tous renseignements qu'il pourra raisonnablement demander au sujet des avantages
du projet, y compris les renseignements n6cessaires ou utiles pour 6valuer le projet
ou IPassistance au Gouvernement.

Article IV. SUSPENSION OU SUPPRESSION DE L'ASSISTANCE

Paragraphe 4.01. Le FENU peut, par notification 6crite au Gouvernement,
suspendre son assistance aux termes du present Accord s'il se produit un fait qui,
selon lui, generait ou menacerait de g ner I'ex~cution du projet ou la r6alisation de
ses fins. I1 peut, dans la m~me communication ou dans une communication ult6-
rieure, pr~ciser les conditions auxquelles il est dispos6 A reprendre son assistance aux
termes du present Accord. L'assistance restera suspendue tant que ces conditions
n'auront pas &6 accept&es par le Gouvernement et que le FENU n'aura pas notifi&
par 6crit A celui-ci qu'il est dispos6 A la reprendre aux termes du present Accord.

Paragraphe 4.02. Si I'un des faits vis6s au paragraphe 4.01 se produit et
subsiste pendant 14 jours A compter de la date de la notification par le FENU au
Gouvernement, le FENU aura A tout moment, tant que ce fait subsistera, la facult6
de supprimer, par notification au Gouvernement, son assistance aux termes du pr6-
sent Accord et d'exiger que le Gouvernement lui rembourse le montant pr61ev6 sur le
compte du don. Au requ de cette demance, le Gouvernement remboursera ce mon-
tant dans les meilleurs d61ais.

Paragraphe 4.03. Les dispositions du pr6sent article ne pr~jugent pas les autres
droits ou recours dont le FENU peut se pr~valoir en I'occurrence, en vertu de prin-
cipes gn6raux du droit, de lois en vigueur sur les territoires du Gouvernement ou
autrement.
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Paragraphe 4.04. Aucun retard dans l'exercice ou le d~faut d'exercice d'un
droit ou d'un recours du FENU aux termes du pr6sent Accord ne sera interpr6t6 com-
me une renonciation A ce droit ou recours.

Article V. INTERPRtTATION E-r REGLEMENT DES DIFFERENDS

Paragraphe 5.01. Les clauses du pr6sent Accord seront interpr6t6es conform6-
ment aux resolutions et d6cisions des organes comp~tents de l'Organisation des
Nations Unies et toute question pertinente qui ne serait pas 6voqu6e dans l'Accord
sera r~gl6e par les parties conform6ment A ces resolutions et d6cisions, chaque partie
examinant avec attention et bienveillance les propositions de I'autre en application du
pr6sent paragraphe.

Paragraphe 5.02. Tout diffrend entre le Gouvernement et le FENU auquel
donnerait lieu le present Accord ou qui y aurait trait et qui ne serait pas r~gI par la
n6gociation ou par un autre mode convenu de r~glement sera, A la demande de l'une
des parties, soumis A l'arbitrage. Chaque partie d~signera un arbitre et les deux ar-
bitres choisis en d6signeront un troisibme, qui pr~sidera le tribunal d'arbitrage. Si,
dans les 30 jours qui suivront [a demande d'arbitrage, l'une ou I'autre des parties n'a
pas d6sign6 son arbitre ou si, dans les 15 jours qui suivront la d6signation des deux ar-
bitres, le troisibme arbitre n'a pas &6 choisi, l'une ou l'autre des parties pourra
demander au President de la Cour internationale de Justice de d6signer l'arbitre ou
les arbitres manquants et les parties supporteront les frais de I'arbitrage dans la pro-
portion fix6e par les arbitres. La sentence arbitrale sera motiv~e et aura force obli-
gatoire pour les parties.

Article VI. ENrRE EN VIGUEUR; EXPIRATION

Paragraphe 6.01. Le pr6sent Accord entrera en vigueur A la date de sa signa-
ture par les parties.

Paragraphe 6.02. Les engagements souscrits par les parties dans le present Ac-
cord, l'exception de ceux qui sont visas A I'article III et sauf disposition contraire A
l'annexe II, s'6teindront trois ans apr~s la date stipul6e au paragraphe 1.04 ou trois
ans aprbs toute autre date ult~rieure dont le Gouvernement et le FENU seraient con-
venus en application de ce paragraphe.

Article VII. REPRtSENTANrS DES PARrIES; ADRESSES
Paragraphe 7.01. Le repr6sentant du Gouvernement d6sign pour prendre, en

son nom, toute mesure qui peut ou doit etre prise aux termes du pr6sent Accord est
le Commissaire principal, Shimelis Adugna.

Paragraphe 7.02. Le FENU peut, par notification au Gouvernement, d6signer
un ou plusieurs repr~sentants et les autoriser A recevoir les documents qui doivent lui
Etre soumis ou A prendre toute mesure qui peut ou doit tre prise par lui aux termes
du pr6sent Accord.

Paragraphe 7.03. Les adresses ci-aprs sont indiqu6es aux fins d'envoi de toute
notification ou demande qui peut ou doit Etre faite aux termes du present Accord.

Pour le Gouvernement :
Le Commissaire principal,

[Sign6]
SHIMELIs ADUGNA

Le 20 septembre 1975
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Pour le FENU :
Fonds d'6quipement des Nations Unies

Aux bons soins du Repr~sentant resident
du Programme des Nations Unies pour le d~veloppement

[JOHN PHILLIPS]

EN FOI DE QUOI les parties, agissant par leurs repr~sentants A ce dfiment
autorls~s, ont fait signer et remettre le present Accord en leurs noms respectifs, aux
dates inscrites ci-dessus.

ANNEXE I
Le projet vise A financer, conjointement avec le Gouvernement et I'Agency for Interna-

tional Development des Etats-Unis, quatre axes ruraux d'une longueur totale d'environ
900 km dans le sud et le sud-est de I'Ethiopie, oii la skheresse est actuellement la plus grave.
Ces routes permettront d'acheminer progressivement des secours A quelque 940 000 personnes
bL partir des axes principaux ct serviront plus tard b transporter des produits agricoles locaux
vers les march6s. On combinera dans les travaux des m~thodes A forte intensit6 de
main-d'oeuvre (employant 3 600 personnes) et des techniques de construction m~canis~e rapide
afin d'acc~lrer l'acheminement des secours.

Le FENU financera des camions A bascule, des tracteurs, des niveleuses et d'autres mat6-
riels de construction et materiels divers, des pi~ces de rechange et une reserve pour inflation 6
concurrence de 25 p. 100.

ANNEXE II

ACCORD D'ADMINISTRATION

Le present Accord entre les parties dont les noms figurent ci-dessous est conclu en ap-
plication du paragraphe 1.02, alin~a c, de l'article premier de l'Accord relatif A un don en
esp~ces entre le Gouvernement de l'Ethiopie (ci-apr~s d~nomm6 le <«Gouvernement>) et le
Fonds d'6quipement des Nations Unie (FENU) [ci-apr~s d~nomm& le <(FENU>>] concernant un
projet de routes rurales (ci-apr~s d~nomm6 le <projet>>) et aux fins de cet Accord. Les parties
sont convenues des responsabilit~s et des modalit~s d'ex~cution du projet comme suit

A. FENU
Le FENU (sifge) d ¢aissera les fonds provenant du compte du don suivant les instructions

du Programme des Nations Unies pour le d~veloppement (PNUD) apr~s que le Reprsentant
resident du PNUD se sera assure que les conditions stipul~es A l'annexe III de l'Accord relatif au
don ont &6 remplies de meme que toutes les autres dispositions de cet Accord relatives aux
06caissements.

B. AGENCE ETHIOPIENNE DES ROUTES

I. Responsabilitds
L'Agence construira les tronvons de routes reliant les communaut~s suivantes dans le sud

et le sud-est :
i) Arba Minch - Konso - Jinka (environ 270 km);

ii) Negele - Wachelle - Mega (environ 200 km);
iii) Ginir - Imi - (environ 180 kin);
iv) Gode - Imi - Elkerre (environ 240 km);
v) Autres routes ru'rales prioritaires dont I'Agence et le FENU seront convenus.
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L'Agence remettra au FENU, A sa demande, tous les livres, comptes et documents relatifs
au projet.
2. Rapports

Les rapports ci-apr~s seront pr~sent~s au Reprisentant resident
a) Calendriers des achats et des travaux de construction deux fois par an, 30 jours au

plus apr~s la fin de chaque semestre, jusqu'. I'ach~vement du projet;
b) Etats des achats effectu6s et des travaux de construction termin6s, deux fois par an,

30 jours au plus apr~s [a fin de chaque semestre, jusqu'en d6cembre 1977.

C. PNUD
Le PNUD procurera les articles devant etre finances par le don en tenant d1ment compte

du type de matriel et de l'assortiment acceptables A I'Agence.

ApprouvW4:

Pour I'Ethiopie:
Le Commissaire principal,

[Signdj
SHIMELIs ADUGNA

Le 20 septembre 1975

Pour le Fonds d'6quipement des Nations Unies
Le Repr~sentant resident du PNUD,

[JOHN PHILLIPS]

Le 23 septembre 1975

Pour le Programme des Nations Unies pour le d6veloppement
Le Repr6sentant resident du PNUD,

[JOHN PHILLIPS]

Le 23 septembre 1975

Pour I'Agence 6thiopienne des routes:

[HAILU SHAWL]
Le 22 septembre 1975

ANNEXE III
Les conditions vises au paragraphe 1.02, alin~a e, de I'article premier, qui doivent etre

remplies, la satisfaction du Repr6sentant resident du PNUD, avant tout pr~l~vement sur le
compte du don, sont les suivantes :
1. L'annexe II aura W approuve par toutes les parties;
2. Des credits d'un montant total de I million de dollars (2 millions de dollars 6thiopiens)

sont assurs pour trois ans pour couvrir le cofit des carburants et lubrifiants et les frais
d'exploitation et d'entretien du mat6riel financ6 par le PNUD.
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GRANT AGREEMENT' BETWEEN ETHIOPIA (the Government)
AND UNITED NATIONS CAPITAL DEVELOPMENT FUND (the
UNCDF)

Project Number: ETH/74/C31
Project Title: WATER SUPPLY

Approved:
[Signed]

SHIMELIs ADUGNA
Chief Commissioner
For the Government

Date: 20 September 1975

[Signed - Signtf]
For the UNCDF

Date: 25/IX/75

Article I. THE GRANT

Section 1.01. The UNCDF agrees to make a grant (hereinafter called the
Grant) available to the Government, upon the terms and conditions set forth or
referred to in this Agreement, in an amount of One Million Two Hundred Sixty-Six
Thousand United States dollars (US$1,266,000), as a financial contribution to the
project (hereinafter called the Project) described in Annex I of the present Agree-
ment.

Section 1.02. (a) The UNCDF shall open a grant account (hereinafter called
"The Grant Account") on its books in the name of the Government and shall credit
thereto the amount of the Grant.

(b) The table below sets forth the categories of items to be financed out of the
proceeds of the Grant and the allocation of the amounts (including 2507o inflationary
provision) of the Grant to each Category:

Amount of
the Grant Allocated

(in United States
Category Dollars)
(1) Pumping Equipment ............................... $ 574,000
(2) Casings .......................................... $ 371,000
(3) W ork-shop tools ................................... $ 159,000
(4) Vehicles .......................................... $ 144,000
(5) Hydrometeorological Equipment .................... $ 18,000

TOTAL $1,266,000

(c) Disbursement shall be made from the Grant Account and from the pro-
ceeds of the Grant and theProject shall be administered in accordance with the pro-
visions and by the organizations set forth or referred to in an Administration Agree-

I Came into force on 25 September 1975 by signature, in accordance with section 6.01.
2 Signed by John Phillips-Signk par John Phillips.
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ment to be agreed to and signed by UNCDF, the Government and the organizations
carrying out the Project. A draft Administration Agreement, marked Annex II, is
attached to this Agreement.

(d) Notwithstanding the provisions of paragraph (c) of this Section no
disbursements shall be made in respect of:
(i) any expenditures prior to the date of this Agreement;

(ii) payments for taxes and other charges imposed under the laws of the Govern-
ment or laws in effect in its territories on the sale or transfer of goods or ser-
vices, or on the importation, manufacture, procurement, supply or ownership
thereof; and

(iii) any expenditures unless the conditions precedent referred to in paragraph (e) of
this Section 1.02 are satisfied.
(e) The conditions precedent to the initial disbursement from the Grant Ac-

count are set forth in Annex III to this Agreement. UNCDF may, upon notification
to the Government, declare this Agreement to be null and void if the said conditions
precedent are not satisfied on or before December 31, 1975.

Section 1.03. If the UNCDF has reasonably estimated that the amount of the
Grant then allocated to any Category will be insufficient to finance the expenditures
in that Category, the UNCDF may, by notice to the Government, reallocate to such
Category such amounts then allocated to another Category as in the opinion of the
UNCDF are not needed to meet other expenditures.

Section 1.04. The UNCDF may by notice to the Government terminate the
Grant with respect to any amount not disbursed by January 1, 1977, or by such
other date as shall be agreed between the Government and the UNCDF.

Article IL GENERAL PROVISIONS CONCERNING
THE EXECUTION OF THE PROJECT

Section 2.01. The Government shall carry out the Project or, if another
Organization is designated for this purpose in Annex II to this Agreement, cause the
Project to be carried out by such Organization, with due diligence and efficiency and
in conformity with appropriate administrative, technical and financial practices,
and shall provide, promptly as needed, all funds, facilities, services and other
resources required therefor.

Section 2.02. Contracts for the goods and services required for the Project
and to be financed out of the proceeds of the Grant shall be awarded under pro-
cedures of the United Nations Development Program (UNDP).

Section 2.03. Except as the Government and the UNCDF shall otherwise
agree, the Government shall cause all goods and services financed out of the pro-
ceeds of the Grant to be used exclusively for the Project.

Section 2.04. The Government shall: (a) maintain separate records adequate
to record the progress of the Project (including the cost thereof) and to identify the
goods and services financed out of the proceeds of the Grant, and to disclose the use
thereof in the Project; (b) have such records audited every year and furnish to the
UNCDF such records and the report of the audit thereof not later than six months
after the end of the fiscal year of the Government; (c) enable the UNCDF's represen-
tatives to visit the facilities and construction sites included in, or relevant to, the
Project, and to examine the goods financed out of such proceeds and any relevant
records and documents; and (d) furnish to the UNCDF all such information as the
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UNCDF shall reasonably request concerning the Project, the expenditure of the pro-
ceeds of the Grant and the goods and services financed out of such proceeds.

Section 2.05. Except as the Government and the UNCDF shall otherwise
agree, the Government shall not create or permit to be created, any encumbrance,
mortgage, pledge, charge, lien or priority of any kind on the goods financed by the
proceeds of the Grant, provided, however, that the foregoing provisions of this Sec-
tion shall not apply to any lien created on property, at the time of purchase thereof,
solely as security for the payment of the purchase price of such property.

Article IlL COOPERATION AND INFORMATION

Section 3.01. COOPERATION AND INFORMATION. (a) The Government and
the UNCDF shall cooperate fully to assure that the purpose of the Grant will be ac-
complished. To that end, the Government and the UNCDF shall from time to time,
at the request of any one of them:
(i) exchange views through their representatives with regard to the progress of the

Project, the benefits derived therefrom and the performance of their respective
obligations under this Agreement and other matters relating to the purposes of
the Grant; and

(ii) furnish to the other party all such information as it shall reasonably request with
regard to the progress of the Project, the benefits derived therefrom and the
general status of the Grant.
(b) The Government and the UNCDF shall promptly inform each other of

any condition which interferes with, or threatens to interfere with, the progress of
the Project, the accomplishment of the purposes of the Grant, or the performance
by any one of them of its obligations under this Agreement.

(c) After the completion of the Project, the Government shall make available
to the UNCDF all such information as UNCDF may reasonably request with regard
to the benefits derived from the Project including information necessary or ap-
propriate for the UNCDF to evaluate the Project or its assistance to the Govern-
ment.

Article IV. SUSPENSION OR TERMINATION OF ASSISTANCE

Section 4.01. The UNCDF may by written notice to the Government suspend
its assistance under this Agreement if in the judgment of the UNCDF any circum-
stance arises which interferes with or threatens to interfere with the successful com-
pletion of the Project or the accomplishment of its purposes. The UNCDF may, in
the same or in a subsequent written notice, indicate the conditions under which it is
prepared to resume its assistance under this Agreement. Any such suspension shall
continue until such conditions are accepted by the Government and the UNCDF
shall have given written notice to the Government that it is prepared to resume its as-
sistance under this Agreement.

Section 4.02. If any situation referred to in Section 4.01 shall occur and continue
for a period of fourteen days after notice thereof shall have been given by the UNCDF
to the Government, then at any time thereafter during the continuance thereof, the
UNCDF may by written notice to the Government terminate its assistance under this
Agreement and require that the Government reimburse to the UNCDF the amount of
the Grant disbursed from the Grant Account. The Government shall promptly reim-
burse such amount to the UNCDF upon receipt of such request.
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Section 4.03. The provisions of this Article shall be without prejudice to any
other rights or remedies that UNCDF may have in the circumstances, whether under
general principles of law, the laws in effect in the territories of the Government or
otherwise.

Section 4.04. No delay in exercising, or omitting to exercise, any right or
remedy of the UNCDF under this Agreement shall be construed as a waiver thereof.

Article V. INTERPRETATION AND SETTLEMENT OF DISPUTES

Section 5.01. The provisions of this Agreement shall be interpreted in keeping
with the relevant resolutions and decisions of the appropriate organs of the United
Nations and any relevant matter for which no provision is made in this Agreement
shall be settled by the Parties thereto in keeping with the said resolutions and deci-
sions, each Party giving full and sympathetic consideration to any proposal ad-
vanced by the other Party under this Section.

Section 5.02. Any dispute between the Government and the UNCDF arising
out of or relating to this Agreement which is not settled by negotiation or other
agreed mode of settlement shall be submitted to arbitration at the request of either
Party. Each Party shall appoint one arbitrator, and the two arbitrators so appointed
shall appoint a third arbitrator, who shall be the chairman of the arbitration tribu-
nal. If within thirty days of the request for arbitration either Party has not ap-
pointed an arbitrator or if within fifteen days of the appointment of the two ar-
bitrators, the third arbitrator has not been appointed, either Party may request the
President of the International Court of Justice to appoint such as yet unappointed
arbitrators, and the expenses of the arbitration shall be borne by the Parties as as-
sessed by the arbitrators. The arbitral award shall contain a statement of the reasons
on which it is based and shall be accepted as binding by the Parties to the dispute.

Article VI. ENTRY INTO FORCE; TERMINATION

Section 6.01. This Agreement shall enter into force on the date of signature by
the Parties hereto.

Section 6.02. The obligations of the Parties under this Agreement except
under Article III and except as provided in Annex II shall terminate on a date two
years after the date set forth in Section 1.04 of this Agreement or two years after
such later date as shall be agreed between the Government and the UNCDF in ac-
cordance with provisions of the said Section.

Article VII. REPRESENTATIVES OF THE PARTIES; ADDRESSES

Section 7.01. Shimelis Adugna, Chief Commissioner, is designated as repre-
sentative of the Government for the purpose of taking any action required or per-
mitted to be taken under this Agreement on behalf of the Government.

Section 7.02. The UNCDF may by notice to the Government designate a per-
son or persons as representative of the UNCDF for the purpose of receiving any doc-
umentation which is to be furnished to the UNCDF or of performing any act re-
quired or permitted to be performed by the UNCDF in accordance with the terms of
this Agreement.
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Section 7.03. The following addresses are specified for the purpose of trans-
mitting any notice or request required or permitted to be given or made under this
Agreement.

For the Government:

[Signed]
SHIMELIS ADUGNA

Chief Commissioner
20 September 1975

For the UNCDF:
United Nations Capital Development Fund

c/o Resident Representative
of the United Nations Development Programme

[Signed - Signf]l

IN WITNESS WHEREOF the Parties hereto, acting through their representatives
thereunto duly authorized, have caused this Agreement to be signed in their respec-
tive names and on the respective dates first written above.

ANNEX I
The project is part of the on-going drought relief effort headed by the Drought Relief and

Rehabilitation Commission, which is attracting priority assistance from national and interna-
tional sources. It will provide inventory for approximately one year of standard-sized pumps,
spare parts and casings, as well as supporting equipment needed by the National Water
Resources Commission (NWRC) to cope with the current emergency.

NWRC established in 1971, and its predecessor agencies, have sunk 498 deep wells since
1953. The current production of about 20 boreholes annually is expected to be substantially
increased in the near future, To this end NWRC is negotiating with Canadian and Swedish
bilateral programmes and with the World Bank (IDA). It receives assistance from UNDP
project ETH/72/001, and has moreover four expatriate drilling engineers, and two expatriate
mechanics in the recently expanded workshop in Addis Ababa headed by an Ethiopian engi-
neer. Its budgetary allocations for 1974/75 consist of $458,000 for operating expenditures and
$487,000 for capital equipment, the latter amount is insufficient to maintain an adequate
operating inventory. As a result, numerous wells are inoperative and boreholes remain un-
completed.

UNCDF will finance pumping equipment ($574,000), casings ($371,000), workshop tools
($159,000), vehicles ($144,000) and hydrometeorological equipment ($18,000). The cost
estimates include 250 inflationary provision.

ANNEX II

ADMINISTRATION AGREEMENT

This Agreement, among the parties whose names appear below, is made pursuant to Arti-
cle I, Section 1.02 (c) of the Grant Agreement between Ethiopia (the "Government") and the
United Nations Capital Development Fund (UNCDF) for a water supply project (Project),
and in furtherance of the purposes of that Agreement. The responsibilities and procedures for
execution of the Project are agreed to by the Parties as set forth herein.

Signed by John Phillips-Sign par John Phillips.
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A. UNCDF
UNCDF (headquarters) shall disburse the funds from the Grant Account after deter-

mination by the Resident Representative (Res. Rep.) of UNDP that the conditions precedent
specified in Annex III to the Grant Agreement have been satisfied and that all other provisions
of the Grant Agreement relating to disbursement have been met.

B. NATIONAL WATER RESOURCES COMMISSION (NWRC)

1. Responsibilities
NWRC will: (a) supply UNDP with a statement of inventory requirements for one year,

including technical specifications and information as to existing inventory levels and annual
turnover; and

(b) supply UNDP with technical specifications for other supporting equipment. NWRC
shall make available to UNCDF upon request, all books, records and documents relating to
the Project.
2. Reports

The following reports shall be made to UNCDF:
a) A statement of inventory, identifying items financed by the Grant and including informa-

tion on turnover, semi-anually within 30 days after the end of each six month period,
through December, 1977, and

b) A statement disclosing wells repaired and maintained, identifying those benefiting from
Grant financed items, semi-annually within 30 days after each six month period through
December, 1977.

C. UNDP
UNDP shall: (a) procure items to be financed by the Grant; and (b) assist NWRC in per-

forming its responsibilities through its Project ETH/72/001.

Approved:
Ethiopia:

By [Signed]

SHIMELIS ADUGNA
Chief Commissioner

Date: 20 September 1975

United Nations Capital Development Fund:
By [Signed - Signg]'

Res. Rep. UNDP
Date: 23/IX/75

United Nations Development Program:
By [Signed- Signe]

Res. Rep. UNDP
Date: 23/IX/75

National Water Resources Commission:
By [Signed - Signfl'
SHIFARRAW BIZUNEH

A/General Manager
Date: Sept 23, 1975

I Signed by John Phillips-Sign6 par John Phillips.
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ANNEX III
The conditions precedent to disbursement from the Grant Account, referred to in Arti-

cle I, Section 1.02 (e), which shall be met to the satisfaction of the Resident Representative of
UNDP are:
1. Annex 1I will have been approved by all the parties.
2. The UNDP project ETH/72/001 will have been extended at least to June 1979, as agreed

in the last tripartite review.
3. Adequate budgetary and manpower resources are available to operate and maintain the

vehicles and hydrometeorological equipment.
4. Adequate measures will have been taken, in cooperation with the Livestock and

Marketing Board, to avoid over-grazing in areas surrounding water wells.
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[TRADucTION - TRANSLATION]

ACCORD' RELATIF A UN DON EN ESPtCES ENTRE L'tTHIOPIE
(le Gouvernement) ET LE FONDS D'EQUIPEMENT DES NATIONS
UNIES (FENU)

Numdro du projet: ETH/74/C31
D'signation du projet : ADDUCTION D'EAU

Approuvd :

Pour le Gouvernement
Le Commissaire principal,

[Signd]
SHIMELIS ADUGNA

Date : le 20 septembre 1975

Pour le FENU :
[JOHN PHILLIPS]

Date : le 25 septembre 1975

Article premier. LE DON
Paragraphe 1.01. Le FENU consent au Gouvernement, aux clauses et condi-

tions stipules ou vis~es dans le present Accord, un don en espkces (ci-apr~s
d~nomm6 le odon)>) d'un montant 6quivalant A un million deux cent soixante-six
mille (1 266 000) dollars des Etats-Unis, comme contribution au financement du pro-
jet (ci-aprts d~nomm6 le -projet >), d~crit A l'annexe 1.

Paragraphe 1.02. a) Le FENU ouvrira dans ses livres, au nom du Gouverne-
ment, un compte (ci-apr~s d~nomm6 le ( compte du don>>) qu'il crditera du montant
du don.

b) Le tableau ci-dessous indique les categories de d~penses devant etre financ~es
par le don et le montant du don affect6 A chaque cat~gorie :

Montant affectd
(exprime en

Catedgorie dollars E.-U.)

(1) M at~rieldepompage ............................... $ 574000
(2) Tubages .......................................... $ 371 000
(3) Outillaged'atelier .................................. $ 159000
(4) VW hicules ......................................... $ 144000
(5) Materiel hydrom6t~orologique ....................... $ 18000

TOTAL $1 266 000

c) Les pr~kvements sur le compte du don et sur les fonds provenant du don
seront effectu~s et le projet sera g~r& par les agences et suivant les dispositions
stipul6es ou vis6es dans un accord d'administration qui sera conclu et sign6 par le
FENU, le Gouvernement et les agences charg6es de 1'ex6cution du projet. Un projet
d'accord d'administration est joint en annexe II au pr6sent Accord.

Entr en vigueur le 25 septembre 1975 par la signature, conform6ment au paragraphe 6.01.
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d) Nonobstant les dispositions de l'alin6a c ci-dessus, il ne sera effectu& aucun
tirage :

i) Pour r~gler des d6penses ant6rieures A la date du present Accord;
ii) Pour acquitter des imp6ts ou d'autres droits per us en vertu de la 16gislation du

Gouvernement ou des lois en vigueur sur ses territoires A l'occasion de la vente
ou du transfert de marchandises ou de services ou de leur importation, de leur
fabrication, de leur achat, de leur fourniture ou de leur possession;

iii) Pour r6gler des d6penses quelconques si les conditions vis~es A l'alin6a e ci-
dessous ne sont pas remplies.

e) Les conditions de pr~lvement initial sur le compte du don sont stipul6es A
I'annexe III. Le FENU peut, par notification au Gouvernement, d6clarer le pr6sent
Accord nul et non avenu si ces conditions ne sont pas remplies au 31 d6cembre 1975.

Paragraphe 1.03. S'il y a des raisons de penser que le montant du don affect6A
une cat6gorie sera insuffisant pour financer les d6penses au titre de cette cat6gorie, le
FENU peut, en en avisant le Gouvernement, virer A cette cat(gorie les montants
alors affect~s A d'autres categories qui, selon lui, ne sont pas n6cessaires pour faire
face A d'autre d6penses.

Paragraphe 1.04. Le FENU peut, en en avisant le Gouvernement, mettre fin
au tirage de fonds sur le don pour toute somme non prileve au Ier janvier 1977 ou A
toute autre date dont le Gouvernement et le FENU sont convenus.

Article H1. DISPOSITIONS GtNERALES RELATIVES A L'EXEtCUTION DU PROJET

Paragraphe 2.01. Le Gouvernement excutera leprojet ou le fera ex6cuter par
une agence, s'il en est d6sign6 une A cette fin A l'annexe II du pr6sent Accord, avec la
diligence et l'efficacit6 voulues et suivant les r~gles de I'art et les principes d'une saine
gestion administrative et financibre, et il fournira sans retard, au fur et A mesure des
besoins, tous les fonds, moyens materiels, services et autres ressources n6cessaires A
cette fin.

Paragraphe 2.02. Les marches de marchandises ou de services n6cessaires A
l'ex6cution du projet et devant tre finances par le don seront adjug6s conform~ment
aux proc6dures du Programme des Nations Unies pour le d6veloppement (PNUD).

Paragraphe 2.03. Sauf convention contraire entre le Gouvernement et le
FENU, le Gouvernement veillera A ce que toutes les marchandises et tous les services
finances par le don soient utiliss exclusivement aux fins du projet.

Paragraphe 2.04. Le Gouvernement :a) tiendra des livres distincts permettant
de suivre la marche du projet (notamment d'en connaitre le coat), d'identifier les
marchandises et les services financ6s par le don et d'en justifier i'emploi dans le pro-
jet; b) fera v6rifier ces livres tous les ans et les communiquera au FENU ainsi que le
rapport de v6rification correspondant, six mois au plus apr~s la cl6ture de l'exercice
fiscal du Gouvernement; c) donnera aux repr6sentants du FENU ia possibilit6 de
visiter les installations et les chantiers du projet ou relevant du projet, d'inspecter les
marchandises financ6es par le don et d'examiner tous les livres et documents s'y rap-
portant; et d) communiquera au FENU tous les renseignements qu'il pourra raison-
nablement demander au sujet du projet, de l'emploi des fonds provenant du don et
des marchandises et services financ6s par ces fonds.

Paragraphe 2.05. Sauf convention contraire entre le Gouvernement et le
FENU, le Gouvernement ne constituera ni ne permettra que soit constitu6 aucune
servitude, hypoth~que, charge ou sfiret6 ni aucun gage d'aucune sorte sur des mar-
chandises financ~es par le don; toutefois, les dispositions ci-dessus ne s'appliqueront
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pas A des sOret~s constitutes sur des biens, au moment de leur achat, uniquement
pour garantir le paiement du prix d'achat de ces biens.

Article III. COOPItRArION Er INFORMATION

Paragraphe 3.01. COOPERATION ET INFORMATION. a) Le Gouvernement et le
FENU coopgreront pleinement A la r6alisation des fins du don. A cet effet, A la
demande de l'un ou de l'autre :
i) Ils confreront de temps A autre, par l'intermgdiaire de leurs repr~sentants, sur

I'tat d'avancement du projet et les avantages de celui-ci, ou l'ex(cution des
engagements qu'ils ont souscrits dans le present Accord, et sur toute autre ques-
tion relative aux fins du don;

ii) Chacun communiquera A I'autre tous les renseignements que celui-ci pourra
raisonnablement demander quant A I'6tat d'avancement du projet, A ses avan-
tages et A la situation g6n~rale du don.
b) Le Gouvernement et le FENU s'informeront sans retard de toute situation

qui g~nerait ou menacerait de gener l'avancement du projet, la r~alisation des fins du
don ou l'excution par l'une des parties des engagements qu'elle a souscrits dans le
pr6sent Accord.

c) Apr~s l'ach~vement du projet, le Gouvernement communiquera au FENU
tous les renseignements qu'il pourra raisonnablement demander au sujet des avan-
tages du projet, y compris les renseignements n6cessaires ou utiles pour 6valuer le
projet ou l'assistance au Gouvernement.

Article IV. SUSPENSION OU SUPPRESSION DE L'ASSISTANCE

Paragraphe 4.01. Le FENU peut, par notification 6crite au Gouvernement,
suspendre son assistance aux termes du pr6sent Accord, s'il se produit un fait qui,
selon lui, g~nerait ou menacerait de g~ner l'ex6cution du projet ou la r6alisation de
ses fins. II peut, dans la m~me communication ou dans une communication
ult~rieure, pr6ciser les conditions auxquelles il est dispos6 A reprendre son assistance
aux termes du pr6sent Accord. L'assistance restera suspendue tant que ces conditions
n'auront pas W accept6es par le Gouvernement et que le FENU n'aura pas notifi par
6crit A celui-ci qu'il est dispos6 A la reprendre aux termes du present Accord.

Paragraphe 4.02. Si l'un des faits vis~s au paragraphe 4.01 se produit et per-
siste pendant 14 jours A compter de la date de la notification par le FENU au Gouver-
nement, le FENU aura A tout moment, tant que ce fait subsistera, la facult6 de sup-
primer, par notification au Gouvernement, son assistance aux termes du pr6sent Ac-
cord et d'exiger que le Gouvernement lui rembourse le montant pr6lev6 sur le compte
du don. Au requ de cette demande, le Gouvernement remboursera ce montant dans
les meilleurs d61ais.

Paragraphe 4.03. Les dispositions du present article ne pr6jugent pas les autres
droits ou recours dont le FENU peut se pr6valoir en l'occurrence, en vertu de prin-
cipes g6n6raux du droit, de lois en vigueur sur les territoires du Gouvernement ou
autrement.

Paragraphe 4.04. Aucun retard dans l'exercice ou le d6faut d'exercice d'un
droit ou d'un recours du FENU aux termes du pr6sent Accord ne sera interpr6t6 com-
me une renonciation A ce droit ou recours.

Article V. INTERPRITAIION ET REGLEMENT DES I)IFFERENDS

Paragraphe 5.01. Les clauses du present Accord seront interpr&t es conform6-
ment aux r6solutions et decisions des organes comp~tents de l'Organisation des
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Nations Unies et toute question pertinente qui ne serait pas 6voqu~e dans I'Accord
sera r~gl6e par les parties conform6ment A ces resolutions et d6cisions, chaque partie
examinant avec attention et bienveillance les propositions de l'autre en application
du pr6sent paragraphe.

Paragraphe 5.02. Tout diff&rend entre le Gouvernement et le FENU auquel
donnerait lieu le present Accord ou qui y aurait trait et qui ne serait pas r6gi6 par la
n6gociation ou par un autre mode convenu de r~glement sera, A la demande de l'une
ou l'autre partie, soumis t 'arbitrage. Chaque partie d6signera un arbitre et les deux
arbitres choisis en d6signeront un troisi~me, qui pr6sidera le tribunal d'arbitrage. Si,
dans les 30 jours qui suivront la demande d'arbitrage, l'une ou I'autre partie n'a pas
d6sign6 son arbitre ou si, dans les 15 jours qui suivront ia d6signation des deux arbi-
tres, le troisi~me arbitre n'a pas 6t choisi, l'une ou I'autre des parties pourra
demander au Pr6sident de la Cour internationale de Justice de d6signer I'arbitre ou
les arbitres manquants et les parties supporteront les frais de l'arbitrage dans ia
proportion fix6e par les arbitres. La sentence arbitrale sera motive et aura force
obligatoire pour les parties.

Article VI. ENTREE EN VIGUEUR; EXPIRATION

Paragraphe 6.01. Le pr6sent Accord entrera en vigueur A la date de sa signa-
ture par les parties.

Paragraphe 6.02. Les engagements souscrits par les parties dans le present Ac-
cord, A 'exception de ceux qui sont vis6s A l'article III et sauf disposition contraire A
l'annexe II, s'6teindront trois ans aprbs la date stipul6e au paragraphe 1.04 ou trois
ans apr~s toute autre date ult6rieure dont le Gouvernement et le FENU seraient
convenus en application de ce paragraphe.

Article VIL REPRESENTANTS DES PARTIES; ADRESSES

Paragraphe 7.01. Le repr6sentant du Gouvernement d6sign6 pour prendre, en
son nom, toute mesure qui peut ou doit etre prise aux termes du pr6sent Accord est le
Commissaire en chef principal, Shimelis Adugna.

Paragraphe 7.02. Le FENU peut, par notification au Gouvernement, designer
un ou plusieurs repr~sentants et les autoriser A recevoir les documents qui doivent lui
Etre soumis ou A prendre toute mesure qui peut ou doit &tre prise par lui aux termes
du present Accord.

Paragraphe 7.03. Les adresses ci-aprbs sont indiques aux fins d'envoi de toute
notification ou demande qui peut ou doit &re faite aux termes du present Accord.

Pour le Gouvernement :
Le Commissaire principal,

[Signs]
SIIIMELIS ADUGNA

Le 20 septembre 1975

Pour le FENU :
Fonds d'6quipement des Nations Unies

Aux bons soins du Repr~sentant resident
du Programme des Nations Unies pour le dveloppement,

[.JOIIN PItILLIPS]

EN FOI DE QUOI les parties, agissant par leurs repr6sentants A ce dfiment
autoris~s, ont fait signer et remettre le pr6sent Accord en leurs noms respectifs, aux
dates inscrites ci-dessus.
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ANNEXE I

Le projet s'inscrit dans une action continue de secours aux victimes de la scheresse qui est
mene par la Commission de secours aux victimes de la scheresse et de rel~vement des zones
sinistres et b~n~ficie d'une assistance prioritaire de sources nationales et internationales. I1
permettra de fournir les stocks n~cessaires pour un an environ de pompes normalises, de
pices de rechange et de tubages, ainsi que le materiel auxiliaire dont la commission nationale
de I'eau a besoin pour faire face A la situation d'urgence actuelle.

La Commission nationale de i'eau, cri6e en 1971, et les organismes qui ront pr6c6d6e ont
for6 498 puits profonds depuis 1953. Le nombre de forages, qui est actuellement d'une
vingtaine par an, devrait augmenter sensiblement dans un proche avenir. C'est pourquoi la
Commission a engag6 des n6gociations avec les programmes bilat6raux canadien et su6dois ain-
si qu'avec la Banque mondiale (IDA). Elle regoit en outre une assistance du PNUD (au titre du
projet ETH/72/001), et quatre micaniciens foreurs et deux ouvriers m6caniciens, tous
6trangers, travaillent dans l'atelier d'Addis-Abeba, qui a 6 agrandi et qui est dirig par un
ing6nieur 6thiopien. Les credits ouverts pour 1974 sont de 458 000 dollars pour les frais
d'exploitation et 487 000 dollars pour les d6penses d'investissement; cette derni~re somme est
insuffisante pour maintenir les stocks n6cessaires. En cons6quence, de nombreux puits ne fonc-
tionnent pas et des forages ne sont pas termin6s.

Le FENU financera du mat6riel de pompage (574 000 dollars), des tubages (371 000
dollars), de I'outillage d'ateliers (159 000 dollars), des v6hicules (144 000 dollars) et du mat6riel
hydrom&6torologique (18 000 dollars). Ces chiffres estimatifs incluent une r6serve pour l'infla-
tion de 25 p. 100.

ANNEXE II

ACCORD D'ADMINISTRATION

Le present Accord entre les parties dont les noms figurent ci-dessous est conclu en applica-
tion du paragraphe 1.02, alin~a c, de I'article premier de I'Accord relatif Aun don en esp&es en-
tre le Gouvernement de l'Ethiopie (ci-apr~s d6nomm6 le «Gouvernement )) et le Fonds
d'6quipement des Nations Unies (FENU) [ci-aprs d~nomm6 le <FENU)] concernant un pro-
jet d'adduction d'eau (ci-apr~s d6nomm6 le < projet )) et aux fins de cet Accord. Les parties sont
convenues des responsabilit~s et des modalit6s d'ex6cution du projet comme suit.

A. FENU

Le FENU (sifge) d6caissera les fonds provenant du compte du don apr~s que le Repr6sen-
tant resident du PNUD se sera assur6 que les conditions stipul~es A I'annexe III de I'Accord
relatif au don ont 6 remplies de m~me que toutes les autres dispositions de cet Accord
relatives aux d6caissements.

B. COMMISSION NATIONALE DE L'EAU

1. Responsabifites
La Commission : a) soumettra au PNUD un 6tat des stocks n6cessaires pour une ann~e

accompagn& de sp6cifications techniques et de renseignements concernant le niveau des stocks
et le renouvellement annuel;

b) Communiquera au PNUD les spcifications techniques d'autres matriels auxiliaires.
La Commission remettra au PNUD, A sa demande, tous les livres, cahiers et documents
relatifs au projet.

VoI. 982,1 -14324
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2. Rapports
Les rapports ci-apr~s seront pr~sent~s au FENU

a) Un 6tat des stocks prcisant les articles finances par le don, et contenant des
renseignements sur le renouvellement, deux fois par an, 30 jours au plus apr~s chaque
semestre, jusqu'en d~cembre 1977; et

b) Un 6tat des puits r~par~s et entretenus pr~cisant ceux pour lesquels on a utilis6 des articles
finances par le don, deux fois par an, 30 jours au plus apr~s chaque semestre, jusqu'en
d~cembre 1977.

C. PNUD

Le PNUD :a) procurera les articles devant Etre finances par le don; et b) aidera la Com-

mission A excuter ses fonctions dans le cadre du projet ETH/72/001.

Approuvd:

Pour l'Ethiopie:
Le Commissaire principal,

[Signd]
SHIMELIs ADUGNA

Le 20 septembre 1975

Pour le Fonds d'6quipement des Nations Unies
Le Repr~sentant r6sident du PNUD,

[JOHN PHILLIPS]

Le 23 septembre 1975

Pour le Programme des Nations Unies pour le d~veloppement
Le Repr~sentant resident du PNUD,

[JOHN PHILLIPS]

Le 23 septembre 1975

Pour la Commission nationale de 'eau:
Le Directeur g~n~ral adjoint,

[Signg]

SHIFARRAW BIZUNEH

Le 23 septembre 1975

ANNEXE III

Les conditions vis~es au paragraphe 1.02, alin~a e, de l'article premier, qui doivent etre

remplies, A la satisfaction du Repr~sentant resident du PNUD, avant tout pr~lvement sur le

compte du don, sont les suivantes :
1. L'annexe II aura &6 approuv~e par toutes les parties.

2. Le projet du PNUD, ETH/72/001, aura R6 prolong6 au fnoins jusqu'en juin 1979, con-

form~ment A la dcision prise lors du dernier examen tripartite.

3. Les ressources budg~taires et le personnel seront suffisants pour l'exploitation et 'entre-

tien des v~hicules et di materiel hydrom~t~orologique.

4. Des mesures auront W prises, en cooperation avec le Conseil de I'Mlevage et de la vente,
pour 6viter le surpdturage aux alentours des puits.

VA. 982,1-1432
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UNITED NATIONS
and

GHANA

Agreement regarding the arrangements for the African Pop-
ulation Conference and the Conference of African
Demographers. Signed at Accra on 3 December 1971

Authentic text: English

Registered ex officio on 1 October 1975.

ORGANISATION DES NATIONS UNIES
et

GHANA
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Texte authentique : anglais.
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[TRADUCTION - TRANSLATION]

AGREEMENT' BETWEEN THE
UNITED NATIONS AND THE
GOVERNMENT OF GHANA
REGARDING THE ARRANGE-
MENTS FOR THE AFRICAN
POPULATION CONFERENCE
AND THE CONFERENCE OF
AFRICAN DEMOGRAPHERS

Publication effected in accordance
with article 12(2) of the General
Assembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last instance
by General Assembly resolution 33/141 A
of 19 December 1978.

1 Came into force on 3 December 1971, the date on
which it is deemed to have been definitively approved by
the signature of both Parties.
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ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES ET
LE GOUVERNEMENT DU
GHANA CONCERNANT LES
DISPOSITIONS A PRENDRE EN
VUE DE LA CONFIRENCE
DtMOGRAPHIQUE AFRICAI-
NE ET DE LA CONFtRENCE
DES D18MOGRAPHES AFRI-
CAINS

Publication effectude conformdment t
l'article 12, paragraphe 2, du r~glement
de I'Assemblde gdnerale destind mettre
en application l'Article 102 de la Charte
des Nations Unies tel qu'amendd en der-
nier lieu par la rdsolution 33/141 A de
I'Assemblde gindrale en date du 19 d6-
cembre 1978.

Entr6 en vigueur le 3 decembre 1971, date A laquelle
il est cens6 avoir &6 d~finitivement approuv6 par la signa-
ture des deux Parties.
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AGREEMENT' BETWEEN THE UNITED NATIONS AND THE RE-
PUBLIC OF GHANA RELATING TO THE ESTABLISHMENT OF
A REGIONAL INSTITUTE FOR DEMOGRAPHIC TRAINING
AND RESEARCH

The Government of the Republic of Ghana (hereinafter called "the Govern-
ment") and the United Nations,

Desiring to promote and strengthen research and training in demography and
related fields in interested English-speaking countries of Africa, through the
establishment of an institute for demographic training and research in Accra, taking
into account the coverage of the Cairo Demographic Centre, with a view to avoiding
duplication of facilities,

Have agreed as follows:

Article L OBJECTIVES AND ACTIVITIES OF THE INSTITUTE

1. A regional Institute for Population Studies (hereinafter called "the In-
stitute") shall be established in Accra under the joint auspices of the Government
and the United Nations in accordance with the terms of this Agreement and the ar-
rangements which the Government and the United Nations may make to implement
it. The Institute shall seek to serve the interested English-speaking countries of
Africa, taking into account the coverage of the Cairo Demographic Centre, with a
view to avoiding a duplication of facilities.

2. The objectives and activities of the Institute shall be:
(a) To serve as a training and research institute in demography and related fields for

countries referred to in paragraph 1 above who may wish to avail themselves of
its services;

(b) To provide courses of intensive classroom training or guided research in
demography and related fields in English. The Institute may also provide ad hoc
courses, in-service training and special courses;

(c) To conduct, guide and, in consultation with the United Nations, publish
technical as well as applied research on population trends and their relation to
social and economic factors, taking account of the results of recent population
censuses and other data, as well as to undertake and publish, in consultation
with the United Nations, the results of field research work within the countries
referred to in paragraph I above, at the request of or by agreement with the
Governments concerned;

(d) To provide, at the request of interested countries referred to in Article I,
paragraph 1, information or advisory services in demography and related fields,
consistent with other services of the United Nations.
3. The training facilities of the Institute shall be available to:

(a) Trainees from countries referred to in paragraph I above, who may be granted
fellowships for training or research work at the Institute by the United Nations
in accordance with the terms of Article V below, or by national or international
institutions under special arrangements approved by the Governing Council of

I Came into force on 3 December 1971, the date on which it is deemed to have been definitively approved by the
signature of both Parties.
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the Institute mentioned in Article II below. A limited number of nationals of the
Republic of Ghana, normally not to exceed five, will be financed by the United
Nations;

(b) Nationals of the Republic of Ghana selected by the Government, in addition to
the limited number financed by the United Nations under Article I, paragraph 3
(a), whose maximum number in each academic year will be determined by
mutual agreement between the United Nations and the Government and within
the maximum possibilities of the Institute for training and research; the under-
standing being that the expenses of these trainees will be borne by the Govern-
ment of the Republic of Ghana in accordance with Article VI, paragraph l(j);

(c) Research workers, including those registered for higher degree work at univer-
sities or other institutions in the countries served by the Institute, up to a max-
imum number to be determined by the Governing Council of the Institute.
4. The Institute shall decide, through its Governing Council, the minimum ed-

ucational standard required for enrolment in its training or research programmes.
Upon recommendation from the Governing Council, the training and research curri-
culum, as well as the policy regarding entrance tests of enrolment and final examina-
tion, shall be determined by mutual agreement between the United Nations and the
Government,°with a view to ensuring the widest recognition of diplomas awarded by
the Institute.

5. The Institute shall have a juridical personality independent of that of the
parties, and shall not be considered as forming part of either the United Nations or
the Government.

6. Co-operative relationships shall be established with agencies of the Govern-
ment, as well as with universities and academic and research institutions in the coun-
tries served by the Institute, and with the specialized agencies of the United Nations,
in the interest of the training, research and advisory programmes of the Institute.

Article II. THE GOVERNING COUNCIL
1. A Governing Council shall be entrusted with the responsibility for the

overall establishment and evaluation of the training, research and advisory pro-
grammes of the Institute and for the related requirements for the proper functioning
of the Institute.

2. The Governing Council shall consist of six members designated as follows:
- Three members appointed by the Government, of whom one shall be designated

by the Government as the Chairman of the Governing Council;
- Three members appointed by the United Nations, of whom one shall be desig-

nated as representative of the Secretary-General of the United Nations, another
one as representative of the Executive Secretary of the ECA, and the third one
shall be the Director of the Institute (referred to in Article IV below).
3. The Governing Council shall convene as often as necessary, but not less

than once each year.
4. The Governing Council shall approve standing internal regulations, includ-

ing delegation of part of its authority to the Director as it finds necessary for the ex-
pedient functioning of the Institute.

Article IIL THE ADVISORY COMMITTEE

1. An Advisory Committee (hereinafter called the "Committee") shall func-
tion as an adyisory organ in the evaluation of the programme of the Institute. It
shall review the training and research programme of the Institute and make such
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recommendations to the Governing Council as would give expression to the interest
of the countries served by the Institute in the development of these programmes, and
more particularly to the co-ordination of national and international interests in the
Institute's programme of research.

2. The Committee shall consist of the following members:
- The Executive Secretary of the Economic Commission for Africa or his

designee;
- The Director of the Population Division of the United Nations or his designee;
- The Resident Representative of UNDP in Ghana or his representative;
- Up to three experts designated by the Government;
- Three experts from three of the States served by the Institute (other than the

Republic of Ghana), to be chosen by rotation(as far as possible) by the United
Nations in consultation with the Governments concerned;

- A representative of the International Union for the Scientific Study of Popula-
tion;

- Two representatives to be designated by the United Nations from interested spe-
cialized agencies and non-governmental organizations working in the countries
served by the Institute;

- A representative selected by the senior faculty members of the Institute;
- The Director of the Institute.

The Committee shall convene once every two years and shall elect its Chairman
for the session.

Article IV. THE DIRECTOR

1. The United Nations, in consultation with the Government, shall appoint a
Director of the Institute.

2. The functions of the Director of the Institute shall be:
(a) To plan, organize and direct the training, research and advisory programmes

and activities of the Institute;
(b) To assume responsibility for the administration of the Institute in accordance

with the general policy drawn up by the Governing Council and with its support
and under its general supervision;

(c) To maintain such contacts with the interested Governments, the United Nations
and its specialized agencies as may be necessary for carrying out effectively the
programmes of the Institute;

(d) To maintain co-operative relations with agencies and institutions (as outlined in
Article I above);

(e) To appoint technical assistants, as well as administrative and clerical staff
needed for the Institute, with the aid of a selection board of which he will be
chairman, it being understood that this staff shall not be regarded as United Na-
tions personnel, and that payments made to them shall not result in any way in
financial liabilities for the United Nations beyond that authorized under Arti-
cle V, paragraph 3 of this Agreement. The Internal Regulations of the Institute,
to be prepared by the Director for approval by the Governing Council, shall
make provision for the appointment, composition and terms of reference of the
selection board;
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(f To travel to the countries served by the Institute, to the Headquarters of the
Economic Commission for Africa, or to United Nations Headquarters as neces-
sary for the development and good operation and effectiveness of the pro-
grammes of the Institute. He shall also consult with the Governments concerned
with respect to the appropriate employment of past trainees in their national
services;

(g) To prepare annual reports on the progress of training, research and advisory ac-
tivities of the Institute for presentation to the Governing Council. The report of
the Director, or excerpts therefrom, may be circulated among the Governments
of the countries served by the Institute, provided that such action is mutually
agreed upon by the United Nations and the Government;

(h) To represent the Institute and act on its behalf in dealings with other bodies, in-
stitutions or individuals.
3. The Director shall maintain liaison, by correspondence or otherwise, with

the appropriate offices of the United Nations, and otherwise keep the United Na-
tions informed of the activities of the Institute and suggest ways and means of im-
proving its effectiveness within the total population and development programmes
of the United Nations.

4. The Director shall assist the Governing Council and the Advisory Commit-
tee in their functions under Articles II and III. He shall service the meetings and
maintain their records. He will also be responsible for the implementation of deci-
sions taken by the Governing Council and for the circulation of recommendations of
the Advisory Committee.

5. The Director shall, in the event of his absence or illness, delegate his
authority in substantive and administrative functions to a senior member of the staff
of the Institute. Such delegation shall be made according to the internal regulations
of the Institute and in consultation with the Chairman of the Governing Council.

Article V. CO-OPERATION OF THE UNITED NATIONS

1. In accordance with the resolutions and decisions of its organs, and within
the funds available from its own resources as well as from extra-budgetary alloca-
tions, the United Nations shall provide the following technical assistance, until the
end of the fifth academic year:
(a) The services of the Director of the Institute;
(b) The services of three to four experts and of two to three short-term consultants

to serve on the staff of the Institute;
(c) Annual fellowships, for a maximum of twenty-five trainees from countries

served by the Institute. Such fellowships shall be awarded, in accordance with
the applicable United Nations regulations, to trainees whose Governments shall
request fellowships for training at the Institute. These fellowships shall include
part or all expenses of travel from the trainee's place of residence to the Institute
and return, as well as monthly stipends;

(d) Consultation fees and expenses of field research work within the countries
served by the Institute as may be planned by the Institute in accord with the
Government or institutions concerned, and as may be approved by the United
Nations;

(e) Books (for the Institute's library and trainees), periodicals, journals, teaching
materials, technical apparatus, provisions and supplies for field studies, print-
ing and publishing of monographs and results of research, as well as miscella-
neous contractual services, as may be approved by the United Nations;

VI. 982,1-14326
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(J) Travel within the region for the Director and other experts assigned to the In-
stitute, in connexion with the research and training programmes as may be ap-
proved by the United Nations;

(g) Travel for members of the Governing Council and the Advisory Committee,
related to the activities of the Institute as may be approved by the United Na-
tions;

(h) Means of transport other than those provided under Article VI, paragraph 1,
sub-paragraph (h).
2. The United Nations shall utilize, for the benfit of the Institute, funds con-

tributed to it for this purpose by public and private organizations.
3. For purposes of expediency, the United Nations may delegate part or all of

its authority to operate the funds which it places annually at the disposal of the
Institute to the Executive Secretary of ECA or to the Office of the UNDP in Ghana
or to the Director of the Institute. Accountability shall be in accordance with the
rules and regulations of the United Nations.

Article VI. CO-OPERATION OF THE GOVERNMENT

I. Tie Government shall provide the following:
(a) The services of at least two experts (demographers) as full-time members of the

staff and from five to six research fellows;
(b) Part-time services of experts on the staff of the universities in Ghana and of in-

terested agencies of the Government to the extent required to carry out the pro-
grammes of the Institute;

(c) The necessary technical, administrative or clerical staff to assist the Director
and the research and teaching staff of the Institute;

(d) Facilities to carry out field training and research as may be arranged between the
Institute and the Government;

(e) Necessary premises for the adequate functioning of the Institute, including of-
fices for the training, research and administrative staff, classrooms and appro-
priate places for library and storage of equipment and supplies;

(I) Furniture and office supplies for both the Institute and its hostels, including
utilities required for or expenses incurred in fittings and physical maintenance
and safety of the premises;

(g) Telephone, telegraph and postal services as may be required for the good func-
tioning and administration of the Institute;

(h) Housing accommodation for the United Nations fellows to be paid for from
their fellowship grants, and such facilities for the transportation of staff and
trainees within Ghana as may be required in connexion with field trips for train-
ing and research undertaken as part of the programme of the Institute;

(i) Such medical, housing and transport facilities for United Nations officials
assigned to the Institute as may be available to technical assistance officials of
the United Nations within the Republic of Ghana;

(j) Monthly salaries, travel or other allowances, where applicable, to nationals of
the Republic of Ghana who may be selected as trainees or research workers, or
assistants at the Institute in accordance with the provisions of Article I above.
2. By accord between the Government and the Institute, the Government shall

pay a gross contribution as its share in the expenses of the Institute, covering items
of its co-operation as outlined in the above paragraph.

VA. 982, 1-14326



1975 United Nations - Treaty Series 9 Nations Unies - Recueil des Traitks 209

3. It shall be the responsibility of the Government to deal with any claims
which may be brought by third parties residing within its territory against the United
Nations and its personnel, and to hold the United Nations or its personnel harmless
in case of any such claims or liabilities resulting from operations under this Agree-
ment, except where it is agreed by the parties hereto that such claims or liabilities
arise from gross negligence or the wilful misconduct of such personnel.

Article VII. FACILITIES, PRIVILEGES AND IMMUNITIES

1. Scientific apparatus, equipment and educational materials, articles and
provisions (such as calculating machines, books, films, etc.) procured for the Centre
shall be imported without restrictions or prohibitions and shall be exempt from
customs duties and other duties or taxes. It is understood, however, that such ar-
ticles and goods shall not be sold or traded in the Republic of Ghana except under
conditions agreed by the Government.

2. Officials of the United Nations performing functions in connexion with the
Institute shall enjoy the privileges and immunities provided under Articles V and VII
of the Convention on Privileges and Immunities of the United Nations,' and the
members of the Governing Council and of the Advisory Committee designated by
the United Nations who are not otherwise officials of United Nations organizations
shall enjoy the privileges and immunities under Article VI of the Convention.

3. Without prejudice to the foregoing provisions, the Government undertakes
to accord all members of the Governing Council and of the Advisory Committee
such facilities and courtesies as are necessary for the exercise of their functions in
connexion with the Institute.

4. All holders of United Nations fellowships at the Institute who are not na-
tionals of the Republic of Ghana shall have right of entry into and exit from the Re-
public of Ghana and of sojourn there for the period necessary for their training.
They shall be granted facilities for speedy travel; visas, where required, shall be
granted promptly and free of charge.

Article VIII. OPERATION OF THE AGREEMENT

I. This Agreement shall enter into force upon its ratification.2 Arrangements
for its ratification shall start promptly after signature. It shall remain in force until
the end of the fifth academic year, and it may be extended for a future period to be
agreed upon by the two parties. In any case, the parties shall initiate consultations
eighteen months before the end of this Agreement, with the aim of continuing co-
operation between them in the Institute.

2. This Agreement may be modified by mutual accord between the two par-
ties, and each party shall give full and sympathetic consideration to any request for
such modifications.

3. This Agreement may be terminated by either party upon written notice to
the other party and shall terminate ninety days after receipt of such a notice, pro-
viding, however, that such notification is received at least six months before the
opening date of the following academic year. Notwithstanding this provision, the
Agreement shall not be terminated before the end of an academic year during which
the notification is given.

I United Nations, Treaty Series, vol. 1, p. 15, and vol 90, p. 327 (corrigendum to vol. 1, p. 18).
2 In fact, the Agreement was not made subject to ratification and is deemed to have been definitely approved by the

Parties upon signature.
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IN WITNESS WHEREOF the undersigned, duly authorized representatives of the
United Nations and the Government of the Republic of Ghana, have signed this
Agreement in English.

For the Government
of the Republic of Ghana:

[Signed]
Dr. JONES OFORI ATTA

Ministerial Secretary
Development Planning Secretariat

Office of the Prime Minister

Place: Accra.
Date: 3/12/71

For the United Nations:

[Signed]
GORDON MENZIES

Resident Representative
of the United Nations

Development Programme

Place: Accra.
Date: 3 Dec. 1971
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISATION DES NATIONS UNIES ET LA
RtPUBLIQUE DU GHANA RELATIF A LA CRtATION D'UN INS-
TITUT RE GIONAL DE FORMATION ET DE RECHERCHE D-
MOGRAPHIQUES

Le Gouvernement de la Rpublique du Ghana (ci-apr~s d6nomm6 (le Gouver-
nement>>) et I'Organisation des Nations Unies,

D~sireux de promouvoir et de renforcer la recherche et la formation en mati~re
de d~mographie et dans les domaines s'y rattachant par la cr6ation d'un institut de
formation et de recherche d~mographiques A Accra, compte tenu du ressort ter-
ritorial du Centre d~mographique du Caire, afin d'6viter les doubles emplois,

Sont convenus de ce qui suit :

Article premier. OBJECTIFS ET ACTIVITES DE L'INsTITUT

1. I1 est cr66 A Accra sous les auspices communs du Gouvernement et de
['Organisation des Nations Unies un institut rdgional d'6tudes ddmographiques (ci-
apris d~nomm6 -l'lnstitut>>), rdgi par les dispositions du present Accord et par les ar-
rangements que le Gouvernement et l'Organisation des Nations Unies pourront
prendre en vue de son fonctionnement. L'Institut sera au service des pays d'expres-
sion anglaise d'Afrique, compte tenu du ressort territorial du Centre ddmographique
du Caire, afin d'6viter les doubles emplois.

2. Les objectifs et activitds de I'Institut seront les suivants
a) Servir de centre de formation et de recherche en matibre de ddmographie et dans

les domaines s'y rattachant pour les pays vis~s au paragraphe I ci-dessus qui
souhaiteraient bdn~ficier de ses services;

b) Organiser des cours de formation intensive et de recherche dirigde en matibre de
ddmographie ou dans les domaines s'y rattachant en langue anglaise. Par
ailleurs, I'Institut pourra 6galement dispenser des cours ad hoc, une formation
en cours d'emploi et des cours spdciaux;

c) Effectuer, diriger et, en consultation avec l'Organisation des Nations Unies,
publier des travaux techniques et de recherche appliqude sur les tendances demo-
graphiques et sur leurs rapports avec les facteurs 6conomiques et sociaux en te-
nant compte des rdsultats des derniers recensements de population et d'autres
donn6es, entreprendre des travaux de recherche sur le terrain dans les pays vis6s
au paragraphe I ci-dessus, A la demande des Gouvernements intdressds ou en ac-
cord avec eux, et publier leurs rdsultats en consultation avec l'Organisation des
Nations Unies;

d) Fournir des renseignements ou des services consultatifs en mati~re de
ddmographie et dans les domaines s'y rattachant A ceux des pays int~ressds, visas
au paragraphe I ci-dessus, qui en feront la demande, en coordination avec les
autres services de l'Organisation des Nations Unies.

I Entr6 en vigueur le 3 d~cembre 1971, date A laquelle il est cens& avoir &6 definitivement approuv& par la signature
des deux Parties.
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3. Les moyens de formation de i'Institut pourront 8tre utilis~s par
a) Des stagiaires originaires des pays vis6s au paragraphe 1 ci-dessus, auxquels

l'Organisation des Nations Unies, conform6ment aux dispositions de l'article V
ci-apr~s, ou des institutions nationales ou internationales, dans le cadre d'ar-
rangements sp6ciaux approuv6s par le Conseil d'administration de rInstitut,
conform6ment & l'article II ci-apr~s, pourront offrir des bourses de formation ou
de recherche. Un petit nombre de ressortissants de la R6publique du Ghana, nor-
malement pas plus de cinq, seront pris en charge par l'Organisation des Nations
Unies;

b) Des ressortissants de la Rpublique du Ghana d~sign~s par le Gouvernement, en
plus de ceux qui seront pris en charge par l'Organisation des Nations Unies en
vertu de I'alin6a a ci-dessus, dont le nombre maximal chaque ann6e universitaire
sera fix d'un commun accord par l'Organisation des Nations Unies et le Gou-
vernement, compte tenu des capacit~s maximales de l'Institut en matire de
recherche et de formation. Les frais de ces stagiaires seront A la charge du Gou-
vernement de ia R6publique du Ghana, conform6ment au paragraphe 1, alin6aj
de l'article VI;

c) Des chercheurs, y compris des 6tudiants d'universit6s ou d'autres institutions des
pays desservis par rInstitut, dont le nombre maximal sera fix6 par le Conseil
d'administration de I'Ipstitut.
4. L'Institut d6cidera, par l'interm6diaire du Conseil d'administration, du

niveau d'instruction minimal requis pour participer A ses programmes de formation
ou de recherche. Sur recommandation du Conseil d'administration, le programme
de formation et de recherche ainsi que les principes applicables aux examens d'entr6e
et aux 6preuves finales seront arr~t~s d'un commun accord par l'Organisation des
Nations Unies et le Gouvernement de manire que la reconnaissance des dipl6mes
d6cern6s par l'Institut soit la plus large possible.

5. L'Institut aura la personnalit juridique ind~pendamment des Parties, et ne
sera pas consid6r6 comme relevant de l'Organisation des Nations Unies ou du Gou-
vernement.

6. Des liens de cooperation seront 6tablis avec les organismes du Gouverne-
ment, les universit6s et les 6tablissements d'enseignement et de recherche des pays
desservis par l'Institut, ainsi qu'avec les institutions sp6cialis6es des Nations Unies,
dans l'int6r~t des programmes de recherche, de formation et d'information de l'Ins-
titut.

Article II. CONSEIL D'ADMINISTRATION
I. La responsabilit6 de l'tablissement et de 1'6valuation des programmes de

recherche, de formation et d'information de l'Institut et celle des tdches correspon-
dantes A assurer pour la bonne marche de l'Institut seront confi6es au Conseil d'ad-
ministration.

2. Le Conseil d'administration sera compos6 de six membres d6sign6s comme
suit :
- Trois membres nomm6s par le Gouvernement, qui d~signera l'un d'eux Presi-

dent du Conseil d'administration;
- Trois membres nomm6s par I'Organisation des Nations Unies, dont l'un sera le

repr~sentant du Secr~taire g~n~ral de I'Organisation des Nations Unies, un autre
le repr6sentant du Secr6taire ex6cutif de ia CEA, et un autre le Directeur de
l'Institut (vis6 A I'article IV ci-apr~s).
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3. Le Conseil d'administration se r~unira aussi souvent qu'il le faudra et au
minimum une fois par an.

4. Le Conseil d'administration approuvera un rbglement int6rieur permanent
qui lui permetra notamment de d(l1guer au Directeur les pouvoirs qu'il juge nces-
saires A la bonne marche de I'lnstitut.

Article III. COMIII CONSULTATIF

1. Un comit6 consultatif (ci-apr~s d~nomm6 ((le Comit6>) donnera des avis
pour l'valuation du programme de l'Institut. II examinera les programmes de for-
mation et de recherche de l'Institut et pr6sentera au Conseil d'administration, en ce
qui concerne le d~veloppement de ces programmes, des recommandations inspirees
des intrcts des pays desservis par l'Institut, notamment de la n~cessit6 de coordon-
ner les int~rets nationaux et internationaux dans les programmes de recherche de
lInstitut.

2. Le Comit6 sera compose comme suit
- Le Secr~taire ex~cutif de la Commission 6conomique pour I'Afrique ou une per-

sonne d~sign~e par lui;
- Le Directeur de la Division de la population de l'Organisation des Nations Unies

ou une personne dsign~e par lui;
- Le Repr~sentant resident du PNUD au Ghana ou une personne d~sign~e par lui;
- Trois experts au maximum d~sign~s par le Gouvernement;
- En consultation avec les Gouvernements int~ress~s, trois experts de trois pays

desservis par l'Institut (autres que le Ghana). Ces pays seront, autant que possi-
ble, d~sign~s A tour de r6le par l'Organisation des Nations Unies;

- Un repr~sentant de l'Union internationale pour I'tude scientifique de la popula-
tion;

- Deux repr~sentants d~sign~s par l'Organisation des Nations Unies parmi les ins-
titutions sp6cialises int~ress~es et les organisations non gouvernementales ayant
des activit~s dans les pays desservis par l'Institut;

- Un repr~sentant des professeurs de 'Institut Olu par ses pairs;
- Le Directeur de l'Institut.

Le Comit6 se r~unira une fois tous les deux ans et 6Iira son President pour la ses-
sion.

Article IV. DIRECTrEUR

1. L'Organisation des Nations Unies, en consultation avec le Gouvernement,
d6signera un Directeur de l'institut.

2. Le Directeur de I'Institut aura les fonctions suivantes
a) Preparer, organiser et diriger les programmes de formation, de recherche et

d'information et les activit~s de I'Institut;
b) Assumer la responsabilit6 de I'administration de l'institut suivant les principes

g~n~raux arr&t s par le Conseil d'administration, avec son concours et sous sa
surveillance g~n~rale;

c) Maintenir avec les Gouvernements int6ress6s, l'Organisation des Nations Unies
et ses institutions sp~cialis~es les contacts ncessaires A la bonne ex&ution des
programmes de l'lnstitut;

d) Maintenir avec les autres organismes et institutions les liens de cooperation vis(s
A 'article premier;
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e) Nommer le personnel technique et le personnel d'administration et de bureau
n~cessaire A l'lnstitut, avec le concours d'un comit6 de selection qu'il pr~sidera,
6tant entendu que ce personnel ne sera pas consid~r6 comme personnel de l'Or-
ganisation des Nations Unies, et que les r~mun~rations qu'il percevra ne cr~e-
ront pas, pour l'Organisation, de responsabilit6 financi~re autre que celle que
pr~voit le paragraphe 3 de I'article V du present Accord. Le r~glement int~rieur
de l'lnstitut, qui sera 6tabli par le Directeur et soumis pour approbation au Con-
seil d'administration, r6gira la nomination, la composition et le mandat du co-
mit& de s6lection;

f) Effectuer dans les pays desservis par l'lnstitut, au siege de la Commission
6conomique pour l'Afrique, ou au sifge de l'Organisation des Nations Unies, les
d6placements n6cessaires au d6veloppement, au bon fonctionnement et A
l'efficacit6 des programmes de l'Institut. Par ailleurs, le Directeur consultera les
Gouvernements des pays int~ress6s pour s'assurer que les anciens stagiaires y
trouveront dans l'administration des emplois correspondant A leurs comp&
tences;

g) Etablir des rapports annuels sur l'6tat des activit6s de recherche, de formation et
d'information de l'Institut, qui seront soumis au Conseil d'administration. Le
rapport du Directeur ou des extraits de ce rapport pourront Etre distribu6s aux
Gouvernements des pays desservis par l'Institut, si l'Organisation des Nations
Unies et le Gouvernement en d~cident ainsi d'un commun accord;

h) Repr6senter I'Institut et agir en son nom aupr~s des autres organismes ou institu-
tions ou aupr s des particuliers.
3. Le Directeur assurera une liaison, par correspondance ou autrement, avec

les services comptents de l'Organisation des Nations Unies. I1 tiendra I'Organisation
au courant des activit6s de I'Institut et proposera des moyens d'am6liorer son
efficacit6 dans le cadre g6n6ral des programmes de population et de d6veloppement
de l'Organisation des Nations Unies.

4. Le Directeur pr~tera son concours au Conseil d'administration et au Co-
mit6 consultatif dans les fonctions de ces deux organes stipul6es A l'article II et A l'ar-
ticle III. I1 assurera le secr6tariat des s6ances et conservera les archives. En outre, il
sera responsable de la mise en application des d6cisions prises par le Conseil d'admi-
nistration et de la diffusion des recommandations du Comit6 consultatif.

5. En cas d'absence ou de maladie, le Directeur d16guera ses fonctions orga-
niques et administratives A un membre de haut rang du personnel de I'Institut. Cette
d616gation de pouvoirs sera faite conform6ment au r~glement int~rieur et en consul-
tation avec le President du Conseil d'administration.

Article V. PARTICIPATION DE L'ORGANISATION DES NATIONS UNIES

1. Conform~ment aux resolutions et aux d6cisions de ses organes, dans la
mesure oA ses ressources le lui permettront et A l'aide des credits extra-budg6taires,
l'Organisation des Nations Unies fournira A l'Institut, jusqu'A la fin de la cinqui~me
ann6e universitaire, l'assistance technique ci-apr~s
a) Services du Directeur de l'lnstitut;
b) Services de trois ou quatre experts et de deux ou trois consultants en mission de

courte dur6e qui feront partie du personnel de I'Institut;
c) 25 bourses annuelles, au maximum, A des stagiaires de pays desservis par l'Ins-

titut. Ces bourses seront offertes, conform~ment aux r~gles de I'Organisation, A
des stagiaires dont les Gouvernements pr~senteront des demandes de bourses A
l'Institut. Elles couvriront notamment le paiement, total ou partiel, des frais de
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voyage du stagiaire du lieu de r6sidence A l'Institut et retour, ainsi que les frais de
subsistance mensuelle;

d) Paiement d'honoraires de consultants et de frais de travaux de recherche sur le
terrain dans les pays desservis par I'Institut, que l'Institut aura pr6vus en accord
avec le Gouvernement ou les institutions int6ress&s et que I'Organisation des
Nations Unies aura autoris6s;

e) Livres (pour la biblioth~que de l'Institut et pour les stagiaires), p6riodiques,
revues, materiel p6dagogique, 6quipement technique, approvisionnements et
fournitures n6cessaires A des enquetes sur le terrain, impression et publication de
monographies et de r~sultats de recherches, et services contractuels autoris~s par
I'Organisation des Nations Unies;

f) Paiement des frais de voyage que le Directeur et les autres experts affect6s A l'Ins-
titut devront effectuer dans la region au titre des programmes de recherche et de
formation et que l'Organisation des Nations Unies aura autoris~s;

g) Paiement des frais de voyage que les membres du Conseil d'administration et
ceux du Comit consultatif devront effectuer dans le cadre des activit~s de l'Ins-
titut et que l'Organisation des Nations Unies aura autoris6s;

h) Moyens de transport autres que ceux pr~vus au paragraphe 1, alin6ah, de l'arti-
cle VI.
2. L'Organisation des Nations Unies utilisera au profit de l'Institut les fonds

vers6s A cette fin par des organisations publiques ou priv6es.
3. Pour des raisons de convenance, l'Organisation des Nations Unies pourra

d 1guer en totalit6 ou en partie au Secr6taire ex6cutif de la Commission &conomique
pour I'Afrique, au Bureau du Programme des Nations Unies pour le d6veloppement
au Ghana ou au Directeur de l'Institut le pouvoir de g6rer les fonds qu'elle met cha-
que ann6e A la disposition de l'Institut. La comptabilit& sera r6gie par les r~gles appli-
qu6es en la matire par l'Organisation des Nations Unies.

Article VI. PARTICIPATION I)U GoUVERNEMENT

I. Le Gouvernement fournira :
a) Les services d'au moins deux d6mographes (A plein temps) et de cinq ou 4ix assis-

tants de recherche;

b) Les services . temps partiel d'universitaires ghan6ens et d'autres sp&cialistes
membres de ses organismes int~ress~s, pour autant que c'est n~cessaire A l'ex6cu-
tion des programmes de l'Institut;

c) Les services du personnel technique et du personnel d'administration ou de bu-
reau dont le Directeur, les chercheurs et les enseignants de l'Institut pourraient
avoir besoin;

d) Les moyens mat6riels n6cessaires A la formation et A la recherche sur le terrain
dont l'Institut et le Gouvernement seront convenus;

e) Les locaux n6cessaires au bon fonctionnement de l'Institut, notamment des bu-
reaux pour le personnel de recherche, le personnel enseignant et le personnel ad-
ministratif, les salles de cours et les locaux n6cessaires pour une biblioth~que et
pour l'entreposage du materiel et des fournitures;

f) Le mobilier et les fournitures de bureau pour 'I'nstitut et son internat, y compris
les services ou le financement n6cessaires A l'installation ainsi qu'd i'entretien et A
la sgcurit6 des locaux;

g) Les services t~l~phoniques, t~lkgraphiques et postaux n6cessaires au bon fonc-
tionnement et A I'administration de l'Institut;
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h) Ve logpfnen ap boursiers de I'ONU, dont le loyer sera pay6 sur les bourses, et
lipoyens'de t.ansport dont le personnel et les stagiaires du Ghana pourraient
aypir besoin ppop ,r se d6placer au Ghana dans le cadre des programmes de forma-tiqj, pt de re heFhe de l'Institut;

i) Pour les fonctionnaires de 'ONU affect6s A l'Institut, les m~mes services
m6dicaux, logements et les moyens de transport que ceux dont b6n~ficient les
experts de I'assistance technique de I'ONU en R6publique du Ghana;

j) Les montants n6cessaires au paiement des indemnit6s de subsistance mensuelle,
des frais de voyage et autres allocations ;'s'il y a lieu, des ressortissants de la R-
publique du Ghana qui pourraient &re choisis comme stagiaires, chercheurs ou
assistants A l'Institut, conform~ment aux dispositions de l'article premier.
2. Aux termes d'un accord entre le Gouvernement et l'Institut, le Gouverne-

ment versera une contribution globale qui repr~sentera sa part des d6penses de l'Ins-
titut, et qui couvrira les diverses formes de participation 6num6r6es au paragraphe 1
ci-dessus.

3. Le Gouvernement r6pondra aux riclamations que des tiers r6sidant sur son
territoire pourraient pr6senter contre I'Organisation des Nations Unies ou son per-
sonnel; il mettra hors de cause 'Organisation des Nations Unies et son personnel en
cas de r6clamation et les d6gagera de toute responsabilit6 d6coulant d'activit6s ex&
cut6es en vertu du present Accord, sauf si les Parties conviennent que la r6clamation
ou la responsabilit6 r~sulte d'une n~gligence grave ou d'une faute intentionnelle des
int~ress6s.

Article VII. FACILITES, PRIVILtGES ET IMMUNITES

1. Le mat6riel scientifique, l'6quipement et le mat6riel p6dagogique, les articles
et les fournitures (machines A calculer, livres, films, etc.) acquis pour l'Institut seront
impoft6s librement et sans restriction et seront exempt6s de droits de douane ou
autres droits ou taxes. Toutefois, ces articles et marchandises ne pourront etre ni
vendus'ni 6chang6s en R6publiq ue du Ghana sauf A des conditions convenues avec le
Gouvernement.

2. Dans l'exercice de leurs fonctions aupr~s de I'Institut, les fonctionnaires de
I'Organisation des Nations Unies jouiront des privilges et immunit6s pr6vus aux ar-
ticles V et VII de la Convention sur les privilges et immunit~s des Nations Unies ', et
les membre5 du Conseil d'administration et du Comit6 consultatif d6sign6s par
I'ONU qu; ne sont pas fonctionnaires des Nations Unies jouiront des privilges et im-
munit~s~s i'rus lrticle VI de la Convention.

3. Sans prju4ice de la disposition pr6c6dente, le Gouvernement s'engage A ac-
corder A tous les memkres du Conseil d'administration et du Comit6 consultatif les
facilites et le concoursdaonli ls pourraient avoir besoin pour exercer leurs fonctions
aupris de lInstitut.

4. Tous les boursiers de I'ONU A l'Institut qui ne sont pas ressortissants de la
R6publique du'b-hana p~uirront librement p~n~trer sur le territoire de la Rpublique
du Ghana, en sortir et y sjourner pendant la p~riode n~cessaire A leur formation.
Des facilit~s leur seront accord6es pour leur permettre de voyager rapidement et les
visas n6cessaires leur seront d61ivr~s dans les meilleurs d6lais et gratuitement.

I Nations Unies, Recueil des Traitds, vol. I, p. 15.
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Article VIII. MODALITES D'APPLICATION DE L'ACCORD

1. L'Accord entrera en vigueur quand il sera ratifi6'. La proc6dure de ratifica-
tion sera engag6e dis sa signature. L'Accord demeurera en vigueur jusqu'A la fin de la
cinqui~me ann6e universitaire et pourra &re proroge pour une nouvelle p6riode ;
convenir entre les deux Parties. En tout 6tat de cause, les Parties engageront des con-
sultations 18 mois avant son expiration en vue de continuer A coop6rer A la gestion de
l'Institut.

2. L'Accord pourra 8tre modifit par convention entre les Parties et chacune
des Parties examinera avec attention et bienveillance toute proposition A cet effet.

3. Chacune des Parties pourra d6noncer I'Accord par notification 6crite A
l'autre Partie. La d6nonciation prendra effet 90 jours apr~s la date de r6ception de la
notification, h condition que cette date soit ant~rieure d'au moins six mois A la date
ofi doit commencer 1'anfi6e universitaire suivante. Ce nonobstant, I'Accord ne pourra
pas expirer avant la fin de l'anne universitaire au cours de laquelle la notification
aura &6 revue.

EN FOI DE QUOI les repr~sentants, A ce dflment habilit(s, de I'Organisation des
Nations Unies et du Gouvernement de la R~publique du Ghana ont sign6 le pr6sent
Accord en langue anglaise.

Pour le Gouvernement
de la R~publique du Ghana:

Le Secr6taire minist~riel
au Secr6tariat de la planification

du d6veloppement
Bureau du Premier Ministre,

[Signil
JONES OFORI ATTA

Accra, le 3 d6cembre 1971

Pour I'Organisation
des Nations Unies :

Le Repr6sentant resident
du Programme des; Nations Unies

pour le d6velbppement,

[Signd]
GORDON MENZIES

Accra, le 3 dcembre 1971

I En fait, lAccord n' tait pas soumis A ratification, et il est cens6 avoir t6 dhfinitivement approuv6 par la signature
des deux Parties.
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No. 14327

UNITED NATIONS
and

CHILE

Agreement regarding the arrangements for the Third United
Nations Conference on Trade and Development to be
held in Chile from 13 April to 21 May 1972 (with an-
nexes and annexed aide-memoire of understanding).
Signed at Geneva on 17 December 1971

Authentic text: English

Registered ex officio on 1 October 1975.

ORGANISATION DES NATIONS UNIES
et

CHILI

Accord relatif aux dispositions A prendre en vue de la Troi-
sieme Conference des Nations Unies sur le commerce et
le d6veloppement devant se tenir au Chili du 13 avril au
21 mai 1972 (avec annexes et aide-m6moire d'accord an-
nex'). Sign' ' Genive le 17 d6cembre 1971

Texte authentique : anglais.

Enregistri d'office le jer octobre 1975.
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AGREEMENT' BETWEEN THE UNITED NATIONS AND THE GOV-
ERNMENT OF CHILE REGARDING THE ARRANGEMENTS FOR
THE THIRD UNITED NATIONS CONFERENCE ON TRADE AND
DEVELOPMENT TO BE HELD IN CHILE FROM 13 APRIL TO
21 MAY 1972

Publication effected in accordance with article 12 (2) of the General Assembly
regulations to give effect to Article 102 of the Charter of the United Nations as
amended in the last instance by General Assembly resolution 33/141 A of 19 Decem-
ber 1978.

Came into force on 17 December 1971 by signature, in accordance with its provisions.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISATION DES NATIONS UNIES ET LE
GOUVERNEMENT DU CHILI RELATIF AUX-DISPOSITIONS A
PRENDRE EN VUE DE LA TROISItME CONFRENCE DES NA-
TIONS UNIES SUR L8 C6MMERCE ET Lt DIVELOPPhMENT
DEVANT SE TENIR AU -IILI DU 13 AVAIL AU 21 MAI 1972

Publication effectude conformdment 6 l'article 12, paragraphe 2, du rfglement
de ('Assemblee gdndrale destind m mettre en application ('Article 102 de la Charte des
Nations Unies tel qu'amend en dernier lieu par la rdsolution 33/141 A de
I'Assemblde gdndrale en date du 19 ddcembre 1978.

I Entr6 en vigueur le 17 dkcembre 1971 par la signature, conform~ment A ses dispositions.
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No. 14328

UNITED NATIONS
(UNITED NATIONS TRUST FUND FOR

DEVELOPMENT PLANNING AND PROJECTIONS)
and

UNITED STATES OF AMERICA

Agreement concerning a grant by the United States of
America to the United Nations (United Nations Trust
Fund for Development Planning and Projections) [with
attachments]. Signed at New York on 7 November 1973

Amendment No. 1 to the above-mentioned Agreement.
Signed at New York on 1 February 1974

Amendment No. 2 to the above-mentioned Agreement of
7 November 1973 as amended. Signed at New York on
29 January 1975

Amendment No. 3 to the above-mentioned Agreement of
7 November 1973 as amended. Signed at New York on
3 June 1975

Authentic texts: English.

Registered ex officio on 1 October 1975.
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ORGANISATION DES NATIONS UNIES
(FONDS D'AFFECTATION SPECIALE

DES NATIONS UNIES POUR LA PLANIFICATION
ET LES PROJECTIONS

EN MATIIERE DE DIVELOPPEMENT)

et
ITATS-UNIS D'AMIRIQUE

Accord concernant un don des ltats-Unis d'Amerique A
l'Organisation des Nations Unies (Fonds d'affectation
sp~ciale des Nations Unies pour ]a planification et les
projections en matiere de d~veloppement) [avec an-
nexes]. Sign6 'a New York le 7 novembre 1973

Avenant no 1 'a I'Accord susmentionne. Sign6 A New York le
Ier fe'vrier 1974

Avenant no 2 ' I'Accord susmentionn6 du 7 novembre 1973
tel que modifie. Signe A New York le 29 janvier 1975

Avenant no 3 A I'Accord susmentionne du 7 novembre 1973
tel que modifi6. Sign6 A New York le 3 juin 1975

Textes authentiques : anglais.

Enregistrs d'office le Ier octobre 1975.
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GRANT' BY THE UNITED STATES OF AMERICA TO THE UNITED
NATIONS (UNITED NATIONS TRUST FUND FOR DEVELOP-
MENT PLANNING)

This grant is made and effective on the 7th day of November 1973 by the United
States of America through the Agency for International Development (hereinafter
called "A.I.D.") to the United Nations (hereinafter called "Grantee").

Whereas, both A.I.D. and the Grantee have recognized the need for special
programs to promote and accelerate the economic and social development of the
least* developed among the developing countries in Africa; and

Whereas, A.I.D. has requested and the Grantee has agreed to utilize the exper-
tise of A.I.D. professional staff to assist in the planning and implementing of speci-
fic economic and social development programs designed to promote and accelerate
progress in the least developed among the developing countries in Africa; and

Whereas, A.I.D. has agreed with the Grantee to provide through the United
Nations Trust Fund for Development Planning, in addition to other funds available
to the Grantee for this purpose, funds to be used to assist in accomplishing these
mutually recognized goals,

Now therefore, A.I.D. hereby makes a grant for the purposes and under the
terms and conditions hereinafter set forth:

Article L PURPOSE OF GRANT

The purpose of this grant is to provide funds for the Grantee to cover the cost
of experienced professional staff employed for services exclusively on special pro-
grams for one or more of the least developed among the developing countries in
Africa for an initial period of at least two years.

Accordingly, A.I.D. agrees to provide the following:
Funds for the Grantee to hire up to twenty (20) A.I.D. professional staff for

assignment under special UN programs for one or more of the least developed
among the developing countries in Africa.

Article II. AMOUNT OF GRANT

The initial amount available for the purpose of this grant is $750,000.

Article III. USE OF A.I.D. FUNDS
A. The funds made available under this grant shall be used to pay:

I. Salaries and allowances in accordance with the regulations and prac-
tices of the UN body to which assigned, including compensation for
service-incurred injury or death;

2. Travel and transportation to and from the duty station of the employee and
eligible dependents and related costs and allowances including per diem;
The list of the 25 least developed among the developing countries of the world, contained in the UN Economic and

Social Council's Committee for Development Planning Report of its I lthl Session (April 1971-E/4990),' was approved
by the General Assembly of the United Nations on November 18, 1971, in Resolution 2768 (XXVI).'

I Came into force on 7 November 1973 by signature, in accordance with the preamble of the Agreement.

2 Should read "7th".
3 United Nations, Official Records of the Economic and Social Council, Fifty-first Session, Supplement No. 7, p 17.
4 United Nations, Official Records of the General Assembly, Twenty-sixth Session, Supplement No. 29

(A/8429), p. 52.
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3. Travel related to performance of duties;
4. Entitlements in connection with separation from UN body to which assigned,

including commutation of accrued annual leave, if any;
5. Premium costs of participation in the Group Life Insurance Plan of the United

Nations covering disability and death, the premium costs of participation,
under the applicable rules and regulations, in the Group Medical Insurance
Plan, and the full cost associated with participation in the United Nations Pen-
sion Plan which the organization would pay.

Article IV. CONSULTATION AND COORDINATION

A. The Grantee, A.I.D., and other UN agencies and organizations, as ap-
propriate, shall consult at the request of either party to this agreement concerning
the operation of this agreement.

B. The Grantee and other UN organizations and agencies as appropriate shall
provide all necessary liaison with UN member states to effect the degree of coopera-
tion required to achieve the purpose of this grant.

Article V. CONTRIBUTION OF THE GRANTEE

The Grantee will make all arrangements necessary to facilitate the proper per-
formance of duties by the persons engaged under this agreement.

Article VI. DISBURSEMENT OF FUNDS

The procedure governing the disbursements of funds under this agreement are
outlined in Attachment A which is made a part of this grant agreement.

Article VII. SPECIAL PROVISIONS

Special provisions relating to this grant are listed in Attachment B which is made
a part of this grant agreement.
Accepted:

For the United Nations For the United States
(United Nations Trust Fund of America
for Development Planning)

By: [Signed- Signj]' By: [Signed- Signe]
Title: Acting Head Title: Deputy U.S. Representative

Office of Financial Services on the Economic and
Social Council

Date: 7 November 1973 Date: 7 November 1973

ATTACHMENT A

DISBURSEMENT OF FUNDS

A. A.I.D. shall open a Federal Reserve Letter of Credit in the amount of this grant against
which the Grantee may present payment vouchers. Within the foregoing ceiling amount, the
amount of any payment voucher shall not be less than $10,000 nor more than $750,000.

1 Signed by W. H. Ziehl - Sign6 par W. H. Ziehl.

2 Signed by Robert W. Kitchen - Sign6 par Robert W. Kitchen.
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B. In no event shall the accumulated total of all such payment vouchers exceed the amount
of the Federal Reserve Letter of Credit.

C. Procedure for Grantee

1. After arranging with a commercial bank of its choice for operation under this Letter
of Credit and obtaining the name and address of the Federal Reserve Bank or branch serving
the commercial bank, the Grantee shall deliver to the A.I.D. Office of Financial Management
(SER/FM/RSD) three originals of Standard Form 1194, "Authorized Signature Card for Pay-
ment Vouchers on Letters of Credit", signed by those official(s) authorized to sign payment
vouchers against the Federal Reserve Letter of Credit and by an official of the Grantee who
has authorized them to sign.

2. Upon execution of the grant, the Grantee shall receive one certified copy of the
Federal Reserve Letters of Credit.

3. The Grantee shall confirm with its commercial bank that the Federal Reserve Letter
of Credit has been opened and is available if funds are needed.

4. To receive payment, the Grantee shall:

(a) Periodically, although normally not during the last five days of the month, prepare pay-
ment vouchers (Form TUS 5401) in an original and three copies;

(b) Have the original and two copies of the voucher signed by the authorized official(s)
whose signature(s) appear on the Standard Form 1194;

(c) Present the original, duplicate and triplicate copy of the form TUS 5401 to its commercial
bank;

(d) Retain the quadruplicate copy of the voucher.

5. After the first payment voucher (Form TUS 5401) has been processed, succeeding
payment vouchers shall not be presented until the existing balance of previous payments has
been expended or is insufficient to meet current needs.

6. In preparing the payment voucher, the Grantee shall assign a voucher number in
numerical sequence beginning with I and continuing in sequence on all subsequent payment
vouchers submitted under the Federal Reserve Letter of Credit. The current status of the perti-
nent Federal Reserve Letter of Credit funds shall be presented on the reverse side of the last
two copies of the Form TUS 5401 in the following format:

Cash on hand prior to preceding advance $.........

Plus amount of last advance on TUS 5401 No ..... ........
Less total payments subsequent to last advance ........

Equals cash on hand prior to receiving current advance
on TUS 5401 No .............

7. A report of expenditures shall be prepared and submitted semi-annually to A.I.D.
Office of Financial Management (SER/FM/RSD). This report, submitted on Standard Form
1034, "Public Voucher for Purchases and Services Other than Personal," shall be supported by
certifications, listing of expenditures against withdrawals and documentation as required.

8. Simultaneously with the submission of the report of expenditures the Grantee shall
submit to SER/FM/RSD a status report on the Federal Reserve Letter of Credit as of the close
of the periods covered by the report of expenditures. The report is prepared in the following
format:

Federal Reserve Letter of Credit No .....

1. Total amount of Federal Reserve Letter of Credit $ ........

2. Payment Vouchers presented against Federal Reserve Letter
of Credit ........
a. Credited prior to reporting period ........

b. Credit during reporting period, TUS 5401 Nos .....
through . inclusive ........
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*c. Presented but not credited, TUS 5401 Nos ...
through ... ., inclusive

Itemize any payment vouchers reported in Item 2c as presented but not credited.

ATTACHMENT B

SPECIAL PROVISIONS

A. This agreement may be revised only by the written mutual consent of the parties
hereto.

B. If at any time A.I.D. concludes that the services of the A.I.D.-financed individuals
are not being used for the purposes specified in this grant, A.I.D., after consultation with the
Grantee, may cease further disbursements other than those required for the liquidation of
outstanding legally binding commitments entered into under this agreement except as A.I.D.
may otherwise agree in writing.

C. Financial records, including documentation to support entries on accounting records
and to substantiate charges to the grant shall be kept in accordance with Grantee's usual ac-
counting procedure, which shall follow generally accepted accounting practices. All such fi-
nancial records shall be maintained for at least three years after final disbursement of funds
under this grant. The Grantee annually shall render an accounting of the expenditures in-
curred under the grant to the authorized representative of A.I.D. or the Comptroller General
of the United States.

D. The Grantee shall submit annually to A.I.D. a report describing those activities
which have been financed under this grant. The report shall include a list of those persons
employed by Grantee with grant funds together with the place and nature of their assignment.

E. Both parties are in agreement that the acceptance of this grant will not give rise to
any financial liability on the part of the United Nations.

F. No member of or delegate to the Congress or resident Commissioner shall be admit-
ted to any share or part of the grant or to any benefit that may arise therefrom; but this provi-
sion shall not be construed to extend to this grant if made with a corporation for its general
benefit.

G. The monitoring functions for A.I.D. under this grant shall be carried out by the Of-
fice of North Africa and Africa Regional Affairs (AFR/NARA) or such other office as A.I.D.
shall designate in writing.
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228 United Nations - Treaty Series 0 Nations Unies - Recueil des Traitks 1975

AMENDMENT' No. 1 TO GRANT BY THE UNITED STATES OF
AMERICA TO THE UNITED NATIONS (UNITED NATIONS
TRUST FUND FOR DEVELOPMENT PLANNING)

The Grant dated November 7, 1973 between the United States of America, act-
ing through the Agency for International Development (A.I.D.) and the United
Nations (Grantee) is hereby amended as follows:

1. In Article I delete the word "experienced".
2. In Article I delete the phrase "for an initial period of at least two years" and

add at the end of such Article the phrase "and for a tour of duty up to two years".
3. In Article III A. add at the end thereof the following new subparagraph:

"6. Training supervision and administration costs for associate experts at
the international rate agreed upon for the employment of associate experts from
countries other than the U.S. of twelve percent of items 1 through 5 immediately
above."
Except as hereinabove amended, all provisions of the Grant remain in full force

and effect.

Accepted:
For the United Nations

(United Nations Trust Fund
for Development Planning):

By: [Signed - Signf]2

Title: Acting Head
Office of Financial Services

Date: 1 February 1974

For the United States
of America:

By: [Signed- Signfl3

Title: Minister-Counsellor
Deputy Permanent Representative

on the Economic
and Social Council
U.S. Mission to the

United Nations
Date: 1 February 1974

I Came into force on 1 February 1974 by signature.
2 Signed by W. H. Ziehl - Sign6 par W. H. Ziehl.
3 Signed by Robert W. Kitchen - Sign6 par Robert W. Kitchen.
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AMENDMENT' No. 2 TO GRANT BY THE UNITED STATES OF
AMERICA TO THE UNITED NATIONS (UNITED NATIONS
TRUST FUND FOR DEVELOPMENT PLANNING)

The Grant dated November 7, 1973, between the United States of America, act-
ing through the Agency for International Development (A.I.D.) and the United
Nations (Grantee) is hereby amended further, as follows:

I. In Article III A., add at the end thereof, the following subparagraph 7:
"For the purposes of this agreement only, program support costs of UN

and the specialized agencies, in accordance with the regulations and practices of
the UN body to which the experts are assigned, at a rate not to exceed the pre-
vailing rate at which UNDP reimburses specialized agencies for such costs."
Except as hereinabove amended, all provisions and prior amendments of the

Grant remain in full force and effect.

Accepted:

For the United Nations
(United Nations Trust Fund
for Development Planning)

By: [Signed - Signd] 2

Title: Deputy Controller

Date: 29 January 1975

For the United States
of America

By: [Signed - Signd]'
Title: Deputy U.S. Representative

Economic and Social Council
Date: 29 January 1975

I Came into force on 29 January 1975 by signature.
2 Signed by W. H. Ziehl - Sign6 par W. H. Ziehl.
3 Signed by Robert W. Kitchen - Sign6 par Robert W. Kitchen.
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AMENDMENT' No. 3 TO GRANT BY THE UNITED STATES OF
AMERICA TO THE UNITED NATIONS (UNITED NATIONS
TRUST FUND FOR DEVELOPMENT PLANNING)

The Grant dated November 7, 1973, between the United States of America, act-
ing through the Agency for International Development (A.I.D.) and the United
Nations (Grantee) is hereby amended further, as follows:

I. In Attachment A entitled "Disbursement of Funds", delete paragraphs 5, 6,
7 and 8 in their entirety and substitute:

5. After the first payment voucher (Form TUS 5401) has been processed,
succeeding payment vouchers shall be presented as near as possible to the time
of expenditure and will call for those amounts necessary to meet the current
needs of the Grantee in carrying out the purposes of this grant.

6. In preparing the payment voucher, the Grantee shall assign a voucher
number in numerical sequence beginning with 1 and continuing in sequence on
all subsequent payment vouchers submitted under the Federal Reserve Letter of
Credit. The current status of the pertinent Federal Reserve Letter of Credit
funds shall be presented on the reverse side of the last two copies of the Form
TUS 5401 in the following format:

Total available under Federal Reserve
Letter of Credit

Amount drawn down to date
Amount of current drawing
Amount remaining

7. A report of expenditures shall be prepared and submitted semi-
annually to AID in two copies indicating how the money was spent for purposes
of the agreement.

8. Simultaneously with submission of the report of expenditures the
Grantee shall submit to AID a status report on the Federal Reserve Letter of
Credit for the same period.
II. In Attachment B, Special Provisions, Paragraph C., delete the final

sentence of said paragraph in its entirety.
III. In Attachment B, Special Provisions, add at the end thereof the following

paragraph:
H. The Secretary-General, or the Executive Head of other United Na-

tions organizations, shall appoint the professional staff under the respective
Staff Regulations of the organizations concerned. Nothing in the agreement,
nor in the Special Provisions, shall be interpreted as infringing the right of the
Secretary-General or the Executive Heads to make appointments or to terminate
them under the applicable Staff Regulations.

Came into force on 3 June 1975 by signature.
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Except as hereinabove amended, all provisions and prior amendments of the
Grant remain in full force and effect.

Accepted:
For the United Nations

(United Nations Trust Fund
for Development Planning)

By: [Signed - Signs]'
Title: Controller

Date: 3 June 1975

For the United States
of America

By: [Signed - Signl]2

Title: Deputy U.S. Representative
Economic and Social Council

Date: 3 June 1975

I Signed by Helmut Debatin - Sign6 par Helmut Debatin.
2 Signed by Robert W. Kitchen - Signk par Robert W. Ktichen.

Vl. 982, t 14328
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[TRADUCTION - TRANSLATION ]

ACCORD' CONCERNANT UN DON DES ITATS-UNIS D'AM8RIQUE
A L'ORGANISATION DES NATIONS UNIES (FONDS D'AFFEC-
TION SPICIALE DES NATIONS UNIES POUR LA PLANIFI-
CATION ET LES PROJECTIONS EN MATIIRE DE DI VELOPPE-
MENT)

Don en date du 7 novembre 1973 fait a l'Organisation des Nations Unies (ci-.
apr~s d~nomm~e le <<Donataire>) par les Etats-Unis d'Am~rique, par l'interm~diaire
de l'Agency for International Development (ci-apr~s d~nomm~e I'<AID>).

Consid~rant que l'AID et le Donataire ont reconnu la ncessit6 de programmes
sp(ciaux pour promouvoir et acc~lkrer le d~veloppement 6conomique et social des
pays en d~veloppement d'Afrique les moins avanc~s*; et

Consid~rant que le Donataire a accept6, A la demande de PAID, d'utiliser les
services du personnel d'encadrement de I'AID pour aider A planifier et A ex~cuter cer-
tains programmes de d~veloppement 6conomique et social visant A promouvoir et A
acc~lrer le d~veloppement des pays en d~veloppement d'Afrique les moins avanc~s,
et

Consid(rant que AID et le Donataire sont convenus que l'AID fournirait des
fonds, par l'interm6diaire du Fonds d'affectation sp6ciale des Nations Unies pour la
planification et les projections en matire de d~veloppement pour atteindre ces ob-
jectifs fix6s d'un commun accord, en plus d'autres fonds mis A sa disposition A cet
effet,

L'AID fait un Don aux fins, clauses et conditions 6nonc6es ci-aprs:

Article L OBJET DU DON

L'objet du Don est de fournir des fonds au Donataire pour couvrir le cofit des
services de personnel d'encadrement exp6riment6 employ6 exclusivement A l'excu-
tion de programmes sp6ciaux en faveur d'un ou plusieurs des pays en d6veloppement
d'Afrique les moins avanc6s pour une premiere p6riode d'au moins deux ans.

En cons6quence, 'AID accepte de fournir des fonds permettant au Donataire
de recruter au maximum vingt (20) cadres de I'AID pour s'occuper, dans le cadre de
programmes sp6ciaux de l'ONU, d'un ou plusieurs des pays en d6veloppement
d'Afrique les moins avanc6s.

Article I. MONTANT DU DON

Le montant initial du Don est de 750 000 dollars.

La liste des 25 pays en dveloppement les moins avanc~s, contenue dans le rapport du Comit6 de [a planification du
d~veloppement au Conseil 6conomique et social de I'ONU sur sa septime session (avril 1971 - E/49901), a & approuv~e par
I'Assenbl6e g~nrale des Nations Unies le 18 novembre 1971 dans sa rsolution 2768 (XXVI)'.

I Entr6 en vigueur le 7 novembre 1973 par la signature, conform6ment au pr~ambule de l'Accord.
2 Nations Unies, Documents officiels du Consed 6conomique et social, cinquante el unikme session, Supplement

no 7, p. 17.
3 Nations Unies, Documents officiels de I'Assemblee gMn&ale, vingt-sixieme session, Supplement no 29 (A/8429),

p. 52.
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Article III. EMPLOI DES FONDS DE L'AID
Les fonds donn~s serviront :

1. A verser aux int~ress~s les traitements et indemnit~s pr~vus par les r~glements et
pratiques de l'organe de I'ONU auquel ils seront affect~s, y compris les indem-
nit~s en cas d'accident ou de d~c~s imputable au service;

2. A couvrir les frais de voyage et de transport de I'employ6 et des personnes A sa
charge qui y ont droit jusqu'au lieu d'affectation et retour, ainsi que les frais et
indemnit~s cbrrespondants et les indemnit~s journalires de subsistance;

3. A payer les frais de d~placements officiels;
4. A verser les indemnit~s auxquelles l'int~ress6 a droit au moment oi il quitte

l'organe de I'ONU auquel il 6tait affect6, y compris, s'il y a lieu, la somme cor-
respondant aux jours de congas annuels accumul(s;

5. A couvrir les cotisations au regime d'assurance groupe sur la vie de l'Organisa-
tion des Nations Unies pr~voyant une indemnisation en cas d'invalidit6 ou de
d:c~s, les cotisations, suivant les r~gles et r~glements en vigueur, au regime
d'assurance groupe maladie et la cotisation au regime des pensions des Nations
Unies que 'Organisation aurait A verser.

Article IV. CONSULTATION ET COORDINATION

A. Le Donataire, l'AID et d'autres organismes et institutions des Nations
Unies se consulteront selon que de besoin A la demande de l'une ou I'autre Partie, au
sujet de I'application de I'Accord.

B. Le Donataire et les autres organismes ou institutions des Nations Unies
assureront tous les contacts n6cessaires avec les Etats Membres de l'Organisation des
Nations Unies pour assurer la cooperation n~cessaire et r~aliser les fins du Don.

Article V. CONTRIBUTION DU DONATAIRE

Le Donataire prendra toutes les dispositions voulues pour faciliter I'excution
des tdches incombant aux personnes engages en vertu du present Accord.

Article VI. DtCAISSEMENT DES FONDS

La procedure de dcaissement des fonds en vertu du present Accord est d~crite 2L
l'annexe A qui fait partie de l'Accord.

Article VIL DISPOSITIONS PARTICULIERES

Des dispositions particulires concernant le Don sont 6nonc~es A l'annexe B qui
fait partie de I'Accord.

Approuvd:
Pour l'Organisation des Nations Unies Pour les Etats-Unis

(Fonds d'affectation sp~ciale des Na- d'Amrique:
tions Unies pour la planification et les
projections en matire de develop-
pement) :

Le Chef par interim Le Repr~sentant adjoint
du Bureau des services financiers, des Etats-Unis

au Conseil 6conomique et social,
[W. H. ZIEHL] [ROBERT W. KITCHEN]

Le 7 novembre 1973 Le 7 novembre 1973

Vol. 982, 1-14328
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ANNEXE A

DtCAISSEMENT DES FONDS

A. L'AID &mettra sur la Federal Reserve Bank une lettre de credit du montant du Don, sur
laquelle le Donataire pourra tirer des fonds en pr~sentant des bordereaux de retrait. Dans les
limites du montant maximal, les bordereaux de retrait ne devront pas porter sur une somme in-
f~rieure A 10 000 dollars ou suprieure A 750 000 dollars.
B. Le total cumul6 des bordereaux de retrait ne devra en aucun cas excder le montant de la
lettre de crdit de la Federal Reserve Bank.
C. Procedure que doit suivre le Donataire:

1. Apr/s avoir fait les d6marches n~cessaires aupr&s d'une banque commerciale de son
choix pour qu'elle se charge des op6rations relatives A cette lettre de credit, et aprs avoir
obtenu le nom et 'adresse de la Federal Reserve Bank ou d'une de ses agences desservant la
banque commerciale, le Donataire remettra au bureau de gestion financi~re de I'AID
(SER/FM/RSD) trois originaux de la formule standard 1194 <<Signature autoris6e des
bordereaux de retrait sur lettres de credit> sign6s par les personnes habilit~es A signer des
bordereaux de retrait de fonds sur la lettre de cr6dit de la Federal Reserve Bank et par le
repr~sentant du Donataire qui aura donn6 les autorisations de signer.

2. Au moment de la validation du Don, le Donataire recevra une copie certifi&e con-
forme de la lettre de cr6dit de la Federal Reserve Bank.

3. Le Donataire s'assurera aupr~s de sa banque commerciale que la lettre de cr6dit a 6t&
6mise et que des retraits peuvent etre effectu&s en fonction des besoins.

4. Pour faire des retraits, le Donataire :
a) Etablira p6riodiquement, mais normalement pas pendant les cinq derniers jours du mois,

des bordereaux de retrait (formule TUS 5401) en quatre exemplaires dont un original;
b) Fera signer l'original et deux copies du bordereau par le ou les fonctionnaires A ce

autoris~s dont la ou les signatures figurent sur la formule standard 1194;
(c) Pr6sentera l'original, le duplicata et le triplicata de la formule TUS 5401 A sa banque com-

merciale;
d) Conservera la quatri~me copie du bordereau.

5. Une fois le premier bordereau de retrait (formule TUS 5401) enregistr6, il ne sera
pr~sent6 aucun autre bordereau tant que le solde des retraits ant6rieurs n'aura pas 6 d~pens6
ou ne sera pas suffisant pour couvrir les besoins.

6. Le Donataire num~rotera les bordereaux de retrait A partir de 1 avant de les presenter
pour faire des retraits sur la lettre de cr6dit de la Federal Reserve Bank. L'6tat des fonds sur la
lettre de cr6dit de la Federal Reserve Bank sera pr6sent6 au verso des deux dernires copies de
ia formule TUS 5401 comme suit

Encaisse avant l'avance pr&c dente dollars ........
Plus: montant de la derni~re avance sur la

formule TUS 5401 no .... dollars ........
Moins : total des retraits effectu~s apr~s la der-

nitre avance dollars ........

Egale: Encaisse avant la nouvelle avance sur
la formule TUS 5401 no .... dollars ........

7. Un 6tat des d~penses sera 6tabli et pr~sent6 deux fois par an au bureau de gestion finan-
ci~re de i'AID (SER/FM/RSD). Cet 6tat, pr6sent6 sur la formule standard 1034 (bordereau
officiel pour les achats et les services autres que personnels), sera accompagn& de certificats, de la
liste des d6penses correspondant A chaque retrait et des pikes n6cessaires.
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8. En mame temps que l'6tat des dpenses, le Donataire pr~sentera aussi au SER/FM/RSD
un rapport sur i'6tat de la lettre de cr6dit de la Federal Reserve Bank A la date de clature des
priodes couvertes par l'6tat des d6penses. Ce rapport sera pr6sent6 comme suit

Lettre de credit de la Federal Reserve Bank no ....

I. Montant total de la lettre de cr6dit de la Federal Reserve Bank
en dollars ........

2. Bordereaux de tirages sur la lettre de cr6dit de la Federal
Reserve Bank ........

a) Cr6dit6s avant la p6riode sur laquelle porte le rap-
port ........

b) Cr6dit6s pendant la p6riode sur laquelle porte le
rapport, TUS 5401 nos .... A .... inclus ........

c)* Pr6sent6s mais non cr6dit6s, TUS 5401 nos .... A.

inclus ........

Classer les bordereaux de retrait indique~s A la rubrique 2, c, comme ayant 6tt pr6sent6s mais non cr6dits.

ANNEXE B

DISPOSITIONS PARTICULIERES

A. Le present Accord ne pourra &re r6vis6 qu'avec le consentement mutuel &crit des
Parties.

B. Si 'AID constate que les services du personnel r6munr6 par ses soins ne sont pas
utiliss aux fins sp~cifi6es dans le Don, elle pourra, apr~s avoir consult6 le Donataire, suspen-
dre les d6caissements autres que ceux qui sont requis pour liquider des engagements non r~gl~s
contract~s dans le cadre du pr6sent Accord, A moins qu'elle n'accepte par &crit qu'il en soit
autrement.

C. Des 6tats financiers, y compris les pieces afftrentes i telle ou telle rubrique des comp-
tes et les documents justificatifs, seront tenus conform~ment A la proc&lure comptable usuelle
du Donataire qui doit s'inspirer des pratiques comptables g6n6ralement admises. Ces 6tats
financiers seront tenus pendant au moins trois ans apr~s le dernier retrait de fonds au titre du
Don. Le Donataire rendra compte chaque ann6e, au repr6sentant autoris6 de l'AID ou au
Contr6leur g~n~ral des Etats-Unis, des d~penses couvertes par le Don.

D. Le Donataire pr6sentera chaque ann6e A I'AID un rapport sur les activit6s financ6es
par le Don. Le rapport comprendra la liste des personnes dont l'emploi par le Donataire est
financ& par le Don, avec indication du lieu et de la nature de leur travail.

E. Les deux Parties sont convenues que I'acceptation du Don n'implique aucune obliga-
tion financi&e de la part de I'Organisation des Nations Unies.

F. Aucun membre ou d61gu6 du Congr~s ou commissaire r6sident n'aura droit A une
partie quelconque du Don ou A un profit qui peut en d6couler; toutefois, cette disposition ne
s'appliquera pas au Don s'il est destin& A une soci6t& dans son int6ret g~nral.

G. Les fonctions de contr6le de I'AID au titre du Don seront exerc6es par 'Office des
affaires r6gionales de l'Afrique du Nord et de I'Afrique (AFRNARA) ou tout autre bureau que
I'AID d6signera par 6crit.
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AMENDEMENT' No 1 A L'ACCORD RELATIF AU DON DES tTATS-
UNIS D'AM8RIQUE A L'ORGANISATION DES NATIONS UNIES
(FONDS D'AFFECTATION SP8CIALE DES NATIONS UNIES
POUR LA PLANIFICATION ET LES PROJECTIONS EN MA-
TII RE DE DIeVELOPPEMENT)

L'Accord relatif au Don, conclu le 7 novembre 1973 entre les Etats-Unis
d'Am~rique, par l'interm6diaire de l'Agency for International Development (AID),
et l'Organisation des Nations Unies (Donataire), est modifi comme suit

1. A I'article I, supprimer le mot oexp~riment6 .
2. A l'article I, supprimer dans la premiere phrase les mots <pour une

premiere p~riode d'au moins deux ans>>et insurer dans la deuxi~me phrase, apr~s les
mots -pour s'occuper)>, les mots pendant un temps de service de deux ans au plus .

3. Ajouter A la fin de l'article III le paragraphe nouveau suivant :
<6. A couvrir les frais de formation, de supervision et de gestion des ex-

perts associ~s, calculks au taux international applicable A l'emploi d'experts
associks de pays autres que les Etats-Unis d'Am~rique, soit 12 p. 100 des rubri-
ques I A 5 ci-dessus. >
Outre ces amendements, toutes les dispositions de i'Accord relatif au Don

demeurent en vigueur.

Approuve:

Pour l'Organisation des Nations Unies
(Fonds d'affectation sp~ciale des Na-
tions Unies pour la planification et les
projections en matire de d~velop-
pement) :

Le Chef par interim
du Bureau des services financiers,

[W. H. ZIEHL]

Le Ier f~vrier 1974

Pour les Etats-Unis
d'Am~rique :

Le Ministre Conseiller,
Repr6sentant permanent adjoint
au Conseil 6conomique et social

Mission des Etats-Unis d'Am6rique
aupr~s de l'Organisation

des Nations Unies,
[ROBERT W. KITCHEN]

Le ler f6vrier 1974

Entr6 en vigueur le Ier fvrier par la signature.
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AMENDEMENT' N o 2 A L'ACCORD RELATIF AU DON DES tTATS-
UNIS D'AMI.RIQUE A L'ORGANISATION DES NATIONS UNIES
(FONDS D'AFFECTATION SP8CIALE DES NATIONS UNIES
POUR LA PLANIFICATION ET LES PROJECTIONS EN MA-
TItRE DE D.VELOPPEMENT)

L'Accord relatif au Don, conclu le 7 novembre 1973 entre les Etats-Unis
d'Am~rique, par l'interm(diaire de I'Agency for International Development (AID),
et l'Organisation des Nations Unies (Donataire), est A nouveau modifi6 comme suit:

I. Ajouter A la fin de I'article III le paragraphe nouveau suivant :
<<A couvrir, aux fins du present Accord seulement, les d(penses d'appui aux

programmes de l'Organisation des Nations Unies et des institutions sp(cialis6es,
conform6ment aux r~gles et usages de I'organisme des Nations Unies auquel les
experts sont affect6s, A un taux ne d(passant pas le taux auquel le PNUD rem-
bourse ces d~penses aux institutions spcialis~es.)>
Outre l'amendement ci-dessus, toutes les dispositions et amendements

ant~rieurs de I'Accord relatif au Don demeurent en vigueur.

Approuv6':

Pour r'Organisation des Nations Unies
(Fonds d'affectation sp6ciale des Na-
tions Unies pour la planification et les
projections en matire de d6velop-
pement) :

Le Contr6leur adjoint,

[W. H. ZIEHL]

Le 29 janvier 1975

Pour les Etats-Unis
d'Amgrique :

Le Reprgsentant adjoint
des Etats-Unis

au Conseil 6conomique et social,
[ROBERT W. KITCHEN]

Le 29 janvier 1975

I Entr6 en vigueur le 29 janvier 1975 par la signature.

Vol.982,1-14328



238 United Nations - Treaty Series * Nations Unies - Recueil des Trails 1975

AMENDEMENT' N o 3 A L'ACCORD RELATIF AU DON DES ETATS-
UNIS D'AMIRIQUE A L'ORGANISATION DES NATIONS UNIES
(FONDS D'AFFECTATION SP18CIALE DES NATIONS UNIES
POUR LA PLANIFICATION ET LES PROJECTIONS EN MA-
TIP-RE DE DI VELOPPEMENT)

L'Accord relatif au Don, conclu le 7 novembre 1973 entre les Etats-Unis
d'Am~rique, par l'interm~diaire de I'Agency for International Development (AID),
et l'Organisation des Nations Unies (Donataire), est A nouveau modifi6 comme suit :

I. A l'annexe A intitul~e( Dcaissement des fonds>>, remplacer les paragraphes
5, 6, 7 et 8 par les paragraphes suivants :

<5. Une fois le premier bordereau de retrait (formule TUS 5401)
enregistr6, les bordereaux ult6rieurs seront pr~sent6s A la date la plus proche
possible de celle A laquelle les d~penses seront faites et porteront sur le verse-
ment des montants dont le Donataire aura alors besoin pour r6aliser les fins du
Don.

((6. Le Donataire num~rotera les bordereaux de retrait A partir de I avant
de les presenter pour faire des pr~kvements sur la lettre de credit de la Federal
Reserve Bank. L'6tat des fonds sur la lettre de cr6dit de la Federal Reserve Bank
au moment du pr~lkvement sera pr~sent6 au verso des deux dernires copies de
la formule TUS 5401 comme suit :

Total disponible sur la lettre de credit
de la Federal Reserve Bank

Montant retir6
Montant du tirage
Montant restant

<7. Un 6tat des d~penses indiquant la mani~re dont les fonds ont t6

employ~s aux fins de l'Accord sera 6tabli en deux exemplaires et present6 deux
fois par an A I'AID.

(<8. En mme temps que I'tat des d~penses, le Donataire pr6sentera aussi
A l'AID un rapport sur 1'6tat de la lettre de credit de la Federal Reserve Bank
pour la mme periode.
II. A I'annexe B (Dispositions particulires), supprimer la dernibre phrase du

paragraphe C.
III. A I'annexe B (Dispositions particulires), ajouter le paragraphe H suivant

<H. Le Secr~taire g6n~ral, pour l'Organisation des Nations Unies, ou le
chef du Secr6tariat, pour les autres organismes des Nations Unies, nommera les
administrateurs conformement au statut du personnel de l'organisme en cause.
Aucune disposition de I'Accord ou des dispositions particulires ne pourra &tre
interpr~t6e comme limitant son droit d'engager du personnel ou de mettre fin A
l'engagement de personnel conform6ment aux articles du statut du personnel ap-
plicable. >

Entr& en vigueur le 3 juin 1975 par la signature.
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Outre les amendements ci-dessus, toutes les dispositions et amendements
ant~rieurs de I'Accord relatif au Don demeurent en vigueur.
Approuvd:
Pour l'Organisation des Nations Unies

(Fonds d'affectation sp6ciale des
Nations Unies pour la planification et
les projections en mati~re de d~velop-
pement) :

Le Contr6leur,

[HELMUT DEBATIN]

Le 3 juin 1975

Pour les Etats-Unis
d'Am~rique :

Le Repr~sentant adjoint
des Etats-Unis

au Conseil 6conomique et social,
[ROBERT W. KrrcHEN]

Le 3 juin 1975
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No. 14329

UNITED NATIONS
and

VENEZUELA
Agreement regarding the arrangements for the second ses-

sion of the Third United Nations Conference on the
Law of the Sea, 1974 (with exchange of letters). Signed
at Caracas on 23 May 1974

Authentic texts: Spanish and English.

Registered ex officio on 1 October 1975.

ORGANISATION DES NATIONS UNIES
et

VENEZUELA

Accord relatif A l'organisation de la deuxieme session de la
Troisi~me Conference des Nations Unies sur le droit de
]a mer (1974) [avec kchange de lettresJ. Signk A Caracas
le 23 mai 1974

Textes authentiques : espagnol et anglais.
Enregistrd d'office le jer octobre 1975.
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[TRADUCTION - TRANSLATION]

AGREEMENT' BETWEEN THE
UNITED NATIONS AND THE
GOVERNMENT OF VENEZUELA
REGARDING THE ARRANGE-
MENTS FOR THE SECOND SES-
SION OF THE THIRD UNITED
NATIONS CONFERENCE ON
THE LAW OF THE SEA, 1974

Publication effected in accordance
with article 12(2) of the General
Assembly regulations to give effect to A r-
ticle 102 of the Charter of the United Na-
tions as amended in the last instance by
General Assembly resolution 33/141 A
of 19 December 1978.

Came into force on 23 May 1974 by signature, in ac-
cordance with article XIX (2).

V04 982,1-14329

ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
ET LE GOUVERNEMENT DU
VENEZUELA RELATIF A L'OR-
GANISATION DE LA DEUXIt-
ME SESSION DE LA TROISIt-
ME CONF8RENCE DES NA-
TIONS UNIES SUR LE DROIT
DE LA MER (1974)

Publication effectuge conformement d
l'article 12, paragraphe 2, du rbglement
de i'Assemble gndnrale destine 6 mettre
en application l'Article 102 de la Charte
des Nations Unies tel qu'amende en der-
nier lieu par la resolution 33/141 A de
l'Assemblde gdnerale en date du 19 d-
cembre 1978.

1 Entr& en vigueur le 23 mai 1974 par la signature,
conform~ment A 'article XIX, paragraphe 2.



No. 14330

DENMARK, FINLAND, ICELAND,
NORWAY and SWEDEN

Agreement concerning sickness benefits and benefits in
respect of pregnancy and confinement (with protocol).
Signed at Copenhagen on 6 February 1975

Authentic texts: Danish, Finnish, Swedish for Finland, Icelandic, Norwegian

and Swedish.
Registered by Denmark on 1 October 1975.

DANEMARK, FINLANDE, ISLANDE,
NORVEGE et SUEDE

Accord relatif aux prestations de maladie et aux prestations
de grossesse et de maternite (avec protocole). Signi it
Copenhague le 6 fevrier 1975

Textes authentiques : danois, finnois, suedois pour la Finlande, islandais,
norvdgien et suddois.

Enregistrd par le Danemark le jer octobre 1975.
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[DANISH TEXT - TEXTE DANOIS]

OVERENSKOMST MELLEM DANMARK, FINLAND, ISLAND, NORGE
OG SVERIGE OM YDELSER VED SYGDOM, SVANGERSKAG OG
FODSEL

Regeringerne i Danmark, Finland, Island, Norge og Sverige, som har tiltrAdt
konventionen af 15. september 1955 om social tryghed, har vedrorende ydelser ved
sygdom, svangerskab og fodsel indgAet folgende overenskomst.

Kapitel I. OVERENSKOMSTENS OMRADE

Artikel 1. Et kontraherende land skal med hensyn til retten til ydelser ved
sygdom, svangerskab og fodsel anvende bestemmelserne i artiklerne 2-11 for
statsborgere i et andet kontraherende land. Det samme gaelder for andre personer,
der er sikret s~danne ydelser i et andet kontraherende land.

Artikel 2. Ved naturalydelser ved sygdom forstAs i denne overenskomst, hvor
intet andet er angivet tillige tandlaegehjaelp og naturalydelser ved svangerskab og
fodsel, og ved dagpenge forstAs bde dagpenge ved sygdom og kontantydelser i an-
ledning af svangerskab og fodsel.

Kapitel II. NATURALYDELSER VED SYGDOM

Artikel 3. Den som er bosat i et af de kontraherende lande, skal, nar intet an-
det folger af stykke 2, vaere sikret naturalydelser ved sygdom i dette land pA samme
betingelser og efter samme regler som landets egne statsborgere.

Den, sor er ansat ombord i et skib, der forer et kontraherende lands flag, skal
vxre sikret naturalydelser ved sygdom i det land, hvis flag skibet forer.

Artikel 4. Den, sor flytter fra et kontraherende land, hvor han er sikret na-
turalydelser ved sygdom, og bosactter sig i et andet kontraherende land, bliver fra
boseettelsen sikret tilsvarende ydelser i tilflytningslandet efter dette lands regler.

Ved fastsaettelse af retten til ydelser skal der tages hensyn til den tid, tilflytteren
bar vaeret sikret naturalydelser ved sygdom i fraflytningslandet, og til ydelser, der er
modtaget i dette land. Retten til ydelser foreligger tillige for sygdom eller svanger-
skab, som er indtrAdt for bosaettelsen i tilflytningslandet.

Den, som afmonstrer fra et skib, der forer et kontraherende lands flag, bliver
forst sikret naturalydelser ved sygdom i et andet kontraherende land, hvor han er
bosat, efter udlobet af den tid, i hvilken arbejdsgiveren i henhold til somandslovgiv-
ningen bar pligt til at afholde tilsvarende naturalydelser ved sygdom.

Ret til ydelser efter denne artikel foreligger ikke, sAfremt formAlet med flytnin-
gen til et land mA antages at vxre at fA naturalydelser der.

Artikel 5. Den, som er bosat i et af de kontraherende lande og sikret natu-
ralydelser ved sygdom i dette land, og som under ophold i et andet af landene fAr
behov for naturalydelser ved sygdom, modtager naturalydelser fra opholdslandet
efter dette lands bestemmelser.

Bestemmelserne i forste stykke finder tilsvarende anvendelse pA den, som pA
grund af anszttelse om bord pA et skib, der forer et kontraherende lands flag, har
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ret til naturalydelser fra dette land. Ret til naturalydelser ved sygdom fra opholds-
landet foreligger dog ikke i det omfang, arbejdsgiveren efter somandslovgivningen
har pligt til at afholde tilsvarende ydelser.

Der er ikke ret til ydelser efter denne artikel, sAfremt hensigten med opholdet i
et land antages at vaere at opnA naturalydelser ved sygdom i dette land. Ret til
fodselshjaelp foreligger kun, sifremt det ikke med rimelighed kunne forudses, at
fodslen ville finde sted under opholdet i det andet land.

Artikel 6. Der er ikke ret til ydelser efter artikel 5 udover det tidspunkt, da
den syges tilstand tillader rejse til det land, hvor han er bosat. Fortsatte ydelsar bor
dog alligevel gives, nAr det efter omstxndighederne ikke er rimeligt at henvise den
syge til behandling i bopelslandet.

Artikel 7. Den myndighed, som har afholdt ydelser efter artikel 5, har kun ret
til godtgorelse fra et socialforsikringsorgan i det omfang den, som har modtaget
ydelserne, har ret til erstatning fra en obligatorisk ulykkesforsikring. Det pAhviler
ham snarest at give myndigheden oplysning om den ret til erstatning, som kan fore-
ligge fra en sAdan forsikring.

Kapitel III. DAGPENGE

Artikel 8. Den, som er bosat i et af de kontraherende lande, skal vaere sikret
dagpenge i dette land pA samme betingelser og efter samme regler som landets egne
statsborgere. Den, som er bosat i et af de kontraherende lande, men udforer arbejde
som ansat i et af de andre lande, skal dog, hvor intet andet folger af tredje stykke,
vaere sikret dagpenge i beskoeftigelseslandet pA grundlag af lonindtaegten derfra.

Den, som er ansat ombord pA et skib, der forer et kontraherende lands flag,
skal vaere sikret dagpenge i det land, hvis flag skibet forer.

En arbejdstager, der opholder sig i et andet kontraherende land end det, hvor
han er bosat, for d6r i ikke udover 12 mAneder at udfore arbejde for en virksomhed,
som bar sit hovedsacde i det land, hvor han er bosat, skal i dette tidsrum vare sikret
dagpenge i bopoelslandet. SAfremt arbejdet i det andet land pA grund af uforudsete
omstxndigheder kommer til at vare laengere end oprindelig tilsigtet og udover
12 mAneder, skal arbejdstageren fortsat vaere sikret dagpenge i bopelslandet under
forudsaetning af, at vedkommende myndighed i opholdslandet samtykker heri.

Artikel 9. Den, som flytter fra et kontraherende land, hvor han er sikret dag-
penge, og bosaetter sig i et andet af de kontraherende lande, bliver ved bosattelsen
sikret dagpenge i tilflytningslandet. Det tilsvarende gaelder, nAr nogen, som er bosat
og sikret dagpenge i et kontraherende land, fAr ansaettelse i et andet sAdant land.

Ved fastsmttelsen af retten til dagpengeydelser skal der tages hensyn til den tid,
den tilflyttede har vacret sikret dagpenge i fraflytningslandet, og til ydelser, der er
udbetalt i dette land. Ret til ydelsar foreligger ogsA for sygdom eller svangerskab,
som er indtrAdt for bosaettelsen i tilflytningslandet.

SAfremt der ved flytningen ydes dagpenge fra fraflytningslandet, skal fortsatte
dagpenge udbetales fra tilflytningslandet efter dette lands bestemmelser, som om
han har haft sin arbejdsindtaegt d6r.

Artikel 10. Har nogen, som udforer arbejde som ansat i et andet kontrahe-
rende land end det, hvor han er bosat, pA grund af sygdom modtaget dagpenge fra
beskoeftigelseslandet i en sammenhaengende periode pA 90 dage, skal han vere sikret
dagpenge i bopwelslandet. Dette gaelder dog ikke, sAlenge han opholder sig i beskaef-
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tigelseslandet. I de tilfelde, som omfattes af dette stykke, skal bestemmelserne i ar-
tikel 9, andet og tredje stykke finde tilsvarende anvendelse.

Den, som pA grund af sygdom afmonstrer fra et skib, der forer et kon-
traherende lands flag, skal ved tilsvarende anvendelse af bestemmelserne i forste
stykke sikres dagpenge i bopaelslandet, nfr han har modtaget dagpenge i 90 dage fra
det land, hvis flag skibet forer.

Artikel 11. Er nogen efter artiklerne 9 eller 10 i en sygdomsperiode blevet sik-
ret dagpenge i bopelslandet, skal dagpenge, hvis sygdommen er forfrsaget af en ar-
bejdsulykke eller erhvervssygdom, uden hensyn til bestemmelserne i disse artikler
fortsat udbetales fra beskaeftigelseslandet efter dette lands regler.

Er der pA grundlag af samme indkomst samtidig ret til dagpenge fra bopaels-
landet, og fra beskoeftigelseslandet, skal dagpengene fra bopaelslandet kun udbeta-
les i det omfang, de overstiger ydelsen fra beskxftigelseslandet.

Artikel 12. Dagpenge, som et kontraherende land udbetaler, skal under den
dagpengesikredes ophold i et andet kontraherende land udbetales pA samme betin-
gelser, som gaelder under ophold i forstnevnte land.

Kapitel IV. ALMINDELIGE BESTEMMELSER

Artikel 13. De felles bestemmelser i konventionen af 15. september 1955
mellem Danmark, Finland, Island, Norge og Sverige om social tryghed er i den ud-
strekning, de kan anvendes, ogsA gaeldende for denne overenskomst.

Artikel 14. De nzrmere forskrifter, som er nodvendige for gennemforelsen
af denne overenskomst, fastsaettes for Danmarks vedkommende af Sikringsstyrel-
sen, for Finlands vedkommende af Folkepensionsanstalten, for Islands vedkom-
mende af Tryggingastofnun rikisins, for Norges vedkommende af Rikstrygdeverket
og for Sveriges vedkommende af Riksforsdkringsverket.

Artikel 15. Denne overenskomst treder i kraft 30 dage efter den dag, hvor
samtlige kontraherende stater har meddelt det danske udenrigsministerium, at de
konstitutionelle foranstaltninger, som er nodvendige for aftalens ikrafttrzedelse, er
gennemfort. Det danske udenrigsministerium underretter de ovrige kontraherende
stater om modtagelsen af disse meddelelser.

Artikel 16. Onsker et af de kontraherende lande at opsige overenskomsten,
skal skriftlig meddelelse herom sendes til den danske regering, som straks skal
underrette de andre kontraherende lande herom og om den dato, da meddelelsen
blev modtaget.

Opsigelsen galder alene for det land, som har meddelt den, og har gyldighed
fra den 1. januar, som indtrwffer mindst 6 mdneder efter, at den danske regering
har modtaget meddelelse om opsigelsen.

Opsiges overenskomsten, bevares de rettigheder, der er erhvervet efter dens bes-
temmelser.

Artikel 17. NAr denne overenskorast trader i kraft, bortfalder overenskoms-
ten af 24. februar 1967 mellem Danmark, Finland, Island, Norge og Sverige om
overflytning af sygehjelpsforsikrede samt om sygehjmlp under midlertidigt ophold.
SidstnaTvnte overenskomst skal fortsat finde anvendelse for sa vidt angAr sygdoms-
tilfaelde, som fortsat bestAr ved ikrafttrxdelsen, hvis dette er til fordel for den
sikrede.
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Ved fastsaettelsen af retten til ydelser skal der tages hensyn ogsA til den tid forud
for overenskomstens ikrafttracden, hvori tilflytteren har vxret sikret ret til ydelser i
fraflytningslandet, og til ydelser, der er udbetalt i fraflytningslandet inden overens-
komstens ikrafttraeden.

Overenskomsten giver ikke ret til ydelser for noget tidsrum, der ligger forud for
dens ikrafttreeden.

Retten til ydelser efter overenskomsten omfatter ogsA ydelser i anledning af be-
givenheder, som er indtrddt for overenskomstens ikrafttraeden. Dog finder bestem-
melserne i artikel 8, forste stykke, andet punktum, ikke anvendelse pA den, som ved
overenskomstens ikrafttraeden er syg og modtager dagpenge fra bopxlslandet.

Overenskomsten skal deponeres i det danske udenrigsministeriums arkiv, og
bekraeftede afskrifter skal af det danske udenrigsministerium tilstilles hver af de
kontraherende landes regeringer.

TIL BEKREFTELSE HERAF har de respektive befuldmacgtigede undertegnet denne
overenskomst.

UDF)ERDIGET i Kobenhavn den 6. februar 1975 i et eksemplar pA det danske, det
finske, det islandske, det norske og det svenske sprog, idet der p1 det svenske sprog
er udfxrdiget to tekster, en for Finland og en for Sverige, hvilke samtlige tekster har
lige gyldighed.

OVE GULDBERG

PROTOKOL

TIL OVERENSKOMST AF 6. FEBRUAR 1975 MELLEM DANMARK, FINLAND, ISLAND, NORGE OG

SVERIGE OM YDELSER VED SYGDOM, SVANGERSKAB OG FODSEL

I tilslutning til den i dag afsluttede overenskomst mellem Danmark, Finland,
Island, Norge og Sverige om ydelser ved sygdom, svangerskab og fodsel er regerin-
gerne i disse lande blevet enige om folgende slutprotokol.

1. Med hensyn til betaling af bidrag for de ydelser, som berores af overens-
komsten, gaelder det kontraherende lands lovgivning. Serlige aftaler kan traeffes for
at regulere sporgsm~l om sddanne bidrag.

For Norges vedkommende gaelder:
Den, som er bosat i Norge, og som efter overenskomstens bestemmelser skal

vaere sikret naturalydelser ved sygdom d6r, selv om han er beskeftiget i en andens
tieneste og betaler skat i et andet kontraherende land, skal vaere fritaget for at betale
medlemsafgift til naturalydelser i Norge af indtaegten i det andet land.

Den, som arbejder i en andens tjeneste og betaler skat i Norge, men som efter
overenskomstens bestemmelser skal vaere sikret naturalydelser ved sygdom i et andet
kontraherende land pA grund af bopeel d6r, skal betale medlemsafgift for natural-
ydelser i Norge af indtegten dr.

2. For Finlands vedkommende omfatter overenskomsten ikke ydelser efter
loven af 13. juni 1941 om moderskabsydelse.

3. For Norges vedkommende omfatter overenskomsten ikke ydelse til ugifte
modre efter lov om folketrygd af 17. juni 1966 (kap. 12).

Vol 982.1-14330



248 United Nations - Treaty Series * Nations Unies - Recuell des Traites 1975

4. For Danmarks vedkommende gaelder, at bestemmelserne i artikel 5 om
ydelser ved sygdom ikke omfatter begravelseshjalp efter lov af 9. juni 1971 om
offentlig sygesikring.

5. For Sveriges vedkommende gaelder ved anvendelse af artikel 9, andet styk-
ke, at foraldrepenge, som ikke overstiger det sAkaldte garantiniveau, sAfremt den
tilflyttede umiddelbart inden barnets fodsel eller det beregnede tidspunkt for denne
har vaeret sikret naturalydelser ved sygdom i de kontraherende lande i i alt mindst
180 dage.

Ved fastsxttelsen af forxldres ret til foraeldrepenge efter svensk lovgivning
ligestilles med foreldrepenge kontantydelser i anledning af svangerskab og fodsel,
som ydes til den anden af foraeldrene efter et andet kontraherende lands lovgivning.

6. Har nogen samtidig ret til sygelon fra en arbejdsgiver i et kontraherende
land og dagpenge pA grundlag af samme indtwgt som sygelonnen fra et andet sAdant
land, har arbejdsgiveren, som yder sygelonnen, ret til at modtage dagpengene i den
ansattes sted, i den udstr~ekning dagpengene ikke overstiger sygelonnen. Denne
bestemmelse anvendes dog kun, sAfremt arbejdsgiveren kunne gore krav pA dagpen-
ge, som i tilsvarende tilfwlde ydes efter beskeftigelseslandets lovgivning.

TIL BEKREFTELSE HERAF har de respektive befuldmagtigede undertegnet denne
protokol.

UDFERDIGET i Kobenhavn den 6. februar 1975 i 6t eksemplar pA det danske, det
finske, det islandske, det norske og det svenske sprog, idet der pA det svenske sprog
er udfardiget to tekster, en for Finland og en for Sverige, hvilke samtlige tekster har
lige gyldighed.

OVE GULDBERG
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[FINNISH TEXT - TEXTE FINNOIS]

SOPIMUS SUOMEN, ISLANNIN, NORJAN, RUOTSIN JA TANSKAN
VALILLA SAIRAUS-, RASKAUS- JA SYNNYTYSETUUKSISTA

Suomen, Islannin, Norjan, Ruotsin ja Tanskan hallitukset, jotka 15 paivana
syyskuuta 1955 ovat tehneet sopimuksen sosiaaliturvasta, ovat tehneet seuraavan so-
pimuksen sairaus-, raskaus- ja synnytysetuuksista.

I luku. SOPIMUKSEN SOVELTAMISALA

I artikla. Sopimusmaat soveltavat sairaus-, raskaus- ja synnytysetuuksien
kysymyksessa ollessa 2-11 artikloja toisen sopimusmaan kansalaisiin. Sama koskee
muita henkiloita, joilla toisessa sopimusmaassa on oikeus mainittuihin etuuksiin.

2 artikla. Sairaanhoitoetuuksilla tarkoitetaan tdssA sopimuksessa, milloin ei
toisin maarata, myos hampaidenhoitoetuuksia ja hoitoetuuksia raskauden ja synny-
tyksen aikana seka sairausrahalla my6s raskaudesta ja synnytyksestA johtuvia ka-
teissuorituksia.

II luku. SAIRAANHOITOETUUDET

3 artikla. Henkil611i, joka asuu jossakin sopimusmaassa, on, mikali toisesta
kappaleesta ei muuta johdu, oikeus sairaanhoitoetuuksiin tasta maasta samoin eh-
doin ja samojen maaraysten mukaisesti kuin maan omilla kansalaisilla.

Henkil6lla, joka palvelee sopimusmaan lippua kayttavalla laivalla, on oikeus
sairaanhoitoetuuksiin siitA maasta, jonka lippua laiva kayttaa.

4 artikla. Henkil6, joka muuttaa sopimusmaasta, jossa hanella on oikeus sai-
raanhoitoetuuksiin, ja asettuu asumaan toiseen sopimusmaahan, saa asumaan aset-
tumisellaan oikeudenvastaaviin etuuksiin maasta, johon han muuttaa taman maan
maaraysten mukaisesti.

Maarattaessa oikeutta etuuksiin otetaan huomioon aika, jonka maahan muut-
taneella on ollut oikeus sairaanhoitoetuuksiin maasta, josta han on muuttanut, seka
etuudet, jotka hanelle on sielta my6nnetty. Oikeus etuuksiin on my6s sellaisen sai-
rauden tai raskauden perusteella, joka on alkanut ennen asettumista asumaan maa-
han, johon muutetaan.

Henkil6, joka 1ahtee sopimusmaan lippua kayttavAn laivan palveluksesta, saa
oikeuden sairaanhoitoetuuksiin toisesta sopimusmaasta, johon han asettuu asu-
maan, vasta sen miirAajan umpeen kuluttua, jona ty6nantajan merimies-
lainsaidann6n mukaisesti on vastattava vastaavista sairaanhoitoetuuksista.

Taman artiklan mukaista oikeutta etuuksiin ei ole, jos maahanmuuton tarkoi-
tuksena voidaan olettaa olevan sairaanhoitoetuuksien saaminen tasti maasta.

5 artikla. Henkilo, jolla sopimusmaassa, asuessaan on oikeus sairaanhoito-
etuuksiin sieltA ja joka oleskelun aikana toisessa sopimusmaassa joutuu sielld
sairaanhoidon tarpeeseen, saa sairaanhoitoetuudet oleskelumaasta tamAn maan
maaraysten mukaisesti.

Ensimmaiisen kappaleen mddrayksia sovellettaan vastaavasti henkil66n, jolla
sen johdosta, etta han palvelee sopismusmaan lippua kayttavalla laivalla, on oikeus
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sairaanhoitoetuuksiin tdstd maasta. Oikeutta sairaanhoitoetuuksiin ei kuitenkaan
ole, sikali kuin ty6nantajan merimieslainsid.nn6n mukaisesti on vastattava vas-
taavista etuuksista.

Timdn artiklan mukaista oikeutta etuuksiin ei ole, jos maassa oleskelun tarkoi-
tuksena voidaan olettaa olevan sairaanhoitoetuuksien saaminen sielti. Oikeus syn-
nytyksesti johtuviin hoitoetuuksiin on ainoastaan, jollei kohtuudella ole voitu odot-
taa synnytyksen tapahtuvan toisessa maassa oleskelun aikana.

6 artikla. Oikeutta etuuksiin 5 artiklan mukaan ei ole sen jalkeen, kun hoitoa
saaneen tila sallii hanen matkustaa asuinmaahansa. Etuudet tulee kuitenkin edelleen
my6ntiai, milloin olosuhteisiin katsoen ei ole kohtuullista osoittaa sairasta saamaan
hoitoa asuinmaastaan.

7 artikla. Viranomaisella, joka on antanut etuuden 5 artiklan mukaisesti, on
oikeus saada korvausta toiselta vakuutuslaitokselta vain silti osin kuin etuuden saa-
neella henkilil1a on oikeus saada korvausta pakollisen tydtapaturmavakuutuksen
perusteella. Hoitoa saaneen henkil6n on mahdollisimman pian ilmoitettava maini-
tulle viranomaiselle siiti oikeudesta korvaukseen, joka hinelld saattaa olla tdllaisen
vakuutuksen perusteella.

III luku. SAIRAUSRAHA

8 artikla. Sopismusmaassa asuvalla henkilllA on oikeus sairausrahaan tdsti
maasta samoin ehdoin ja samojen miArdysten mukaisesti kuin maan kansalaisilla.
Sopimusmaassa asuvalla henkiliila, joka tekee toisen palveluksessa tybti toisessa
sopimusmaassa, on kuitenkin, jollei kolmannesta kappaleesta muuta johdu, oikeus
sairausrahaan ty6tulojensa perusteella siitd maasta, jossa han tyoskentelee.

Henkil6lla, joka palvelee sopimusmaan lippua kiyttivilld laivalla, on oikeus
sairausrahaetuuksiin siitd maasta, jonka lippua laiva kdyttda.

Tyontekijilld, joka oleskelee muussa sopimusmaassa kuin asuinmaassaan
ty6skennellakseen korkeintaan 12 kuukauden ajan sellaisessa yrityksessi, jonka koti-
paikka op hanen asuinmaassaan, on t.na aikana oikeus sairausrahaan asuinmaas-
taan. Jos tyb toisessa maassa ennalta odottamattomista syista jatkuu alunperin tarkoi-
tettua kauemmin ja yli 12 kuukautta, on tyontekijalld edelleen oikeus sairausrahaan
asuinmaastaan edellyttden, etta oleskelumaan asianomainen viranomainen siihen
suostuu.

9 artikla. Henkil6, joka muuttaa sopimusmaasta, jossa hanelld on oikeus sai-
rausrahaan, ja asettuu asumaan toiseen sopimusmaahan, saa asumaan asettumisel-
laan oikeuden sairausrahaan jdlkimmdisestd. Sama koskee sopimusmaassa asuvaa
ja siella oikeuden sairausrahaan omaavaa henkil6o hanen aloittaessaan toisesa
sopimusmaassa ty6n toisen palveluksessa.

M drttAessd oikeutta sairausrahaetuuksiin otetaan huomioon aika, jonka
maahan muuttaneella on ollut oikeus sairausrahaan siita maasta, josta han on
muuttanut, sekd etuudet, jotka hdnelle on sieltd mybnnetty. Oikeus etuuksiin on
mybs sellaisen sairauden tai raskauden perusteella, joka on alkanut ennen aset-
tumista asumaan maahan, johon muutetaan.

Jos muuttohetkelld maksetaan sairausrahaa maasta, josta muutetaan, makse-
taan jatkossa sairausrahaa maasta, johon muutto tapahtuu, taman maan mdd-
rdysten mukaisesti ikdin kuin muuttaneella olisi ollut ansiotulonsa siella.

10 artikla. Sen jalkeen kun henkil6, joka tekee toisen palvelussessa tyota toi-
sessa sopimusmaassa kuin asuinmaassaan, on sairauden perusteella yhdenjaksoisesti
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90 paivan ajalta saanut sairausrahaa maasta, jossa hin on ty6ssd, on hdnell oikeus
sairausrahaan asuinmaastaan. Tata ei kuitenkaan sovelleta niin kauan, kun hin
oleskelee tyoskentelymaassa. Tassa kappaleessa tarkoitettuihin tapauksiin sovelle-
taan vastaavasti 9 artiklan toisen ja kolmannen kappaleen mddrayksiA.

Henkilolla, joka sairauden vuoksi Iahtee sopismusmaan lippua kayttdvdn lai-
van palveluksesta, on soveltaen vastaavasti, mitd ensimmaisessa kappalessa on maa-
rdtty, oikeus sairausrahaan asuinmaastaan sen jalkeen, kun han 90 paivAn ajalta on
saanut sairausrahaa siita maasta, jonka lippua laiva kdyttdd.

11 artikla. Jos henkil6lla 9 tai 10 artiklan mukaisesti on sairausajalta oikeus
sairausrahaan asuinmaastaan, my6nnetdan tdman estimatt, mik~li sairaus on ai-
heutunut tyotapaturmasta, sairausraha siitd maasta, jossa ty6 on tehty, tdmin maan
mAiriysten mukaisesti.

Jos henkil1ii samojen tulojen perusteella on oikeus sairausrahaan seka asuin-
etta ty6skentelymaasta, maksetaan sairausrahaa asuinmaasta vain silta osin, kuin se
ylittaa tyoskentelymaasta maksettavan maiaran.

12 artikla. Sopimusmaasta maksettavaa sairausrahaa suoritetaan etuuteen
oikeutetun oleskellessa toisessa sopimusmaassa samoin ehdoin kuin hinen oleskel-
lessaan ensiksi mainitussa maassa.

IV luku. YLEISET MAARAYKSET

13 artikla. Suomen, Islannin, Norjan, Ruotsin ja Tanskan valilla 15 piivind
syyskuuta 1955 sosiaaliturvasta tehdyn sopimuksen yleiset maardykset ovat sovel-
tuvin osin voimassa my6s tdmin sopimuksen kohdalla.

14 artikla. Taman sopimuksen soveltamiseen tarvittavat tarkemmat ohjeet
antaa Suomen osalta KansanelIkelaitos, Islannin osalta Tryggingastofnun rikisins,
Norjan osalta Rikstrygdeverket, Ruotsin osalta Riksf6rsikringsverket ja Tanskan
osalta Sikringsstyrelsen.

15 artikla. Tami sopimus tulee voimaan kolmantenakymmenentend paivana
sen paivin jilkeen, jona kaikki sopismusvaltiot ovat ilmoittaneet Tanskan ul-
koasiainministeri6le, ett5 sopimuksen voimaantulon vaatimat valtiosaannon mu-
kaiset toimenpiteet on suoritettu. Tanskan ulkoasiainministeri6 ilmoittaa muille so-
pimusvaltioille nAiden ilmoitusten vastaanottamisesta.

16 artikla. Jos jokin sopimusmaista haluaa irtisanoa sopimuksen, on siitd
tehtivd kirjallinen ilmoitus Tanskan hallitukselle, jonka on vdlitt6mdsti tiedotettava
tastd seka ilmoituksen vastaanottopaivastA muille sopimusmaille.

Irtisanominen koskee ainoastaan irtisanomisilmoituksen tehnyttia maata ja se
tulee voimaan I pdivina tammikuuta vahintaan kuusi kuukautta sen jalkeen, kun
Tanskan hallitus on vastaanottanut irtisanomisilmoituksen.

Jos sopimus irtisanotaan, sailyvat sen maairaiysten mukaisesti saavutetut oikeu-
det.

17 artikla. Taman sopimuksen tullessa voimaan lakkaa olemasta voimassa
24 piivnda helmikuuta 1967 Suomen, Islannin, Norjan, Ruotsin ja Tanskan vililld
tehty sopimus sairausvakuutettujen siirrosta seka sairausavusta tilapaisen oleskelun
aikana. Viimeksi mainittua sopimusta sovelletaan kuitenkin taman sopimuksen voi-
maan tullessa jatkuviin sairaustapauksiin, jos tama on eduksi vakuutetulle.

Mirttaessi oikeutta etuuksiin otetaan huomioon my6s se aika ennen so-
pimuksen voimaantuloa, jonka maahan muuttaneella on ollut oikeus etuuksiin siita
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maasta, josta hn on muuttanut sekA etuudet, jotka hAnelle on tasta maasta mak-
settu ennen sopimuksen voimaantuloa.

Sopimus ei tuota oikeutta etuuksiin ajalta ennen sen voimaantuloa.
Oikeus etuuksiin taiimn sopimuksen perusteella kAsittdd my6s etuudet ennen

sopimuksen voimaantuloa sattuneiden tapausten johdosta. Kuitenkaan ei sovelleta
8 artiklan I kappaleen 2 kohtaa sellaiseen henkil66n, joka sopimuksen tullessa voi-
maan on sairas ja saa sairausrahaa asuinmaastaan.

Sopimus talletetaan Tanskan ulkoasiainministerion arkistoon, ja Tanskan ul-
koasiainministerio toimittaa siitd oikeaksi todistetut jiljennokset kaikkien sopimus-
maiden hallituksille.

EDELLA OLEVAN VAKUUDEKSI ovat asianomaiset valtuutetut allekirjoittaneet ta-
man sopimuksen.
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[SWEDISH TEXT FOR FINLAND-TEXTE SUtDOIS POUR LA FINLANDE]

OVERENSKOMMELSE MELLAN FINLAND, DANMARK, ISLAND,
NORGE OCH SVERIGE OM FORMANER VID SJUKDOM, HA-
VANDESKAP OCH BARNSBORD

Regeringarna i Finland, Danmark, Island, Norge och Sverige, som bitrAtt kon-
ventionen den 15 september 1955 om social trygghet, har i frtga om fOrminer vid
sjukdom, havandeskap och barnsb6rd traffat foljande overenskommelse.

Kapitel I. OVERENSKOMMELSENS OMFATTNING

Artikel 1. Fordragsslutande land skall i friga om rAtt till fOrmAner vid sjuk-
dom, havandeskap och barnsbord tillAmpa bestammelserna i artiklarna 2-11 med
avseende pA medborgare i annat fordragsslutande land. Detsamma skall galla med
avseende pA annan person som ar tillforsakrad sAdana formAner i annat fordrags-
slutande land.

Artikel 2. Med sjukvArdsforminer forstAs i denna 6verenskommelse nir ej
annat stadgas jAmval tandvArdsformlner och vArdformAner vid havandeskap och
barnsbord samt med sjukpenning jamval kontantfdrmAner i anledning av havande-
skap och barnsbord.

Kapitel II. SJUKVARDSFORMANER

Artikel 3. Den sore ar bosatt i ett av de fordragsslutande landerna skall dqr ej
annat f6ljer av andra stycket vara tillforsAkrad sjukvArdsformAner i detta land pA de
villkor och enligt de regler som galler for landets medborgare.

Den som ar anstailld ombord pA fartyg som for ett fordragsslutande lands flag-
ga skall vara tillforsakrad sjukvArdsform.Aner i det land vars flagga fartyget for.

Artikel 4. Den som flyttar frAn ett fordragsslutande land dar han ar tillftr-
sakrad sjukvArdsfOrmAner och bosatter sig i ett annat f~rdragsslutande land blir i
och med bosdttningen tillforsakrad motsvarande form.Aner i inflyttningslandet enligt
detta lands regler.

Vid bestammande av rAtt till formAner tas hansyn till den tid den inflyttade va-
rit tillforsakrad sjukvArdsf6rmAner i utflyttningslandet och till form ner sor utgatt
i detta land. RAtt till formAner foreligger aven f~r sjukdom eller havandeskap som
uppstAtt fore bosattningen i inflyttningslandet.

Den som avmonstrar frAn fartyg som for ett fordragsslutande lands flagga blir
tillforsakrad sjukvArdsformAner i annat fordragsslutande land dar han ar bosatt
forst frAn utgAngen av den tid under vilken arbetsgivaren enligt sjomanslagstift-
ningen har att svara for motsvarande sjukvArdsformAner.

Ratt till formAner enligt denna artikel foreligger icke om avsikten med flyttnin-
gen till ett land kan antas vara att dar erhAlla sjukvArdsformAner.

Artikel 5. Den som ar bosatt och tillforsakrad sjukvArdsform.Aner i ett av de
fordragsslutande landerna och som under vistelse i ett annat av landerna blir i behov
av sjukvArd dar skall erhAlla sjukvArdsformdner frAn vistelselandet enligt detta lands
bestAmmelser.
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Bestammelserna i fbrsta stycket skal aga motsvarande tillAmpning pA den som
pA grund av anstAllning ombord pA fartyg som for ett fordragsslutande lands flagga
Ar tillforsakrad sjukvArdsfOrmAner frAn detta land. Ratt till sjukvArdsftrmAner fran
vistelselandet foreligger dock ej i den mAn arbetsgivaren enligt sjmanslag-
stiftningen har att svara for motsvarande formdner.

Ratt till formAner enlgti denna artikel fbreligger icke om avsikten med vistelsen
i ett land kan antas vara att dar erhAlla sjukvArdsfbrmAner. Ratt til forlossningsvArd
fOreligger endast om det icke skaligen kunnat ftrutses att nedkomsten skulle in-
traffa under vistelsen i det andra landet.

Artikel 6. Ratt till formAner enligt artikel 5 ftreligger icke efter den tidpunkt
dA den vArdades tillstAnd tilldter resa till det land dar han ar bosatt. Fortsatta
f6rmAner bor likval utges nar det med hdnsyn till omstAndigheterna icke ar rimligt
att hanvisa den sjuke till vArd i bostittningslandet.

Artikel 7. Den myndighet som tillhandahAllit formAn enligt artikel 5 har ratt
till gottgOrelse frAn annan fOrsakringsinrattning endast i den mAn den som uppburit
formAnen ager rAtt till ersattning frAn obligatorisk yrkesskadefOrsakring. Det Alig-
ger den vArdade att snarast ge myndigheten upplysning om den rAtt till ersattning
som kan fireligga frAn sAdan fbrsakring.

Kapitel III. SJUKPENNING

Artikel 8. Den som ar bosatt i ett av de fordragsslutande landerna skall vara
tillforsakrad sjukpenning i detta land pd de villkor och enligt de regler som galler for
landets medborgare. Den som ar bosatt i ett av de fbrdragsslutande landerna men
utfdr arbete som anstalld i ett annat av landerna skall dock, dar ej annat fdljer av
tredje stycket, vara tillfdrsakrad sjukpenning fdr anstallningsinkomsten i sysselsatt-
ningslandet.

Den som ar anstalld ombord pA fartyg som for ett fdrdragsslutande lands flag-
ga skall vara tillfdrsdkrad sjukpenningsformAner i det land vars flagga fartyget fbr.

Arbetstagare sor vistas i ett annat fordragsslutande land an det dar han er bo-
satt for att under hogst 12 mAnader utfora arbete for en verksamhet som har sitt sate
i det land dar han ar bosatt skall under denna tid vara tillfOrsakrad sjukpenning i
bosattningslandet. Om arbetet i det andra landet av oforutsedda omstandigheter
kommer att vara lngre an ursprungligen avsett och utOver 12 mAnader skall arbet-
stagaren fortsatt vara tillf~rstkrad sjukpenning i bosattningslandet under f6rut-
sattning att behorig myndighet i vistelselandet samtycker dartill.

Artikel 9. Den som flyttar frAn ett fordragsslutande land dar han ar tillf~r-
sakrad sjukpenning och bosatter sig i ett annat av de fordragsslutande lqnderna blir i
och med bosattningen tillforsakrad sjukpenning i inflyttningslandet. Motsvarande
galler nar nigon som ar bosatt och tillfbrsAkrad sjukpenning i fOrdragsslutande land
pAbbrjar anstallning i annat sddant land.

Vid bestammande av ratt til sjukpenningformAner tas hansyn till den tid den in-
flyttade varit tillfrsakrad sjukpenning i utflyttningslandet samt till formdner som
utgAtt i detta land. Ratt till fOrmdn fbreligger aven for sjukdom eller havandeskap
som uppstdtt fore bosattningen i inflyttningslandet.

Om det vid flyttningen utgAr sjukpenning frAn utflyttningslandet skall fortsatt
sjukpenning utbetalas frAn inflyttningslandet enligt detta lands bestammelser som
om den flyttande haft sin forvarvsinkomst dar.
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Artikel 10. Nar nAgon, som utfor arbete som anstalld i ett annat fordrags-
slutande land an det dar han ar bosatt pA grund av sjukdom uppburit sjukpenning
frAn sysselsattningslandet for en sammanhangande tidsrymd av 90 dagar skall han
vara tillf6rsAkrad sjukpenning i bosattningslandet. Vad nu sagts galler dock ej sA
lange han fortfarande vistas i sysselsattningslandet. I fall som avses i detta stycke
skall bestammelserna i artikel 9 andra och tredje styckena aga motsvarande
tillampning.

Den som pA grund av sjukdom avmonstrar frAn fartyg som for fordragsslu-
tande lands flagga skall med motsvarande tillampning av bestammelserna i f6rsta
stycket vara tillf~rsakrad sjukpenning i bosattningslandet sedan han uppburit
sjukpenning fOr 90 dagar frAn det land vars flagga fartyget for.

Artikel 11. Har nAgon enligt bestammelserna i artiklarna 9 eller 10 under en
sjukskrivnings period blivit tillfcrsakrad sjukpenning i bosattningslandet skall utan
hinder darav, om sjukdomen foranletts av yrkesskada, sjukpenning i anledning av
skadan utges frAn sysselsattningslandet enligt bestammelserna i detta land.

Om pA grund av samma inkomst fbreligger samtidig ratt till sjukpenning frAn
bosattningslandet och frAn sysselsittningslandet skall sjukpenning frAn bosattnings-
landet utgA endast i den mAn den Overstiger ersattningen frAn sysselsittningslandet.

Artikel 12. Sjukpenning som fordragsslutande land har att utge skall under
den sjukpenningsberattigades vistelse i annat fordragsslutande land utges pA samma
villkor som galler under vistelse i fbrstnamnda land.

Kapitel IV. ALLMANNA BESTAMMELSER

Artikel 13. De gemensamma bestammelserna i konventionen den 15 septem-
ber 1955 mellan Finland, Danmark, Island, Norge och Sverige om social trygghet
ager i tillampliga delar giltighet aven for denna Overenskommelse.

Artikel 14. De narmare foreskrifter, som erfordras for tillampningen av den-
na overenskommelse, meddelas for Finlands del av Folkpensionsanstalten, for Dan-
marks del av Sikringsstyrelsen, for Islands del av Tryggingastofnun rikisins, Norges
del av Rikstrygdeverket och Sveriges del av Riksforsakringsverket.

Artikel 15. Denna Overenskommelse trader i kraft trettio dagar efter den dag
dA samtliga avtalsslutande stater meddelat det danska utrikesministeriet att de kons-
titutionella Atgarder som kraves for avtalets ikrafttradande genomforts. Det dan-
ska utrikesministeriet underrattar de Ovriga avtalsslutande staterna om mottagandet
av dessa meddelanden.

Artikel 16. Onskar nAgot av de fbrdragsslutande landerna uppsaga 6verens-
kommelsen skall skriftligt meddelande harom tillstallas den danska regeringen som
har att omedelbart underratta Ovriga fdrdragsslutande lander harom och om dagen
dA meddelandet mottogs.

Uppsagningen galler endast det land, som verkstallt densamma, och ager giltig-
het frAn och med den 1 januari, som intraffar minst sex mAnader frin det den dan-
ska regeringen mottagit meddelande om uppsagningen.

Uppsages Overenskommelsen, skall pA grund av dessa bestammelser forvarvade
rattigheter alltjamt bestA.

Artikel 17. Nar denna bverenskommelse trader i kraft upphOr 6verens-
kommelsen den 24 februari mellan Finland, Danmark, Island, Norge och Sverige
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om Overflyttning av sjukhjAlpsf6rsAkrade samt om sjukhjAlp under tillf~llig vistelse.
Sistnamnda 6verenskommelse skall fortfarande Aga tillampning i frAga om sjuk-
domsfall som pAgAr vid ikrafttradandet om detta ar till formAn for den fMrsAkrade.

Vid bestiimmande av ratt till formAner skall tas hansyn jamval till tid fore over-
enskommelsens ikrafttrAdande under vilken den flyttande varit tillfrsakrad for-
mAner i utflyttningslandet saint till frmAner som utgAtt i utflyttningslandet fore
6verenskommelsens ikrafttradande.

Overenskommelsen ger icke ratt till frmAner for tid fore ikrafttrAdandet.
Ratten till formAner enligt overenskommelsen omfattar Aven formAner pA

grund av hAndelser som intraffat fore 6verenskommelsens ikrafttradande. Bestam-
melserna i artikel 8, forsta stycket, andra punkten ager dock icke tillampning pa
den, som vid overenskommelsens ikrafttradande ar sjuk och mottager sjukpenning
frAn bosattningslandet.

Overenskommelsen skall vara deponerad i danska utrikesministeriets arkiv, och
bestyrkta avskrifter skall av danska utrikesministeriet tillstallas envar av de for-
dragsslutande landernas regeringar.

TILL BEKRAFTELSE HARAV har de respektive fullmAktige undertecknat denna
6verenskommelse.

Vol 982, 1-14330



United Nations - Treaty Series 0 Nations Unies - Recueil des Truits

TEHTY Ko6penhaminassa 6 pAivAnA
helmikuuta 1975, yhtena suomen-,
islannin-, norjan-, ruotsin- ja tanskan-
kielisena kappaleena, jossa ruotsin kie-
lell on kaksi tekstiA, toinen Suomea ja
toinen Ruotsia varten, kaikkien tekstien
ollessa yhta todustusvoimaiset.

SOM SKEDDE i K6penhamn den 6 fe-
bruari 1975 i ett exemplar pA finska,
danska, islandska, norska och svenska
sprAken, varvid pA svenska sprAket
utfardades tvA texter, en for Finland och
en f6r Sverige, vilka samtliga texter har
lika vitsord.

VELi HELENIUS
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[FINNISH TEXT-TEXTE FINNOIS]

PAATTOPOYTAKIRJA
SUOMEN, ISLANNIN, NORJAN, RUOTSIN JA TANSKAN VALISEEN 6 PAIVANA HELMIKUUTA

1975 TEHTYYN SOPIMUKSEEN SAIRAUS-, RASKAUS- JA SYNNYTYSETUUKSISTA

Suomen, Islannin, Norjan, Ruotsin ja Tanskan vaililla taniain tehdyn sairaus-,
raskaus- ja synnytysetuuksia koskevan sopimuksen allekirjoittamisen yhteydessA
ovat sanottujen maiden hallitukset sopineet seuraavasta pAitt6p6ytAkirjasta.

1. Maksujen suorittamisesta sopimuksen kdsittdmista etuuksista on voimassa
kunkin sopimusmaan lainsadAnt6. Tallaisia maksuja koskevista kysymyksistd voi-
daan tehdd erillisii sopimuksia.

Norjan osalta sovelletaan seuraavaa:
Henkilo, joka asuu Norjassa ja jolla sopimuksen mdAraysten mukaan on

oikeus sairaanhoitoetuuksiin sielt, vaikka hin tekee ty6ta toisen palveluksessa ja
hanta verotetaan toisessa sopimusmaassa, vapautetaan suorittamasta sairaan-
hoitoetuudesta jasenmaksua Norjassa toisesta maasta saamiensa tulojen perusteella.

Henkil6, joka tekee ty6ta toisen palveluksessa ja jota verotetaan Norjassa,
mutta jolla sopimuksen mdaraysten mukaisesti on oikeus sairaanhoitoetuuteen toi-
sesta sopimusmaasta silla perusteella, ettd han asuu sielld, suorittaa sairaan-
hoitoetuudesta jasenmaksun Norjassa sielta saamiensa tulojen perusteella.

2. Suomen osalta sopimus ei koske 13 paivdni kestikuuta 1941 annetun ai-
tiysavustuslain mukaisia etuuksia.

3. Norjan osalta sopimus ei koske 17 piiv n kesakuuta 1966 annetun kan-
sanvakuutuslain (12 luvun) mukaisia etuuksia yksinaisille aideille.

4. Tanskan osalta eivdt 5 artiklan mukaiset sairaanhoitoetuudet kasita 9 pai-
vana kesdkuuta 1971 annetun yleisen sairausvakuutuslain mukaista hautausa-
vustusta.

5. Ruotsin osalta on 9 artiklan toista kappaletta sovellettaessa voimassa, ettai
vanhempainrahaa, joka ei ylita niin sanottua takuutasoa, mybnnetdan jos maahan
muuttaneella on vdlitt6misti ennen lapsen syntymaa tai laskettua syntymaaikaa ol-
lut oikeus sairaanhoitoetuuksiin sopimusmaista yhteensa vdhintdan 180 paivan
ajan.

Vanhemman oikeutta Ruotsin lainsaadannon mukaiseen vanhempainrahaan
miardattessa rinnastetaan toiselle vanhemmista maksettava vanhempainraha ras-
kauden tai synnytyksen johdosta toisen sopismusmaan lainsAAdainn6n mukaan mak-
settavaan kateissuoritukseen.

6. Jos henkil6ila samanaikaisesti on toisesta sopimusmaasta oikeus sairausa-
jan palkkaan ty6nantajalta ja toisesta sopimusmaasta oikeus samoihin tuloihin kuin
sairausajan palkka perustuvaan sairausrahaan, on sairausajalta palkkaa maksavalla
tyonantajalla oikeus nostaa palkansaajan sairausraha silta osin, kuin se ei ylita sai-
rausajan palkkaa. Edella sanottu on kuitenkin voimassa vain silla edellytykselld,
etti ty6nantaja vastaavassa tapauksessa olisi voinut vaatia itselleen sen maan lain-
saadann6n mukaan my6nnetty5 sairausrahaa, jossa ty6 on tehty.

EDELLA OLEVAN VAKUUDEKSI ovat asianomaiset valtuutetut allekirjoittaneet
taman pbytdkirjan.
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[SWEDISH TEXT FOR FINLAND -TEXTE SUtDOIS POUR LA FINLANDE]

PROTOKOLL

TILL OVERENSKOMMELSEN DEN 6 FEBRUARI 1975 MELLAN FINLAND, DANMARK, ISLAND,
NORGE OCH SVERIGE OM FORMANER VID SJUKDOM, HAVANDESKAP OCH BARNSBORD

I samband med den denna dag avslutade overenskommelsen mellan Finland,
Danmark, Island, Norge och Sverige om form~ner vid sjukdom, havandeskap och
barnsbord har regeringarna i namnda stater enats om fbljande slutprotokoll.

1. I fr~ga om erliggande av avgifter for de f6rmAner som berrs av bverens-
kommelsen galler fordragsslutande lands lagstiftning. Sarskilda overenskommelser
kan trdffas for att reglera fr~gor om s~dana avgifter.

For Norges vidkommande skall gAlla:
Den som ar bosatt i Norge och som enligt overenskommelsens bestammelser

skall vara tillforsakrad sjukvdrdsform.Aner dar trots att han utf~r arbete som an-
stalld i ett annat fordragsslutande land och anstallningsinkomsten beskattas i det
Slandet, skall vara befriad frAn skyldighet att betala medlemsavgift for sjukvArds-
formfner i Norge for inkomsten i det andra landet.

Den som utfor arbete som anstalld i Norge och vars anstAllningsinkomst bes-
kattas dar men som enligt overenskommelsens bestammelser skall vara tillforsakrad
sjukvfrdsf~rmfkner i ett annat frdragsslutande land pA grund av bosattning dar,
skall betala medlemsavgift for sjukvfrdsformfner i Norge for inkomsten dir.

2. FOr Finlands del omfattar Overenskommelsen icke fOrmfner enligt lagen
den 13. juni 1941 om moderskapsunderstOd.

3. For Norges del omfattar Overenskommelsen icke formfner till ogifta mod-
rar enligt lov om folketrygd av 17. juni 1966 (kap. 12).

4. FOr Danmarks del skall galla att bestammelserna i artikel 5 rorande sjuk-
vfrdsfOrmfner icke skall omfatta begravningshjalp enligt lov av 9. juni 1971 om of-
fentlig sygesikring.

5. For Sveriges del skall vid tillampning av artikel 9, andra stycket, galla att
foraldrapenning som ej overstiger den s. k. garantinivfn skall utgA om den inflyt-
tade omedelbart fore barnets fOdelse eller den beraknade tidpunkten for denna varit
tillforsakrad sjukv~rdsfOrmfner i de fOrdragsslutande landerna under sammanlagt
minst 180 dagar.

Vid faststallande av fOrailders ratt till foraldrapenning enligt svensk lagstiftning
skall med foraildrapenning som utgfr til den andre av foraldrarna jamstallas kon-
tantformfner i anledning av havandeskap eller barnsbord enligt annat fordrags-
slutande lands lagstiftning.

6. Ager nAgon samtidigt ratt till sjuklon frAn arbetsgivare i ett forudragsslu-
tande land och sjukpenning grundad p.A samma inkomst som sjuklonen frAn ett an-
nat sAdant land skall arbetsgivaren som utger sjuklonen aga uppbara sjukpenningen
i den anstalldes stAlle i den mAn sjukpenningen icke overstiger sjuklOnen. Vad nu
sagts ager dock endast tillAmpning om arbetsgivaren kunnat gora ansprAk p'A
sjukpenning som i motsvarande fall utg.Att enligt sysselsattningslandets lagstiftning.

TILL BEKRAFTELSE HARAV har de respektive fullmaktige undertecknat detta proto-
koll.
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TEHTY Kb6penhaminassa 6 pdivAnA
helmikuuta 1975 yhtena suomen-,
islannin-, norjan-, ruotsin- ja tan-
skankielisena kappaleena, jossa ruotsin
kielelld on kaksi tekstia, toinen Suomea
ja toinen Ruotsia varten, kaikkien teks-
tien ollessa yhta todistusvoimaiset.

SOM SKEDDE i Kopenhamn den 6 febru-
ari 1975 i ett exemplar pA finska, dan-
ska, islAndska, norska och svenska sprA-
ken, varvid pA svenska sprAket utfair-
dades tvA texter, en for Finland och en
f6r Sverige, vilka samtliga texter har lika
vitsord.

VELI HELENIUS
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[ICELANDIC TEXT - TEXTE ISLANDAISI

SAMNINGUR MILLI fSLANDS, DANMERKUR, FINNLANDS,
NOREGS OG SVfIPJ6DAR UM B/ETUR VEGNA VEIKINDA,
MEDGONGU OG BARNSBURDAR.

Rikisstj6rnir fslands, Danmerkur, Finnlands, Noregs og Svijbj6aar, sem hafa
gerst a~ilar a6 samningnum frd 15. september 1955 um f~lagslegt 6ryggi, hafa i sam-
bandi vio baetur begna veikinda, meogbngu og barnsburaar gert eftirfarandi sam-
ning.

I. kafli. GILDISSVfD SAMNINGSINS

1. grein. Samningsriki skal, jbegar um er a8 ra6a rtt til b6ta vegna veikinda,
me~g6ngu og barnsburoar, beita Akvaum 2.-11. greinar vi8 rikisborgara annars
samningsrikis. Sama gildir um bAt menn abra, ser trygg~ar eru slikar baetur i 68ru
samningsriki.

2. grein. MeO sjtikrahjAlp er i samningi bessum, nerna anna8 s6 teki6 fram,
jafnframt dtt vio tannIacknishjdlp og hjdlp vegna meogbngu og barnsburoar, og
me8 sjtdkradagpeningum er jafnframt tt vi8 baetur greiddar i peningum vegna
me8g6ngu og barnsburoar.

II. kafli. SJUKRAHJALP

3. grein. Peim, sem btisettur er i einu samningsrikjanna, skal, nema anna8
leioi af 2. mAlsgrein, vera tryggo sjfikrahjAlp bar i landi meo s6mu skilyraum og eftir
s6mu reglum og eigin borgurum rikisins.

IPeim, sem rAtinn er i skiprtm A skipi, er siglir undir fAna samningsrikis, skal
tryggo sjtdkrahjAlp i jvi landi, sem fAni skipsins segir til um.

4. grein. Peim, sem flyst frd samningsriki, baar ser honum er trygg8 sjfikrah-
j lp, og tekur s6r bfisetu i 66ru samningsriki, eru frd beirri stund tryggzar tilsvaran-
di batur i landinu, sem flust er til, eftir reglum jbess rikis.

Vi8 Akv6roun um b6tar~tt skal taka tillit til bess tima, sern heim, er flyst, hefur
veri8 tryggo sjfikrahjAlp i landinu, ser flust er frd, svo og til b6ta, ser veittar hafa
veri6 i bvi landi. B6tar~ttur naer einning til b6ta vegna sjfikd6ms eoa me6gongu, er
hafist hefur fyrir btsetuna i landinu, ser flust er til.

Ieim, sem afskrAbur er af skipi, er siglir undir fdna samningsrikis, ver6ur bAd
fyrst tryggo sj6krahjdlp i i6ru samningsriki, bar ser hann er bfisettur, begar lioinn
er sd tiri, ser vinnuveitandanum ber samkvemt sj6mannalCgum a6 sjd honum
fyrir tilsvarandi sjukrahjAlp.

Pac) veitir ekki r~tt til b6ta samkvemt bessari grein, ef aetla mA, aO tilgangurinn
meo flutningi til hlutaoeigandi lands hafi veri6 sA ao, leita s~r bar sjtkrahjilpar.

5. grein. Sd, sem bfisettur er og tryggcSur me65 r~tti til sjtikrahjdlpar i einu sam-
ningsrikjanna og verour sjtikrahjAlpar burfi vi6 dv6I i 66ru samningsriki, n'tur
sjlikrahjAlpar frd dvalarlandinu eftir reglum bess lands.
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Akvxeum 1. mlsgreinar skal beitt d hli~stxean hitt vi8 bann, sem vegna
rdo8ningar i skiprrm d skipi, er siglir undir fina samningsrikis, er tryggo sjtikrahjdlp
b:ar i landi. R~ttur til sjtikrahjiipar frA dvalarlandinu er b,6 ekki veittur ab jbvi leyti,
sem vinnuveitanda ber skylda til samkveemt sj6mannalbgum ao sjA fyrir tilsvarandi
b6tum.

1a0 veitir ekki rett til b6ta samkvaemt bessari grein, ef aetla m, a5 tilgangurinn
me6 dv6linni i hlutaleigandi landi s6 sA a6 6Mlast bar sjtikrahjilp. R~ttur til
fae6ingarhjiipar er bvi a6eins veittur, a6 ekki hafi veri6 Astaeoa til a6 aetla, a6
fee6ingin mundi eiga s~r sta6, me6an A dv6linni i hinu landinu staeoi.

6. grein. R6ttur til b6ta samkvaemt 5. grein stendur ekki lengur en til bess
tima, er dstand sjfiklings leyfir fer6 til lbess lands, bar sem hann er btisettur.
Aframhaldandi betur skulu samt sem 6ur veittar, begar ekki er sanngjarnt me6
tilliti til a6stae6na aO visa sjiiklingnum til me6fer~ar i btisetulandinu.

7. grein. Stj6rnvald ba6, sem veitt hefur baetur samkvemt 5. grein, 6 a6eins
r~tt A endurgrei6slu frd annarri almannatryggingastofnun i beim meli, sem sd, er
b6ta hefur notiO, A r6tt d b6tum frd 16gbo6inni slysatryggingu. Skylt er honum a6
veita stj6rnvaldinu ser br~.6ast uppi'singar um Jbann b6tar~tt, sem um getur veri6
a6 re6a hjd slikri tryggingu.

II. kafli. SJOKRADAGPENINGAR

8. grein. Ieim, sem bfisettur er i einu samningsrikjanna, skulu trygg6ir
sjtikradagpeningar bar i landi me6 beim skilyr6urn og eftir beim reglum, sem gilda
um borgara bess rikis. Ieim, sem btisettur er i einu samningsrikjanna, en starfar i
annarra bj6nustu i d6ru samningsriki, skulu b6, svo framarlega ser anna6 lei6ir
ekki af 3. milsgrein, vera trygg~ir sjtikradagpeningar i starfslandinu i samrerni vi6
launatekjur hans bar.

IPeim, ser rdoinn er i skiprtim d skipi, er siglir undir fina samningsrikis, skulu
trygg6ir sjfikradagpeningar i bvi landi, sem fRni skipsins segir til um.

Vinnubiggjanda, sem dvelst i d6ru samningsriki en bvi, bar sem hann er biset-
tur, i bvi skyni a6 inna af hendi i 12 m~nu6i i hesta lagi starf fyrir fyrirteki, er hefur
a6alstbovar sinar i landi bvi, bar sem hann er bt~settur, skulu hann tima tryggoir
sjtikradagpeningar i btisetulandinu. Taki starfio i hinu landinu af 6fyrirsjianlegum
tsteum lengri tima en etlao var og meira en 12 mnuoi, skulu vinnubiggjandanum

trygg6ir Afram sjtikradagpeningar i btisetulandinu, enda sambykki hluta6eigandi
stj6rnvald i dvalarlandinu ba6.

9. grein. Ieim, sem flyst frA samningsriki, bar sem honum eru trygg6ir
sj6kradagpeningar, og tekur s~r btisetu i 68ru samningsriki, skulu frA beim tima, er
hann tekur s~r bdisetu, trygg6ir sjtikradagpeningar i bvi landi, er hann flyst til.
Tilsvarandi gildir, begar maour, sem bisettur er og tryggour me6 r6tti til
sjtikradagpeninga i samningsriki, er rd6inn til starfa i Aru sliku riki.

Vio Akv6roun um r~tt til sjtikradagpeninga skal taka tillit til bess tima, sem
beim, er flyst, hafa veri6 tryggoir sjtikradagpeningar i landinu, sem flust er frd, svo
og til b6ta, sem veittar hafa verio i bvi landi. B6tar6ttur naer einnig til b6ta vegna
sjtikd6ms eoa meog6ngu, er hafist hefur fyrir btisetuna i landinu, sem flust er til.

Standi vi6 flutninginn yfir grei6sla sjt~kradagpeninga frA landinu, sem flust er
frd, skal greioslu skfikradagpeninga haldio Afram frd landinu, sem flust er til, i
samroemi vio dkvae6i bess lands, svo sem hlutaoeigandi hefoi haft atvinnutekjur
sinar bar.
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10. grein. Pegar ma~ur, sem starfar i annarra 19j6nustu i 68ru samnigsriki en
1vi, 19ar sem hann er bfsettur, hefur vegna sjfikd6ms noti8 sjfkradagpeninga frA
starfslandinu i 90 daga samfleytt, skulu honum trygg8ir sjfkradagpeningar i
btisetulandinu. Ietta gildir 16 eigi, me~an hann dvelst Afram i starfslandinu. f
tilvikum, sem AkvaeOi Ibessarar milsgreinar taka til, skal Akvaeum 2. og 3.
mtlsgreinar 9. greinar beitt A tilsvarandi hdtt.

Ieim, sem vegna sjfkd6ms er afskrAZiur af skipi, er siglir undir f.Ana sam-
ningsrikis, skulu i samracmi vi8 1. mdlsgrein A tilsvarandi hAtt tryggzir sjfkradagpe-
ningar i bfisetulandinu, 1begar hann hefur noti8 sjfkradagpeninga i 90 daga frA 1vi
landi, sem fdni skipsins segir til um.

11. grein. Hafi manni samkvaemt dkvae6um 9. e6a 10. greinar veri8 d veikin-
datimabili trygg6ir sj6kradagpeningar i bfsetulandinu, skulu sj6kradagpeningar, ef
sjfkd6msorsbk er atvinnuslys e6a atvinnusjfkd6mur, An tillits til dkvaeoa Ibessara
greina, greiddir fram frA starfslandinu eftir reglum 1bess lands.

Veiti s6mu tekjur samtimis r~tt til sjfkradagpeninga frA bfsetulandinu og starfs-
landinu, skulu sj6kradagpeningar frd b6setulandinu einungis veittir a8 1vi leyti, sem
1beir fara fram 6r b6tum frA starfslandinu.

12. grein. Sjfkradagpeningar, sem samningsriki 1ber a6 veita, skulu vi8 dv61
hins dagpeningatryggoa i 6Oru samningsriki greiddir me8 s6mu skilyraum og gilda
vio dv6l i fyrrnefnda landinu.

IV. kafli. ALMENN AKVEDI

13. grein. Sameiginleg kvae8i samningsins frA 15. september 1955 milli
Islands, Danmerkur, Finnlands, Noregs og Svibj68ar um f61agslegt 6ryggi gilda ein-
nig um samning 1bennan eftir 1bvi, sem vi8 getur Att.

14. grein. Ndnari fyrirmeli, sem 1bbrf krefst vegna framkvaemdar samnings
1bessa, setja af hdlfu islands Tryggingastofnun rikisis, af hdlfu Danmerkur Sik-
ringsstyrelsen, af hdlfu Finniands Folkpensionsanstalten, af hAlfu Noregs
Rikstrygdeverket og af hAlfu Svi1bj66ar Riksfbrsikringsverket.

15. grein. Samningur 19essi tekur gildi 19rjAtiu d6gum eftir 1bann dag, er 611
samningsrikin hafa tilkynnt danska utanrikisrAiuneytinu a6 ger~ar hafi veri8 1eer
stj6rnskipulegu rA6stafanir, sem nau6synlegar eru vegna gildist6ku samningsins.
Danska utanrikisrdiuneyti6 tilkynnir hinum samningsrikjunum um m6tt6ku
bessara tilkynninga.

16. grein. Oski eitthvert samningsrikjanna a6 segja upp samningnum, skal
skrifleg tilkynning um 1)a8 send d6nsku rikisstj6rninni, sem 1egar skal skra hinum
samningsrikjunum frA henni og 1bvi, hva3a dag tilkynningin barst.

Upps6gnin gildir a~eins fyrir bao land, sem hefur tilkynnt hana, og gildir frA
heim 1. jandar, sem verbur fullum 6 mdnuoum eftir, ao danska rikisstj6rnin f6kk i
hendur tilkynningu um upps6gnina.

Veroi samningnum sagt upp, haldast 1Oau r~ttindi, sem menn hafa 66last
samkvemt honum.

17. grein. Iegar samningur 1)essi 6olast gildi, fellur 6r gildi samningurinn frA
24. febrdar 1967 milli Islands, Danmerkur, Finnlands, Noregs og Svi1j6bar um flut-
ning milli sjfkrasamlaga og um sjfkrahjdlp vegna dvalar um stundarsakir.
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Akvae6um sibarnefnda samningsins skal beitt Afram, 1egar um er ao raeba
sjfikd6mstilfelli, sem standa yfir vi8 gildistokuna, ef 1,a8 er hagstaefara fyrir hinn
trygg~a.

Vi8 Akv6r~un um b6tar~tt skal taka tillit einnig til tima fyrir gildistbku sam-
ningsins, sem 1,eim, er flyst, hafa veri8 tryggOar bactur i landinu, sem flust er fr,, svo
og til b6ta, sem veittar hafa veriO bar i landi fyrir gildistbku samningsins.

Samningurinn veitir ekki r6tt til b6ta fyrir tima fyrir gildist6ku hans.
Rtur til b6ta samkvarmt samningnum tekur einnig til b6ta vegna atvika, sem

tt hafa s~r sta8 fyrir gildistbku samningsins. AkvaeSi 2. mdlsli8ar 1. mllsgreinar 8.
greinar gildir b,6 ekki um 1ann, sem vi8 gildistbku samningsins er sjfikur og ntur
dagpeninga frt bfisetulandinu.

Samningurinn skal geymdur i skjalasafni danska utanrikisr6.6uneytisins, og skal
danska utanrikisr~.Ouneyti8 senda rikisstj6rnum hinna samningsrikjanna hverri um
sig sta8fest endurrit hans.

13ESSU TIL STADFESTU hafa umboosmenn hvers rikis fyrir sig undirrita8 samning
1enna.

GERT i Kaupmannh6fn hinn 6. febrfiar 1975 i einu eintaki 6 hverju 1essara mdla:
islenzku, d6nsku, finnsku, norsku og saensku, og eru sensku textarnir tveir, annar
fyrir Finnland, hinn fyrir Svi1j68, og skulu allir textar jafngildir.

SIGARDUR BJARNASON

LOKABOKUN

MED SAMNINGI FRA 6. FEBROAR 1975 MILLI ISLANDS, DANMERKUR, FINNLANDS, NOREGS OG
SVIPJCODAR UM BETUR VEGNA VEIKINDA, MEDGONGU OG BARNSBURDAR

I sambandi vi8 samning, geroan i dag, milli Islands, Danmerkur, Finnlands,
Noregs og Svi1j68ar um baetur vegna veikinda, me~gbngu og barnsburoar hafa
rikisstj6rnir nefndra rikia orci8 Asittar um eftirfarandi lokab6kun.

I. Um greioslu i~gjalda fyrir 1aer batur, sem um er fjalla6 i samningnum, fer
eftir l6ggjbf samningsrikisins. Gera m s6rsamninga til lausnar vandamlum i sam-
bandi vi8 slik ibgjbld.

Varoandi Noreg gildir:
Sd, sem b6settur er i Noregi og A samkvxemt Akvaeum samningsins a8 vera

trygg8ur me8 r6tti til sjfikrahjilpar bar i landi, enda 16tt hann starfi i annarra
lj6nustu i 6oru samningsriki og launatekjurnar s~u skattlagoar i 1,vi landi, skal un-
dan1,eginn greioslu sj6krahjdlpariogjalds i Noregi af tekjunum i hinu landinu.

SA, sem starfar i annarra 1j6nustu i Noregi og faer launatekjur sinar skattlagzar
bar, en skal samkvqemt dkvweum samningsins vera tryggour meO r6tti til sjdikra-
hjdlpar i 68ru samningsriki vegna btisetu bar, skal grei~a sjtikrahjtlpari3gjald i
Noregi af tekjum sinum 1,ar.

2. Af hilfu Finnlands tekur samningurinn ekki til b6ta samkvaemt 16gum frA
13. jfini 1941 um aosto6 vi8 meour.

3. Af hdifu Noregs tekur samningurinn ekki til b6ta til handa 6giftum
mae6rum samkvaemt I6gum frd 17. jfIni 1966 um almannatryggingar (12. kafla).
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4. Af hllfu Danmerkur gildir, a8 Akvae8i 5. greinar um baetur vegna veikinda
taka ekki til greftrunarstyrks samkvaemt 16gum fri 9. jini 1971 um opinberar
sjikratryggingar.

5. Af hllfu Svibj68ar skal vi8 beitingu 2. milsgreinar 9. greinar gilda, a1
foreldrapeningar, sem ekki fara fram fir svokollufum tryggingarmrkum, skulu
veittir, ef s, er flyst til landsins, hefur r~tt fyrir fx6ingu barnsins e8a reikna~an
fxeingartima noti8 sjdkrahjdlpartryggingar i samningsrikjunum a.m.k. 180 daga
samanlagt.

Vi8 dkvor~un um rftt foreldris til foreldrapeninga samkvwrmt saenskri loggjif
skulu baetur, greiddar i peningum, vegna me8gbngu e8a barnsburlar samkvaemt lI6gg-
jif annars samningsrikis taldar jafngilda foreldrapeningum til hins foreldrisins.

6. Eigi ma~ur samtimis rftt A veikindalaunum frt vinnuveitanda i samnings-
riki og sjikradagpeningum, er grundvallast A somu tekjum og veikindalaunin, frA
68ru samningsriki, skal vinnuveitandinn, ser grei~ir veikindalaunin, eiga r~tt A
sjikradagpeningum i staO starfsmannsins a6 svo miklu leyti, semsjikradagpeningar-
nir fara ekki fram dr veikindalaununum. Iessu Akvae6i skal b6 jbvi aleins beitt, a8 vin-
nuveitandinn hef~i geta8 krafist sjikradagpeninga, sem hef~u i tilsvarandi tilviki
veri6 greiddir samkvaemt liggjbf starfslandsins.

13ESSU TIL STADFESTU hafa umbo8smenn allra samningsrikjanna undirrita8 b6kun
bessa.

GERT i Kaupmannahofn hinn 6. febrtiar 1975 i einu eintaki A hverju lbessara
mila: islenzku, donsku, finnsku, norsku og sensku, og eru saensku textarnir tveir, an-
nar fyrir Finniand, hinn fyrir Svioj68, og skulu allir textar jafngildir.

SIGARDUR BJARNASON
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[NORWEGIAN TEXTI- TEXTE NORVEGIEN]

OVERENSKOMST MELLOM NORGE, DANMARK, FINLAND,
ISLAND OG SVERIGE OM YTELSER VED SYKDOM, SVANGER-
SKAP OG FODSEL

Regjeringene i Norge, Danmark, Finland, Island og Sverige, som har tiltrAdt
konvensjonen av 15. september 1955 om sosial trygghet, har med omsyn til ytelser
ved sykdom, svangerskap og fodsel inngAtt folgende overenskomst.

Kapittel I. OVERENSKOMSTENS OMFANG

Artikkel 1. Hvert av kontraherende land skal med omsyn til ytelser ved syk-
dom, svangerskap og fodsel anvende bestemsene i artiklene 2-11 overfor statsbor-
gere fra de andre kontraherende land. Det samme skal gjelde overfor andre personer
som er sikret slike ytelser fra de andre kontraherende land.

Artikkel 2. Med sykehjelpsytelser forstis i denne overenskomst nAr ikke an-
net er bestemt ogsA tannlegehjelp og naturalytelser ved svangerskap og fodsel, og
med sykepenger forstAs ogsA kontantytelser ved svangerskap og fodsel.

Kapittel II. SYKEHJELPSYTELSER

Artikkel 3. Den som er bosatt i ett av de kontraherende land skal, med unn-
tak for de tilfelle som er nevnt i annet ledd, vxre sikret sykehjelpsytelser i dette land
pA de samme vilkAr og etter de samme regler som gjelder for landets egne statsbor-
gere.

Den som er ansatt ombord pA skip som forer et kontraherende lands flagg, skal
vaere sikret sykehjelpsytelser i det land hvis flagg skipet forer.

Artikkel 4. Den som flytter fra et kontraherende land hvor han er sikret sy-
kehjelpsytelser og bosetter seg i et andet kontraherende land blir i og med bosettingen
sikret tilsvarende ytelser i innflytningslandet etter dette landets regler.

Ved fastsettelse av retten til ytelser tas hensyn til det tidsrom da den innflyttede
har vaert sikret sykehjelpsytelser i utflytningslandet og til ytelser som har vaert gitt i
dette landet. Rett til ytelser foreligger ogsA pA grunnlag av sykdom eller svangerskap
som har oppstAtt for bosetningen i innflytningslandet.

Den som avmonstrer fra skip som forer et kontraherende lands flagg blir sikret
sykehjelpsytelser i annet kontraherende land der han er bosatt forst fra utgangen av
det tidsrom hvori arbeidsgiveren ifolge sjomannslovgivningen har plikt til A gi tils-
varende sykehjelpsytelser.

Rett til ytelser etter bestemmelsene i denne artikkel foreligger ikke dersom for-
mAlet med flytningen til et land kan antas A vaere A fA sykehjelpsytelser der.

Artikkel 5. Den som er bosatt og sikret sykehjelpsytelser i ett av de kontrahe-
rende land og som under opphold i et annet av landene fir behov for sykehjelp der,
skal fA sykehjelpsytelser fra oppholdslandet etter dette landets bestemmelser.

Bestemmelsene i forste ledd skal fA tilsvarende anvendelse pA den som pA grunn
av ansettelse ombord pA skip som forer et kontraherende lands flagg er sikret syke-
hjelpsytelser fra dette land. Rett til sykehjelpsytelser fra oppholdslandet foreligger
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likevel ikke i den utstrekning arbeidsgiveren ifolge sjomannslovgivningen har plikt
til A gi tilsvarende ytelser.

Rett til ytelser etter bestemmelsene i denne artikkel foreligger ikke dersom for-
miAlet med oppholdet i et land kan antas A vaere A fA sykehjelpsytelser der. Rett til
fodselshjelp foreligger bare dersom det ikke hadde kunnet forutses at nedkomsten
skulle inntreffe under oppholdet i det andre land.

Artikkel 6. Rett til ytelser etter bestemmelsene i artikkel 5 foreligger ikke et-
ter det tidspunkt da vedkommendes tilstand tillater reise til det land der han er
bosatt. Fortsatte ytelser bor likevel gis nAr det under hensyn til foreliggende omsten-
digheter ikke er rimelig A henvise den syke til sykehjelp i bosettingslandet.

Artikkel 7. Den myndighet som har gitt ytelser etter bestemmelsene i artik-
kel 5 har bare rett til refusjon fra annen forsikringsordning i den utstrekning den
som har fAtt ytelser har rett til erstatning fra obligatorisk yrkesskadeforsikring. Det
pAligger den som har fAtt sykehjelp snarest mulig A gi vedkommende myndighet
opplysning om eventuell rett til erstatning som mAtte foreligge fra slik forsikring.

Kapittel III. SYKEPENGER

Artikkel 8. Den som er bosatt i ett av de kontraherende land skal v~ere sikret
sykepenger i dette land pA de vilkAr og etter de regler som gjelder for landets egne
statsborgere. Den som er bosatt i ett av de kontraherende land, men arbeider i tje-
nesteforhold i et annet av landene skal likevel, med unntak for de tilfelle som er
nevnt i tredje ledd, vre sikret sykepenger i sysselsettingslandet for arbeidsinntek-
ten.

Den som er ansatt ombord pA skip som forer et kontraherende lands flagg skal
vaere sikret sykepenger i det land hvis flagg skipet forer.

Arbeidstaker som oppholder seg i et annet kontraherende land enn der hvor han
er bosatt for i inntil 12 mAneder A utfore arbeid for virksomhet som har sitt sete i det
land hvor han er bosatt, skal i denne tid vere sikret sykepenger i bosettingslandet.
Om arbeidet i det andre landet av uforutsette Arsaker kommer til A vare lengre enn
det som opprinnelig var hensikten og utover 12 mAneder, skal arbeidstakeren fort-
satt vwre sikret sykepenger i bosettingslandet under forutsetning av at vedkom-
mende myndighet i oppholdslandet samtykker i dette.

Artikkel 9. Den som flytter fra ett kontraherende land der han er sikret syke-
penger og bosetter seg i et annet av de kontraherende land blir i og med bosettingen
sikret sykepenger i innflytningslandet. Tilsvarende gjelder n'Ar noen som er bosatt og
sikret sykepenger i kontraherende land pAbegynner arbeid i tjenesteforhold i annet
slikt land.

Ved fastsettelse av retten til sykepenger tas hensyn til det tidsrom den innflytte-
de har vxrt sikret sykepenger i utflyttingslandet samt til ytelser som har vaert gitt i
dette landet. Rett til ytelser foreligger ogsA pA grunnlag av sykdom eller svangerskap
som har oppstAtt for bosettingen i innflyttingslandet.

Dersom det ved flytningen utbetales sykepenger fra utflytningslandet, skal fort-
satte sykepenger utbetales fra innflytningslandet ifolge dette landets bestemmelser
som om vedkommende hadde hatt sin ervervsinntekt der.

Artikkel 10. NAr en person som utforer arbeid i tjenesteforhold i et annet
kontraherende land enn der hvor han er bosatt, har oppebAret sykepenger pA grunn
av sykdom fra sysselsettingslandet i et sammenhengende tidsrom pA 90 dager skal
han sikres sykepenger i bosettingslandet. Dette gielder likevel ikke sA lenge han fort-
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stt oppholder seg-i sysselsettingslandet. Bestemmelsene i artikkel 9, annet og tredje
ledd fAr tilsvarende anvendelse.

Den som pA grunn av sykdom avmonstrer fra skip som forer kontraherende
lands flagg skal med tilsvarende anvendelse av bestemmelsene i forste ledd sikres sy-
kepenger i bosettingslandet etter at han har oppebAret sykepenger i 90 dager fra det
land hvis flagg skipet forer.

Artikkel 11. Dersom en person er blitt sikret sykepenger i bosettingslandet i
en sykmeldingsperiode i medhold av bestemmelsene i artikkel 9 eller artikkel 10, skal
likevel sykepenger som ytes for sykdom som er forArsaket av yrkesskade utbetales
fra sysselsettingslandet ifolge bestemmelsene i dette land.

Om det pA grunnlag av samme inntekt foreligger samtidig rett til sykepenger fra
bosettingslandet og fra sysselsettingslandet, skal sykepenger fra bosettingslandet
bare utgA i den utstrekning de overstiger ytelsen fra sysselsettingslandet.

Artikkel 12. Sykepenger som skal utbetales fra et kontraherende land skal
fortsatt utbetales under den sykepengeberettigedes opphold i annet kontraherende
land pA samme vilkAr som de som gjelder under opphold i forstnevnte land.

Kapittel IV. ALMINNELIGE BESTEMMELSER

Artikkel 13. De felles bestemmelser i konvensjonen av 15. september 1955
mellom Norge, Danmark, Finland, Island og Sverige om sosial trygghet fAr tilsva-
rende anvendelse for denne overenskomst sA langt de passer.

Artikkel 14. De naermere forskrifter som er nodvendige for anvendelsen av
denne overenskomst utferdiges for Norges vedkommende av Rikstrygdeverket, for
Danmarks vedkommende av Sikringsstyrelsen, for Finlands vedkommende av
Folkepensionsanstalten, for Islands vedkommende av Tryggingastofnun rikisins og
for Sveriges vedkommende av Riksforsakringsverket.

Artikkel 15. Denne overenskomst trer i kraft tretti dager etter den dag da
samtlige kontraherende stater meddeler det danske ministeriet at de forfatnings-
messige tiltak som kreves for avtalens ikrafttreden, er gjennomfort. Det danske
utenriksministeriet meddeler de ovrige kontraherende stater om mottagelsen av disse
meldinger.

Artikkel 16. Dersom et av de kontraherende land onsker A si opp overens-
komsten skal skriftlig meddelelse herom sendes den danske regjering, som umid-
delbart skal underrette de ovrige kontraherende land herom og om datoen for mot-
takelsen av meddelelsen.

Oppsigelsen gjelder bare for det land som har iverksatt den, og skal ha
gyldighet fra og med den I. januar som inntreffer minst 6 mAneder fra den dato den
danske regjeringen mottok meddelelse om oppsigelsen.

Dersom overenskomsten oppsis skal de rettigheter som er ervervet pA grunnlag
av dens bestemmelser fortsatt bestA.

Artikkel 17. NAr denne overenskomst trer i kraft oppheves overenskomsten
av 24. februar 1967 mellom Norge, Danmark, Finland, Island og Sverige om over-
flytning av sykehjelpsforsikrede samt om sykehjelp under midlertidig opphold. Sist-
nevnte overenskomst skal fortsatt fA anvendelse nAr det gjelder sykdomstilfelle som
fortsatt bestAr ved ikrafttredelsen sA fremt dette er til vedkommendes fordel.
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Ved fastsettelse av retten til ytelser skal det ogsA tas hensyn til tidsrom for over-
enskomstens ikrafttreden hvori tilflytteren har vaert sikret rett til ytelser i fraflyt-
ningslandet, og til ytelser som er utbetalt i fraflytningslandet innen overenskomstens
ikrafttreden.

Overenskomsten gir ikke rett til ytelser for noe tidsrom som ligger forut for
dens ikrafttreden.

Retten til ytelser etter overenskomsten omfatter ogsA ytelser i tilfeller som er
inntruffet for overenskomstens ikrafttreden. Bestemmelsene i artikkel 8, forste ledd,
2. setning fAr likevel ikke anvendelse i de tilfeller hvor en person ved overens-
komstens ikrafttreden er syk og mottar sykepenger fra bostedslandet.

Overenskomsten skal deponeres i det danske utenriksministeriums arkiv, og be-
kreftede avskrifter skal av det danske utenriksministeriet tilstilles hvert av de kontra-
herende lands regjeringer.

TIL BEKREFTELSE HERAV har de respektive befullmektigede undertegnet denne
overenskomst.

DErrE SKJEDDE i Kobenhavn 6. februar 1975 i et eksemplar pA norsk, dansk,
finsk; islandsk og svensk, hvorav det pA svensk er utferdiget to tekster, en for
Finland og en for Sverige, slik at samtlige tekster har samme gyldighet.

THOR HJORTH-JOHANSEN

PROTOKOLL

TIL OVERENSKOMST AV 6. FEBRUAR 1975 MELLOM NORGE, DANMARK, FINLAND, ISLAND OG

SVERIGE OM YTELSER VED SYKDOM, SVANGERSKAP OG FODSEL

I samband med den dags dato inngAtte overenskomst mellom Norge, Danmark,
Finland, Island og Sverige om ytelser ved sykdom, svangerskap og fodsel har regjer-
ingene i de nevnte stater blitt enige om folgende sluttprotokoll.

1. NAr det gjelder betaling av avgifter for de ytelser som omfattes av overens-
komsten gjelder de kontraherende lands lovgivning. Szerskilte overenskomster kan
inngAs med sikte pA A regulere sporsmAl om slike avgifter.

For Norges vedkommende skal gjelde:
Den som er bosatt i Norge og som etter overenskomstens bestemmelser skal

vaere sikret sykehjelp der selv om han er beskjeftiget i annens tjeneste og skattlagt i
annet kontraherende land, skal vaere fritatt for A betale medlemsavgift til sykehjelp i
Norge av inntekten i det annet land.

Den som arbeider i annens tjeneste og er skattlagt i Norge, men som etter over-
enskomstens bestemmelser skal vere sikret sykehjelp i annet kontraherende land pA
grunn av bosetting der, skal betale medlemsavgift for sykehjelp i Norge av inntekten
der.

2. For Finlands vedkommende omfatter overenskomsten ikke ytelser efter lov
av 13. juni 1941 om moderskapsunderstod.

3. For Norges vedkommende omfatter overenskomsten ikke ytelser til ugifte
modre etter lov om folketrygd av 17. juni 1966, kapittel 12.

4. For Danmarks vedkommende skal gjelde at bestemmelsene om sykehjelps-
ytelser i artikkel 5 ikke skal omfatte begravelseshjelp etter lov av 9. juni 1971 om
offentlig sygesikring.
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5. For Sveriges vedkommende skal ved anvendelsen av artikkel 9, annet ledd
gjelde at foreldresykepenger som ikke overstiger det sAkalte garantinivA skal utgA
om den innflyttede umiddelbart for barnets fodsel eller det beregnede tidspunkt for
fodselen har vaert sikret sykehjelpsytelser i de kontraherende land sammenlagt i
minst 180 dager.

Ved fastsettelsen av retten til foreldresykepenger til en av foreldrene etter svensk
lovgivning skal med foreldrepenger som utgAr til den andre av foreldrene likestilles
kontantytelser ved svangerskap eller fodsel etter et annet kontraherende lands lov-
givning.

6. Har noen samtidig rett til sykelonn fra arbeidsgiver i et kontraherende land
og sykepenger pA grunnlagg av samme inntekt som sykelonnen fra et annet slikt
land, trer arbeidsgiveren som utbetaler sykelonnen inn i vedkommendes rett til A
oppebaere sykepengene i den utstrekning sykepengene ikke overstiger sykelonnen.
Dette gjelder imidlertid bare dersom arbeidsgiveren hadde kunnet kreve sykepen-
gene utbetalt i tilsvarende tilfelle etter sysselsettingslandets lovgivning.

TIL BEKREFTELSE HERAV har de respektive befullmektigede undertegnet denne
protokoll.

UTFERDIGET i Kobenhavn den 6. februar 1975 i et eksemplar pA norsk, dansk,
finsk, islandsk og svensk, hvorav det pA svensk, hvorav det pA svensk er utferdiget
to tekster, en for Finland og en for Sverige, slik at samtlige tekster har samme gyl-
dighet.

THOR HJORTH-JOHANSEN
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[SWEDISH TEXT-TEXTE SUtDOIS]

OVERENSKOMMELSE MELLAN SVERIGE, DANMARK, FINLAND,
ISLAND OCH NORGE OM FORMANER VID SJUKDOM, HAVAN-
DESKAP OCH BARNSBORD

Regeringarna i Sverige, Danmark, Finland, Island och Norge, som bitrAtt
konventionen den 15 september 1955 om social trygghet, har i frAga om formAner
vid sjukdom, havandeskap och barnsbord traffat fbljande Overenskommelse.

Kapitel I. OVERENSKOMMELSENS OMFATTNING

Artikel 1. Fbrdragsslutande land skall i fr.Aga om ratt till formAner vid sjuk-
dom, havandeskap och barnsbOrd tillimpa bestAmmelserna i artiklarna 2-11 med
avseende pA medborgare i annat fordragsslutande land. Detsamma skall galla med
avseende pA annan person som Ar tillftrsakrad sAdana formAner i annat fordrags-
slutande land.

Artikel 2. Med sjukvArdsf~rmAner fOrstAs i denna overenskommelse nar ej
annat stadgas jAmvdl tandvArdsformAner och vArdform;ner vid havandeskap och
barnsbord samt med sjukpenning jamval kontantformAner i anledning av havande-
skap och barnsbord.

Kapitel II. SJUKVARDSFORMANER

Artikel 3. Den som ar bosatt i ett av de fordragsslutande landerna skall dAr ej
annat fbljer av andra stycket vara tillfbrsakrad sjukvArdsformAner i detta land pA de
villkor och enligt de regler som gAller for landets medborgare.

Den som ar anstqlld ombord pA fartyg som for ett fordragsslutande lands flag-
ga skall vara tillforsakrad sjukvArdsformAner i det land vars flagga fartyget for.

Artikel 4. Den som flyttar frAn ett fOrdragsslutande land dar han ar
tillforsakrad sjukvArdsformAner och bosatter sig i ett annat fordragsslutande land
blir i och med bosqttningen tillf~rsakrad motsvarande formAner i inflyttningslandet
enligt detta lands regler.

Vid bestammande av ritt till formAner tas hdnsyn till den tid den inflyttade va-
tit tillf6rsikrad sjukvArdsf6rmAner i utflyttningslandet och till form Aner som utgAtt
i detta land. Ratt till formdner foreligger aven for sjukdom eller havandeskap som
uppst.Att fore bosattningen i inflyttningslandet.

Den som avmonstrar frAn fartyg som for ett fordragsslutande lands flagga blir
tillforsakrad sjukvArdsf(rmAner i annat fordragsslutande land dAr han ar bosatt
fOrst frAn utgdngen av den tid under vilken arbetsgivaren enligt sjOmanslags-
tiftningen har att svara for motsvarande sjukvdrdsfbrmAner.

Ratt till formAner enligt denna artikel fOreligger icke om avsikten med flytt-
ningen till ett land kan antas vara att dar erhAlla sjukvArdsformAner.

Artikel 5. Den som ar bosatt och tillfcrsakrad sjukvArdsfOrmAner i ett av de
fordragsslutande landerna och som under vistelse i ett annat av lInderna blir i behov
av sjukvArd dar skall erhAlla sjukvArdsformAner frAn vistelselandet enligt detta lands
bestammelser.
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Bestammelserna i forsta stycket skall Aga motsvarande tillampning pA den som
pA grund av anstillning ombord pA fartyg som for ett fOrdragsslutande lands flagga
ar tillforsAkrad sjukvArdsf~rmAner frAn detta land. Ratt till sjukvArdsformAner fran
vistelselandet foreligger dock ej i den mAn arbetsgivaren enligt sjomanslagstift-
ningen har att svara for motsvarande f~rmAner.

Ratt till formAner enligt denna artikel foreligger icke om avsikten med vistelsen
i ett land kan antas vara att dar erhAlla sjukvArdsfbrmAner. Ratt till forlossnings-
vArd foreligger endast om det icke skiiligen kunnat fOrutses att nedkomsten skulle
intrAffa under vistelsen i det andra landet.

Artikel 6. Ratt till frrmAner enligt artikel 5 f~religger icke efter den tidpunkt
dA den vArdades tillstAnd tillAter resa till det land dar han ar bosatt. Fortsatta for-
mAner bor likval utges nAr det med hansyn till omstaindigheterna icke ar rimligt att
hanvisa den sjuke till yard i bosattningslandet.

Artikel 7. Den myndighet som tillhandahAllit formAn enligt artikel 5 har rdtt
till gottgorelse frAn annan f~rsakringsinrittning endast i den mAn den som uppburit
formAnen ager ratt till ersattning frAn obligatorisk yrkesskadefrsakring. Det Alig-
ger den vArdade att snarast ge myndigheten upplysning om den rdtt till ersattning
som kan foreligga frAn sAdan forsAkring.

Kapitel III. SJUKPENNING

Artikel 8. Den som Ar bosatt i ett av de ftrdragsslutande landerna skall vara
tillf~rsakrad sjukpenning i detta land pA de villkor och enligt de regler som galler for
landets medborgare. Den som ar bosatt i ett av de ftrdragsslutande landerna men
utfor arbete som anstdlld i ett annat av landerna skall dock, dAr ej annat foljer av
tredje stycket, vara tillforsakrad sjukpenning for anstallningsinkomsten i sysselsitt-
ningslandet.

Den som Ar anstilld ombord pA fartyg som for ett fordragsslutande lands flag-
ga skall vara tillforsakrad sjukpenningformAner i det land vars flagga fartyget for.

Arbetstagare som vistas i ett annat fordragsslutande land an det dar han ar bo-
satt for att under h~gst 12 mAnader utfora arbete for en verksamhet som har sitt
satte i det land dar han Ar bosatt skall under denna tid vara tillforsakrad sjukpen-
ning i bosattningslandet. Om arbetet i det andra landet av ofOrutsedda omstandig-
heter kommer att vara lingre An ursprungligen avsett och utover 12 mAnader skall
arbetstagaren fortsatt vara tillf6rsakrad sjukpenning i bosittningslandet under
forutsttning att behorig myndighet i vistelselandet samtycker d5rtill.

Artikel 9. Dem som flyttar frAn ett fordragsslutande land ddr han ar tillfor-
sAkrad sjukpenning och bosatter sig i ett annat av de fordragsslutande landerna blir i
och med bosaittningen tillforsakrad sjukpenning i inflyttningslandet. Motsvarande
galler nar nAgon som ar bosatt och tillforsakrad sjukpenning i fordragsslutande land
pAborjar anstallning i annat sAdant land.

Vid bestAmmande av ratt till sjukpenningformAner tas hinsyn till den tid den
inflyttade varit tillforsakrad sjukpenning i utflyttningslandet samt till formAner som
utgAtt i detta land. Ratt till formAn foreligger aven fbr sjukdom eller havandeskap
som uppstAtt fore bosattningen i inflyttningslandet.

Om det vid flyttningen utgAr sjukpenning frAn utflyttningslandet skall fortsatt
sjukpenning utbetalas frAn inflyttningslandet enligt detta lands bestammelser som
om den flyttande haft sin forvArvsinkomst dar.
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Artikel 10. Nar nAgon, som utfor arbete som anstalld i ett annat f6rdragsslu-
tande land an det dar han ar bosatt, pA grund av sjukdom uppburit sjukpenning frAn
sysselstttningslandet for en sammanhangande tidsrymd av 90 dagar skall han vara
tillf~rsakrad sjukpenning i bosAttningslandet. Vad nu sagts galler dock ej sA lange
han fortfarande vistas i sysselsattningslandet. I fall som avses i detta stycke skall
bestammelserna i artikel 9 andra och tredje styckena aga motsvarande tillampning.

Den som pA grund av sjukdom avmonstrar frAn fartyg som for f6rdragsslu-
tande lands flagga skall med motsvarande tillampning av bestammelserna i f6rsta
stycket vara tillfrsakrad sjukpenning i bosattningslandet sedan han uppburit
sjukpenning for 90 dagar frAn det land vars flagga fartyget for.

Artikel 11. Har nAgon enligt bestammelserna i artiklarna 9 eller 10 under en
sjukskrivningsperiod blivit tillforsakrad sjukpenning i bosattningslandet skall utan
hinder darav, om sjukdomen fdranletts av yrkesskada, sjukpenning i anledning av
skadan utges frAn sysselsattningslandet enligt bestammelserna i detta land.

Om pA grund av samma inkomst freligger samtidig rAtt till sjukpenning frin
bosattningslandet och frAn sysselsattningslandet skall sjukpenning fr'An bosattnings-
landet utgA endast i den mAn den 6verstiger ersattningen frAn sysselsattningslandet.

Artikel 12. Sjukpenning som f6rdragsslutande land har att utge skall under
den sjukpenningberattigades vistelse i annat f6rdragsslutande land utges pA samma
villkor som galler under vistelse i f6rstnamnda land.

Kapitel IV. ALLMANNA BESTAMMELSER

Artikel 13. De gemensamma bestammelserna i konventionen den 15 septem-
ber 1955 mellan Sverige, Danmark, Finland, Island och Norge om social trygghet
ager i tillampliga delar giltighet aven f6r denna Overenskommelse.

Artikel 14. De narmare fdreskrifter, som erfordras for tillampningen av den-
na 6verenskommelse, meddelas for Sveriges del av Riksforsakringsverket, f6r Dan-
marks del av Sikringsstyrelsen, fr Finlands del av Folkpensionsanstalten, ftr
Islands del av Tryggingastofnun rikisins och for Norges del av Rikstrygdeverket.

Artikel 15. Denna overenskommelse trder i kraft trettio dagar efter den dag
d.A samtliga avtalsslutande stater meddelat det danska utrikesministeriet att de kons-
titutionella Atgarder som kraves for avtalets ikrafttradande genomforts. Det danska
utrikesministeriet underrattar de ovriga avtalsslutande staterna om mottagandet av
dessa meddelanden.

Artikel 16. Onskar nAgot av de fordragsslutande landerna uppsaga 6verens-
kommelsen skall skriftligt meddelande harom tillstallas den danska regeringen, som
har att omedelbart underratta ovriga fordragsslutande lander harom och om dagen
d.A meddelandet mottogs.

Uppsagningen galler endast det land, som verkstallt densamma, och ager giltig-
het frAn och med den 1 januari, som intraffar minst sex mAnader frAn det den dans-
ka regeringen mottagit meddelande om uppsagningen.

Uppsages 6verenskommelsen, skall pA grund av dess bestammelser f6rvarvade
rAttighetr alltjAmt bestA.

Artikel 17. Nar denna 6verenskommelse trader i kraft upphtr 6verenskom-
melsen den 24 februari 1967 mellan Sverige, Danmark, Finland, Island och Norge
om 6verflyttning av sjukhjalpsf~rsakrade samt om sjukhjalp under tillfallig vistelse.
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Sistnamnda overenskommelse skall fortfarande Aga tilldmpning i fr~ga om sjuk-
domsfall som pAgAr vid ikrafttradandet om detta ar till form~n f6r den fLrsakrade.

Vid bestammande av ratt till formAner skall tas hAnsyn jamval till tid fore
overenskommelsens ikrafttradande under vilken den flyttande varit tillf~rsakrad
formAner i utflyttningslandet samt till formAner som utgAtt i utflyttningslandet fore
overenskommelsens ikrafttradande.

Overenskommelsen ger icke ratt till f6rmAner for tid fore ikrafttradandet.
Ratten till frmAner enligt overenskommelsen omfattar aven fLrmAner pA

grund av handelser som intraffat fore overenskommelsens ikrafttradande. Bestam-
melserna i artikel 8, fbrsta stycket, andra punkten ager dock icke tillampning pA
den, som vid overenskommelsens ikrafttradande ar sjuk och mottager sjukpenning
frAn bosattningslandet.

Overenskommelsen skall vara deponerad i danska utrikesministeriets arkiv, och
bestyrkta avskrifter skall av danska utrikesministeriet tillstallas envar av de frdrags-
slutande landernas regeringar.

TILL BEKRAFTELSE HARAV har de respektive fullmaktige undertecknat denna 6ver-
enskommelse.

SUM SKEDDE i Kopenhamn den 6 februari 1975 i ett exemplar pA svenska, dan-
ska, finska, islandska och norska sprAken, varvid pA svenska sprAket utfardades tvA
texter, en for Sverige och en for Finland, vilka samtliga texter har lika vitsord.

HUBERT DE BESCHE

PROTOKOLL

TILL OVERENSKOMMELSEN DEN 6 FEBRUARI 1975 MELLAN SVERIGE, DANMARK, FINLAND,
ISLAND OCH NORGE OM FORMANER VID SJUKDOM, HAVANDESKAP OCH BARNSBORD

I samband med den denna dag avslutade 6verenskommelsen mellan Sverige,
Danmark, Finland, Island och Norge om formAner vid sjukdom, havandeskap och
barnsbord har regeringarna i nAmnda stater enats om foljande slutprotokoll.

1. I frAga om erlAggande av avgifter for de formAner som berors av Overens-
kommelsen galler fdrdragsslutande lands lagstiftning. SArskilda overenskommelser
kan traffas for att reglera frAgor om sAdana avgifter.

For Norges vidkommande skall gilla:
Den som ar bosatt i Norge och som enligt Overenskommelsens bestammelser

skall vara tillforsikrad sjukvArdsf~rmAner dar trots att han utfor arbete som an-
stilld i ett annat fdrdragsslutande land och anstallningsinkomsten beskattas i det
landet, skall vara befriad frAn skyldighet att betala medlemsavgift for sjukvArds-
formAner i Norge for inkomsten i det andra landet.

Den som utfOr arbete som anstalld i Norge och vars anstillningsinkomst be-
skattas ddr men som enligt 6verenskommelsens bestimmelser skall vara tillfOr-
sakrad sjukvArdsformAner i ett annat fordragsslutande land pA grund av bosattning
dar, skall betala medlemsavgift for sjukvArdsformAner i Norge for inkomsten dar.

2. For Finlands del omfattar 6verenskommelsen icke fOrmAner enligt lagen
den 13 juni 1941 om moderskapsunderstOd.

3. For Norges del omfattar 6verenskommelsen icke formAner till ogifta mOd-
rar enligt lov om folketrygd av 17. juni 1966 (kap. 12).
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4. For Danmarks del skall galla att bestammelserna i artikel 5 rorande sjuk-
vfrdsfbrmfner icke skall omfatta begravningshjalp enligt lov af 9. juni 1971 om of-
fentlig sygesikring.

5. For Sveriges del skall vid tillampning av artikel 9, andra stycket, galla att
f6rfldrapenning som ej bverstiger den s. k. garantinivfn skall utgA om den inflytta-
de omedelbart fore barnets fodelse eller den beraknade tidpunkten for denna varit
tillforsakrad sjukvrdsfOrmfner i de f~rdragsslutande linderna under sammanlagt
minst 180 dagar.

Vid faststqllande av fdrilders ratt till forildrapenning enligt svensk lagstiftning
skall med fOrldrapenning som utgfr till den andre av f~r-ldrarna jamstlllas kon-
tantftrmAner i anledning av havandeskap eller barnsbord enligt annat f~rdrags-
slutande lands lagstiftning.

6. Ager nfgon samtidigt rdtt till sjuklon frAn arbetsgivare i ett fdrdrags-
slutande land och sjukpenning grundad pA samma inkomst som sjuklonen frAn ett
annat sAdant land skall arbetsgivaren som utger sjukl~nen aga uppbAra sjukpen-
ningen i den anstAlldes stelle i den mAn sjukpenningen icke overstiger sjuklonen.
Vad nu sagts Ager dock endast tillampning om arbetsgivaren kunnat gora ansprAk pA
sjukpenning som i motsvarande fall utgAtt enligt sysselsattningslandets lagstiftning.

TILL BEKRAFrELSE HARAV har de respektive fullmaktige undertecknat detta pro-
tokoll.

SOM SKEDDE i Kopenhamn den 6 februari 1975 i ett exemplar pA svenska, dan-
ska, finska, islAndska och norska sprAken, varvid pA svenska sprAket utfirdades tvA
texter, en for Sverige och en for Finland, vilka samtliga texter har lika vitsord.

HUBERT DE BESCHE
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN DENMARK, FINLAND, ICELAND,
NORWAY AND SWEDEN CONCERNING SICKNESS BENEFITS
AND BENEFITS IN RESPECT OF PREGNANCY AND CONFINE-
MENT

The Governments of Denmark, Finland, Iceland, Norway and Sweden, having
acceded to the Convention of 15 September 19552 respecting Social Security, have
concluded the following Agreement concerning sickness benefits and benefits in
respect of pregnancy and confinement.

Chapter I. SCOPE OF THE AGREEMENT

Article 1. With respect to entitlement to sickness benefits and benefits in
respect of pregnancy and confinement, each Contracting Country shall apply the
provisions of articles 2-11 to nationals of the other Contracting Countries. The same
shall apply to other persons who are entitled to such benefits in another Contracting
Country.

Article 2. For the purposes of this Agreement, save as otherwise provided,
the term "medical care benefits" shall include dental care and care during pregnancy
and confinement and the term "sickness benefits in cash" shall include cash benefits
in respect of pregnancy and confinement.

Chapter II. MEDICAL CARE BENEFITS

Article 3. A resident of one Contracting Country shall, subject to the provi-
sions of the second paragraph, be entitled to medical care benefits in that country
under the same conditions and according to the same regulations as nationals of that
country.

A person employed on board a ship flying the flag of a Contracting Country
shall be entitled to medical care benefits in the country whose flag the ship is flying.

Article 4. A person who removes from a Contracting Country in which he is
entitled to medical care benefits and takes up residence in another Contracting
Country shall, upon taking up such residence, be entitled to corresponding benefits
in his new country of residence in accordance with that country's regulations.

In the determination of entitlement to benefits, account shall be taken of the
period during which the new resident was entitled to medical care benefits in his
former country of residence and of the benefits provided to him in that country. En-
titlement to benefits shall also exist in respect of sickness or pregnancy originating
before the taking up of residence in the new country of residence.

Where a person signs off from a ship flying the flag of a Contracting Country,
he shall acquire entitlement to medical care benefits in the other Contracting
Country in which he first takes up residence upon the expiry of the period during

I Came into force on 9 June 1975, i.e, 30 days after the date on which the States notified the Danish Ministry of
Foreign Affairs that the constitutional measures necessary to that effect had been carried out, in accordance with
article 15.

2 United Nations, Treaty Series, vol. 254, p. 55.
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which his employer, under seamen's law, is liable for the appropriate medical care
benefits.

Entitlement to benefits under this article shall not arise where there is reason to
believe that the purpose of removal to a country is to obtain medical care benefits
there.

Article 5. A resident of one Contracting Country who is entitled to medical
care benefits in that country and who, during temporary residence in another Con-
tracting Country, requires medical care there shall receive medical care benefits
from the country of temporary residence in accordance with that country's regula-
tions.

The provisions of the first paragraph shall apply as appropriate to a person
who, on the basis of employment on board a ship flying the flag of a Contracting
Country, is entitled to medical care benefits from that country. Entitlement to
medical care benefits from the country of temporary residence shall not, however,
arise where the employer is, under seamen's law, liable for the appropriate benefits.

Entitlement to benefits under this article shall not arise where there is reason to
believe that the purpose of temporary residence in a country is to obtain medical
care benefits there. Entitlement to medical care in connexion with confinement shall
arise only where it could not reasonably have been foreseen that the confinement
would take place during the temporary residence in the other country.

Article 6. Entitlement to benefits under article 5 shall lapse when the condi-
tion of the person receiving care is such as to permit him to travel to his country of
residence. Continued benefits shall, however, be provided in cases where it would
not be reasonable under the circumstances to refer the patient for treatment in his
country of residence.

Article 7. The authority providing benefits under article 5 shall be entitled to
reimbursement from another insurance institution only where the person receiving
benefits is entitled to compensation under compulsory accident insurance. It shall be
incumbent upon the said person to inform the authority, as soon as possible, con-
cerning entitlement to reimbursement which may derive from such insurance.

Chapter III. SICKNESS BENEFITS IN CASH

Article 8. A resident of one Contracting Country shall be entitled to sickness
benefits in cash in that country under the same conditions and according to the same
regulations as nationals of that country. However, a resident of one Contracting
Country who is employed in another Contracting Country shall, save as otherwise
provided by the third paragraph, be entitled to sickness benefits in cash in his coun-
try of employment on the basis of his earnings there.

A person employed on board a ship flying the flag of a Contracting Country
shall be entitled to sickness benefits in cash in the country whose flag the ship is fly-
ing.

An employee who is temporarily resident in a Contracting Country other than
his country of residence for the purpose of working there not longer than 12 months
for an enterprise which has its head office in his country of residence shall be entitled
to sickness benefits in cash in his country of residence for that period. If, owing to
unforeseen circumstances, the employment in the other country lasts longer than
originally intended and extends beyond 12 months, the employee shall continue to
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be entitled to sickness benefits in cash in his country of residence provided that the
competent authority of his country of temporary residence gives its consent.

Article 9. A person who removes from a Contracting Country in which he is
entitled to sickness benefits in cash and takes up residence in another Contracting
Country shall, upon taking up such residence, be entitled to sickness benefits in cash
in his new country of residence. The same shall apply as appropriate to a person resi-
dent in a Contracting Country and entitled to sickness benefits in cash there who
takes employment in another Contracting Country.

In the determination of entitlement to sickness benefits in cash, account shall be
taken of the period during which the new resident was entitled to sickness benefits in
cash in his former country of residence and of the benefits provided to him in that
country. Entitlement to benefits shall also exist in respect of sickness or pregnancy
originating before the taking up of residence in the new country of residence.

Where, at the time of the removal, sickness benefits in cash are being paid by
the former country of residence, such benefits shall continue to be paid by the new
country of residence in accordance with that country's regulations as if the new resi-
dent had earned his income there.

Article 10. Where a person employed in a Contracting Country other than his
country of residence has received sickness benefits in cash from his country of
employment for a continuous period of 90 days, he shall be entitled to sickness
benefits in cash in his country of residence. This shall, however, not apply as long as
he remains in temporary residence in this country of employment. The provisions of
article 9, second and third paragraphs, shall apply as appropriate.

A person who, because of sickness, signs off from a ship flying the flag of a
Contracting Country shall, subject to the provisions of the first paragraph, be enti-
tled to sickness benefits in cash in his country of residence after he has received
sickness benefits in cash for 90 days from the country whose flag the ship is flying.

Article 11. Where under the provisions of article 9 or article 10, a person is
entitled to sickness benefits in cash in his country of residence during a period of
sickness, the said benefits shall, if the sickness is the result of an industrial accident
or occupational disease, continue to be paid by the country of employment in ac-
cordance with that country's regulations, the provisions of the said articles notwith-
standing.

Where a person is simultaneously entitled, on the basis of the same income, to
sickness benefits in cash from his country of residence and his country of employ-
ment, the benefits from his country of residence shall be paid only to the extent that
they exceed the benefits from his country of employment.

Article 12. Sickness benefits in cash paid by a Contracting Country shall be
paid, during the beneficiary's temporary residence in another Contracting Country,
under the same conditions as those applying to temporary residence in the first-
named country.

Chapter IV. GENERAL PROVISIONS

Article 13. The common provisions of the Convention of 15 September 1955
between Denmark, Finland, Iceland, Norway and Sweden respecting social security
shall, as appropriate, also apply to this Agreement.
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Article 14. The more detailed regulations required for the implementation of
this Agreement shall be issued in the case of Denmark by the Insurance Administra-
tion, in the case of Finland by the National Pension Office, in the case of Iceland by
the National Insurance Office, in the case of Norway by the National Insurance Of-
fice and in the case of Sweden by the National Insurance Office.

Article 15. This Agreement shall enter into force 30 days after the date on
which all the Contracting States notify the Danish Ministry of Foreign Affairs that
the constitutional measures necessary for the Agreement's entry into force have been
carried out. The Danish Ministry of Foreign Affairs shall inform the other Contract-
ing States of the receipt of such notifications.

Article 16. If a Contracting Country wishes to denounce the Agreement,
written notice to that effect shall be sent to the Danish Government, which shall
forthwith inform the other Contracting Countries of that fact and of the date on
which notice was received.

Denunciation shall apply only in respect of the denouncing country and shall
take effect as from 1 January next following the expiry of six months after notice of
denunciation is received by the Danish Government.

Denunciation of the Agreement shall not affect rights acquired in virtue of the
provisions thereof.

Article 17. Upon the entry into force of this Agreement, the Agreement of
24 February 1967' between Denmark, Finland, Iceland, Norway and Sweden con-
cerning transfers of persons insured for sickness benefit and concerning sickness
benefit during temporary residence shall cease to have effect. The latter Agreement
shall continue to apply with respect to cases of sickness still existing at the time of
the entry into force of this Agreement if that is to the advantage of the insured per-
son.

In the determination of entitlement to benefits, account shall be taken both of
the period before the entry into force of the Agreement during which a person who
has moved has been entitled to benefits in his former country of residence and of
benefits paid in the former country of residence before the entry into force of the
Agreement.

The Agreement confers no entitlement to benefits for periods preceding its en-
try into force.

Entitlement to benefits under the Agreement shall include benefits arising from
events which occurred before the entry into force of the Agreement. However, the
provisions of article 8, first paragraph, second sentence, shall not apply to a person
who is sick and receiving sickness benefits in cash from his country of residence at
the time of the entry into force of the Agreement.

The Agreement shall be deposited in the archives of the Danish Ministry of
Foreign Affairs, and certified copies shall be transmitted to the Government of each
Contracting Country by the Danish Ministry of Foreign Affairs.

IN WITNESS WHEREOF the respective plenipotentiaries have signed this Agree-
ment.

United Nations, Treaty Series, vol. 596, p. 133.
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DONE at Copenhagen on 6 February 1975, in one copy in the Danish, Finnish,
Icelandic, Norwegian and Swedish languages, there being two texts in Swedish, one
for Finland and one for Sweden, and all the texts being equally authentic.

OVE GULDBERG
VELI HELENIUS
SIGURDUR BJARNASON

THOR HJORTH-JOHANSEN
HUBERT DE BESCHE

PROTOCOL
To THE AGREEMENT OF 6 FEBRUARY 1975 BETWEEN DENMARK, FINLAND, ICELAND,

NORWAY AND SWEDEN CONCERNING SICKNESS BENEFITS AND BENEFITS IN RESPECT
OF PREGNANCY AND CONFINEMENT
In connexion with the Agreement concluded this day between Denmark, Fin-

land, Iceland, Norway and Sweden concerning sickness benefits and benefits in
respect of pregnancy and confinement, the Governments of the said countries have
agreed on the following Final Protocol.

1. As regards the payment of contributions in respect of the benefits covered
by the Agreement, the law of each Contracting Country shall apply. Special
agreements may be concluded for the purpose of settling matters relating to such
contributions.

In the case of Norway, the following shall apply:
A resident of Norway who, under the provisions of the Agreement, is entitled to

medical care benefits there even though he is employed and pays tax in another Con-
tracting Country shall be exempt from payment of contributions in respect of
medical care benefits in Norway on the basis of his income in the other country.

A person who is employed and pays tax in Norway but, under the provisions of
the Agreement, is entitled to medical care benefits in another Contracting Country
by reason of his residence there shall pay contributions in respect of medical care
benefits in Norway 9p the basis of his income there.

2. In the case of Finland, the Agreement shall not apply to benefits under the
Act of 13 June 1941 concerning maternity benefits.

3. In the case of Norway, the Agreement shall not apply to benefits to unmar-
ried mothers under tie National Insurance Act of 17 June 1966 (chap. 12).

4. In the case of Denmark, the provisions of article 5 concerning medical care
benefits shall not apply to burial assistance under the Act of 9 June 1971 concerning
public sickness insu'rance.

5. In the case of Sweden, parenthood benefits not exceeding the so-called
guarantee level shall be paid in application of article 9, second paragraph, if the new
resident, immediately before the'child's birth or the anticipated time of its birth, was
entitled to medical care benefits in the Contracting Countries for a total of at least
180 days.

In the determination of one parent's entitlement to parenthood benefits under
Swedish law, cash benefits in respect of pregnancy and confinement paid to the
other parent under the law of another Contracting Country shall be treated as equi-
valent to parenthood benefits.
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6. Where a person is simultaneously entitled to sick pay from an employer in
one Contracting Country and to sickness benefits in cash based on the same income
as the sick pay from another Contracting Country, the employer providing the sick
pay shall be entitled to receive the sickness benefits in the employee's stead to the ex-
tent that the sickness benefits do not exceed the sick pay. This shall, however, apply
only where the employer has been able to make a claim for sickness benefits paid in a
comparable case under the law of the country of employment.

IN WITNESS WHEREOF the respective plenipotentiaries have signed this Protocol.
DONE at Copenhagen on 6 February 1975, in one copy in the Danish, Finnish,

Icelandic, Norwegian and Swedish languages, there being two texts in Swedish, one
for Finland and one for Sweden, and all the texts being equally authentic.

OVE GULDBERG
VELI HELENIUS

SIGURDUR BJARNASON
THOR HJORTH-JOHANSEN

HUBERT DE BESCHE
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE DANEMARK, LA FINLANDE, L'ISLANDE, LA
NORVI GE ET LA SUP-DE RELATIF AUX PRESTATIONS DE
MALADIE ET AUX PRESTATIONS DE GROSSESSE ET DE MA-
TERNITt

Les Gouvernements du Danemark, de la Finlande, de l'Islande, de la Norv~ge et
de la Suede, ayant adhr6 5 ia Convention du 15 septembre 19552 relative A la s6-
curit6 sociale, ont conclu l'Accord ci-apr~s qui concerne les prestations de maladie et
les prestations de grossesse et de maternit6.

Chapitre premier. CHAMP D'APPLICATION DE L'AcCORD

Article premier. En ce qui concerne le droit aux prestations de maladie et aux
prestations de grossesse et de maternit6, chaque Partie contractante applique les
dispositions des articles 2 A 11 aux ressortissants des autres Parties contractantes.
Cette disposition s'applique 6galement aux personnes qui ont droit A ces prestations
dans un autre pays contractant.

Article 2. Aux fins du present Accord, sauf dispositions contraires, l'expres-
sion <<prestations de soins m~dicaux> s'entend 6galement des soins dentaires et des
soins donn~s pendant la grossesse et l'accouchement, et l'expression <prestations de
maladie > s'entend 6galement des prestations en espces vers~es A l'occasion de la
grossesse et de l'accouchement.

Chapitre II. PRESTATIONS DE SOINS MEDICAUX

Article 3. Tout r6sident de l'un des pays contractants a droit, sous r6serve des
dispositions du deuxi~me paragraphe, aux prestations de soins m6dicaux dans ce
pays, dans les memes conditions et selon la m~me r6glementation que les ressor-
tissants dudit pays.

Toute personne employ6e a bord d'un navire battant pavilion d'un pays con-
tractant a droit aux prestations de soins m6dicaux dans le pays dont le navire bat
pavilion.

Article 4. Toute personne qui quitte un pays contractant ofi elle a droit aux
prestations de soins m6dicaux pour fixer son domicile dans un autre pays contractant
a droit, d~s qu'elle a 6tabli sa r6sidence, aux prestations correspondantes dans son
nouveau pays de domicile conform6ment A la r6glementation dudit pays.

Pour d6terminer le droit aux prestations, il est tenu compte de la p6riode pen-
dant laquelle le nouveau r6sident a eu droit aux prestations de soins m6dicaux dans
son ancien pays de r6sid.ence et des prestations qu'il y a reques. Le b6n6fice des pres-
tations est 6galement accord6 lorsque la maladie ou la grossesse ont d~but6 avant
que l'intress6 ait 6tabli sa r6sidence dans le nouveau pays de domicile.

I Entr6 en vigueur le 9 juin 1975, soit 30 jours apr~s la date laquelle les Etats avaient notifi6 au Ministre danois des

affaires ktrang~res que les mesures constitutionnelles n6cessaires A cet effet avaient W prises, conform~ment A l'article 15.
2 Nations Unies, Recuei des Traites, vol. 254, p. 55.
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Toute personne qui cesse son activit6 salari6e sur un navire battant pavilion
d'un pays contractant acquiert le droit de b6n6ficier des prestations de soins m6di-
caux dans le pays contractant o/i elle 6tablit sa premiere r6sidence A l'expiration de la
p6riode pendant laquelle son employeur, conform6ment A la I6gislation relative aux
gens de mer, est tenu de lui fournir les prestations de soins m6dicaux appropri6es.

Le b~n6fice des prestations vis~es au pr6sent article n'est pas accord6 s'il existe
des raisons de penser que le but du transfert dans un pays est d'y obtenir des presta-
tions de soins m6dicaux.

Article 5. Tout r6sident d'un pays contractant qui a droit aux prestations de
soins m6dicaux dans ce pays et qui a besoin de recevoir de tels soins au cours d'un s&-
jour temporaire dans un autre pays contractant reqoit des prestations de soins m~di-
caux dans le pays de r6sidence temporaire conform6ment aux r~glements de ce der-
nier pays.

Les dispositions du premier paragraphe sont applicables, le cas 6ch6ant, aux
personnes qui, du fait qu'elles sont employ6es A bord d'un navire battant pavilion
d'un pays contractant, ont droit aux prestations de soins m6dicaux fournies par ce
pays. Toutefois, ce b6n6fice des prestations de soins m6dicaux fournies par le pays de
residence temporaire n'est pas accord& lorsque l'employeur, en vertu de la 16gislation
relative aux gens de mer, est tenu de fournir les prestations appropri6es.

L'intfress6 perd le b6n~fice des prestations vis6es au pr6sent article s'il y a des
raisons de penser que le but du sjour temporaire dans un pays est d'y obtenir des
prestations de soins mdicaux. En cas de maternit6, le b6n6fice des prestations de
soins m6dicaux n'est accord6 que s'il ne pouvait tre raisonnablement pr~vu que l'ac-
couchement aurait lieu au cours du sjour temporaire dans I'autre pays.

Article 6. Le b6n6fice des prestations pr~vues A I'article 5 n'est plus accord6
lorsque la personne qui reqoit les soins est en 6tat de rentrer dans son pays de r~si-
dence. Toutefois, les prestations continuent d'tre fournies s'il n'est pas raisonnable,
compte tenu des circonstances, d'inviter le patient A poursuivre son traitement dans
son pays de residence.

Article 7. L'organisme qui fournit les prestations vis6es A l'article 5 ne peut se
faire rembourser par une autre institution d'assurance que Iorsque le b6nificiaire a
droit .une indemnit6 en vertu d'une assurance accident obligatoire. Il appartient au
b~n~ficiaire d'informer I'organisme, dis que possible, du droit au remboursement
pouvant d6couler de cette assurance.

Chapitre III. PRESTATIONS DE MALADIE EN ESPICES

Article 8. Tout r6sident d'un pays contractant a droit aux prestations de
maladie en espces dans ce pays, aux m~mes conditions et selon la meme r6glementa-
tion que les ressortissants du pays. Toutefois, tout r6sident d'un pays contractant qui
exerce une activit6 salari6e dans un autre pays contractant a droit, sauf dispositions
contraires du troisi~me paragraphe, aux prestations de maladie en esp~ces dans le
pays off il travaille, ces prestations tant calcul6es sur la base de sa r~munration dans
ce pays.

Toute personne employ6e A bord d'un navire battant pavilion d'un pays con-
tractant a droit aux prestations de maladie en espces dans le pays dont le navire bat
pavilion.

Tout employ& qui sjourne temporairement dans un pays contractant autre que
son pays de residence afin d'y travailler, pendant 12 mois au maximum, pour le
compte d'une entreprise ayant son siege principal dans son pays de residence a droit
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aux prestations de maladie en espkces dans son pays de r6sidence pendant cette
p6riode. Si, en raison de circonstances imprdvues, l'activit6 exercde dans cet autre
pays excde la pdriode pr6vue et se prolonge au-del& de 12 mois, I'employ6 continuera
de b6n~ficier de prestations de maladie en esp~ces dans son pays de residence sous r6-
serve de l'approbation des autorit6s compdtentes du pays de r6sidence temporaire.

Article 9. Toute personne qui quitte un pays contractant ofi elle a droit aux
prestations de maladie en esp~ces et 6tablit sa r6sidence dans un autre pays contrac-
tant b~n6ficie, ds qu'elle a 6tabli sa residence, des prestations de maladie en esp~ces
dans son nouveau pays de residence. Cette disposition s'applique 6galement, le cas
6ch6ant, A toute personnne qui, alors qu'elle a sa r6sidence dans un pays contractant
et qu'elle y est admise au b~n6fice des prestations de maladie en esp~ces, prend un
emploi dans un autre pays contractant.

Pour determiner le droit aux prestations de maladie en espces, il est tenu
compte de la p6riode pendant laquelle le nouveau r6sident a eu droit aux prestations
de maladie en esp~ces dans son ancien pays de residence, et des prestations qu'il y a
reques. Le bdn6fice des prestations est aussi accord6 en cas de maladie ou de gros-
sesse ayant d6but6 avant que I'intdress6 soit venu s'installer dans le nouveau pays de
r6sidence.

Lorsque, au moment du transfert, des prestations de maladie en espces sont
versdes A l'int6ress6 par l'ancien pays de residence, elles continuent de l'etre par le nou-
veau pays de r6sidence conform6ment A sa r6glementation comme si les revenus du
nouveau resident provenaient de ce pays.

Article 10. Toute personne qui exerce une activit6 salaride dans un pays con-
tractant autre que son pays de residence et qui a, pendant une p6riode continue de
90 jours, perqu des prestations de maladie en esp~ces du pays oi elle travaille a droit
;k bdndficier des prestations de maladie en esp~ces dans son pays de r6sidence. Toute-
fois, cette disposition n'est pas applicable tant que l'int6ress6 conserve sa r6sidence
temporaire dans le pays oii il travaille. Les dispositions des deuxi~me et troisi~me
.paragraphes de l'article 9 sont applicables, selon le cas.

Toute personne qui, pour cause de maladie, cesse son service sur un navire bat-
tant pavilion d'un pays contractant a droit, sous r6serve des dispositions du premier
paragraphe, aux prestations de maladie en esp~ces dans son pays de r6sidence apr~s
avoir requ des prestations de maladie en espces pendant 90 jours du pays dont le
navire bat pavilion.

Article 11. Lorsque, en vertu des dispositions de l'article 9 ou de l'article 10,
une personne a droit aux prestations de maladie dans son pays de r6sidence pendant
une p~riode de maladie, ces prestations, si la maladie r6sulte d'un accident du travail
ou s'il s'agit d'une maladie professionnelle, continuent d'Etre vers~es par le pays oi
elle travaille conform6ment A la r6glementation de ce pays, nonobstant les disposi-
tions des articles susmentionnds.

Lorsqu'une personne, pour le meme revenu, peut b6n6ficier des prestations de
maladie en esp~ces dans son pays de r6sidence et dans le pays oil elle travaille, les
prestations provenant du pays de residence ne lui sont vers~es que dans la mesure ofI
elles exc~dent celles qui sont fournies par le pays oil elle travaille.

Article 12. Les prestations de maladie en esp~ces fournies par un pays con-
tractant sont versdes, au cours de la pdriode de residence temporaire du bdndficiaire
dans un autre pays contractant, dans les conditions applicables aux r6sidents tempo-
raires dans le premier pays.
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Chapitre IV. :DisPosrONS GENtRALES

Article 13. Les dispositions communes de la Convention du 15 septembre
1955 entre le Danemark, la Finlande, l'Islande, la Norv~ge et la Suede relatives A la
s6curit6 sociale s'appliquent 6galement, s'il y a lieu, au pr6sent Accord.

Article 14. Les r~glements plus d~taill6s que pourrait exiger l'ex6cution du
pr~seht Accord seront adopt6s, pour le Danemark, par l'Administration des assu-
rance6, pour la Finlande, par l'Office national des pensions, pour l'Islande, par
I'Office national des assurances, pour la Norv~ge, par l'Office national des
assurahces, et pour la Suede, par I'Office national des assurances.

Article 15. Le present Accord entrera en vigueur 30 jours A compter de la date
A laquelle les Etats contractants auront notifi6 au Ministre danois des affaires 6tran-
g&es que les mesures constitutionnelles ncessaires A l'entr~e en vigueur de I'Accord
ont &6 prises. Le Ministre danois des affaires 6trangires informera les autres Etats
contractants de la reception desdites notifications.

Article 16. Si l'un des Etats contractants d6sire d6noncer I'Accord, il notifiera
par 6crit son intention au Gouvernement danois qui en informera aussit~t les autres
Etats contractants, en leur faisant connaitre la date de r6ception de la notification.
La d6nonciation ne jouera qu'A N'6gard de I'Etat qui en est l'auteur et prendra effet A
compter du Ier janvier de I'ann~e commengant A courir six mois apr s la date A la-
quelle le Gouvernement danois aura rei;u ladite notification.

La d6nonciation de l'Accord sera sans effet A l'6gard des droits acquis en vertu
des dispositions de celui-ci.

Article 17. L'Accord du 24 f6vtier 1967' entre le Danemark, la Finlande,
l'Islande, la Norv~ge et la SUtde, concernant les transferts de personnes affili6es A
rassurance maladie ainsi que les prestations de maladie au cours de s~jours tempo-
raires, cessera de produire effet A la date d'entr6e en vigueur du present Accord. Il
continuera de s'appliquer aux cas de maladies qui se seraient dejA manifestos au mo-
ment de l'entr6e en vigueur du pf6sent Accord, si cette solution est A I'avantage de
I'assur6.

Pour d6terminer le droit aux prestations, il sera tenu compte tant de la p6riode
ant6rieure A l'entr~e en vigueur de rAccord pendant laquelle toute personne qui a
quitt6 son pays de residence a droit A des prestations dans ce pays que des prestations
vers~es dans I'ancien pays de r6sidence avant l'entr6e en vigueur de I'Accord.

Le pr6sent Accord ne donne pas droit A des prestations pour les p6riodes ant6-
rieures A son entr6e en vigueur.

L'admission au b6n6fice des prestations en vertu du pr6sent Accord concerne
6galement les prestations r6sultant d'&nements survenus avant l'entr6e en vigueur
de l'Accord. Toutefois, les dispositions de la deuxi~me phrase du premier para-
graphe de I'article 8 ne s'appliquent pas aux personnes qui sont malades et regoivent
des indemnit~s d'assurance maladie de leur pays de residence au moment de l'entr~e
en vigueur du present Accord.

Le pr6sent Accord sera depos6 aux archives du Ministre des affaires trangres
du Danemark qui en adresserd des copies certifi~es conformes au Gouvernement de
chaque pays contractant.

EN Fot) DE QU'OI les plenipotdntiaires de chaque pays ont sign6 le pr6sent Accord.

I Nations Unies, Recuei des Traits, vol. 596, p.133.

S VI. 982,1-14330



286 United Nations - Treaty Series 9 Nations Unies - Recueil des Traites 1975

FAIT A Copenhague le 6 fvrier 1975, en un seul exemplaire, en danois, finnois,
islandais, norv~gien et su~dois (avec deux textes en su~dois, l'un pour la Finlande,
l'autre pour la Suede), chacun des textes faisant 6galement foi.

OVE GULDBERG
VELI HELENIUS

SIGURDUR BJARNASON

THOR HJORTH-JOHANSEN

HUBERT DE BESCHE

PROTOCOLE

A L'ACCORD DU 6 FtVRIER 1975 ENTRE LE DANEMARK, LA FINLANDE, L'ISLANDE, LA
NORVtGE ET LA SUEDE RELATIF AUX PRESTATIONS DE MALADIE ET AUX PRESTA-
TIONS DE GROSSESSE ET DE MATERNITt

S'agissant de l'Accord conclu ce jour entre le Danemark, la Finlande, l'Islande,
la Norv~ge et la Suede relatif aux prestations de maladie et aux prestations de
grossesse et de maternit6, les Gouvernements desdits pays sont convenus du Pro-
tocole final suivant :

1. En ce qui concerne le versement de cotisations relatives aux prestations
garanties par le present Accord, la Ioi de chaque pays contractant est applicable. Des
accords spciaux pourront re conclus afin de r~gler les questions relatives a ces
cotisations.

En ce qui concerne la Norv~ge, les dispositions ci-apris sont applicables
Tout resident de la Norv~ge qui, en vertu des dispositions du present Accord, a

droit aux prestations de soins m~dicaux dans ce pays, bien qu'il soit employ6 et ac-
quitte des imp6ts dans un autre pays contractant, est exon~r6 du versement en
Norv~ge des cotisations relatives aux prestations de soins de sante calcul~es sur la
base des revenus qu'il perqoit dans I'autre pays.

Toute personne qui est employee et acquitte des imp6ts en Norv~ge mais qui, en
vertu des dispositions du present Accord, a droit aux prestations de soins m~dicaux
dans un autre pays contractant parce qu'elle y a 6tabli sa residence verse en Norv~ge
des cotisations relatives aux prestations de soins m~dicaux calcules sur la base des
revenus qu'elle perqoit dans ledit pays.

2. En ce qui concerne la Finlande, I'Accord ne s'applique pas aux prestations
vis~es par la loi du 13 juin 1941 relative aux prestations de maternit6.

3. En ce qui concerne la Norv~ge, l'Accord ne s'applique pas aux prestations
vers~es aux mrres c~libataires en vertu de la loi sur I'assurance nationale du 17 juin
1966 (chapitre 12).

4. En ce qui concerne le Danemark, les dispositions de I'article 5 relatives aux
prestations de soins m~dicaux ne s'appliquent pas aux prestations pour frais
funraires verses en vertu de la loi du 9 juin 1971 relative A l'assurance publique en
cas de maladie.

5. En ce qui concerne la Suede, des prestations de maternit6 d'un montant
n'exc~dant pas le niveau dit garanti sont vers~es en application du deuxi~me
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paragraphe de i'article 9 si le nouveau resident, imm6diatement avant la naissance de
l'enfant ou la date de naissance pr~sum6e, avait droit A b6n~ficier des prestations de
soins de sant6 dans les pays contractants pendant une p6riode totale de 180 jours
au moins.

Pour d6terminer le droit des parents aux prestations A l'occasion d'une mater-
nit& en vertu de la lkgislation su~doise, les allocations de grossesse et de maternit6
vers~es A I'autre parent en vertu de la 16gislation d'un autre pays contractant sont
assimil~es aux allocations de naissance.

6. Lorsqu'une personne a simultan6ment droit A une indemnit6 de maladie
vers~e par un employeur d'un pays contractant et aux prestations de maladie en
esp~ces calcul~es sur [a base du m~me revenu que l'indemnit6 de maladie versde par
I'autre pays contractant, l'employeur qui paie l'indemnit6 de maladie pergoit les
prestations de maladie A la place de I'employ6 dans la mesure o6i elles n'exc~dent pas
l'indemnit6 de maladie. Toutefois, cette disposition ne s'applique qu'A la condition
que I'employeur soit autoris6 par la l6gislation du pays d'emploi A r6clamer le rem-
boursement des prestations de maladie vers~es dans des circonstances comparables.

EN FoI DE QUOI les pl~nipotentiaires respectifs ont sign6 le present Protocole.

FA I FA Copenhague, le 6 f~vrier 1975, en un seul exemplaire, en danois, finnois,
islandais, norv6gien et su6dois (avec deux textes su6dois, l'un pour la Finlande,
I'autre pour la Suede), tous les textes faisant 6galement foi.

OVE GULDBERG

VELI HELENIUS

SIGURDUR BJARNASON

THOR HJORTH-JOHANSEN

HUBERT DE BESCHE
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ANNEXE A

No. 446. PROTOCOL SIGNED AT
LAKE SUCCESS, NEW YORK, ON
4 MAY 1949,' AMENDING THE INTER-
NATIONAL AGREEMENT FOR THE
SUPPRESSION OF THE WHITE
SLAVE TRAFFIC, SIGNED AT PARIS
ON 18 MAY 1904, AND THE INTERNA-
TIONAL CONVENTION FOR THE
SUPPRESSION OF THE WHITE
SLAVE TRAFFIC, SIGNED AT PARIS
ON 4 MAY 1910

DECLARATION relating to a declaration by
the German Democratic Republic2 con-
cerning application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

"By their Note of 8 July 1975,2 the Govern-
ments of France, the United Kingdom and
the United States answered the assertions
made in the communications referred to
above. The Government of the Federal
Republic of Germany, on the basis of the
legal situation set out in the Note of the
Three Powers, wishes to confirm that the ap-
plication in Berlin (West) of the above-
mentioned instruments extended by it under
the established procedures continues in full
force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the ab-
sence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

United Nations, Treaty Series, vol. 30, p. 23, for
subsequent actions, see references in Cumulative Indexes
Nos. I to 5 and 7, as well as annex A in volumes 826, 874,
901,943, 945, 954 and 973.

2 Ibid., vol. 943, p. 329.

No 446. PROTOCOLE SIGNI A LAKE
SUCCESS (NEW YORK) LE 4 MAI 1949'
AMENDANT L'ARRANGEMENT IN-
TERNATIONAL EN VUE D'ASSURER
UNE PROTECTION EFFICACE CON-
TRE LE TRAFIC CRIMINEL CONNU
SOUS LE NOM DE TRAITE DES
BLANCHES, SIGNt A PARIS LE
18 MAI 1904, ET LA CONVENTION IN-
TERNATIONALE RELATIVE A LA
R8PRESSION DE LA TRAITE DES
BLANCHES, SIGN8E A PARIS LE
4 MAI 1910

D.CLARATION relative A une dclaration
formule par la Rdpublique ddmocratique
allemande2 concernant I'application A
Berlin-Ouest.

Revue le :

19 septembre 1975

REPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

Par leur note du 8 juillet 19752, les Gouver-
nements de la France, du Royaume-Uni et
des Etats-Unis ont r6pondu aux affirmations
contenues dans les communications mention-
nes plus haut. Le Gouvernement de la R6pu-
blique f~drale d'Allemagne, sur la base de la
situation juridique d6crite dans la note des
trois Puissances, tient A confirmer que les ins-
truments susmentionn6s, dont il a 6tendu
l'application A Berlin-ouest conform6ment
aux proc6dures 6tablies, continuent d'y 8tre
pleinement en vigueur.

Le Gouvernement de la R6publique
fdd6rale d'Allemagne tient A signaler que
l'absence de r6ponse de sa part A de nouvelles
communications de meme nature ne devra
pas 8tre interpr6t6e comme signifiant un
changement de position en la matire.

Enregistri d'office le 19 septembre 1975.

1 Nations Unies, Recuei des Traitis, vol. 30, p. 23;
pour les faits ultdrieurs, voir les rdf(rences donnes dans
les Index cumulatifs nos 1 A 5 et 7, ainsi que rannexe A des
volumes 826, 874, 901, 943, 945, 954 et 973.

2 Ibid., vol. 943, p. 329.
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No. 521. CONVENTION ON THE PRI-
VILEGES AND IMMUNITIES OF THE
SPECIALIZED AGENCIES. AP-
PROVED BY THE GENERAL ASSEM-
BLY OF THE UNITED NATIONS ON
21 NOVEMBER 1947'

DECLARATION relating to a declaration by
the German Democratic Republic' con-
cerning application to Berlin (West).

Received on:

19 September 1975
FEDERAL REPUBLIC OF GERMANY

"By their Note of 8 July 1975,' the Govern-
ments of France, the United Kingdom and the
United States answered the assertions made
in the [communication] referred to above.
The Government of the Federal Republic of
Germany, on the basis of the legal situation
set out in the Note of the Three Powers wishes
to confirm that the application in Berlin
(West) of the above-mentioned (instrument]
extended by it under the established pro-
cedures continues in full force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the
absence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

1 United Nations, Treaty Series, vol. 33, p. 261. For
final or revised texts of annexes to the Convention trans-
mitted to the Secretary-General subsequent to the date of
its registration, see: vol. 71, p. 318; vol. 79, p. 326; vol.
117, p. 386; vol. 275, p. 298; vol. 314, p. 308; vol. 323,
p. 364; vol. 327, p. 326; vol. 371, p. 266; vol. 423, p. 284;
vtl. 559, p. 348, and vol. 645, p. 340; for other subsequent
actions, see references in Cumulative Indexes Nos. I to 11,
as well as annex A in volumes 755, 784, 801, 817, 835, 836,
846, 848, 885, 891, 936, 945, 950, 954, 972, 973 and 981.

2 Ibid., vol. 950, No. A-521.
3 Ibid., vol. 973, p. 227.

No 521. CONVENTION SUR LES PRIVI-
LIGES ET IMMUNITIS DES INSTI-
TUTIONS SPI CIALIS8ES. APPROU-
VtE PAR L'ASSEMBLtE GtNI RALE
DES NATIONS UNIES LE 21 NO-
VEMBRE 1947'

DtCLARATION relative A une d6claration
formule par la R~publique d~mocratique
allemande' concernant l'application A
Berlin-Ouest.

Revue le :

19 septembre 1975
REPUBLIQUE FEDERALE D'ALLEMAGNE

(TRADUCTION - TRANSLATION]

Par leur note du 8 juillet 19751, les Gouver-
nements de la France, du Royaume-Uni et des
Etats-Unis ont r~pondu aux affirmations con-
tenues dans [la communication mentionn6e]
plus haut. Le Gouvernement de la R~pu-
blique f6d6rale d'Allemagne, sur la base de la
situation juridique d6crite dans la note des
trois Puissances, tient A confirmer que [l'ins-
trument susmentionnf], dont il a 6tendu 'ap-
plication A Berlin-Ouest conform6ment aux
proc6dures 6tablies, [continue] d'y 8tre
pleinement en vigueur.

Le Gouvernement de la R~publique
f6d6rale d'Allemagne tient A signaler que
l'absence de r6ponse de sa part A de nouvelles
communications de meme nature ne devra
pas tre interpr6t6e comme signifiant un
changement de position en la matire.

Enregistre d'office le 19 septembre 1975.

1 Nations Unies, Recueji des Traitls, vol. 33, p. 261.
Pour les textes finals ou r~vis~s d'annexes communiqu6s au
Secrtaire g~n~ral post&rieurement A la date d'enregistre-
ment de la Convention, voir : vol. 71, p. 319; vol. 79,
p. 326; vol. 117, p. 386; vol. 275, p. 299; vol. 314, p. 309;
vol. 323, p. 365; vol. 327, p. 327; vol. 371, p. 267; vol. 423,
p. 285; vol. 559, p. 349, et vol. 645, p. 341; pour d'autres
faits ultkrieurs, voir les r~f~rences donnes dans les Index
cumulatifs nos I A IH, ainsi que l'annexe A des volumes
755, 784, 801, 817, 835, 836, 846, 848, 885, 891, 936, 945,
950, 954, 972, 973 et 981.

2 Ibid., vol. 950, no A-521.
3 Ibid., vol. 973, p. 228.

Vol. 982, A-521



292 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 1975

No. 770. PROTOCOL TO AMEND THE
CONVENTION FOR THE SUPPRES-
SION OF THE TRAFFIC IN WOMEN
AND CHILDREN, CONCLUDED AT
GENEVA ON 30 SEPTEMBER 1921,
AND THE CONVENTION FOR THE
SUPPRESSION OF THE TRAFFIC IN
WOMEN OF FULL AGE, CONCLUDED
AT GENEVA ON I I OCTOBER 1933.
SIGNED AT LAKE SUCCESS, NEW
YORK, ON 12 NOVEMBER 1947'

DECLARATION relating to a declaration by
the German Democratic Republic2 con-
cerning application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

"By their Note of 8 July 19751, the Govern-
ments of France, the United Kingdom and
the United States answered the assertions
made in the communications referred to
above. The Government of the Federal
Republic of Germany, on the basis of the
legal situation set out in the Notes of the
Three Powers wishes to confirm that the ap-
plication in Berlin (West) of the above-
mentioned instruments extended by it under
the established procedures continues in full
force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the
absence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."
Registered ex officio on 19 September 1975.

I United Nations, Treaty Series, vol. 53, p. 13; for
subsequent actions, see references in Cumulative Indexes
Nos. I, 3 to 5, 7 and 8, as well as annex A in volumes 874,
901,943, 945, 954, 960 and 973.

2 Ibid., vol. 943, p. 333.
3 Ibid., vol. 973, p. 229.

VoI. 982, A-770

No 770. PROTOCOLE AMENDANT
LA CONVENTION POUR LA R.PRES-
SION DE LA TRAITE DES FEMMES ET
DES ENFANTS, CONCLUE A GENIVE
LE 30 SEPTEMBRE 1921, ET LA CON-
VENTION POUR LA RIEPRESSION DE
LA TRAITE DES FEMMES MAJEU-
RES, CONCLUE A GENP-VE LE 11 OC-
TOBRE 1933. SIGN8 A LAKE SUC-
CESS, NEW YORK, LE 12 NOVEMBRE
1947'

D.CLARATION relative A une d6claration
formulae par la R6publique d6mocratique
allemande2 concernant l'application A
Berlin-Ouest.

Revue le :

19 septembre 1975

REPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

Par leur note du 8 juillet 19753, les
Gouvernements de la France, du Royaume-
Uni et des Etats-Unis ont r~pondu aux
affirmations contenues dans les communica-
tions mentionn6es plus haut. Le Gouverne-
ment de la R6publique f6d6rale d'Allemagne,
sur la base de la situation juridique d6crite
dans les notes des trois Puissances, tient A
confirmer que les instruments susmentionn6s,
dont ii a 6tendu l'application A Berlin-Ouest
conform~ment aux proc6dures 6tablies, con-
tinuent d'y Etre pleinement en vigueur.

Le Gouvernement de la R6publique
f~d6rale d'Allemagne tient A signaler que
I'absence de r6ponse de sa part A de nouvelles
communications de meme nature ne devra
pas etre interpr6t6e comme signifiant un
changement de position en la mati~re.
Enregistr6 d'office le 19 septembre 1975.

Nations Unies, Recueil des Trait's, vol. 53, p. 13;
pour les faits ult~rieurs, voir les r6f6rences donnes dans
les Index cumulatifs nos I, 3 A 5, 7 et 8, ainsi que I'an-
nexe A des volumes 874, 901, 943, 945, 954, 960 et 973.

2 Ibid., vol. 943, p. 333.
3 Ibid., vol. 973, p. 230.
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No. 1021. CONVENTION ON THE PRE-
VENTION AND PUNISHMENT OF
THE CRIME OF GENOCIDE.
ADOPTED BY THE GENERAL
ASSEMBLY OF THE UNITED NA-
TIONS ON 9 DECEMBER 1948'

DECLARATION relating to a declaration by
the German Democratic Republic2 con-
cerning application to Belin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC (OF GERMANY

No 1021. CONVENTION POUR LA
PRIVENTION ET LA RP-PRESSION
DU CRIME DE GANOCIDE. ADOPTIE
PAR L'ASSEMBLIE GIN8RALE DES
NATIONS UNIES LE 9 D8CEMBRE
1948'

D8CLARATION relative A une declaration
formul6e par la R6publique d~mocratique
allemande' concernant I'application A
Berlin-Ouest.

Revue le :

19 septembre 1975

REPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

"By their Notes of 8 July 1975,1 the Gov-
ernments of France, the United Kingdom and
the United States answered the assertions
made in the communications referred to
above. The Government of the Federal Re-
public of Germany, on the basis of the legal
situation set out in the Notes of the Three
Powers wishes to confirm that the application
in Berlin (West) of the above-mentioned [in-
strument] extended by it under the established
procedures continues in full force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the
absence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

I United Nations, Treaty Series, vol. 78, p. 277; for
subsequent actions, see references in Cumulative Indexes
Nos. I to I, as well as annex A in volume 814, 854, 861,
905, 940, 943, 949, 950, 955, 964, 973 and 974.

2 Ibid., vol. 905, p. 74.
3 Ibid., vol. 973, p. 231.

Par leurs notes du 8 juillet 1975', les Go u-
vernements de la France, du Royaume-Uni et
des Etats-Unis ont r6pondu aux affirmations
contenues dans les communications mention-
n6es plus haut. Le Gouvernement de la R6pu-
blique f6d6rale d'Allemagne, sur la base de ia
situation juridique d6crite dans les notes des
trois Puissances, tient k confirmer que fl'ins-
trument susmentionnf], dont il a 6tendu l'ap-
plication A Berlin-Ouest conform~ment aux
proc6dures 6tablies, [continue] d'y etre plei-
nement en vigueur.

Le Gouvernement de la Ripublique
f~d~rale d'Allemagne tient A signaler que
l'absence de r6ponse de sa part A de nouvelles
communications de m~me nature ne devra
pas Etre interpr6te comme signifiant un
changement de position en la mati~re.

Enregistri d'office le 19 septembre 1975.

1 Nations Unies, Recueil des Traitis, vol. 78, p. 277;
pour les faits ulttrieurs, voir les r~f~rences donntes dans
les Index cumulatifs nos I a 11, ainsi que l'annexe A des
volumes 814, 854, 861, 905, 940, 943, 949, 950, 955,964,
973 et 974.

2 Ibid., vol. 905, p. 74.
3 Ibid., vol. 973, p. 233.

Vol. 982, A-1021
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No. 2422. PROTOCOL AMENDING
THE SLAVERY CONVENTION
SIGNED AT GENEVA ON 25 SEPTEM-
BER 1926. DONE AT THE HEAD-
QUARTERS OF THE UNITED
NATIONS, NEW YORK, ON 7 DECEM-
BER 1953'

DECLARATION relating to a declaration
by the German Democratic Republic2 con-
cerning application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

No 2422. PROTOCOLE AMENDANT
LA CONVENTION RELATIVE A
L'ESCLAVAGE SIGN8E A GENEVE LE
25 SEPTEMBRE 1926. FAIT AU SIEGE
DE L'ORGANISATION DES NATIONS
UNIES, A NEW YORK, LE 7 D9CEM-
BRE 1953'

DI CLARATION relative A une d6claration
formul6e par la R6publique d~mocratique
allemande2 concernant l'application A
Berlin-Ouest.

Revue le :

19 septembre 1975

REPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

"By their Note of 8 July 1975,' the Govern-
ments of France, the United Kingdom and the
United States answered the assertions made in
the [communication] referred to above. The
Government of the Federal Republic of Ger-
many, on the basis of the legal situation set
out in the Notes of the Three Powers, wishes
to confirm that the application in Berlin
(West) of the above-mentioned [instrument]
extended by it under the established pro-
cedures continues in full force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the
absence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

I United Nations, Treaty Series, vol. 182, p. 51; for
subsequent actions, see references in Cumulative Indexes
Nos. 2 to 7, as well as annex A in volumes 826, 856, 875,
943, 945 and 973.

2 Ibid., vol. 943, p. 342.
3 Ibid., vol. 973, p. 241.

Vol. 982, A-2422

Par leur note du 8 juillet 1975', les Gouver-
nements de la France, du Royaume-Uni et des
Etats-Unis ont r6pondu aux affirmations con-
tenues dans [la communication mentionn6e]
plus haut. Le Gouvernement de la R~publi-
que f6d6rale d'Allemagne, sur la base de la
situation juridique d6crite dans la note des
trois Puissances, tient A confirmer que [l'ins-
trument susmentionn6], dont il a 6tendu l'ap-
plication A Berlin-Ouest conform6ment aux
proc6dures 6tablies, [continue] d'y Etre
pleinement en vigueur.

Le Gouvernement de la R6publique
frd6rale d'Allemagne tient A signaler que
l'absence de r6ponse de sa part A de nouvelles
communications de m~me nature ne devra
pas Etre interpr6t6e comme signifiant un
changement de position en la mati~re.

Enregistri d'office le 19 septembre 1975.

I Nations Unies, Recueil des Traitds, vol. 182, p. 51;
pour les faits ultrieurs, voir les r~f~rences donn6es dans
les Index cumulatifs nos 2 A 7, ainsi que l'annexe A des
volumes 826, 856, 875, 943, 945 et 973.

2 Ibid., vol. 943, p. 342.
3 Ibid., vol. 973, p. 241.
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[DANISH TEXT-TEXTE DANOIS]

No. 3593. KONVENTION MELLEM DANMARK, FINLAND, ISLAND, NORGE OG
SVERIGE OM SOCIAL TRYGHED

OVERENSKOMST MELLEM DANMARK, FINLAND, ISLAND, NORGE OG SVERIGE OM ,ENDRING AF

KONVENTIONEN MELLEM DE N.VNTE STATER AF 15. SEPTEMBER 1955 OM SOCIAL TRYGHED

Regeringerne i Danmark, Finland, Island, Norge og Sverige, som den 15. september 1955
har indgfet en konvention om social tryghed, er blevet enige om, at artiklerne 7 og 8 i den
naevnte konvention skal ophaeves, og at artiklerne 6 og 16 skal affattes sAledes:

Artikel 6

Statsborgere i et af de kontraherende lande er i et andet af landene berettiget til
ydelser ved sygdom pA samme betingelser og efter samme regler, som landets egne stats-
borgere. Narmere regler om retten til ydelser ved sygdom fastsmttes i sxrlig overens-
komst.

Artikel 16
Statsborgere i et af de kontraherende lande er i et andet af landene berettiget til

ydelser ved svangerskab og fodsel pA samme betingelser og efter samme regler som
landets egne statsborgere. Narmere regler om retten til ydelser ved svangerskab og fodsel
fastsaettes i s~erlig overenskomst.

Denne overenskomst traeder i kraft 30 dage efter den dag, hvor samtlige kontraherende
stater har meddelt det danske udenrigsministerium, at de konstitutionelle foranstaltninger,
som er nodvendige for aftalens ikrafttredelse, er gennemfort. Det danske udenrigsministe-
rium underretter de ovrige kontraherende stater om modtagelsen af disse meddelelser.

Overenskomsten udgor en integrerende del af konventionen af 15. september 1955 om
social tryghed og kan derfor ikke opsiges sarskilt.

Overenskomsten skal deponeres i det danske udenrigsministeriums arkiv, og bekraftede
afskrifter skal af det danske udenrigsministerium tilstilles hver af de kontraherende landes re-
geringer.

TIL BEKRIEFTELSE HERAF har de respektive befuldmagtigede undertegnet denne overens-
komst.

UDF/ERDIGET i Kobenhavn i et eksemplar pA det danske, det finske, det islandske, det
norske og det svenske sprog, idet der pA det svenske sprog er udf.Trdiget to tekster, en for
Finland og en for Sverige, hvilke samtlige tekster har lige gyldighed, den 6. februar 1975.

OVE GULDBERG

Vol. 982, A-3593
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[FINNISH TEXT -TEXTE FINNOIS]

No. 3593. SOPIMUS SUOMEN, ISLANNIN, NORJAN, RUOTSIN JA TANSKAN
VALILLA SOSIAALITURVASTA

SOPIMUS SUOMEN, ISLANNIN, NORJAN, RUOTSIN JA TANSKAN KESKEN NAIDEN MAIDEN VALILLA

15 PA IVANA SYYSKUUTA 1955 SOSIAALITURVASTA TEHDYN SOPIMUKSEN MUUTTAMISESTA

Suomen, Islannin, Norjan, Ruotsin ja Tanskan hallitukset, jotka 15 piivini syyskuuta
1955 ovat tehneet sopimuksen sosiaaliturvasta, ovat sopineet, ettA sanotun sopimuksen 7 ja
8 artiklat lakkaavat olemasta voimassa ja ettA 6 ja 16 artiklat muutetaan seuraavasti:

6 artikla
Sopimusmaan kansalaisella on toisessa sopimusmaassa oikeus sairauden perusteella

my6nnettaviin etuuksiin samoin ehdoin ja samojen mdardysten mukaisesti kuin maan
omilla kansalaisilla. Tarkemmat maardykset edella mainitusta oikeudesta annetaan
erillisessA sopimuksessa.

16 artikla

Sopimusmaan kansalaisella on toisessa sopimusmaassa oikeus raskauden ja syn-
nytyksen perusteella my6nnettdviin etuuksiin samoin ehdoin ja samojen mairiysten mu-
kaisesti kuin maan omilla kansalaisilla. Tarkemmat mdAriykset edelli mainitusta
oikeudesta annetaan erillisessd sopimuksessa.
TAmA sopimus tulee voimaan kolmantenakymmentena pgivdn~i sen paivin jalkeen, jona

kaikki sopimusvaltiot ovat ilmoittaneet Tanskan ulkoasiainministerible, ettad sopimuksen voi-
maantulon vaatimat valtiosiiAnn6n mukaiset toimenpiteet on suoritettu. Tanskan ulkoasiain-
ministeri6 ilmoittaa muille sopimusvaltioille naiden ilmoitusten vastaanottamisesta.

Sopimus on 15 p~ivAnd syyskuuta 1955 tehdyn sopimuksen erottamaton osa eika sita sen
vuoksi voida erikseen irtisanoa.

Sopimus on sailytettava Tanskan ulkoasiainministeri6n arkistossa ja Tanskan ulkoasiain-
ministeri6n on toi mitettava siitd oikeaksi todistetut jaljenn6kset kullekin sopimusmaan halli-
tukselle.

EDELLA OLEVAN VAKUUDEKSI ovat asianomaiset valtuutetut allekirjoittaneet taman sopi-
muksen.

Vol 982, A-3593
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[SWEDISH TEXT FOR FINLAND-TEXTE SUtDOIS POUR LA FINLANDE]

No. 3593. KONVENTION MELLAN FINLAND, DANMARK, ISLAND, NORGE OCH
SVERIGE OM SOCIALTRYGGHET

OVERENSKOMMELSE MELLAN FINLAND, DANMARK, ISLAND, NORGE OCH SVERIGE OM ANDRING
AV KONVENTIONEN MELLAN SAMMA STATER DEN 15 SEPTEMBER 1955 OM SOCIAL
TRYGGHET

"Regeringarna i Finland, Danmark, Island, Norge och Sverige, vilka den 15 september
1955 slutit en konvention om social trygghet, har 6verenskommit, att artiklarna 7 och 8 i
namnda konvention skall upphora att gatlla saint att artiklarna 6 och 16 skall erhAlla tndrad
lydelse pA satt nedan angives.

Artikel 6
Medborgare i ett av de fdrdragsslutande lindema tir i ett'annat av landerna bertit-

tigad till fdrmAner vid sjukdom pA samma villkor och enligt samma regler sor landets
egna medborgare. Narmare bestaimmelser om ratten til formAner vid sjukdom fastst~tllas i
skrskild overenskommelse.

Artikel 16
Medborgare i ett av de fordragsslutande landerna iir i ett annat av landerna beriltti-

gad till formAner vid havandeskap och barnsb6rd pA samma villkor och enligt samma
regler sor landets egna medborgare. Narmare besttmmelser om ritten till formAner vid
havandeskap och barnsbord faststallas i sarskild overenskommelse.
Denna Overenskommelse trider i kraft-trettio dagar efter den dag dA samtliga avtals-

slutande stater meddelat det danska utrikesministeriet att de konstitutionella AtgArder sor
kraves for avtalets ikrafftrildande genomforts. Det danska utrikesministeriet underrtittar de
ovriga avtalsslutande staterna om mottagandet av dessa meddelanden.

Overenskommelsen utg~r en integrerande del av konventionen den 15 september 1955
och kan darfOr icke sarskilt uppstigas.

Overenskommelsen skall vara deponerad i det danska utrikesministeriets arkiv och bes-
tyrkta avskrifter skall av det danska utrikesministeriet tillstlfllas var och en av de f6rdrags-
slutande landernas regeringar.

TILL BEKRAFIELSE HARAV har de respektive fullmaktige undertecknat denna overens-
kommelse.

Vol. 982, A-3593
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TEHTY K6Lpenhaminassa 6 paivana helmi-
kuuta 1975 yhtena suomen-, islannin-,
norjan-, ruotsin- ja tanskankieliseng kap-
paleena, jossa ruotsin kielella on kaksi tekstia
toinen Suomea ja toinen Ruotsia varten,
kaikkien tekstien ollessa yhtA todistus-
voimaiset.

SOM SKEDDE i K6penhamn i ett exemplar
pA finska, danska, islandska, norska och
svenska sprAken, varvid pA svenska sprAket
utfardades tvA texter, en for Finland och en
fr Sverige, vilka samtliga texter har lika vit-
sord, den 6 februari 1975.

VELi HELENIUS

V,,. 982, A-3593
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[ICELANDIC TEXT - TEXTE ISLANDAIS]

No. 3593. SAMNINGUR MILLI ISLANDS, DANMERKUR, FINNLANDS, NOREGS
OG SVflJODAR UM FItLAGSLEGT ORYGGI

SAMNINGUR MILLI ISLANDS, DANMERKUR, FINNLANDS, NOREGS OG SVfN JODAR UM BREYTING A
SAMNINGI MILLI NEFNDRA RfKJA FRA 15. SEPTEMBER 1955 UM FILAGSLEGT ORYGGI

Rikisstj6rnir slands, Danmerkur, Finntands, Noregs og SviIbj66ar, sem gerau mea s~r
samning um f~lagslegt 6ryggi hinn 15. september 1955, eru Asittar urn, ab greinarnar 7 og 8 i
nefndum samningi skuli falla ni8ur og greinarnar 6 og 16 skuli hlj68a j annig:

6. grein
Rikisborgarar samningsrikis eiga i 68ru samningsriki me8 s6mu skilyrbum og eftir

s6mu reglum og borgarar j9ess rikis r~tt i b6tum vegna veikinda. Um r~tt til b6ta vegna
veikinda skal ndnar kve~i8 d i s~rstbkum samningi.

16. grein

Rikisborgarar samningsrikis eiga i 68ru samningsriki me6 s6mu skilyr~um og eftir
s6mu reglum og borgarar less rikis r~tt d b6tum vegna me6g6ngu og barnsbur~ar. Um
rtt til b6ta vegna me6g6ngu og barnsbur6ar skal ninar kve~i8 A i s~rst6kum samningi.

Samningur jbessi tekur gildi jbrjdtiu d6gum eftir jbann dag, er 611 samningsrikin hafa
tilkynnt danska utanrikisr6.6uneytinu, a8 ger~ar hafi veri8 1acr stj6rnskipulegu rdostafanir,
sem nau~synlegar eru vegna gildistOku samningsins. Danska utanrikisr~iuneyti8 tilkynnir
hinum samningsrikjunum um m6tt6ku j9essara tilkynninga.

Samningurinn er 6skiptur hluti samningsins frt 15. september 1955 um f~lagslegt 6ryggi
og er j vi ekki haegt a segja honum upp sfrstaklega.

Samningurinn skal var~veittur i skjalasafni danska utanrikisr~6uneytisins og skal ba8
rASuneyti senda rikisstj6rnum allra samningsrikjanna staffest afrit af honum.

IPESSU TIL STADFESTU hafa umbo~smenn hvers rikis fyrir sig undirrita8 samning jbenna.

GERT i Kaupmannah6fn hinn 6. febrtiar 1975 i einu eintaki A hverju j0essara mdla: islen-
zku, d6nsku, finnsku, norsku og saensku, og eru saensku textarnir iveir, annar fyrir FinnIand,
hinn fyrir Svibj68, og skulu allir textar jafngildir.

SIGURDUR BJARNASON

Vol. 982, A-3593
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[NORWEGIAN TEXT-TEXTE NORVEGIEN]

No. 3593. KONVENSJON MELLOM NORGE, DANMARK, FINNLAND, ISLAND
OG SVERIGE OM SOSIAL TRYGGHET

OVERENSKOMST MELLOM NORGE, DANMARK, FINLAND, ISLAND OG SVERIGE OM ENDRING AV
KONVENSJONEN MELLOM DE NEVNTE STATER AV 15. SEPTEMBER 1955 OM SOSIAL TRYGGHET

Regjeringene i Norge, Danmark, Finland, Island og Sverige, som den 15. september 1955
har inngftt en konvensjon om sosial trygghet, er blitt enige om at artiklene 7 og 8 i nevnte kon-
vensjon skal oppheves saint at artiklene 6 og 16 skal lyde:

Artikkel 6

Statsborger i ett av de kontraherende land er i et annet av landene berettiget til ytelser
ved sykdom pA samme vilkAr og etter samme regler som landets egne statsborgere. Naer-
mere bestemmelser om retten til ytelser ved sykdom fastsettes i szrskilt overenskomst.

Artikkel 16

Statsborger i ett av de kontraherende land er i et annet av landene berettiget til
ytelser ved svangerskap og fodsel pA samme vilkAr og etter samme regler som landets egne
statsborgere. Naermere bestemmelser om retten til ytelser ved svangerskap og fodsel
fastsettes i saerskilt overenskomst.

Denne overenskomst trer i kraft tretti dager etter den dag da samtlige kontraherende
stater meddeler det danske utenriksministerium at de forfatningsmessige tiltak som kreves for
avtalens ikrafttreden, er gjennomfort. Det danske utenriksministerium meddeler de ovrige
kontraherende stater om mottagelsen av disse meldinger.

Overenskomsten utgjor en integrerende del av konvensjonen av 15. september 1955 om
sosial trygghet og kan derfor ikke oppsies swrskilt.

Overenskomsten skal vare deponert i det danske utenriksministeriums arkiv og bekref-
tede avskrifter skal av det danske utenriksministerium tilstilles enhver av de kontraherende
lands regjeringer.

TIL BEKREFTELSE HERAV har de respektive befullmektigede undertegnet denne overens-
komst.

UTFERDIGET i Kobenhavn i et eksemplar pA norsk, dansk, finsk, islandsk og svensk,
hvorav det pi svensk er utferdiget to tekster, en for Finland og en for Sverige, slik at samtlige
tekster har samme gyldighet, den 6. februar 1975.

THOR HJORTH-JOHANSEN

Vol. 982, A-3593
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[SWEDISH TEXT-TEXTE SUtDOIS]

No. 3593. KONVENTION MELLAM SVERIGE, DANMARK, FINLAND, ISLAND
OCH NORGE OM SOCIAL TRYGGHET

OVERENSKOMMELSE MELLAN SVERIGE, DANMARK, FINLAND, ISLAND OCH NORGE OM ANDRING
AV KONVENTIONEN MELLAN SAMMA STATER DEN 15 SEPTEMBER 1955 OM SOCIAL
TRYGGHET

Regeringarna i Sverige, Danmark, Finland, Island och Norge, vilka den 15 september
1955 slutit en konvention om social trygghet, har 6verenskommit, att artiklarna 7 och 8 i
namnda konvention skall upph6ra att gtlla samt att artiklarna 6 och 16 skall erhAlla andrad
lydelse pA satt nedan angives.

Artikel 6
Medborgare i ett av de ftrdragsslutande landerna ar i ett annat av landerna beratti-

gad till f6rmAner vid sjukdom pA samma villkor och enligt samma regler som landets egna
medborgare. Narmare bestammelser om rattten till f6rmAner vid sjukdom faststallas i sar-
skild 6verenskommelse.

Artikel 16
Medborgare i ett av de f6rdragsslutande landerna Ar i ett annat av landerna berat-

tigad till fLrmAner vid havandeskap och barnsb6rd pA samma villkor och enligt samma
regler som landets egna medborgare. Narmare bestatmmelser om ratten till f~rmAner vid
havandeskap och barnsb6rd faststtllas i sarskild 6verenskommelse.
Denna 6verenskommelse trader i kraft trettio dagar efter den dag dA samtliga avtalsslu-

tande stater meddelat det danska utrikesministeriet att de konstitutionella Atgarder som krdves
for avtalets ikrafttradande genomf6rts. Det danska utrikesministeriet underrattar de 6vriga
avtalsslutande staterna om mottagandet av dessa meddelanden.

Overenskommelsen utg6r en integrerande del av konventionen den 15 september 1955
och kan darf~r icke strskilt uppsagas.

Overenskommelsen skall vara deponerad i det danska utrikesministeriets arkiv och bes-
tyrkta avskrifter skall av det danska utrikesministeriet tillstallas var och en av de fordrags-
slutande landernas regeringar.

TILL BEKRAFTELSE HARAV har de respektive fullmaktige undertecknat denna 6verens-
kommelse.

SOM SKEDDE i K~penhamn i ett exemplar pA svenska, danska, finska, isldndska och nor-
ska sprAken, varvid pi svenska sprAket utfardades tvA texter, en for Sverige och en f6r Fin-
land, vilka samtliga texter har lika vitsord, den 6 februari 1975.

HUBERT DE BESCHE

Vol. 982, A-3593
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[TRANSLATION - TRADUCTION]

No. 3593. CONVENTION BETWEEN FINLAND, DENMARK, ICELAND, NORWAY
AND SWEDEN RESPECTING SOCIAL SECURITY. SIGNED AT COPENHAGEN
ON 15 SEPTEMBER 1955'

AGREEMENT
2 

AMENDING THE ABOVE-MENTIONED CONVENTION. SIGNED AT COPENHAGEN ON

6 FEBRUARY 1975

Authentic texts: Danish, Finnish, Swedish for Finland, Icelandic, Norwegian and Swedish.
Registered by Denmark on 17 September 1975.

The Governments of Denmark, Finland, Iceland, Norway and Sweden, which on
15 September 19551 concluded a Convention respecting social security, have agreed to delete
articles 7 and 8 of the said Convention and to amend articles 6 and 16 to read as follows:

Article 6
Nationals of one contracting country shall be entitled to sickness benefits in another

contracting country under the same conditions and in accordance with the same rules as
the nationals of such other country. Detailed rules governing entitlement to sickness shall
be established in a special agreement.

Article 16
Nationals of one contracting country shall be entitled to benefits in respect of

pregnancy and confinement in another contracting country under the same conditions
and in accordance with the same rules as the nationals of such other country. Detailed
rules governing entitlement to benefits in respect of pregnancy and confinement shall be
established in a special agreement.
This Agreement shall enter into force 30 days after the date on which all the Contracting

States have notified the Danish Ministry of Foreign Affairs that the constitutional procedures
required for the entry into force of the Agreement have been completed. The Danish Ministry
of Foreign Affairs shall inform the other Contracting States of the receipt of the said notifica-
tions.

The Agreement shall constitute an integral part of the Convention of 15 September 1955
respecting social security and therefore may not be denounced separately.

The Agreement shall be deposited in the archives of the Danish Ministry of Foreign Af-
fairs, and certified copies shall be sent by the Danish Ministry of Foreign Affairs to the
Government of each contracting country.

IN WITNESS WHEREOF the respective plenipotentiaries have signed this Agreement.

DONE at Copenhagen on 6 February 1975 in one copy in the Danish, Finnish, Icelandic,
Norwegian and Swedish languages, there being two texts in Swedish, one for Finland and one
for Sweden, and all the texts being equally authentic.

OVE GULDBERG

VELI HELENIUS
SIGURDUR BJARNASON

THOR HJORTH-JOHANSEN

HUBERT DE BESCHE

1 United Nations, Treaty Series, vol. 254, p. 55, and annex A in volumes 434, 588 and 597.
2 Came into force on 9 June 1975, i.e., 30 days after the date on which all the Contracting States had notified the

Danish Ministry of Foreign Affairs that the constitutional procedures required had been completed, in accordance with
its provisions.

3 United Nations, Treaty Series, vol. 254, p. 55.
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[TRADUCTION - TRANSLATION]

No 3593. CONVENTION ENTRE LA FINLANDE, LE DANEMARK, L'ISLANDE, LA
NORVIGE ET LA SUIDE RELATIVE A LA SICURITI SOCIALE. SIGNIE A
COPENHAGUE LE 15 SEPTEMBRE 1955'

ACCORD
2 

MODIFIANT LA CONVENTION SUSMENTIONNEE. SIGNt A COPENHAGUE LE 6 FEVRIER 1975

Textes authentiques: danois, finnois, sugdois pour la Finlande, islandais, norvdgien et suddois.

Enregistri par le Danemark le 17 septembre 1975.

Les Gouvernements du Danemark, de la Finlande, de l'Islande, de la Norv~ge et de la
Suede, qui ont conclu une Convention relative & la sicurit sociale le 15 d6cembre 1955 1, sont
convenus de supprimer les articles 7 et 8 de ladite Convention et de modifier les articles 6 et 16
comme suit

Article 6
Les ressortissants de l'un des Etats contractants sont admis au b6n6fice des prestations

de maladie dans un autre Etat contractant dans les memes conditions et selon les memes
r~gles que les ressortissants de cet autre Etat. Les rigles pr6cises d'admission aux presta-
tions de maladie seront fix6es par un accord sp6cial.

Article 16
Les ressortissants de 'un des Etats contractants sont admis au b6n6fice des presta-

tions de grossesse dans un autre Etat contractant dans les m~mes conditions et selon les
mmes ri~gles que les ressortissants de cet autre Etat. Les rigles pr6cises d'admission au
b6n6fice des prestations de grossesse et d'accouchement seront fix6es par un accord
sp6cial.
Le present Accord entrera en vigueur 30 jours apr~s la date A laquelle tous les Etats con-

tractants auront notifi6 au Ministate des affaires trang~res du Danemark que les formalit6s
constitutionnelles requises pour son entr6e en vigueur ont W accomplies. Le Minist~re des
affaires 6trangres du Danemark informera les autres Etats contractants de la r6ception
desdites notifications.

Le present Accord fera partie int6grante de la Convention relative A la s6curit6 sociale en
date du 15 septembre 1955 et ne pourra en cons6quence etre d~nonc6 s6par~ment.

Le present Accord sera d6pos aux archives du Ministbre des affaires 6trangires du
Danemark qui en enverra des copies certifies conformes aux Ministres des affaires &trang~res
des Gouvernements de chacun des pays contractants.

EN FOI DE QUOI, les plknipotentiaires respectifs ont sign6 le pr6sent Accord.
FAIT A Copenhague le 6 frvrier 1975, en un seul exemplaire, en danois, finnois, islandais,

norvegien et su~dois (avec deux textes en su6dois, un pour la Finlande, l'autre pour la Suede),
chaque texte faisant 6galement foi.

OVE GULDBERG

VELI HELENIUS

SIGURDUR BJARNASON

THOR HJORTH-JOHANSEN
HUBERT DE BESCHE

Nations Unies, Recuei des Tratt6s, vol. 254, p. 55, et annexe A des volumes 434, 588 et 597.
2 Entrt en vigueur le 9 juin 1975, soit 30 jours apr~s [a date A laquelle tous les Etats contractants avaient notifi& au

Ministre des affaires 6trangres du Danemark que les formalht~s constitutionnelles requises avaient 6t accomplies, con-
formement A ses dispositions.

3 Nations Unies, Recuei des Traitds, vol. 254, p. 55.
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No. 4468. CONVENTION ON THE NA-
TIONALITY OF MARRIED WOMEN.
DONE AT NEW YORK ON 20 FEB-
RUARY 1957'

DECLARATION relating to a declaration by
the German Democratic Republic2 con-
cerning application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

N o 4468. CONVENTION SUR LA NA-
TIONALITt DE LA FEMME MARItE.
FAITE A NEW YORK LE 20 FtVRIER
1957'

DCLARATION relative A une d6claration
formulae par la R~publique dimocratique
allemande2 concernant l'application A
Berlin-Ouest.

Repue le :

19 septembre 1975

RtPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

"By their Note of 8 July 1975,3 the Govern-
ments of France, the United Kingdom and the
United States answered the assertions made in
the communications referred to above. The
Government of the Federal Republic of Ger-
many, on the basis of the legal situation set
out in the Note of the Three Powers, wishes
to confirm that the application in Berlin
(West) of the above-mentioned [instrument]
extended by it under the established pro-
cedures continues in full force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the
absence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

I United Nations, Treaty Series, vol. 309, p. 65; for
subsequent actions, see references in Cumulative Indexes
Nos. 4 to I I as well as annex A in volumes 774, 826, 856,
905, 915, 936, 937, 943, 945, 953, 958 and 973.

2 Ibid., vol. 943, p. 348.
3 Ibid., vol. 973, p. 244.

Vol. 984, A-4468

Par leur note du 8 juillet 19751, les Gouver-
nements de la France, du Royaume-Uni et des
Etats-Unis ont r~pondu aux affirmations con-
tenues dans les communications mentionn6es
plus haut. Le Gouvernement de la R~publi-
que f6d~rale d'Allemagne, sur la base de la
situation juridique d6crite dans la note des
trois Puissances, tient A confirmer que [l'ins-
trument susmentionn6], dont il a 6tendu l'ap-
plication A Berlin-Ouest conform6ment aux
proc6dures 6tablies, [continue] d'y etre
pleinement en vigueur.

Le Gouvernement de la R6publique f6d&
rale d'Allemagne tient A signaler que l'absence
de r6ponse de sa part ai de nouvelles com-
munications de mrme nature ne devra pas
tre interpr6t6e comme signifiant un change-

ment de position en la mati~re.

Enregistri d'office le 19 septembre 1975.

1 Nations Unies, Recueil des Traites, vol. 309, p. 65;

pour les faits ult~rieurs, voir les r~ferences donnes dans
les Index cumulatifs nos 4 A 11, ainsi que I'annexe A des
volumes 774, 826, 856, 905, 915, 936, 937, 943, 945, 953,
958 et 973.

2 Ibid., vol. 943, p. 348.
3 Ibid., vol. 973, p. 245.



1975 United Nations - Treaty Series * Nations Unies - Recuel des Traitks 305

No. 4714. INTERNATIONAL CONVEN-
TION FOR THE PREVENTION OF
POLLUTION OF THE SEA BY OIL,
1954. DONE AT LONDON ON 12 MAY
1954'

ACCEPTANCE

N o 4714. CONVENTION INTERNA-
TIONALE POUR LA PR.VENTION DE
LA POLLUTION DES EAUX DE LA
MER PAR LES HYDROCARBURES,
1954. FAITE A LONDRES LE 12 MAI
1954'

ACCEPTATION

Instrument deposited with the Inter-
Governmental Maritime Consultative Organ-
ization on:

12 September 1975

KENYA

(With effect from 12 December 1975.)

Certified statement was registered by the
Inter-Governmental Maritime Consultative
Organization on 30 September 1975.

1 United Nations, Treaty Series, vol. 327, p. 3; for
subsequent actions, see references in Cumulative Indexes
Nos. 4 to 11, as well as annex A in volumes 786, 808, 825,
827, 835, 883, 922, 958 and 974.

Instrument ddposd auprbs de l'Organisa-
tion intergouvernementale consultative de la
navigation maritime le:

12 septembre 1975

KENYA

(Avec effet au 12 d6cembre 1975.)

La ddclaration certifide a dt enregistre
par l'Organisation intergouvernementale con-
sultative de la navigation maritime le 30 sep-
tembre 1975.

1 Nations Unies, Recueil des Traits, vol. 327, p. 3;
pour les faits ult~rieurs, voir les r~firences donn6es dans
les Index cumulatifs nos 4 A I, ainsi que l'annexe A des
volumes 786, 808, 825, 827, 835, 883, 922, 958 et 974.

Vol. 982, A-4714
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No. 4739. CONVENTION ON THE RE-
COGNITION AND ENFORCEMENT
OF FOREIGN ARBITRAL AWARDS.
DONE AT NEW YORK ON 10 JUNE
1958'

ACCESSION

Instrument deposited on:

No 4739. CONVENTION POUR LA RE-
CONNAISSANCE ET L'EXtCUTION
DES SENTENCES ARBITRALES
tTRANGERES. FAITE A NEW YORK
LE 10 JUIN 1958'

ADH8SION

Instrument ddpos6 le :

24 September 1975

UNITED KINGDOM OF GREAT BRITAIN AND
NORTHERN IRELAND

(With a declaration to the effect that the
Convention shall apply to Gibraltar. With ef-
fect from 23 December 1975.)

Registered ex officio on 24 September 1975.

I United Nations, Treaty Series, vol. 330, p. 3; for
subsequent actions, see references in Cumulative Indexes
Nos. 4 to 11, as well as annex A in volumes 751, 753, 772,
805, 808, 851, 856, 936, 957, 959, 962, 968, 977 and 980.

24 septembre 1975

ROYAUME-UNI DE GRANDE- BRETAGNE ET

D'IRLANDE DU NORD

(Avec d6claration aux termes de laquelle la
Convention sera applicable A Gibraltar. Avec
effet au 23 d6cembre 1975.)

Enregistrd d'office le 24 septembre 1975.

1 Nations Unies, Recueil des Traitis, vol. 330, p. 3;
pour les faits ultrieurs, voir les rdf6rences donn6es dans
les Index cumulatifs nos 4 A 11, ainsi que 'annexe A des
volumes 751, 753, 772, 805, 808, 851, 856, 936, 957, 959,
962, 968, 977 et 980.

Vol, 982, A-4739
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No. 4789. AGREEMENT CONCERN-
ING THE ADOPTION OF UNIFORM
CONDITIONS OF APPROVAL AND
RECIPROCAL RECOGNITION OF AP-
PROVAL FOR MOTOR VEHICLE
EQUIPMENT AND PARTS. DONE AT
GENEVA ON 20 MARCH 1958'

DECLARATION relating to a declaration by
the German Democratic Republic2 con-
cerning application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

"By their Note of 8 July 1975,1 the Govern-
ments of France, the United Kingdom and the
United States answered the assertions made in
the [communication] referred to above. The
Government of the Federal Republic of Ger-
many, on the basis of the legal situation set
out in the Note of the Three Powers, wishes
to confirm that the application in Berlin
(West) of the above-mentioned [instrument]
extended by it under the established pro-
cedures continues in full force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the
absence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

1 United Nations, Treaty Series, vol. 335, p. 211; for
subsequent actions, see references in Cumulative Indexes
Nos. 4 to 11; as well as annex A in volumes 752, 754, 756,
759, 764, 768, 771, 772, 774, 777, 778, 779, 787, 788, 797,
801, 802, 808, 811, 814, 815, 818, 820, 825, 826, 829, 830,
834, 835, 848, 850, 854, 856, 857, 858, 860, 861, 865, 866,
871, 872, 882, 887, 891, 892, 893, 897, 899, 915, 917, 926,
932, 940, 943, 945, 950, 951, 955, 958, 960, 961, 963, 966,
973, 974, 978 a nd 981.

2 IbId., vol. 950, No. A-4789.
3 Ibid., vol. 973, p. 284.

No 4789. ACCORD CONCERNANT
I'ADOPTION DE CONDITIONS UNI-
FORMES D'HOMOLOGATION ET LA
RECONNAISSANCE RtCIPROQUE
DE L'HOMOLOGATION DES 8QUIPE-
MENTS ET PIPECES DE VVEHICULES A
MOTEUR. FAIT A GENIEVE LE
20 MARS 1958'

DCLARATION relative A une d6claration
formul6e par la R~publique d~mocratique
allemande2 concernant l'application A
Berlin-Ouest.

Revue le:

19 septembre 1975

REPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

Par leur note du 8 juillet 19751, les Gouver-
nements de la France, du Royaume-Uni et des
Etats-Unis ont r~pondu aux affirmations con-
tenues dans [la communication mentionn6e]
plus haut. Le Gouvernement de la R~publi-
que f~d~rale d'Allemagne, sur la base de la
situation juridique d~crite dans la note des
trois Puissances, tient A confirmer que ['ins-
trument susmentionn6], dont il a 6tendu 'ap-
plication A Berlin-Ouest conform6ment aux
proc6dures 6tablies, [continue] d'y 8tre
pleinement en vigueur.

Le Gouvernement de la R6publique
f6d&rale d'Allemagne tient A signaler que
l'absence de r6ponse de sa part A de nouvelles
communications de m~me nature ne devra
pas etre interpr6t6e comme signifiant un
changement de position en la matire.

Enregistr d'office le 19 septembre 1975.

I Nations Unies, Recuell des Tratts, vol. 335, p. 211;
pour les faits ultrieurs, voir les r~f~rences donn~es dans
les Index cumulatifs nos 4 A 11, ainsi que l'annexe A des
volumes 752, 754, 756, 759, 764, 768, 771, 772, 774, 777,
778, 779, 787, 788, 797, 801, 802, 808, 811, 814, 815, 818,
820, 825, 826, 829, 830, 834, 835, 848, 850, 854, 856, 857,
858, 860, 861, 865, 866, 871, 872, 882, 887, 891, 892, 893,
897, 899, 915, 917, 926, 932, 940, 943, 945, 950, 951, 955,
958,960, 961, 963, 966, 973, 974, 978 et 981.

2 Ibid., vol. 950, no A-4789.
3 Ibid., vol. 973, p. 325.

VoI 982, A-4789
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No. 7310. VIENNA CONVENTION ON
DIPLOMATIC RELATIONS. DONE AT
VIENNA ON 18 APRIL 1961'

DECLARATION relating to a declaration by
the German Democratic Republic2 con-
cerning application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

No 7310. CONVENTION DE VIENNE
SUR LES RELATIONS DIPLOMATI-
QUES. FAITE A VIENNE LE 18 AVRIL
1961'

DPECLARATION relative A une d6claration
formul6e par la R~publique d~mocratique
allemande concernant 'application A
Berlin-Ouest.

Repue le :

19 septembre 1975

REPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

"By their Notes of 8 July 1975,1 the Gov-
ernments of France, the United Kingdom and
the United States answered the assertions
made in the communications referred to
above. The Government of the Federal Re-
public of Germany, on the basis of the legal
situation set out in the Notes of the Three
Powers, wishes to confirm that the applica-
tion in Berlin (West) of the above-mentioned
[instrument] extended by it under the estab-
lished procedures continues in full force and
effect.

The Government of the Federal Republic
of Germany wishes to point out that the
absence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

1 United Nations, Treaty Series, vol. 500, p. 95; for
subsequent actions, see references in Cumulative Indexes
Nos. 7 to 11, as well as annex A in volumes 751, 754, 755,
760, 771, 778, 785, 790, 798, 808, 823, 825, 826, 832, 836,
843, 848, 850, 851, 856, 861, 865, 866, 871, 891, 905, 939,
940, 942, 943, 949, 950, 958 and 973.

2 Ibid., vol. 905, p. 83.
3 Ibid., vol. 973, p. 328.

Par leurs notes du 8 juillet 1975', les Gou-
vernements de la France, du Royaume-Uni et
des Etats-Unis ont r6pondu aux affirmations
contenues dans les communications mention-
n~es plus haut. Le Gouvernement de la R6pu-
blique f6d~rale d'Allemagne, sur la base de la
situation juridique d6crite dans la note des
trois Puissances, tient A confirmer que [l'ins-
trument susmentionnf], dont il a 6tendu I'ap-
plication A Berlin-Ouest conform6ment aux
proc6dures 6tablies, [continue] d'y 8tre
pleinement en vigueur.

Le Gouvernement de la R(publique
f6d~rale d'Allemagne tient . signaler que
l'absence de r6ponse de sa part A de nouvelles
communications de m~me nature ne devra
pas etre interpr&t e comme signifiant un
changement de position en la matire.

Enregistrd d'office le 19 septembre 1975.

1 Nations Unies, Recuel des Traits, vol. 500, p. 95;
pour les faits ultdrieurs, voir les r~f~rences donn6es dans
les Index cumulatifs nos 7 A 11, ainsi que l'annexe A des
volumes 751, 754, 755, 760, 771, 778, 785, 790, 798, 808,
823, 825, 826, 832, 836, 843, 848, 850, 851, 856, 861, 865,
866, 871, 891,905,939, 940, 942, 943,949, 950, 958 et 973.

2 Ibid., vol. 905, p. 83.
3 Ibid., vol. 973, p. 329.

Vol. 982, A-7310
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No. 7525. CONVENTION ON CON-
SENT TO MARRIAGE, MINIMUM
AGE FOR MARRIAGE AND REGIS-
TRATION OF MARRIAGES. OPENED
FOR SIGNATURE AT NEW YORK ON
10 DECEMBER 1962'

DECLARATION relating to a declaration by
the German Democratic Republic2 con-
cerning application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

No 7525. CONVENTION SUR LE CON-
SENTEMENT AU MARIAGE, L'AGE
MINIMUM DU MARIAGE ET L'ENRE-
GISTREMENT DES MARIAGES. OU-
VERTE A LA SIGNATURE A NEW
YORK LE 10 D8CEMBRE 1962'

DtCLARATION relative A une d6claration
formulke par la R~publique d~mocratique
allemande2 concernant l'application A
Berlin-Ouest.

Refue le :

19 septembre 1975

RtPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

"By their Note of 8 July 1975,1 the Govern-
ments of France, the United Kingdom and the
United States answered the assertions made in
the [communication] referred to above. The
Government of the Federal Republic of Ger-
many, on the basis of the legal situation set
out in the Note of the Three Powers, wishes
to confirm that the application in Berlin
(West) of the above-mentioned [instrument]
extended by it under the established pro-
cedures continues in full force and effect.

The Government of the Federal Republic
of Germany wishes to point out that the ab-
sence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 19 September 1975.

I United Nations, Treaty Series, vol. 521, p. 231; for
subsequent actions, see references in Cumulative Indexes
Nos. 7, and 9 to II, as well as annex A in volumes 789,
943, 951 and 973.

2 Ibid., vol. 943, p. 421.
3 Ibid., vol. 973, p. 331.

Par leur note du 8 juillet 19751, les Gouver-
nements de la France, du Royaume-Uni et
des Etats-Unis ont r6pondu aux affirmations
contenues dans [la communication mention-
n6e] plus haut. Le Gouvernement de la R~pu-
blique f6d6rale d'Allemagne, sur la base de la
situation juridique dicrite dans la note des
trois Puissances, tient 6 confirmer que [l'ins-
trument susmentionn6], dont il a 6tendu l'ap-
plication A Berlin-Ouest conform6ment aux
procedures 6tablies, [continue] d'y 8tre
pleinement en vigueur.

Le Gouvernement de la R6publique
f6d6rale d'Allemagne tient A signaler que
l'absence de r6ponse de sa part A de nouvelles
communications de mme nature ne devra
pas &tre interpr6t6e comme signifiant un
changement de position en la matire.

Enregistrd d'office le 19 septembre 1975.

1 Nations Unies, Recueil des Traitts, vol. 521, p. 231;
pour les faits ult~rieurs, voir les r~f~rences donnbes dans
les Index cumulatifs nos 7, et 9 A I, ainsi que I'annexe A
des volumes 789, 943, 951 et 973.

2 Ibid., vol. 943, p. 421.
3 Ibid., vol. 973, p. 332.

VAI. 982, A-7525
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No. 7794. INTERNATIONAL CONVEN-
TION FOR THE SAFETY OF LIFE AT
SEA, 1960. SIGNED AT LONDON ON
17 JUNE 1960'

ACCEPTANCE

No 7794. CONVENTION INTERNATIO-
NALE POUR LA SAUVEGARDE DE
LA VIE HUMAINE EN MER, 1960.
SIGN8E A LONDRES LE 17 JUIN 1960'

ACCEPTATION

Instrument deposited with the Secretary-
General of the Inter-Governmental Maritime
Consultative Organization on:

20 August 1975

Instrument diposd auprs du Secrdtaire
gdndral de l'Organisation intergouvernemen-
tale consultative de la navigation maritime le :

20 aofit 1975

OMAN

(With effect from 20 November 1975.)
With the following statement:

"It is understood that acceptance of the
above enumerated Convention, Amendments
and Regulations does not, in any way, imply
the recognition of Israel by the Government
of the Sultanate of Oman, and furthermore,
no treaty relations will arise between the
Sultanate of Oman and Israel by virtue of
this action by the Government of the
Sultanate of Oman."

Certified statement was registered by the
Inter-Governmental Maritime Consultative
Organization on 1 October 1975.

ACCEPTANCE

Instrument deposited with the Inter-
Governmental Maritime Consultative Organ-
ization on:

I United Nations, Treaty Series, vol. 536, p. 27; for
subsequent actions, see references in Cumulative Indexes
Nos. 7 to 1I, as well as annex A in volumes 755, 822, 834,
836, 855, 892, 901, 936 and 974.

OMAN

(Avec effet au 20 novembre 1975.)
Avec la d6claration suivante :

[TRADUCTION
2

- TRANSLATION']

II est entendu que I'acceptation de la Con-
vention pr6cit6e n'implique en aucun cas une
reconnaissance d'Isradl par le Gouvernement
du Sultanat d'Oman et qu'en outre aucune re-
lation par voie de trait6 entre le Sultanat
d'Oman et Isral ne d6coulera de la pr6sente
mesure prise par le Gouvernement du Sulta-
nat d'Oman.

La diclaration certifije a t6 enregistre
par l'Organisation intergouvernementale con-
sultative de la navigation maritime le ler oc-
tobre 1975.

ACCEPTATION

Instrument dpos6 auprs de l'Organisa-
tion intergouvernementale consultative de la
navigation maritime le :

I Nations Unies, Recueji des Traites, vol. 536, p. 27;

pour les faits ult&rieurs, voir les r~ffrences donn~es dans
les Index cumulatifs nos 7 I1, ainsi que I'annexe A des
volumes 755, 822, 834, 836, 855, 892, 901, 936 et 974.

2 Traduction fournie par l'Organisation intergouverne-
mentale consultative de [a navigation maritime.

3 Translation supplied by the Inter-Governmental
Maritime Consultative Organization.

VoI. 982, A-7794
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12 September 1975 12 septembre 1975

KENYA KENYA

(With effect from 12 December 1975.)

Certified statement was registered by the
Inter-Governmental Maritime Consultative
Organization on 30 September 1975.

(Avec effet au 12 dcembre 1975.)

La ddclaration certifide a Ltd enregistrde
par l'Organisation intergouvernementale
consultative de la navigation maritime le
30 septembre 1975.

V,,I. 982, A-7794
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No. 8631. AGREEMENT BETWEEN
DENMARK, FINLAND, ICELAND,
NORWAY AND SWEDEN CONCERN-
ING TRANSFERS OF PERSONS IN-
SURED FOR SICKNESS BENEFIT AND
CONCERNING SICKNESS BENEFIT
DURING TEMPORARY RESIDENCE.
SIGNED AT COPENHAGEN ON
24 FEBRUARY 1967'

TERMINATION

No 8631. ACCORD ENTRE LE
DANEMARK, LA FINLANDE, L'IS-
LANDE, LA NORVEGE ET LA SUEDE
CONCERNANT LES TRANSFERTS DE
PERSONNES AFFILItES A L'ASSU-
RANCE MALADIE AINSI QUE LES
PRESTATIONS DE MALADIE AU
COURS DE S8JOURS TEMPORAIRES.
SIGN A COPENHAGUE LE 24 F-
VRIER 1967'

ABROGATION

The above-mentioned Agreement ceased to
have effect on 9 June 1975, the date of entry
into force of the Agreement between Den-
mark, Finland, Iceland, Norway and Sweden
concerning sickness benefits and benefits in
respect of pregnancy and confinement, of
6 February 1975,2 in accordance with arti-
cle 17 of the latter Agreement.

Certified statement was registered by Den-
mark on 1 October 1975.

1 United Nations, Treaty Series, vol. 596, p. 133.
2 See p. 243 of this volume.

V,fl,. 982, A-8631

L'Accord susmentionn6 a cess6 d'avoir effet
le 9 juin 1975, date de l'entr6e en vigueur de
l'Accord entre le Danemark, la Finlande,
l'Islande, la Norv~ge et la Suede relatif aux
prestations de maladie et aux prestations de
grossesse et de maternit6, du 6 f6vrier 19752,
conform6ment & I'article 17 de ce dernier Ac-
cord.

La ddclaration certifie a 6tj enregistr'e par
le Danemark le ler octobre 1975.

1 Nations Unies, Recued des Trait&s, vol. 596, p. 133.
2 Voir p. 243 du present volume.
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No. 8940. EUROPEAN AGREEMENT CONCERNING THE INTERNATIONAL CAR-
RIAGE OF DANGEROUS GOODS BY ROAD (ADR). DONE AT GENEVA ON
30 SEPTEMBER 1957'

DECLARATION relating to a declaration by the German Democratic Republic2 concerning

application to Berlin (West).

Received on:

19 September 1975

FEDERAL REPUBLIC OF GERMANY

"By their [Note] of 8 July 19751 the Governments of France, the United Kingdom and the
United States answered the assertions made in the [communication] referred to above. The
Government of the Federal Republic of Germany, on the basis of the legal situation set out in
the [Note] of the Three Powers wishes to confirm that the application in Berlin (West) of the
above-mentioned [instrument] extended by it under the established procedures continues in
full force and effect.

The Government of the Federal Republic of Germany wishes to point out that the
absence of a response to further communications of a similar nature should not be taken to
imply any change of its position in this matter."
Registered ex officio on 19 September 1975.

ENTRY INTO FORCE of amendments to annexes A and B of the above-mentioned Agree-
ment
The amendments were proposed by the Government of France and circulated by the

Secretary-General on 9 May 1975. They came into force on 1 October 1975, in accordance
with article 14 (3) of the Agreement.

ANNEX A
Marginal 3900

Add a paragraph (3) as follows:
"(3) An inscription, in figures or letters, concerning the nature of the danger may

be placed on the lower part of the labels."
Marginal 3902

Replace the text opposite No. 4A by:
"(St. Andrew's Cross on ear of corn, black harmful substance: to be kept apart from

on white background); prescribed in foodstuffs in vehicles and at loading,
marginals 2432 (1) and 2443 (3); unloading or transloading points."*

*NOTE: Former label No. 4A, rectangular with orange ground, may be used until the end
of 1976.

I United Nations, Treaty Series, vol. 619, p. 77; for subsequent actions, see references in Cumulative Indexes Nos. 9
and II, as well as annex A in volumes 774, 779, 827, 828, 848, 883, 892, 905, 907, 920, 921, 926, 940, 943, 951, 966 and
973.

2 Ibid., vol. 905, p. 86.
2 Ibid., vol. 973, p. 334.

Vol. 982, A-8940
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On the plate showing reproductions of labels, replace existing label No. 4A by the follow-
ing new label:

ANNEX B
Marginal 14 121

Add a paragraph (3) as follows:

" (3) Notwithstanding the provisions of marginal 10 121 (2), tank-containers con-
taining substances. of 1I (a) - with the exception of carbon monoxide -, I1* (b) - with the
exception of water gas -,substances of 60, substances of 70, dimnethyl ether, chloroethane
(ethyl chloride), vinyl bromide, vinyl chloride, and methyl vinyl ether of 80 (a),
1,1-difluoroethane and monochlorodifluoroethane of 80 (b), ethane and ethylene of 90,
1, 1-difluoroethylene and vinyl fluoride of 100 and substances of 120 shall bear, on both
their sides, a label conforming to model No. 2A. Tank-containers containing oxygen and
boron trifluoride of 30*, nitrous oxide of 90, liquid air and liquid oxygen of 110 shall bear,
on both their sides, a label conforming to model No. 3. Tank-containers containing
anhydrous ammonia, chlorine, sulphur dioxide (anhydrous sulphurous acid) and T gas of
5' and bromomethane of 80 (a) shall bear, on both their sides, a label conforming to
model No. 4. Tank-containers containing carbon monoxide of 1 0 (a), water gas of 1V (b),
compressed oil gas of 2', liquefied oil gas of 40, hydrogen sulphide of 50, dimethylamine,
ethylamine (monoethylamine), ethylene oxide, methylamine (monomethylamine), chlo-
romethane (methyl chloride), trimethylamine and methanethiol (methyl mercaptan) of 80
(a) shall bear, on both their sides, labels conforming to models Nos. 2A and 4. Tank-
containers containing nitrogen dioxide (nitrogen peroxide) of 50 and phosgene (carbonyl
chloride) of 80 (a) shall bear on both their sides, labels conforming to models Nos. 3 and
4. Tank-containers containing hydrogen bromide (anhydrous hydrobromic acid) and
hydrogen fluoride (anhydrous hydrofluoric acid) of 50 and liquefied hydrogen chloride
(anhydrous hydrochloric acid) of 100 shall bear, on both their sides, labels conforming to
models Nos. 4 and 5."

Marginal 212 207 (3)
Add the following sentence to paragraph (3):

"Whatever the metal used, the thickness of the shell wall shall in no case be less than
3 mm."

Vol. 982, A-8940
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Marginal 250 000

Replace the list of substances by the list reproduced below:

Hazard Substance
identificatton idenitfication

Class and No. No.
Name of substance item number (upper part) (lower part)

(a) (b) (C) (d)

A
Acetal (I, 1-diethoxyethane) .............................
A cetaldehyde ..........................................
Acetic acid, glacial (and its aqueous solutions containing more

than 80% pure acid) ..................................
A cetic anhydride .......................................
Acetic ester (see ethyl acetate)
Acetone ......................... ................
Acetone cyanohydrin (see 2-cyanopropan-2-ol)
A cetonitrile ...........................................
A cetyl C hloride ........................................
A crylaldehyde .........................................
A crylonitrile ...........................................
A ir, liqu id .............................................
Alcohol (see ethanol)
A llyl alcohol ...........................................
A llyl chloride ..........................................
Am monia, anhydrous ...................................
Ammonia, dissolved in water, with more than 35% but not

more than 40% ammonia ..............................
Ammonia, dissolved in water, with more than 40% but not

more than 50% ammonia ..............................
Amyl acetate (see pentyl acetate)
Amyl alcohols (other than tertiary) ........................
A m yl alcohol, tertiary ...................................
A n iline ............... ....... .........................
A ntim ony pentachloride .................................
A rgon, liquid ..........................................

B
Benzaldehyde ..........................................
B enzene ..............................................
Benzoyl chloride .......................................
B rom ine ..............................................
Bromomethane (methyl bromide) .........................
B utadiene .............................................
Butane ............ ..............................
Butan-I -ol (butyl alcohol, normal) ........................
Butan-2-ol (sec-butyl alcohol) ............................
B utanol, tertiary .......................................
Butene (butylene) ......................................
n-B utyl acetate .........................................
sec-Butyl acetate .......................................
n-Butyl alcohol (see butan-l-ol)
sec-Butyl alcohol (see butan-2-ol)
B utylam ine ............................................
n-Butyl chloride (see I-chlorobutane)
Butylene (see butene)
Butyraldehyde .........................................

Ilia, 10 a)
Ilia, 50

V, 21* c)
V, 210 e)

Ilia, 50

IVa, 20 b)
V, 220
Ilia, J

° a)
IVa, 20 a)
Id, Il 0

lVa, 131 a)
IVa, 40 a)
Id, 50

Id, 140 a)

Id, 140 b)

Ilia, 30
Ilia, 10 a)
IVa, I I* b)
V, II° a)
Id, II°

Ilia, 40
IIla, 10 a)
V, 220
V, 140
Id, 8o a)
Id, 60
Id, 60
Ilia, 30
Ilia, 30
Ilia, 50
Id, 60
Ilia, 30
Ilia, 10 a)

Ilia, 50

Ilia, I0 a)

33 1088
33 1089

83 1842
83 1715

1090

1648
1717
1092
1093
1003

1098
1100
1005

2073

2073

1105
1105
1547
1730
1951

1990
1114
1736
1744
1062
1010
1011
1120
1121
1122
1012
1123
1124

338 1125

33 1129

Vol. 982, A-8940
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Hazard- Substance-
identifcation identification

Class and No. No.
Name of substance item numbers (upper part) (lower part)

(a) (b) (c) (d)

C
Calcium chlorate solution ...............................
C arbon dioxide ........................................
Carbon dioxide, liquid ..................................
C arbon disulphide ......................................
Carbonyl chloride (see phosgene)
C hlorine ..............................................
C hlorobenzene .........................................
I -Chlorobutane (butyl chloride) ..........................
Chlorodifluoromethane (R22, monochlorodifluoromethane)..
I -Chloro-2, 3-epoxypropane (epichlorohydrin) ..............
Chloroethane (ethyl chloride) ............................
2-Chloroethanol (see glycol chlorohydrin)
Chloromethane (methyl chloride) .........................
C hloroprene ...........................................
Chlorosulphonic acid ...................................
Chlorotrifluoromethane (R 13) ...........................
C reso ls ...............................................
C um ene ..............................................
Cyanides, inorganic, solutions of 2-Cyanopropan-2-ol (acetone

cyanohydrin) ........................................
C yclohexane ...........................................
C yclohexanone ........................................
C yclohexene ...........................................
C yclopentane ..........................................
C yclopropane .........................................

D
Decahydronaphthalene ..................................
Diacetone alcohol, technical .............................
1,2-Diaminoethane (ethylene diamine) .....................
1,6-Diaminohexane (hexamethylene diamine) ...............
Dichlorodifluoromethane (R 12) ..........................
1,2-D ichloroethane .....................................
Dichlorofluoromethane (R21), dichloromonofluoromethane)
Dichloromonofluoromethane (see dichlorofluoromethane)
D ichloropropene .......................................
Dichlorotetrafluoroethane (R 114) .........................
1,1 -Diethoxyethane (see acetal) Diethylamine ...............
D iethyl benzene ........................................
Diethyl ether (sulphuric ether) ............................
Di-isopropyl ether ......................................
2,2-Dimethyl benzyl hydroperoxide .......................
D im ethyl carbonate .....................................
Dimethyl ether (methoxymethane) ........................
D im ethyl sulphate ......................................
Dioxane ..................
D isulphur dichloride ....................................

E
Epichlorohydrin (see I-chloro-2, 3-epoxypropane)
Ethanethiol (ethyl mercaptan) ............................
Ethanol (ethyl alcohol, alcohol) ..........................
Ethoxyethyl acetate .....................................

VAl. 982, A-8940

1l1c, 4' a)
Id, 9o
Id, 130
Ilia, 10 a)

Id, 50
Ilia, 30
Ilia, 10 a)
Id, 80 b)
IVa, 120 a)
Id, 80 a)

Id, 80 a)
Ilia, I° a)
V, I1" a)
Id, 100
IVa, 220 a)
Ilia, 30
IVa, 310 b)
1Va, I I o a)
Ilia, I* a)
Ilia, 30
Ilia, l0 a)
Ilia, l0 a)
Id, 60

Ilia, 30
Ilia, 50
V, 350
V, 350
Id, 80 b)
Ilia, 10 a)
Id, 80 b)

Ilia, 30
Id, 8 b)
Ilia, 50
Ila, 4*
Ilia, 10 a)
Ila, 10 a)
VII, 100
Ilia, 10 a)
Id, 80 a)
IVa, 130 b)
Ilia, 50
V, 110 a)

lIla, I1 a)
Ilia, 50
Ilia, 30

33 1145
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Hazard- Substance-
tdenttfication identfication

Class and No. No.
Name of substance item numbers (upper part) flower part)

(a) (b) (c) (d)

Ethyl acetate (acetic ester) ...............................
E thyl acrylate ..........................................
Ethyl alcohol (see ethanol)
Ethyl benzene ..........................................
Ethyl chloride (see chloroethane)
E thylene ..............................................
E thylene, liquid ........................................
Ethylene diamine (see 1,2-diaminoethane)
E thylene oxide .........................................
E thyl form ate ..........................................
Ethyl mercaptan (see ethanethiol)
Ethyl silicate (see tetraethyl silicate)

F
Fluoboric acid (aqueous solutions containing not more than

78076 pure acid) .......................................
Formic acid (containing not less than 70qo pure acid) .........
Furfural ..............................................

G
Glycol chlorohydrin (2-chloroethanol) .....................

H
Hexamethylene diamine (see 1,6-diaminohexane)
Hydrazine in aqueous solutions containing not more than 7207o

hydrazine:
- solutions containing more than 647o ....................
- solutions containing not more than 64% ................
Hydrobromic acid, anhydrous (see hydrogen bromide)
Hydrobromic acid, solutions of ...........................
Hydrocarbons, liquid, pure or in mixtures, not otherwise

specified in this Appendix:
- with a flash point below 210 C .........................
- with a flash point between 21' C and 550 C ..............
- with a flash point above 550 C .........................
Hydrocarbon gas mixtures, liquefied, mixtures A, AO, Al, B
and C ..............................................

Hydrochloric acid, anhydrous (see Hydrogen chloride, liq-
uefied)

Hydrochloric acid, solutions of .......................
Hydrocyanic acid solutions (containing not more than 2007o

hydrocyanic acid) ....................................
Hydrofluoric acid, anhydrous (see hydrogen fluoride)
Hydrofluoric acid aqueous solutions:
- containing more than 60% but not more than 85076 pure

acid . ........................... ....................
- containing not more than 60% pure acid ................
Hydrogen bromide (anhydrous hydrobromic acid) ...........
Hydrogen chloride liquefied (anhydrous hydrochloric acid) ...
Hydrogen fluoride (anhydrous hydrofluoric acid) ...........
Hydrogen peroxide solutions:
- containing more than 400o but not more than 6007o hydro-

gen peroxide .........................................

Ilia, I' a)
Mla, P° a)

Ilia, 10 a)

Id, 90
Id, 120

Id, 80 a)
Ilia, 10 a)

1173
1917

1175

1962
1038

1040
1190

V, 70
V, 210 b)
Ilia, 40

IVa, 120 b) 66

V, 340
V, 340

V, 50

Ilia, 10 a)
Ilia, 30
Ilia, 40

Id, 70

V, 50

IVa, 1° b)

V, 60 a)
V, 6- b)
Id, 50
Id, 10o
Id, 50

V, 410 a)

23 1965

85 2014

Vol. 982. A-8940
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Hazard- Substance.
identfication identification

Class and No. No.
Name of substance item numbers (upper part) (lower part)

(a) (b) 0Cl (d)

- containing more than 601o but not more than 40% hydrogen
peroxide ............................................

Hydrogen peroxide and solutions of hydrogen peroxide con-
taining more than 6006 hydrogen peroxide ...............

Hypochlorite solutions:
- containing more than 50 gm available chlorine per litre ....
- containing not more than 50 gm available chlorine per litre.

I
lsobutane .............................................
Isobutene (isobutylene) ..................................
Isobutyl acetate ........................................
Isobutylene (see isobutene)
Isoprene (methyl Outadiene) .............................
lsopropanol (see propan-2-ol)
lsopropyl acetate .......................................
Isopropyl alcohol (see propan-2-ol)
Isopropylam ine ........................................

L
Laughing gas (see nitrous oxide)
Lead alkyls, mixtures with halogenated organic compounds

e.g. ethyl fluid .......................................

M
p-Menthanyl hydroperoxide (with peroxide content not ex-

ceeding 95% .........................................
M ethane, liquid ........................................
Methanol (methyl alcohol, wood spirit) ....................
Methoxymethane (see dimethyl ether)
M ethyl acetate .........................................
M ethyl acrylate ........................................
M ethylal ..............................................
Methyl alcohol (see methanol)
Methylamine (monomethylamine) ........................
M ethylam yl alcohol ....................................
Methyl bromide (see bromomethane)
Methyl butadiene (see isoprene)
Methyl chloride (see chloromethane)
M ethyl ethyl ketone .....................................
M ethyl form ate ........................................
M ethyl isobutyl ketone ..................................
M ethyl m ethacrylate ....................................
M ethyl propionate ......................................
M ethyl vinyl ether ......................................
M ethyl vinyl ketone .....................................
Mixed nitrating acids (sulphuric and nitric acids):
- containing more than 30% pure nitric acid ..............
- containing not more than 30% pure nitric acid ...........
Mixtures A, Ao, Al, B and C (see hydrocarbon gas mixtures,

liquefied)
Monochlorodifluoromethane (see chlorodifluoromethane)
Monomethylamine (see methylamine)
Monomethylamine, aqueous solutions .....................

Vol. 982, A-8940

V, 410 b)

1llc, P0

V, 370 a)
V, 370 b)

Id, 60
ld, 60
lila, 30 a)

Ilia, iP a)

lIla, 10 a)

Ilia, 5'

IVa, 140

VII, 140
Id, 120
Ila, 50

Ilia, 10 a)
Ilia, 30 a)
Ilia, 30 a)

Id, 80 a)
Ila, 30

Illa, 3° a)
lIla, 10 a)
Ilia, 30 a)
Ilia, P° a)
Ilia, 10 a)
Id, 80 a)
lIla, P0 a)

V, 30 a)
V, 30 b)

Ilia, 50

85 2014

663 1649

33 1193
33 1243
33 1245

339 1247
33 1248

239 3067
33 1251

856 1796
886 1796

336 1235
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Hazard- Substance-
identificaton identifiation

Class and No No.
Name of substance item numbers (upper part) (lo wer part)

(a) (b) (c) (d)

N
Naphthalene in the melted state ...........................
N atural gas, liquid ......................................
Nitric acid:
- containing more than 70% pure acid ...................
- containing more than 55076 but not more than 70% pure

acid . .. . . .. . .. . . .. . . . . . . . . .. . . . . . . . . . . . . .. . . . . .. . . .
N itrobenzene ..........................................
N itrogen, liquid ........................................
Nitrogen dioxide (nitrogen peroxide, nitrogen tetroxide) ......
Nitrogen peroxide (see nitrogen dioxide)
Nitrogen tetroxide (see nitrogen dioxide)
Nitrous oxide (laughing gas) .............................

0
O leum ................................................
O xygen, liquid ... . ....................................

P
Paraldehyde ...........................................
Pentyl acetate (amyl acetate) .............................
Perchloric acid, in aqueous solutions:
- containing more than 50076 but not more than 72.5% per-

chloric acid .........................................
- containing not more than 50076 pure acid ................
P heno l ...............................................
Phosgene (carbonyl chloride) .............................
Phosphorus oxychloride (see phosphoryl chloride)
Phosphorus trichloride ..................................
Phosphorus, white or yellow .............................
Phosphoryl chloride (phosphorus oxychloride) ..............
P otash lye .............................................
P otassium .............................................
Potassium chlorate solution ..............................
P ropane ..............................................
n-Propanol (propyl alcohol) .............................
Propan-2-ol (isopropyl alcohol) ..........................
Propene (propylene) ....................................
Propionaldehyde .......................................
Propyl acetate .........................................
Propyl alcohol (see n-propanol)
Propylene (see propene)
Propylene diam ine .....................................
Propylene oxide ........................................
P yridine ..............................................

R
R 12 (see dichlorodifluoromethane)
RI3 (see chlorotrifluoromethane)
R21 (see dichlorofluoromethane)
R22 (see chlorodifluoromethane)
RI 14 (see dichlorotetrafluoroethane)

Illb, I I* c)
Id, 12-

V, 2* a)

V, 2° b)
Ilia, 40
Id, II0
Id, 50

Id, 90

V, I0 a)
Id, 110

Ilia, 10 a)
Ilia, 30

1l1c, 30
V, 40
IVa, 13" c)
Id, 80 a)

V, I1* a)
II, 10
V, 110 a)
V, 320
le, 10 a)
IlIc, 40 a)
Id, 60
Ilia, 50
Ilia, 50
Id, 60
Ilia, I a)
Ilia, 1 a)

V, 350
Ilia, I° a)
Ilia, 50

44 2304
223 2043

25 1070

886 1831
225 1073

33 1264
30 1104

1873
1802
1671
1076

1809
1381
1810
1814
2257
2427
1978
1274
1219
1077
1275
1276

2258
1280
1282
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Hazard- Substance-
identification identification

Class and No. No.
Name of substance item numbers (upper part) (lower part)

(a) (b) (c) (d)

S
Silicon tetrachloride ....................................
Soda lye ..............................................
Sodium ...............................................
Sodium chlorate solution ................................
Sodium chlorite solution ................................
S tyrene ...............................................
Sulphur dioxide (anhydrous sulphurous acid) ...............
Sulphuric acid:
- containing more than 850o pure acid ...................
- containing more than 75% but not more than 85% pure

acid ................................................
- containing not more than 75% pure acid ................
- waste, completely denitrated .........................
Sulphuric and nitric acids (see mixed nitrating acids)
Sulphuric ether (see diethyl ether)
Sulphur in the melted state ......... ..................
Sulphurous acid, anhydrous (see sulphur dioxide)
Sulphur trioxide ........................................
Sulphuryl chloride ......................................

T
T etraethyl lead .........................................
Tetraethyl silicate (ethyl silicate) ..........................
Tetrahydrofuran .......................................
Tetram ethyl lead .......................................
Thionyl chloride .......................................
Titanium tetrachloride ..................................
T oluene ...............................................
T riethylam ine .........................................
Triethylene tetram ine ...................................
Trim ethylam ine ........................................
Trimethylam ine, solutions of .............................
266-trimethyl norpinanyl hydroperoxide with a peroxide con-

tent not pxceeding 95% ................................
T ripropy!4m ine ........................................
T urpentine ............................................

V
V inyl acetate ..........................................
V inyl chloride .........................................

V, I11 a)
V, 320
le, I * a)
IlIc, 40 a)
IIc, 40 c)
Ilia, 30
Id, 50

V, 1 a)

V, I b)
V, 10 c)
V, I -d)

Illb, 20 b)

V, 90
V, IP a)

IVa, 14*
Ilia, 30
Ilia, 50
IVa, 140
V, 110 a)
V, 110 a)
Ilia, 10 a)
Ilia, 50
V, 350
Id, 80 a)
Ilia, 50

VII, 15°

V, 35* a)
Ilia, 30

Ilia, 10 a)
Id, 80 a)

88
88

X423
50
50
30
26

88

88
88
88

44 2448

885 1829
88 1834

1649
1292
2056
1649
1836
1838
1294
1296
2259
1083
1297

2162
2260
1299

33 1301
239 1086

W
Wood spirit (see methanol)

X
X ylep es ...............................................
X yleno ls ..............................................

Authentic text of the amendments: French.
Registered ex officio on I October 1975.
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No 8940. ACCORD EUROPPEEN RELATIF AU TRANSPORT INTERNATIONAL DES
MARCHANDISES DANGEREUSES PAR ROUTE (ADR). FAIT A GENtVE LE
30 SEPTEMBRE 1957'

DECLARATION relative A une d6claration formul6e par ia R6publique d~mocratique
allemande' concernant I'application A Berlin-Ouest.
Revue le :

19 septembre 1975
RtPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

Par [leur note] du 8 juillet 19751, les Gouvernements de la France, du Royaume-Uni et des
Etats-Unis ont r~pondu aux affirmations contenues dans [la communication mentionn~e] plus
haut. Le Gouvernement de la R~publique f6d~rale d'Allemagne, sur la base de la situation
juridique d6crite dans [la note] des trois Puissances, tient A confirmer que [l'instrument susmen-
tionnf], dont il a 6tendu l'application A Berlin-Ouest conform6ment aux procedures tablies,
[continue] d'y etre pleinement en vigueur.

Le Gouvernement de la Rpublique f~d~rale d'Allemagne tient A signaler que l'absence de
r~ponse de sa part A de nouvelles communications de mime nature ne devra pas atre interprte
comme signifiant un changement de position en la matire.

Enregistrd d'office le 19 septembre 1975.

ENTRIE EN VIGUEUR d'amendements aux annexes A et B de 'Accord susmentionn6

Les amendements ont W proposes par le Gouvernement frangais et diffuses par le
Secrtaire g6n6ral le 9 mai 1975. Iis sont entr6s en vigueur le Ier octobre 1975, conform6ment A
I'article 14, paragraphe 3, de I'Accord.

ANNEXE A

Marginal 3900
Ajouter un paragraphe (3):

<(3) Il est admis de faire figurer sur la partie intrieure des 6tiquettes une inscription
en chiffres ou lettres portant sur la nature du danger. >

Marginal 3902
Remplacer le texte figurant en regard du no 4A par:

« (Croix de St-Andr6 sur 6pi de bl noire sur matiire nocive : A tenir isol6e des denr6es ali-
fond blanc); prescrite aux marginaux 2432(1), mentaires dans les v~hicules, sur les lieux de
2443(3) chargement, de d6chargement ou de trans-

bordement*. >
*NOTE: L'ancienne 6tiquette no 4A, rectangulaire A fond orange, peut etre utilis6e jusqu'A

la fin de l'ann6e 1976.

I Nations Unies, Recueil des Trailds, vol. 619, p. 77; pour les faits ult6rieurs, voir les r6f~rences donn6es dans les In-
dex cumulatifs nos 9 et II, ainsi que l'annexe A des volumes 774, 779, 827, 828, 848, 883, 892, 905, 907, 920, 921, 926, 940,
943, 951, 966 et 973.

2 Ibid., vol. 905, p. 86.
3 Ibid., vol. 973, p. 335.
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Dans le tableau repr~sentant les 6tiquettes, remplacer I'tiquette actuelle n,, 4A par la
nouvelle 6tiquette ci-apr~s

ANNEXE B

Marginal 14 121
Ajouter un paragraphe (3)

<(3) Nonobstant les dispositions du marginal 10 121 (2) les containers-citernes
renfermant des mati~res des 1 a) - A l'exclusion de I'oxyde de carbone -, 1V b) -
'exclusion du gaz A l'eau -, des mati~res du 61, des matires du 70, de l'oxyde de
m6thyle, du chlorure d'6thyle, du bromure de vinyle, du chlorure de vinyle et de l'oxyde
de m6thyle et de vinyle du 8° a), du 1,1 -difluor6thane et du monochlorodifluor~thane du
80 b), de 1'6thane et de l'thyl~ne du 90 , du 1,1-difluor6thylne et du fluorure de vinyle du
10' et des matires du 120 porteront sur leurs deux c6t~s une 6tiquette conforme au
module n,, 2A. Les containers-citernes renfermant de l'oxyg~ne et du fluorure de bore du
30 , du protoxyde d'azote du 90 , de I'air liquide et de l'oxyg6ne liquide du 11 porteront
sur leurs deux ct6s une &tiquette conforme au module n- 3. Les containers-citernes
renfermant de I'ammoniac anhydre, du chlore, de i'anhydride sulfureux et du gaz T du 50
et du bromure de mthyle du 80 a) porteront sur leurs deux c6t6s une 6tiquette conforme
au module no 4. Les containers-citernes renfermant de l'oxyde de carbone du 1V a), du gaz
A I'eau du 10 b), du gaz d'huile comprim6 du 20, du gaz d'huile liquffi6 du 40, de l'acide
sulfhydrique du 50, de la dim~thylamine, de la mono6thylamine, de 'oxyde d'thylne, de
la monom~thylamine, du chlorure de m6thyle, de la trim6thylamine et du mercaptan
m6thylique du 80 a) porteront sur leurs deux c6t6s des 6tiquettes conformes aux modules
nfos 2A et 4. Les containers-citernes renfermant du peroxyde d'azote du 50 et de l'oxychlo-
rure de carbone du 8' a) porteront sur leurs deux c~t~s des 6tiquettes conformes aux
modules n, 3 et 4. Les containers-citernes renfermant de l'acide bromhydrique anhydre et
de I'acide fluorhydrique anhydre du 50 'et de l'acide chlorhydrique anhydre du 100
porteront sur leurs deux c6t~s des 6tiquettes conformes aux modules n,, 4 et 5.>

Marginal 212 207 (3)
Compl6ter le paragraphe (3) par la phrase suivante

-Quel que soit le m6tal employ6, l'6paisseur minimale de la paroi du r6servoir ne doit
jamais 8tre inf6rieure A 3 mm.>>
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Marginal 250 000

Remplacer la liste des matires par la liste ci-apr~s

N d'identfication N* didentification
Classe el du danger de la matre
chiffre de (parie (parlie

Nona de la matlre I'Mnumfration sup~rteure) infrrieure)
(a) (b) (c) (d)

Ac~tal (di(thoxy-1, l-6thane) .............................
Acetaldehyde : voir Aldehyde ac~tique
A cetate d'am yle .......................................
Acetate de butyle normal ...............................
Acetate de butyle secondaire .............................
A ctate d'6thoxy~thyle ..................................
A cktate d'6thyle .......................................
A cetate d'isobutyle .....................................
A cetate d'isopropyle ....................................
A cetate de m~thyle .....................................
A cetate de propyle .....................................
A c6tate de vinyle .......................................
A cetone ..............................................
Ac~tonitrile (cyanure de mithyle) .........................
Acide ac(tique glacial, solutions aqueuses contenant" plus de

80% d'acide absolu ...................................
Acide bromhydrique anhydre (Bromure d'hydrogine) ........
Acide bromhydrique, solutions d' .. ......................
A cide carbonique ......................................
Acide chlorhydrique anhydre ,
Acide chlorhydrique liqu6fi6
Acide chlorhydrique, solutions d' .........................
Acide chlorosulfonique .................................
Acide cyanhydrique, solutions aqueuses titrant 20 % au plus

d'acide absolu .......................................

Acide fluorborique, solutions aqueuses titrant 78 % au plus
d'acide absolu .......................................

Acide fluorhydrique anhydre (Fluorure d'hydrogine) ........
Acide fluorhydrique, solutions aqueuses titrant plus de 60 %

mais au plus 85 % d'acide absolu .......................
Acide fluorhydrique, solutions aqueuses titrant au plus 60 %

d'acide absolu .......................................
Acide formique titrant 70 % ou plus d'acide absolu ..........
Acide nitrique titrant plus de 70 % d'acide absolu ..........
Acide nitrique titrant plus de 55 % mais au plus 70 To d'acide

abso lu ..............................................
Acide perchlorique, solutions aqueuses titrant 50 % au plus

d'acide absolu ...................................
Acide perchlorique, solutions aqueuses, titrant plus de 50 %

mais au plus 72,5 % d'acide absolu ...................
Acides sulfonitriques renfermant plus de 30 076 d'acide nitrique

abso lu .............................................
Acides sulfonitriques ne renfermant pas plus de 30 % d'acide

abso lu .............................................
Acide sulfureux anhydre ................................
Acide sulfurique titrant plus de 85 % d'acide absolu .........
Acide sulfurique titrant plus de 75 % mais pas plus de 85 %

d'acide absolu ...................................
Acide sulfurique ne titrant pas plus de 75 %'o d'acide absolu ....

Ilia, 1° a

Ila, 3'
Ilia, 3
Ilia, I1 a
Illa, 3
Ilia, 10 a
Ilia, I°* a
Ilia, I a

Ilia, I *aIla, 1° a
Ila, 10 a
llla, 10 a

lIla, 5
IVa, 20 b

V, 210 c)
Id, 5o
V, 50
Id, 90

Id, 10°

V 50
V II0 a)

IVa, V b

V, 70
Id, 5-

V, 60 a)

V, 60 b)
V, 210 b)
V, 20 a)

V, 2- b)

V, 40

Ilc, 30

V, 30 a)

V, 30 b)
Id, 50
V, V a)

V, l ° b)
V, I c)

83 1842
286 1048

88 1788
20 1013

286 1050

88 1789
88 1754

66 1613

88 1775
286 1052

} 886
80

856

886

85

588

856

886
26

1790

1779
2032

2031

1802

1873

1796

1796
1079

88 1830
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N didenfification N didentification

Claw et du danger de la malire
chiffre de (parie (partie

Noa de la ma, re I'dnumiration suptrieure) infrrieure)

(a) (b) (C) (d)

Acide sulfurique fumant ................................
Acide sulfurique r~siduaire, compltement dnitr6 ..........
A crolkine .............................................
A crylate d'thyle .......................................
Acrylate de m~thyle ....................................
A ir liquide ............................................
A lcool allylique ........................................
Alcools amyliques (autres que le tertiaire) ..................
Alcool am ylique tertiaire ................................
Alcool 6thylique (Alcool ordinaire) .......................
Alcool isopropylique (Isopropanol) .......................
Alcool m~thylamylique (Mkthyl-isobutyl-carbinol) .........
A lcool m kthylique .....................................
Alcool ordinaire : voir Alcool tthylique
Alcool propylique (Propanol) ............................
Aldehyde ac~tique (Ac(tald~hyde) ........................
Aldkhyde propiomique (Propionaidkhyde) .................
Am m oniac anhydre ....................................
Ammoniac dissous dans l'eau avec plus de 35 Wo et au plus 40 %

d'am m oniac .........................................
Ammoniac dissous dans l'eau avec plus de 40 o et au plus 50 %

d'am m oniac .........................................
Anhydride ac~tique ....................................
Anhydride carbonique ..................................
Anhydride carbonique liquide (r~frigkr6) ..................
Anhydride sulfureux ................................
Anhydride sulfurique ...................................
A niline ...............................................
Argon liquide (r~frig~r6) ................................
Azote liquide (rWfrifr6) .................................

B
Benzald~hyde ..........................................
B enz~ne ..............................................
Bioxyde d'hydrog~ne (Eau oxygknSe) en solutions aqueuses

titrant plus de 40 % et au plus 60 % de bioxyde d'hydrogbne.
Bioxyde d'hydrog~ne (Eau oxyg~n~e) en solutions aqueuses

titrant plus de 6 % et au plus 40 o de bioxyde d'hydrogbne..
Bioxyde d'hydrog~ne stabilis6 et en solutions aqueuses titrant

plus de 60 % stabilis&es ................................
Brome ..........................................
Bromure d'hydrogbne voir Acide bromhydrique anhydre
Bromure de m~thyle ....................................
B utadi~ne ............................................
B utane ...............................................
Butanol norm al ........................................
Butanol secondaire .....................................
Butanol tertiaire .......................................
Butanone-2 : voir M~thyl-6thyl-ctone
B utylam ine ...........................................
Butyl ne ..............................................
Butyraldkhyde .........................................

V, 10 a)
V, I-d)
Ilia, 10 a)
Ilia, 10 a)
Ilia, I' a)
Id, II°

IVa, 130 a)
Ilia, 30
lila, 10 a)
Ilia, 50
Ilia, 50
Ilia, 3'
Ilia, 50

Ilia, 5
Ilia, 50
Ilia, 10 a)

id, 50

Id, 140 a)

Id, 14- b)
V, 210 e)
Id, 90
Id, 130
Id, 50
V, 90
IVa, II b)
Id, I10
Id, 110

Ilia, 40
Ilia, 10 a)

V, 410 a)

V, 410 b)

lllc, 10
V, 140

Id, 8° a)
Id, 60
Id, 60
Ilia, 30
Ilia, 30
Ilia, 50

Ilia, 50
Id, 6°

Ilia, 10 a)

886 1831
88 1832

336 1092
339 1917
339 1919

22 1003
63 1098
30 1105
33 1105
33 1170
33 1219
30 2053

336 1230

30 1990
33 1114

85 2014

338 1125
23 1012
33 1129
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N* d'idengtfacoion N' d~dentiltcation

Classe et du danger de la mattre
chiffre de (partie (patie

Nom de la mate re'numdration suporieure) mfdrieure)

(a) (b) (c) (d)

C
Carbonate dimethylique ................................ Ilia, IO a) 33 1161
Chlorate de calcium, solution de .......................... Illc, 40 a) 50 2429
Chlorate de potassium, solution de ....................... il1c, 40 a) 50 2427
Chlorate de sodium, solution de .......................... ilc, 40 a) 50 2428
Chlore ............................................. Id, 50 266 1017
Chlorhydrine du glycol (Chlorhydrine 6thyl~nique) .......... Iva, 120 b) 66 1135
Chlorite de sodium, solution de .......................... IlIc, 40 c) 50 1908
Chloroprene (Chlorobutadine) .......................... Ilia, 10 a) 336 1991
Chlorotrifluorom~thane (R 13) [Trifluorochlorom~thane .... Id, 10°  20 1022
Chlorure d'ac~tyle ..................................... V, 220 83 1717
Chlorure d'allyle ....................................... IVa, 40 a) 633 1100
Chlorure de benzoyle ................................... V, 220 83 1736
Chlorure de butyle normal ............................... Ilia, l0 a) 33 1127
Chlorure d'6thyle ...................................... Id, 80 a) 23 1037
Chlorure de mthyle .................................... Id, 80 a) 236 1063
Chlorurede phosphoryle ................................ V, H'° a) 88 1810
Chlorure de soufre stabilis6 .............................. V, 11° a) 886 1828
Chlorure de sulfuryle ................................... V, I11 a) 88 1834
Chloruredethionyle ................................... V, I11 a) 88 1836
Chlorure de vinyle ..................................... Id, 80 a) 239 1086
C resols ............................................... IVa, 22 a) 60 2076
Cum~ne (Isopropylbenzbne) ............................. Ilia, 30 30 1918
Cyanhydrine d'acetone ................................. IVa, 110 a) 66 1541
Cyanures inorganiques, solutions de ...................... IVa, 310 b) 66 1935
Cyanure de m~thyle : voir Acetonitrile
Cyclohexane ........................................... Ilia, 10 a) 33 1145
Cyclohexanone ........................................ Ilia, 30 30 1915
Cyclohex~ne ........................................... Ilia, 1

°  a) 33 2256
Cyclopentane .......................................... Ilia, 1P a) 33 1146
Cyclopropane ......................................... Id, 60 23 1027

D
D1 cahydronaphthalfnes ................................ Ilia, 30 30 1147
Diac~tone alcool, technique ............................. Ilia, 50 33 1148
1,2-Dichlor~thane ...................................... Ilia, 10 a) 336 1184
Dichlorodifluorom~thane (R 12) .......................... Id, 80 b) 20 1028
Dichlorofluorom~thane (R 21) ........................... Id, 80 b) 20 1029
Dichloroproptne ....................................... Ilia, 3" 36 2047
Dichlorotetrafluoro~thane (R 114) ........................ Id, 8 b) 20 1958
Dithoxy-l,I-6thane : voir Ac~tal
Dithylam ine .......................................... Ilia, 50 338 1154
Diethylbenz~ne ........................................ Ila, 40 30 2049
Dimthoxym~thane : voir Mthylal
D ioxanne ............................................. lia, 50 336 1165

E
Eau oxygen~e: voir Bioxyde d'hydrogine en solutions aqueuses
Epichlorhydrine ....................................... IVa, 120 a) 663 2023

Esprit de bois ......................................... Ilia, 50 336 1230
Ester mthylique de I'acide formique ...................... Ilia, 10 a) 33 1243
Ethanol .............................................. Ilia, 50 33 1170
Ether actique ......................................... Ilia, 1P a) 33 1173
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A- d'identification N didentofication

Classe et du danger de la matilre
chtffre de (partie (partze

Nor de Ia matire '1"numiraton supmrieure) infO'rteure)
(a) (b) (c) (d)

Ether am ylac6tique .....................................
Ether butylac~tique normal ..............................
Ether butylac~tique secondaire ...........................
Ether diisopropylique ..................................
Ether dim ~thylique .....................................
E ther 6thylique ........................................
Ether m~thyl-vinylique .................................
E ther sulfurique .......................................
E thylbenzbne ..........................................
E thyle fluide ..........................................
E thyl~ne ..............................................
Ethylne liquide (r~frig~rk) ...........................
Ethyl~ne-diam ine ......................................

F
Fluorure d'hydrogine : voir Acide fluorhydrique anhydre
Form iate d'6thyle ......................................
Form iate de m~thyle ....................................
F urfural ..............................................

G
G az hilarant ..........................................
Gaz naturel liquide (r~frig6r6) ............................

H
H~mioxyde d'azote : voir Protoxyde d'azote
Hexamthyline-diamine ................................
Hydrazine en solutions aqueuses ne titrant pas plus de 72 %lo

d'hydrazine :
- solutions titrant plus 64 070 ............................
- solutions ne titrant pas plus de 64 070 ....................
Hydrocarbures liquides, purs ou en m~langes, non sp~cifids

par ailleurs dans le present Appendice :
- de point d'6clair inf~rieur A 21 °C ......................
- de point d'6clair entre 21 'C et 55 'C ....................
- de point d'clair sup~rieur A 55 °C .....................
Hydroperoxyde de cumine (Hydroperoxyde de cumyle) ayant

une teneur en peroxyde ne d~passant pas 95 % ............
Hydroperoxyde de p-menthane ayant une teneur en peroxyde

ne d6passant pas 95 G70 ................................
Hydroperoxyde de pinane ayant une teneur en peroxyde ne

dfpassant pas 95 %70 ..................................
Hydroxyde de potassium, solution d' : voir Lessive de potasse
Hydroxyde de sodium, solution d' : voir Lessive de soude
Hypochlorite, solution d', titrant plus de 50 g de chlore actif

par litre ........................................
Hypochlorite, solution d', titrant au plus 50 g de chlore actif

pa r litre ............................................

I
Isobutane .............................................
Isobutyl ne ...........................................
Iso prene ..............................................

1104
1123
1124
1159
1033
1155
1087
1155
1175
1649
1962
1038
1604

Ilia, 30
Ilia, 30

ilia, 1° a)
Ilia, I0 a)
Id, 80 a)
Ilia 1P a)
Id, 80 a)
Ilia, 10 a)
Ilia, P° a)
IVa, 140
Id, 90
Id, 120
V, 350

Ilia, l a)
Ilia, P° 

a)
Ilia, 40

Id, 90
Id, 120

V, 350

V, 340
V, 340

Ilia, 10 a)
IIla, 30
lIla, 4

VII, 100

VII, i4 °

VII, i5 °

V, 37' a)

V, 370 b)

Id, 60
Id, 60
Ilia, 10 a)

25 1070
223 2043

80 1783

86 2029
86 2030

539 2116

539 2125

539 2162

85 1791

Vol. 982, A-8940



1975 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 327

NN didenitficution N
0 

didenitfication
Classe et du danger de la mairechjffv de (partie (parise

Non; de la matlre I'numration supdrieure) infirieure)
(a) (b) (c) (d)

Isopropanol : voir Alcool isopropylique
Isopropylam ine ........................................
Isopropylbenzine : voir Cum~ne

L
Lessive de potasse (Hydroxyde de potassium en solution) .....
Lessive de soude (Hydroxyde de sodium en solution) .........

M
M6Ianges d'hydrocarbures (gaz liqu~fits) [M6langes A, AO, Al,

B et c] ..............................................
M61angds sulfonitriques renfermant plus de 30 07o d'acide

nitrique absolu ......................................
M6langes sulfonitriques ne renfermant pas plus de 30 %70

d'acide nitrique absolu ................................
M ercaptan 6thylique ...................................
M ethacrylate de m6thyle ................................
Mthane liquide (r~frig~r6) ..............................
M ethanol ............................................
Methylal (Dim~thoxym~thane) ........................
Mdthylamine :voir Monom~thylamine anhydre
M thyl-ethy-ctone (Butanone-2) .........................
Mthyl-isobutyl-carbinol : voir Alcool m~thylamylique
M thyl-isobutyl-c~tone .................................
Mthyl-vinyl-c~tone ....................................
M onochlorobenzine ...................................
Monochlorodifluorom~thane (R 22) ....................
Monom~thylamine anhydre (M~thylamine) ................
Monom~thylamine, solutions de .........................

N
Naphthaline 4l'6tat fondu ...............................
N itrile acrylique .......................................
N itrobenz~ne ..........................................

0
O l um ...............................................
Oxychlorure de carbone .................................
Oxychlorure de phosphore ..............................
Oxyde d' thylene ......................................
Oxyde de m~thyle ......................................
Oxyde de m6thyle et de vinyle ............................
Oxyde de propylene ....................................
Oxyg~ne liquide (r~frig~r6) ...........................

P
Paraldehyde ...........................................
Pentachlorure d'antimoine ..............................
Peroxyde d'azote (T~troxyde d'azote) .....................
P heno l ...............................................
P hosgene .............................................
Phosphore blanc ou jaune ...............................

Ilia, 50

V, 320
V, 320

Id, 170

V, 30 a)

V, 30 b)
Ilia, 10 a)
Ilia, 10 a)
Id, 120
Ilia, 50
Ilia, I* a)

Ilia, 10 a)

Ilia, 10 a)
Ilia, I a)
Ilia, 30
Id, 80 b)
Id, 8' a)
Ilia, 50

llIb, 110 c)
IVa, 20 a)
Ilia, 40

V, I* a)
Id, 80 a)
V, II a)
Id, 8" a)
Id, 80 a)
Id, 8° a)
Ilia, I' a)
Id, Il0

Ilia, 10 a)
V, 11* a)
Id, 50
IVa, 130 c)
Id, 80 a)
II, 10

338 1221

88 1814
88 1824

23 1965
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A' d'identification N' didenification
Classe et du danger de la manrn re
chiffre de (partie (partie

Nor de la maf,#re I'dnumdration sup'rieure) nfrieure)
(a) (b) (c) (d)

Plomb-alkyles (plomb-alcoyles) [plomb-t~tra~thyle, plomb-
t~tram~thyle] et leurs m~langes avec des composes organi-
ques halog~n~s ...............................

Potassium ................................. ..........
P ropane ..............................................
Propanol : voir Alcool propylique
Propionald~hyde : voir Aldehyde propionique
Propionate de m~thyle ..................................
P ropyline ............................................
Propylk ne-diam ine .....................................
Protoxyde d'azote (H~mioxyde d'azote) .................
P yrid ine ..............................................

S
Silicate d' thyle (Silicate t~tra~thylique ....................
Sod ium ..............................................
Soufre A 1'6tat fondu ....................................
Styrene (Vinylbenz~ne) .................................
Sulfate dim~thylique ...................................
Sulfure de carbone .....................................

T
Tr6benthine ..........................................
T~trachlorure de silicium ............................
T~trachlorure de titane .................................
T~trahydrofuranne .....................................
Ttroxyde d'azote : voir Peroxyde d'azote
T o luene ...............................................
Trichlorure de phosphore ...............................
T ri~thylam ine .........................................
Tri~thylfne-t~tramine ...................................
Trifluorochlorom6thane: voir Chlorotrifluorom~thane
Trim~thylamine anhydre ................................
Trim6thylamine, solution de .............................
Tripropylam ine ........................................

IVa, 14'
Ie, 10 a)
Id, 60

Ilia, V0 a)
Id, 60
V, 350
Id, 90
Ilia, 50

Ilia, 30
le, 10 a)
Illb, 20 b)
Ilia, 30
IVa, 130 b)
Ilia, i0 a)

Ilia, 30
V, IIo0a)
V, II* a)
Ilia, 50

Ilia, 10 a)
V, 11' a)
Ilia, 50
V, 350

Id, 80 a)
Ilia, 50
V, 350

663 1649
X423 2257

23 1978

33
23
83
25
36

30
X423

44
30

663
336

30
88
88
33

33
88

336
80

236
336

83

Vinylbenz~ne : voir Styrene

x
Xyl~nes ...............................................
X yl~nols ..............................................

Texte authentique des amendements : francais.
Enregistrd d'office le 1er octobre 1975.

Ilia, 30
IVa, 220 b)

30 1307
60 2261
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No. 9159. INTERNATIONAL CONVEN-
TION ON LOAD LINES, 1966. DONE
AT LONDON ON 5 APRIL 1966'

ACCESSION

Instrument deposited with the Inter-
Governmental Maritime Consultative Organ-
ization on:

12 September 1975

KENYA

No 9159. CONVENTION INTERNATIO-
NALE DE 1966 SUR LES LIGNES DE
CHARGE. FAITE A LONDRES LE
5 AVRIL 1966'

ADHISION

Instrument d6posg auprs de l'Organisa-
tion intergouvernementale consultative de la
navigation maritime le :

12 septembre 1975

KENYA

(With effect from 12 December 1975.)

Certified statement was registered by the
Inter-Governmental Maritime Consultative
Organization on 30 September 1975.

ACCESSION

Instrument deposited with the Secretary
General of the Inter-Governmental Maritime
Consultative Organization on:

5 September 1975

(Avec effet au 12 d~cembre 1975.)

La ddclaration certifide a dtd enregistrde par
l'Organisation intergouvernementale consul-
tative de la navigation maritime le 30 sep-
tembre 1975.

ADHtSION

Instrument ddposd auprs du Secr6taire
gdndral de l'Organisation intergouvernemen-
tale consultative de la navigation maritime le:

5 septembre 1975

SAUDI ARABIA

(With effect from 5 December 1975.)

ACCESSION

Instrument deposited with the Secretary
General of Inter-Governmental Maritime
Consultative Organization on:

ARABIE SAOUDITE

(Avec effet au 5 d6cembre 1975.)

ADHtSION

Instrument dposg auprbs du Secrtaire gd-
ndral de l'Organisation intergouvernementale
consultative de la navigation maritime le :

20 August 1975 20 aoQt 1975

OMAN

(With effect from 20 November 1975.)

I United Nations, Treaty Series, vol. 640, p. 133; for
subsequent actions, see references in Cumulative Indexes
Nos. 9 to II, as well as annex A in volumes 763, 771, 790,
797, 834, 836, 850, 883, 901, 936, 945, 952, 961 and 970.

OMAN

(Avec effet au 20 novembre 1975.)

Nations Unies, Recuei des Traitds, vol. 640, p. 133;
pour les faits ultfrieurs, voir les r~f~rences donn~es dans
les Index cumulatifs n,s 9 A I, ainsi que 'annexe A des
volumes 763, 771, 790, 797, 834, 836, 850, 883,901,936,
945, 952, 961 et 970.

982, A-9159
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With the following statement:

"It is understood that accession to this In-
ternational Convention on Load-Lines does
not, in any way, imply recognition of Israel
by the Government of the Sultanate of
Oman, and furthermore, no treaty relations
will arise between the Sultanate of Oman and
Israel by virtue of this action by the Govern-
ment of the Sultanate of Oman."

Certified statements were registered by the
Inter-Governmental Maritime Consultative
Organization on 1 October 1975.

Avec la d6claration suivante :

[TRADUCTION - TRANSLATION]

I1 est entendu que l'adh6sion A la Conven-
tion internationale sur les lignes de charge
n'implique en aucun cas une reconnaissance
d'Israel par le Gouvernement du Sultanat
d'Oman et qu'en outre aucune relation par
voie de trait6 entre le Sultanat d'Oman et
Israel ne dcoulera de ia pr6sente mesure prise
par le Gouvernement du Sultanat d'Oman.

Les d6clarations certifides ont dtd enre-
gistres par l'Organisation intergouver-
nementale consultative de la navigation
maritime le Ier octobre 1975.

Vol., 982, A-9159
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No. 9203. AGREEMENT ON ECO-
NOMIC, INDUSTRIAL AND TECH-
NICAL CO-OPERATION BETWEEN
THE KINGDOM OF DENMARK AND
THE POLISH PEOPLE'S REPUBLIC.
SIGNED AT COPENHAGEN ON
15 NOVEMBER 1967'

TERMINATION
The above-mentioned Agreement ceased to

have effect on 20 November 1974, the date of
entry into force of the Long-term Agreement
on the development of economic, industrial,
scientific and tehnical co-operation between
the Government of the Kingdom of Denmark
and the Government of the Polish People's
Republic, of 20 November 1974,2 in accord-
ance with article II of the latter Agreement.

Certified statement was registered by Den-
mark on 17 September 1975.

1 United Nations, Treaty Series, vol. 643, p. 383.
2 See p. 37 of this volume.

No 9203. ACCORD SUR LA COOP-
RATION 8CONOMIQUE, INDUS-
TRIELLE ET TECHNIQUE ENTRE LE
ROYAUME DU DANEMARK ET LA
RtPUBLIQUE POPULAIRE DE
POLOGNE. SIGNSP A COPENHAGUE
LE 15 NOVEMBRE 1967'

ABROGATION
L'Accord susmentionn6 A cess6 d'avoir

effet le 20 novembre 1974, date de l'entr6e en
vigueur de 'Accord A long terme relatif au
d6veloppement de la cooperation 6conomi-
que, industrielle, scientifique et technique en-
tre le Gouvernement du Royaume du Dane-
mark et le Gouvernement de la R6publique
populaire de Pologne, du 20 novembre 19742,
conform6ment A 'article II de ce dernier Ac-
cord.

La ddclaration certfide a dte enregistrde
par le Danemark le 17 septembre 1975.

1 Nations Unies, Recueil des Trait's, vol. 643, p. 383.
2 Voir p. 37 du pr6sent volume.

Vol. 982, A-9203
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No. 9262. INTERNATIONAL COFFEE AGREEMENT, 1968. OPEN FOR SIGNATURE
AT NEW YORK FROM 18 TO 31 MARCH 1968'

PROTOCOL 2 FOR THE CONTINUATION IN FORCE OF THE ABOVE-MENTIONED AGREEMENT AS EXTENDED

(WITH ANNEX). CONCLUDED AT LONDON ON 26 SEPTEMBER 1974

Authentic texts: English, French, Portuguese, Spanish.
Registered ex officio on 1 October 1975.

The Governments Party to this Protocol,
Considering that the International Coffee Agreement 1968 as extended is due to expire,

under the provisions of paragraph (1) of article 69 thereof, on 30 September 1975,
Considering that the time required both to negotiate a new Agreement with economic

provisions and to carry out the constitutional procedures for approval, ratification or accept-
ance will not permit such an agreement to enter into force on 1 October 1975, and

I United Nations, Treaty Series, vol. 647, p. 3; for subsequent actions, see references in Cumulative Indexes Nos. 9
to I1, as well as annex A in volumes 861, 893, 901, 912, 914, 924, 925, 926, 934, 936, 939, 944, 945, 948, 949, 950, 959,
962, 971, 972, 973.

2 The Protocol came into force definitively on I October 1975 in respect of the States on behalf of which it had been
signed definitively, or on behalf of which an instrument of ratification, acceptance or approval had been deposited with
the Secretary-General of the United Nations-such instruments representing at least 20 exporting members and 10 im-
porting members of the International Coffee Organization holding a majority of the votes in their respective categories as
distributed in the annex to the Protocol-, in accordance with article 5 (I). The Protocol came into force provisionally on
I October 1975 in respect of the States on behalf of which a notification of provisional application had been deposited by
that date with the Secretary-General of the United Nations, in accordance with article 5 (2). The signatures were effected,
and instruments of ratification, acceptance or approval and notifications of provisional applications deposited as
follows:

Date of
definitive signature (s).

or of deposit of
the instrument of

ratirication, acceptance (A).
approval (AA) or accession (a), or of

deposit of the notircation
of provisional application (n)

Australia ............... 26 March
(With a declaration under
article 65(1) of the Agree-
ment, and article 7 of the
Protocol by which the
Protocol is made applica-
ble to Papua New
Guinea.)

Belgium* ............... 30 September
Dahomey .............. 31 March
Bolivia ................. 1 April
Brazil .................. 6 August
Canada* ............... 27 March
Central African Republic . 31 March
Colombia .............. 8 August
Congo ................. 31 March
Costa Rica .............. 29 September
Cyprus* ................ 17 March
Czechoslovakia* ......... 28 March
Denmark* .............. 18 December
Ecuador ................ II February
El Salvador ............. 22 September
Ethiopia ............... 28 March
Finland* ............... 29 September

1975 s

1975 n
1975 s
1975
1975
1975 s
1975 s
1975 n
1975 s
1975 n
1975 s
1975 s
1974 A
1975
1975 n
1975s
1975 n

appr
Exporting member,
or importing member-

France* ................
G abon .................
Germany, Federal Repub-

lic of* ................
(With a declaration of ap-
plication to Berlin West.)

G hana .................
Guatemala ....... ......
Guinea .................
H aiti ...................
Honduras ..............
India ..................
Indonesia ...............
Ivory Coast ............
Jam aica ..............
Kenya ..................
Luxembourg* ...........
M adagascar .............
M exico .......... ......
Netherlands* ............

(For the Kingdom in
Europe.)

New Zealands ...........
Nicaragua ..............

Date of
definitive signature (s).

or of deposit of
the instrument of

ratification, acceptance (A).
oval (AA) or accession (a), or of
deposit of the notification

if provisional application (n)

9 May
27 March

27 March

24 March
18 August
21 February
24 September
27 March
26 March
28 January
17 March
30 September
26 March
30 September
26 March
30 September
26 August

27 March
2 July

1975AA
1975s

1975s

1975s
1975 n
1975 s
1975 n
19755
1975 s
1975s
1975s
1975
1975 s
1975 n
1975 s
1975 n
1975 A

1975 s
1975

(Continued on p. 333)

Vol. 982, A-9262
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Considering that in order to allow adequate time for the negotiation of a new agreement
and the completion of the necessary constitutional procedures, the International Coffee Agree-
ment 1968 as extended should continue in force beyond 30 September 1975,

Have agreed as follows:

Article 1. The International Coffee Agreement 1968 as extended (hereinafter referred
to as "the Agreement") shall continue in force between the Parties to this Protocol until 30 Sep-
tember 1976. Should a new international coffee agreement enter into force before that date,
this Protocol shall cease to have effect on the date of the entry into force of the new interna-
tional coffee agreement. If by 30 September 1976 a new agreement has been negotiated and has
received a sufficient number of signatures to enable it to enter into force after approval, ratifi-
cation or acceptance in conformity with the relevant provisions but has not entered into force
either provisionally or definitively, the present instrument shall continue in force until the entry
into force of the new agreement, provided that the period of such extension shall not exceed
twelve months.

Article 2. (1) Governments may become Party to this Protocol:
(a) by signing it;
(b) by approving, ratifying or accepting it, after having signed it subject to approval, ratifica-

tion or acceptance; or
(c) by acceding to it in accordance with the provisions of article 6 of this Protocol.

(2) On signing this Protocol, each signatory government shall state formally whether, in
conformity with its constitutional procedure, its signature is or is not subject to approval, rati-
fication or acceptance.

Article 3. This Protocol shall remain open at the Headquarters of the United Nations
from 1 November 1974 until and including 31 March 1975 for signature by any government
which on the date of signature is a Party to the Agreement.

Article 4. In cases in which approval, ratification or acceptance is required, the ap-
propriate instruments shall be deposited with the Secretary-General of the United Nations not
later than 30 September 1975.

Article 5. (1) This Protocol shall enter into force definitively on 1 October 1975
among those governments which have signed this Protocol or, should their constitutional pro-
cedures so require, which have deposited instruments of approval, ratification or acceptance if,
on that date, such governments represent at least twenty exporting members holding a majority

(Footnote 2 continued from p. 332)
Date of Date of

definitive signature (s) definitive signature (s).
or of deposit of or of deposit of

the instrument of the instrument of
ratification, acceptance (A), rtift-tion, acceptance (A).

approval (AA) or accession (a), or of approval (AA) or accession (a), or of
Exporting member, deposit of the notification Exporting member, deposit of the notification
or importing member* of pro visional application (n) or importing member- of pro vistonal application (n)

Nigeria ................. 27 March 1975 s United Kingdom of Great
Norway .............. 25 March 1975 s Britain and Northern
Panama ................ 17 September 1975 n Ireland* ............. 14 March 1975 s
Paraguay ................ 19 September 1975 n (With a declaration ofap-
Peru .................. 10 September 1975 n plication to Hong Kong.)
Portugal ............ 30 September 1975 United Republic of
Rwanda ................ 17 June 1975 Cameroon ............ 27 March 1975 s
Sierra Leone ........... 31 March 1975 s United Republic of
Spain* ............... 27 March 1975 s Tanzania ............ 28 March 1975 s
Sweden* ............... 27 March 1975 s United States of America* 30 September 1975 n
Switzerland* ............ 24 March 1975 s Venezuela .............. 31 March 1975 s
Togo ........... .... 27 March 1975 s Yugoslavia ............. 24 September 1975
Trinidad and Tobago ..... 2 April 1975 Zaire .................. 13 August 1975 a
Uganda ............... I I March 1975 A

Vol. 982, A-9262
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of the votes of the exporting members and at least ten importing members holding a majority
of the votes of the importing members. The votes for this purpose shall be as distributed in the
annex to this Protocol. Alternatively, it shall enter into force definitively at any time after it is
provisionally in force and the requirements of this paragraph are satisfied. This Protocol shall
enter into force definitively for any government which deposits an instrument of approval, rati-
fication, acceptance or accession subsequent to the definitive entry into force of the Agreement
for other governments, on the date of such deposit.

(2) This Protocol may enter into force provisionally on 1 October 1975. For this purpose
a notification by a signatory government containing an undertaking to apply this Protocol pro-
visionally and to seek approval, ratification or acceptance of this Protocol in accordance with
its constitutional procedures as rapidly as possible, which is received by the Secretary-General
of the United Nations not later than 30 September 1975, shall be regarded as equal in effect to
an instrument of approval, ratification or acceptance. A government which undertakes to ap-
ply this Protocol provisionally pending the deposit of an instrument of approval, ratification
or acceptance shall be regarded as a provisional Party thereto until it deposits its instrument of
approval, ratification or acceptance, or up to and including 31 December 1975, whichever is
the earlier. For any government which is applying this Protocol provisionally the Council may
grant an extension of the time within which such government may deposit its instrument of ap-
proval, ratification or acceptance.

(3) If this Protocol has not entered into force definitively or provisionally on 1 October
1975 those governments which have signed it or deposited instruments of approval, ratification
or acceptance or notifications containing an undertaking to apply this Protocol provisionally
and to seek approval, ratification or acceptance, may immediately after that date consult
together to consider what action the situation requires and may, by mutual consent, decide that
it shall enter into force among themselves. Similarly, if this Protocol has entered into force pro-
visionally but has not entered into force definitively by 31 December 1975, those governments
which have deposited instruments of approval, ratification or acceptance may consult together
to consider what action the situation requires and may, by mutual consent, decide that it shall
continue in force provisionally or enter into force definitively among themselves.

Article 6. (1) The government of any State Member of the United Nations or any of its
specialized agencies may accede to this Protocol upon conditions which shall be established by
the Council.

(2) Such government depositing an instrument of accession shall, at the time of such
deposit, indicate whether it is joining the Organization as an exporting member or an importing
member, as defined in paragraphs (7) and (8) of article 2 of the Agreement.

(3) Instruments of accession shall be deposited with the Secretary-General of the United
Nations. The accession will take effect upon deposit of the instrument.

Article 7. Any government which becomes a Party to this Protocol may make the notifi-
cations in respect of group membership or dependent territories referred to in articles 5 and 65
of the Agreement subject to the provisions thereof.

Article 8. The Agreement and this Protocol shall be regarded as one single instrument
and shall be known as the International Coffee Agreement 1968 as extended by Protocol.

IN WITNESS WHEREOF, the undersigned, having been duly authorized to this effect by their
respective governments, have signed this Protocol on the dates appearing opposite their signa-
tures.

The texts of the present Protocol in the English, French, Portuguese and Spanish lan-
guages shall all be equally authentic. The originals shall be deposited with the Secretary-
General of the United Nations who shall transmit certified copies thereof to each signatory and
acceding Party to this Protocol.

The text of this Protocol was approved by Resolution No. 273 of the International Coffee
Council on 26 September 1974.

Vl 982, A-9262
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ANNEX

DISTRIBUTION OF VOTES

Member Exporting Importing

A ustralia .................. 4 -
Belgium * ................... - 31
Bolivia .................... 4 -
Brazil ..................... 329
Burundi ................... 8 -
Canada .................... - 35
Colom bia ................. 112 -

Costa Rica ................ 21 -

Cyprus .................... - 5
Czechoslovakia ............. - 10
Denmark ................... - 25
Dominican Republic ........ 12 -

Ecuador .................. 16
El Salvador ................ 34
Ethiopia .................. 27 -

Federal Republic of Germany . - 116
Finland .................... - 20
France ..................... - 92
G hana .................... 4 -

Guatemala ................ 32 -

Guinea ................... 6 -

H aiti ..................... 12 -

Honduras ................. I -

India ..................... 11 -
Indonesia ................. 25 -
Jam aica ................... 4 -
Japan ..................... - 39
Kenya .................... 17 -

Liberia ................... 4
M exico ................... 31 -
Netherlands ................ - 50

Member Exporting Importing

New Zealand ............... - 7
Nicaragua ................. 13 -

N igeria ................... 4 -

Norway .................... - 17
OAMCAF ................ 87 -

OAMCAF .............. (4) -

Cameroon .............. (1 5) -

Central African Republic .. (3) -

Congo .................. (I) -

Dahomey ............... (I) -

Gabon ................. (I) -

Ivory Coast ............. (45) -

Madagascar ............. (14) -

Togo ................... 3 -

Panama ................... 4 -
Paraguay .................. 4 -

Peru ...................... 16 -

Portugal .................. 47 -

Rwanda ................... 6 -

Sierra Leone ............... 6 -

Spain ...................... - 29
Sweden .................... - 40
Switzerland ................. - 27
Tanzania .................. 15 -

Trinidad and Tobago ....... 4
Uganda ................... 41 -

United Kingdom ............ - 57
United States of America ..... - 400
Venezuela ................. 9 -

Z aire ..................... 20
" I I .(t(O I .%.O0

* Including Luxembourg.

Vol. 982, A-9262
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No 9262. ACCORD INTERNATIONAL DE 1968 SUR LE CAF8. OUVERT A LA
SIGNATURE A NEW YORK DU 18 AU 31 MARS 1968'

PROTOCOLE2 POUR LE MAINTIEN EN VIGUEUR DE L'ACCORD SUSMENTIONNE TEL QUE PROROGE
(AVEC ANNEXE). CONCLU A LONDRES LE 26 SEPTEMBRE 1974

Textes authentiques : anglais, fran.ais, portugais et espagnol.

Enregistrd d'office le Ier octobre 1975.

Les gouvernements Parties au pr6sent Protocole,

Consid~rant que l'Accord international de 1968 sur le caf6 tel que prorog6 arrive A expira-
tion, aux termes du paragraphe 1 de l'article 69 dudit Accord, le 30 septembre 1975;

Consid6rant que les d61ais n&essaires pour n6gocier un nouvel accord avec des disposi-
tions 6conomiques et pour accomplir les procedures constitutionnelles relatives A son approba-
tion, sa ratifications ou son acceptation ne permettront pas A un tel accord d'entrer en vigueur
le Ier octobre 1975;

Consid6rant que pour laisser le temps n6cessaire A la n6gociation d'un nouvel accord et A
i'accomplissement des procedures constitutionnelles requises, l'Accord international de 1968
sur le cafe tel que prorog6 devrait rester en vigueur au-delA du 30 septembre 1975;

Sont convenus de ce qui suit :

i Nations Unies, Recueil des Traits, vol. 647, p. 3; pour les faits ult6rieurs, voir les r6fkrences donn6es dans les Index
cumulatifs nos 9 & 11, ainsi que P'annexe A des volumes 861, 893, 901, 912, 914, 924, 925, 926, 934, 936, 939, 944, 945,
948, 949, 950, 959, 962, 971, 972 et 973.

2 Le Protocole est entr en vigueur d6finitivement le ler octobre 1975 A H' gard des Etats au nom desquels il avait tt
sign6 d~finitivement A cette date, ou au nom desquels un instrument de ratification, d'acceptation ou d'approbation avait
6t6 d~pos6 aupr~s du Secretariat g6n~ral de l'Organisation des Nations Unies - lesdits instruments reprksentant au moins
20 membres exportateurs et 10 membres importateurs de l'Organisation internationale du cafR d~tenant la majorit6 des
voix dans leurs categories respectives r6parties selon qu'il est indiqu6 i l'annexe du Protocole -, conform6ment A Par-
ticle 5, paragraphe 1. Le Protocole est entr6 en vigueur provisoirement le I er octobre 1975 A l'gard des Etats au nom des-
quels une notification d'application provisoire avait 6t6 dpose A cette date aupr~s du Secr&aire g~n6ral de I'Organisation
des Nations Unies, conform6ment it l'article 5, paragraphe 2. Les signatures ont &6 effectu6es et les instruments de
ratification, d'acceptation ou d'approbation et les notifications d'application provisoire d~pos6s comme indiqu6 ci-aprs :

ra

Membre exportateur ou
membre importateur*

Allemagne, Rpublique
f~d6rale d' ............

(Avec une dclaration
d'application A Berlin-
Ouest.)

Australie .................
(Avec d~claration, formule
en application de Particle 65,
paragraphe I, de rAccord et
de Particle 7 du Protocole,
aux termes de laquelle le
Protocole s'appliquera au
Papua-Nouvelle-Guinee.)

Belgique" . ...............

Date de
la signature definitive (s),

ou A dei6t de
'instrument de

tification, dacceptation (A),
d'approbation (AA) ou
d'adhe$ion (a), ou du

d,4p6t de /a notofcation
d'application provisoire (ii)

27 mars

26 mars

1975 s

1975 s

30 septembre 1975 n

Membre exportateur ou
membre importateur*

Dahomey .............
Bolivie ................
Br~sil .................
Canada* ..............
Chypre* ...............
Colombie .............
Congo ................
Costa Rica .............
C¢te d'lvoire ...........
Danemark* ............
El Salvador ............
Rpublique centrafricaine
Equateur ..............
Espagne* ..............
Etats-Unis d'Amkrique*..

Date de
Ia signature difinitive (s),

ou du dorp6t de
I'nsirument de

ratification, d'acceptation (A),
d'approbation (AA) ou
d'adhesion (a), ou du

dep6t de la notification
d'apphcalton provisoire (n)

... 31 mars 1975 s
I.. ler avril 1975
6 ao0t 1975

... 27 mars 1975 s

... 17 mars 1975 s

... 8 aofit 1975 n

... 31 mars 1975s
... 29 septembre 1975 n
... 17 mars 1975 s
... 18 d~cembre 1974 A
... 22 septembre 1975 n

31 mars 1975 s
11 f6vrier 1975

... 27 mars 1975 s
... 30 septembre 1975 n

(Suite a la page 337)
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Article premier. L'Accord international de 1968 sur le cafW tel que prorogt (ci-aprs
d~nomm (dl'Accord ) reste en vigueur entre les Parties au present Protocole jusqu'au 30 septembre
1976. Si un nouvel accord international entrait en vigueur avant cette date, le present Protocole
cesserait d'avoir effet A la date d'entr6e en vigueur du nouvel accord international sur le caf6. Si, au
30 septembre 1976, un nouvel accord a &6 n~goci6 et a requ un nombre suffisant de signatures pour
lui permettre d'entrer en vigueur apr~s son approbation, sa ratification ou son acceptation con-
form~ment aux dispositions pertinentes mais s'il n'est pas entr6 en vigueur provisoirement ou
d~finitivement, le present instrument sera maintenu jusqu'A i'entr6e en vigueur du nouvel ac-
cord, A condition que la p~riode de prorogation ne d~passe pas douze mois.

Article 2. 1) Les gouvernements peuvent devenir Parties au pr6sent Protocole
a) En le signant;
b) En I'approuvant, en le ratifiant ou en ['acceptant, apr~s l'avoir sign6 sous reserve de son

approbation, ratification ou acceptation; ou
c) En y adh6rant, conform6ment aux dispositions de I'article 6 du present Protocole.

2) En signant ce Protocole, chaque gouvernement signataire ou adh6rent indiquera
formellement si, conform~ment A sa procedure constitutionnelle, sa signature est soumise A
l'approbation, la ratification ou l'acceptation, ou si elle n'y est pas soumise.

Article 3. Le pr6sent Protocole sera, du Ier novembre 1974 jusqu'au 31 mars 1975 inclu-
sivement, ouvert, au Siege des Nations Unies, A la signature de tout gouvernement Partie A
l'Accord A la date de la signature.

(Suite de la note 2 de la page 336)

Membre exportateur ou
membre imporlateur*

Date de
la signature ddifnitive (s),

ou du dopt de
'instrument de

ratification, d'acceptation (A),
d'approbation (AA) ou
d'adh'sion (a), ou du

d.p6t de la notfication
d'application provisoire (n)

Membre exportateur ou
membre importateur*

Date de
Ia signature d~finitive (s),

ou du dt'p6i de
l'instrument de

rat fcation, d'accepation (A),
d'approbation (AA) ou
d'adhdision (a), ou du

dp6t de Ia notification
d'application provisoire ()

Ethiopie .................
Finlande* ................
France* ..................
Gabon ...................
G hana ..................
Guatemala ...............
Guin& ..................
H aiti ....................
Honduras ...............
Inde ....................
Indon6sie ................
Jamaique ................
Kenya ...................
Luxembourg* ............
Madagascar ..............
M exique .................
Nicaragua ...............
Nigeria ..................
Norv~ge* ................
Nouvelle-Z6lande. ........
Ouganda ................
Panama .................
Paraguay ................

28 mars
29 septembre
9 mai

27 mars
24 mars
18 aolt
21 ftvrier
24 septembre
27 mars
26 mars
28 janvier
30 septembre
26 mars
30 septembre
26 mars
30 septembre
2 juillet

27 mars
25 mars
27 mars
II mars
17 septembre
19 septembre

1975s
1975 n
1975 AA
1975s
1975 s
1975 n
1975s
1975 n
1975 s
1975 s
1975 s
1975
1975s
1975 n
1975s
1975 n
1975
1975s
1975 s
1975s
1975 A
1975 n
1975 n

Pays-Bas"................. 26 aofit
(Pour le Royaume en Eu-
rope.)

Pkrou .................... 10 septe
Portugal .................. 30 septet
Rpubfique-Unie de Tanzanie 28 mars
Rkpublique-Unie du Came-

roun ................... 27 mars
Royaume-Uni de Grande-

Bretagne et d'Irlande du
Nord* .................. 14 mars
(Avec une declaration d'ap-
plication & Hong-kong.)

Rwanda .................. 17 juin
Sierra Leone ............... 31 mars
Su de* ................... 27 mars
Suisse* ................... 24 mars
Tchcoslovaquie* .......... 28 mars
Togo ..................... 27 mars
Trinitd-et-Tobago .......... 2 avril
Venezuela ................. 31 mars
Yougoslavie ............... 24 septen
Zaire ..................... 13 aoflt

mbre
mbre

nbre

1975 A

1975 n
1975
1975 s

1975 s

1975 s

1975
1975 s
1975 s
1975 s
1975 s
1975s
1975
1975 s
1975
1975 a
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Article 4. Dans les cas oi I'approbation, la ratification ou I'acceptation est exig6e, les
instruments appropri~s seront d~pos~s aupr~s du Secr(taire g~nmral des Nations Unies, au plus
tard le 30 septembre 1975.

Article 5. 1) Le present Protocole entrera en vigueur d~finitivement le er octobre 1975
entre les gouvernements qui l'ont sign6 ou, si leur procedure constitutionnelle l'exige, qui ont
d(pos des instruments d'approbation, de ratification ou d'acceptation si, A cette date, ces gou-
vernements repr~sentent au moins vingt membres exportateurs dMtenant la majorit6 des voix
des membres exportateurs, et au moins dix membres importateurs dtenant la majorit6 des voix
des membres importateurs. Les voix A cette fin seront r~parties selon qu'iI est indiqu At I'annexe
au present Protocole. Ou bien, le Protocole entrera en vigueur d~finitivement A n'importe quel
moment apr s qu'il est entr6 provisoirement en vigueur et que sont remplies les conditions du
present paragraphe. Pour tout gouvernement qui a d~pos& un instrument d'approbation, de
ratification, d'acceptation ou d'adh~sion ut~rieurement A 'entre en vigueur definitive de I'Ac-
cord pour d'autres gouvernements, le present Protocole entrera en vigueur d~finitivement A Ia
date du d~p6t de cet instrument.

2) Le present Protocole pourra entrer provisoirement en vigueur le 1er octobre 1975. A
cette fin, si un gouvernement signataire notifie au Secrtaire g~n~ral des Nations Unies qui
recevra la notification au plus tard le 30 septembre 1975 qu'il s'engage A appliquer provisoire-
ment le present Protocole et A chercher A obtenir, aussi vite que le permet sa procedure consti-
tutionnelle, I'approbation, la ratification ou I'acceptation du present Protocole, cette notifica-
tion est consid~re comme de meme effet qu'un instrument d'approbation, de ratification ou
d'acceptation. Un gouvernement qui s'engage A appliquer provisoirement les dispositions du
present Protocole en attendant le dep6t d'un instrument d'approbation, de ratification ou d'ac-
ceptation sera provisoirement considr6 comme Partie au Protocole jusqu', celle des deux
dates qui sera la plus proche : celle du d(p6t de son instrument d'approbation, de ratification ou
d'acceptation, ou le 31 dcembre 1975 inclusivement. A tout gouvernement qui applique pro-
visoirement le present Protocole, le Conseil pourra accorder une prorogation du d~lai pendant
lequel il peut d~poser son instrument d'approbation, de ratification ou d'acceptation.

3) Si le Protocole n'est pas entr6 en vigueur d~finitivement ou provisoirement le Ier oc-
tobre 1975, les gouvernements qui I'auront sign6 ou qui auront d~pos6 leur instrument d'ap-
probation, de ratification ou d'acceptation ou qui auront notifi6 i'engagement d'appliquer ce
Protocole provisoirement et de chercher A obtenir son approbation, sa ratification ou son ac-
ceptation pourront, imm~diatement apris cette date, se consulter pour envisager les mesures A
prendre et pourront, d'un commun accord, decider que I'Accord entrera en vigueur entre eux.
De m~me, si le Protocole est entr6 en vigueur provisoirement mais n'est pas entr6 en vigueur
d~finitivement le 31 d~cembre 1975, les gouvernements qui ont d~pos6 leurs instruments d'ap-
probation, de ratification ou d'acceptation pourront se consulter pour envisager les mesures A
prendre et pourront, d'un commun accord, dcider que I'Accord continue d'Etre en vigueur
provisoirement ou qu'iI entrera en vigueur d6finitivement entre eux.

Article 6. 1) Le gouvernement de tout Etat Membre des Nations Unies ou d'une de
leurs institutions spcialis~es peut adherer au present Protocole A des conditions A fixer par le
Conseil.

2) Chaque gouvernement qui depose un instrument d'adh~sion indique, au moment du
d(p6t, s'il entre dans I'Organisation comme membre exportateur ou comme membre impor-
tateur selon les definitions donnes aux paragraphes 7 et 8 de I'article 2 de I'Accord.

3) Les instruments d'adh~sion seront d~pos~s aupr~s du Secr~taire g~nral des Nations
Unies. L'adhsion prendra effet ds le dp6t de I'instrument.

Article 7. Tout gouvernement qui devient Partie au present Protocole peut faire les
notifications relatives A la participation en groupe ou aux territoires d~pendants mentionnes
aux articles 5 et 65 de I'Accord, sous reserve que soient observes les dispositions desdits articles.
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Artitej 8. L'Accord et le present Protocole seront considrs comme un seul instrument
qui sera 4nomm6 l'Accord international de 1968 sur le caf6 tel que prorog6 par un Protocole.

EN- Fol DE QUOI les soussign~s, dfkment autoris~s A cet effet par leur gouvernement, ont sign6
le present Protocole aux dates qui figurent en regard de leur signature.

Les textes du present Protocole en anglais, frangais, espagnol et portugais font tous dgale-
ment foi. Les originaux sont d~pos~s aupr s du Secrtaire g~n~ral des Nations Unies qui en
adresse copie certifite conforme A chaque gouvernement signataire ou adherent.

Le texte du present Protocole a &6 approuv6 par le Conseil international du cafM dans la
r~solution n" 273 le 26 septembre 1974.

ANNEXE

RtPARTITION DES VOIX

Exportateurs importateurs

A ustralie ..................
Belgique* ..................
B olivie ....................
B r~sil .....................
Burundi ...................
Canada ...................
C hypre ....................
Colom bie ..................
Costa Rica .................
Danemark .................
El Salvador ................
Equateur ..................
Espagne ...................
Etats-Unis d'Am~rique ......
E thiopie ...................
Finlande ...................
F rance ....................
G hana ....................
G uatem ala .................
G uin6e ....................
H aiti ......................
Honduras .................
Ind e ......................
lndon~sie ..................
Jam aica ...................
Japon .....................
K enya .....................
L iberia ....................
M exique ...................
N icaragua .................
N igeria ....................

* Y compris le Luxembourg.

Norv ge .................... -
Nouvelle-Z6lande ............ -
OAMCAF .................. 87

OAMCAF ................ (4)
Cameroun ................ (15)
Congo (R~publique populaire) (1)
C6te d'Ivoire .............. (45)
Dahomey ................. (1)
G abon ................... (1)
M adagascar .............. (14)
R~publique centrafricaine ... (3)
Togo .................... (3)

Ouganda ................... (41)
Panam a .................... 4
Paraguay ................... 4
Pays-Bas ................... -
Peru ....................... 16
Portugal .................... 47
R~publique ftd~rale d'Alle-

magne ...... ........
Rpublique Dominicaine ....... 12
Royaume-Uni ............... .-
Rwanda .................... 6
Sierra Leone ................ 6
Suede ...................... -
Suisse ...................... -
Tanzanie ................... 15
Tchecoslovaquie ............. -
Trinit&et-Tobago ............ 4
Venezuela .................. 9
Z aire ....................... 20

TOTAL I 000
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Exportateurs Importateurs

17
7

50

116

57

40
27

10

1000
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[PORTUGUESE TEXT -TEXTE PORTUGAIS]

No. 9262. CONVRNIO INTERNACIONAL DO CAFI DE 1968
PROTOCOLO PARA A CONTINUACAO EM VIGOR DO CONVINIO INTERNACIONAL DO CAFI DE 1968

PRORROGADO

Os Governos que sdo lParte do presente Protocolo,
Considerando que o Conv~nio Internacional do Caft de 1968 Prorrogado deve expirar,

segundo os termos do par:grafo lc! de seu Artigo 69, em 30 de setembro de 1975,
Considerando que o tempo necessirio para negociar urn novo Convenio corn disposig6es

de cardter econ6mico e para completar os procedimentos constitucionais de aprovaqdo, rati-
ficagdo ou aceitagdo ndo permitird a entrada em vigor desse Convenio em l ° de outubro de
1975; e

Considerando que, a fim de dispor de tempo suficiente para proceder A negociagdo de um
novo Convenio e para completar os necessdrios procedimentos constitucionais, deverd o
Convnio Internacional do Caf6 de 1968 Prorrogado continuar em vigor para al6m de 30 de
setembro de 1975,

Convieram no seguinte:

Artigo 1o. 0 Convenio Internacional do Caf6 de 1968 Prorrogado (a seguir designado
< o Convenio>) continuard em vigor entre as Partes do presente Protocolo at 30 de setembro
de 1976. Se antes dessa data entrar em vigor um novo Convenio Internacional do Caf6, deixa-
rA o presente Protocolo de ter efeito na data de entrada em vigor do novo Conv~nio
Internacional do Caf6. Se, at 30 de setembro de 1976, urn novo Convenio tiver sido
negociado e tiver recebido um ntfimero de assinaturas suficiente para permitir a sua entrada em
vigor ap6s aprovagdo, ratificagdo ou aceitagao, de acordo corn as disposig6es pertinentes, mas
ndo tiver entrado em vigor, provis6ria ou definitivamente, continuard vigorando o presente
instrumento at6 entrar em vigor o novo Convenio, desde que esse periodo de prorrogagdo ndo
seja superior a doze meses.

Artigo 2 1°. Os Governos podem tornar-se Parte do presente Protocolo mediante:
a) assinatura;
b) aprovagdo, ratificag.o ou aceitagdo, depois de assinatura sob condigdo de posterior

aprovagdo, ratificagAo ou aceitagdo; ou
c) adesdo, nos termos do Artigo 69. do presente Protocolo.

2°. Ao assinar o presente Protocolo, todo Governo signatArio deve declarar formalmen-
te se, de acordo com os seus respectivos procedimentos constitucionais, fica a assinatura subor-
dinada ou nAo a posterior aprova Ao, ratificagfo ou aceitago.

Artigo 3? 0 presente Protocolo fica aberto, na sede das Naq6es Unidas, desde 19 de
novembro de 1974 at 31 de margo de 1975, inclusive, A assinatura de todo Governo que, na da-
ta de assinatura, seja Parte do Conv8nio.

Artigo 4 . Nos casos que exigirem aprovaqdo, ratificag.o ou aceitagdo, devem os instru-
mentos apropriados ser depositados com o Secretdrio-Geral das Naq6es Unidas ate, o mais tar-
dar, 30 de setembro de 1975.

Artigo 5M.  1'o 0 presente Protocolo entra definitivamente em vigor em 1o de outubro
de 1975 entre os Governos que o tiverem assinado ou, caso os seus respectivos procedimentos
constitucionais assim o exigirem, que tiverern depositado instrumentos de aprovagdo,
ratificagdo ou aceitagdo, desde que, nessa data, tais Governos representem, pelo menos, vinte
Membros Exportadores com a maioria dos votos dos Membros Exportadores e, pelo menos,
dez Membros Importadores corn a maioria dos votos dos Membros Importadores. A distribui-
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Ao dos votos para esse fim a que consta do Anexo ao presente Protocolo. Alternativamente,
desde que satisfeitas as exigencias deste par~grafo, o Protocolo entra definitivamente em vigor
em qualquer data depois de vigorar provisoriamente. No caso de Governos que depositem seu
respectivo instrumento de aproval o, ratificag~o, aceitagdo ou adesao posteriormente A en-
trada definitiva em vigor do Convenio entre outros Governos, o presente Protocolo entra defi-
nitivamente em vigor na data desse dep6sito.

2 0 presente Protocolo pode entrar provisoriamente em vigor em 1 de outubro de
1975. Para tal fim, considera-se como tendo efeito identico ao de um instrumento de apro-
vaq~o, ratificavdo ou aceitagao, uma notificaqio recebida pelo SecretArio-Geral das Naqes
Unidas at6, o mais tardar, 30 de setembro de 1975, firmada por um Governo signatdrio assu-
mido o compromisso de aplicar provisoriamente o presente Protocolo e de procurar, corn a
maior brevidade possivel, obter a sua aprovagao, ratificagAo ou aceitaqdo, de conformidade
com os seus respectivos procedimentos constitucionais. 0 Governo que se comprometer a
aplicar provisoriamente o presente Protocolo, enquanto nao efetuar o dep6sito do instru-
mento de aprovagAo, ratificagdo ou aceitagdo, serd provisoriamente considerado Parte do
Protocolo at6 31 de dezembro de 1975, inclusive, a menos que, antes dessa data, deposite o
competente instrumento de aprovagao, ratificagdo ou aceitagro. A qualquer Governo que
esteja aplicando provisoriamente o presente Protocolo podera ser concedida pelo Conselho
uma prorrogagAo do prazo para o dep6sito de seu respectivo instrumento de aprovagdo, ratifi-
cagdo ou aceitagdo.

3R Se, em lR de outubro de 1975, o presente Protocolo nlo tiver entrado em vigor,
definitiva ou provisoriamente, os Governos que o tiverem assinado ou tiverem feito o dep6sito
dos instrumentos de aprovagao, ratificagdo ou aceitaqo, ou que tiverem enviado notificag6es
em que se compromentern a aplicar provisoriamente o presente Protocolo e a procurar obter a
sua aprova .o, ratificagdo ou aceitagilo, podem, imediatamente ap6s aquela data, proceder a
consultas a fim de examinar as medidas exigidas pelo situaqao e decidir, por acordo mfituo,
que o Protocolo passa a vigorar entre eles. De igual modo, caso o Protocolo tenha entrado em
vigor provisoriamente, mas ndo tenha entrado definitivamente em vigor em 31 de dezembro de
1975, os Governos que tiverem feito o dep6sito de seus instrumentos de aprovago, ratificagdo
ou aceitagdo podem proceder a consultas a fim de examinar as medidas exigidas pela situagdo e
decidir, por acordo mfituo, que, entre eles, o Protocolo continua a vigorar provisoriamente ou
passa a vigorar definitivamente.

Artigo 6q 19 Observadas as condi 6es a serem estabelecidas pelo Conselho, o Go-
verno de qualquer Estado membro das Naq~es Unidas ou de qualquer de suas agencias especia-
lizadas pode aderir ao presente Protocolo.

29 0 Governo que depositar um instrumento de adesao deve, ao fazer o dep6sito, in-
dicar se adere A Organizaqdo como Membro Exportador ou como Membro Importador, de
acordo corn as definiq6es dos parAgrafos 7q e 8q do Artigo 2q do Convenio.

39 Os instrumentos de adesdo devem ser depositados corn o Secretfrio-Geral das Na-
qbes Unidas. A adesdo considera-se efetiva a partir do momento de dep6sito do respectivo
instrumento.

Artigo 70 Todo Governo que seja Parte do presente Protocolo pode fazer as
notificag6es relativas a participagAo em grupo e a territ6rio dependentes previstas nos Arti-
gos 5q e 65. do Convenio, respeitadas as disposiq~es desses Artigos.

Artigo 80 0 Conv~nio e o presente Protocolo passam a constituir um instrumento
6inico, conhecido como o Convenio Internacional do Caf6 de 1968 Prorrogado por Protocolo.

EM Ft DO QUE os abaixo assinados, devidamente autorizados por seus respectivos Gover-
nos, firmaram o presente Protocolo nas datas que aparecem ao lado de suas assinaturas.

Os textos do presente Protocolo em espanhol, francEs, ingles e portugu~s sdo igualmente
autenticos. Os originais ficardo depositados corn o Secret~rio-Gera.f das- Naq6es Unidas, que
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transmitird c6pias autenticadas dos mesmos a todas as Partes signatdrias do Protocolo ou que
a ele venham a aderir.

0 texto do presente Protocolo foi aprovado pelo Conselho Internacional do Cafe,
mediante sua Resolug~o Nimero 273, em 26 de setembro de 1974.

ANEXO

DISTRIBUICAO DE VOTOS

Exportador Importador Pals

A ustrdlia .................
B61gica* .................
Bolivia ...................
B rasil ....................
Burtindi ..................
CanadA ..................
C hipre ...................
Col6mbia ................
Costa Rica ...............
Dinamarca ...............
Equador .................
El Salvador ...............
Espanha .................
Estados Unidos da America .
Eti6pia ..................
Finldndia ................
Franqa ...................
G ana ....................
Guatemala ...............
G uin6 ...................
H aiti ....................
Honduras ................
India ....................
Indon6sia ................
Jam aica ..................
JapAo ...................
Liberia ..................
M exico ..................
NicarAgua ................
N igeria ..................
Noruega .................

* Inclui o Luxemburgo.
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Exportado

Nova Zeldndia ........... -
OAMCAF ............... 87

OAMCAF ............. (4)
Camarbes .............. (15)
Congo ................. (I)
Costa do Marfim ......... (45)
Daom6 ................. (1)
G abdo .................. (1)
Reptiblica Centro-Africana (3)
Reptblica Malgaxe ...... (14)
Togo .................. 3

Paises Baixos ............. .
Panamd .................. 4
Paraguai ................. 4
Peru ..................... 16
Portugal ................. 47
Q uenia ................... 17
Reino Unido .............. -
Reptiblica Dominicana ..... 12
Repiblica Federal da Ale-

manha ................. -
Ruanda .................. 6
Serra Leoa ............... 6
Sucia ................... -
Suih a .................... -
Tanzdnia ................. 15
Tch~coslovdquia .......... -
Trinidad e Tobago ......... 4
Uganda .................. 41
Venezuela ................ 9
Zaire .................... 20

TOTAL 1.000

Imporlador

7

50

57

116

40
27

10

1.000
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[SPANISH TEXT- TEXTE ESPAGNOLI

No. 9262. CONVENIO INTERNACIONAL DEL CAFI DE 1968

PROTOCOLO PARA MANTENER EN VIGOR EL CONVENIO INTERNACIONAL DEL CAFE DE 1968
PRORROGADO

Los Gobiernos que son Parte del presente Protocolo,

Considerando que el Convenio Internacional del Cafe de 1968 prorrogado debe expirar,
en virtud de las disposiciones del pdrrafo I del Articulo 69 del mismo, el 30 de septiembre de
1975;

Considerando que el tiempo necesario para negociar un nuevo Convenio dotado de disposi-
ciones econ6micas y para levar a efecto los procedimientos constitucionales de aprobaci6n, rati-
ficaci6n o aceptaci6n no permitiri que tal Convenio entre en vigor el 10 de octubre de 1975; y

Considerando que, a fin de disponer de tiempo suficiente para negociar un nuevo Conve-
nio y para llevar a t6rmino los necesarios procedimientos constitucionales, el Convenio Inter-
nacional del CafM de 1968 prorrogado debe continuar en vigor con posterioridad al 30 de sep-
tiembre de 1975,

Convienen lo que sigue:

Articulo 1. El Convenio Internacional del Caf6 de 1968 prorrogado (Ilamado en lo suce-
sivo < el Convenio>) continuard en vigor entre las Partes del presente Protocolo hasta el 30 de sep-
tiembre de 1976. Si entrase en vigor con anterioridad a esa fecha un nuevo Convenio Interna-
cional del CafR, el presente protocolo dejarA de tener efecto en la fecha en que entre en vigor el
nuevo Convenio Internacional del Caf6. Si, al 30 de septiembre de 1976, se hubiere negociado un
nuevo Convenio y hubiere recibido un ntimero de firmas suficientes para permitirle entrar en
vigor una vez aprobado, ratificado o aceptado de conformidad con las disposiciones pertinentes,
pero no hubiere entrado en vigor provisional o definitivamente, el presente instrumento seguiri
vigente hasta la entrada en vigor del nuevo Convenio, a condici6n de que ese periodo de pr6rroga
no exceda de doce meses.

Articulo 2. 1) Los Gobiernos podrdn pasar a ser Parte del presente Protocolo me-
diante:
a) firma del mismo;
b) aprobaci6n, ratificaci6n o aceptaci6n del mismo, tras haberlo firmado a reserva de apro-

baci6n, ratificaci6n o aceptaci6n; o
c) adhesi6n al mismo, de conformidad con las disposiciones del Articulo 6 del presente

Protocolo.
2) Al firmar el presente Protocolo, cada Gobierno signatario declararA formalmente si,

de conformidad con sus procedimientos constitucionales, su firma se hace o no a reserva de
aprobaci6n, ratificaci6n o aceptaci6n.

Articulo 3. El presente Protocolo estard abierto, en la Sede de las Naciones Unidas,
desde el 1° de noviembre de 1974 hasta el 31 de marzo de 1975 inclusive, a la firma de todo Go-
bierno que en la fecha de la firma sea Parte del Convenio.

Articulo 4. En los casos en que sea necesaria aprobaci6n, ratificaci6n o aceptaci6n, los
pertinentes instrumentos serdn depositados en poder del Secretario General de las Naciones
Unidas a mts tardar el 30 de septiembre de 1975.

Articulo 5. 1) El presente Protocolo entrard en vigor definitivamente el 19 de octubre
de 1975 entre los Gobiernos que lo hayan firmado o que, si asi lo exigieren sus respectivos pro-
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cedimientos constitucionales, hayan depositado instrumentos de aprobaci6n, ratificaci6n o
aceptaci6n, a condici6n de que, en esa fecha, dichos Gobiernos representen por lo menos vein-
te Miembros exportadores que tengan por lo menos la mayoria de los votos de los Miembros
exportadores, y por lo menos diez Miembros importadores que tengan por lo menos la mayo-
ria de los votos de los Miembros importadores. A ese fin, la distribuci6n de votos seri la que
figura en el Anexo del presente Protocolo. Por otra parte, entrard en vigor definitivamente en
cualquier momento posterior a la entrada en vigor provisional en que se cumplan los requisitos
que constan en este pArrafo. En el caso de los Gobiernos que depositen un instrumento de
aprobaci6n, ratificaci6n, aceptaci6n o adhesi6n despu~s de que el Convenio haya entrado
definitivamente en vigor para otros Gobiernos, el presente Protocolo entrard en vigor definiti-
vamente en la fecha de tal dep6sito.

2) El presente Protocolo podrd entrar en vigor provisionalmente el 1P de octubre de
1975. A tal fin, la notificaci6n de un Gobierno signatario de que se compromete a aplicar pro-
visionalmente el presente Protocolo y a gestionar la aprobaci6n, ratificaci6n o aceptaci6n del
mismo a la mayor brevedad posible con arreglo a sus procedimientos constitucionales, que sea
recibida por el Secretario General de las Naciones Unidas a mis tardar el 30 de septiembre de
1975, se considerard que tiene los mismos efectos que un instrumento de aprobaci6n, ratifica-
ci6n o aceptaci6n. Todo Gobierno que se comprometa a aplicar provisionalmente el presente
Protocolo mientras no haya depositado un instrumento de aprobaci6n, ratificaci6n o acepta-
ci6n, seri considerado Parte provisional del mismo hasta que deposite su instrumento de apro-
baci6n, ratificaci6n o aceptaci6n, o hasta el 31 de diciembre de 1975 inclusive, si esta Ciltima
fecha fuere anterior a la del dep6sito. El Consejo podrA conceder a cualquier Gobierno que ap-
lique provisionalmente el presente Protocolo una pr6rroga del plazo fijado para que dicho
Gobierno deposite su instrumento de aprobaci6n, ratificaci6n o aceptaci6n.

3) Si el presente Protocolo no hubiere entrado en vigor definitiva o provisionalmente el
P° de octubre de 1975, los Gobiernos que lo hubieran firmado o depositado instrumentos de
aprobaci6n, ratificaci6n o aceptaci6n, o notificaciones de que se comprometen a aplicar provi-
sionalmente el presente Protocolo y a gestionar la aprobaci6n, ratificaci6n o aceptaci6n del
mismo, podrAn celebrar consultas entre si, inmediatamente despu~s de aquella fecha, para
estudiar qu medidas son necesarias en tal situaci6n, y podrdn, de mutuo acuerdo, decidir que
entrard en vigor entre ellos. Del mismo modo, si el presente Protocolo hubiere entrado en vi-
gor provisionalmente, pero no definitivamente, el 31 de diciembre de 1975, los Gobiernos que
hubieren depositado instrumentos de aprobaci6n, ratificaci6n o aceptaci6n podrdn celebrar
consultas entre si para estudiar qu6 medidas son necesarias en tal situaci6n, y podrdn de
mutuo acuerdo, decidir que continuarA en vigor provisionalmente, o que entrari en vigor defi-
nitivamente, entre ellos.

Articulo 6. 1) Podri adherirse al presente Protocolo, en las condiciones que el Con-
sejo establezca, el Gobierno de cualquier Estado Miembro de las Naciones Unidas o de cual-
quiera de sus organismos especializados.

2) El Gobierno que deposite un instrumento de adhesi6n indicard, en el momento de ha-
cerlo, si ingresa en la Organizaci6n como Miembro exportador o como Miembro importador,
tal como estdn definidos en los pArrafos 7 y 8 del Articulo 2 del Convenio.

3) Los instrumentos de adhesi6n habrin de depositarse en poder del Secretario General
de las Naciones Unidas. La adhesi6n serA efectiva a partir del momento en que quede deposi-
tado el respectivo instrumento.

Articulo 7. Todo Gobierno que pase a ser Parte del presente Protocolo podrd efectuar
las notificaciones relativas a la afiliaci6n por grupos y a los territorios dependientes menciona-
das en los Articulos 5 y 65 del Convenio, con sujeci6n a las disposiciones de dichos Articulos.

Articulo 8. El Convenio y el presente Protocolo serin considerados como un finico
instrumento, que se denominari el Convenio Internacional del Caf6 de 1968 prorrogado
mediante Protocolo.
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EN FE DE LO CUAL, los infrascritos, debidamente autorizados a este efecto por sus respecti-
vos Gobiernos, han firmado el presente Protocolo en las fechas que figuran junto a sus firmas.

Los textos en espafiol, franc6s, ingl6s y portugu6s del presente Protocolo son igualmente
aut~nticos. Los originales serin depositados en poder del Secretario General de las Naciones
Unidas, quien transmitird copias certificadas de los mismos a cada Parte signataria o que se
adhiera al presente Protocolo.

El texto del presente Protocolo fue aprobado por el Consejo Internacional del Caf6
mediante su Resoluci6n Nq 273 de 26 de septiembre de 1974.

ANEXO

DISTRIBUCI6N DE VOTOS

Pals

Australia ..................
B6lgica* ..................
Bolivia ....................
B rasil .....................
Burundi ...................
CanadA ...................
Colom bia .................
Costa Rica ................
Checoslovaquia ............
C hipre ....................
Dinamarca ................
Ecuador ..................
El Salvador ................
Espafia ...................
Estados Unidos ............
Ethiopia ..................
Finlandia .................
Francia ...................
G hana ....................
Guatemala ................
G uinea ...................
H aiti .....................
Honduras .................
India .....................
Indonesia .................
Jam aica ...................
Jap6n ....................
K enia .....................
Liberia ...................
M exico ...................
Nicaragua ................

Exportador Importador Pas Exportador Importador

Nigeria ................... 4 -

Noruega .................. - 17
Nueva Zelandia ............ - 7
OAMCAF ................ 87 -

OAMCAF .............. (4) -

Camerin ............... .(5) -

Congo Reptiblica Po-
pular del ................ (1) -

Costa de Marfil .......... (45) -

Dahomey ............... (1) -

Gab6n ................. (1) -
Reptiblica Centroafricana . (3) -

Reptiblica Malgache ...... (14) -

Togo ................... 3 -
Paises Bajos ................- so
Panamd ................... 4 -

Paraguay ................. 4 -
Peri ...................... 16 -
Portugal .................. 47 -
Reino Unido ..............- 57
Repdiblica Dominicana ..... 12 -
Reptblica Federal de Alemania - 116
Rwanda ................... 6 -
Sierra Leona ............... 6 -
Suecia .................... . -40
Suiza ..................... . 27
Tanzania .................. 15 -
Trinidad y Tabago .......... 4 -

Uganda .................. 41 -
Venezuela ................. 9 -
Zaire ..................... 20 -

TOTAL 1.000 1.000

* Incluido Luxemburgo.
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For Australia:
Pour IAustralie:
Por Australia:
Pela Australia:

ARCHIBALD DUNCAN CAMPBELL

26 March 1975'

For Belgium:
Pour la Belgique:
Por B6lgica:
Pela B6Igica:

Sous reserve de ratification'
EDOUARD LONGERSTAEY

26 mars 1975'

For Bolivia:
Pour la Bolivie:
Por Bolivia:
Pela Bolivia:

JULIO ZAVALA URRIOLAGOITIA

Subject to ratification'
3/17/75

For Brazil:
Pour le Br6sil
Por el Brasil:
Pelo Brasil:

StROIO ARMANDO FRAzAo
Ad referendum da Congres National'
Le 6 janvier 19756

For Burundi:
Pour le Burundi:
Por Burundi:
Pelo Burtindi:

JOSEPH NDABANIWE

31.3.1975
Sous r6serve de ratification'

1 26 mars 1975.
2 Subject to ratification.
3 26 March 1975.
4 Sous reserve de ratification.
5 Ad referendum to the National Congress - Ad referendum au Congres national.
6 6 January 1975.
7 Subject to ratification.
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For Cameroon:
Pour le Cameroun
Por el Camertn:
Pelos Camar6es:

FERDINAND OYONO

Le 27 mars 19751

For Canada:
Pour le Canada:
Por el CanadA:
Pelo CanadA:

SAUL FORBES RAE

March 27, 19752

For the Central African Republic:
Pour la Rpublique Centrafricaine:
Por la Reptiblica Centroafricana:
Pela Rept~blica Centro-Africana:

DAVID N' GUINDO

31 mars 1975'

For Colombia:
Pour la Colombie:
Por Colombia:
Pela Col6mbia:

AURELIO CAICEDO AYERBE

March 3rd./1975
Sujeto a ratificaci6n -

For the Congo:
Pour le Congo:
Por el Congo:
Pelo Congo:

NICOLAS MONDJO

New York, le 31 mars 19756

1 27 March 1975.

2 27 mars 1975.
3 31 March 1975.
4 3 mars 1975.
5 Subject to ratification - Sous reserve de ratification.
6 New York, 31 March 1975.
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For Costa Rica:
Pour le Costa Rica:
Por Costa Rica:
Pela Costa Rica:

FERNANDO SALAZAR NAVARRETE

November 19-1974'
Subject to ratification2

For Cyprus:
Pour Chypre:
Por Chipre:
Pelo Chipre:

ZENON RossIDES
17 March 1975'

For Czechoslovakia:
Pour la Tch&coslovaquie:
Por Checoslovaquia:
Pela Tcheco-Eslovdquia:

LADISLAV SMID

28 March 1975'

For Dahomey:
Pour le Dahomey:
Por el Dahomey:
Pelo Daom6:

TIAMIou ADJIBADE

31 mars 19751

For Denmark:
Pour le Danemark•
Por Dinamarca:
Pela Dinamarca:

HANS TABOR

18 December 19741

For the Dominican Republic:
Pour la R~publique Dominicaine:
Por la Reptiblica Dominicana:
Pela Reptiblica Dominicana:

1 19 novembre 1974.
2 Sous reserve de ratification.
3 17 mars 1975.
4 28 mars 1975.
5 31 March 1975.
6 18 d6cembre 1974.
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For Ecuador:
Pour l'Equateur:
Por el Ecuador:
Pelo Equador:

LEOPOLDO BENITES VINUEZA

January 28, 1975'

For El Salvador:
Pour El Salvador:
Por El Salvador:
Pelo El Salvador:

MAURICIO ROSALES
26 de marzo de 1975'
Sujeto a ratificaci6n'

For Ethiopia:
Pour l'Ethiopie:
Por Etiopia:
Pela Eti6pia:

ATO YILMA TADESSE

March 28, 1975'

For Finland:
Pour la Finlande:
Por Finlandia:
Pela Finlandia:

AARNO KARHILO

Subject to ratification'
February 24, 1975'

For France:
Pour la France:
Por Francia:
Pela Franga:

JACQUES LECOMPT
18 mars 1975'
Sous reserve d'approbation'

1 28 janvier 1975.

2 26 March 1975 - 26 mars 1975.

3 Subject to ratification - Sous reserve de ratification.
4 28 mars 1975.
5 Sous reserve de ratification.
6 24 f6vrier 1975.
7 18 March 1975.
8 Subject to approval.
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For Gabon:
Pour le Gabon
Por el Gab6n:
Pelo Gabio:

ALEXIS OBAME

Le 27 mars 1975'

For Germany, Federal Republic of:
Pour 'Allemagne, R~publique f~d~rale d'
Por Alemania, Repiiblica Federal de:
Pela Alemanha, Repfiblica Federal da:

Baron RUDIGER VON WECHMAR

3-27-75

For Ghana:
Pour le Ghana
Por Ghana:
Pelo Gana:

T. B. SAM

[24 March 1975]2

For Guatemala:
Pour le Guatemala
Por Guatemala:
Pela Guatemala:

RENt MONTES C6BAR

Subject to ratification
Feb/7/75'

For Guinea:
Pour la Guinde
P6r Guinea:
Pela Guin6:

JEANNE MARTIN CISSE

Le 21 f~vrier 19751

1 27 March 1975.

2 24 mars 1975.
3 Sous reserve de ratification.
4 February 7, 1975 - 7 fWvrier 1975.
5 21 February 1975.
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For Haiti:
Pour Haiti:
Por Haiti:
Pelo Haiti:

RAOUL SICLAIT

27 mars 1975'
Sous r6serve de ratification2

For Honduras:
Pour le Honduras:
Por Honduras:
Pelo Honduras:

ROBERTO MARTiNEZ ORD6FJEZ

Marzo 27 de 1975'

For India:
Pour l'Inde:
Por la India:
Pela India:

RIKHI JAIPAL

26 March 1975'

For Indonesia:
Pour l'Indon6sie
Por Indonesia:
Pela Indonesia:

AUGUST MASPAUNG
New York, 28 January 1975'

For the Ivory Coast:
Pour la C~te d'Ivoire
Por la Costa de Marfil:
Pela Costa do Marfim:

SIMtON AKE

Lundi, le 17 marg 19751

For Jamaica:
Pour la Jamaique:
Por Jamaica:
Pela Jamdica:

DONALD MILLS

19th March 1975'
Subject to ratification'

I 27 March 1975.
2 Subject to ratification.
3 27 March 1975 - 27 mars 1975.
4 26 mars 1975.
5 New York, 28 janvier 1975.
6 Monday, 17 March 1975.
7 19 mars 1975.
8 Sous reserve de ratification.
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For Japan:
Pour le Japon
Por el Jap6n:
Pelo Japdo:

For Kenya:
Pour le Kenya
Por Kenia:
Pelo Qu~nia:

CHARLES G. MAINA

26th March 1975'

For Liberia:
Pour le Liberia
Por Liberia:
Pela Liberia:

For Luxembourg:
Pour le Luxembourg
Por Luxemburgo:
Pelo Luxemburgo:

Sous reserve de ratification2

EDOUARD LONGERSTAEY

26 mars 19751

For Madagascar:
Pour Madagascar
Por Madagascar:
Pelo Madagascar:

BLAISE RABETAFIKA

26 mars 1975'

For Mexico:
Pour le Mexique:
Por M6xico:
Pelo Mexico:

ALFONSO GARCiA ROBLES

22-1-75
Ad referendum

1 26 mars 1975.
2 Subject to ratification.
3 26 March 1975.
4 26 March 1975.
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For the Netherlands:
Pour les Pays-Bas :
Por los Paises Bajos:
Pelos Paises-Baixos:

J. C. P. SPEYART VAN WOERDEN

Subject to acceptance
Sous r6serve d'acceptation
27 March 1975'

For New Zealand:
Pour la Nouvelle-Z1ande
Por Nueva Zelandia:
Pela Nova Zelfindia:

JOHN MICHAEL ROGER MANSFIELD

27 March 19752

For Nicaragua:
Pour le Nicaragua
Por Nicaragua:
Pelo NicarAgua:

GUILLERMO LANG
2/14/75
Subject to ratification,

For Nigeria:
Pour le Nigeria
Por Nigeria:
Pela Nigeria:

EDWIN OGEBE OGBU
27 March, 19754

For Norway:
Pour la Norv~ge:
Por Noruega:
Pela Noruega:

JAN ARVESEN

25 March 1975'

For Panama:
Pour le Panama:
Por Panamd:
Pelo Panama:

AQUILINO E. BOYD

3/31/75

1 27 mars 1975.
2 27 mars 1975.
3 Sous riserve de ratification.
4 27 mars 1975.
5 25 mars 1975.
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For Paraguay:
Pour le Paraguay
Por el Paraguay:
Pelo Paraguai:

FRANCISCO BARREIRO MAFFIODO

19 March 1975'
Subject to ratification2

For Peru:
Pour le P6rou:
Por el Perti:
Pelo Peru:

RICARDO STUBBS

Con cargo a posterior ratificaci6n'
27 March 19751

For Portugal:
Pour le Portugal
Por Portugal:
Pelo Portugal:

Jost VEIGA SIMAO

Subject to ratification5
27.3.75

For Rwanda:
Pour le Rwanda:
Por Rwanda:
Pelo Ruanda:

CALLIXTE HABAMENSHI

22 janvier 19756
Sous r6serve de ratification'

For Sierra Leone:
Pour le Sierra Leone
Por Sierra Leona:
Pela Serra Leoa:

EDWARD WILMOT BLYDEN III
31 March 19751

1 19 mars 1975.
2 Sous r6serve de ratification.
3 Subject to ratification - Sous r6serve de ratification.
4 27 mars 1975.
5 Sous r6serve de ratification.
6 22 January 1975.
7 Subject to ratification.
8 31 mars 1975.
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For Spain:
Pour I'Espagne
Por Espahia:
Pela Espanha:

JAIME DE PINIES
27 de Marzo 1975'

For Sweden:
Pour la Suede
Por Suecia:
Pela Su~cia:

PEDER HAMMARSKJOLD
27 March 19752

For Switzerland:
Pour la Suisse
Por Suiza:
Pela Suiqa:

SIGISMOND MARCUARD

24.3.75

For Togo:
Pour le Togo:
Por el Togo:
Pelo Togo:

DABRA TOGBE

Le 27 mars 1975'

For Trinidad and Tobago:
Pour la Trinit&et-Tobago
Por Trinidad y Tabago:
Pelo Trinidad e Tobago:

EUSTACE E. SEIGNORET

Subject to ratification'
19 Feb. 1975'

For Uganda:
Pour r'Ouganda
Por Uganda:
Pelo Uganda:

KHALID YOUNis KINENE

11.3.19756

1 27 March 1975 - 27 mars 1975.
2 27 mars 1975.
3 27 March 1975.
4 Sous reserve de ratification.
5 19 February 1975 - 19 f~vrier 1975.
6 II March 1975 - II mars 1975.
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For the United Kingdom of Great Britain and Northern Ireland:
Pour le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
Por el Reino Unido de Gran Bretafa e Irlanda del Norte:
Pelo Reino Unido da GrA-Bretanha e Irlanda do Norte:

IVOR RICHARD

14th March 1975'

For the United Republic of Tanzania:
Pour la R~publique-Unie de Tanzanie:
Por la Repfiblica Unida de Tanzania:
Pela Reptiblica Unida da Tanzania:

SALIM AHMED SALIM

March 28, 19752

For the United States of America:
Pour les Etats-Unis d'Am6rique :
Por los Estados Unidos de America:
Pelos Estados Unidos da Am6rica:

W. TAPLEY BENNET

15 January 19751

For Venezuela:
Pour le Venezuela
Por Venezuela:
Pela Venezuela:

SIM6N ALBERTO CONSALVI

31.111.75

For Yugoslavia:
Pour la Yougoslavie
Por Yugoslavia:
Pela Yugoslavia:

JAKSA PETRIC

Subject to approval4

31 March 19751

For Zaire:
Pour le Zaire:
Por el Zaire:
Pelo Zaire:

1 14 mars 1975.

2 28 mars 1975.
3 15 janvier 1975.
4 Sous reserve d'approbation.
5 31 mars 1975.
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No. 9464. IN;FERNATI6NAL CONVENTION ON THE ELIMINATION OF ALL
FORMS OF RACIAL DISCRIMINATION. OPENED FOR SIGNATURE AT NEW
YORK ON 7 MARCH 1966'

DECLARAfION refiting td a declaration by the German Democratic Republic2 concerning
applicaiion to Berlin (West).
Received on:

19 Septembei i975

FIDERAL REPUBLIC OF dERMANY

"By theii" Notes of 8 Jily I075' the Governments of France, the United Kingdom and the
United Statds aifinieed th6 assertions made in the communications referred to above. The
Government of the Federal Republic of Germany, on the basis of the legal situation set out in
the Notes of ihe Three Pbwers wishes to confirm that the application in Berlin (West) of the
above-mentioned [ihstrufnent] extended by it under the established procedures continues in
full force and effbct.

The Government of the Federal Republic of Germany wishes to point out that the
absence of a response to further communications of a similar nature should not be taken to
imply any change of its position in this matter."

Registered ex officio on 19 September 1975.

RATIFICATION

Instrument deposited on:

30 September 1975

AUSTRALIA

(With effect from 30 October 1975.)
With the following declaration:
"The Government of Australia furthermore declares that Australia is not at present in a

position specifically to treat as offences all the matters covered by article 4 (a) of the Conven-
tion. Acts of the kind there mentioned are punishable 61ly to the extent provided by the ex-
isting criminal law dealing with such matters as the flaintenance of public order, public
mischief, assault, riot, criminal libel, conspiracy atid tttempts. It is the intention of the
Australian Government, as the first suitable moment, td seek from Parliament legislation spe-
cifically implementing the terms of article 4 (a)."

Registered ex officio on 30 September 1975.

I United Nations, Treaty Series, vol. 660, p. 195; for subsequent actions, see references in Cumulative Indexes
Nos. 10 and I1, as well as annex A in volumes 751, 752, 759, 763, 771, 774, 778, 786, 790, 797, 799, 802, 813, 814, 819,
820, 823, 825, 829, 834, 842, 846, 848, 850, 854, 857, 861, 883, 893, 905, 907, 917, 937, 940, 941, 943, 949, 950, 959, 973,
974 and 978.

2 Ibid., vol. 905, p. 88.
3 Ibid., vol. 973, p. 337.
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No 9464. CONVENTION INTERNATIONALE SUR L'ILIMINATION DE TOUTES
LES FORMES DE DISCRIMINATION RACIALE. OUVERTE A LA SIGNATURE
A NEW YORK LE 7 MARS 1966'

DI3CLARATION relative A une dclaration formule par la R~publique dimocratique
allemande' concernant l'application h Berlin-Ouest.

Refue le :

19 septembre 1975

REPUBLIQUE FEDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

Par leurs notes du 8 juillet 19753, les Gouvernements de la France, du Royaume-Uni et
des Etats-Unis ont r~pondu aux affirmations contenues dans les communications mentionn~es
plus haut. Le Gouvernement de la R~publique f drale d'Allemagne, sur la base de la situation
juridique d6crite dans les notes des trois Puissances, tient A confirmer que [l'instrument
susmentionnf], dont il a 6tendu l'application A Berlin-Ouest conform~ment aux procedures
6tablies, [continue] d'y &re pleinement en vigueur.

Le Gouvernement de la R~publique f~d~rale d'Allemagne tient A signaler que l'absence de
r~ponse de sa part A de nouvelles communications de m~me nature ne devra pas 8tre inter-
pr~t~e comme signifiant un changement de position en la mati~re.

Enregistrd d'office le 19 septembre 1975.

RATIFICATION

Instrument ddpose le:

30 septembre 1975

AUSTRALIE

(Avec effet au 30 octobre 1975.)

Avec la d6claration suivante :

[TRADUCTION - TRANSLATION]

Le Gouvernement australien d6clare, en outre, que l'Australie n'est pas actuellement en
mesure de consid~rer sp6cifiquement comme des d61its tous les actes 6num~r6s A l'alin6a a de
l'article 4 de la Convention. De tels actes ne sont punissables que dans la mesure pr6vue par la
16gislation p6nale existante concernant des questions telles que le maintien de l'ordre, les d61its
contre la paix publique, les violences, les 6meutes, les diffamations, les complots et les ten-
tatives de commettre ces actes. Le Gouvernement australien a l'intention, d~s que l'occasion
s'en pr6sentera, de demander au Parlement d'adopter une 16gislation visant express6ment k ap-
pliquer les dispositions de I'alin6a a de I'article 4.

Enregistr6 d'office le 30 septembre 1975.

1 Nations Unies, Recueildes Traits, vol. 660, p. 195; pour les faits ult~rieurs, voir les rkffrences donn~es dans les In-

dex cumulatifs nos 10 et 11, ainsi que l'annexe A des volumes 751, 752, 759, 763, 771, 774, 778, 786, 790, 797, 799, 802,
813, 814, 819, 820, 823, 825, 829, 834, 842, 846, 848, 850, 854, 857, 861, 883, 893, 905, 907, 917, 937, 940, 941, 943, 949,
950, 959, 973, 974 et 978.

2 Ibid., vol. 905, p. 88.
3 Ibid., vol. 973, p. 338.

Vol. 982, A-9464



United Nations - Treaty Series 0 Nations Unies - Recueil des Traitis

No. 10481. AGREEMENT ON ECO-
NOMIC, INDUSTRIAL AND
TECHNICAL CO-OPERATION BE-
TWEEN THE GOVERNMENT OF THE
REPUBLIC OF FINLAND AND THE
GOVERNMENT OF THE HUNGARIAN
PEOPLE'S REPUBLIC. SIGNED AT
BUDAPEST ON I OCTOBER 1969'

TERMINATION
The above-mentioned Agreement ceased to

have effect on 1 June 1975, the date of entry
into force of the Agreement between the
Government of the Republic of Finland and
the Government of the Hungarian People's
Republic on the development of economic,
industrial and scientific-technological co-
operation signed at Budapest on 2 September
19741 in accordance with article 9 of the latter
Agreement.

Certified statement was registered by
Finland on 22 September 1975.

I United Nations, Treaty Series, vol. 729, p. 59.
2 See p. 165 of this volume.

N o 10481. ACCORD DE COOPIRA-
TION ICONOMIQUE, INDUS-
TRIELLE ET TECHNIQUE ENTRE LE
GOUVERNEMENT DE LA RIPUBLI-
QUE DE FINLANDE ET LE GOUVER-
NEMENT DE LA RIPUBLIQUE POPU-
LAIRE HONGROISE. SIGNP, A
BUDAPEST LE Ier OCTOBRE 1969'

ABROGATION
L'Accord susmentionn6 a cess6 d'avoir

effet le Ier juin 1975, date d'entre en vigueur
de I'Accord entre le Gouvernement de la R&
publique de Finlande et le Gouvernement de
la R6publique populaire hongroise relatif au
d6veloppement de la coop6ration 6cono-
mique, industrielle et scientifico-technique
sign6 A Budapest le 2 septembre 19742, con-
form~ment A I'article 9 de ce dernier Accord.

La dclaration certifide a dtd enregistrge
par la Finlande le 22 septembre 1975.

I Nations Unies, Recuell des Traids, vol. 729, p. 59.
2 Voir p. 165 du pr6sent volume.
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[SPANISH TEXT -TEXTE ESPAGNOL]

No. 11122. CONVENIO CENTROAMERICANO DE INCENTIVOS FISCALES AL
DESARROLLO INDUSTRIAL

PROTOCOLO QUE MODIFICA EL SEGUNDO PROTOCOLO AL CONVENIO CENTROAMERICANO DE

INCENTIVOS FISCALES AL DESARROLLO INDUSTRIAL

Los Gobiernos de las Reptdblicas de Guatemala, El Salvador, Nicaragua y Costa Rica,
Considerando que el 30 de junio de 1975 vencerd el plazo de vigencia del Segundo Proto-

colo al Convenio Centroamericano de Incentivos Fiscales al Desarrollo Industrial, suscrito en
la ciudad de Guatemala, Reptiblica de Guatemala, el 25 de octubre de 1973.

Considerando que de conformidad con dicho instrumento, a un buen nimero de empre-
sas clasificadas se les vencerln sus beneficios fiscales despu6s del 31 de marzo de 1975, sin que
sea doble esperar para entonces la superaci6n de los problemas que confrontan en relaci6n con
los precios y el abastecimiento extrarregional de materias primas y otros insumos, raz6n por la
cual es procedente dictar las medidas tendientes a resolver dichas situaciones en el corto plazo,
en tanto se adoptan regionalmente los instrumentos que se hagan cargo de ellas en forma de-
finitiva;

Teniendo en cuenta la recomendaci6n de los Ministros de Economia de Centroam~rica en
el sentido de que se modifique el Segundo Protocolo al Convenio Centroamericano de Incenti-
vos Fiscales al Desarrollo Industrial para contrarrestar los efectos econ6micos indicados.

Han decidido celebrar el presente Protocolo, a cuyo efecto han designado a sus respecti-
vos Plenipotenciarios a saber:

Su Excelencia, el sefior Presidente de la Repitblica de Guatemala, al sehor Eduardo Palomo
Escobar;

Su Excelencia, el seftor Presidente de la Reptiblica de El Salvador, al sefior Eduardo Casanova
Sandoval;

Su Excelencia, el sefior Presidente de la Reptiblica de Nicaragua, al sehor Carlos Manuel Perez
Alonso;

Su Excelencia, el sefior Presidente de la Reptiblica de Costa Rica, al sefior Danilo Zamora
Salas;
Quienes despu6s de haberse comunicado sus respectivos Plenos Poderes y de hallarlos en

buena y debida forma, convienen en modificar el Segundo Protocolo al Convenio Centroame-
ricano de Incentivos Fiscales al Desarrollo Industrial, en adelante denominado oel Proto-
colo , de la manera siguiente:

Artculo I. El inciso (c) del articulo 2 del Protocolo queda asi:
<c) que tales exoneraciones hubieran terminado o terminen entre el 1°. de enero de

1973 y el 31 de diciembre de 1977.

Articulo 2. El articulo 3 del Protocolo queda asi:
oArt(culo 3. La Autoridad Administrativa de cada Estado Contratante podrd

otorgar a las empresas mencionadas en el articulo primero, por un periodo que no excede-
rd del que se indica en el articulo 13 de este Instrumento, exoneraci6n de derechos adua-
neros sobre la importaci6n de materias primas, productos semielaborados y envases que
tales empresas utilicen exclusivamente en su proceso industrial.

Los beneficios correspondientes comenzardn a surtir efecto a partir de la fecha de vi-
gencia del acto administrativo en que se otorguen, sea 6ste decreto, acuerdo, contrato o
resoluci6n, y no sobrepasardn, en ningain caso, el porcentaje mIs bajo de que haya dis-
frutado la empresa solicitante o cualquier otra centroamericana que produzca iguales ar-
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ticulos, cuyos beneficios hayan vencido o venzan entre el 1P de enero de 1973 y el 31 de
diciembre de 1977.>>

Articulo 3. Se adiciona el siguiente pdrrafo al articulo 5 del Protocolo:
< La Autoridad Administrativa Nacional, a solicitud de parte y previa comprobaci6n

del cumplimiento del articulo 2 de este Protocolo, especialmente respecto a las obligacio-
nes derivadas del decreto, contrato o acuerdo respectivo, comunicarA el otorgamiento de
los correspondientes beneficios al interesado.>>

Artkculo 4. El articulo 8 del Protocolo queda asi:
((Articulo 8. A los efectos de este Protocolo serin aplicables, en lo que fuere perti-

nente, las disposiciones del Convenio Centroamericano de Incentivos Fiscales al Desarro-
lo Industrial y de su Reglamento (REIFALDI).>,

Articulo 5. El articulo 10 del Protocolo queda asi:
oArtculo 10. Los Estados Contratantes se comprometen a realizar las gestiones

necesarias para poner en vigor, antes del 31 de diciembre de 1977, una nueva politica
arancelaria, comfin, que, entre otras cosas, se haga cargo de la soluci6n de los problemas
que el vencimiento de los beneficios fiscales pudiera ocasionar a las empresas clasificadas,
en el entendido de que tal instrumento no serd sustitutivo de una politica de fomento a las
actividades manufactureras, sino que esta materia deberi ser parte de un esquema in-
tegral de politica industrial.>>

Artkculo 6. El articulo 13 del Protocolo queda asi:
((Artfculo 13. Este Protocolo y los beneficios que se otorguen conforme al mismo,

cesardn en su vigencia el 31 de diciembre de 1977, o antes, en la fecha que se ponga en vi-
gor la nueva politica arancelaria regional.>>

Articulo 7. Este Protocolo serA sometido a ratificaci6n en cada Estado Contratante de
conformidad con sus respectivas normas constitucionales o legales, y entrarA en vigor ocho
dias despu~s de la fecha en que se deposite el tercer instrumento de ratificaci6n, para los
primeros ratificantes, y, para los subsiguientes, en la fecha de dep6sito de sus respectivos
instrumentos de ratificaci6n.

Articulo 8. La Secretaria General de la Organizaci6n de Estados Centroamericanos
(ODECA), serA la depositoria del presente instrumento y enviard copias certificadas del mismo a
la Cancilleria de cada uno de los Estados Contratantes, y a la Secretaria Permanente del Tra-
tado General de Integraci6n Econ6mica Centroamericana, a las cuales notificard inmediata-
mente del dep6sito de cada uno de los instrumentos de ratificaci6n. Al entrar en vigor el Pro-
tocolo, procederd tambi~n a enviar copia certificada del mismo a la Secretaria General de la
Organizaci6n de las Naciones Unidas, para los fines de registro que sefiala el Articulo 102 de la
Carta de esta Organizaci6n.

Articulo 9. El presente instrumento queda abierto a la adhesi6n de cualquier Estado
Centroamericano que no lo hubiere suscrito originalmente.
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EN TESTIMONIO DE LO CUAL, los respectivos Plenipotenciarios firman el presente Protocolo
en la ciudad de Guatemala, Reptiblica de Guatemala, el doce de mayo de mil novecientos se-
tenticinco.

Por el Gobierno de Guatemala:

[Signed - Signd]
EDUARDO PALOMO ESCOBAR

Por el Gobierno de El Salvador:

[Signed - Signtf]
EDUARDO CASANOVA SANDOVAL

Por el Gobierno de Nicaragua:

[Signed - Signel
CARLOS MANUEL PHREZ ALONSO

Por el Gobierno de Costa Rica:

[Signed - Sign6]
DANILO ZAMORA SALAS

VoI. 982, A- 11122
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[TRANSLATION - TRADUCTION]

No. 11122. CENTRAL AMERICAN AGREEMENT ON FISCAL INCENTIVES TO IN-
DUSTRIAL DEVELOPMENT. SIGNED AT SAN JOSt ON 31 JULY 1962'

PROTOCOL' MODIFYING THE SECOND PROTOCOL TO THE ABOVE-MENTIONED AGREE-
MENT, SIGNED AT GUATEMALA CITY ON 25 OCTOBER 1973.1 SIGNED AT
GUATEMALA CITY ON 12 MAY 1975

Authentic text: Spanish.
Registered by the General Secretariat of the Organization of Central American

States, acting on behalf of the Parties, on 24 September 1975.

The Governments of the Republics of Guatemala, El Salvador, Nicaragua and Costa
Rica,

Considering that the Second Protocol to the Central American Agreement on Fiscal In-
centives to Industrial Development, signed at Guatemala City, Republic of Guatemala, on 25
October 1973,1 is due to expire on 30 June 1975,

Considering that in accordance with that instrument the fiscal benefits of a considerable
number of classified enterprises will lapse after 31 March 1975 and that there is no possibility
that the problems confronting them with regard to prices and the extraregional supply of raw
materials and other inputs will be solved by that time, so that measures need to be prescribed
to resolve such situations over the short-term, until instruments are adopted on a regional
basis that can finally resolve the matter,

Bearing in mind the recommendation of the Ministers of Economy of Central America
that the Second Protocol to the Central American Agreement on Fiscal Incentives to In-
dustrial Development should be amended to counteract the economic effects in question,

Have decided to conclude this Protocol and for that purpose have appointed as their
respective plenipotentiaries:
His Excellency the President of the Republic of Guatemala: Mr. Eduardo Palomo Escobar;
His Excellency the President of the Republic of El Salvador: Mr. Eduardo Casanova

Sandoval;
His Excellency the President of the Republic of Nicaragua: Mr. Carlos Manuel Perez Alonso;
His Excellency the President of the Republic of Costa Rica: Mr. Danilo Zamora Salas;

Who, having exchanged their respective full powers, found in good and due form, have
agreed to amend the Second Protocol to the Central American Agreement on Fiscal Incentives
to Industrial Development, hereinafter referred to as "the Protocol", as follows:

I United Nations, Treaty Series, vol. 780, p. 203, and annex A in volume 908.
2 Came into force on 17 September 1975 in respect of the following States, i.e. eight days after the date of deposit of

the third instrument of ratification with the Secretariat of the Organization of Central American States, in accordance
with article 7:

Dote of deposit
of ratification

State of the Instrument

G uatem ala ..... ...................................................... 12 M ay 1975
El Salvador ............................................................ 14 July 1975
Costa Rica ............................................................ 9 Septem ber 1975

3 United Nations, Treaty Series, vol. 908, p. 104.
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Article 1. Article 2 (c) of the Protocol shall read as follows:
"(c) such exemption has or will have lapsed between 1 January 1973 and 31 Decem-

ber 1977."

Article 2. Article 3 of the Protocol shall read as follows:
"Article 3. The Administrative Authority of each Contracting State shall be able to

grant to the enterprises mentioned in article 1, for a period which shall not exceed that
specified in article 13 of this instrument, exemption from customs duties on the import of
raw materials, semi-finished goods and containers which those enterprises use exclusively
in their industrial processes.

The corresponding benefits shall take effect from the date of entry into force of the
administrative act whether a decree, order, contract or ruling-under which they are
granted -and shall in no case exceed the lowest percentage enjoyed by the enterprise re-
questing exemptions, or by any other Central American enterprise that produces
equivalent articles and whose benefits have lapsed or will lapse between I January 1973
and 31 December 1977."

Article 3. The following paragraph shall be added to article 5 of the Protocol:
"The National Administrative Authority shall, at the request of a party concerned

and after compliance with article 2 of this Protocol has been verified, particularly with
respect to obligations deriving from the relevant decree, contract or order, notify the
party concerned that the benefits in question have been granted."

Article 4. Article 8 of the Protocol shall read as follows:
"Article 8. For the purposes of this Protocol, the provisions of the Central

American Agreement on Fiscal Incentives to Industrial Development and its Regulations
(REIFALDI) shall apply where relevant."

Article 5. Article 10 of the Protocol shall read as follows:
"Article 10. The Contracting States undertake to take the necessary steps to in-

troduce, before 31 December 1977, a new common tariff policy which, inter alia, should
provide a solution to the problems which the lapse of fiscal benefits might cause for the
classified enterprises, on the understanding that such instrument shall not replace a policy
of promoting manufacturing activities, but rather shall form part of an over-all industrial
policy."

Article 6. Article 13 of the Protocol shall read as follows:
"Article 13. This Protocol and the benefits granted under it shall cease to have ef-

fect on 31 December 1977, or before, on the date on which the new regional tariff policy
is introduced."

Article 7. This Protocol shall be submitted for ratification in each Contracting State in
conformity with its respective constitutional or legislative procedures. It shall enter into force,
in the case of the first three States to ratify it, eight days after the date of deposit of the third
instrument of ratification, and in the case of the States which ratify it subsequently, on the
date of deposit of the relevant instrument.

Article 8. The General Secretariat of the Organization of Central American States
(ODECA) shall act as depository of this instrument and shall send a certified copy thereof to the
Ministry of Foreign Affairs of each of the Contracting States and to the Permanent Secretariat
of the General Treaty on Central American Economic Integration, and shall notify them for-
thwith of the deposit of each instrument of ratification. Upon the entry into force of the Pro-
tocol, it shall also transmit a certified copy thereof to the Secretariat of the United Nations for
registration in conformity with Article 102 of the United Nations Charter.
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Article 9. This instrument shall remain open for accession by any Central American
State which had not originally signed it.

IN WITNESS WHEREOF, the respective plenipotentiaries have signed the present Protocol at
Guatemala City, Republic of Guatemala, on 12 May 1975.

For the Government of Guatemala:

[Signed]
EDUARDO PALOMO ESCOBAR

For the Government of El Salvador:

[Signed]
EDUARDO CASANOVA SANDOVAL

For the Government of Nicaragua:

[Signed]
CARLOS MANUEL PtREZ ALONSO

For the Government of Costa Rica:

[Signed]
DANILO ZAMORA SALAS

Vol 982, A- 11122



366 United Nations - Treaty Series 9 Nalions Unies - Recuel des Traitis 1975

[TRADUCTION - TRANSLATION]

No 11122. ACCORD CENTRAMPERICAIN RELATIF AUX STIMULANTS FISCAUX
DU DI8VELOPPEMENT INDUSTRIEL. SIGN8 A SAN JOSI LE 31 JUILLET 1962'

PROTOCOLE2 MODIFIANT LE DEUXIEME PROTOCOLE A L'ACCORD SUSMENTIONNE SIGNt A

GUATEMALA LE 25 OCTOBRE 19733. SIGNti A GUATEMALA LE 12 MAI 1975

Texte authentique: espagnol.

EnregistrJ par le Secrdlariat de l'Organisation des Etats d'A mdrique centrale, agissant au nom
des Parties, le 24 septembre 1975.

Les Gouvernements des R6publiques du Guatemala, d'Ei Salvador, du Nicaragua et du
Costa Rica,

Considrant que le Deuxi~me Protocole A I'Accord centram6ricain relatif aux stimulants
fiscaux du d~veloppement industriel, sign& dans la ville de Guatemala (R~publique du
Guatemala) le 25 octobre 19731, viendra A expiration le 30 juin 1975;

Consid6rant que, conform~ment audit instrument, bon nombre d'entreprises class~es qui
b6n~ficient d'avantages fiscaux verront ces avantages prendre fin apr~s le 31 mars 1975, sans
qu'on puisse esp~rer qu'elles aient surmont6 d'ici IA les problmes auxquels elles se trouvent
confront~es concernant les prix et les approvisionnements de matires premieres et autres in-
trants d'origine extra-r~gionale, raison pour laquelle il convient de prendre des mesures afin de
r~soudre ces problmes A court terme, en attendant que soient adopt6s, A I'6chelon regional,
des instruments qui r~glent la situation de fagon d6finitive;

Tenant compte de la recommandation des Ministres de l'6conomie d'Am6rique centrale
tendant i ce que soit modifi6 le Deuxi~me Protocole A 'Accord centram~ricain relatif aux
stimulants fiscaux du d6veloppement industriel, afin de contrecarrer les effets 6conomiques in-
diqu~s;

Sont convenus de conclure le present Protocole et ont, A cet effet, d6sign6 leurs pl6nipoten-
tiaires respectifs, A savoir :
Le Pr6sident de la R6publique du Guatemala, M. Eduardo Palomo Escobar;
Le Pr6sident de la R~publique d'El Salvador, M. Eduardo Casanova Sandoval;
Le Pr6sident de la R6publique du Nicaragua, M. Carlos Manuel Perez Alonso;
Le President de la R6publique du Costa Rica, M. Danilo Zamora Salas;

Lesquels, apr~s s'&re communique leurs pleins pouvoirs respectifs, trouv6s en bonne et
due forme, conviennent de modifier le Deuxi~me Protocole A l'Accord centramricain relatif
aux stimulants fiscaux du d6veloppement industriel, ci-aprbs d6nomm6 ole Protocole , de la
manire suivante :

I Nations Unies, Recued des Traits, vol. 780, p. 203, et annexe A du volume 908.
2 Entr6 en vigueur le 17 septembre 1975 A l'6gard des Etats suivants, soit huit jours apr~s la date de d6p6t du trolsibme

instrument de ratification aupr~s du Secr&tariat de l'Organisation des Etats d'Am~rtque centrale, conform~ment A l'ar-
ticle 7

Date du dep6t
de P'inslrument

Etat de ratic ation

G uatem ala ... ...... .............................. ... ......... 12 m ai 1975
El Salvador ............... ....... ..................... ........ 14 juillet 1975
Costa Rica .... ...... ....... ...... ........... ...... ......... 9 septem bre 1975

3 Nations Unies, Recueildes Traitds, vol. 908, p. 107.
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Article premier. L'alin~a c de l'article 2 du Protocole doit se lire comme suit :
(c) Que ces exonerations aient pris ou prennent fin entre le 1 er janvier 1973 et le

31 d~cembre 1977.))

Article 2. L'article 3 du Protocole doit se lire comme suit
(Article 3. L'autorit6 administrative de chaque Etat contractant pourra accorder

aux entreprises mentionn~es A I'article premier, pour une pfriode qui ne d~passera pas celle
indique A 'article 13 du present instrument, une exoneration de droits de douane sur l'im-
portation des matires premieres, des produits semi-finis et des emballages que ces en-
treprises utiliseront exclusivement pour des operations industrielles.

Ces avantages prendront effet A partir de la date d'entr~e en vigueur de i'acte ad-
ministratif (d~cret, accord, contrat ou resolution) en vertu duquel is seront accord~s et ne
d~passeront en aucun cas le pourcentage le plus bas dont b~n~ficiait l'entreprise requfrante
ou toute autre entreprise centram~ricaine produisant des articles analogues et dont les
avantages seraient venus ou viendraient A expiration entre le ler janvier 1973 et le
31 dcembre 1977. >

Article 3. Le paragraphe suivant est ajout6 a I'article 5 du Protocole
<L'autorit6 administrative nationale, apr~s s'&re assure que les dispositions

stipul(es A l'article 2 du present Protocole ont 6t6 respect~es, notamment les obligations
dcoulant du dcret, contrat ou accord pertinent, fera savoir A l'int~ress6, sur sa
demande, que les avantages correspondants lui sont octroy~s.>)

Article 4. L'article 8 du Protocole doit se lire comme suit :
((Article 8. Aux fins du present Protocole seront applicables, pour autant qu'elles

soient pertinentes, les dispositions de l'Accord centram~ricain relatif aux stimulants
fiscaux du d~veloppement industriel et de son r~glement (REIFALDI).)>

Article 5. L'article 10 du Protocole doit se lire comme suit :
((Article 10. Les Etats contractants s'engagent A prendre les mesures n~cessaires

pour mettre en vigueur, avant le 31 d~cembre 1977, une nouvelle politique douanire
commune qui permette, entre autres, de r~soudre les probl~mes que l'expiration des avan-
tages fiscaux pourrait occasionner aux entreprises class~es, 6tant entendu que cet instru-
ment ne pourra se substituer A une politique d'encouragement des activit~s manufac-
turi~res, cet objectif devant faire partie d'une politique industrielle d'ensemble.))

Article 6. L'article 13 du Protocole doit se lire comme suit :
<Article 13. Le present Protocole et les avantages octroy~s en vertu de ses disposi-

tions cesseront d'etre en vigueur le 31 d~cembre 1977, ou avant, b la date A laquelle la
nouvelle politique douanire r~gionale entrera en vigueur. >

Article 7. Le present Protocole sera soumis A ratification dans chaque Etat contractant
conform~ment A ses r~gles constitutionnelles ou lgales et entrera en vigueur, pour les trois
premiers Etats qui l'auront ratifi6, huit jours apr~s la date du d~p6t du troisi~me instrument de
ratification et, pour les autres Etats, A ia date du d~p6t de leurs instruments de ratification
respectifs.

Article 8. Le Secretariat g~n~ral de l'Organisation des Etats d'Am(rique centrale
(OcECA) sera le d~positaire du present instrument dont il d~livrera des copies certifies con-
formes au Minist~re des relations extrieures de chacun des Etats contractants et au Secretariat
permanent du Trait6 g~nral d'int~gration 6conomique de I'Am~rique centrale, auxquels il
notifiera imm~diatement le d~p6t de chacun des instruments de ratification. Lors de 1'entr6e en
vigueur du present Protocole, il en d~livrera 6galement une copie certifi~e conforme au

Vol. 982, A -11122



368 United Nations - Treaty Series 0 Nations Unies - Recuell des Traitks 1975

Secretariat g~n~ral de l'Organisation des Nations Unies aux fins d'enregistrement, conform6-
ment A I'Article 102 de la Charte des Nations Unies.

Article 9. Le pr6sent instrument sera ouvert A I'adh(sion de tout Etat d'Amirique cen-
trale qui ne i'aura pas sign& A l'origine.

EN FOI DE QUOI les plnipotentiaires respectifs ont sign6 le pr6sent Protocole dans la ville
de Guatemala (R~publique du Guatemala), le 12 mai 1975.

Pour le Gouvernement du Guatemala:
[Sign']

EDUARDO PALOMo ESCOBAR

Pour le Gouvernement d'EI Salvador
[Signf]

EDUARDO CASANOVA SANDOVAL

Pour le Gouvernement du Nicaragua:
[Signd]

CARLOS MANUEL PEREZ ALONSO

Pour le Gouvernement du Costa Rica:
[SignJ]

DANILO ZAMORA SALAS
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No. 11851. PARIS CONVENTION FOR
THE PROTECTION OF INDUSTRIAL
PROPERTY OF MARCH 20, 1883, AS
REVISED AT BRUSSELS ON DECEM-
BER 14, 1900, AT WASHINGTON ON
JUNE 2, 1911, AT THE HAGUE ON NO-
VEMBER 6, 1925, AT LONDON ON
JUNE 2, 1934, AT LISBON ON OC-
TOBER 31, 1958, AND AT STOCK-
HOLM ON JULY 14, 1967. DONE AT
STOCKHOLM ON 14 JULY 1967'

DECLARATION concerning the application
of the Convention in respect of the Ger-
man Democratic Republic

Notification received by the Director-
General of the World Intellectual Property
Organization on:

5 September 1975

UNITED STATES OF AMERICA

(The United States of America considers
the accession of the German Democratic Re-
public' to the Convention as effective on
4 December 1975, without prejudice to pro-
tection of rights which may have been ac-
corded previously by either Government.)

Certified statement was registered by the
World Intellectual Property Organization,
acting on behalf of the Parties, on 24 Sep-
tember 1975.

I United Nations, Treaty Series, vol. 828, p. 305, and
annex A in volume 917.

No 11851. CONVENTION DE PARIS
POUR LA PROTECTION DE LA PRO-
PRIITE INDUSTRIELLE DU 20 MARS
1883 RtVISEE A BRUXELLES LE
14 D8CEMBRE 1900, A WASHINGTON
LE 2 JUIN 1911, A LA HAYE LE 6 NO-
VEMBRE 1925, A LONDRES LE 2 JUIN
1934, A LISBONNE LE 31 OCTOBRE
1958 ET A STOCKHOLM LE 14 JUIL-
LET 1967. CONCLUE A STOCKHOLM
LE 14 JUILLET 1967'

DECLARATION concernant l'application
de la Convention A l'gard de la R6publi-
que d~mocratique allemande

Notification revue par le Directeur gdndral
de l'Organisation mondiale de la propridtd in-
tellectuelle le :

5 septembre 1975

ETATS-UNIS D'AMtRIQUE

(Les Etats-Unis d'Am6rique considrent
que l'adh~sion de la R6publique d(mocrati-
que allemande' bt la Convention a pris effet le
4 d6cembre 1975, sans prejudice des droits
que l'un ou I'autre Gouvernement pourrait
avoir acquis ant6rieurement.)

La dcclaration certifide a Jt4 enregistrde
par l'Organisation mondiale de la propridtd
intellectuelle, agissant au nom des Parties, le
24 septembre 1975.

1 Nations Unies, Recueildes Traites, vol. 828, p. 305, et
annexe A du volume 917.
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No. 12652. INTERNATIONAL COCOA
AGREEMENT, 1972. CONCLUDED AT
GENEVA ON 21 OCTOBER 1972'

RATIFICATION

Instrument deposited on:

26 September 1975

ITALY

No 12652. ACCORD INTERNATIONAL
DE 1972 SUR LE CACAO. CONCLU A
GENPVE LE 21 OCTOBRE 1972'

RATIFICATION

Instrument deposJ le:

26 septembre 1975

ITALIE

(As an importing member. With effect
from 26 September 1975.)

Registered ex officio on 26 September 1975.

No. 12889. AGREEMENT BETWEEN
THE GOVERNMENT OF DENMARK
AND THE GOVERNMENT OF INDIA
ON THE ESTABLISHMENT OF AN
ABATTOIR AT C.F.T.R.I. (CENTRAL
FOOD TECHNOLOGICAL RESEARCH
INSTITUTE), MYSORE. SIGNED AT
NEW DELHI ON 28 JUNE 19732

EXTENSION

By an agreement in the form of an ex-
change of notes dated 20 and 28 June 1975,
which came into force on 28 June 1975 by the
exchange of the said notes, the above-
mentioned Agreement was extended until
31 March 1977.
Authentic text of the exchange of notes:

English.

Certified statement was registered by Den-
mark on 17 September 1975.

1 United Nations, Treaty Series, vol. 882, p. 67, and an-
nex A in volumes 884, 891, 892, 896, 897, 904, 908, 915,
921, 926, 936, 940, 942, 943, 948, 950, 958, 973, 974, 978
and 981.

2 United Nations, Treaty Series, vol. 901, No. 1-12889,
and annex A in volume 962.

V,,l 982, A -12652, 12889

(En tant que membre importateur. Avec
effet au 26 septembre 1975.)

Enregistrd d'office le 26 septembre 1975.

NO 12889. ACCORD ENTRE LE GOU-
VERNEMENT DU DANEMARK ET LE
GOUVERNEMENT DE L'INDE RELA-
TIF A LA CR8ATION D'UN ABAT-
TOIR A L'INSTITUT CENTRAL DE
RECHERCHE DES TECHNIQUES ALI-
MENTAIRES (C.F.T.R.I.) EN MY-
SORE. SIGNP, A NEW DELHI LE
28 JUIN 19732

PROROGATION

Par un accord sous forme d'6change de
notes en date des 20 et 28 juin 1975, lequel est
entr& en vigueur le 28 juin 1975 par i'6change
desdites notes, I'Accord susmentionn a &6
prorog jusqu'au 31 mars 1977.

Texte authentique de l'dchange de notes
anglais.

La ddclaration certifide a dtd enregistrde
par le Danemark le 17 septembre 1975.

1 Nations Unies, Recueides Traites, vol. 882, p. 67, et
annexe A des volumes 884, 891, 892, 896, 897, 904, 908,
915, 921, 926, 936, 940, 942,943,948, 950, 958, 973, 974,
978 et 981.

2 Nations Unies, Recuell des Traites, vol. 901,
no 1-12889, et annexe A du volume 962.
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No. 12981. SPECIAL TRADE PASSEN-
GER SHIPS AGREEMENT, 1971. CON-
CLUDED AT LONDON ON 6 OCTO-
BER 1971'

ACCESSION

Instrument deposited with the Secretary-
General of the Inter-Governmental Maritime
Consultative Organization on:

No 12981. ACCORD DE 1971 SUR LES
NAVIRES A PASSAGERS QUI EFFEC-
TUENT DES TRANSPORTS SP8-
CIAUX. CONCLU A LONDRES LE
6 OCTOBRE 1971'

ADH8SION

Instrument ddposd aupras du Secr'taire g6-
ndral de l'Organisation intergouvernementale
consultative de la navigation maritime le :

5 September 1975 5 septembre 1975

SAUDI ARABIA

(With effect from 5 December 1975.)

Certified statement was registered by the
Inter-Governmental Maritime Consultative
Organization on 1 October 1975.

I United Nations, Treaty Series, vol. 910, p. 6 1, and an-
nex A in volume 952.

ARABIE SAOUDITE

(Avec effet au 5 d~cembre 1975.)

La ddclaration certfide a dte enregistrde par
l'Organisation intergouvernementale con-
sultative de ia navigation maritime le Ier oc-
tobre 1975.

1 Nations Unies, Recueddes Traitds, vol. 910, p. 61, et
annexe A du volume 952.

VoI. 982, A-12981
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No. 13309. AGREEMENT BETWEEN THE GOVERNMENT OF THE KINGDOM OF
DENMARK AND THE GOVERNMENT OF THE UNITED REPUBLIC OF
TANZANIA ON DANISH FINANCIAL ASSISTANCE TO TANZANIA RURAL
DEVELOPMENT BANK. SIGNED AT DAR ES SALAAM ON 27 MARCH 1973'

EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT
2 

AMENDING THE ABOVE-MENTIONED AGREE-

MENT, AS AMENDED. DAR ES SALAAM, 24 MARCH 1975

Authentic text: English.
Registered by Denmark on 17 September 1975.

Dar es Salaam, March 24, 1975

Ref.No. 104.Tanz.4/29

Excellency,
I have the honour to refer to recent conversations about the Danish financial assistance to

Tanzania Rural Development Bank and to the Agreement of March 27, 1973,1 between the
Government of the Kingdom of Denmark and the Government of the United Republic of
Tanzania as amended by the exchange of letters of March 14, 1974, 4 through which the Danish
support to the Bank is formalized.

The Government of Denmark is willing to make available to the Bank a further grant of
20 million Danish Kroner. It is proposed that the transfer of these funds will take place in the
Danish financial years 1974/75 - 1976/77, under the general conditions specified in the above
Agreement.

If the foregoing is acceptable to the Government of Tanzania and referring to article IV
in the Agreement, according to which additional funds may be made available by an exchange
of letters, I have the honour to suggest that this note and your reply to that effect constitute an
amendment of article II of the above Agreement.

Please accept, Excellency, the assurance of my highest consideration.

H. A. BIERING
Ambassador

Hon. C. D. Msuya, M.P.
Minister for Finance
Dar es Salaam

I United Nations, Treaty Series, vol. 936, p. 125, and annex A in volume 948.
2 Came into force on 24 March 1975 by the exchange of the said notes.
3 United Nations, Treaty Series, vol. 936, p. 125.
4 Ibid., vol. 948, p. 545.

Vol. 982. A-13309



United Nations - Treaty Series * Nations Unies - Recueil des Traites

II

THE TREASURY

DAR ES SALAAM

THE MINISTER FOR FINANCE

THE UNITED REPUBLIC OF TANZANIA

24th, March, 1975

TYC/E/450/27/09

Your Excellency,
I have the honour to refer to your letter of today's date which reads as follows:

[See note I]

I have the honour to confirm that the foregoing is acceptable to the Government of Tan-
zania and your note and this reply to that effect constitute an amendment of article II of the
above Agreement.

I avail myself of this opportunity to renew to your Excellency the assurance of my highest
consideration.

[Signed]
C. D. MSUYA

Minister for Finance

His Excellency Mr. H. A. Biering
Royal Danish Embassy
Dar es Salaam

Vol. 982, A-13309
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N o 13309. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME DU DANEMARK
ET LE GOUVERNEMENT DE LA R8PUBLIQUE-UNIE DE TANZANIE RELATIF
A UNE ASSISTANCE FINANCIIRE DANOISE DESTINIE A LA TANZANIA
RURAL DEVELOPMENT BANK. SIGN8 A DAR ES-SALAM LE 27 MARS 1973'

ECHANGE DE NOTES CONSTITUANT UN ACCORD
2 MODIFIANT L'ACCORD SUSMENTIONNt, TEL QUE

MODIFIE. DAR ES-SALAM, 24 MARS 1975

Texte authentique : anglais.

Enregistr par le Danemark le 17 septembre 1975.

Dar es-Salam, le 24 mars 1975

RWf. no 104.Tanz.4/29

Monsieur le Ministre,
J'ai l'honneur de me r6f~rer aux r6centes conversations concernant l'aide financi~re

danoise A la Banque pour le d~veloppement rural de Tanzanie et A l'Accord du 27 mars 1973,
entre le Gouvernement du Royaume du Danemark et le Gouvernement de la R~publique-Unie
de Tanzanie, tel qu'il a &6 modifi6 par l'change de lettres du 14 mars 19741 arretant les
modalitis de l'aide du Danemark A la Banque.

Le Gouvernement danois est prt A accorder a la Banque un nouveau don de 20 millions
de couronnes danoises. Il propose que les transferts de fonds correspondants soient effectu6s
au cours des exercices danois 1974/75-1976/77, conform~ment aux conditions g6n6rales
6nonc~es dans l'Accord susmentionn6.

Si la proposition qui prkc~de rencontre l'agr6ment du Gouvernement tanzanien, je
suggre, eu 6gard A l'article IV de l'Accord selon lequel l'octroi de fonds suppl~mentaires peut
se faire par &change de lettres, de consid6rer la pr6sente note et la r6ponse confirmative de
Votre Excellence comme portant amendement de l'article II dudit Accord.

Veuillez agr6er, etc.

L'Ambassadeur,
H. A. BIERING

Son Excellence Monsieur C. D. Msuya
Ministre des finances
Dar es-Salam

I Nations Unies, Recueji des Trailds, vol. 936, p. 125, et annexe A du volume 948.
2 Entrk en vigueur le 24 mars 1975 par I'6change desdites notes.
3 Nations Unies, Recueil des Traits, vol. 936, p. 125.
4 Ibid., vol. 948, p. 547.

V fl. 982, A-13309
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li

CABINET DU MINISTRE

MINISTERE DES FINANCES

DAR ES-SALAM

REPUBLIQUE-UNIE DE TANZANIE

Le 24 mars 1975

TYC/E/450/27/09

Monsieur l'Ambassadeur,
J'ai l'honneur de me r6f6rer A la lettre de Votre Excellence en date de ce jour, dont la

teneur suit

[Voir note 1]

J'ai I'honneur de confirmer que la proposition ci-dessus rencontrant l'agr6ment du Gou-
vernement tanzanien, la lettre de Votre Excellence et la pr6sente r6ponse portent amendement
de l'article II dudit Accord.

Veuillez agr6er, etc.

Le Ministre des finances,

[Signed]
C. D. MSUYA

Son Excellence Monsieur H. A. Biering
Ambassade du Royaume du Danemark
Dar es-Salam

Vol. 982, A- 13309
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No. 13444. UNJVERSAL COPYRIGHT
CONVENTION AS REVISED AT PARIS
ON 24 JULY 1971. CONCLUDED AT
PARIS ON 24 JULY 1971'

RATIFICATION in respect of the Conven-
tion and of Protocols 1 and 2 annexed
thereto

Instrument deposited with the Director-
General of the United Nations Educational,
Scientific and Cultural Organization on:

11 September 1975

BRAZIL

(With effect from 1I December 1975.)

Certified statement was registered by the
United Nations Educational, Scientific and
Cultural Organization on 29 September 1975.

1 United Nations, Treaty Series, vol. 943, p. 178, and

annex A in volumes 950, 952, 954, 962, 974 and 976.

Vol. 982, A-13444

No 13444. CONVENTION UNIVERSELLE
SUR LE DROIT D'AUTEUR RIVIS8E A
PARIS LE 24 JUILLET 1971. CONCLUE
A PARIS LE 24 JUILLET 1971'

RATIFICATION A l'6gard de la Convention
et des Protocoles I et 2 y annexes

Instrument deposg auprs du Directeur
gdndral de l'Organisation des Nations Unies
pour I'dducation, la science et la culture le:

11 septembre 1975

Bi~sm

(Avec effet au 11 d6cembre 1975.)

La ddclaration certifde a dtd enregistrde par
l'Organisation des Nations Unies pour l'dduca-
tion, la science et la culture le 29 septembre
1975.

1 Nations Unies, Recueides Traites, vol. 943, p. 179, et

annexe A des volumes 950, 952, 954, 962, 974 et 976.
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No. 14049. INTERNATIONAL CON-
VENTION RELATING TO INTERVEN-
TION ON THE HIGH SEAS IN CASES
OF OIL POLLUTION CASUALTIES.
CONCLUDED AT BRUSSELS ON
29 NOVEMBER 1969'

RATIFICATION

N o 14049. CONVENTION INTERNA-
TIONALE SUR L'INTERVENTION EN
HAUTE MER EN CAS D'ACCIDENT
ENTRAINANT OU POUVANT EN-
TRAINER UNE POLLUTION PAR LES
HYDROCARBURES. CONCLUE A
BRUXELLES LE 29 NOVEMBRE 1969'

RATIFICATION

Instrument deposited with the Inter-
Governmental Maritime Consultative Organ-
ization on:

19 September 1975

Instrument ddposd auprs de l'Organisa-
tion intergouvernementale consultative de la
navigation maritime le :

19 septembre 1975

NETHERLANDS

(Signature affixed on 1 1 November 1970.
With effect from 18 December 1975.)

Certified statement was registered by the
Inter-Governmental Maritime Consultative
Organization on 30 September 1975.

I United Nations, Treaty Series, vol. 970, p. 211, and
annex A in volume 972.

PAYS-BAS

(Signature appos6e le 11 novembre 1970.
Avec effet au 18 d6cembre 1975.)

La ddclaration certifide a 6t enregistree par
l'Organisation intergouvernementale consul-
tative de la navigation maritime le 30 septem-
bre 1975.

I Nations Unies, Recueil des Traitds, vol. 970,

p. 211, et annexe A du volume 972.

Vol. 982, A- 14049
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No. 14097. INTERNATIONAL CON-
VENTION ON CIVIL LIABILITY FOR
OIL POLLUTION DAMAGE. CON-
CLUDED AT BRUSSELS ON 29 NO-
VEMBER 1969'

RATIFICATIONS

No 14097. CONVENTION INTERNA-
TIONALE SUR LA RESPONSABILITI
CIVILE POUR LES DOMMAGES DUS A
LA POLLUTION PAR LES HYDRO-
CARBURES. CONCLUE A BRUXELLES
LE 29 NOVEMBRE 1969'

RATIFICATIONS

Instruments deposited with the Inter-
Governmental Maritime Consultative Organ-
ization on:

21 August 1975

MONACO

(With effect from 19 November 1975.)

9 September 1975

NETHERLANDS

(With effect from 8 December 1975.)

Certified statements were registered by the
Inter-Governmental Maritime Consultative
Organization on 30 September 1975.

I United Nations, Treaty Series, vol. 973, p. 3, and an-
nex A in volume 974.

Instruments deposds aupres de l'Organisa-
tion intergouvernementale consultative de la
navigation maritime le :

21 aofit 1975

MONACO

(Avec effet au 19 novembre 1975.)

9 septembre 1975

PAYS-BAS

(Avec effet au 8 d6cembre 1975.)

Les declarations cert/fides ont jtj enregis-
trdes par l'Organisation intergouvernemen-
tale consultative de la navigation maritime le
30 septembre 1975.

I Nations Unies, Recueji des Traitts, vol. 973,
p. 3, et annexe A du volume 974.

V,,[. 982, A- 14097


